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 LOK  SABHA

 Wednesday.  December  14,  l977/Agra-
 hayana  23,  899  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  vine
 Clock

 [Ma.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Loss  incurred  by  Coal  India  Limited
 ~~

 *406.  SHRI  K.  LAKKAPPA.

 SHRI  SUKHDEO  PRASAD
 VERMA:

 Will]  the  Minister  of
 pleased  to  state:

 ENERGY  Le

 (a)  whether  Coal  India  Limited.  a
 State  undertaking.  contro‘ling  nearly
 95  per  cent  of  the  reserves  in  the  coun-
 try.  had  incurred  an  accumulated  loss
 of  Rs.  80  crores  <dumng  the  Jast  two
 years;

 (b)  if  so.  the  main  reasons  tor  the
 same;  and

 (c)  the  steps  Government
 to  take  in  th.  matter?

 nionese

 THE  MINISTER  OF  ENERGY  (SHRI
 P.  RAMACHANDRAN):  (a)  According
 to  the  provisional  accounts  avail:  ble,
 Coal  India  Limited  is  estimated  to  have
 incurred  a  loss  of  over  Rs.  80  crores

 during  the  last  two  years.

 (b)  The  main  reasons  for  the  loss
 are  as  follows:

 (i)  The  national  coal  wage  agree-
 ment  resulting  in  substantial  increase
 in  the  wage  bill  of  the  company  was
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 effective  from  lst  January,  975  but
 the  price  of  coal  was  revised  from
 Ist  July,  1975;

 (ii)  While  revising  the  price  of
 coal  from  Ist  July,  975,  the  Govern-
 ment  allowed  a  price  increase  of  Rs.
 7.50  per  tonne  only.  even  though
 the  Inter-Ministerial  Committee
 which  went  into  the  question  had
 recommended  an  increase  of  Rs.  °).80
 per  tonne  on  the  basis  of  the  cost  of
 production.

 (iii)  During  1976-77,  the  cost  cf
 production  went  up  on  account  of
 Payment  of  ex-gratia  amount  in  lieu
 of  bonus  and  rise  in  the  cost  of
 stures,  Power  machinery  and  other
 inputs.

 (c)  In  view  of  the  impact  of  any
 rise  in  the  price  of  a  basic  fuel  like
 coal.  Government  has  decided  not  to
 revise  the  price  of  coal  at  present.
 Steps  are.  however.  being  taken  '  ‘

 etfect  economies,  improve  efficien
 and  reduce  the  cost  of  production.

 SHRI  K.  LAKKAPPA:
 Ltd.  is  controlling  90  per  cent  of  the
 Coal  reserves  of  the  country  and  re-
 cently  the  Chairman  of  the  company
 Mr.  Garewal  made  a  statement  that
 the  company  has  accumula‘ed  3  less
 of  Rs.  80  crores  for  the  Jast  two  -ears.
 He  has  also  stated  the  various  reasons
 for  that.  And  in  another  statement.,
 he  has  said  that  inspite  of  an  accu-;
 mulated  loss  of  Rs,  80  crores,  they  aré;
 going  to  invest  Rs.  43  crores  furthe?
 for  construction  of  palatial  houses  an  }
 buildings  instead  of  adopting  austeri’
 measures  in  the  company.  He  has  ak
 made  a  definite  charge  against  th
 present  government  that  the  Govern.
 ment  of  India  has  faileg  to  implemen
 certain  suggestions  made.  I  do  nof
 know  what  the  suggestions  are  enc
 whether  they  are  good  or  bad.  He  made

 Coal  Inclia
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 a  charge  against  the  present  govern-
 ment  and  its  attitude  in  respect  of
 certain  requirements  and  he  pointed
 out  that  these  requirements  have  not
 been  fulfilled  by  the  Government  of
 India.  Unrealistic  approaches  have
 been  adopted  in  regard  to  recruitment,
 promotions  and  so  on.  The  organisa-
 tion  was  compelled  to  absorbe  in  em-
 pioyment  manpower  not  required  by
 the  company  at  all.  So  these  accumula-
 ted  losses  are  increasing  and  within
 2  years  it  has  come  to  Rs.  80  crores.
 with  respect  to  the  suggestion  made  by
 the  Company  Chairman,  what  are  the
 reactions  of  the  government  to  stream-
 line  the  entire  system?

 SHRI  P.  RAMACHANDRAN:  Losses
 were  due  to  a  variety  of  reasons  as  J]
 said.  Government  has  appointed  a
 committee  to  go  into  the  question  and
 effect  economies  wherever  possible.
 The  report  is  expected  within  the  next
 3  months.  There  are  guidelines  exist-
 ing  to  effect  economies  in  varicus
 things.  There  are  restrictions  in  power
 of  recruitment  of  non-technical  and
 non-operational  staff  and  guidelines
 On  the  office  expenses,  T.A.,  contin-
 gencies  etc.  These  guidelines  are  being
 followed  and  we  expect  certain  eco-
 nomies  to  be  effected.  Also  the  cost
 of  production  hag  gone  up.  Wages  of
 workers  have  gone  up.  There  are
 increaseq  costs  of  stores,  inventories
 ana  other  things.  Even  so,  we  are
 trying  to  see  that  economies  are
 effected  and  we  expect  the  Coai  India
 will  break  even  very  soon.

 SHRI  K.  LAKKAPPA:  He  has  given
 the  usual  stereotyped  reply.  Necessary
 austerity  measures  were  not  taken  up
 by  the  management.  Regarding  em-
 ployment,  promotion,  etc.  unrealistic-
 methods  were  followed  and  discrimi-
 mation  was  practised.  There  was
 another  committee,  calleg  the  Chakra-
 varty  committee,  which  was  appointed,
 All  sorts  of  committees  have  been
 swallowed  by  the  management.  Faulty
 planning  has  resulted  in  huge  losses.
 The  tax-payers’  money  is  involved.  So,
 my  question  is  this:  Will  the  Minister
 agree  to  constitute  an  Expert  com-
 mittee  to  go  into  the  matter  with  a

 DECEMBER  14,  i977  Oral  Answers  4

 time-bound  programme  given,  to  sub-
 mit  its  report,  so  that  we  can.  set  right
 matters?

 SHRI  P.  RAMACHANDRAN:  As  I
 said,  losses  are  due  to  certain  measures
 taken  after  nationalisation.  There  was
 the  wage  agreement  between  labour
 and  management  which  has  escalated
 the  cost  of  production.

 SHRI  K.  LAKKAPPA:  He  should
 answer  my  question  so  that  I  need
 not  have  to  ask  him  anything.

 MR.  SPEAKER:  Are  you  going  to
 appoint  an  expert  Committee?

 SHRI  K.  LAKKAPPA:  The  expert
 Committee  has  to  report  back  to  this
 House  within  three  months  and  then
 he  must  take  actiom  accordingly.

 SHRI  P.  RAMACHANDRAN:  I  have
 explained  already,  a  Committee  hes
 been  appointed  and  we  have  asked
 them  to  submit  the  revort  wilhin  three
 months  and  as  soon  as  they  submit  the
 report  we  shall  take  necessary  steps.

 श्री  कचरूलाल  हेमराज  जन  :  अ्रध्यक्ष

 महोदय,  में  माननीय  मंत्री  महोदय  से  पूछना
 चाहता  हूं  कि  कोल  इंडिया  लिमिटेड  के  घाटे

 के  मुख्य  कारण  क्या  हैं  तथा  हिन्दुस्तान  में

 कोयले  के  राष्ट्रीयकरण  से  पूर्व  क्या  भाव  थे

 शौर  झाज  कोयले  के  क्‍या  भाव  हैं  ?  क्‍या  जो

 इस  कम्पनी  में  इतना  बड़ा  घाटा  हो  रहा  है
 उसकी  जांच  करायी  गयी  है?  क्‍या  इस
 कम्पनी  में  सरकारी  अधिकारियों  द्वारा  जो

 पैसे  का  ग्रयव्यय  किया  जाता  है,  उसकी  जांच

 करायेंगे  ?  क्‍या  कोयले  के  भाव  बढ़ने  का

 कारण  इसमें  जो  अनियमितताएं  बरती  गयी

 हैं  वह  नहीं  है?  क्‍या  मंत्री  जी  इन  सब

 की  जांच  करा  कर  जानकारी  देंगे  ?

 MR,  SPEAKER:  Most,  of  the  ques-
 tions  have  been  answered  in  the
 written  answer.  I  do  not  think  you
 have  seen  the  answers.  Anyway  you
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 SHRI  P.  RAMACHANDRAN:  lf

 irregularities  are  brought  to  our  notice,
 we  shall  take  action  definitely.  With

 regard  to  the  price,  before  the  coal

 agreement  was  entered  into,  that  was

 before  5-ll-73,  the  basic  pay  of  a  coal
 worker  was  Rs,  130/-,  D.A.  Rs.  77  ard
 the  total  he  was  earning  amounted  to
 Rs.  222/-.  From  December,  1977,  the
 total  emolument  of  a  coal  worker  will
 come  to  Rs.  407/-.  That  means  the

 price  of  coal,  the  cost  of  production,
 has  gradually  increased  from  1973.

 Out  of  the  total  cost  of  production
 the  salaries  and  wages  will  cost  about
 Rs.  45.53  for  every  tonne  of  coal,  That
 is  why  the  prices  have  gone  up.It  is

 only  in  that  connection  that  an  inter-
 ministerial  Committee  has  recommend-
 ed  the  i:crease  in  price  of  coal.  But,
 the  Government  has  not  increased  as

 per  the  recommendations  because  the

 increaSe  in  price  of  coal  which  is  the
 main.  thing  in  the  other  industries  will
 have  an  adverse  impact  in  other  indus-
 tries.  That  is  why  Government  has

 decided  not  to  increase  the  price  of
 coal.  At  the  same  time  Government
 will  try  to  effect  economy  in  adminis-
 tration.

 SHRI  V.  ARUNACHALAM:  Sir,  the
 hon,  Minister  replied  that  comprehen-
 sive  measures  have  been  taken  by
 Government.  But,  still,  there  is  a  loss.
 I  would  like  to  know  from  him  whether
 Government  has  seen  any  sign  of  re-
 duction  in  the  losses  after  the  intro-
 duction  of  the  comprehensive  rneasures,

 SHRI  P.  RAMACHANDRAN:  _  Yes,
 Sir.  Already  comprehensive  measures
 taken  to  effect  economy  have  shown
 som2  results.  I  think  that,  in  the  cours,
 of  the  next  three  or  four  months,  we
 will  try  to  see  that  some  economies
 are  effected.

 SHRI  M.  S.  SANJEEVI  RAO:  Mr.
 Speaker,  Sir,  J  understand  from  reli-

 able  quarters  that  one  of  the  reasons
 for  these  heavy  losses  are  due  to  the
 private  sectors  operating  in  these  areas.

 These  private  sectors  in  collusion  with
 Government  Officials  of  Bihar  and
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 Bengal  are  deliberately  pilfering  a
 part  of  the  coal,  This  is  one  of  the
 Major  reasons  that  we  are  incurring
 heavy  losses.  What  steps  is  the  Gov-
 ernment  going  to  take  to  check  the
 activities  of  these  private  sectors  from
 this  illegal  mining?

 SHRI  P.  RAMACHANDRAN:  Witn
 regard  to  the  illegal  mining,  fer  a  few
 months  because  of  certain  stay  orders
 granted  by  the  court,  there  was  some
 illegal  mining.  We  appealed  to  the
 Court  and  got  the  stay  order  modified.
 After  this,  almost  practically  the  ille-

 gal  mining  has  been  stopped,  If  there
 are  anv  malpractices  and,  if  they  are

 brough.  tc  our  notice  definitely  we

 shall  take  activ.  We  have  written  to
 the  Chief  Ministers  of  both  Bihar  and

 Bengal  to  treat  this  as  a  law  and  order
 problem  and  take  whatever  steps  are
 necessary  in  this  regard.  Iliegal  mining
 had  been  stopped  after  that.

 श्रो  लालजो  भाई:  में  मंत्री  महोदय  से

 जानना  चाहता  हूं  कि  1974  से  976

 तक  वर्षवार  कितना  घाटा  हुआ  है  कोल

 इंडिया  लिमिटेड  को  ?  अगर  बढ़ता  हुआ

 घाटा  है  तो  इस  बात  को  आप  टाल'  नहीं

 सकते,  और  कोई  कारण  नहीं  बता  सकते

 क्योंकि  वहां  के  अधिकारियों  की  गलती  है

 इसलिये  उन  अधिकारियों  3:  खिलाफ़  आप

 क्या  कार्यवाही  करने  जा  रहे  हैं?  और

 इस  बात  को  यह  कह  कर  नहीं  टाला  जा

 सकता  कि  जांच  हो  रही  है  उसकी  रिपोर्ट

 आने  पर  आप  बाद  में  कोई  कदम  उठायेंगे  |

 यह  कम्पनी  चाटे  में  पड़  चुकी  है।  इसलिये

 कि  और  अधिक  घाटा  न  बढ़े  इस  बारे  में  आप

 क्या  कर  रहे  हैं,  और  उन  अधिकारियों  के

 खिलाफ़  क्‍या  कायंवाही  करने  जा  रहे  हैं।

 शर  जो  आपने  कहा  कि  रिपोर्ट  आने  पर

 काय  वाही  की  जायेगी  तो  वह  रिपोर्ट  कब  तक

 ग्रयेगो,  सरकार  के  सामने  ?

 SHRI  ए.  RAMACHANDRAN:  Abcut

 the  charges.  levelled  against  some

 officers,  if  any  specific  case  is  brought,
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 (Shri  P.  Ramachandran}
 definitely  we  shall  take  action.  The
 other  point  he  wants  to  know  is  about
 the  losses.  As  ]  mentioned  earlier,
 there  are  losses:  during  1976-77  and
 1975-76  the  losses  were  about  Rs.  42
 crores  870  Rs.  45  crores.  During  1977-
 78  they  are  estimated  to  be  about  78
 crores.  There  are  losses  because  the
 cost  of  production  had  gone  up  and
 the  prices  are  not  commensurate  with
 the  cost  of  production.  About  the
 other  malpractices,  if  any  specific  case
 is  brought  to  our  notice  definitel:  we
 shall  take  severe  action.

 कोरबा  तावीय  बिजलीघर  में  कोपल

 की  कमो

 *407.  श्यो  गोविन्द  राम  मिरा :  क्‍या

 ऊर्जा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  कोरबा  तापीय  बिजली  घर

 को  को  यले  की  भारी  कमी  का  सामना  करना

 पड़  रहा  है;  झौर

 (ख)  मध्य  प्रदेश  में  कोयला  खानों  के

 मुहानों  के  पास  स्थित  ऐसे  तापीय  विजली  घरों

 को  कोयले  की  सप्लाई  के  मामले  में  प्राथमिकता

 न  देने  के  क्‍या  कारण  हैं  ?

 THE  MINISTER  OF  ENERGY  (SHRI
 P.  RAMACHANDRAN):  (a)  No,  Sir.

 (b)  Priority  has  been  given  in  the
 supp:y  of  coal  to  meet  the  requirements
 of  the  pit-head  wower  ©  stations  in
 Madhya  Pradesh,  locateg  at  Korba,
 Amarkantak  and  Satpura.

 Since  the  commissicning  of  the  new
 i20  MW  unit  at  Korba,  it  has  been
 considered  expedient  to  supplement  the
 supplies  of  coal  from  the  Korba  mines
 by  some  supplies  from  the  Sohagpur
 coal  fields  to  make  up  for  any  short-
 fall.  There  have  been  some  operationa]
 problems  in  the  transportation  of  coal
 from  Sohagpur  coal  fields  to  Korba
 and  they  are  being  looked  into.  How-
 ever,  generation  at  Korba  has  not  been
 affected  for  want  of  coal.
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 शी  गोविन्द  राम  मिरी:  ग्रध्यक्ष  महोदय,
 कोरबा  में  कोयले  की  कई  ददानें  हैं  झौर

 वहां  पर  कोयले  के  विपुल  भंडार  हैं,  इस+:

 बाद  भी  वहां  के  जो  बिजली  घर  हैं  उनको

 कीयला  पर्याप्त  मात्रा  में  न  देकर  कोयला

 बाहर  के  राज्यों  को  भेजा  जाता  है  और  वहां

 हाल  में  बृढ़ार  खदानों  के  कोयले  से  पूर्ति  की

 गई  है  जिससे  न  केवल  परिवहन  व्यय  बढ़ा  है

 बल्कि  उसका  प्रभाव  विद्युतमंडल  पर  पड़ा  है,

 ओर  उद्योगों,  उत्पादन  और  रोज़गार  पर  भी

 प्रभाव  पड़ता  है।  मैं  मंत्री  महोदय  से  जानना

 चाहता  हूं  अन्य  राज्यों  के  कोयले  की  पूति
 सिंगरौली  से  कर  सकते  हैं  जिससे  भाई  में  भी

 कमी  होगी  और  कोरबा  की  कोयला  खबदानों

 की  खपत  पहले  कोरबा  में  स्थित  विद्युत  वेन्‍्द्रों

 के  लिये  सुरक्षित  रखी  जाय,  एसी  कोई

 व्यवस्था  मंत्री  महोदय  कर  रहे  हैं?  यदि  हां,

 तो  कब  तक ?

 SHRI  P.  RAMACHANDRAN:  The
 Korba  power  station  is  not  suffering
 for  went  of  any  coal  so  far.  They;
 have  go.  adequate  stocks.  With  regard
 हए  mines  that  are  there  near  about  the,
 power  stations  before  the  new  power
 stations  were  commissioned,  some  part’
 ot  the  coal  has  been  linkecé  to  som.
 cther  power  stations  in  other  part.
 That  does  net  mean  that  the  power
 stations  in  M.P.  will  be  allowed  10
 suffer,  If  there  is  any  shortfall.  it  will
 be  met  by  bringing  coa!  from  different
 places.  Ahout  the  future  all  the  power
 stutions  in  Madhya  Pradesh  will  be
 linked  to  various  mines  which  will,
 supply  coal  adequately  to  all  the  power,  ,
 stations,

 MR.  SPEAKER:  He  said  that  trans
 port  cost  will  increase  if  vou  take  ०
 from  other  places.  Why  not  supple
 coal  from  ihe  nearest  mines?

 te

 SHRI  P.  RAMACHANDRAN:  The?
 are  being  supplied  from  the  neare<;
 places,  At  the  moment  the  difficull  |
 is  on  account  of  operational  difficulti¢’
 and  working  of  the  new  mines.  F



 9  Oral  Answers

 श्री  गोविन्द  राम  मिरी  :  मंत्री  महोदय

 ने  बताया  है  कि  कोरबा  स्थित  विद्युत  केन्द्र

 को  कोयले  की  कमी  का  सामना  नहीं  करना

 पड़  रहा  है,  लेकिन  जहां  तक  मुझे  जानकारी

 'है  यह  बात  गलत  है।  अकले  कोरबा  में

 जो  विद्युत  केन्द्र  है  वहां  से  भिलाई  प्लान्ट

 बालकों  (भारत  अल्यूमिनियम  कम्पनी )  को रबा

 को  और  अकलतरा  सीमेंट  फैक्टरी  आदि  को

 विद्युत  की  पूर्ति  की  जाती  है,  हमें  बताया

 गया  है  कि  चूंकि  कोयले  की  पूर्ति  वहां  बराबर

 नहीं  हो  रही  है,  इसलिये  न  केवल  बड़े  उद्योगों

 पर  प्रभाव  पड़ा  है  बल्कि  वहां  के  उपभोक्ताओं

 की  बिजली  की  भी  कटौती  की  गई  है।

 क्या  मंत्री  महोदय  बतायेंगे  कि  वहां  पर

 विद्युत  की  पूर्ति  बराबर  होगी  और  बालको

 कोरबा  के  बाकी  के  जो  सात  निक्षेप  हैं  वे  भी

 चालू  हो  जायेंगे  ?

 SHRI  P.  RAMACHANDRAN:  The

 power  cut  operating  in  M.P.  has  noth-

 ing  छ  do  with  the  coal  supply.  In  all

 power  stations  in  M.P.  stocks  ranging
 from  6  days  to  6  or  even  26  days  are
 avellotle.  The  power  cut  is  because
 generation  has  gone  down.  Till  June,
 978  there  will  be  scme  kind  of  power
 cut  in  M.P.  until  the  new  stations  are
 commissioned.

 SHRI  RAGAVALU  MOHANA-
 RANGAM:  What  is  the  reason  for  the

 inordinate  delay  in  the  completion  of
 the  Kalpakkam  pient?

 MR.  SPEAKER:  From  Korba  to  Kat-
 kg

 pakkam!  ft  does  not  arise  out  of  this.
 Please  put  a  separate  question.

 डा०  लक्ष्मी  नारायण  पांडेय  :  मंत्री

 महोदय  ने  यद्यपि  साफ  इस  बात  से  इन्कार

 किया  है  कि  कोयले  की  कमी  से  किसी  प्रकार

 भी  ऊर्जा  उत्पादन  में  कमी  है,  लेकिन  यह  बात

 सही  है  कि  कोयले  की  कमी  से  ही  मध्य  प्रदेश  में

 कोरबा  का  विद्युत  ताप  केन्द्र  ठीक  से  नहीं  चल

 पा  रहा  है।  मैं  मंत्री  महोदय  से  जानना

 चाहता  हूं  कि  इस  ताप  केन्द्र  के  पड़ौस  में  ही
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 कोयला  उपलब्ध  होने  के  बाद  भी  ठीक  से

 सप्लाई  क्‍यों  नहीं  हो  पाती  है  और  इस  प्रकार

 के  संकट  के  बने  रहने  का  क्‍या  कारण  है?
 आज  मध्य  प्रदेश  में  इसी  कारण  बिजली  का

 संकट  है।  किसान  भी  इसके  कारण  बहुत
 परेशान  हैं।

 SHRI  P.  RAMACHANDRAN:  The
 Korba  power  station  has  not  stopped
 functioning  for  want  of  coal.  Even
 yesterday  I  had  discussions  with  the
 M.P.  Electricity  Board  and  coal  is  avail-
 able  there.  The  power  shortage  has
 nothing  to  do  with  coa!  availability.
 Adequate  coai  supplies  are  made  to  the
 power  stations.  I  can  assure  him  that
 the  power  stations  in  M.P.  will  not  be
 aliowed  to  suffer  for  want  of  coal.

 Purchase  of  ships  from  Poland  or
 England

 +

 *408.  SHRI  YADVENDRA  DUTT:

 SHRI  D.  B.  CHANDRE
 GOWDA:

 Wilji  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (2}  whether  Government  are  going
 to  purchas>  ships  of  14,000  to  16,0390
 D.W.T.  from  Poland  or  England;

 (0)  whether  Mazagaon  Decks  and
 Cechin  Docks  manufacture  most  so-
 vhisticated  frigates  for  the  Indian
 Navy,  and  are  in  a  position  to  manu-
 facture  ships  for  our  Merchant  Marine
 of  the  required  tonnage  why  is  the
 Government  of  India  buying  ships  from
 foreign  countries;

 (c)  whether  South  Korea  can  sup-
 ply  better  and  cheaper  ships;  and

 (ad)  if  so,  why  England  and  Poland
 ships  are  being  purchased?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  Only  the  Shipping.
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 Sbri  Chalid  Ram)

 Cotnpanies  भि  आए.  Shilpplig  Cor-
 poration  of  India  bes  contracted  for
 the  acquisition

 am
 of  6  liner  cargo  vessels

 of  15,000  DWT  each  from  Poland.  A
 decision  has  been  taken  in  principle  to
 buy  some  ships  from  U.K.  to  utilise
 British  aid  available  but  the  details  of
 purchase  are  yet  to  be  finalised.

 tb)  Cochin  Shipyard  does  not  build
 vessels  for  the  Indian  Navy.  The
 capacity  of  these  two  shipyards  is  not
 adequate  to  meet  the  entire  nationa!
 requirements  of  merchant  vessels.

 (c)  No  shipping  company  has  so  far
 submitted  any  proposal]  for  acquisition
 of  ships  fofth  the  Republic  of  Korea.

 (d)  The  ships  ordered  in  Poland  and
 on  offer  from  England  are  suitable  to
 our  requirements.

 SHRI  YADVENDRA  DUTT:  The
 hon.  Minister  has  just  now  stated  that
 our  shipyards  are  not  suitable  to
 manufacture  ships  of  the  dead  weight
 tonnage  of  14,000  to  15,000  tonnes.  !
 have  a  list  here  with  me  which  clearly
 shows  that  in  India  bulk  carriers  are
 being  manufactured  of  45,000  DWT.  If
 I  go  further,  the  Scindia  Steam  Navi-
 gation  Company  is  having  ships  manu-
 factured  in  India  of  5,48,000  tomues.  In
 view  of  the  fact  that  our  shipyards
 can  manufacture  heavy  deadweight
 tonnage  ships,  why  did  he  not  have
 these  ships  manufactured  in  the  Indian
 shipyards,  whether  at  Cochin  Visakha-
 patnam,  Garden  Reach  or  anywhere?
 What  was  the  need  for  having  ships
 built  in  foreign  lands  when  your  ship-
 yard  can  do  the  same  work  better  and
 cheaper?

 SHRI  CHAND  RAM:  We  have  not
 that  capacity  which  is  required  भि  the
 various  shipping  companies.  I  have
 made  my  position  clear.  The  Hindus-
 tan  Shipyard  has  a  capacity  of  two  or
 three  vessels  per  year.  The  Cochin
 Shipyard  has  8  capacity  of  three
 vessels  per  year.  But  that  is  not

 manufacturing  even  three  vessels.  The
 Garden  Reach  ang  the  Mazagon  Docks
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 are  matiuldtturing  frigates  ald  vessel
 for  the  navy  not  for  the  merehant
 navy.

 SHRI  YADVENDRA  DUTT:  The
 answer  has  not  come.

 MR,  SPEAKER:  It  has  come.

 SHRI  YADVENDRA  DUTT:  Is  it  a
 fact  that  in  spite  of  the  desire  express.
 ed  by  the  National  Shipping  Board,  a
 statutory  body,  that  India  will  have  at
 least  two  shipyards  to  meet  the  re-
 quirements  of  the  country  why  orders
 were  placed  on  Britain  and  Poland?
 Was  the  National  Shipping  Board  at
 all  consulted  before  placing  the  order?
 If  not,  why  not,  this  being  a  statutory
 body  constituted  under  the  Act  to  look
 after  the  interests  of  the  shipping  in-
 dustry  at  large?

 SHRI  CHAND  RAM:  Of  course  there
 is  a  proposal  to  set  up  two  new  ship-
 yards.  But  that  will  take  about  five
 to  six  years.  In  the  mean  while,  we
 have  to  increase  our  tonnage  capacity
 to  match  with  the  requirements  of  the
 cargo  trade.  Therefore,  we  have  placed
 orders  for  ships  from  Poland.

 SHRI  DHIRENDRANATH  BASU:  Is
 it  a  fact  that  the  Mazagon  Docks  and
 the  Cochin  Shipyard  were  in  a  position
 to  manufacture  such  ships  and  they
 were  agreeable  to  manufacture  them
 at  a  lesser  price?  May  I  know  whether
 they  offered  in  writing  that  they  ‘were
 agreeable  to  manufacture  such  _—  ships
 for  Our  merchant  marine  of  15,900,
 tonnes  at  a  cheaper  rate?

 SHRI  CHAND  RAM:  I  think  I  have
 made  my  position  clear.  The  Cochi'

 Shipyard  has  capacity  only  for  two
 ships  per  year  and  its  hands  are  a

 ready  tight.

 MR.  SPEAKER:  He  asked  about  th.
 Mazagon  Docks.

 SHRI  CHAND  RAM:  It  is  for  the  |
 Defence  Ministry  to  answer  that.

 a
 Bu

 before  we  place  orders  with  a  foréign
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 country,  we  always  tuke  into  con-
 sideration  the  capacity  of  the  Mazagon
 Docks  88  well  as  Garden  Reach.

 SHRI  ‘DHIRENDRANATH  BASU:
 Did  they  offer  it  in  -writing?

 MR.  SPEAKER:  The  Minister  says
 that  the  Mazagon  Docks  and  Garden
 Reach  are  assigned  completely  for
 naval  ships.  Therefore  if  they  offer
 to  supply  the  civil  needs,  the  navy
 will  suffer....(interruptions)  Has  the
 Msiister  anything  further  to  say?
 Has  the  Muzagon  Docks  written  to  you
 that  it  is  willing  te  manufacture  15,000,
 DWT  ships  al  a  cheaper  rate?

 SHRI  CHAND  RAM:  I  का  not
 awere  of  that.  I  can  only  say  tha?  it
 is  for  the  Defence  Ministry  to  rep!v
 to  that.  In  fact  their  hands  are  3)
 ready  full,  so  far  as  the  defence  re-

 quirements  are  concerned.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  He  has  stated  that  our  ship-
 yards  are  not  in  a  position  to  supply
 all  the  requirements  of  our  country.
 So,  I  want  to  know  whether  he  wil!
 consider  building  a  new  shipyard  in
 Haldia  in  West  Bengal?

 SHRI  CHAND  RAM.  There  is  no

 proposal  io  build  a  shipyard  at  Haldia
 but  there  is  a  proposal  to  build  a  ship
 repziring  yard  there.

 श्री  गौरी  शंकर  राय  :  मत्री  महोदय  ने

 इगलैंड  से  जहाज  खरीदने  की  बात  कही  है  t

 क्या  यह  सही  है  कि  इगलेंड  ने  भारत  सरकार

 को  कुछ  ग्रांट  दी  है,  और  उसी  ग्रांट  के  पैसे  से

 हम  महंगे  दाम  पर  ये  जहाज  खरीद  रहे  है  ,

 जब  कि  दूसरी  जगहों  से  इससे  सस्ते  दाम  पर

 जहाज़  मिल  रहे  है  ?  क्‍या  यह  भी  सही  है

 कि  मंत्री  महोदय  जहाज़  देखने  के  लिए  पोलैंड

 गये  थे,  जब  कि  पोलैंड  ये  इंगलैंड  से  वही

 जहाज  बिना  दाम  दिये,  झाग  पैसा  देने  की

 शर्तें  पर,  खरीदा  है,  जिसके  लिए  हम  नकद

 पैसा  देने  वाले  है  ?  क्‍या  यह  भी  सही  है  कि

 शिपिंग  कारपोरेशन  ने  जब  ये  जहाज  लेने

 से  इन्कार  किया,  हो  गवर्दमेंट  ने  यह  प्रोपोजल

 रखा  कि  वह  इने  जहाँओं  को  महंगे  दामों  पर

 खरीदने  के  लिए  संबसिडी  देगी  ?  प्रंगर
 इंग्लैंड  ग्रांट  देना  चाहता  है,  तो  वह  भले  ही
 कम  ग्रांट  दे,  लेकिन  महंगे  दामों  पर  जहाज

 खरीदने  का  क्‍या  प्रोचित्य  है  ?

 थी  बद  रेस  :  इंगलैंड  से  हम  छः

 जहाज  कम  या  ज्यादा  कीमत  पर--आअभी

 यह  प्रोपोज़ल  फाइनलाइज़  नहीं  हुई  है--
 खरीदने  जा  रहे  है  ।  यह  जो  44  मिलियन

 पाउंडस  की  एड  मिल  रही  है,  उसे  यूटिलाइज़
 करने  का  सवाल  है  |  उसमें  से  40,  50

 मिलियन  पाउंडस  की  एड  ऐसी  है,  जो

 शिप्स  खरीदने  के  लिए  इग्मर-माक्ड  है  |

 सवाल  यह  है  कि  उस  एड  को  कसे  यूटिलाइज
 करे  ।  अगर  मैं  पछले  सालों  के  आंकड़े  आप

 के  सामने  खं  कि  एड  यूटिलाइज़शन  कैसे

 होता  रहा  है,  तो  हाउस  ताज्जुब  करेगा  कि

 बर्तानिया  काफ़ी  एड  दे  रहा  था,  लेकिन

 पिछली  गवर्नमेंट  ने  उसे  यूटिलाइज़  नहीं
 किया  ।  अगर  प्राप  चाहें,  तो  मैं  वे  'फ़िगज़े

 पढ़  सकता  हूं  ।

 शो  गोरो  शंकर  राय  :

 मेरे  सवाल  का  जवाब  नहीं  मिला  है  ।  मैंने

 यह  पूछा  है  कि  गवर्नेमेंट  यू०  के०  से  कम  ग्रांट

 लेकर  दूसरी  जगह  से  सस्ते  जहाज  क्‍यों  नहीं

 खरीद  रही  है  और  पोलैंड  से  जहाज़  क्‍यों

 खरीदे  जा  *हें  है,  जब  कि  पोलैंड  खुद  यू०के ०
 से  जहाज़  खरीद  रहा  है  |  कया  यह  सही  है  कि

 गवनमेंट  यू०्के०  की  इस  ग्रांट  को  यूटिलाइज
 करने  के  लिए  सबसिडी  देने  के  लिए  तैयार

 है?

 श्री  चांद  राम:  यह  सवाल  इंगलेंड  से

 मिली  ग्रांट,  को  यूटिन्ाइज़  करके  वहां  से

 जहाज़  खरीदने  के  बारे  म  है  ।  मैंने  कहा  है
 कि  हम  वहां  से  जहाज  खरीद  रह  हैं  ।  इसमे

 कोई  शक  नहीं  है  कि  वल्ड  प्राइसिज्ञ  को

 देखते  हुए  ये  प्राइसिज  ज्यादा  हैं,  लकिन

 सवाल  इंगलैंड  से  मिली  ग्रांट  को  यूटिलाइज़
 करने  का  है  ।  ब्रिटिश  गवनमेंट  कह  रही  है

 74
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 कि  अगर  हम  जहाज़  खरीदने  के  लिए  ग्रांट

 को  यूटिलाइज़  नहीं  करेंगे,  तो  यह  ग्रांट  लैप्स

 हो  जायेगी,  और  उनके  लिये  अगले  सालों  में
 ग्रांट  को  बढ़ाना  नामुमकिन  हो  जायेगा  ।

 इंगलैंड  की  मिनिस्टर  फ़ार  ओवरसीज़

 एड,  मिसेज  जूडिंथ  हाट,  ने  मुझसे  कहा  है  कि

 उनके  लिए  आगे  ग्रांट  को  बढ़ाना  मुश्किल  हो
 जायेगा  |  जहां  तक  क्वालिटी  का  सवाल  है,
 शिपिंग  कारपोरेशन  ने  अपना  सटिसफ़ेक्शन

 कर  लिया  है  कि  इन  जहाज़ों  की  क्वालिटी

 वगरह  ठीक  है  ।  क्वालिटी  के  बारे  में  शिपिग

 कारपोरेशन  ने  अपनी  सटिसेफ़क्शन  कर  ली

 है  कि  क्वालिटी  वगरह  ठीक  है  ।

 SHRI  0.  V.  ALAGESAN:  The  hon.
 Minister  has  stated  that  he  does  not
 have  enough  capacity  to  manufacture
 the  tonnage  that  is  required  and  he
 has  also  stated  that  the  Government
 propose  {o  have  two  more  new  ship-
 yards  to  manufacture  ships.  Now,
 there  is  a  wonderefu!  site  near  Madras
 calleq  Pulicat.  Will  the  hon.  Minister
 consider  having  one  of  the  two  new
 proposed  ship-yards  at  Pulicat?

 श्री  चांद  राम  :  मद्रास  में  शिपयार्ड

 बनाने  के  लिए  कोई  प्रोपोज़ल  नहीं  है  1

 एक  टेक्‍नो  एकोनोमिक  कमेटी  बनी  थी

 उसने  यह  सिफारिश  की  है  कि  पारादीप  और

 हजीरा  जो  गुजरात  में  है,  ये  साइट  सूटेवल
 है  |  प्रेलिमिनरी  ओजेक्ट  रिपोट  हमें  मिल

 गई  है,  'डीटेल्ड  प्रोजेक्ट  रिपोर्ट  सरकार  ने

 इन  दो  साइटस  के  लिए  मांगी  है  ।

 Amendment  of  Cr.  P.  C.  in  relation  (9
 Anticipatory  Bail

 *409.  SHRI  D.  G.  GAWATI:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  the  question  of  amend-
 ing  the  Criminal  Procedure  Code  has
 een  engaging  the  attention  of  ‘he
 Government  for  some  time  past  so  far
 as  it  relates  to  anticipatory  bai!;

 (b)  if  so,  whether  a  decision  has
 been  taken  in  the  matter;
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 (e)  if  so  the  particulars  thereof;  and

 (d)  if  not,  the  reasons  for  delay  in
 taking  a  decision  in  this  regard  and
 when  a  final  decision  in  the  issue  is
 likelv  to  be  taken?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  S,  D.  PATIL):  (a)  to  (9).  A  Bill
 amending  the  Code  of  Criminal  Proce-
 dure.  973  and  inter  alia  deleting  Sec-
 ticn  .438  of  the  Code  relating  to  the
 grant  of  anticipatory  bai!  was  passed
 by  the  Rajya  Sabha  in  August,  1976.
 However  the  Bill  lapsed  on  the  dis-
 solution  of  the  Fifth  Lok  Sabha.  The
 question  of  amending  some  other  pro-
 visions  of  tae  Code  of  Criminal  Pro-
 cedure  including  anticipatory  bail  is
 also  heing  examined.  An  Amendment
 Bill  in  this  regard  is  proposed  to  be
 brought  before  Parliament  in  due
 course.

 श्री  डो>  जी०  गवई  :  अध्यक्ष  महोदय,
 मैं  जानना  चाहता  हूं  कि  जनता  सरकार  के

 श्ाठ  महीने  के  शासन  काल  में  आज  तक  कुल
 कितने  व्यक्तियों  ने  कितनी  बार  दूस  धारा

 438  के  अन्तर्गत  जमानत  ली  है  और  क्‍या

 इस  कारण  उनके  ऊपर  मुकदमे  चलाने  में  देर

 झौर  सरकार  को  परेशानी  दई है  ?

 SHRI  5.  0.  PATIL:  I  have  no  infor-
 mation  in  my  possession  as  far  as  the
 first  part  of  the  question  is  concerned.
 As  regards  the  cases  in  wheich  in-
 vestigation  was  delayed.  I  have  got
 figures  in  respect  of  as  many  as  47
 States  where  persons  were’  granted
 anticipatory  bail  under  Section  438  of
 the  Criminal  Procedure  Code.  The
 figures  are:  Haryana—88;  Bihar—290;
 —West  Bengal—35:  Maharashtra—538;
 Andhra  Pradesh—57l;  Himachal  Pra-
 (€57---!72;  U.P.—2.63;  Rajasthan—
 ‘487:  Karnataka—l02;  Gujarat—40
 Orissa—554;  Pondicherry—l2;  Madhya
 Pradesh—2,323;  Tripura—9  and  Mani-
 pur  l.

 As  regards  the  cases  where  investi-
 gation  was  adversely  affected  in  rela-  -
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 tion  to  ‘identification,  the  figures  are:
 Andhra  Pradesh—5,  U.P.—42,  Rajas-
 than—5,  Karnataka—l0,  Gujarat—3;
 Orissa—];  Pondicherry—2  and  Madhya
 Pradesh—77.

 As  to  where  the  cases  were  affected
 under  Section  27  of  the  Indian  Evi-
 dence  Act,  the  figures  are:  Haryana—
 10:  Maharashtra—22;  Andhra  _  Pra-
 desh—23:  Himachal  Pradesh—l9;
 U.P.—34;  Rajasthan—59;  Karnataka—
 24:  Gujarat—l2,  Orissa—i;  Pondi-
 cherry—5;  Madhya  Pradesh—323  and
 Manipur—-l.

 For  other  reasons,  the  figures  are:
 Harvana—8;  Maharashtra—-76:  Andhra
 Pradesh—l4:  Himachal  Pradesh—}4;
 Uttar  Pradesh—225.  Rajasthan—56;
 Karnataka—4;  Gujarat—3;  Orissa—3:
 Pondicherry—6  and  Madhya  Pradesh—
 213.

 श्री  डी०  जी:  गवई  :  मंत्री  जी  ने  बताया

 है  कि  एक  संशोधन  विधेयक  यथा  समय

 लाया  जायेगा,  मैं  जानना  चाहता  हूं  कि

 यथासमय  का  क्‍या  मतलब  है--कुछ  दिन,

 कुछ  महीने  या  कुछ  सदियां  ?  क्‍या  सरकार

 के  विवार  से  धारा  438  का  हटाया  जाना

 जरूरी  है  ?

 SHRI  ५.  D.  PATIL:  It  will  be  intro-
 Cocced  in  clue  course,  in  a  reasonable
 time.  It  may  not  be  in  this  Session.
 but  it  will  be  coming  soon,  next  year.

 SHRI  F.  H.  MOHSIN:  As  has  been
 stated  by  the  Minister,  the  decision  to
 deiete  the  section  providing  for  antici-

 patory  bail  was  taken  by  the  previous
 Government  and  a  Bill  to  that  effect
 wus  passed  by  the  Rajya  Sabha.  It
 was  also  decided  to  leave  the  discre-
 tion  to  the  courts  to  give  anticipatory
 bail  as  it  was  in  the  former  Criminal
 Procedure  Code.  May  I  now’  know
 whether  the  Government  is  reconsi-

 dering  deletion  of  the  section  provid-
 ing  for  anticipatory  bail,  whether  they
 want  to  reconsider  the  decision  al-

 ready  taken  by  the  previous  Gavern-
 ment?  !
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 SHRI  S.  0.  PATIL:  I  have  already
 replieg  that  the  Bil]  which  was  intro-
 duced  by  the  previous  Government
 and  passed  by  the  Rajya  Sabha  in
 August,  976  had  lapsed.  Now,  along,
 with  amendment  of  section  438,  there
 are  other  amendments:  also  waich
 Government  is  contemplating—with
 reference  to  sections  13,  I8,  25,  473,
 etc.

 SHRI  BAPUSAHEB  PARULEK  A&R:
 I  would  like  to  know  from  the  hon.
 Minister  the  nature  of  the  amendment
 which  he  proposes  to  bring.  whether
 the  Government  propose  to  abrogate
 comp.etely  the  provisions  of  secticn
 438  or  they  only  want  to  make  some:
 amendments.  He  has  not  mentioned
 that  in  his  reply.

 SHRI  S.  D.  PATIL:  It  will  be  too
 early  to  disclose  what  type  of  amend-
 ment  we  are  contemplating.  Afler
 considering  the  pros  and  cons  of  the
 matter.  we  shall  bring  8  Suiteble.
 amendment.

 श्री  बज  भूषण  तिवारी  :  ध्यक्ष

 महोदय,  ऐंटिसिपेटरी  बेल  के  माध्यम  से  जो

 बड़े  तस्कर  हूँ  या  बड़े  लोग  हैं  जो  कि  भ्रप्टाचार

 के  श्ारोपों  में  पकड़े  गए  वही  इसका  फायदा

 उठाने  है  {  जब  अन्य  सृबों  में  जैसे  उत्तर  प्रदेश

 में  इस  धारा  को  निरस्त  कर  दिया  गया

 तो  क्‍या  श्ंत्री  जी  बतायेगे  कि  यहां  'रिल्‍ली,

 हस्याणा  या  ग्रास  पास  के  सूबों  में  जहां  इसका

 इस्तेमाल  करके  लोग  कार्यवाही  में  देरी  कर

 रह  हैं  वहां  इसके  हटाये  जाने  में  क्‍यों  देरी

 की  गई  ?

 SHRI  5.  70.  PATIL:  Regarding  tne
 first  part  of  the  question  of  the  hon.
 Member  about  misuse,  etc.,  there  was
 a  Committee  appointed  in  1974.  Tne
 Committee  came  to  the  conclusion  that
 there  was  a  growing  trend  in  the  grant
 of  anticipatory  bail  and  cases  where

 investigation  was  delayed  on  _  this
 account.  I  have  given  the  figures’
 from  1-4-1974  to  3i-2-974
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 MR.  SPEAKER:  You  have  already
 mentioned.

 SHRI  S.  D.  PATIL:  They  have  also
 observed  that  the  number  of  cases
 where  anticipatory  bail  is  granted  can,
 by  no  stretch  of  imagination,  be  ssso-
 ciated  with  political  rivalry,  but  is  due
 to  the  fact  that  advantage  of  this  cro-
 vision  is  being  taken  by  persons  con-
 cerned  in  criminal  activities.

 I  have  not  got  the  break-up  of  the
 figures  of  smugglers  :and  others.

 News  item  captioned  ‘Hindustan
 Photo  Films  a  Parasite  on  the  Film

 Industry”

 *4alle  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  INDUSTRY  he
 ‘Pleased  to  state:

 (a)  whether  Government’s  attention
 ‘has  been  invitegd  to  the  fact  ihat
 Hindustan  Photo  Films  is  a  paresite

 von  the  film  industry  as  published  in
 Times  of  India  of  4th  Novembez,  1977;

 cand

 (b)  if  so,  the  reaction  of  Government
 +thereto?

 THE  MINISTER  OF  INDUSTRY
 ~(SHRI  GEORGE  FERNANDES):  (9)
 and  (b).  The  allegations  contained  in

 ‘the  news  item  published  in  the  Times
 “of  India  of  l4th  November,  i977  are
 incorrect  as  there  has  been  in  the  past
 ‘few  years,  significant  improvement  in
 the  performance  of  the  Hindustan
 ‘Photo  Films  Mfg.  Co.  in  terms  of  pro-
 ‘duction,  productivity,  profitability,
 technological  improvements  and  !ower-
 ing  of  rejection  levels.

 श्री  सुरेन्द्र  विक्रम :  क्‍या  माननीय  मंत्री

 जी  बतलायेंगे  कि  पिछले  तीन  वर्षों  में  हिन्दु-
 स्तान  फोठो  फिल्म्ज़  उद्योग  के  प्रोडक्शन

 और  नफ़े  में  कितने  प्रतिशत  की  बढ़ोतरी  हुई

 है?

 DECEMBER  14,  977  Oral  Answers  20

 श्री  जाज  फर्षानडिस  :  इस  कम्पनी  में--

 लाख  रुपयों  का  घाटा  था  |

 1971-72  में  265

 1972-73  में  297

 1973-74  4  273

 1974-75  में  67

 लाख  रुययों  का  मुनाफा  कमाया

 1975-76  #  6

 1976-77  में  i43

 इस  साल  भी  उम्मीद  है  काफ़ी  मुनाफ़ा

 होगा  ।

 श्री  सुरेन्द्र  विक्रम  :  क्या  माननीय  मंत्री

 जी  बतलायेंगे  कि  इस  कम्पनी  में  पिछले  सालों

 में  टेक्‍्तालाजिकल  इम्प्रूवमेंट्स  क्‍या  हुए  है  ?

 क्री  जार्ज  फर्रमानिडिस  :  इस  क्षेत्र  में

 टेक्‍्वालाजिकल  इम्बूवमेंट्स  Bek  में  कोई

 ठोस  बात  अभी  नहीं  बतला  पाऊंगा  ।  सिर्फ

 इतना  ही  कह  सकता  हूं  कि  'फिल्म्ज़  बनाने  का

 जो  क्षेत्र  है,  इस  दूनिया  में  बहुत  कम  ऐसी

 कम्पनियां  हैं  जो  इस  क्षेत्र  में  काम  करती  हैं  ।

 हिन्दुस्तान  फोटो  फिल्म्ज़  का  कोलाबोरेशन

 एक  अमरीकी  कम्पनी  और  एक  जर्मन  कम्पनी

 के  साथ  मुख्यतया  रहा  है,  एक  फ्रांसीसी  कम्पनी

 के  साथ  भी  रहा  है  |  हमारे  टैक्‍्नीशियन्ज  इन

 तमाम  कम्पनियों  के  साथ  मिलकर  टेक्वोलाजी

 में  जो  भी  सुधार  हो  रहे  हैं,  उनका  लाभ  उठाने

 का  प्रयास  करते  हैं  और  अपनी  ओर  से  भी

 जितनी  रिसर्च  संभव  है,  उस  को  करने  के

 काम  में  लगे  हैं  ।
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 SHRI  C.  N.  VISWANATHAN:  Is  it
 a  fact  that  the  Hindustan  Photo  Films
 is  importing  raw  materials  films  and
 other  thirlgs  from  the  Kodak,  a  Ger-
 man  firm  and  market  them  in  the
 name  of  Hindustan  Photo  Film?  I
 want  to  know  how  many  lakhs  worth
 of  imports  of  raw  materials  are  taking
 place.

 SHRI  GEORGE  FERNANDES:  I

 will  require  notice  to  give  the  exact

 quantum  of  the  import  of  raw  mate-

 rial.  The  fact  is  that  they  import

 films  and  cut  these  down  to  smaller

 sizes  and  market  them.  That  is  one

 aspect  of  the  work.  But  that  is  not

 the  only  work  they  are  doing.

 :  क्‍या  मंत्री  जी  यह श्री  राममति

 बतलाने  की  कृपा  ब  २ें  गे  कि यह  कम्पनी  कितनी

 लागत  से  बनाई  गई  थी  ।  इस  कम्पनी  में

 पिछने  ग्राठ-दस  वर्धों  में  करीब  ब्राठ-दस  करोड़

 का  घाटा  हो  चुका  है--इसलिय  मैं  जानता

 चाहता  हूं  कि  इस  कम्पनों  में  कितना  रुपया

 लगा  था,  इसकी  पंजी  कितनी  थी  ?

 SHRI  GEORGE  FERNANDES:  I

 will  need  notice  to  give  the  capital

 structure  of  the  company.  I  do  not

 have  it  at  the  moment.

 DR.  BIJOY  MONDAL:  Hindustan

 Photo  Films  is  producing  substandard

 films  and  not  only  that,  it  is  mixing

 the  substandard  films  with  the  films

 4mported  from  the  Kodak  or  a  German

 Democratic  Republic  firm  and  is  then

 distributing  them.  Then,  Sir,  I  know

 the  distribution  also  is  not  evenly  dis-

 tributed  in  all  parts  of  the  country.

 Not  only  that,  it  is  also  making  huge

 profits  on  the  imported  films  and

 also....
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 MR.  SPEAKER:  Please  put  your
 question.

 DR.  BIJOY  MONDAL:  ....though
 film  beg  an  essential  commodity,  it
 is  charging  heavy  excise  duty.  In
 view  of  all  these  things,  I  want  to
 know  from  the  Minister  whether  he  is
 thinking  of  making  an  inquiry  into
 these  mattters.  Not  only  that,  I  want
 to  know  from  him  whether,  in  view  of
 substandard  films  being  produced  by
 this  firm,  he  will  allow  the  imports  to
 continue.  And  also  I  would  like  to
 know  what  is  the  percentage  of  im-
 ports?

 SHRI  VAYALAR  RAVI:  It  is  an  al-
 legation,  Sir.

 SHRI  GEORGE  FERNANDES:  In
 so  far  as  the  production  itself  is  con-
 cerned,  as  I  said,  we  produce  a  part
 of  the  films  and  import  a  large  num-
 ber  of  jumbos  and  then  they  are
 processed  and  sold  in  the  market.  I
 do  not  think  it  is  possible  to  mix
 films.  Either  we  are  making  standard
 and  good  films  or  we  are  not.

 The  entire  requirements  of  the  filn:
 industry  in  this  country  are  met  b3
 Hindustan  Photo  Films  and  !  presum:
 that  our  films  are  doing  very  wel
 both  in  terms  of  production  and  alsc
 in  terms  of  their  exhibition.  Las
 year,  Hindustan  Photo  Films  market,
 ed  abroad  films  worth  about  Rs.  7%
 lakhs  and  they  were  marketed  in
 countries  which  have  83  sense  ०!
 quality.  Therefore.  this  suggestion,
 that  it  is  all  substandard  is  something
 which  does  not  stick.  Of  course,  there
 8  a  certain  amount  of  rejections  bu
 these  rejections  are  cousidered  ro.  ¢
 mal  in  this  particular  industry.

 So  far  as  huge  profits  are  cuncernec.
 the  fact  is  that  in  the  last  4  year:
 this  company  has  lost  almost  R's.  १0
 crores.  So  there  are  no  huge  pfolitr!
 In  the  last  two  years,  the  compan‘
 has  made  profits  but  without  raisir:.
 the  prices,  In  fact  between  974—7Ti
 there  hag  been  no  increase  in

 prices.
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 Then  about  the  question  of  market-
 ing,  it  was  in  the  hands  of  3-4  families
 which  had  their  establishments  all
 over  the  country.  We  have  taken
 over  the  marketing.  They  were  mak-
 ing  a  crore  and  a  half  of  rupees  over
 this  year  the  years  whereas  the  Com-
 pany  were  making  a  loss  of  Rs.  2
 crore  or  50.  So  we  have  stopped  the
 marketing  by  these  people  «und  we
 have  taken  over  marketing  in  our
 own  hands.  There  has  been  in  the
 last  few  months  a  steady  attack  on
 the  HPF,  about  its  quality,  about
 certain  other  matters,  If  there  are
 any  specific  complaints  about  the
 performance  of  HPF,  about  the  pro-
 blems  of  marketing  ete,  it  shall  be
 my  duty  to  go  into  them.

 SHRI  VASANT  SATHE:  Can  vou
 Bive  names  of  these  four  families?

 SHRI  GEORGE  FERNANDES:  I
 would  need  notice.  There  were  four
 families  which  were  covering  the
 whole  business,  and  ever  since  we
 took  it  over,  there  has  been  lot  of
 sniping  at  this  company.

 SHRI  VAYALAR-  RAVI:  Sir  I
 rejjuest  the  hon.  Minister  to  go  through
 the  records  and  he  would  fin  out
 tha:  I  raised  a  pointed  question  carlier
 about  the  distribution  aspect  of  it  and
 I  took  the  then  Minister  to  task  about
 the  distribution  and  bungling  by  the
 Management.  About  the  profiis  may
 I  know  whether  these  are  due  ta  the
 imported  film  distribution  or  is  it  due
 to  the  value  of  the  production  in  the
 HPF?  If  it  is  not  due  to  production
 what  is  the  need  to  start  another  fac-
 tory  somewhere  else?  We  are  not
 able  to  put  right  the  position  in  the
 production  side.  Then  why  =  should
 we  have  another  factory  because  I
 understand  that  the  negotiation  is
 going  on  and  the  process  is  suing  on?

 SHRI  GEORGE  FERNANDES:  tT
 is  a  fact  that  we  are  importing  —  be-
 cause  we  are  not  manufacturing  ali
 our  requirements.  So  far  as  import
 is  concerned,  these  are  imported,  cut
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 ang  sold.  Regarding  what  portion  of
 films  make  profits,  whether  X-ray  or
 positive  or  negative  etc,  I  would  need
 notice.  I  am  prepared  to  examine
 that.  As  I  said,  the  market  has  to  be
 catered  to  and  we  do  not  allow’  the
 import  of  films  to  all  and  sundry  and
 so  we  allow  the  HPL  to  import  it,
 cui  il  and  market  it.  If  it  is  neces-
 sary  to  meet  the  expanding  reouire-
 ments  of  the  country  to  set  up  another
 factory  we  should  certainly  go  ahead
 with  it,

 List  of  SC  and  ST

 e413,  SHRI  G,  ४.  KRISHNAN:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleaseg  to  State:

 ia)  whelher  any  fresh  lists  of  Sche-
 duled  Castes  and  Scheduled  =  Tribes.
 have  been  prepared  after  vegional
 restrictions  for  recognition  were  re-
 moved  by  the  Scheduled  Castes  and
 Scheduled  Tribes.  Orders  (Amend-
 ment)  Act.  ‘1976;  and

 {l:  if  so.  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 iSHRI  DHANIK  LAL  MANDAL}.  (a)
 and  (b).  The  Scheduled  Castes  and
 Scheculeqd  Tribes  Orders  (Amend-
 ment)  Act.  976  which  hss’  been
 brought  *  to  force  with  effect  from
 the  27th  July,  1977,  itself  contains  the
 fresh  lists  of  Scheduled  Castes  and
 Scheduleg  Tribes  in  respect  of  the
 various  States,  By  this  Act,  area.
 restrictions  have  been  removed  with-
 in  the  particular  State  for  various
 Scheduled  Castes/Tribes  except  in  a
 few  cases  where  jt  was  co.:sidered
 necessary  to  retain  them,

 SHRI  G.  Y.  KRISHNAN:  Sir,  during
 Scheduleg  Castes  and  Scheduled  Tribes
 Amendment  Bill,  1976,  there  were  cer-
 lain  amendments  made  adding  up  to
 the  list  of  Scheduled  Castes  and  tribes.
 The  hon.  Minister  had  replied  that  the
 Synonyms  can  be  added  by  a  Govern-



 25  Oral  Answers

 ment  Order  after  passing  of  that  Bili.
 Now,  what  has  happeneg  to  the  adding
 ‘up  of  the  synonyms  to  those  lists?

 |
 SHRI  DHANIK  LAL  MANDAL:  Sir,

 this  is  under  consideration  of  the  Gov-
 ernment.  After  finalisation  of  the  list,
 it  will  have  to  be  brought  before  Par-
 Jiament  in  the  form  of  a  Bill.  Under
 Art.  34]  and  342  of  the  Constitution,
 only  Parliament  has  the  right  ‘o  delete
 or  add  to  that  list.

 SHRI  G.  Y.  KRISHNAN:  It  is  not
 like  that.  A  legislation  has  ‘seen
 passed.  According  to  that  the
 synonyms  can  be  added  up  by  a  Gov-
 ernment  order  or  a  circular.  There  is
 no  point  in  bringing  forward  a  legisla-
 tion  for  this  purpose.  Having  regard
 to  the  fact  that  the  zlections  are  going
 to  take  place  in  Andhra  Pradesh.  Kar-
 nataka  and  Maharashtra,  the  syno-
 nymns  are  very  much  required  to  he
 added  to  see  that  the  people  do  net  go
 to  the  court.  So.  it  is  a  must  that
 these  synonyms”  should  pe  added  up
 immediately.

 It  has  been  assured  by  the  Home
 Minister  in  the  House  that  if  will  be
 done  tnrough  a  circular  or  a  Govern-
 ment  Order.  There  is  no  use  telling
 that  a  legislation  will  have  to  be
 brouht  for  this  purpose.  Sir,  ]  want  a
 categzorica]  answer  for  this.

 SHRI  DHANIK  LAL  MANDAL:  The
 hon.  Member  asked  about  addition  of
 scheduleq  sub-castes/scheduleq  tribes
 which  are  under  the  generic  name  of
 the  scheduleg  castes/‘ribes.  He  wants
 that  these  synonyms  should  be  added
 by  an  executive  order.  I  huve  to'd  him
 that  it  is  under  the  consideration  cf
 Government.

 MR,  SPEAKER:  When  will  it  be
 done?

 SHRI  DHANIK  LAL  MANDAL:  We
 are  considering  that.  We  shall  come
 before  Parliament  for  that.

 श्री  शिव  सम्पति  राम  :  क्‍या  मंत्री

 महोदय  बताने  की  कृपा  करेंगे  क्‍या  हर  राज्य  में
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 धोबियों  को  अनुभूचित  जातियों  में  शामिल

 किथा  गया  है  और  नहीं  तो  ऐसे  कौन-कौन  से

 प्रान्‍्त  है,  प्रदेश  है  जहां  इनको  शामिल  किया

 गया  है  और  ऐसे  कौन  कौन  से  हैं  जहां  इतकों

 नहीं  किया  गया  है  ?  जहां  पर  इन  को  शामिल

 नहीं  किया  गया  है  वहां  इनको  शामिल  करते

 के  बारे  में  श्राप  कौन  सो  कार्रवाई  कर  र  हे

 है  ?

 क्री  धनिक  लाल  मंडल  :  प्रेजोडंशल

 ग्राइंज  बहुत  से  हैं  ।  स्टेट  लिस्ट  में  ये

 ात  हैं  ।  आल  इंडिया  लिस्ट  नहीं  है  1

 ये  राज्य  से  सन्त्रन्धित  होते  हैं  ।  इसलिए

 एक  राज्य  में  कोई  है  और  दूसरे  में  क्‍यों  नहीं
 उसको  शामिल  किया  गया  है

 यह  सवाल

 नहीं  उठता  है  ।

 श्री  छविराम  अरगल :  अनुसूचित  जाति"

 शौर  अनुसूचित  जनजाति  संशोधन  विधेयके

 976  के  अनुसार  हमारे  मध्य  प्रदेश  में  कुछ
 जिलों  में  तो  कुछ  जातियों  को  सूची  में  शामिल

 किया  गया  हैं  शर  कुछ  में  नहीं  किया  गया  है  |

 मैं  उदाहरण  देना  चाहता  हूं  |  धोबियों  शौर

 कुम्हारों  को  सिहोर  और  दातिया  में  तो

 अन्‌  सूचित  जातियों  में  शामिल  किया  गया  है
 लेकिन  बाकी  जिलों  में  नहीं  किया  गया  है  ।

 एक  ही  प्रदेश  में  तो कम  से  कम  एक  ही  जाति

 के  साथ  समानता  का  व्यवहार  होना  चाहिये  ।

 इसी  प्रकार  से  विभिन्न  प्रदेशों  में  विभिन्न

 प्रकार  की  व्यवस्थाये  की  गई  हैँ  ।  गृह  मंत्री.
 जी  बैठे  हुए  हैं  |  मैं  जानना  चाहता  हूं  कि:

 क्या  शासन  के  पास  इस  प्रकार  के  कुछ  आवेदन

 अए  हैं  और  क्या  वे  विचाराधीन  हैं श्रौर  क्या!

 उन  पर  महानुभूतिपृवंक  विचार  किया  जाएगा?

 श्री  घनिक  लाल  मंडल  :  माननीय

 सदस्थ  ने  मध्य  प्रदेश  के  सम्बन्ध  में  जो  प्रश्न

 उठाया  है  वह  सही  है  ।  एरिया  रेस्ट्रिकशन

 एक्ट  बनते  से  एक  ही  स्टेट  में  एक  ही  जाति  एक
 ह
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 जिले  में  शंड्यूल्ड  कास्ट  थी  झौर  दूसरे  जिले
 में  नहीं  थी  7  उसको  हटा  दिया  गया  है  1  लेकिन

 कुछ  श्रपवाद  इसके  अभी  भी  हैं  ।  इस  वास्ते
 माननीय  सदस्य  'जो  कह  रहे  हैं--कि  एक  जिले
 में  कोई  जाति  शेड्यूल्ड  कास्ट  है  या  शैड्यूल्ड
 ट्राइब  है  लेकिन  दूसरे  में  नहीं  है  तो  यह  सम्भव
 है  और  में  इसको  देखूगा  |

 Delinking  of  National  Laboratories
 from  C.S.LR.

 5.  N.  ७.  6.  SHRI  SAUGATA  ROY:
 Will  the  PRIME  MINISTER  be  pleos-
 ed  to  state:

 (a)  whetner  Central  Government
 have  decidcd  to  delink  WW  National
 Laboratories  from  the  Council  of
 Scientific  and  Industria]  Research;

 (b)  whether  the  laboratories  con-
 cerned  or  the  CSIR  were  cmsulted
 before  the  decision;

 (c)  whether  the  Scientific  Organisa-
 tion  ave  reacted  adversely  to  the
 decision;  and

 (d)  whether  in  view  of  this,  will
 Government  reconsider  the  decision?

 THS  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  The  Societ:
 of  the  Council  of  Scientific  and  Indu:-
 triai  Research  have  unanimously
 Tresoived  that  the  77  National  Labo-
 ratories/Institutes/Museums/Researen

 Associations  be  transferred  to  ‘he
 Ministries  and  registered  as  Socicties
 under  the  Societics  Registration  Ac!
 (XX  of  +1860).

 (b)  The  proposal  was  considered  bv
 the  Governing  Body  of  the  CSIR  and
 their  recommendations  were  placed
 before  the  Society  for  further  conci-
 deration.  The  Governing  Body  was
 inter-alic  attended  by  the  Director-
 General,  Scientific  and  Industrial  Ro-
 search  as  its  Chairman,  five  Directors
 of  the  Research  Laboratories  repre-
 senting  the  Co-ordination  Councils
 and  there  distinguished  scientists
 from  outside  the  CSIR.
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 (c)  No  adverse  reaction  has  been
 received  by  the  CSIR  from  the  Scienti-
 fic  Organisations  after  the  above
 resolution  of  the  Society,

 (ad)  Does  not  arise.

 SHRI  SAUGATA  ROY:  I  have
 very  carefully  gone  through  the  Prime
 Minister's  reply  and  I  am  sorry  to  say
 that  in  his  reply  he  has  evaded  the
 main  question,  My  question  was  with
 regard  to  the  central  government's
 decision  and  not  with  regard  CSIR
 decision.  I  want  to  set  the  record
 straignt.  On  August  2,  the  Central
 Cabinct  on  the  basis  of  a  report  pre-
 pared  by  the  Cabinet  Secretary  decid-
 ed  to  delink  some  laboratories  from
 the  CSIR.  This  decision  was  kept  a
 secret  though  it  leaked  out,  Later  on
 August  l7  the  Cabinet  Secretary
 addressed  a  lettcr  to  all  departmental
 secretaries  asking  them  to  keep  quiet
 about  it.  It  was  published  in  a  Press
 Communique  on  August  20.  Imme-
 diate’y  there  was  some  reaction  among
 the  scientific  community  in  the  coun-
 try  because  the  scientific  community

 at  the  decision  affected  15,000
 s  in  the  CSIR  and  that  the
 question  of  the  indigenous

 knewhow  was  being  sabotaged  by  the
 pressure  of  multinationals  in  a  secret
 way  without  consulting  the  scientific
 community.  The  Indian  National
 Science  Academy,  New  Delhi,  the
 Indian  Science  Academy,  Allahabad,
 the  Nitional  Science  Academy.  Bangs
 lore  eminent  scientists  like  Dr.  Ranga
 Rao  and  Dr.  Nag  Chaudhuri  came  out
 publicly  against  this  decision,  In  the
 face  of  this  decision  the  government
 apprently  developed  cold  feet  and  the
 20  September  meeting  of  the  CSIR
 was  not  attended  by  the  Chairman,
 who  is  the  Prime  Minister.  In  the
 meantime  the  prestigeous  British
 scientific  journal  Nature  in  an  editorial]
 came  out  against  this  decisio)  saying
 that  Mr.  Desai  takes  on  the  scientists
 of  India.  The  decision  was  slightly
 diluted  though  its  original  content  was
 not  changed.  In  its  November  23
 mecting  the  CSIR  took  the  decision  of

 delinking  77  national  laboratories.  It
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 is  not  correct  to  say  that  there  has
 been  no  adverse  reaction  from  the
 scientific  community;  the  =  scientific
 community  has  reacted  wholeheartedly
 against  this  decision;  I  have  here  a
 file  full  of  newspaper  clippings...
 (Interruptions)  I  shall  now  put  my
 question.  I  leave  it  to  the  Prime
 Minister  to  deny  anything  that  I  nave
 said  as  untrue.  I  should  like  to  ask
 him  whether  the  government  has  any
 policy  to  dismantle  the  CSIR  =  and
 take  away  the  attonomy  and  the
 scientific  freedom  from  the  scientific

 community  working  in  the  CSIR.

 SHRI  MORARJI  DESAI:  I  do  not
 know  why  the  hon.  member  is  so
 much  excited.  There  is  no  question
 of  any  secrecy  invloved  i)  this
 matter.  Nor  was  the  Cabinet  Secre-
 tary  going  anything  in  secrecy.  ‘The
 position  is  that  the  CSIR  considered
 the  whole  question  in  consultation
 with  some  scientists,  when  it  was  re-
 mitted  to  them  for  their  consideration.
 Before  that  was  done  it  is  true  that
 there  was  criticism  from  scientists  and
 scientide  associations.  That  does  not
 mean  the  whole  scientific  community
 opopsed  to  the  proposal.  There  is

 absolutely  LO  substance  in  that  State-
 ment.  It  is  true  that  in  England,  one
 magazine  Nature  made  some  criticism
 but  that  was  inspired  by  some  people
 from  here.  It  was  not  a  question  of
 those  Scientists  having  known  =  any-
 thing  about  our  proposal.  It  was
 discusseq  fully  in  the  CSIR  and
 they  came  unanimously  to  _  this
 conclusion  that  it  is  in  the  best
 interests  of  these  laboratories  them-
 selves  that  this  mew  arrangement
 shculd  be  introduced.  There  was  no
 question  of  our  having  developed  cold
 feet  at  all.  Neither  my  hon.  friends
 nor  tie  scientific  community  can  ever
 find  ma  with  cold  feet  at  any  time.  Let
 them  bear  that  in  mind.  This  is  act
 right.  When  we  considered  it,  we
 found  that  these  were  laboratories
 which  were  related  to  certain  minis-
 tries  and  to  no  others.  Where  there
 are  some  laboratories  which  ure
 related  to  two  or  three  ministries,
 they  will  be  kept  with  the  CSIR  be-
 Cause  the  work  of  that  laboratory
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 might  not  have.  been  looked  after  pro-

 erly
 by  one  ministry.  ‘fhat  is  why

 is  was  done,  After  this  was  done,
 there  has  been  no  comment.  The
 original  comment  wag  out  of  igno—
 rance.

 SHRI  SAUGATA  ROY:  There  was-
 no  real  rationale  behind  this  decision
 because  the  laboratories  which  really
 wanted  to  be  shifted  were  not  shifted
 like  the  Indian  Institute  of  Experi-
 mental  Medicine  of  Calcutta,  which.
 wanted  to  go  to  Indian  Council  of
 Medical  Research  but  it  was  not  shift-
 ed.  The  Centra]  Drug  Research  Insti-.
 tute  was  not  shifted.  But  the  National
 Fuel  Research  Institute  was  shifted  to.
 the  Ministry  of  Energy.  There  is  an
 apprehension  in  the  country  that  this
 decision  was  taken  under  the  pressure
 of  muti-nationals,  because  the  multi-
 nationals  frowned  upon  CSIR’s  efforts
 to  cbject  to  import  of  technology.  I
 Want  an  assurance  frorn  the  Prime
 Minister  that  in  future,  in  honour  of
 the  scientific  community  in  the  coun-
 try,  in  no  case  technology  would  be
 imported  in  fields  in  which  CSIR  had
 developed  a  know-how  in  our  own.
 country.

 SHRI  MORARJI  DESAI:  I  do  not
 know  what  tie  hon.  member  wishes
 to  say.

 MR.  SPEAKER:  He  says  it  was
 done  at  the  instance  of  multi-nationals,

 SHRI  MORARJI  DESAI:  I  do  not
 know  why  multi-nationals  are  on  the
 brain  of  the  hon.  member.  There  is
 no  question  of  any  multi-nationals
 being  concerned  in  this  matter,  I  do
 not  know  which  multi-national  he  has
 in  view.  There  is  absolutely  no  rela-
 tic)  of  any  multi-nationals  *o  this.
 This  was  a  matter  which  I  consider-
 ed  first.  I  have  been  a  member  of
 CSIR  for  many  vears.  I  know  what
 is  being  done  by  CSIR.  Rs.  300  crores
 are  being  spent  arniually  on  these
 laboratories  and  there  are  no  ad2quate
 results,

 SHRI  SAUGATA  ROY:  There  are.

 SHRI  MORARJI  DESAI:  There  are
 not  adquate  results.  I  know  what  Iam
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 talking  about,  You  may  have  your
 own  opinion.  That  does  not  mean
 that  I  cannot  hold  my  opinion.  (In-
 terruptions)

 MR.  SPEAKER:
 always  differ.

 SHRI  SAUGHATA  ROY:  30  per
 cent  of  our  patents  are  taken  by  CSIR.

 SHRI  VASANT  SATHE:  He  nas
 made  an  uncharitable  remark  against
 the  scientific  community....

 MR.  SPEAKER;  I  have  not  called
 you.  Don’t  record.

 SHRI  VASANT  SATHE:  *९

 Opinions  will

 SHRI  YESHWANTRAO  CHAVAN:
 Sir,  aS  you  kr:ow.  the  question  is  so
 important  that  it  is  capable  of  crealiny
 excitemet  on  both  sides.  Therefore,
 it  only  underlines  the  importance  of
 the  question.  I  would  like  to  reise  one
 or  two  very  important  issues  in  ims
 matter  and  I  would  be  eBlad  if  the
 Primo  Minister  clarifies  the  position.

 Firstly,  CSIR  is  one  of  the  premier
 organisations  being  scintific  work  in
 ftcdia.  During  the  iast  30  years  it  has
 done  very  useful  work  of  laying  the
 foundation  of  technological  develop-
 ment  and  scientific  work,  Therefore,
 we  must  pay  our  tributes  ty  ihe
 scientists  and  the  scientific  community
 in  this  particular  field.  Threfore.  I
 woulg  suggest  for  the  consideration  of
 the  Government  that  no  comments  of
 a  nature  which  will  denigrate  the
 scientific  community  should  be  made.

 Secondly,  what  exactly  do  we  mean
 when  we  say  that  they  have  not  given
 any  results  in  a  given  period?  What
 exactly  is  the  criterion  by  which  we
 are  goingto  judge  them?  Unless  we
 know  there  are  objective  criteria  by
 which  one  can  judge  whether  the  per-
 formance  was  good  or  not  good,  with-

 -out  that,  making  some  statements  like
 that  woulq  wonecessarily  create  diffi-
 culties  for  ourselves.  So,  I  would  say
 that  we  should  lay  down  priorities  ang
 certain  criteria  for  getting  the  work
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 done.  ‘For  that  purpose,  is  the  Prime
 Minister  prepared  to  take  the  co-
 operation  of  the  opposition?  Now  it
 consists  of  the  scientists  and  the  Gov-
 ernment.  Since  there  is  an  clement
 of  political  view  j  the  decision  mak-
 ing  process  it  is  much  better  that  the
 CSIR  should  represent  the  entire
 Parliament,  and  not  Government
 alonc..  Is  the  Prime  Minister  prepar-
 eq  to  consider  that  aspect?

 SHRI  MORARJI  DESAI:  May  I  say
 that  unnecessary  heat  has  been  brought
 into  it?  I  never  said  that  it  has  done
 no  useful  work.  I  saiq  adequate  work
 has  not  been  done.  That  is  what  I  said.
 TI  used  the  word  ‘adequate’.  i  hat  a
 discussion  with  the  Directors  of  the
 laboratories.  There  I  have  poiited  out.
 this  to  them.  during  the  discussion,
 and  thev  could  not  refute  what  I  said.
 Therefore,  it  is  not  a  question  of  con-
 demning  anybody.  I  want  better
 results,  I  do  not  say  that  no  resuits
 have  come.  Ang  to  jump  tu  conclu-
 sions  and  shcut  about  if  just  when  7
 am  on  my  feet  is  that  democratic?
 Members  can  raise  any  points  after
 I  finish  my  reply,  But  I  should  have
 been  allowed  to  finish  my  reply.  My
 voice  is  being  drowned  by  their  noise.
 I  do  not  know  why  that  should  be  done,
 That  only  shows  that  instead  of  argu-
 ment.  there  is  pressure.  This  is  not
 right.  After  all,  that  is  not  4  scientific
 approach  at  all.  These  are  very  un-
 scientific  methods  of  dealing  with  this
 question.  How  are  thev  qualified  to
 speak  about  science  and  behave  like
 this  I  cannot  understand,

 I  am  more  particular  about  CSIR
 than  the  hon.  Members,  and  I  want  to
 see  that  they  give  much  better  results
 than  they  have  given  today.  that  we
 do  not  have  to  be  dependent  on  foreig-
 ners  at  all  on  this  matter.  This  is  the
 result  which  I  want  to  achieve.  There
 is  no  question  of  having  fro:n  outside
 any  technology  which  has  been  here
 with  us.  Even  if  it  is  a  little  inferror,
 I  will  keep  it  here  than  getting  it  from
 outside.  That  is  the  policy  which  I  am
 following.

 **Not  recorded
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 Therefore,  without  understanding,
 without  knowing,  without  enquiring,
 why  are  passions  unneessarily  created?
 This  is  being  done  by  some  people  wko
 May  have  their  own  views.  I  have  no
 quarrel  with  them.  But,  that  dves  net
 Mean  that  even  when  proper  decision
 is  taken,  4  should  noi  maintain  it  be
 cause  there  is  a  round  of  protest  from
 some  people.

 It  was  not  as  if  I  came  to  this  view
 on  my  own.  I  discussed  this  witb
 sume  research  workers,  who  are  able
 scientists  and  we  felt  that  this  would
 be  a  much  better  me.aud  of  getting
 better  results.  That  is  why  I  have
 done  it.

 tnerefore,  it  is  no  use  saying  that
 thig  ig  ४०075  aritrary  decision  which
 wail  .ismantle  the  (i:TR.  There  is  no
 questions  of  the  dismantling  of  the
 CSIR,  taere  is  no  question  of  taking
 aWuy  the  opportunities  from  scientists
 to  carry  on  research  work  to  the  best
 possile  advantage.  On  the  conteary,
 I  want  to  s2e  that  they  are  better  uti-
 lised.  If  our  friends  are  kee  and  1
 have  yo  doubt  about  their  keeness  but
 tits  ig  no  expressing  way  of  smientific
 keenness,  It  is  complely  unscientific.

 SHRI  YESHWANTRAO  CHAVAN:
 He  did  not  answer  whether  he  wants
 ihe  co-operation  of  the  Opposition.

 SHRI  MORARJI  DESAI:  I  want  the
 co-operation  of  the  whole  House,  but
 that  does  not  mean  that  I  will  take
 decisions  in  this  House  on  matters  on
 which  we  have  to  take  a  decision.

 SHRI  SiIYAMNANDAN  MISHRA:
 Weuld  not  the  hon.  Prime  Minister
 agree  that  scientific  research  and  sach
 creative  activilies  require  a  certain
 amount  of  freedom  and  autonomy?
 That  jt  is  feared,  would  not  be  avail-
 able  in  the  strait  jacket  of  the  bureau-
 cratic  contral  of  the  department.  ‘That
 beine  so,  how  does  the  on.  Prime
 Minister  assure  {he  House  that  there
 would  be  better  results  produced
 under  the  department?
 30l0  LS—2
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 SHRI  MORARJI  DESAI;  Again,  my
 hon.  friend  is  jumping  to  some  con-
 clusion  without  knowing  the  arrange-
 ments  which  have  been  made.  There
 is  no  question  of  any  bureaucratic
 control  over  it.  These  laboratories,
 even  when  they  are  under  the  Ministry,
 will  he  registered  societies  and  they
 will  be  autonomous.  Only,  the  Miris-
 ter  will  be  the  Chairman  of  that  aquie-
 ty.

 SHRI  SHYAMNANDAN  MISHRA:
 What  is  the  use?

 SHIRI  MORARJI  DESAI;
 the  use?  I  know  better.

 What  is

 SHRI  C.  SUBRAMANIAM:  The
 CSIR  was  only  receutly  a  few  years
 back,  reorganised  on  the  basis  of  an
 expert  study,  after  detailed  discussions
 with  the  scientific  community.  So,  I
 would  like  to  know  why,  without
 waiting  for  the  results  to  come  out  of
 this,  Government  came  to  the  conclu-
 sion  in  the  first  instance  that  28  labore-
 tories  should  be  detached  from  the
 CSIR—that  was  the  original  decision—
 without  any  consultation  with  the
 scientists.  That  is  the  real  difficulty.
 Later  on,  I  am  glad,  it  was  watered
 down  to  27  laboratories.  But  the
 original  decision  was  taken  about  28
 laboratories  withuut  any  consultation
 whatsoever.

 Will  the  hon.  Prime  Minister,  there-
 fore,  consider  the  necessity  of  con-
 sulting  the  scientific  community  Le-
 fore  coming  to  any  decision  and  um-
 posing  it  upon  them  and  also,  when.
 ever  a  reorganisation  of  this  sort  is  to
 take  place,  that  first  if  should  be  en-
 trusted  to  an  expert  committee  to  study
 it  and  find  out  whether  the  reorganisa-
 lion  has  yielded  results  or  there  are
 any  gaps  in  it,  istead  of  taking  a  oli-
 tical  decision,  maybe  at  the  level  of
 the  Prime  Minister?  I  want  to  know
 whether  :t  least  in  future,  whenever
 any  rcorgenisalion  takes  place  in  the
 scientific  sector,  an  expert  committee
 would  look  into  it  before  taking  any
 such  decision.
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 SHRI  MORARJI  DESAI:  I  am
 afraid,  the  hon.  Member  is  not  quite
 correct  in  saying  that  this  was  a  poli-
 tical  decision.  It  has  no  politics  in  it
 whatsoever.  First  of  all,  let  76
 assure  the  hon.  Member  about  it.  y  do
 not  Know  what  politics  can  there  be
 in  this.  It  is  entirely  necessary  to
 see  that  scientiffic  laboratories  work  far
 better  and  produce  better  results  taan
 what  they  have  done  until  now.

 It  was  contended  that  there  was
 consultation  with  unscientific  opinicn.
 It  was  the  scientific  opinion  which  v-as
 first  considered.  The  proposals  were
 put  to  the  governing  bodies  and  ‘rey
 are  entitled  to  take  a  decision.  When
 28  laboratories  were  first  proposed,
 they  were  proposed  on  this  ground.
 But  then  it  was  considered  bv  the
 CSIR  that  there  were  some  laboratories
 with  which  two  or  three  Ministnes
 were  concerned.  So,  out  of  28  labora-
 tories,  ]l]  ‘were  kept  with  the  CSIR
 which  looks  after  general  research.

 But  where  particular  research  is  done
 in  particular  subjects,  they  have  zone
 to  the  Ministries  concerned  so  _  that
 better  results  can  come  from  them.

 ‘Let  me  tell  my  hon.  friends—I  k-ve
 said  there  also—that  if  we  find  that
 good  results  are  not  coming  and  there
 is  any  worsening  effect,  we  will  ccr-
 tainly  reconsider  it.  We  87९  not
 bound  by  this  decision.  The  main  y.ur-
 pose  is  to  see  that  better  work  is
 done.  That  is  why  it  has  been  done.

 SHRI  C.  SUBRAMANIAM:  I  ¢id
 not  attribute  any  political  motive  I

 only  said  that  the  decision  was  taken
 at  a  political  level.  may  be  at  the  level
 of  the  Prime  Minister.

 PROF.  P.  G.  MAVALANKAR:  The
 hon.  Prime  Minister  has  given  a  very
 detailed  account  of  the  manner  in
 which  the  decision  which  he  has  an-
 nounced  in  his  reply  took  place.  He
 said  that  it  has  not  been  a  political
 decision.  I  hope,  the  hon.  Prime
 Minister  will  agree  with  me  that  this

 particular  decision  of  delinking  cer-
 tain  laboratories  from  the  CSIR  has
 resulted  into  some  major  reorganisa-
 tion  of  the  entire  working  of  the
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 laboratories  and  their  administration.
 It  does  involve  certain  basic  issues,
 like  research  management,  technology
 utilisation  and  science  administration
 in  general.  In  view  of  this,  I  would
 like  to  know  from  the  Prime  Minister
 specificially  whether  on  this  question
 the  scientists,  both  of  the  laboratories
 of  the  CSIR  and  the  leading  scientists
 all  over  the  country,  were  taken  into
 confidence  by  the  Government  before
 they  came  to  this  decision  and  whe-
 ther  the  scientists  did  also  have  a
 dialogue  with  the  Planning  Commis-
 sion  so  that  the  scientists  on  the  one
 hand  could  continue  to  do  research
 freely  and  independently  and  crea-
 tively  and  simultaneously  on  the
 other  hand  be  of  help  to  the  Govern-
 ment  in  their  industrial  and  economic
 programmes.

 SHRI  MORARJI  DESAI:  There  is
 no  question  of  calling  a  conference  cf
 all  the  scientists  to  consult  them  on
 these  matters.  It  iS  not  possibdie  to
 do  so.  In  this  way,  nothing  can  be
 done.  When  the  CSIR  was  formed,
 all  the  scientists  were  not  called  in  a
 conference  and  consulied.  That  is  for-
 gotten.  Several  scientists  of  promin-
 ence  have  been  consulted.  They  are  on
 the  governing  bodies  themselves,  Tnere
 was  a  full  and  free  discussion  on  tne
 question.  If  the  CSIR  had  decide:
 otherwise,  we  would  not  have  taken
 this  decision  at  all.  It  was  8450  done.
 as  a  matter  of  fact.  in  consultation
 with  eminent  scientists  whose  opinion
 I  value  greatly  and  who  have  done
 very  good  work  in  the  country.  There
 is  no  question  of  taking  away  the
 autonomy  of  scientists.  There  is  nu

 question  of  hampering  their  work  of
 research.  On  the  contrary,  it  is  to  be
 made  more  practical,  not  merely  sme

 papers  on  some  matters  which  may  be
 useful  but  which  may  not  be  nuch

 practical  value.

 SHRI  SAMAR  GUHA:  The  quest'on
 of  giving  autonomy  to  the  CSIR  has
 been  raised  by  my  friends  on  the  otner
 side.  There  has  also  been  the  quest'on
 of  de-politicalisation.  It  should  be
 remembered  by  the  old  Members  of  this
 House  that  there  were  a  lot  of  coin.
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 plaints  about  bureaucratisation  in
 CSIR,  over-centralisation  of  CSIR  and
 lack  om  purposiveness  in  the  different
 laboratories  gt  the  CSIR,  on  the  Lasis
 of  which  Gajendragadkar  Commiitee
 wad  appointed  and  Committee  went

 in  depth  into  the  working  of  the  .liffe-
 rent  laboratories  and  also  the  CSIR
 and  made  certain  recommendations.
 First,  I  wani  to  know  from  the  hon.
 Prime  Minister  whether  the  recom-
 mendations  that  were  made  by  the
 Gajendragadkar  Committee  in  regard
 to  the  functioning  of  the  CSIR  have
 been  taken  into  consideration  or  im-
 plemented.

 Secondly,  Sir.  I  want  to  sav  this.  I
 am  a  humble  student  of  science.  I
 have  some  knowledge  about  the  work-

 ing  of  the  different  laboratories.  Sore
 of  those  friends  who  ure  Directers
 there  were  my  classmates.  Although
 Iam  a  humble  student  of  scienca,  2
 would  say.  the  CSIR  is  not—I  Say  this
 with  all  sense  o;  responsibility—funce-
 tioning  as  it  should  as  a  premier
 scientific  organisation.  That  is  my
 first  charge.  In  the  name  of  maintain.
 ing  the  CSIR  as  a  whole,  a  centralised
 body.  a  peculiar  type  of  bureaucratisa-
 tion  at  the  cestre  bas  developed  stifling
 the  automon:  of  0३.७  lerent  Institu.
 tes.  I  know  of  many  cuses  where  tne
 ditferent  Institutes  which  are  func
 tioning  under  the  CSIR  do  not  have
 the  requisite  freedom  to  choose  their
 own  jaboratory  work,  their  own  pat-
 tern  of  working.

 Secondly.  I  want  to  know  from  the
 hon.  Prime  Minister  whether  Govern-
 ment  will  set  up  an  expert  committee
 to  go  into  the  working  pattern  of  the
 CSIR  with  an  objective,  firstly,  to  see
 that  the  autonomy  of  the  diffe-ent
 lahoratories  is  maintained—it  is  not
 controlled  from  the  top  of  the  CSiR
 as  it  used  to  be  or  as  is  being  Jone.
 Secondly,  there  must  be  a  difference
 between  fundamental  research  and  the
 Tesearch  with  an  objectivity  towards
 industrial  technology.  I  would  sug
 Best  to  the  Government  that  the  CSIR
 Should  be  broken  into  two—one,  the
 fundamental  research  and  the  other,
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 the  applied  research,  the  research  with
 an  objectivity  towards  industrial
 technology.  I  want  to  know  whether
 Government  will  do  that.  I  would  say
 that  the  CSIR,  as  it  is  today  is  in  a
 state  of  mesg  and  they  are  not  fulfill-
 ing  the  purposes  for  which  this  was
 set  up,

 SHRI  MORARJI  DESAI:  The  sug-
 gestions  of  my  hon.  friend  will  be
 borne  in  mind.

 SHRI  SAMAR  GUHA:  I  have  put  e
 few  questions.

 SHRI  MORARJI  DESAI:  They  are
 all  suggestions;  they  are  not  questiors.

 WRITTEN  ANSWERS  TO  QUESTIONS

 समाचारपत्नों  तया  पत्रिकाप्रों  में  साम्प्रदायिक

 भावना  उत्तेजित  करने  वाले  लेख

 *410.  श्री  ईश्वर  चोधरो  :  क्‍या

 सूचना  शोर  प्रसारण  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  लोगों

 में  साम्प्रदायिक  भावना  उत्तेजित  करने  वाले

 लेख  प्रकाशित  करने  वाले  समाचारपत्रों  तथा

 पत्चिकाओं  की  और  दिलाया  गया  है  ;

 (ख)  क्‍या  सरकार  का  विचार  विज्ञापन

 सम्बन्धी  एक  नयी  नीति  बनाने  का  है  जिसके

 श्रंतगंत  लोगों  में  हिंसा  तथा  साम्प्रदायिक

 भावता  उत्तेजित  करने  वाले  लंखों  को

 प्रकाशित  करने  वाली  स्मारिकाग्नों,  समाचार-

 पत्नों  भ्रादि
 को  विज्ञापन  नहीं  दिए  जायेंगे,

 और

 (ग)  यदि  हां,  तो  उसका  ब्यौरा  कया  है  ?

 सूचना  झोर  प्रसारण  मंत्री  (श्री  साल

 कृष्ण  झड़वाणी )  :  (क)  जी,  हां  ।  इस  बारे

 में  कुछ  श्रारोप  लगाये  गये  है  ।
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 (ख)  नवम्बर,  977  में  संशोधित

 सरकार  की  विज्ञापन  नीति  ऐसे  समाचार  पतों/
 नियतकालिक  पत्रों  को  सरकारी  विज्ञापन

 देने  पर  प्रतिबन्ध  लगाती  है  जो  साम्प्रदायिक

 भावना  को  उभारते  हैं  या  हिसात्मक  कारेवायों

 का  समर्थन  करते  हैं  या  सार्वजनिक  शालीनता

 झौर  नेतिक  झादशों,  सम्बन्धी  सर्वमान्य

 परम्पराओं  का  उल्लंघन  करते  हैं  ।

 सरकारी  विज्ञापन  ब  घरेलू  पत्रिकाओशों  झौर

 सस्‍्मारिकाशों  को  नहीं  दिए  जाते  ।

 Assistance  by  Central  Electricity
 authority  to  WAPCOS  for  vreparation
 of  reports  of  projects  of  other  countries

 412.  SHRI  P.  RAJAGOPAL
 NAIDU:  Will  the  Minister  of
 ENERGY  be  pleased  to  state:

 (a)  whether  assistance  was  given  by
 Central  Electricity  Authority  to
 WAPCOS  for  the  preparation  of  de-
 tailed  project  reports  of  the  projects
 of  other  countries;

 (b)  if  so,  the  names  of  the  countr.es
 and  the  projects;  and

 (०)  whether  they  are  paying  any
 fee  for  it?

 THE  MINISTER  OF  ENERGY  (SHRI
 P.  RAMACHANDRAN):  (a)  and  (>).
 Yes,  Sir.  The  names  of  the  countries

 and  the  projects  for  which  assistance
 has  been/is  being  given  by  the  Cen-

 trai  Electricity  Authority  to  WAPCOS

 are  as  under:—

 Name  of  the  Projects
 country

 Afghonistan  (A)  t.  Kajakai  Project

 2.  Salma  Dam  Pro-
 ject.

 (B)  Micro  Hydel  Schemes
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 t.  Bamiyan

 2.  Khulm  Stage  J

 3.  Faizabad

 4.  Samangan  Stage  I

 5.  Taluquan

 6.  Khanabad  Alchin

 7.  Pule  Khumri

 8.  Bazarak  (Astane)

 9.  Baghlan

 Mauritius  66  K.V.  Transmission
 Lines.

 Nepal  Devighat  Hydro  Electric
 Project.

 Sri  Lanka  Kotemale  Hydro  Electric
 Project.

 Chukha  Hydro  Electric
 Project.

 Burma  Rangoon  Water  Supply
 Project.

 Philippine:  i.  Tago  P.S.

 2.  Gibong  P.S.

 (c)  WAPCOS  are  paying  fees  to  the

 Central  Electricity  Authority  for  the
 assistance  rendered  by  the  Authority.

 Advertising  small  number  of  vacancies

 by  UPSC

 #4)4.  SHRI  R.  L.  KUREEL:  Will

 the  Minister  of  HOME  AFFAIRS  be

 pleased  to  state:

 (a)  whether  the  Union  Public  Ser-

 vice  Commission  have  adopted  a  prac-

 tice  of  advertising  a  small  number  of

 vacancies  in  a  particular  post/grade

 for  filling  up  on  the  basis  of  the  “om-

 bined  Limited  Departmental  Competi-
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 tive  Examinations  and  then  allowing
 the  indenting  Departments  to  increase
 the  number  by  any  extent,  say  400  rer
 eent  to  500  percent  in  certain  cases
 without  bringing  the  additional  um-
 ber  of  vacancies  to  the  public  notice;
 and

 (b)  if  not,  the  reasons  why  the
 UPSC  allowed  the  Railway  Ministry  to
 increase  the  number  of  vacancies  i.9m
 2  to  9  which  were  filled  up  in  the
 Section  Officers’  Grade  of  the  Railway
 Board  Secretariat  Service  on  the  .e-
 suits  of  the  Combined  Limited  Dce-

 partmental  Examination  held  by  the
 UPSC  in  September,  1976?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  £AFFATRS
 (SHRI  8.  D.  PATIL):  (a)  and  =  fo).
 The  following  instructions  were  issued

 by  the  Ministry  of  Home  Affairs  as
 far  back  as  967  to  Ministries/Depart-
 ments:—

 (i)  The  Ministries/Departments
 making  recruitment  through  compe-
 titive  examinations  held  by  the
 Commission  should  assess  caref  illy
 the  number  of  vacancies  required  to
 be  filled  during  a  particular  recruit.
 ment  year,  with  due  regard  to  all
 relevant  considerations,  including
 the  vacancies  likely  to  occur  as  a
 result  of  retirements,  promotions,
 etc.,  and  report  these  to  the  Com-
 mission  in  time  for  being  notitied

 by  them  in  their  Notice  for  the  infor-
 mation  of  prospective  candidates,  so

 that,  as  far  as  possible  the  necessity
 of  taking  more  (or  less)  candidates
 than  originally  notified  does  not
 arise.

 (ii)  Any  vacancies  arising  there-
 after,  but  before  the  results  are  at-

 nounced,  should  be  notified  fosth-
 with  to  the  Commission.  In  cther
 words,  firm  requirements  are  re
 quired  to  be  intimated  to  the  Com-
 mission  well  before  the  results  are
 announced.

 (ili)  Once  the  results  are  publish-
 ed,  adidtional  persons  should  not
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 normally  be  taken  till  the  next  exa-
 mination.  Nor  should  vacancies  re.
 ported  before  declaration  of  the  re-
 sults,  be  ordinarily  withdrawn  after
 declaration  of  the  results.  If,  how-
 ever,  some  of  the  candidates  re.
 commended/allotted  for  appointment
 against  the  specific  number  of
 vacancies  reported  in  respect  of

 a  particular  examination  do  not
 become  available  for  one  reason  or
 another,  the  Commisison  may  be
 approached,  within  a  reasonable
 time,  with  a  request  for  replace
 ments  from  reserves,  if  available.
 When  replacements  may  not  be
 available  the  vacancies  that  may  re-
 main  unfilled  should  be  reported  to
 the  Commission  for  being  fitled
 through  the  next  examination.

 The  above  instructions  are  still  in
 force  and  have  been  reiterated  from
 time  to  time.

 As  regards  the  vacancies  filled  in
 the  Section  Officers’  Grade  of  the
 Railway  Board  Secretariat  Service  on
 the  results  of  the  Combined  Limited
 Departmental  Competitive  Examina-
 tion,  1976,  the  Ministry  of  Railways
 (Railway  Board)  had  initially  repor-
 ted  2  vacancies  for  being  filled  on  the
 results  of  the  examination.  Accord-
 ingly  2  vacancies  were  incorporated  in
 the  Commision’s  Notice  for  the  infor-
 mation  of  prospective  canddates.  Sub-
 sequently  on  28th  April  977  the  Mi-
 nistry  of  Railways  informed  the  UPSC
 that  the  number  of  vacancies  they
 wanted  to  be  filled  on  the  results  of
 this  examination  had  increased.  to  9,
 the  reasons  being  as  follows:—

 qd)  As  a  result  of  the  pace  of  in-
 troduction  of  the  Desk  Officer  System
 in  the  Ministry  having  been  quicker
 than  originally  anticipated  and  the
 introduction  of  the  system  in  inore
 branches  the  number  of  vacancies
 had  increased  to  9;  and

 (2)  Since  the  next  examination,
 scheduled  originally  to  be  held  on
 5th  April,  977  had  been  postponed,
 they  had  decidec  to  fill  the  increas-



 43  Written  Answers

 ed  number  of  vacancies  on  the  tasis
 of  the  976  Examination  so  as  to
 avoid  ad-hoc  promotions.

 As  the  increase  of  the  number  of
 vacancies  had  been  intimated  by  the
 Ministry  well  before  the  declaration  of
 the  final  results  of  the  examination
 on  6th  August  1977,  the  UPSC  noted
 the  requirements:  of  the  Ministry  and
 recommended  candidates  for  ali  the
 9  vacancies  finally  reported  by  the
 Ministry.

 Banning  of  Communal  and  Anti-
 National  Organisations

 *4I5.  SHRI  HITENDRA  DESAI:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  what  is  the  policy  of  Govern.
 ment  regarding  banning  communal  or
 anti-national  organisations;  and

 (b)  is  Government  considerinz  to
 ban  Anand  Marg?

 THE  MINISTER  OF  HOME  §  AF-
 FAIRS  (SHRI  CHARAN  SINGH):  (a)
 The  Unlawful  Activities  (Prevention)
 Act,  967  lays  down  the  circumstances
 under  which  any  association  can  pe
 banned.

 (b)  No  such  decision  has  been  taken
 by  Government.

 Polftical  prisoners  in  Jails

 #416.  SHRI  MUKUNDA  MONDAL:
 Will  the  Minister  of  HOME  AFFA!RS
 be  pleased  to  lay  a  statement  showing:

 (a)  the  number  of  all  categories  of
 politica]  prisoners  still  in  jails,  Statc-
 wise;  and

 (b)  how  many  of  them  are  MISA
 detenus,  DISIR  detenus,  under-izial
 prisonerg  and  convicted  political  pri-
 soners?
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 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  CHARAN  SINGH):  (a)
 the  term  ‘political  prisoner’  is  not  de-
 fined  under  law  and,  therefore,  it  is
 not  possible  to  coliect  precise  infor-
 mation  in  this  regard.

 a)  Government  have  taken  steps
 to  ensure  that  all  prisoners  either
 under  preventive  detention  or  prose-
 cuted/convicted  for  acts  directly  relat-
 able  to  their  political  beliefs  or  poli-
 tical  activities  shou'ld  be  immediately
 released.  According  to  information
 available  with  Government,  the  total
 number  of  MISA  detenus,  including:
 plitical  prisoners.  was  399  os  on  De.
 cember  3.  1977.  They  include  385
 foreigners.  i  hardened  criminals  and
 anti-social  elements  in  Maharashtra,
 two  insurgents  in  the  North-Eastern
 region  and  ]  Naxalite  in  Tamil]  Nadu.
 In  regard  to  DISIR  also,  Government
 have  issued  instructions  to  State  Gov-
 ernments  to  withdraw  pending  cases
 ugainst  under-trial  prisoners  and  to
 remit  the  unserved  portion  of  the  sen-
 tences  except  in  the  cuses  of  econo-
 mic  offenders  and  those  who  have  in
 dulged  in  acts  of  violence.  Govern-
 ment  have  not  reecived  any  complaint
 that  any  such  person  is  still  in  prison.
 As  regards  offences  under  other  laws,
 Government  would  take  up  the  matter
 with  the  concerned  State  Governmerts
 if  any  specitic  cases  of  prosecutions  on
 account  of  political  activities  are-
 brought  to  its  notice.

 Inclusion  of  Konkani  Languages  in’

 eighth  Schedule  of  Constitution

 9417.  SHRI  EDUARDO  FALEIRO:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  there  is  a  strong  de-
 mand  that  Konkani,  the  mother  ton-

 gue  of  the  majority  of  the  people  in
 the  Konkan  area,  be  included  in  the
 8th  Schedule  of  the  Constitution;

 (b)  whether  Government  have  re-
 ceived  specific  proposalg  to  this  effect;
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 =
 (c)  if  so,  from  whom  and  when

 these  proposals  were  received;  and

 (d)  what  js  the  reaction  of  Govern-
 ment  to  the  aforesaid  demand?

 THE  MINISTER  OF  HOME  AF-
 FAIRS:  (SHRI  CHARAN  SINGH):
 (a)  to  (d).  No  specific  proposal  to
 include  Konkani  in  the  Eighth  Sche-
 dule  has  been  received  during  the
 current  vear.  Nor  is  there  any  such
 proposal  under  consideration  of  the
 Government.  However,  the  endea-
 vour  of  the  Government  is  to  encour-
 age  the  development  of  cultural  and
 literacy  heritage  of  all  languages  ir-
 respective  of  their  inclusion  in  the
 Eighth  Schedule.

 Raising  of  loans  by  High  Officers

 *418.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  he  is  aware  that  high
 Officers  of  the  Government  of  India
 are  in  the  habit  of  raising  loan  from
 the  Charitable  Trusts  run  by  the  va-
 rious  big  Industrial  Houses  like  Birlas
 and  others  for  financing  the  higher
 education  of  their  children  and  wards:

 (b)  whether  there  exists  any  pro-
 vision  in  the  Government  Servants
 Conduct  Rules  whereby  it  is  incum-
 bent  on  an  Officer  to  seek  prior  per-
 mission  from  Government  to  raise
 such  loans  especially  from  the  Indus-
 trial  Houses  with  which  they  have
 oficial  dealings  in  one  way  or  the
 other;

 (c)  if  not,  whether  such  a  provision
 is  Eroposed  to  be  made  in  the  Rules:
 and

 (१)  whethre  he  would  ascertain
 the  names  and  designation  of  the
 Officers  of  the  rank  of  Joint  Secretary
 ang  above  in  the  various  Ministries
 (including  those  under  suspension  )
 who  had  raised  such  loans  and  still

 owe  repayment,  part  or  full,  and  lay
 a  statement  on  the  Table  of  the
 House?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  S.  D.  PATIL):  (a)  Govern-
 ment  has  no  reason  to  believe  that

 high  officers  of  the  Government  of
 India  are  in  the  habit  of  raising  loan
 from  the  Charitable  Trusts  etc.

 (b)  Such  a  provision  exists  in  the.
 Conduct  Rules.

 (c)  Does  not  arise.

 (d)  Since  the  various  Ministries/
 Departments  are  administratively
 competent  to  deal  with  such  cases,  it
 may  not  be  either  necessary  or  appro-
 priate  for  the  Department  of  Person-
 nel  and  Administrative  Reforms  to
 collect  the  information.

 Policy  in  regard  to  Mechanisation  in
 the  Manufacture  of  Coir  Mats  and

 Mattings

 #419,  SHRI  8.  K.  NAIR:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  what  is  the  policy  of  Govern-
 ment  in  regard  to  the  introduction  of
 mechanisation  in  the  manufacture  of
 coir  mats  and  mattings;

 (b)  whether  licences  have  been
 issued  to  certain  large  manufacturers
 to  import  machinery  (looms)  for  this
 purpose;

 (९)  whether  any  of  them  is  divert-
 ing  the  imported  looms  to  manufac-
 ture  of  goods  for  which  they  were
 not  licenced;  and

 (d)  if  so,  what  steps  are  being  con-
 templated  by  Government  to  prevent
 such  misuse?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a)
 As  far  as  possible,  mechanisation  in
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 this  particular  industry  is  not  encour-
 aged  specially  for  domestic  consump-
 tion.

 (b)  Yes,  Sir.

 (c)  Government  have  not  received

 any  complaint  in  this  behalf.

 (d)  Does  not  arise.

 Reduction  of  costs  In  Coai  India  Li-

 mitted

 *420.  SHRI  KACHRU  LAL  HEM-

 RAJ  JAIN:  Will  the  Minister  of

 ENERGY  be  pleased  to  state:

 (a)  whether  he  has  called  a  meeting

 of  the  Chairman  and  Managing  Direc-

 tors  of  Coal  India  Limited  and  its

 subsidiaries  and  asked  them  to  take

 effective  measures  to  cut  costs;

 (b)  the  salient  features  of  the

 meeting,  the  suggestions  given  by  him

 and  the  reaction  of  the  officers  of

 Coal  India  Limited  to  his  suggestions:
 and

 (c)  whether  any  time-bound  prog-
 ramme  is  proposed  to  be  chalked  out

 to  achieve  this  goal  and  if  so,  the

 particulars  thereof.

 THE  MINISTER  OF  ENERGY

 (SHRI  P.  RAMACHANDRAN):  (a)

 Yes,  Sir.

 (b)  The  salient  points  discussed  in

 the  meeting  pertained  to  production

 programme,  economy  in  operation,

 improvement  of  productivity,  better

 aitilisation  of  equipment,  reduction  of
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 inventories  and  reduction  in  office  ex-

 penses.  The  officers  will  carry  out  the

 conclusions  reached  in  the  meeting.

 (c)  Reduction  in  costs  is  a  continu-

 ous  process  and  a  watch  will  be  kept

 over  the  trends  of  costs  of  various

 items.

 Reconstitution  of  the  Central  Advi-

 sory  Board  and  the  Regional  Advisory

 Boards  A

 421,  SHRI  AHMED  M.  PATEL:

 Will  the  Minister  of  INDUSTRY  ४०

 pleased  to  state:

 (a)  whether  there  is  any  proposal

 to  reconstitute  the  Central  Advisory
 Board  and  the’  Regional  Advisory

 Boards  for  Salt;

 (b)  When  the  final  decision  is  likely
 to  be  taken;  and

 (c)  the  location  of  their  headquar-
 ters?

 THE  MINISTER  OF  INDUSTRY

 (SHRI  GEORGE  FERNANDES):  (a)

 and  (b).  The  reconstitution  of  the

 Central  and  the  Regional  Advisory

 Boards  for  Salt  is  under  consideration

 of  the  Government  and  the  orders  re

 constituting  these  Boards  are

 issue.

 under

 (c)  A  Statement  indicating  the  lo-

 cation  of  the  headquarters  of  the  Cen-

 tral  and  Regional]  Advisory  Boards

 for  Salt  is  given  in  the  attached  State-

 ment.  qt
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 Statement  indicating  the  location  of  the  headquarters  of  the  Central  and  Regional  Advisory  Boards  for  Salt.

 Name  of  the  Advisory  Board  Headquarters

 t  Central  Advisory  Board  for  Salt

 2  Tamil  Nadu  Regional  Advisory  Board  for  Salt

 Andhra  Pradesh  Regional  Advisory  Board  for  Salt

 West  Bengal  Regional  Advisory  Board  for  Salt

 3

 4

 3  Orissa  Regional  Advisory  Board  for  Salt

 6  Maharashtra  Regional  Advisory  Board  for  Salt

 4  Gujarat  Regional  Advisory  Board  for  Salt

 8  Rajasthan  Regional  Advisory  Board  for  Salt.

 Jaipur

 Madras

 Madras

 Calcutta

 Calcutta

 Bombay

 Bombay

 Jaipur

 संघ  जोक  सेवा  आयोग  द्वारा  की  जाने  वाली

 भर्तो  में  भाषाओं  का  प्रश्नोग

 #  BQ  श्री  नटवरलाल  बी०  परमार  :

 क्या  गृह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 संघ  लोक  सेवा  ऑ्रायोग  दूवारा  सरकारी  सेवाओं

 में  भर्ती  करने  के  लिये  हिन्दी  और  अंग्रेजी  के

 अतिरिक्त  अन्य  भारतीय  भाषाश्रों  का  प्रय 7.

 करने  के  बारे  में  कितनी  प्रगति  हुई  है  ?

 गृद  मंत्रालय  में  राज्य  मंत्रो :  श्री  एस०
 डी०  पाठिल)  :  सरकार  ने  सिद्धान्त  रुप  में

 निर्णय  किया  है  कि  अखिल  भारतीय  तथा

 उच्चतर  केन्द्रीय  सेवाओं  की  परीक्षाओं  के

 लिए  संविधान  की  आठवीं  अनुसूची  में  शामिल

 सभी  भाषाओं  तथा  अंग्रेजी  को  वैकल्पिक

 माध्यम  दे  रुप  में  प्रयोग  करने  को  अनुमति  दी

 जाएगी,  और  इस  परिवतेन  की  कार्यविधि

 सम्बन्धी  पहलुओं  पर  विचार  करने  के  बाद

 विभिन्न  प्रावस्थाओं  में  लागू  किया  जाए  ।

 -तदन  गर,  प्रादेशिक  भाषाओ्रों  के  प्रयोग  की

 शुरुग्रात  969  में  की  गई  थी,  जबकि

 भारतीय  प्रशासन  सेवा  आदि  परीक्षा  के

 उम्मीदवारों  क़ी  निबन्ध  तथा  सामान्य  ज्ञान

 के  प्रश्न  पत्रों  का  उत्तर  अंग्रेजी  अथवा  संविधान

 की  आठवीं  अनुसूची  में  उल्लिखित  भाषाओं
 में  से  किसी  एक  भाषा  में  देने  का  विकल्प
 दिया  गया  था  ।

 इसकी  जटिलता  को  ध्यान  में  रखते  हुए
 संघ  लोक  सेवा  आयोग  द्वारा  ली  जाने  वाली
 प्रतियोगिता  परीक्षाओं  में  वैकल्पिक  माध्यम
 के  रुप  में  प्रादेशिक  भाषाओं  को  लागू  करने  के'

 इस  प्रश्न  पर  डा०  डी०  एस०  कोठारी  की
 अध्यक्षता  में  गठित  एक  समिति  द्वारा  दिचार
 किया  गया  था,  जिसे  भर्ती  की  कार्यविधियों
 तथा  चयन  पद्धतियों  की  जांच  करने  का  काम
 सौंपा  गया  था  ।  समिति  ने  ग्रब  अपनी  रिपोर्ट

 प्रस्तुत  कर  दी  है  और  इसकी  सिफारिशों  पर
 विचार  किया  जा  रहा  है।  समिति  की  सिफा-
 रिशों  पर  लिए  गए  निर्णयों  को  ध्यान  में  रखते

 हुए  आगे  की  कार्यवाही  की  जाएगी  ।

 Suggestions  made  in  Conference  of
 State  Industries  Ministers

 *423.  SHRI  K.  MALLANNA:  Will
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state:

 (a)  whether  a  Conference  of  the
 State  Industries  Ministers  has  taken



 51  Written  Answers

 place  in  New  Delhi  in  the  first  week
 of  September,  1977;

 (b)  if  so,  the  details  regarding  the
 suggestions  made  by  the  different
 States  Chief  Ministers  and  other
 Ministers  and  decisions  taken  there-
 on;  and

 (c)whether  any  decision  to  exempt
 products  of  cottage  and  small  indus-
 tries  in  villages  from  payment  of
 sales  tax  octroi  and  other  local  taxes
 was  also  taken?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a)
 to  (ec).  A  series  of  meetings  were
 held  with  the  Industry  Ministers  of
 States  separately  for  Eastern,  Wes-

 tern,  Northern  and  Southern  regions
 from  5th  to  8th  September,  977  at
 Delhi.  This  was  followed  with  a

 meeting  with  the  Industry  Ministers
 of  North  Eastern  region  on  2nd  Octo-
 ber  at  Shillong.  These  regional  meet-
 ings  were  arranged  primarily  with  a
 view  ‘go  acquaint  ourselves  with  the
 specific  and  immediate  problems  faced

 by  different  states  in  their  industrial
 development  programmes  end  to  ex-
 change  views  for  evolving  a  more
 meaningful  programme  of  action.  The
 tndustry  Ministers  of  different  States
 whue  focussing  their  problems  _  re-

 lating  to  their  own  States  made  cer-
 tain  common  suggestions  which  were
 also  discussed.  Among  the  impor-
 tant  suggestions  made  were  greater
 stress  on  ancillary  development  by
 Public  Sector  Undertakings  as  well
 as  large  and  medium  industries  in
 the  private  sector,  evolving  a  suit-
 able  system  of  payment  for  the  pur-
 chases  made  from  the  small  scale  and
 cottage  sector  greater  involvement  of
 banks  and  financjal  institutions  in  the
 development  of  small  scale  and  cottage
 industries,  strengthening  of  small
 scale  industry  development  organisa-
 tions  in  the  States,  institution  of
 necessary  arrangement  for  the  timely
 and  uninterrupted  §  supply  of  raw

 materia]  and  inputs  required  by  the
 small  scale  and  cottage  industries,  in-
 stitution  of  suitable  arrangements  ire

 DECEMBER  14,  977  Written  Answers  Sz

 cluding  better  linking  up  between
 NSIC  and  STC,  for  the  marketing  of
 small  industry  products,  special]  stress
 on  the  devieopment  of  tiny  sector,  ie.
 industries  having  investment  on  plant
 and  machinery  less  than  Rs.  lakh,
 etc.  During  the  discussions  general
 reference  was  also  made  by  some
 States  to  the  need  for  exemption  of
 cottage  an!  small  industries  from  sales
 tax  and  other  local  taxes.  No  specific
 decisions  were  taken  on  various  sug-
 gestions,  as  this  involved  prior  consul-
 tations  with  different  Ministries.

 मंत्रियों  पर  व्यय

 424.  श्री  रामजो  लाल  सुमन:  क्‍या

 गृह  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  मंत्रीमंडल  स्तर  के  मंत्रियों  शौर

 राज्य  मंत्रियों  पर  प्रति  मंत्री  प्रति  मास  लगभग

 कितना  व्यय  होता  है  :  और

 (ख)  क्या  वतेमान  सरकार  का  विचार

 सादगी  और  बचत  की  दृष्टि  से  मंत्रियों  पर

 होने  वाले  व्यय  को  पिछली  सरकार  द्वारा

 किये  गये  व्यय  की  तुलना  में  कम  करने  का  है  ?

 गह  मंत्री  श्री  (चरण  सिह  ):  (क)  विवरण

 संलग्न  है  |

 (ख)  सरकार  के  प्रशासनिक  श्ननुदेशों

 में  मंत्रियों  के निवास  स्थानों  पर  बिजली  व

 पानी  के  उपयोग  के  लिए  सीमा  निर्धारित

 की  गई  है,  उससे  ऊपर  का  व्यय  मंत्रियों  को

 स्वयं  वहन  करना  पड़ता  है  |  सरकार  के

 प्रशासनिक  झनुदेशों  में  टेलीफोनों  पर  खर्च,

 मंत्रियों  तथा  उनके  निजी  कमंचारियों  दवारा

 स्टाफ  कारों  के  प्रयोग  में  मित्तव्ययता  के  लिए

 भी  व्यवस्था  की  गई  है  t
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 (क)  व्यय  का  शीर्ष  मंत्रि  मण्डल  स्तर  के  मंत्री  पर  राज्य  मंत्री  पर  प्रति  माह  |

 प्रति  मास  लगभग  व्यय'  लगभग  व्यय

 वेतन  2250.  00  रुपये  2250.  00  रुपये

 व्यय  नियामक  भत्ता  500.  00  रुपये  नशुन्य-

 रिहायशी  इमारतों  का किराया...  650.  00  रुपये  650.  00  रुपये

 बिजली  व  पानी  शुल्क.  200.  00  रुपये  200.  00  रुपये

 फर्नीचर  तथा  बिजली  उपकरणों  का

 किराया  590.  00  रुपये  590.00  रुपये

 490.00  रुपये  3690.  00  रुपये:

 टिप्पणी  :  इसमें  निम्नलिखित  व्यय  शामिल  नहीं  हैं  :--

 (1)  यात्रा  भत्ता,  जो  कत्तंव्यों  के  निष्पादन  में  हुए  व्यय  की  प्रतिपूर्ति  हैं

 (2)  स्टाफ  कारों  का  प्रयोग,  जो  केवल  सरकारी  कार्य  के  सम्बन्ध  में  की  गई  यात्राभों

 के  लिए  स्वीकाय  है।

 (3)  साचिविक  तथा  श्न्य  स्टाफ  और  टेलीफोन,  जिनकी  व्यवस्था  मंत्रियों  के लिए

 उनके  सरकारी  कार्य  करने  के  लिए  की  जाती  है।

 (4)  मंत्रियों  को  प्रदान  होने  वाली  चिक्त्सा  सुविधाएं  क्‍योंकि  वे  केन्द्रीय  सरकारी

 स्वास्थ्य  योजना  के  प्रधीन  चिकित्सा  सुविधाभों  के  हकदार  हैं  ।

 हा
 कया
 te
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 उच्चतर  सेवाशों  के  लिए  परोक्षा  में  बठने  के

 लिए  पग्रतृप्तच्चित  जातियों  तथा  ग्रतुसुचित
 जनजातियों  के  व्यक्ष्तियों  को  प्रशिक्षण

 e405,  at  राम  लाल  राहो:  क्या  गह

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सुनिश्चित  करने  के

 लिए  कि  अनसूचित  जातियों  तथा  पग्नुसूचित
 जनजातियों  के  लिए  अरक्षित  कोटा  भरा

 जाये,  सरकार  का  विचार  इन  जातियों  कू

 व्यक्तियों  को  उच्चतर  सरकारी  सेवा्नों  के

 लिए  ली  जाने  वाली  परीक्षाओं  में  बेठने

 मे  पूर्व  उन्हें  प्रशिक्षण  देने  के लिए  कोई  राष्ट्रीय

 योजना  बनाने  का  है  ;  और

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में

 सरकार  द्वारा  कब  तक  कार्यवाही  की  जायगी  ?

 गृह  मंत्री  (श्री  चरण  मिंह)  (क)  और

 (ख)  :  झनसूचित  जातियों  तथा  अनखचित
 जनजातियों  के  प्रत्याशियों  को  प्रणिक्षण  देने

 की  दृष्टि  से,जो  केन्द्रीय,  राज्य  सेवाओं  के  पदों

 की  भर्ती  के  लिए  की  जाने  वाली  विभिन्न

 प्रतियोगी  परीक्षाओ्रों  में  बैठना  चाहते  हैं,  22

 पूर्वपरीक्षा  प्रशिक्षण  केन्द्र  देश  के  विभिन्न

 झागों  में  पहले  ही  स्थापित  कर  दिए  गए  हैं  |

 ऐसे  श्रौर  अधिक  केन्द्र  खास  राज्य  क्षेत्र  की

 आवश्यकता  को  ६ गन  में  रखकर  स्थापित

 करने  का  प्रस्ताव  है  ।

 58  ष  को  शरायु  के  पश्चात्‌  सरकारी

 सेवा  में  नियक्ति

 3797.  श्री  नवाब  सिह  चोहान  :

 जया  गृह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उन  विभागों  तथा  उन  श्रेणियों

 के  नाम  कया  हैं  जिनमें  58  वर्ष  की  आयु  के
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 पश्चात्‌  भी  भारत  सरकार  की  सेवा  में  बने

 रहने  का  ग्रधिकार  उपलब्ध  है  ;

 (ख)  क्‍या  ग्राकाशवाणी  में  प्रोड्यूसर,
 चीफ़  प्रोड्यूसर  आदि  जैसे  पयवेक्षी  प्रधिकारियों

 के  लिये  58  वर्ष  की  झ्राय  के  पश्चात  सेवा  में

 बने  रहना  बैध  है;

 (ग)  यदि  हां,  तो  इसके  क्या  कारण  हैं

 तथा  सरकार  ने  कतिपय  श्रेमिको  को  यह

 विशेषाधिकार  किस  कानन  के  अ्रधीन  प्रदान

 किया  2;

 (घ)  य्या  सरकार  का  विचार  सभी

 सरकारी  कर्मचारियों  के  खेवा-शर्तों  में समानता

 लाने  के  लिये  कोई  विघान  बनाने  का  है  ;
 शौर

 (=)  यदि  हां,  तो  उक्त  प्रस्ताव  का

 ब्यौरा  क्‍या  है  ?

 गुर  मंत्रालय  में  राज्य  मंत्री :  श्री  एस०

 डी०  पाटिल)  :  (क)  मल  नियमों  के  अनुसार
 प्रत्येक  सरकारी  कर्मचारी  उस  महीने  के  अंतिम
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 वर्ष  की  आय  का  हो  जाता  है।  इन  नियमों

 में  किसी  कामगर  ( उपर्युक्त  निय्रमों  में

 यथापरिमापित  ),  ऐसे  लिपिक  वर्गीय  सरकारी

 कर्मचारी,  जिगने  3]  मार्च,  938  की  ग्रथवा

 उससे  पहले  सेत्रा  में  प्रवेश  किया  था,  तथा

 सम  घ  सेवा  अथवा  पद  में  किसी  कर्मचारी,

 जिसके  लिए  सेवानिवृत्ति  को  आय  60  वर्ष

 है,  का  मामले  में  इन  निगम्रमों  में  उपवाद्ध  रखें

 गा
 हैं  |  इसते  अतिरिकत  अ्रंतरिक्ष  तथा

 परमाण  ऊर्जा  विभागों  जैसे  कुछ  विभागों

 में,  जिन  में  मुख्यतः  बेंज्ञानिक  तथा  तकनीकी

 कामिकरों  की  नियक्ति  की  जाती  है,  कमंचारियों

 की  सेवानिवृत्ति  की  सामान्य  शरायु  60  वर्ष

 है  1

 (ख)  और  (ग):  श्राकाशवाणी  में  स्टाफ

 श्राटिस्टों  को  लम्बी  भश्रवधि  की  संविदा  के
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 झाधार  पर  नियुक्त  किया  जाता  है।  इस  प्रकार

 उनकी  संविदा  की  शर्तों  के  भ्रनुसार  उन्हें

 60  वर्ष  की  आयु  तक,  58  वर्ध  की  शायु
 पर  पुनरीक्षा  किए  जाने  के  श्रध्यधीन  सेवा  में

 बनाए  रखना  कानूनी  दृष्टि  से  वैध  है  ।

 (धघ)  चूंकि  केन्द्रीय  सरकारी  कमंचारियों

 की  सेवानिवृत्ति  की  झ्रायु  को  सांविधिक

 नियमों  दवारा  पहले  ही  विनियमित  किया  जा

 रहा  है,  इसलिए  इस  संबंध  में  विधान  बनाया

 जाना  आ्रावश्यक  नहीं  समझा  गया  है  ।

 (=)  प्रश्न  नहीं  उठता  |

 Induction  of  C.R.P.  and  §.S.F.  in
 Mizoram  armed  police  and  Mizoram

 Police

 B7U8.  DR.  R.  ROTHUAMA:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleas:
 ed  to  state:

 (a)  whether  during  emergency
 many  CRP  and  BSF  personnel  have
 been  inducted  on  promotion  into  the
 Mizoram  Armed  Police  ang  Mizoram
 Police,  respective'y,  superseding  more
 senior  local  police  personnel  and  this
 has  caused  indiscipline,  mora]  dis-

 couragement  and  bitterness  among  the
 rank  and  file  of  Mizoram  Police  De-

 partment:  if  so,  the  facts  and  figures
 in  the  matter;

 (b)  whether  it  is  according  to  the
 rules  of  law  in  force  to  follow  this

 practice  of  shifting  the  Central  Police
 personnel,  especially  on  promotion  to
 the  State  Police;

 (c)  the  facts  ang  figures  regarding
 the  numb-r  of  local  and  non-local
 officers,  both  in  the  junior  and  senior
 officer  cadres,  currently  employed  in
 the  Mizorar:  Police  Department;  and

 (d)  whether  there  is  large  scale

 corruption  and  misappropriation  of
 Annual  Police  Welfare  Funds  sanction-
 ed  by  the  Centre  and  an  overall  thor-

 ough  probe  would  be  instituted  into
 the  whole  set  up  and  working  of  the
 Mizoram  Police  Department?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS:
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 It  is  not  correct  that  many  CRPF  and
 BSF  personnel  have  been  inducted  into
 Mizyram  Armded  Police  and  Mizoram
 Police  during  the  period  of  Emergency.
 Some  police  personnel  were,  however,
 inducted  during  the  later  part  of  974
 and  early  part  of  975  i.e.  before  the
 Emergency.  The  Government  is  net
 aware  of  any  cases  of  indiscipline
 moral]  discouragement  and  _  bitterness
 On  this  account.

 (b)  Deputation  of  Government  em-
 ployees  from  Centra]  Government  १0
 State  Governments/Union  Territories
 and  vice  versa  is  a  normal  feature.
 Such  deputation  con  be  to  equivalent
 posts  or  to  higher  posts.

 (c}  The  number  of  gazetted  officers
 belonging  to  BSF  or  CRPF  on  deputa-
 tion/re-employment  is  VW  including  one
 I.G.  of  Poiice.  3  Superintendents  of
 Police  and  7  Deputy  Superintendents
 of  Police.  The  number  of  gazetted  offi-
 cers  whether  iocal  or  belonging  to  the
 Union  Teritory  Cadre  posted  in  Mizo-
 ram  Police  is  3  including  4  Superin-
 tendonts  of  Police  and  9  Deputy  Super-
 intenden‘s  of  oPlice.  In  the  non-gaz-
 etfed  ranks  there  are  293  local  officers
 and  l5  on  deputation  from  B.S.F.  and
 C.R.P.

 (d)  Accarding  to  the  information  re-
 ceived  fron:  the  Government  of  Mizo-
 ram,  No  misapropriation  or  corruption
 of  the  Annual  Police  Welfare  Fund  has
 been  reporied.  A  proper  audit  of  this
 Fund  has  heen  carried  out  by  an  Audi-
 tor  depute?  by  the  Accountant  Gene-
 ral  Shillong.

 Deployment  of  Military  and  Para-

 Military  Forces  in  Nagaland

 3799,  SHRI  ROBIN  SEN:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleas-
 ed  to  state:
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 (a)  whether  it  is  a  fact  that  large
 ‘number  of  military  and  para-military
 forces  are  still  deployed  in  Nagaiand;

 (b)  whether  it  is  creating  adverse

 reaction  in  the  mind  of  the  Nagaland

 people;  and

 (c)  whether  in  view  of  the  present
 peaceful  atmosphere  in  the  Nagaland
 Government  will  consider  to  withdraw
 these  forces?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 to  (c).  The  strength  of  military  and

 para-military  forces  at  present  deploy-
 ed  in  Nagaland  is  compatible  with  the
 tasks  assigned  to  them  which  include
 vigilance  on  the  international  border.
 and  is  not  considered  to  be  large.  There
 are  no  reports  of  any  adverse  reaction
 amongst  people  of  Nagaland  to  the  con-
 tinued  presence  of  these  Forces  there.

 व्हीकल्स  फंक्टरो,  जबलपुर

 3800.  श्री  छकोराम  श्रर्गल  :  क्या

 रक्षा  मंत्री  यह  बताने  की  चर्या  करेंगे  कि  :

 (क)  क्या  व्हीकल  फैक्टरी,  जबलपुर
 नामक  रक्षा  उतउकप.  अपने  सटायक  एककों  को

 L0  प्रतिशत  मूल्य  अधिनान  दे  रहा  है  जिसके

 लिए  वह  पहते  सहमत  ड्य्रा  था;  और

 (ख)  क्‍या  इस  ह्हीकल  फैक्टरी,  जवलपुर
 के  प्रबंधक  अपने  संदाय  एककों  को  पर्याप्त

 काम  दे  रहे  हैं  ?

 रक्षा  मंत्रालय  में  राज्य  मंत्री  (प्रो०
 शेर  सिह):  (क)  और  खि)  इस  प्रकार

 का  कोई  मलय  अधियात  नदी  दिया  जा  रहा  है।
 लेकित  जैसा  कि  सापफ्कारी  उद्यम  ब्यूरों  ने

 सलाह  दी  है,  मूल्य  सहित  श््न्य  वारतें  समान

 होने  पा,  व्हीकल  फैक्टरी,  जबलपुर  अपने

 सहायक,  एककों  को  तरजीह  दे  रही  है  ।
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 New  Production  Record  of  Cement

 380i.  SHRI  DHARMAVIR-  VA-
 SISHT:  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state:

 (a)  whether  the  production  of
 cement  touched  a  new  record  in

 August-September,  1977;

 (b)  if  so,  the  reasons  for  the  present
 shortage  and  permit  system;  and

 (c)  whether  Government  propose  to
 remove  all]  restraints  on  its  distribu-
 tion?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (KUMARI  ABHA  MAITI):  (a)  Yes,
 Sir.  The  production  during  August-
 September,  977  stood  at  3l.08  lakh
 tonnes  as  agains:  27.92  iakh  tonnes  in
 976  and  27.92  tonnes  in  975  in  the
 corresponding  months.

 \v)  and  (er  Notwithstanding  higher
 production  shorteges  have  developed
 due  to  higher  demand  for  consumption
 from  the  Government  Departments.
 Inaustry,  Agriculture  and  Housing.  So
 long  as  demand  outstrips  production
 there  hus  to  be  some  restraints  on  dis-
 tribution  by  ‘way  of  fixation  of  quotas
 State-wise  and  as  between  consumption
 by  Government  Departments  and  the
 general  public.

 Supplementary  List  of  Successful
 Candidates  on  the  basig  of  976  I.A.8.

 Examination

 3802.  SHRI  U.  S.  PATIL:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  a  sup-
 plementary  list  of  successful  candi-
 dates  is  being  prepared/has  been  pre-
 pared  on  the  basis  of  IAS,  976  exa-
 mination  conducted  by  the  Union
 Public  Service  Commission;  if  so,  the
 total  number  of  candidates  being
 taken;  and
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 (b)  whether  it  is  also  a  fact  that
 during  the  previous  years  Scheduled
 Castes  and  Scheduled  Tribes  candi-
 dates  securing  marks  upto  35  per  cent
 were  taken  if  so,  the  reasons  why  they
 ate  not  being  taken  this  year?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  S.  D.  PATIL):  (a)  Yes,  Sir.  ‘The
 Union  Public  Service  Commission  were
 requested  to  supply  a  supplementary
 list  of  37  candidates  ret  general  and  2l
 schedu'ed  castes)  for  appointment  to
 Central  Services  Group  ‘B’  and  7  gene-
 Tal  candidates  for  appointment  to  Po-
 lice  Services  Group  ‘B’.

 The  Commission  have  intimated  that
 they  do  not  have  suitable  Scheduled
 Castes  cindidates  to  recommend  and
 hence  the  vacancies  reserved  for  them
 in  the  Central  Services  Group  ‘B’  have
 to  be  treated  as  dereserved.  As  against
 ‘he  total  demand  of  37  candidates,  the
 Commission  have  recommended  only
 30  seneral  candidates  for  appointment
 to  Greup  °'B’.  Services  and  no  more
 suitable  general  cancidates  are  avai!-
 able  with  the  Commission.  The  Com-
 mission  have  also  recommended  7  ge-
 neral  candidates  for  appointment  to
 Police  Service  Group  ‘B’.

 Cn  Qualifving  standard  on  the  basis
 of  which  candidates  are  recommended
 oY  the  Union  Public  Service  Commis-
 sion  fer  appointment  to  the  All  India
 ‘Services  and  Centra]  Services  is  fixed
 by  the  Commision.  Such  qualifving
 Standard  is  relaxcd  by  the  Commission.
 In  favour  of  candidates  belonging  to
 the  Scheduled  Castes/Scheduled  Tribes
 keeping  in  view  their  fitness  for  ap-
 pointment  to  various  services.  The
 Commission  feel  that  it  would  not  he
 in  public  interest  to  disclose  the  exact
 stundard  so  fixed.

 Bridge  over  the  River  Chapora

 3803,  SHRI  AMRUT  KASAR  :  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 ta  construct  a  bridge  on  the  river
 Chapora  at  COLVAIE  in  the  Union
 Territory  of  Goa,  Daman  and  Diu;  and

 (b)  if  so,  when  the  work  will  begin?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  Yes.

 (b)  An  estimate  for  the  sub-surface
 investigation  for  the  bridge  was  sanc-
 tioned  on  25.83.1976  and  the  work  is  in
 progress.  Further  action  towards  the
 construction  of  the  bridge  is  dependent
 On  the  result  of  these  investigations.
 As  such,  it  is  not  possible  to  indicate
 at  present  as  to  when  the  work  will
 begin.

 Rural  Electrification  in  Maharashtra

 3804.  SHRI  R.  K.  MHALGI:  Will  the
 Minister  of  ENERGY  ‘e  pleased  to
 state:

 (a)  how  many  villages  in  Maharash-
 tra  have  not  been  electrified  so
 far  for  domestic  as  well  as  agricultu-
 ra]  purposes;  and

 (b)  what  further  action  Central
 Government  propose  to  take  in  this
 regard?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 There  are  35,778  villages  in  Maharash-
 tra,  £069  villages  were  electrified  as
 on  30.9.1977.  The  remaining  5.59
 villages  were  not  electrified  as  on  that
 date  for  domestic  as  well  as  agricul-
 tural  purposes.

 (b)  Rural  electrification  programmes
 are  formulated  and  executed  by  the
 State  Electricity  Boards.  The  Rural
 Electrification  Corporation  gives  loan
 assistance  to  the  State  Electricity
 Boards,  for  implementation  of  these
 schemes,  State  Governments  are  also
 given  Plan  assistance  annual'y  out  of
 which  rural  electrification  schemes  are
 financed  and  implemented.
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 Take  over  of  management  of  Everest
 Cycles  Ltd..

 3805.  SHRI  8.  G.  MURUGAIYAN:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  the  Assam  State  Gov-
 ernment  has  requested  the  Centre  to
 take  over  the  management  of  Everest
 Cycles  Ltd.;  and

 (b)  if  so,  the  details  and  Govern-
 ment’s  reaction  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY

 (KUMARI  ABHA  MAITI):  (a)  Yes,
 Sir.

 (b)  Government  are  considering  the
 request  in  consultation  with  the  con-
 cerned  agencies.

 शिक्षित  बंरोजगार  मोटर  परिवहन

 सहयोग  समिति  को  सहायता

 3806.  डा०  रामजी  सिंह :  क्या  उद्योग

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  बिहार  सश्कार  के  उद्योग  विभाग

 में  कार्य  कर  रही  शिक्षित  बेरोजगार  मोटर

 परिवहन  सहयोग  समिति  की  योजना  में

 केन्द्रीय  सरकार  ने  कितनी  सहायता  दी  है  ;

 care  (ख)  क्या  केन्द्रीय  सरकार  ने  सहायता
 देता  बन्द  कर  च्पा  है;  और  यदि  हां  तो  इसके

 क्या  कारण  हैं  और  यदि  नहीं,  तो  बिहार
 सरकार  द्वारा  प्रषित  योजनाओं  को  केच्रोय

 सरकार  द्वारा  अभी  तक  मंजूरी  न  दिए  जाने

 के  क्‍या  कारण  हैं  ;  ग्रौर

 \  i}
 (ग)  क्या  छ:  शिक्षित  वरोजगार  व्यकि-

 नों  को  एक  बस  का  आवंटन  करने  से  0
 *

 यश्विरों  के  50  सदस्यों  का  भरण-पोषण

 we  सकता  हैं;  यदि  हां,  तो  a cites  स्थिति  के

 re  उसी  उपयोगी  योजना  को  समाप्त  करने

 का  क्‍या  ग्रौचित्य  है  ?

 NS
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 उद्योग  तंजालयमें  राज्य  लंब  हुमारी
 गञाभा  मयती)  :  (क)  से  (a,  2  प्री

 इकटठी  की  जा  रही  है  तथा  सभा  4५

 रख  दी  जाथगी  ?

 Development  of  Defence  Land  between.
 Indrapuri  Colony  and  Todapur  Village

 3807.  SHRI  G.  M.  BANAT  ALLA:
 Will  the  Minister  of  DEFENi«  be
 pleased  to  state;

 (a)  whether  there  is  any  proposal
 to  develop  defence  land  lying  between
 Indrapuri  colony  and  Todapur  village
 in  Delhi  for  residentia]  purposes  for
 army;  and

 (b)  if  so,  when  the  propos.!  is  li-
 kely  to  be  given  effect  to?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Absorption  of  Surplus  Staff  oi  »6M  by
 Compuier  Maintenance  Corporation

 3808,  SHRI  YASHWANT  BOROLE:
 Wili  the  Minister  of  ELECTRONICS  be
 pleased  to  state;

 (a),  whether  the  Computer  Mainte-
 nance  Corporation  ig  in  a  position  to
 employ  the  staff  especially  the  engi-
 neering  staff  of  IBM  which  is  going  to
 close  down  its  business  in  India;

 (b)  whether  any  instructions  have
 been  given  to  the  said  corporation  to
 this  effect;  and

 (c)  if  80,  the  policy  of  Govern-
 ment  to  employ  computer  enineers
 in  the  above  context?

 THE  PRIME  MINISTER  (SHRI
 MORARJT  DESAT):  (a)  to  (eo.  Compu-
 ter  Maintenance  Corporation  (CMC)
 has  signed  2  Memorandum  of  Under-
 slending  with  IBM,  under  which  all
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 Customer  Engineering  staff  of  IBM,
 who  apply  to  CMC  for  employment
 would  be  offered  employment  by  the
 CMC  at  CMC’s  pay  scales  and  terms
 and  conditions.  Other  staff  may  also
 apply  individually  for  appointment  by
 CMC  at  CMC’s  pay  scales  and  terms
 and  conditions.  Such  applications  would
 be  considered,  alongwith  others,  in  the
 nermal  process  of  recruitment.  This
 has  been  done  by  CMC  in  consultation
 with  the  Department  of  Electronics
 under  whose  administrative  purview  it
 operates.

 Reservation  for  S.C.  and  S.T.  for
 Staff  Artistes

 3809,  SHRI  HUKAM.  CHAND
 KACHWAI:  Will  the  Minister  of  IN-
 FORMATION  AND  BROADCASTING
 be  pleased  to  state:

 (a)  how  many  Staff  Artistes  cate-
 gories  are  covered  under  reservation
 for  Scheduled  Castes  and  Scheduled
 Tribes  in  the  Doordarshan;

 (b)  how  many  staff  Artistes  catego-
 Ties  are  not  covered  under  reserva-
 tion  for  Scheduled  Castes  and  Sche-
 duleq  Tribes;  reasons  for  not  cover-
 ing  these  categories  under  reservation
 rules;  and

 (c)  what  steps  were  taken  by  the
 Ministry  or  Doordarshan  to  extend
 the  reservation  rules  to  the  categories
 not  covered  under  reservation  rules?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K.
 ADVANI):  (a)  to  (c).  Reservation  al-
 ready  exists  for  Scheduled  Castes  and
 Scheduled  Tribes  in  seven  non-creative
 categories  of  Staff  Artistes  in  Doordar-
 shan.  The  remaining  38  categories  are
 creative  categories  in  filling  which  me-
 rit  has  to  be  the  main  criterion.  It  was
 decided  that  the  question  of  exemption
 of  such  creative  categories  of  posts
 from  the  reservation  orders  should  be
 taken  up  after  the  new  staffing  pattern
 of  Doordarshan  Kendras  has  been  fina-
 lised  on  the  basis  of  SIU’s  recommen-
 dations,  The  new  staffing  pattern  is
 now  under  consideration.

 308  LS—3

 Proposals  from  Tamil  Nadu  for  Decla-
 ration  of  Areas  as  Backward

 38i0.  SHRI  KUMARI  ANANTHAN:
 Wiil  the  Minister  of  PLANNING  be
 pleased  to  state:

 {a)  whether  the  Tamil  Nadu  State
 have  sent  proposals  recently  for  the
 declaration  of  areas  in  the  State  as
 backward;

 (b)  if  so,  the  details  thereof;

 {c)  the  steps  taken  by  the  Govern-
 ment  to  speed  the  declaration  of  the
 ar@éas  as  backward?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  No,  Sir.

 oy  and  (c).  Do  not  arise.

 Utilisation  of  Old  Aircraft  Engines
 for  Generation  of  Electricity

 38li.  SHRI  VASANT  SATHE:  Will
 Minister  of  ENERGY  be  pleased  to
 state:

 (a)  whether  a  proposal  to  utilise  old
 aircraft  engines  to  generate  electricity
 is  under  consideration  of  Government
 as  the  quickesi  way  of  overcoming  the
 power  crisis  in  key  industrial  cities
 like  Bombay  and  Calcutta;

 (b)  if  so,  the  main  features  thereof;
 and

 (c)  the  decision  taken  in  the  maiter?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 to  (c).  An  Experts’  Committee  set  up
 by  the  National  Committee  on  Science
 &  Technology  had  examined  the  possi-
 bility  of  adapting  time-expired  aero-
 engines  for  power  generation  keeping
 in  view  the  likelihood  of  aero-engines
 becoming  available  within  the  country
 On  retirement  from  aviation  use.  It
 had  recorfimended  that  further  R&D
 work  wag  necessary  before  these  aero-
 engines  could  be  adapted  for  powér  ge-
 neration.  The  research  would  cover
 work  on  alternative  fuels  that  could  be
 used  instead  of  high  cost  petroleum  de-



 67  Written  Answers

 rivaties,  as  well  as  develapment  of  the
 puwer  turbine  and  the  waste  heat  re-
 covery  system.

 A  Steering  Committee  has  been  set

 up  to  formulate  the  R&D  pragramme
 for  this  purpose.  The  technical  com-
 ponents  of  the  programme  as  ‘well  as
 its  justification  based  on  tec@hno-tcono-
 mic  analysis  require  the  préparation
 of  a  feasibility  report  which  ‘when

 ready,  would  indicate  the  trend  of  fur-
 ther  developments  in  the  field.

 The  extent  to  which  the  scheme
 could  help  in  power  generation  will  de-
 pend  on  the  number  of  engines  that
 would  become  available  in  the  country
 in  due  course  of  time  and  the  feasibi-
 lity  ang  economics  of  adapting  them
 for  power  generatiton  with  different
 types  of  fuels  for  different  roles.

 Ex-Indian  Army  persenne]  for  Kangra

 3812.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  ex-Indian  army  person-
 nel  from  Kangra  hag  joined  the  J.K.
 Infantry  during  947  and  fought  with
 the  regular  army  in  al}  borders  of  the
 State  at  the  time  of  Pak  disturbances
 in  that  State;

 (b)  whether  these  personnel  were
 declared  surplus  by  the  J.K.  State  and
 discharged  during  ‘1954-55,  at  the  time
 of  amalgamation  of  State  forces  with
 the  regular  Indian  army;

 (c)  whether  these  personnel  joined
 the  D.S.C,  during  1954-55;

 (d)  whether  it  is  proposed  to  count
 their  J&K  service  which  was  a  field
 service  towards  pension  in  the  D.S.C.
 at  par  with  Territorial  Army,  border
 and  reserve,  etc.;  and

 (९)  if  so,  the  deteils  thereof?
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 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  to  (er.
 The  iffortnation  i  being  collected  snd
 will  be  laid  on  the  Table  of  the  Hotse.

 जासलीजन  का  उत्पादन

 3813.  थी  एस०  एस०  सोचानों:  क्‍या

 उच्च  मंत्री  यह  बताने  की  कप  करेंय  कि  :

 (क)  .देश  में  क्‍प्राक्सीजन  गेस  की  वास्त-

 विक  मांस  तथा  उसका  उत्पादन  कितना  है;

 (ख)  कौन-कौन  से  एकक  स  गस  का

 उत्पादन  कर  रहै  हैं  ;

 (ग)  प्रत्येक  राज्य  में  किन  नए  एककों
 को  लाइसेंस  दिये  गये  हैं;  शौर

 (घ)  अ्राक्सीजन  गैस  की  कमी  कब  तक

 दूर  की  जाएगी  ?

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (कुमप्री
 आशा  मयती)  :  (क)  बं  978-79  तक

 ग्रक्सीजन  गैस  की  मांग  का  अनुमान  i0

 करोड़  धन  मी०र  लगाया  गया  है  t  वर्ष

 i976  भें  ग्लावसीजन  गैस  का  वास्तविक

 उत्पादन  708.0  करोड़  घन  मीटर  हुआ
 था  I

 (ख)  सकनीकी  विकास  के  महा:,देशा-
 लय  की  सूची  में  दर्ज  भ्राक्सीजन  गैस  बनाने  धाले

 एककों  के  लाम  बताने  वाला  एक  विवरण

 सभा  पटल  पर  रख  दिया  धया  है  ।  प्िस्या-
 लय  में  रखा  गया  [देखिये  संख्या  एल०  टी

 i957/77]  |

 (ग)  बर्ष  l976  भौर  977  भकक्‍त१९,
 977  तक  में  आाक्‍सीजन  बैस  का  उत्रादत

 करने  के  लिये  8  1: ह  एकक  को  भौदोगिक

 लाइसेंस  जारी  किये  गये  थे  इनके  राज्यड़ा
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 प्रलग-अलभ  अकड़े  1. 6  प्रकार  हैं  -—

 ee  ने  Sa  eee  ee)
 (घ)  इस  समय  देश  में  सम्पूर्ण  रूप  से

 प्राकसीजन  गैस  की  कमी  नहीं  है  ।

 Volume  of  Cargo  Handled  in  each  Port

 3814,  SHRI  K.  PRADHANI:  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  the  volume  of  cargo  handled  in
 each  port  during  the  last  three  years;

 (b)  whether  the  functioning  of  some
 ports  hes  deteriorated  lately;  and

 (c)  if  so,  the  reasons  thereof?

 THE  MINISTER  OF  SATE  IN
 CHARGE  OF  THE  MINISTRY  OF

 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  The  volume  of

 Cargo  handled  at  major  ports  in  the

 country  during  the  last  three  years
 is  given  below:—

 (In  Million  Tonnes)

 1974-75  1975-76  =  1976-77

 करत  शज्य  लाइसेंसों  की

 सं०  संख्या

 १.  बिहार  .  !

 2.  दिल्‍ली  .  .  ]

 3.  गोग्रा-दमन  ग्रौर  दियू  2

 4.  गुजरात  न  हि  3

 5.  कर्नाटक  .  .  2

 6.  मध्य  प्रदेश

 7.  महाराष्ट्र  3

 8.  उड़ीसा  .  .

 9.  पंजाब  l

 l0.  तमिल  नाइड  2

 Ll.  उत्तर  पदेग  l

 Port

 Calcutta

 Bombay

 Madras

 Cochin

 ५

 isakhapatnam

 ormugao

 aradip

 ew  Mangalore

 Tutleorin

 7°54  7°70  8-02

 I7°73  i8°79  77९89

 7°92  Sar  7°8r

 48  4°26.  4°77

 3°54  3°  20  3°  gL

 _  7°20  g'  0  g*  0

 I4'l  t2°77  Ig*  45

 a6r  चु  था  3°32

 0°09  ०:  ३4  0°  43

 0°07  0°|7  0°63

 Tota.  :  68  be  Gs-95  68-26
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 (b)  No,  Sir.

 (c)  “Does  not  arise.

 Police  firing  on  Garo  Demonstrators
 of  Baladmari  in  Goalpara  District

 3815.  SHRI  P.  A.  SANGMA:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  there  was  any  assur-
 ance  by  the  Government  made  on  the
 floor  of  this  House  on  or  about  the
 l7th-  April,  ‘1974,  to  inquire  into  the
 incident.  of  poliee  firing  on  the  Gare
 demonstrators  on  February  i},  974  at
 Baladmari  in  the  Goalpara  district  of
 Assam  resulting  in  the  death  of  one
 Ronsing  Momia,  a  volunteer,  and  a
 police  constable;

 (b)  whether  the  inquiry  had  been
 conducted  and  if  so,  the  findings  of
 the  inquiry;

 (c)  if  not,  the  reasons  therefor;  and

 (a)  how  many  persons  wete  arrested
 in  that  connection  and  what  is  the
 present  position  of  the  persons  arrest-
 ed?

 THE  MINISTER  OF  STATE  एप
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  to  (d).  The  reference  presumably
 is  to  the  discussion  on  Starred  Ques-
 tion  No  7]  by  Shri  Indrajit  Gupta
 answered  on  7th  Aprill  974  regard-
 ing  dispute  in  respect  of  certain  vi!-
 lages  on  AssamrMeghalaya  border.  As
 follow-up  of  these  discussions  the

 position  was  duly  explained  to  the
 House  in  reply  to  Unstarred  Ques-
 tion  No.  7450  by  the  same  Member
 answered  on  23rd  April,  1975.

 सोकांसा  झौर  फरक्का  के  बीच  भागलपुर
 में  गंगा  पर  पुल  का  निर्माण

 38I6.  शी  शानेश्वर  प्रसाद  यादव  :

 ह 11  रामजो  सिंह  :

 क्या  नोबहल  शौर  परिथहन  मंत्री  यह

 बताने  की  श््पा  करेंगे  कि  :
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 (क)  क्‍या  मोकामा  और  फरक्का  के

 बीच  भागलपुर  में  गंगा  पर  पुल  के  निर्माण  की

 कोई  योजना  सरकार  के  विचाराधीन  है;
 झौर

 (ख)  यदि  हां,  तो  सरकार  का  विचार

 इस  योजना  पर  काये  कब  से  प्रारम्भ  करने  का

 है  ?

 तनोवहन  झोर  परिवहन  संबालय  में

 प्रधारी  राज्य  मंत्रो  (भो  खाव  राम)  :  (क)
 शरीर  (ख.)  भागलपुर  के  निकट  मोकामा

 और  फरक्का के  बीच  प्रस्तावित  गंगा  पुल
 बनने  पर,  राज्य  सडक  पर  पड़ेगा  |  प्रतः

 बिहार  सरकार  इस  पुल  के  निर्माण  की  ग्रावश्य-

 कता  से  संबंधित  है  ।

 दल्लो  में  घरों  में  काम  दाने  बाला  बिजलो

 का  सासान  बनाने  वाले  कुटोर  उद्योगों

 को  स्थिति

 38:7.  श्री  श्लोम  प्रकाश  स्यागी  :

 क्या  उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि:

 (क)  क्‍या  सरकार  को  पता  है  कि

 दिल्ली  में  घरों  में  काम  भ्राने  वाला  बिजली  का

 सामान  बनाने  वाला  एक  कुटीर  उद्योग  चल

 रहा  है  श्र  इस  उद्योग  में  काम  करके  हजारों
 परिवार  और  लाखों  व्यक्ति  भ्रपनी  जीविका

 कमा  रहे  हैं  ;

 (ख)  क्‍या  वर्ष  976  में  झापात

 स्थिति  के  दौरान  च्ादेश  को  जनवरी,

 978  से  लाग  करने  की  घोषणा  की  गई  थी

 जबकि  वास्तव  में  यह  भ्रादेश  वर्ष  is6s  में

 पास  किया  गया  था  धौर  झादेश  की  भावना
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 के  भनुसार कोई  सुविधा  नहीं  दी  गई  थी  जिसके

 परिणामस्वरूप  इस  उद्योग  का  प्रस्तित्व

 खतरे  में  है  श्रीर  लाखों  कर्मचारियों  को

 रोजगार  से  हाथ  धोना  पड़ेगा;  भौर

 (ग)  यदि  हां,  तो  क्या  सरकार  का

 विचार  उषरोक्‍त  भ्रादेश  पर  पुनविचार  करने

 का  है;  भौर  यदि  नहीं,  तो  इसके  क्या  कारण

 हैं  ?

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (कुमारी

 झाभा  सयती)  :  (क)  दिल्ली  क्षेत्र  में  घरेलू

 बिजली  का  सामान  बनाने  में  लगभग  250

 लघु  एकक  लगे  हुए  हैं  तथा  प्रति  एकक  में

 ग्रौसतन  8  से  9  कमंचारियों  को  रोजगार

 मिला  हुआ  है।

 (ख)  ॥  जनवरी,  978  से  लागू

 किये  जाने  वाले  किस्म  नियन्त्रण  झ्रादेश  की

 घीषणा  ग्रापातकाल  के  दौरान  नहीं  की  गयी

 थी।  965  #  वस्तुतः  श्रादेश  ;  पास  नहीं

 किया  गया  था  -  लघु  उद्योगों  को  सुविधाएं

 दी  जा  रही  हैं  ताकि  वे  इस  क्षेत्र  में  जहां  कहीं

 भी  झावश्यक  जान  पड़े  इस  झ्रादेश  के  श्नु  रि

 कार्य  कर  सकें  |

 (ग)  इस  समय  सरकार  के  पास  उक्त

 ग्रादेश  पर  पुनविचार  किये  जाने  का  कोई

 भी  प्रस्ताव  नहों  है  ।  सरकार  यह  महसूस

 करती  है  कि  इस  ब्रकार  का  किस्म  नियंत्रण

 प्रादेश  जरूरी  है  क्योंकि  उससे  त  केवल  बनाये

 जाने  वाले  उत्पादों  की  किस्म  में  सुधार  करने

 में  ही  सुविधा  होगी  भ्रपितु  बिजली  के  खतरे

 से  उपभोकताभों  का  पर्याप्त  संरक्षण  करने  की

 स्थिति  भी  उत्फपनन  की  जा  सकेगी  |

 Integrated  Tribal  Development  Pro-

 ject  Reports  from  Orisa

 3818.  SHRI  GIRIDHAR  GOMANGO:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government  of  Orissa
 have  submitted  all  the  project  reports
 on  LT.D.Ps.;

 (b)  if  so,  how  many  of  them  have
 been  cleared  so  far  and  have  started

 functioning;  and

 (c)  the  amount  earmarkeg  by  the
 State  for  each  I.T.D.P,  for  the  year
 1977-78  and  assistance  given  by  the
 Centre?

 THE  MINISTER  OF  STATE  IN  TIIE
 MINISTRY  OF  HOME  AFFAIRS

 (SHRI  DHANIK  LAL  MANDAL):  (a)
 and  (b).  The  Government  of  Orissa
 have  submitted  9  project  reports  out
 of  23,  these  9  Integrated  Tribal

 Development  projects  have  been  clea-

 red  and  have  started  functioning.  Tne

 other  4,  for  the  present,  continue  as

 Tribal  Development  Agencies.

 (०)  The  outlays  provisionally  ear-

 marked  for  the  9  Integrated  Tribal

 Development  Projects  and  4  Tribal

 Development  Agencies  from  State

 Plan,  and  the  allocations  from  Special

 Central  Assistance  to  them  for  the

 year  1977-78  are  given  in  the  attached

 Statement.
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 Outlays  provisionally
 2,

 ह.  I9  च  D2,  end.4  T-D.Ag.  from  state  plon  ond  tis ae
 that,  Alla  ated  to  She  epee  tare  oe.

 7

 (Ruppes  in  lakhs)

 Sl.  Name  of  the  ITDP/TDA  State  Specia  l
 No.  Plan  Central

 Assistance

 I  2  3  4

 .T.D.P.
 t  Koraput  .  :  .  =  7  न  डे  है  7  है  डे  160°  20  48°  45

 2  Nowrangpur..  .  .  -  -  न  .  249°  03  52°80

 3  Jjeypore.  न  न  डे  .  333°  24  go'  it

 4  Malkangiri  है  हे  7  न  डे  दि  न  92°23  4°°74

 5  Rayagada  =  है  है  हे  है  कि  न  न  7  95°23  26°07

 6  Baripada  .  नि  न  Fi  .  155°56  58°  6

 7  Karapjia  .  .  :  .  .  वि  वि  74 '  था  29°  80

 8  Kaptipada  F  .  न  है  न  नि  है  है  2949  37  39°22

 9  Rairangpur  .  .  :  .  7  न  240°  49  37°45

 to  Sundargarh  .  .  3  ;  नि  7  कर  84  *  20  20°58

 32  Panpesh  .  .  :  .  .  :  .  नि  न  नि  79°47  23°75

 ह ६ अ  Bonai  .  .  =  हे  नि  दे  *  60.  9०  27°78

 33  Keonjhar  .  .  .  7  न  &  ढ  मु  ‘i  न  46  38  23°58

 44  Champua.  .  नि  हे  द  49'86  39°39

 t5  Kochinda  .  है  ड़  .  .  .  नि  45°22  24°87

 6  Nigiri.  :  .  .  .  .  .  27°93!  8°64

 ॥7  Th.  Rampur  .  .  .  :  न  >  140°  72  50°84

 38  Phulbani  .  द  .  .  नि  108+  18  39° 48

 9  G.  Udayagii  .  न  «  .  .  नि  वि  :  .  न  69'05  29°I4

 420  Balliguda  :  द  न  :  हे  न  7  47°73  i8:95

 a:  Parlakhemundi  न  नि  न  हि  .  .  7  हे  47'  32  r°88

 a2  Gunupur  .  +  नि  7  मु  न  .  .  नि  है  8g:  87  5°53

 23  Bhuyanpir  and  Juangpie.  हि  न  .  नि  .  .  ४  223'°3!  - ब 14

 Toran.  .  §9898:49  636-18
 Reserve  .  ।  423°88

 758°  00

 *Including  lump  provision  of  Rs,  :06°  85  lakhs  under  the  sector  commtinications  and  settleme:
 operations.
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 BI.  Chandni

 38i9.  RI  MADHAVRAO  SCIN-

 DIA:  wit  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  a  fraud  case  wag  re-
 ported  to  Delhi  Police  vide  F.I.R.  No.
 725  dated  the  25th  June,  975  against
 the  State  Bank  of  Indja,  Chandnj
 Chowk,  Delhi  in  regard  to  Savings
 Bank  account  No,  2497;

 (b)  whether  the  case  has  been  es-
 tablished  during  Police  Investigation;
 and

 fe)  if  so,  the  further  steps  taken
 or  proposed  to  be  taken  by  the  Police
 in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 DHANIK  LAL  MANDAL):  (a)  A
 cage  vide  F.I.R.  No.  725  dated  25-6-1975
 u/s  420/467/471  IPC  PS  Kotwali,  was
 registered  in  regard  to  Savings  Bank
 Account  No,  2497.

 (b)  and  (c).  The  allegation  of  for-
 gery  and  cheating  was  substantiated
 during  the  investigation.  However,
 the  culprits  could  not  be  traced  ces-
 pite  best  efforts.  The  investigation
 of  the  case  will  be  re-opened  as  and
 when  the  police  get  any  clue  of  the
 culprits.

 LA.S.  Officers  sent  abroad  for  training

 3820.  SHRI  5.  NANJESA  GOWDA:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  the  number  of  IAg  officers  who
 were  sent  abroad  for  higher  training/
 studies  at  Government  expenses  dur-

 ing  the  last  5  years;

 (b)  what  were  their  academic  quali-
 fications;

 (c)  details  of  training  for  which
 they  were  sent  abroad  and  the  grounds
 On  which  they  were  found  suitable
 for  such  training/studies;  and

 (a)  the  advantage  derived  by  Gov-

 egnment,  fram,  such  training  after
 their  ratura  to  India?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (HARI  8.  BD.  PATIL):  (a)  to  (d).  The

 information  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House.

 बित्ली  में  एक  शराब  कम्पनी  पर  छापा

 Saar.  शी  चता  शेखर  सिंह  :  क्या

 गृह  मंत्री  यह  बताने  की'  कृपा  करेंगे  कि  :

 (क)  क्‍या  सतकंता  निदेशालय  के  अधि-

 कारियों  ने  दिल्‍ली  में  एक  शराब  कम्पनी  के

 कार्यालय.  पर  छापा  मारा  था  और  वहां  से

 कुछ  आापतिजनक  दस्तावेज  बरामद  किये  थे;

 झौर

 (ख)  यदि  हां,  तो  इस  बारे  में  क्‍या

 करारंधाई  की  जा  रही  हैं  ?

 गहु  मंजालय में  राज्य  मंत्री  (शो  धनिक

 खाल  सब्ढेल)  :

 (क)  जी  नहीं,  श्रीमान

 (ख)  प्रश्न  नहीं  उठता  ।

 Manufacturing  of  Sorbitol  by  the
 Colgate  Palmolive

 3822.  SHRI  K.  A.  RAJAN:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  whether  the  Colgate-Palmolive
 Company  has  a  proposal  to  manufac-
 ture  Sorbitol;

 (b)  if  so,  whether  Government
 have  given  its  clearance  to  this  com-
 Pany’s  proposal;  and

 (९)  if  s0,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 ‘MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITI):  (a)  and  (b).  Yes,  Sir.

 (cy  A  letter  of  intent  has  been  issued
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 to  the  company  on  2-i2-77  for  taking
 फ्  the  manufacture  of  Sorbitol  for  am

 *  ammual  capacity  of  2,000  tonnes,  sub-
 ject  inter-alia,  to  the  conditions  thut
 the  comapny  shall  comply  wih  the
 provisions  of  the  Foreign  Exchange
 Regulation  Act.  before  they  implement
 this  project  and  that  their  entire  pro-
 duction  of  this  item  will  either  be
 exported  or  utilized  for  their  captive
 consumption.

 Payment  of  Rent  for  Office  building
 ef  Director  General  ef  Ordaance

 Factories

 3823.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  Government  are  pay-
 ing  rent  of  Rs.  .20  lakhs  per  month
 for  the  office  building  of  Director
 General  of  Ordnance  Factories,  Cal-

 cutta;

 (b)  whether  Government  has  post-
 poned  the  construction  of  its  own
 Mmulti-storeyed  building  in  the  land
 already  ear-markeg  for  the  purpose
 at  0-A,  Auckland  Road,  Calcutta;

 (c)  if  so,  the  reasons  thereof;  and

 (d)  if  not,  the  reasons  of  stopping
 the  construction  work?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (PROF.
 SHER  SINGH):  (a)  A  sum  of  Rs.
 1,14,358  is  being  paid  at  present  for  a
 hired  building  at  44,  Park  Street  which
 accommodates  a  part  of  the  DGOF
 HQrs.  at  Calcutta.

 (b)  to  (d).  No,  Sir.  The  proposal
 to  undertake  new  construction  is  in
 under  consideration.  There  is  accord-

 '  ingly,  no  questin  of  stopping  any  con.
 struction.

 Traffic  Study  of  River  Ganga  between
 Allahabad  and  Calcutta

 3824.  SHRI  P.  V.  PERIASAMY:  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 DECEMBER  14,  977  Written  Answers
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 (a)  whether  the  traffic  study  of  river
 Ganga  between  Allahabad  and  Cal-
 cutta  was  entrusted  to  National  Coun-
 cil  of  Applieq  Economic  Research;

 (b)  whether  N.C.A.E.R,  has  submit-
 ted  its  report;  and

 (c)  if  so,  the  salient  findings  of
 the  study?

 THE  MINISTRY  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  and  (b).  Yes
 Sir.

 (c)  The  Report  was  received  on
 17-10-1977.  The  main  finding  of  tne
 report  is  that  I.W.T.  service  between
 Calicutta-Allahabad  would  be  unecoao-
 mic  and  would  involve  a  loss  of  Rs.  87
 lakhs  in  1977-78,  which  would  reduce
 to  Rs.  39  lakhs  in  990-9l.  The  report
 has,  however,  not  taken  into  account
 the  traffic  emanating  due  to  construc-
 tion  of  Haldia  port  and  industrial  som.
 plex.

 Allocations  for  National  Highways

 3825.  SHRI  NARENDRA  _  SINGI:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  total  funds  allocated  for  widen-

 ing  of  National  Highways  through-
 out  the  country;  and  its  break  up  for
 different  States  during  the  5th  Five

 Yeay  Plan;

 (b)  whether  funds  wete  not  allo-
 cated  according  to  the  demands  of  the

 States;  and

 (c)  if  so,  what  steps  are  being  taken
 to  provide  funds  according  to  the
 demands  of  the  States?

 THE  MINISTER  OF  STATE  _IN
 CHANGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  A_  statement

 giving  the  requisite  information  for
 1974-75  to  1976-77  is  attached.  Budget
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 Estimates  for  1977-78  include  a  tutal
 provision  of  Rs.  69.52  crores  for  all
 categories  of  National  Highway  works
 including  widening.  Actual  allocations
 for  widening  can  be  known  only  when
 final  work-wise  allotment  are  made  in
 March  978  within  the  available  re-
 sources  on  the  basis  of  States  Anal
 requirements,  and  their  admissibility.

 (9)  and  (c).  Funds  for  individuai
 works,  including  widening,  are  allotted
 on  the  basis  of  States’  own  proposals
 for  work-wise  allotment,  keeping  in
 view  the  admissibility  of  funds  on
 individual  works,  and  overall  available

 budgetary  resources.

 Statement

 Funds  allotted
 for  widening  of

 National
 Highways

 during  1974-75,
 to  1976-77

 Rs.  in  lakhs

 Name  of  State

 Andhra  Pradesh  592.55

 Assam  .  42.07

 Bihar  732.23

 Delhi  15,16

 Goa  @

 Gujarat  98.85

 Haryana  है  9.54

 Himachal  Pradesh:  153040

 Jammu  &  Kashmir  bd

 Karnataka  238.9

 Kerala:  213,84

 Madhya  Pradesh  537.34

 Maharashtra  I02T,22

 Manipur.  पु  न  70,78

 Meghalaya  28.62

 Orissa  239.28

 Punjab  .  90.53

 ee

 2

 Rajasthan  307  .69
 Tamilnadu  589.66
 Uttar  Pradesh  I040,40

 West  Bengal  214,06

 Total  "  6a0,2:

 @Major  work  _in  Goa  pertains  to  Zuari
 Bridge  and  its  approaches  only,

 *while  the  entire  National  Highway  in
 this  State  is  with  the  Border  Roads
 Development  Board,  only  two  bypasses
 including  bridges  thereon  are  being
 financed  from  National  Highway  funds
 in  this  State.

 ALR.  Station  at  Berhampur

 3826.  SHRI  GANANATH  PRADHAN:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 to  open  an  All  India  Radio  Station  in
 Berhampur  (Ganjam)  in  Orissa;

 (b)  if  so,  when  and  budget  provi-
 sion  for  the  same;  and

 (c)  what  are  the  criteria  to  open
 a  new  AIR.  Station?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K.
 ADVANI):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  Location  of  new  stations  is  Jeci-
 ded  on  various  considerations  such  25
 gaps  in  existing  service  areas;  density
 and  disposition  of  population;  special
 requirements  of  the  area,  technical
 feasibility,  availability  of  talent,  avai-
 lability  of  resources  and  relative  priori-
 ties,
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 Pay  Scales  of  Accountant  in  the
 Medical  Unit  ef  Director  General

 Armed  Ferces  aL

 3827.  SHRI  ANANIT  DAVE:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  the  pay  scales  of
 Accountant  in  the  Medical  Unit  of
 Director  General  Armed  =  Forces
 (Medical  Services  is  less  than  the  pay
 scales  of  Accountant  in  different
 Ministries  of  the  Government  of
 India;  and

 (b)  if  30,  whether  Government  pro-
 pose  to  give  the  revised  scale  of  pay
 to  the  Accountant  of  Medical  Unit  of
 D.G.AF.  (MS)  89  drawn  by  their
 counter-parts  in  other  Ministries?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  and  (b).
 The  required  information  is  being  col-
 lected  and  will  be  laid  on  the  table  of
 the  House.

 Selection  of  Maharashtrians  for  Crew
 Training  as  Sailors

 3828.  SHRI  BAPUSAHEB  PARULE-
 KAR:  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state:

 (a)  the  number  of  Maharashtrian
 youths  selected  in  the  last  three  years
 year-wise,  through  Seamen's  Meris
 Employment  Exchange,  Bombay  for
 Crew  training  88  sailors;

 (b)  whether  it  is  a  fact  that  rarely
 any  Maharashtrian  youths  are  selected
 for  training  as  sailors;

 (९)  if  so,  the  reasons  therefor;  and

 (d)  whether  President,  Maharashtra
 Daryawandi  Sarag,  Bombay  has  sub-
 mitted  a  petition  to  the  Minister  of
 Shipping  in  this  connection  and  whet
 ection  has  been  taken  on  this  repre-
 sentation?

 DECEMBER  !4  977  Written  A  ary

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISrRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  Number  of  Maha-
 rashtrian  selected  for  pre-sea  Training
 course  during  the  last  three  years  is
 as  under:—

 Year  Number  of  Number  of
 Total  boys  se-  Maharashtrian
 lected  by  the  selected.
 Director,  Sea-
 men’s  Employ-
 ment  Office,
 Bombay.

 974  47  78

 9975  479  द1ध

 4976  469  304

 (b)  No,  Sir.

 (९)  Does  not  arise.

 (d)  In  the  past  representations  ad-
 dressed  to  the  Minister  of  Shipping
 and  Transport  had  been  received.  A
 representation  dated  4th  September,
 977  was  received  by  Secretary,  Minis-
 try  of  Shipping  and  Transport.  As  the
 points  made  out  in  the  representation
 were  not  based  on  facts,  no  action  was
 considered  necessary.

 Ensuring  Reservations  for  Fromotion
 to  LAS,

 3829.  SHRI  MOHAN  LAL  PIPIL:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  many  Members  of
 Parliament  have  written  to  him  for

 ensuring  that  promotion  from  State
 and  Union  Territory  Civil  Services  to
 LAS.  is  subjected  to  reservation
 orders  for  Scheduled  Castes  and
 Scheduled  Tribes;  and

 (b)  if  so,  the  action  taken  in  the

 matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS:
 (SHRI  S.  D.  PATIL):  (a)  A  Member



 85  Written  Answers  AGRAHAYANA  28,  899  (SAKA)  Written  Answers

 of  Parliament  and  the  Minister  of

 State  for  Transport  &  Shipping  have
 written  to  the  Prime  Minister  and  tre
 Home  Minister  respectively  suggesting
 that  orders  regarding  reservation  for

 scheduled  castes/scheduled  tribes  in

 promotions  in  Central  Services  may
 be  made  applicable  to  promotions  from

 State  Civil  Service  to  the  IAS.

 (b)  The  matter  is  under  considera-

 tion.

 Incentives  to  Encourage  the  Setting  Up
 of  Small  Units

 3830.  SHRI  CHITTA  BASU:  Will

 the  Minister  of  INDUSTRSY  be

 to  state:

 (a)  whether  it  is  a  fact  that  Gov-

 ernment  have  introduced  two  new  tax

 incentives  to  encourage  the  setting  up

 of  small  units  in  rural  areas;  and

 (b)  if  so,  the  concrete  results,  if

 any,  by  this  date?

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  INDUSTRY  (KUMA-

 RI  ABHA  MaAITI):  (a)  With

 view  to  providing  an  incentive  for

 the  setting  up  of  small  scale  indus-

 trial  undertakings  in  rural  areas,  a

 new  provision  is  made  in  the  Income-

 tax  Act  under  which  all  categories

 of  taxpayers  will  be  entitled  to  a

 deduction  equal  to  20  per  cent  of  the

 profits  derived  by  them  from  small

 scale  industria]  undertakings  (other

 than  those  engaged  in  mining)  set

 up  after  30th  June,  977  in  any  rural
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 area.  Should  the  scope  of  the

 question  be  enlarged  to  cover  the

 grant  of  rural  development  allowance,
 under  new  section  35CC  inserted  in

 the  Income-tax  Act,  496  by  the

 Finance  (No.  2)  Act,  977  companies

 and  co-operatives  societies  would  be

 entitled  to  a  deduction,  in  the  com-

 putation  of  their  taxable  profits,
 of  the  expenditure  incurred  by  them

 on  any  programme  of  rural  develop-
 ment  approved  by  the  prescribed

 authority.  The  new  provision  was

 made  with  effect  from  lst  September,

 1977,

 (b)  The  provision  come  into  effect

 from  assessment  year  1978-79  and

 subsequent  years;  it  is  not  possible,

 therefore,  to  ascertain  the  concrete|

 results,

 Foreign  Technical  Experts  in  BHEL

 383l.  SHRI  SHYAMAPRASANNA

 BHATTACHARYYA:  Will  the

 Minister  of  INDUSTRY  be  pleased|
 to  state:

 (a)  total  number  of  foreign  techni-

 cal  experts,  engineers,  technicians

 working  in  BHEL;  and

 (b)  details  country-wise  and  the

 salaries,  allowances  and  other  per

 quisites  given  to  them?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  KUMA

 RI  ABHA  MAITT):  (a):  The  tota

 number  of  foreign  technical  ०  ००

 engineers  and  technicians  working

 in  BHEL  is  31,

 (b):  A  statement  is  attached,
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 Statemest

 Details  of  Foreign  experts  working  in  BHEL  as  on  (O-12-1977

 5.  Country  No.  of  Monthly  rate  Other  conditions
 No.  experts

 ॥  USSR.  .  .  4  Roubles  “4!

 8  Roubles  348
 Free  lodging  and  transport.

 2  Roubles  438
 pee

 I  Roubles  638  |

 a  W.  Germany  I  DM  22,680  +  Free  lodging  and  transport  plus
 Rs.  5,700  outfit  allowance  of  DM  1,500.

 I  DM  14,700 +  Do.
 Rs.  3,750

 I  DM  16,200  Travel  and  Living  expenses  pro-
 vided  by  BHEL.

 3  Sweden  .  3  Sw.  Kr.  43,500  Travel  and  Living  expenses  pro-
 vided  by  BHEL.

 4  Switzerland  2  S.F.  25,440  Travel  and  Living  expenses  pro-
 vided  by  BHEL.

 5  Italy  .  .  1  Lira  28,50,000  +  Free  Lodging  and  transport.
 Rs.  4350

 6  USA.  न  $  9,000  Free  Lodging  and  transport.

 7  U.K.  है  न  I
 oa

 uader  Colombo  Free  Lodging  and  transport.
 Plan.

 Total.  3!

 Ex-Gratia  Payment  to  the  Employees

 eft  the  Canteen  Stores  Department

 3832.  SHRI  SIVAJI  PATNAIK:

 Will  the  Minister  of  DEFENCE  be

 pleased  to  state:

 (a)  whether  the  employees  of  the

 Canteen  Stores  Department  were  re-

 eeiving  Ex-Gratia  payment  in  form

 ef  Benevolent  Fund/Ad-hoc  payment

 from  965  onwards;  and

 (b)  if  so,  why  the  same  had  been

 @enied  to  them  for  the  year  1976-77?

 THE  MINISTER  OF  DEFENCE

 (SHRI  JAGJIVAN  RAM):  (a)  The

 employees  of  the  Canteen  Stores

 Department  were  being  given  ad-hoc

 payments  subject  to  certain  condi-

 tions,  from  967  onwards  till  the

 C.S.D.  funds  were  merged  with  the

 Consolidated  Fund  of  India  on  8

 April,  1977.

 (b)  With  the  merger  of  the  funds,

 *the  C.S.D.  fs  now  a  Government

 Department  and  its  employees  are

 full-fledged  Government  employees,

 who  are  not  entitled  to  any  ad-hoc

 payments  from  the  Consolidated

 Funds  of  Indie.
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 Fonds  of  the  Canteen  Stores  Depart-
 ment

 3833.  SHRIMATI  AHILYA  P.
 RANGNEKAR:  Will  the  Minister
 of  DEFENCE  be  pleased  to  state
 whether  till  35  March,  1977,  the
 funds  of  the  Canteen  Stores  Depart-
 ment  were  maintained  separately  and
 only  merged  with  the  Consolidated
 Fund  of  India  from  Ist  April,  1977?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  Yes,  Sir.

 Survey  Conducted  by  Indian  Insti-
 tute  of  Economics

 3834.  SHRI  A.  MURUGESAN:  Will
 the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  a  survey  conducted  by
 the  Indian  Institute  of  Economics  has
 discovered  a  high  mortality  rate  of
 small  scale  industries  in  South  India;

 (b)  the  reasons  for  such  a  high
 mortality;  and

 (c)  whether  in  view  of  the  empha-
 Sis  of  the  present  Government  on
 the  rapid  development  of  small  scale
 industries  the  concrete  measures  pro-
 posed  to  be  taken  to  make  small  scale
 fdustries  viable?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (KUMARI  ABHA  MAITI):  (a)  No,
 Sir.  A  survey  conducted  by  the
 Indian  Institute  of  Economics,
 Hyderabag  had  ‘closed  units’  identi-
 fied  during  the  Census  of  Small  Scale
 Industries,  as  the  frame  ०  refe-
 rence  for  investigation.

 (9)  The  important  reasons  for

 mortality  given  in  the  Survey  are
 lack  of  finance,  raw  material  shortage
 and  management  problem.

 (c)  The  concrete  measures  taken
 are  provision  in  the  Budget  of  the

 Ministry,  of  seed/margin  money  and
 larger  provision  of  loan  in  the  budget
 of  the  Rural  Industries  Projects.  In
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 the  States,  Coordination  Committee
 have  also  been  constituted  for  ex-

 amining  the  problems  of  sick  units
 and  for  helping  them  to  become
 viable.

 Use  of  Thorium  Reactor  Fuel

 3835.  SHRI  8.  OD.  SOMASUN-

 DARAM:  Will  the  Minister  of

 ATOMIC  ENERGY  be  pleased  to

 state:

 (a)  whether  Canada  has  developed
 a  reactor  using  Thorium  directly  as

 a  fuel;

 (b)  whether  in  view  of  the  conside-
 rable  reserves  of  Thorium  in  our

 ccuntry,  Government  propose  to

 speed  up  research  and  development
 for  using  Thorium  as  reactor  fuel  in

 our  country  also;  and

 (c)  ig  so,  the  time  bound  plan  in

 this  regard?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  According
 to  available  information,  Canada  has

 undertaken  studies  on  the  use  of

 Thorium  in  Heavy  Water  reasctors  but

 the  developmental  work  on  this  has,
 not  yet  been  completed.

 (b)  and  (c)  Studies  are  underway.
 A  Fast  Breeder  Test  Reactor  and
 other  research  and  development
 facilities  are  under  construction  at

 the  Reactor  Research  Centre  at

 Kalpakkam,  near  Madras  and  further
 experiments  on  Thorium  will  be

 started  as  soon  as  these  facilities

 become  available.

 New  Brand  of  Cigarettes

 3836.  DR.  LAXMINARAYAN  PAN-

 DEYA:  Will  the  Minister  of  INDUS-
 TRY  be  pleaseg  to  state:

 (a)  is  it  a  fact  that  new  brands  of

 cigarettes  have  been  marketed  during
 last  five  years,  which  are  new  Arti-

 cles,  without  the  approval  of  Licensing
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 Committee,  and  if  s0,  are  they  not
 violaftong  of  I(D&R)  Act  and  rules
 made  thereunder;

 (b)  how  would  Government  like  to
 curb  the  foreign  exchange  repatria-
 tion  and  creation  of  assets  in  our
 country  by  this  way  by  foreign  firms;

 (०)  will  Government  agree  to
 appoint  a  committee  of  Members  of
 Pardament  to  look  into  the  consumer
 industry  which  is  controlled  by  foreign
 sector;  if  not,  why  not;  ang

 (ad)  names  of  cigarettes  manufac-
 turing  foreign  units,  names  of  their
 brands,  whether  marketed  with  ap-
 proval  or  without  approval:  their
 production  for  last  three  years:  what
 steps  are  proposed  to  be  taken  against
 their  illegal  marketing  of  interna-
 tional  brands  of  cigarettes?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITI):  (a)  New  brands  of
 cigarettes  have  been  marketed  during
 the  last  five  years,  but  as  the  comp-
 anies  hold  Registratia:  Certificates  for
 the  manufacture  of  cigarettes  and  as

 Statement
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 tthe  Registration  Certificates  do  not
 mention  the  brang  of  cigarettes  to  be
 manufactured  by  them  uo  violation  of
 the  Industries  (Development  &  Regu-
 lation)  Act  or  the  rules  made  thére-
 under  seems  to  be  involved  in  frtro-
 ducing  wew  brands.

 (b)  The  Foreign  Exchange  TRegu-
 lation  Act  1978,  inter  alia,  regulates
 the  activities  industrial  and  trading
 companies  with  more  than  40  per  cent
 non-resident  interest.

 (c)  The  need  for  appointment  of  a
 Committee  of  Members  of  Parliament
 has  not  been  felt  by  the  Government
 so  far.

 (d)  The  names  of  cigarette  manu-

 facturing  units  with  more  than  40  per
 cent  non-resident  ‘terest  anq  their

 production  for  the  last  three  years
 have  been  indicated  in  the  attached

 statement.  The  Goveirwment  do  not

 have  information  on  the  different

 brands  manufactured  by  these  Comp-
 anies.  However,  the  use  of  foreign

 braid  names  is  regulated  by  the  pro-

 visions  of  the  Foreign  Exchange  Regu-
 lation  Act  1973.

 Cigarette  Industry

 Sl.
 No.  Name  of  the  Unit

 Production  (in  M.  Pes.)

 1974  7075  1996.

 x  Mjs.  I.T.C,  Led.  (5  Units)

 2  Mjs.  Godfrey  Philips  Ltd.,  Bombay

 32,077  29,831  93,153

 3989,  4,692  4.946

 i  as  8
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 Staff  of  railway  exhibition  unit  of
 ;  DAV?

 3838.  SHRI  NIHAR  LASKAR:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  rail-
 way  exhibition  unit  belonging  to  the
 DAVP  got  burnt  sometime  during  the
 later  part  of  1976;  and

 (b)  if  so,  the  manner  in  which  the
 services  of  the  officer  and  staff  mem-
 bers  of  this  Unit  are  being  utilized;
 and

 (c)  whether  there  is  any  proposal
 by  DAVP  to  open  any  further  field
 exhibition  unit?

 THE  MINISTER  OF  INFORMAT-
 ION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  The  Railway
 Coach  Unit,  Madras  was  destroyed  in
 December,  1975,  as  a  result  of  a  fire
 accident,

 (b)  The  Field  Exhibition  Officer  of
 the  wait  is  currently  looking  after
 ‘Triumph  of  Freedom’  Exhibition  at
 Bangalore,  whereas  the  remaining
 staff  consisting  of  Exhibition  Assis-
 tant,  Projectionist  aug  Cleaner  have
 been  posted  in  vacancies  available  in
 other  units  of  D.A.V.P.

 (c)  Yes,  Sir.  There  is  a  proposal to  set-up  two  additional  units,  one
 €ach  in  Mizoram  ang  Kerala.

 उत्तर  प्रदेश  में  राध्ट्रीय  राजशसाग

 3839.  श्री  भारत  भूषण  :  क्‍या

 नोबहन  शौर  परिथिहेंभ  मंत्री  यह  बताने
 की  कपा  करेंगे  कि:

 (क)  उत्तर  प्रदेश  में  राष्ट्रीम  'राजजागों
 के  लिए  क्‍यों  सवाय  कप  गये  हैं;
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 (a)  क्या  सरकार  का  रामपुर-
 काठमोदाम  और  रामपुर-रामनंगर  सड़कों  का

 विकास  करने  का  प्रस्ताव  हैं  ;  और

 (घ)  यदि  हां,  तो  इस  बारे  में  प्रस्तावित

 कार्यवाही  का  ब्यौरा  क्‍या  है  ?

 मोचहन  झौर  परिवहन  संजालव  से  प्रभारो

 राज्य  मंत्रो  (ी  चांद  राम):  (क)  वास्तव

 में  उत्तर  प्रदेश  के  कुल  2328  कि०  मी०  के

 सभी  .0  राष्ट्रीय  राजमार्मों  का  याताग्रात

 की  भाग  को  पूरा  करने  के  लिए  निरम्तर

 सुधार  किया  जा  रहा  है|  मुख्य  सुधार  कार्यों

 मैं  थानपथों  को  सशक्त  किए  या  बिना  किए

 ही  चौड़ा  करना,  गाजियाबाद,  बरेली,  कानपुर

 ललितपुर  प्रादि  पर  उपमार्म,  कुछ  व्यस्त

 समपार  चौराहों  के  स्थान  पर  उपरिपुल

 बनाना,  मिर्जापुर  के  निकट  राष्ट्रीय  राजभार्ग

 7  पर  गगा  नदी  पर  कामपुर भौर  बेलान  में

 पुल  (अब  दोनों  यातायात  के  लिए  खोल  दिए

 गए  हैं),  इलाहाबाद  में  गंगा  नदी  पर  (इस  पुल
 का  पहला  दोगली  का  या  ने  पथ  ष्ा  होने
 को  है)  और  काल्‍पी  में  यमुना  नदी  पर  बड़े

 पुल  शामिल  हैं।  चौथी  योजना  के  प्रारम्भ

 I-4-969  से  शब  तक  63.22  करोड़

 रुपए  के  सुधार  कार्य  स्वीकृत  किए  गये  भौर

 3I-3-77  तक  इन  कार्यों,  जिनमें  कुछ

 एक  चौथी  योजना  से  पूर्व  के  कार्य  भी  शामिल

 हैं,  पर  55.75  करोड़  रुपए  ब्यय  हुये  हैं  ।

 चालू  वर्ष  का  बजट  श्ावंटन  7.  05  करोड़

 रुपए  का  हैं  ।  ये  सभी  सुधार  कार्य  प्रगति

 के  विभिन्न  चरणों  में  है ंऔर  यदि  धन  उपलब्ध

 हुआ,  जिसकी  कमी  है  तो  चौथी  बोजने  से

 आगे  लाये  गये  और  जो  पांचवों  योजना  के

 प्रारम्भ  में  स्वीकृत  किए  गये  कार्यों  का  मार्च,

 980  तक  पूरे  ही  जाने  की  संभावना  हैं  ।

 (@)  भौरें  (ग).  रामपुर-कॉठगौदाम
 शौर  रामपुर-रामनगर  सड़कें  राज्य  सड़कें

 हैं  न  कि  राष्ट्रीय  राजमार्ग  भौर  इनके  विकास
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 की  जिम्मेदारी  पूर्णतया  राज्य  सरकारों  की

 है  ।  इन  सड़कों  को  राष्ट्रीय  राजमार्ग  घोषित

 करने  का  कोई  प्रस्ताव  नहीं  है।

 Production  of  Defence  items

 3840.  SHRI  L.  L.  KAPOOR:  Will  the
 Minister  of  DEFENCE  be  pleaseg  to
 state:

 (a)  what  is  the  value  of  produc-
 tion  of  Defence  items  by  the  various
 defence  production  units  in  the  coun-
 try  during  the  last  three  years;
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 (b)  what  is  the  target  of  produc-
 tion  of  Defence  items;  and

 (c)  what  is  the  programme  for
 setting  up  new  ordnance  factories  in
 the  coming  five  years  and  their  places
 of  location?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (PROF.
 SHER  SINGH):  (a)  The  value  of
 production  of  defence  items  produced
 durimg  the  last  three  years  in  the  De-
 partmental  Factories  aig  the  Public
 Sector  Undertakings  under  the  admin-
 istrative  control  of  the  Ministry  of
 Defence  is  given  below:

 Gross  Value  of  production

 74°75  75°76  16-97

 (t)  Ordnance  Factories

 (2)  Heavy  Vehicle  Factory

 (3)  Public  Sector  Undertakings

 (in  crores  of  Rupees)

 262°  2q  352°  73  465°00  (Prov)

 38°  47  25°03

 45°60  77°06

 43°00  (Prov)

 188-80.  (Prov)

 (b)  The  value  of  total  targetted  production  for  the  current  year  is  as  under  :

 (3)  Ordnance  Factories

 (ii)  Heavy  Vehicle  Factory

 (#i)  Public  Sector  Undertakings

 Rs.  475°00  crores

 Rs.  48-20  crores

 Rs.  235°81  crores

 (c)  The  following  new  Ordinance

 Factories  are  proposed/to  be  set  up  in
 the  near  future:

 r6)  A  factory  for  manufacture  of
 propellants.

 (2)  A  factory  for  manufacture  of
 pyrotechnic  ammunition.

 (3)  A  factory  for  Field  Guns.

 rd  Sainik  Schools

 3841.  SHRI  A.  E.  T.  BARROW:  Will
 the  Miuister  of  DEFENCE  be  pleased
 to  state:

 (a)  the  total  number  of,  Sainik
 Schools  in  the  country;

 (b)  the  total  number  of  cadets  in
 these  schools  for  each  of  the  years
 1974-75,  1975-76  and  1976-77  as  on
 April;

 (c)  the  average  cost,  per  cadet  per
 month;

 (d)  the  recurring  expenditure  of,
 these  schools  during  the  financial
 years  mentioned  in  (b)  above;

 (e)  the  non-recurring.  expenditure.
 on  these  schools  during  the  financial
 years  mentioned  in  (b)  above;  and

 (f)  the  amount  of  contribution,  per
 annum,  -the  Central  Government
 makes  to  the  Sainik  Schools,  if  any?
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 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  'OF  DEFENCE  (PROF.
 SHER  SINGH):  (a)  There  are,  at  pre-
 sent,  WT  Sainik  Schools  in  the  country.

 (b)  The  total  number  of  cadets  in

 these  schools  for  the  years  1974-75,
 1975-76  and  1976-77  was  7538,  75l9,
 and  7886  respectively.  The  precise
 figures  as  on  April  may  vary  slightly.

 (c)  The  average  cost  per  cadet,  per
 month  in  the  year  1976-77  was  Rs.

 222.52.

 (d)  The  recurring  expenditure  on

 these  schools  during  the  financial

 years  1974-75,  1975-76  and  1976-77  was
 Rs.  8.6]  193.48,  Rs.  193,02,027.45
 anq  RS.  2.10,57,679.47  respectively.

 (e)  The  non-recurring  expenditure
 of  these  schools  during  the  financial

 years  mentioned  above  was  Rs.  8,05,
 355.95,  Rs.  6,03,668.78  and  Rs.  10,22,
 203.46.  respectively.

 (f)  The  pay  ang  allowance  of  three

 Service  Officers  of  the  rank  of  Lt.  Col.
 Majur  and  Captain  and  their  equiva-
 lents  from  the  other  two  services  pos-
 ted  in  each  school  as  Principals,  Head-
 master  ang  Registrar  are  met  out  of
 the  Defence  Services  Estimates.  Be-
 sijies,  Ministry  of  Defence  provide
 schularships  to  the  children  of  JCOs
 and  ORs  and  their  equivalents  sub-
 ject  to  a  maximum  of  20  per  cent  of
 the  total  number  of  Defence  children
 stuaving  in  these  schools.  Ministry
 of  Education  has  a  scholarship  scheme
 for  grant  of  scholarships  to  children
 from  the  Union  Territories  studying
 in  these  schools.  The  number  of  act-
 ual  scholarship  granted  varies  from
 year  to  year  depending  on  the  number
 of  children  belonging  to  these  cate-
 Zories  admitteg  to  these  schools.

 Bus  route  No,  97

 3842.  SHRI  M.  A.  HANNAN  AL-
 HAJ:  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 Tefer  to  the  reply  given  to  USQ
 No.  305  on  the  23rd  November,  977
 30l0  LS—4

 regarding  introduction  of  route  No.  97
 from  Trinagar  to  Jama  Masjid  (Lal
 Quila)  and  state:

 (a)  whether  Government’s  atten-
 tion  has  been  drawn  to  the  Circular
 No.  TR'Sch/|8(00)  |76|16655  dated  the
 Sth  September,  2976  issued  by  Traffic
 Manager,  DTC;

 (b)  whether  the  Circular  indicates
 that  there  is  enough  traffic  potential
 at  Trinagar  and  the  route  was  to  be
 started  from  Trinagar  and  not  from
 Inderlok;

 (c)  if  so,  under  whose  orders  or  on
 what  consideration  the  buses  were
 run  from  Inderlok  and  that  ton  for
 a  week  only;  and

 (d)  the  details  of  survey  conducted
 in  this  regard  and  the  time  likely  to
 be  taken  in  implementing  the  orders
 of  the  above  circular?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  Yes,  Sir.

 (b)  to  (dad).  Initially,  a  decision  was
 taken  to  introduce  route  No.  97  from
 Trinagar  to  Jama  Masjid.  This  was
 done  on  the  basis  of  the  represen-
 tation  made  by  the  residents  of  Inder-
 lok-—a  resetilement  colony-——who  hac
 asked  for  direct  bus  service  to  con-
 nect  the  colony  with  Ajmeri  Gate  and
 Jama  Masjid  where  they  had.  been
 ruining  their  business  before  shif-
 ting.  The  above  decision  was  can-
 celleq  subsequently  for  administrative
 reasons  under  the  orders  of  the  then
 Chairman  of  the  Corporation,  The
 route  was  finally  started  on  3.3.1977
 with  private  buses  engaged  by  DTC
 under  its  AOCC  Scheme.  But  the  bus
 owners  found  the  route  uneconomical
 and  discontinued  the  services  from
 29.3.77.  At  present,  there  is  no  pro-
 posal]  under  consideration  of  the  Cor-
 poration  to  re-introduce  services  on
 this  route  and  no  survey  has,  there-
 fore,  been  conducted  on  this  route.
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 Low-heag  hydro-turbine  generators

 3843.  SHRI  MRITYUNJAY  PRA-
 SAD:  Will  the  Minister  of  ENERGY
 be  pleased  to  state:

 (a)  whether  low-head  hydro-tur-
 bine  generators  are  being  experiment-
 ed  and  utilized  at  any  place  in  the

 country  to  generate  power  from  the
 water-falls  of  the  lowest  heights  and
 locks  on  irrigation  canals;  and

 (b)  if  so,  at  what  places  and  with
 what  gains?

 THE  MINISTER  OF  ENERGY

 (SHRI  P.  RAMACHANDRAN):  (a)
 and  (b).  In  order  to  utilise  the  water

 falls  of  low  heights  on  irrigation
 canals  so  as  to  generate  power,  bulb-

 type  units  are  used.  These  units  are
 suitable  for  operation  under  heads  in
 the  range  of  2  meters  to  40  meters.
 At  present  bulb-type  generating  units
 have  been  installed  in  the  Kosi  Power
 Station  on  the  East  Kosi  Canal  to  uti-
 lise  a  head  of  about  7.0l  meters.  This
 Power  Station  has  4  units  of  4.8  MW
 each  and  is  generating  electricity.

 Emergency  Commission  for  Army
 Officers

 3845.  SHRI  RAMANAND  TIWARY:
 Will  the  Minister  of  DEFENCE  ४96
 pleased  to  state:

 (a)  whether  Army  Officers  granted
 permanent  commission  from  Emer-
 gency  Commission  were  made  to  lose
 the  period  falling  short  of  prescribed
 two  years  training  for  fixation  of  their
 seniority  whereas  Officers  commis-
 sioned  under  regular  permanent  com-
 mission  have  had  precomrnission  train-
 ing  for  the  same  period  were  not  made
 to  lose  any  period  and  granted  senio-
 rity  for  promotion  and  other  benefits
 from  the  day  of  grant  of  commission;
 and

 (b)  if  so,  the  reasons  for  disparity
 causing  bitterness  among  the  officers?
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 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  Yes,
 Sir.

 (b)  The  different  rules  for  fixation
 of  seniority  of  the  two  categories  of
 officers  were  framed  to  maintain  the
 correct  inter-se  seniority  of  the  affect-
 ed  officers.  Candidates  coming  through
 courses  for  Permanent  Commission  had
 to  satisfy  stricter  conditions  in  re-
 gard  to  eligibility  and  method  of  sel-
 ection.  Their  training  periods  were
 reduced  only  to  obtain  quicker  sup-
 ply  of  officers  needed  during  the  Em-
 ergency  declared  as  a  result  of  Indo-
 Chinese  conflict  1962.  There  is  no
 disparity  in  regard  to  other  aspects.

 Industrial  development  of  Garhwal
 Division

 3846.  SHRI  JAGANNATH  SHAR-
 MA:  Will  the  Minister  of  PLAN-
 NING  be  pleased  to  state:

 (a)  whether  the  hill  region  of  U.P.
 has  keen  declared  a  backward  aren;

 (b)  if  so,  what  steps  Government
 have  taken  to  improve  the  economic
 condition  of  the  people  of  that  area;

 (c)  whether  Government  have  for-
 mulated  any  scheme  for  the  industrial
 development  of  Garhwal  Division  of
 U.P.;  and

 (d)  if  so,  the  main  features  thereof?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  The  Govern-
 ment  of  U.P.  have  identified  all  the
 districts  in  the  U.P.  Hill  Areas  as
 backward.

 (b)  A  sub-plan  for  the  region  has
 been  prepared  by  the  State  Govern-
 ment  and  is  being  implemented.  ‘This
 sub-plan  envisages  an  integrated  and
 coordinated  development  of  the  region
 based  on  its  potentials  and  require-
 ments.  Special  Central  Assistance  is
 being  given  to  implement  the  sub-
 Plan.
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 (०)  and  (a).  Industrial  develop-
 ment  of  the  Gathwal  region  forms

 part  of  the  sub-plan  for  the  U.P.  Hill
 Areas.  A  number  of  industrial  units
 have  already  been  set  up  in  the  Garh-
 wal  region  and  smal]  industries  are
 also  being  encouraged.  Four  indus-
 trial  estates  have  been  established.
 The  Hill  Development  Corporation,
 the  Agro-Industries  Development  Cor-
 poration,  the  U.P.  Small  Industries
 Corporation,  etc.  are  giving  impctus  to
 industrial  development  in  the  region.

 Setting  up  industrial  units  in  areas
 with  popuiation  of  less  than  Five  lakhs

 3847.  SHRI  5.  MISHRA:  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  estimated  capital  outlay  for
 the  industries  being  set  up  in  rural
 areas  with  population  of  less  than  5
 Iukhs  in  978  and  1979;  and

 (b)  how  many  of  the  weaker  sec-
 tions  of  the  population  are  expect-
 cd  to  be  benefited  by  the  new  indus-
 lies?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITI):  (a)  There  is  no  esti-
 mate  available  of  this  kind.

 (b)  Does  not  arise.

 Expenditure  on  the  security  agencies
 in  Calcutta  Port

 3848.
 SHRI  B.  RACHAIAH:  Will

 ne
 Minister  of  SHIPPING  AND

 RANSPORT  be  pleased  to  state:

 ;
 th

 a)
 the  expenditure  incurred  on

 ©  security  agencies  in  Calcutta  Port
 yeur-wise  in  976  and  1977;  and

 Sale,
 the  number  of  Chowkidars  for

 a
 c

 7
 and  ward  to  act  Central  Sccu-

 Y  *Orce  and  State  police  engaged in

 Ports
 work  at  the  Calcutta
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 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  The  expenditure
 incurred  on  the  various  security  agen-
 cies  in  Calcutta  Port  Trust  is  given  be-
 low:

 (Rs.  in  lakhs)

 975-76  =  1976-77

 C.US.F.:  58.84  61,78  (approx.)

 Police  20,22  20.66

 Port  Secu-
 rity  (CPT)  57.95  48.86

 (b)  The  number  of  persons  employ-
 ed  under  various  security  agencies  at
 Calcutta  Port  Trust  is  as  follows:

 t.  Port  Security  Gu-
 ards  है  ७78

 2.  Central  Security
 Guards:  :  gI7

 3  (a:  State  Police  (Port
 Police)  Watch  &
 Ward  (Supervisory)  l4

 (b)  Constables  79

 Cane  and  bamboo  important  segment
 of  Handicrafts  Exports  from  Assam

 3849.  SHRI  AHMED  HUSSAIN:  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  cane
 and  ‘bamboo  products  constitute  an
 important  segment  of  handicrafts  ex-
 ports  from  Assam  and  becoming  in-

 creasingly  popular  in  the  Western
 Markets;

 (b)  if  so,  the  value  of  these  pro-
 ducts  earned  in  the  foreign  exchange
 this  year;

 (c)  measures  taken  to  create  the
 necessary  institutional  infrastructure
 for  improving  the  exports  of  these
 items;  and

 (ad)  what  are  Goverament’s  future
 plan  to  help  and  encourage  its  pro-
 duction  in  Assam?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITI):  (a)  Handicrafts  of
 cane  and  bamboo  from  India  sre  be-
 coming  increasingly  popular  in  West-
 ern  countries.  Assam  is  an  important
 State  for  manufacture  of  cane  and
 bamboo  handicrafts.

 (b)  Value  of  exports  of  cane,  bam-
 boo  and  wicker  handicrafts  products
 in  1976-77  was  Rs.  39.89  lakhs,  as
 against  Rs.  2.69  lakhs  in  1975-76.

 (c)  ang  (d).  A  Training  and  Re-
 search  Institute  in  cane  &  bamboo
 has  been  set  up  at  Agartala  to  deve-
 lop  quality  handicrafts  of  cane  and
 bamboo  in  North  Eastern  States.  Cane
 and  bamboo  handicrafts  especially  from
 North  Eastern  States  have  been  exhi-
 bited  abroad  and  have  created  good
 impression.  Measures,  such  as,  train-
 ing  of  craftsmen,  raw  material  sup-
 Ply.  Design  assistance  etc.  for  deve-
 lopment  and  export  of  these  items  are
 Proposed  to  be  undertaken  in  the
 near  future.

 Take  over  of  Hara  Coke  Bhatta  of
 Selected  Fatka  Company,  Nirsa.

 Dhanbad

 3850,  SHRI  A.  छू  ROY:  Will  the
 Minister  of  ENERGY  be  pleased  to
 state:

 (a)  whether  the  Hard  Coke  Bhatta
 of  Selected  Fatka  Company,  Nirsa,
 Dhanbad  was  nationalised  along  with
 the  collieries  in  1973;

 (b)  whether  the  nationalisation  of
 selected)  Fatka  hard  coke  Bhatta
 was  stayed  later  on  by  the  Calcutta
 High  Court  order  to  which  the  Gov-
 ernment  is  stil]  contesting,

 (ec)  whether  the  private  manage-
 ment  now  itself  wants  to  give  up  its
 claim  from  Hard  Coke  Bhatta  filing
 a  compromise  petition  in  the  Court;

 (d)  whether  even  after  that  un-
 necessary  litigation  is  continuing  due
 to  the  delay  and  _  indecision  of  the
 Governinent;  and
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 (e)  if  so,  what  stepg  Government
 Propose  to  take  for  the  early  take
 over  of  the  Harg  Coke  Bhatta?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 and  (b).  Yes,  Sir.

 (९)  and  (d).  The  party  has  ap-
 proached  the  Eastern  Coalfields  Limit-
 ed  for  a  settlement.  However,  as  far
 as  the  Governmen;  is  concerned  there
 is  no  question  of  settlement  as  under
 the  Nationalisation  Act,  the  property
 has  vested  in  the  Government.

 (e)  Steps  are  being  taken  to  get  the
 stay  order  of  the  Calcutta  High  Court
 vacated.

 False  news  regarding  appeal  against
 Shrimati  Indira  Gandhi  published  in

 Nav  Bharat,  Jabalpur

 3851.  SHRI  NIRMAL  CHANDRA
 JAIN:  Will  the  Minister  cf  INFORMA-
 TION  AND  BROADCASTING  be  plea-
 sed  to  state:

 (a)  whether  Government  are
 aware  of  the  fact  that  in  “Nav
 Bharat’  dated  28-l0-977  published
 from  Jabalpur  it  has  been  intention-
 ally  published  that  the  appeal  (re-
 visio::)  filed  by  the  Central  Govern-
 ment  against  the  release  of  Shrimati
 Indi:;  Gandhi  has  been  dismissed  on

 Thu:siay  ie.  26-10-1977  by  Delhi

 High  Court;

 (b)  what  action  Government  pro-
 pose  to  take  against  this  false  malici-
 ous  news  item;  and

 (०)  whether  the  matter  will  be
 sent  to  the  Press  Council,  High  Court
 or  anv  other  authority  for  taking
 suitable  action  in  the  matter?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K.

 ADVANI):  (a)  Government's  atten-
 tion  has  been  drawn  to  the  news  item
 which  was  apparently  published  with-
 out  credit  line.
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 (b)  The  Press  is  free.  It  is  for  the

 newspapers  themselves  to  maintain  ap-

 propriate  journalistic  standards  and

 correct  news  reportage.

 (c)  It  is.  proposed  to  set  up  the

 Press  Council  shortly.  It  will  no  doubt

 appropriately  supervise  the  mainte-

 nance  of  jornalistic  standards  ahd

 professional  ethics  by  newspapers.

 Declaration  of  Bombay,  Madras  and
 Calcutta  as  free  ports

 3852.  SHRI  RAMAMURTHY:

 Will  the  Minister  of  SHIPPING  AND

 TRANSPORT  be  pleased  to  state  whe.

 ther  in  view  of  the  ex-smug#lers’
 pledge  before  Shri  Jaya  Prakash  Nara-

 van  Government  propose  to  declare

 Bombay,  Madras  and  Calcutta  as  free

 ports?

 THE  MINISTER  OF  STATE  IN

 CHARGE  OF  THE  MINISTRY  OF

 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  Presumably,  the  Ques-
 tion  refers  to  the  pledge  taken  by
 smugglers  before  Shri  Java  Prakash
 Naravan  in  April,  977  to  abjure  the
 smugeling  and  help  the  Governmcnt
 in  its  anti-smugegling  operations.  There
 is  no  proposal  regarding  declaring
 Bombay,  Calcutta  and  Madras  as  free
 Ports.

 मलकानी  समिति  को  सिफारिशों  की  क्िया-

 न्विति

 3853.  थ्री  युवराज  :  कया  गह  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  मलकानी  समिति  की  सिफा-

 पिशों  को  झभी  तक  क्रियान्वित  नहीं  क्या

 |
 गया  है  ;  शर

 (ख)  यदि  हां,  तो  इसके  क्‍या  कारण

 |
 हें?

 \  गह  मंत्रालय  में  राज्य  मंत्री  पश्  धतिक

 लाल  मण्डल)  :  (क)  भौर  (ख).  सफाई

 करने  को  स्थितियों  पर  मलकानो  समिति  को

 सिफारिशें  राज्य  सरकारों  के  ध्यान  में  ला  दी

 गई  थी  और  उन्हें  स्थानीय  स्थितियों  के

 ग्रतुतार  कार्यान्वित  किया  जा  रहा  है  |

 Naval  Policy

 3854.  DR.  MURLI  MANOHAR
 JOSHI:  Will  the  Minister  of  DEFENCE

 be  pleased  to  state  whether  Govern-

 ment  have  reviewed  its  naval  policy
 to  ensure  a  balance  between  the  ob-

 jectives  of  developing  and  equipping
 the  Indian  Navy  for  wartirne  re-

 quirements  and  also  equipping  the

 Navy  with  light  and  sophisticated  ships
 for  maritime  security  of  the  Indian

 Exclusive  Economic  Zone?

 THE  MINISTER  OF  DEFENCE

 (SHRI  JAGJIVAN  RAM):  During

 wartime,  it  is  the  responsibility  of

 the  Navy  to  protect  the  country’s

 maritime  interests,  including  those  in

 the  exclusive  economic  zone.  Protec-

 tion  of  our  economic  interests  in  the

 exclusive  economic  zone  in  peace-

 time,  which  involves  primarily  police

 functions,  is  the  responsibility  of  the

 Coast  Guard  Organisation.  Pending

 the  establishment  of  a  regular  Coast

 Guard  Organisation,  an  interim  Coast

 Guard  Organisation  has  already  been

 set  up  with  a  few  ships  and  patrol
 vessels.  Proposals  to  equip  the  Coast

 Guard  Organisation  with  suitable  ves-

 sels  to  enable  it  to  discharge  its  task

 are  being  formulated.

 Our  Navy  is  being  continuous)v

 strengthened  so  as  to  meet  the  threats

 to  our  maritime  interests.

 The  building  up  of  the  Navy  and  the

 development  of  the  Coast  Guard  are

 being  organised  in  a  co-ordinated  man-

 ner.
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 Alleged  burning  of  files  by  former
 Prime  Minister

 3855.  CHOWDHRY  BALBIR
 SINGH:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  in  an  interview  with
 Shri  R.  K.  Karanjia  pertaining  to
 Mrs.  Indira  Gandhi  as  published  in
 the  Blitz  dated  the  22nd  October,
 1977,  he  has  admitted  in  reply  to  the
 question  (“Many  files  have  been
 burnt  by  her,  I  am  told”)  that  many
 files  were  burnt  on  the  night  the
 Elect:on  reverses  were  announced;

 (b)  whether  any  in-depth  enquiri-
 es  have  been  made  and  information
 collected  regarding  the  nature  of  the
 files  destroyed;  and

 (c)  whether  any  of  the  concerned
 officials  have  been  traced  and  link-
 ed  for  further  action  in  this  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL}:  (a)

 to  (c).  The  matter  pertaining  to  the
 burning  of  files  at  the  instance  0
 the  former  Prime  Minister  is  bcing
 enquired  into.

 गत  लोक  सभा  चनावों  के  दोरान  कांग्रेसी

 उच्मीदवारों  क ेलिए  शीत  तथा  नाटक

 प्रभाग  हारा  प्रस्तुत  कार्यक्रम

 3856.  श्री  राधव  जो  :  क्‍या  सूचना
 झौर  प्रसारण  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि

 (क)  क्या  मंत्रालय  के  गीत  तथा  नाटक

 प्रभाग  ने  गत  लोक  सभा  चनावों  में  कांग्रेसी

 उम्मीदवारों  कु  समथन  में  अहुत  से  कार्यक्रम

 प्रस्तुत  किए  थ  आर  यदि  हां,  तो  प्रत्येक

 उम्मीदवार  के  लिए  कितने  कार्यक्रम  प्रस्तुत

 किए  गए  श्र  उनका  ब्यौरा  क्या  है  ;

 (ख)  प्रत्येक  उम्मीदवार  के  लिए  कार्य-

 क्रम  प्रस्तुत  करने  पर  मंत्रालय  ने  कितनी  राशि

 खर्च  की  और  क्‍या  यह  राशि  प्रत्येक  उम्मीदवार

 हारा  श्रदा  की  गई  थी  ;
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 (ग)  यदि  यह  राशि  झ्ेदा  नहीं  की  गई
 तो  सरकार  ने  यह  राशि  वसूल  करने  के  लिए
 झन  तक  क्‍या  कायंबाही  की  है;  झोर

 (घ)  क्या  मंत्रालय  भारतीय  निर्वाचन

 झ्रायोग  से  भ्रनरोध  करेगा  कि  वह  इस  राशि

 को  प्रत्येक  उम्मीदवार  द्वारा  चुनाव  कार्यों

 पर  खर्च  को  गई  राशि  में  जोड  दे  तथा  यदि

 कुल  खर्च  निर्धारित  भ्रधिकतम  सीमा  से

 ग्रधिक  न  तो  उस  उम्मीदवार  को  प्रगले

 6  वर्षों  के  लिए  भ्रयोग्ग  घोषित  कर  दे  ?

 सूचना  धोर  प्रसारण  मंत्री  (  भो  लाल  कृष्ण
 झ्राइवाणी  )  (क)  पिछले  लोक  सभा

 चुनावों  के  दौरान  कांग्रेसी  उम्मीदवारों  के

 समथन  में  ग॑  त  और  नष्टक  प्रभाग  द्वारा  ऐसे
 कोई  कार्यक्रम  प्रस्तुत  नहीं  किए  गए  थे  ।

 तथापि,  पिछले  लोक  मभा  चुनावों  से  तत्काल

 पहले  की  अ्रवधि  के  दरान  प्रभाग  द्वारा

 झापात  स्थिति  तथा  उसको  सफलताझो  की

 प्रशंभा  करने  वाले  कार्यक्रम  प्रस्तत  किए  गए
 थे  आर  वे  भी  चुने  हुए  निर्वाचन  क्षेत्रों  में  ।

 (ख्)  में  (घ)  प्रश्न  नहीं  उठते  ।

 शिव  सेना  के  विरुद्ध  शिकायतें

 3857.  क्री  केशव  राव  घोड़ेंग  :  क्या

 गह  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क  )  क्या  केन्द्रीय  सरकार  को  महाराष्ट्र
 के  शिव  सेना  नामक  संगठन  के  विरुद्ध  कोई

 शिकायत  मिली  है  t

 (a)  इस  संगठन  के  बारे  में  केन्द्रीय

 सरकार  की  क्‍या  राय  है;  अर

 (ग)  क्या  इस  संगठन  ने श्रपनी  ओर  से

 सरकार  को  कोई  स्पष्टीकरण  दिया  है  ?

 गह  संत्रालय  में  राज्य  मंत्री  (६ | ह  धनिक

 लाल  मण्डल)  :  (क)  केन्द्रीय  सरकार  को
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 प्राप्त  कुछ  शिकायतें  उचित  कार्यवाही  के  लिए

 राज्य  सरकार  को  भेज  दी  गई  थी  ।

 (ख)  जब  किसी  संगठन  की  गति-

 विधिनां  कानून  के  अन्तर्गत  भ्रपराध  होती  हैं

 तो  उदसे  निपटने  के  लिए  निरोधात्मक  या

 प्रन्यथा  प्राववक  उपाय  किये  जाते  हैं  |

 (ग)  जी  नहीं  श्रीमान्‌  ।

 Malpracticeg  in  Admission  of  Indo-
 Swiss  Training  Centre  attached  to

 Central  Scientific  Instruments
 Organisation

 3858.  SHRI  BHAGAT  RAM:  Will
 the  Minister  of  PLANNING  be  pleased
 to  state:

 (a)  whether  Government  have  कटेन
 ceived  complaints  that  mass-scale
 favouritism  and  nepotism  is  being
 practised  jn  the  admissions  to  Indo-
 Swiss  Training  Centre  attached  to
 Centra}  Scientific  Instruments  Or-
 ganisation,  Chandigarh,  ignoring  the
 n-crit  ond  talent;  an

 (b)  if  so,  what  steps  are  being  taken
 to  check  the  malpractice;  in  the  ad-
 missiOn  and  to  streamline  the  admis-
 sion  procedure  to  make  it  more  fair
 and  impartial?

 THE  RIME  MINISTER’  (SHRI

 MORARJI  DESAI):  (a)  In  the  memo.

 randum  dated  6th  May,  977  submitted

 by  the  so-called  CSIO  Employees
 Adhoc  Action  Committee  to  the  Prime

 Minister  and  President,  CSIR.  it  was,

 inter-alia,  alleged  that  trainees  are

 being  admitted  in  the  Indo-Swiss

 Training  Centre  out  of  turn  and  by

 ignoring  the  merit.  The  snecific  case

 cited  in  support  thereof  was  examined
 and  the  allegation  was  found  to  be  in-

 correct.

 (b)  Does  not  arise.

 TIO

 प्लास्टिक  के  खिलोंने  का  लिवात

 3859.  Sto  भहादीपक  सिह  शाक्य  :

 क्या  उद्योग  मन्त्री  यह  बताने  की  कृपा  कढ़गे

 कि  :

 (क)  क्‍या  प्लास्टिक  के  खिलौनों  का

 दिल्ली  से  विदेशों  को  निर्यात  किया  जाता

 है;

 (ख)  इस  लघ्‌  उद्योग  को  श्रौर  आगे

 बढ़ाने  की  दृष्टि  से  सरकार  द्वारा  इन  उद्योग-

 पतियों  को  क्‍या  सुविधायें  दी  जा  रही  हैं  ;
 अर  |

 (ग)  क्‍या  इस  सम्बन्ध  में  उनको  कोई

 ज्ञापन  पेश  किया  गया  है,  और  यदि  हां,  तो

 इस  सम्बन्ध  में  क्या  कदम  उठाये  गये  हैं  ?

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (कुमारी
 झाभा  मयतो)  (क)  प्लास्टिक  के  खिलौनों

 का  दिल्ली  से  विदेशों  को  निर्यात  किया  जाता

 है  '

 (ख)  खिलौने  बनाने  वाले  निर्यातकों  को

 कोई  विशेष  सुविधायें  नहीं  दी  जा  रही  हैं। ah  —_

 (ग)  उद्योग  से  इस  सम्बन्ध ध  में  कोई  भी

 ग्रभ्यावदन  नहीं  मिला  है।

 ह

 Transport  Problemg  in  Calcutta

 3860.  SHRI  SOMNATH  CHATTER-
 JEEI:  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  acute  transport  problem  in
 Calcutta;

 (b)  if  so,  whether  Government  have
 any  proposal  to  assist  the  Govern-
 ment  of  West  Benga]  in  respect  there-
 of;  and

 (c)  if  so,  the  nature  thereof  and
 steps  taken  therefor?
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 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  Yes,  Sir.

 (b)  and  (c).  There  is  at  present  no
 scheme  under  which  assistance  can
 be  provided  to  West  Bengal  Govern-
 ment  for  augmentation  of  transport
 facilities  in  Calcutta.

 Inconvenience  cauSseqg  to  Amarnath
 Pilgrims  by  Minister’s  visit  to  ]  &  K

 386l  SHRI  MOHD.  SHAFI  QURE-
 SHI:  Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  a  Minister  of  State
 in  his  Ministry  recently  visited  fo:-
 ward  posts  in  Jammu  and  Kasoniir;
 and

 (b)  whether  the  helicopter  carrying
 the  Minister  landed  in  an  area  near
 the  An:ar  Nath  Cave  causing  tnccen-
 venience  to  a  large  number  6  cii-
 gtims  visiting  the  shrine?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 No,  Sir.  Shri  S.  D,  Patil  did  not  visit
 any  forward  post  during  his  tour  of
 J&K  in  August  1977.

 (b)  No  helicopter  was  used  by  him
 during  his  visit.

 Expenditure  on  Renovation  of  HKunga-
 low  of  Director,  CSIO

 3862.  SHRI  A.  K.  SAHA:  Will  the
 Minister  of  PLANNING  be  pleased  to
 state:

 (a)  whether  an  unauthorised  x-
 penditure  of  nearly  one  lakh  rupees
 has  been  incurred  on  the  renovation
 of  Bungalow  of  the  Director,  Central
 Scientific  Instruments  Organisation
 after  the  latter  occupied  it;  and

 (b)  if  so,  what  action  is  proposed
 to  be  taken  against  the  persons  res

 :  ponsible  for  this  unauthorised  huge
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 expenditure  in  violation  of  the  Gov-

 ernment  directives?

 THE  PRIME  MINISTER  (SHRI

 MORARJI  DEHAI):  (a)  and  (b).  The

 Director’s  Bungalow  in  Central  Scien-

 tific  Instruments  Organisation,  Chandi-

 garh  was  in  unauthorised  occupation
 of  a  Scientist  of  the  Institute  for  about

 5  years  who  continued  to  occury  it

 even  after  the  termination  of  his  ser-

 vices.  It  was  finally  got  vacated  in

 April,  977  as  a  result  of  court  pro-

 ceedings.  Due  to  unauthorised  orcu-

 pation  and  lack  of  proper  maintenance

 for  all  this  period.  the  house  needed

 extensive  repairs  including  replace
 ment  of  some  wood  work  hich  had

 been  damaged  by  termites.  A  nuni-

 per  of  electrical  and  sanitary  fittines
 were  also  damaged  or  were  not  func-

 tioning.  The  Director  got  these  re-

 pairs/replacements  done,  through  the

 Capital  Project  Authority,  Chandigarh
 and  departmentally.  Alongwith  the
 essential  repairs/replacements,  the
 Director  also  got  some  additions  and
 alterations  in  the  house,  like  provi-
 sion  of  a  new  kitchen,  raisiny  of  boun-

 dary  wall,  provision  of  false  ceiling
 in  the  drawing  room,  construction  of
 a  Barsati,  etc.,  executed.  Some  of
 these  items  were  recommended  bv  the
 Capital  Project  Authority,  Chandigarh
 in  1973,  as  part  of  a  general  program-
 me  of  effecting  improvemen's  in  the
 houses  constructed  by  them  —  under
 Phase  I,  II  and  IIT,  while  a  few  items
 were  got  executed  by  the  Director  at
 his  own  discretion.

 The  Internal  Audit  Party  of  the
 CSIR,  while  auditing  the  accounts  of
 the  CSIO,  Chandigarh,  have  observed
 that  an  expenditure  of  Rs  66,664.70
 has  been  incurred.  This  figure  is  ten-
 tative  and  is  yet  to  be  verified  after
 the  necessary  adjustments  of  accounts
 are  completed.  In  the  meantime  in
 accordance  with  the  rules  a  decision
 has  been  taken  to  charge  enhanced
 rent  from  the  Director  for  non-permis-
 sible  additions  got  done  by  him.  An
 explanation  is  also  being  called  for
 from  the  Director  for  undertaking  non.
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 permissible  additions  without  the  ap-
 proval  of  higher  authority.

 Neport  ot  the  Fact  Fiadlag  Committee
 on  Demolitions  in  Delhi

 3863.  SHRI  KANWAR  LAL
 GUPTA:

 SHRI  P.  K.  KODIYAN:
 SHRI  BASHIR  AHMED:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  What  are  the  findings  of  the
 ComnNtiee  set  up  by  th2  Government
 on  demolitions  in  Delhi;

 (9)  what  action  has  been  taken  by
 the  Government  thereon;

 ए  give  the  names  of  the  Ofucers,
 who  have  been  made  responsible  for
 this  large  scale  demolitions  in  Delhi;
 and

 (da)  what  action  has  been  taken
 against  each  Officer?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 to  (d).  A  copy  of  the  report  in  ques-
 tion  has  been  forwarded  to  the  Shah
 Commission  of  Inquiry  for  their  con-
 sideration  and,  therefore,  the  nature
 of  action  to  be  taken  by  Govt.  would
 depend  finally  on  the  repor,;  of  the
 Commission.

 Lecture  to  Defence  Personnel  im  Agra
 to  Vote  for  Congress

 3864.  DR.  SUBRAMANIAM  SWA-
 MY:  Will  the  Minister  of  DEFENCE
 be  pleased  to  state:

 (a)  whether  his  Ministry  are  aware
 of  an  alleged  lecture  given  by  an  Air
 Marshall  in  Agra  to  armed  forces  per-
 sonnel  in  which  he  demanded  that  all
 personnel]  should  vote  for  Congress;
 and

 (b)  if  so,  action  taken  or  contem-
 plated  to  be  taken  in  this  regard?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM}:  (a)  No
 lecture  was  given  by  an  Air  Marshal
 in  Agra  to  Armed  Forces  personnel
 demanding  that  they  should  vote  for
 Congress.

 (9)  Does  not  arise.

 Production  of  Central  Secretariat  Files
 before  Shah  Commission

 3865.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  all  Central  Serrctariat
 files,  specially  concerning  forme:  De-
 partments  of  Prime  Minister,  Home
 Mini3ter  and  Finance  Minister  preced-
 ing  the  present  Government  as  ccquir-
 ed  or  desired  by  the  Shah  Commis3.on
 could  not  be  produced  before  it  as
 many  such  files  were  found  either
 missing  or  destroyed;

 (b)  if  so,  number  of  such  official
 files,  belonging  to  the  departments  of
 different  Ministries  found  missig,
 with  ministry-wise  break-up  of  such
 fisures;

 fe)  whether  the  Government  cou’d
 find  out  the  causes  and  patterns  of
 missing  of  such  files;

 (d)  if  so,  facts  thereabout;

 (e)  whether  any  enquiry  nas  be:n
 instituted  to  go  into  the  causes  and
 circumstances  related  to  the  missing
 of  Central  Secretariat  files;

 (f)  if  so,  facts  about  the  findings  of
 such  enquiry;  and

 (g)  if  mot,  the  reasons  for  not  hold-
 ing  inquiry  for  the  purpose  stated
 above?

 THE  MINISTER  OF  STATE  JIN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 and  (b).  According  to  the  Shah  Com.
 mission,  there  has  not  been  any  case
 in  which  Ministry/Departments  of  the
 Central  Government  have  shown  their
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 inability  to  produce  any  files  asked
 for  by  the  said  Commission  except  that
 three  letters  were  not  available  in  the
 Prime  Minister’s  Office.

 (c)  to  (g).  These  letters  have  not
 been  entered  in  the  official  records  of
 the  Prime  Minister’s  Office.  I:  is  in-
 ferred  that  these  letters  had  beey  re-
 ceived  by  the  former  Prime  Minister
 but  were  not  sent  down  to  office.
 Copies  of  two  letters  were  obtained
 by  the  Commission  from  the  records
 of  other  Ministries.  It  is  not  consi-
 dered  necessary  to  hold  any  enquiry.

 Take  over  of  Sick  Textile  Mills  in
 Ahmedabad

 3866.  PROF.  P.  0.  MAVALANKAR:
 Will  the  Ministry  of  INDUSTRY  ४९
 pleased  to  state:

 (a)  whether  Government  are
 aware  that  several  textile  mills  in

 5.
 No.  Name  of  the  mill
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 Ahmedabad  are  either  sick  and  clos-
 ed,  or  on  the  verge  of  being  pul  to
 Such  conditions,  during  the  iast  six
 months;

 (b)  if  so,  full  details  thereof;  an.i

 (c)  steps  being  taken  by  Govern.
 ment  to  either  take  over  the  said
 mills  or  restore  them  to  their  normal
 wealthy  working  con‘itions  by  giving
 them  the  necessary  loans,  tecanology
 etc.?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITI):  (a)  to  (c).  For  the
 last  over  two  years,  cotton  textile  mill
 industry  has  been  facing  financia!  dif-
 ficulties  on  account  of  abnormal  in-
 crease  in  prices  of  cotton  and  a  num-
 ber  of  units  have  been  making  loss-
 es,  Three  cotton  textile  inills  in  Ahme-
 dabad  have  been  lying  closed.  The
 particulars  of  these  mills  are  as  fol-
 lows:

 t  The  Fine  Knitting  Co.  Ltd.

 2  The  Manekchow  &  Ahmedabad  Mfg.  Co.  Ltd.

 3  Ahmedabad  Laxmi  Cotton  Mills  Ltd.

 2.  The  Fine  Knitting  Co.  Ltd.  is  a
 nationalised  mill  which,  however,  could
 not  be  reopened  because  of  a_  court
 case  pending  in  the  Supreme  Court.
 The  other  two  mills  have  closed  due  to
 financial  difficulties.  The  bankers  of
 these  mills  are  asking  for  State  Gov-
 ernment  guarantee  for  extending  fin-
 ancial  assistance.  The  matter  is  under
 the  consideration  of  the  State  Govrn-
 ment.

 Date  of  Workers
 closure  on  roll

 ‘10-97-70,  i04

 34-I2-76  1,345,

 12-8237,  T5600

 देसी  नौकाएं

 3867.  श्री  हरगोविन्द  वर्मा  :  क्या
 नोवहन  प्रोर  परिवहन  मन्त्री  यह  बताने  की
 कृपा  करेंगे  कि:

 (क)  क्‍या  सरकार  देसी  नौकाओों  को
 यन्त्रीकृत  करने  की  किसी  योजना  पर  विचार
 कर  रही  है;  शौर
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 (ख)  यदि  हां,  तो  उक्त  योजना  कब

 तक  क़ियान्वित  की  जाएगी  ?

 नोबहन  धौर  परितहुय  मंत्रालय  मैं  प्रभारी

 राज्य  मंत्री  (शी  चांद  राम)  :  (क)  इस

 प्रयोजन  के  लिए  एक  योजना  पहले  से  ही

 मौजूद  है  ।

 (ख)  प्रश्न  नहीं  उठता।

 Import  of  Raw  Jute

 3369.  SHRIMATI  PARVATHI  KRI-
 SHNAN:  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state:

 (a)  whether  the  Jute  Mill  Industry
 has  sought  the  permission  of  Govern-
 ment  for  importing  raw  jute  from
 abroad;  and

 tb)  if  so,  what  is  the  extent  of  raw
 jute  shortage  in  the  country  at  pre-
 sent  and  what  is  the  Government’s
 decision  on  the  request  of  the  jute
 industry  for  importing  it?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITI):  (a)  and  tb).  The
 actual  corsumption  of  raw  jute  by  the
 jute  industry  during  1976-77  amounted
 to  68  lakh  bales  against  the  estimated
 crop  of  about  7  lakh  bales.  Jute
 Corporation  of  India  have  been  autho-
 rised  to  import  raw  jute  from  avail-
 able  sources  on  the  basis  of  firm  in-
 dents  placed  by  the  consuming  mills.

 Assistance  given  to  National  Textile
 Corporation  and  losses  incurred  by

 them

 3870.  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  hovy  much  loan  from  the  alloca-
 ted  amount  has  been  given  to
 National  Textile  Corporation  in  the
 current  financial  year  till  October,
 1977;  '

 (b)  whether  the  Corporation  is  sel-.
 ling  at  loss  tmperted  cotton  to  cottom
 mills,  C.C.I.  and  Textile  Corporation
 of  India;

 (c)  if  so,  the  losses  sustained  as  a
 result  thereof  during  the  last  two.
 years  and  current  year  upto  Octo-
 ber,  1977;  and

 (d)  whether  Government  are

 thinking  of  revising  their  Textile

 pelicy  and  working  of  N.T.C.,,  CCI.

 and  T.C.I.  and  India  Investment  Cen-

 tre?

 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  INDUSTRY

 (KUMARI  ABHA  MaAITI):  (a)

 A  sum  of  Rs.  0.3]  crores  had  been

 released  as  loan  to  the  Nationa)  Tex-

 tile  Corporation  till  the  end  of  Ccto-

 ber,  1977,  against  ‘he  budget  provision

 of  Rs.  8.48  crores  for  the  year  1977.

 78.

 (b)  The  National  Texti!e  Corpora-
 tion  does  not  sell  imported  cotton.

 (c)  Does  not  arise.

 (d)  The  Textile  Policy  is  under  re-

 view  especially  in  the  context  of  Sixth

 Five  Year  Plan.  As  a  result  of  this

 review,  certain  features  of  the  pre-
 sent  Textile  Policy  may  be  modified

 to  the  extent  necessary.

 There  is  no  proposal  iinder  conside-

 ration  of  the  Government  to  revise

 the  working  of  National  Textile  Cor-

 poration  and  India  Investment  Centre.

 However,  the  question  of  enlarging  the

 operation  of  C.C.I.  is  under  consi-
 deration.  There  is  no  public  sector

 corporation  with  the  nomenclature  of
 T.C.I.  in  existence,  under  the  control

 of  this  Ministry.
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 Purchase  of  Handloom  Cloth  Made  by
 athe  All  India  Handlooms  Factories
 ._Marketing  Co-operative  Society  and  the

 Handicrafts  and  Handloom  Export
 Corporations.

 3871.  SHRI  PARMANAND
 GOVINDJIWALA:

 SHRI  CHHABI  RAM  ARGAL:

 Will  the  Minister  of  INDUSTRY  be
 ‘pleased  to  state:

 (a)  what  is  the  State-wise  break
 ‘up  of  purchases  of  handloom  cloth
 made  by  the  all  India  Handlooms

 Fabrics,  Marketing  Co-operative
 ‘Society  and  the  MHandicrafts  and
 Handloom  Export  Corporation  in  the

 ‘last  five  years;

 (b)  whether  it  is  a  fact  that  the

 representatives  from  those  States
 ‘from  which  sufficient  purchases  have
 ‘not  been  made  represented  to  the
 -Centra]  Government  and  _  the  above
 ozrurisations  for  stepping  up  purchases
 in  these  States;

 (c)  what  steps  are  being  taken  by
 the  :bove  organisations  to  substan-

 tially  step  up  the  purchases  from  the
 above  neglected  States;  and

 (d)  have  these  organisations  taken

 steps  to  have  dialogue  with  the
 above  State  Government’s  or  Direc-
 tors  of  Handlooms  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITI):  (a)  State-wis2  infor-
 mation  regarding  the  purchase  of
 handloom  fabrics  by  the  All  India

 “Handloom  Fabrics  Marketing  Coopera-
 tive  Society  Ltd.  and  the  Handicrafts
 and  Handlooms  Export  Corporation
 Ltd.  during  the  last  five  years  is  given
 in  the  two  statements  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-358/77].

 (b)  No  such  representation  has  been
 received.  However,  one  of  the  resolu-
 tions  and  recommendations  of  the  Con-
 ‘ference  of  Ministers  incharge  of  hand-
 looms,  Maharashtra,  Goa,  Karnataka,
 Kerala,  Pondicherry,  Tamil  Nadu  and
 Andhra  Pradesh  held  at  Hyderabad  on
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 1ith  &  १80  November,  977  relates  to
 the  need  for  stepping  up  the  purchases
 of  handloom  materials  from  these
 States,  especially  from  the  Cooperative
 Sector.

 (c)  These  organisation  viz.  The  All
 India  Handloom  Fabrics  Marketing  Co-
 operative  Society  and  the  Handicrafts
 &  Handlooms  Export  Corporation  in-
 tend  to  effect  more  urchases  from
 States  where  procurement  is  low  at
 present.  The  All  India  Handloum
 Fabrics  Marketing  Cooperative  Society
 are  also  having  “Pilot  Schemes’  for
 developing  handloom  cioth  varieties  in
 weaker  States  for  domestic  and  cx-
 port  markets.

 (d)  Yes,  Sir.

 Representation  by  the  All  India  Cun-
 ference  of  Cotton  Corporation  Em-

 pioyees  Union  regarding  Donations

 3872.  SHRI  D.  DESAI:  Wil]
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  whether  the  All  India  Con-
 ference  of  Cotton  Corporation  Em-
 ployees  Union  has  submitted  to
 Government  a_  representation  as
 Stated  in  the  Financial  Express
 (Pcr-bay  Edition)  daied  9th  Octo-
 ber,  1977;  जज

 (b)  if  so,  whether  Government  has
 made  any  enquiries  into  the  alleged
 coustions  made  by  the  Cotton  Corpo-
 ration  and  what  are  :ts  findings;

 (c)  whether  the  Cotton  Coropration
 showed  any  special  favours  to  any
 m}.'s  af  indicateg  in  the  Report;  and

 (d)  whether  the  Government  has
 made  any  enquiries  into  the  alleged
 lnsses  by  the  Cotton  Corporation
 through  inefficiency  in  the  purchase  of
 cotton  from  certain  sources  as  alleged
 and  if  so,  what  are  its  findings?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITI):  (a)  Yes,  Sir.

 (b)  to  (d).  The  matter  is  under
 examination  of  the  Government.
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 Nothpa  Jhakri  Hydro-Electric  Pro-

 ject  at  Sutlej  River

 3873.  SHRI  ANNASAHEB  P.
 SHINDE:

 SHRI  DHARMAVIR
 VASISHT:

 Will  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  whether  State  Governments  of
 Haryana  and  Himacha!  Pradesh  have
 agreed  to  collaborate  in  Nathpa  Jhanki
 Hydro  Electric  Project  at  Sutlej  river;

 (b)  what  is  the  estimate  of  finan-
 cial  outlay  for  completion  of  this  Pro-

 ject:  and

 (c)  the  time  by  which  this  Pro-

 ject  is  expected  to  be  completed  and
 how  much  power  would  be  available
 to  the  respective  States  as  a  result
 of  completion  of  this  Pro,cct?

 THE  MINISTER  OF  ENERGY

 (SHRI  P.  RAMACHANDRAN):  (a)

 Though  some  nepotiations  had  taken

 place  between  the  former  Governments

 of  Himachal  Pradesh  «nd  Harvana  in

 January-February,  977  regarding  col-

 laboration  in  Nathpa  Jhakri  Hydro-

 Electric  Project,  no  formal  agreement
 has  been  executed  so  far.

 (b)  The  project  is  cstimated  to  cost

 Rs.  271.90  crores  according  to  the

 estimates  prcpared  in  Deceinber,  1975.

 (c)  The  project  is  cxpecied  to  take

 about  8  years  to  complete  from  the

 Start  of  execution.  It  would  have  an

 installed  capacity  of  020  MW.  The

 question  of  sharing  of  power  benefits

 would  arise  after  issues  relating  to  the

 financing  pattern,  agency  for  imple-

 mentation  and  allied  aspects  have  been

 decided.

 IZz2

 waite  सचिवालय  हिन्दी  परियद्‌

 3874.  शी  अर्जुन  सिह  भदौरिया  :  क्‍या

 गृह  मन्‍्तरी  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  केन्द्रीय

 सचिवालय  हिन्दी  परिषद्‌  जो  कि  सरकारी

 कार्यालयों  में  राजभाया  नीति  का  प्रचार

 करता  है,  भ्रधिकारियों  के  हस्तक्षेप  के  कारण

 सुचारू  रूप  से  कार्य  नहीं  कर  पा  रहा  है  ;

 (ख)  क्या  यह  भी  सच  है  कि  ग्रन्डमान

 तथा  निकोबांर  द्वीप  समूह  3:  अधिकारी  वहां

 परिषद्‌  वे:  सुचारू  रूप  से  कार्य  करने  में  बाधा

 डाल  रहे  हैं;  और

 (ग)  यदि  हां,  तो  उस  पर  सरकार  की

 क्‍या  प्रतिक्रिया  है  ?

 TE  मंत्रालय  में  राज्य  मंत्रो  (क्री  धनिक

 लाल  मण्डल):  (क)  पें.न्द्रीय  सचिवालय  हिन्दी

 परिषद  न्द्रीय  सरकार  :  कर्मचारियों  की

 स्वेच्छिक  मंस्था  है  जिसे  शिक्षा  मन्त्रालय

 द्वारा  कुछ  वापिक  अन्‌  दान  दिया  जाता  है।

 परिपद्‌  का  कार्य  संचालत  उस के  विधान  के

 अत  सार  उस  अपने  कार्यकर्ताओं  द्वारा  किया

 जाता  है।  उस  पर  भारत  सरकार  के  किसी

 मन्त्रालय  का  नियन्वण  नहीं  होता  है।

 (ख)  श्र  (ग)  सरकार  को  हाल ही  में

 ऐसी  एक  शिकायत  मिली  है  जिस ऊ#  बारे  में  जांच

 फी  जा  रही  है  :

 Yraduction  of  Industria,  Explosives.

 3875.  SHRI  SAUGATA  ROY:  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  the  companies  which  are
 producing  industrial  explosives  in  the.
 country;

 (0)  whether  foreign  held  companies”
 have  ronopoly  control  over  the  pro--
 duction  of  industrial  explosives;  and’
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 (c)  the  steps  being  taken  by  the
 Government  to  break  this  strangle-
 hold?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITI):  (a)  ४०  Companics
 ‘viz,  Messrs.  Indian  Explosives  Limited
 and  M/s.  IDL  Chemicals  Limited,  are
 -at  present  producing  industrial  ex-

 plosives  in  the  country.

 (b)  M/s.  Indian  Explosives  Limited

 have  5l.2  per  cent  foreign  equity  and

 their  installed  capacity  is  36.000  ton-

 nes  per  annum.  Their  actual  preduc-
 tion  during  the  years  1974,  975  and
 3976  was  32,442  tonnes,  35.336  tonnes

 cand  37,074  tonnes  respectively.  Messrs.
 IDL  Chemicals  Limited  hav>  40  per

 ‘cent  foreign  equity  and  their  installed

 capacity  is  22.500  tonnes.  Their  ac-
 tual  production  during  1974.  975  and
 976  was  5,864  tonnes,  9.993  tonnes  and
 10,544  tonnes  per  annum  _respective-

 ‘ly.

 (c)  In  order  to  meet  the  growing
 ~demand  for  jndustrial  explosives  and
 ‘give  a  greater  share  to  Indian  com-
 panies,  six  new  schemes  have  been
 approved  for  setting  up  a  total  addi-

 ‘tional  capacity  of  67.500  tonnes  of  ex-
 plosives  of  different  types  These
 schemes  are  now  at  different  73४०5  of
 implementation.

 हरिजन  बस्तियों  का  विद्यतोकरण

 3876.  श्री  राम  खाल  राही  :  कया

 कर्जा  मन्त्रों  हरिजन  बस्तियों  में  बिजली  लगाये

 जाने  के  बारे  में  i6  नम्बर,  977  के

 तारांकित  प्रश्त  मंघया  49  के  उत्तर  के  सम्बन्ध

 में  यह  बताने  को  कुना  करेंगे  कि  :

 (क)  क्‍या  झनुम्‌चित  जाति  तथा  ग्रन-

 सूचित  जनजाति  बस्तियों  में  बिजलो  लगाने
 के  लिए  चौयी  पंचत्र्वीय  योजना  में  किये  गये

 साढ़ें  चार  करोड़  रुपयों  के  उतबन्ध  से  लक्ष्य

 ग्प्राप्त  हो  गये  है  ;
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 (a)  यदि  नहीं,  तो  पांचवीं  योजना  में

 इस  योजना  को  चाल्‌  न  रखने  के:  कया  कारण

 हैं  ;

 (ग)  क्‍या  एक  गांव  की  कसी  बस्ती  में

 बिजली  लगाने  वे:  लिए  रखी  गयी  राशि  बहुत
 कम  थी  शौर  इस+  परिणामस्वरूप  प्रनेक  बड़े

 गांवों  का  समूचा  हरिजन  समुदाय  इस  योजना

 मे  वंचित  रहा  ;  और

 (घ)  यदि  हां,  तो  क्या  सरकार  का  विचार

 इस  योजना  के  ग्रन्तर्गत  प्रति  गांव  अावंटन

 राशि  में  वृद्धि  करने  का  है  ?

 ऊर्जा  मंत्रो  (श्री  पी०  रामचनान )

 (क)  चौथी  पंचवर्षीय  योजना  मे  विशिष्ट

 स्कीम  ६:  झ्न्‍लल्तर्गत  ग्राम  विद्युतीकरण  निगम

 को  उपलब्ध  कराई  गई  4.  5  करोड़  रुपये  की

 राशि  से  73  राज्यों  मे  0,406  हरिजन

 बस्तियां  विद्यतीकृत  की  गई  थी  इस  दिशिप्ट

 स्कीम  मं  कोई  लक्ष्य  निर्धारित  नहीं  किया  गया

 था।

 (ख)  पहले  से  ही  विद्यतोकरण  गावा  को

 निकटवर्ती  हरिजन  ब. स्तयों  को  बिजली  देने

 के  लिए  ग्राम  विद्यर्तीकरण  निगम  ते:  माध्यम  से

 ऋण  महायता  के.  विशिष्ट  स्कीम  को  पाचवी

 पंचवर्षीय.  योजना  ग्रवधि  म्  चाल  नहीं

 रखा  गया।  तथापि.  राज्य  बिजली  बोर्डो

 को  सलाह  दी  गई  थी  कि  पहले  से  ही  विद्यर्त  कृत

 गांवों  में  हरिजन  बस्तियों  को  बिजलों,  राज्य

 की  वापिक  योजना  «  प्रावधानों  हे  अ्न्तगंत

 उपलब्ध  निधियां  से  दी  जानी  चाहिए।

 (ग)  ग्रीर  (घ).  इस  प्रयोजन  के  लिए

 निधि  के  ग्रावंटन  की  प्रति  गांव  राशि  नियत

 नहीं  है।  विभिन्न  वस्तियों  के  विद्युतोकरण
 के  लिए  किए  जाने  वाले  निर्माण  कार्य  की

 लागत  के  झाधार  पर,  ग्राम  विद्युतोकरण
 निगम  के  आवंटन  की  निधि  भिन्न-भिन्न  होतो

 है  ।
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 Sri  Sailam  project

 3877.  SHRI  G.  S.  REDDI:  Will  the
 Minister  of  ENERGY  be  pleased  to

 state:

 (a)  whether  he  hag  decided  to  ex-
 spedite  the  completion  of  all  phases  of
 the  Sri  Sailam  project;

 (b)  if  so,  whether  financial  alloca-
 tions  for  the  project  have  been  raised;
 and

 (c)  if  so,  the  details  thereof?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 Yes,  Sir.  A  loan  assistance  of  353
 million  Saudi  Rials  (Rs.  90  crores  ap-
 proximately)  is  being  cbiained  from
 the  Saudi  Fund  for  Development  to
 expedite  the  completion  of  all  the
 phases  of  the  Project.

 |  (b)  and  (c).  The  Andhta  Pradesh
 Government  have  recently  requested
 for  an  additional  outlay  of  Rs.  8  cro-
 res  for  this  Project  during  the  current
 year.  No  final  decision  has  vet  been
 taken  on  this  request.

 Compensation  for  the  land  acquired  in
 sub-tehsi!  Kumarsain  and  Suni  on

 Kingal-Dhami  Road

 3878.  SHRI  BALAK  RAM:  Will  the
 Minister  of  DEFENCE  be  pleased  to
 State:

 (a)  whether  the  compensation  for
 the  land  acquired  in  sub-Tehsil  Ku-
 marsain  and  Suni  on  Kingal-Dhami
 Road,  District  Simla,  has  not  so  far
 been  paid  to  the  villagers  by  D.G.B.R.
 authorities:  and

 (b)  if  80,  the  time  by  which  the  com-
 pensation  is  likely  to  be  paid?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  Claims or

 Payment  of  compensation  for  land
 for  aye  in  Sub-Tehsil  Kumarsain

 pai  Suni  on  Kingal  Dhami  Road
 Mounting  to  Rs.  5,73,622  have  already

 been  paid  by  D.G.B.R.  through  local
 civi:  authorities.

 (b)  Does  not  arise.

 Detecting  cases  of  corruption

 3879.  SHRI  DRONOM  RAJU
 SATYANARAYANA:  Will  the  Minis-
 ter  of  HOME  AFFAIRS  be  pleased  to
 state:

 (a)  in  view  of  the  Government’s  in-
 tention  to  root  out  corruption  in  the
 top  levels  of  the  Government  and  the
 bureaucracy,  the  number  of  such  २85९5
 detected  and  action  taken  from  22nd
 March,  977  to  3lst  October,  977  and

 (b)  the  break  up  of  cases  against
 political  and  service  class?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIPS
 (SHRI  S.  D,  PATIL):  (a)  and  (b).
 During  the  period  from  22nd  March,
 977  to  3lst  October,  1977,  the  CBI  re-
 gistered  39  cases  involving,  among
 others,  ex-Central  Ministers  and  offi-
 cers  of  and  above  the  rank  of  Joint
 Secretary.  5  of  these  cases  are  against
 ex-Central  Ministers,  in  one  which  a
 sfienior  officer  is  also  involved.  The
 other  4  cases  are  against  senior  offi-
 cers.

 Stabbing  cases  in  Delhi

 3880.  SHRI  SHRIDHARRAO
 NATHOBAJI  JAWADE:  Will  the
 Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  cases  of  stabbing  have
 increased  lately  in  the  capital;

 (b)  if  so,  the  reasons  thereof;  and

 (c)  the  number  of  cases  from  the
 22nd  March,  977  to  the  3lst  October,
 977  and  the  figures  for  the  correspon-
 ding  period  during  1976?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 DHANIK  LAL  MANDAL):  (a)  and
 (९),  A  comparative  statement  giving

 the  number  of  cases  of  stabbing  in
 Delhi  in  the  period  between  22nd



 ऐ  ८०३  Written  Answers

 March  and  3lst  October  in  each  yeer
 from  3974  onwards  is  given  below:

 19977  976  975  1074

 227  322  qit

 (b)  The  main  reasons  are:—

 (i)  Release  of  a  large  number  of
 bad  characters  and  other  criminals.
 who  had  earlier  been  detained  unde-

 MISA  during  the  emergency:

 (ii)  Stress  on  free  and  correct  re.

 gistration  of  cases:

 (iii)  Disappearance  of  fear  complex
 with  the  restoration  of  civil  liber-

 ties  and  freedom  after  emergency;

 (iv)  Increase  in  population  and  cori.

 ing  up  of  resettlement  colonies  on

 the  periphery  of  Delhi.
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 T.  च  pregrammes

 3881.  DR.  ४.  A.  SEYID  MUHAM-

 MAD:  Will  the  Minister  of  INFORMA-

 TION  AND  BROADCASTING  be

 pleased  to  state:

 (a)  the  extent  of  the  use  of  items

 from  West  Germany,  United  States

 of  America,  Japan  and  France  in  both
 Magazine  programmes  a  news  services
 by  the  Delhi  and  other  T.V.  centres
 during  the  last  six  months;

 (b)  the  number  of  items  on  such
 programmes  used  by  the  T.V.  centres
 during  the  last  six  months—monthly
 break-up;  and

 (c)  whether  Government  propose
 to  reduce  dependence  on  Western
 sources  for  these  items?

 THE  MINISTER  OF  INFORMA.
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  and  (b)  Informa-
 tion  regarding  the  number  and  duration
 of  programme  items  from  each  of  the
 countries  mentioned  utilised  by  Door-
 darshan  net-work  during  the  period
 May  to  October,  1977  is  given  below:---

 Number  of  items  used  Total
 Name  of  Country  duration

 Mav  Tune  July  August  Sept.  October  Total

 Hrs.  Mts

 West  Germany  at  30  25  8  24  6  I24  46  54

 US.A.  30  8  28  34  430  an  60  49  58

 Japan  6  7  I5  5  4  I  38  7  3

 France  6  5  5  6  6  I  29  3  38

 (९)  Freign  items  used  by  Doordar.-
 shan  comprise  news  coverages  of  in-
 ternational  events.  documentaries  etc,
 purchased  +  Doordershan  outright  or
 on  royalty  basis.  films  on  art,  culture.
 education  and  Science  received  from
 foreign  missions  in  India  and  materiais
 received  from  foreign  countries  unde:
 protocols/cultural  agreements  on  reci-
 procal  basis.  Selection  of  the  pro-

 grammes  is  done  keeping  in  view  ‘her

 suitability  for  Doordarshan.  Tue

 percentage  of  utilisation  of  foreign
 films  in  terms  of  transmission  hours

 during  the  six  months  mentioned  above
 is  only  3.5.  The  overall  percentase
 for  the  whole  year  including  these  ‘Six
 months  does  not  also  exceed  3.5  There

 is,  as  such,  no  proposal  to  effect  any

 curtailment.
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 Overhaul  of  C.B.I.

 3882.  SHRI  PRASANNBHAI
 MEHTA:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  taken  a  decision  to  over-
 haul  the  C.B.I.  intelligence  agencies;
 and

 (b)  if  so,  the  main  details  of  the
 same?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  8.  0.  PATIL):  (a)  and  (b):  The
 reference  in  the  question  is  presumab-
 iv  to  the  Central  Bureau  of  Investiga-
 tion.  Efforts  to  further  improve  the
 methods  and  working  of  organisations
 like  the  C_B.I.  are  a  continuing  process.
 A  qumber  of  additional  posts  wer?
 sanctioned  recently  with  a  view  to
 strengthening  it.  Such  other  measurcs
 us  are  considered  necessary  from  time
 to  ‘ime.  will  continued  to  be  taken  in
 order  to  ensure  that  the  C.B.I.  conti
 nucs  to  function  as  an  effective  in-
 strument  for  combating  corruption  and
 fo  enable  it  to  cope  with  the  pressure
 of  work  and  demands  for  its  services

 सा  जनिक  वाहनों  के  लिए  राष्ट्रीय
 परमिट

 3883.  श्री  धर्मेसिह  भाई  पटल  :

 क्या  नौवहन  और  परिवहन  मन्वी  यह
 बतान  की  कया  करेंगे  कि  :

 (क)  32  मां,  977  तक  राज्यवार
 कितने  सार्वजनिक  वाहनों  को  राष्ट्रीय  परमिट

 दिए  गा;

 (ख)  वर्ष  977-78  के  दौरान  कितने
 सावंजनिक  वाहनों  को  ये  परमिट  दिए  जाने  का
 विचार  है;

 (ग)  इन  परमिटों  को  देने  के  सम्बन्ध  में
 किस  कसौटी  का  पालन  किया  जाता  है,  भौर

 0]0  Lg—s
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 (घ)  इन  परमिटों  पर  प्रति  सार्वजनिक

 वाहन  क्या  वाधिक  लाइसेंस  फीस  ली  जाती  है
 झौर  यह  किस  प्राधिकारी  की  ओर  से  ली  जाती

 है?

 नौबहन  झोर  परिवहन  मंत्रालय  में  प्रभारी

 राज्य  मंत्रो  (श्री  चांद राम):  (क)  श्रौर

 (@)  :  प्रपेक्षित  सुचना  राज्य  सरकारों  और

 संघ  राज्य  प्रशासनों  स ेएकवित  की  जा  रही  है
 झौर  प्राप्त  होने  पर  सभा  पटल  पर  रख  दी

 जाएगी  |

 (7)  भ्रभी  हाल  तक,  मोटर  गाड़ी  भ्रधि-

 नियम,  939  की  धारा  63(i2)  के

 उपबन्धों  शर  ग्रक्तूबर,  975  में  भारत

 सरकार  द्वारा  राज्य  सरकारों  की  परिचालित

 मार्नदर्शी  सिद्धान्तों  का  राष्ट्रीय  परमिट

 देने  तेः  मामले  में  भ्रनूपालन  किया  गया।

 मार्ग  दर्शी  सिद्धान्तों  में  यह  परिकल्पना  थी

 कि  50  प्रतिशत  राष्ट्रीय  परमिट  मौजूदा
 अ्रन्तर्राज्यीय  परामिट  धारियों  को  दिए  जायें,

 25  प्रतिशत  तक  मौजूदा  प्रन्तर्राज्यीय  परि-

 चालकों  को  झोर  शेष  25  प्रतिशत  भूतपूर्व
 सैनिकों  सहित  नये  उद्यमियों  को  दिए  जायें।

 परिवहन  विकास  परिषद  की  पिछली  बैठक

 में  यह  सिफारिश  की  गयी  कि  मार्गंदर्शी  सिद्धान्तों

 से  उपरोक्त  मद  हटा  दिया  जाय  और  प्रपने

 मार्गदर्शी  सिद्धांत  निर्धारण  करने  का  काम

 राज्यों  पर  छोड़  दिया  य्गय  जो  मोटर  गाडी

 अधिनियम  और  नियमों  3:  उपबन्धों  के  अधीन

 हो,  सिफारिश  राज्य  सरकारों  को  बता  दी

 गयी  है।

 (घ)  एक  राष्ट्रीय.  परमिट्धारी  को

 गृह  राज्य  में  गाड़ियों  के  देय  सभी  कर

 चुकाने  होते  हैं।  इसके  अलावा,  उसे  प्रत्येक

 अन्य  राज्य  को  प्रतिवर्ष  प्रति  गाड़ी  700  Fo

 झौर  प्रत्येक  राज्य  संघ  क्षेत्र  को  प्रति  वर्ष

 प्रति  गाडी  50  रु०  की  संयुक्त  फीस

 देनी  होती  है।  जिसके  लिए  प्राधिकरण  बंध  हो  ।

 भारम्भ  में  संयुक्त  फीस  श्र्न्य  सम्बन्धित

 राज्यों/संघ  राज्य  क्षेत्रों  की  शझ्ोर  से  गृह
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 राज्य  द्वारा  बसूल  की  जायगी  झभौर  बाद  में

 उन  राज्यों  को  दे  दी  जायेगी।  इसके  झलावा

 परमिटधारी  को  प्रतिवर्ष  प्रति  बस  500  Fo

 की  प्राधिकरण  फीस  भी  चुकानी  होगी,
 जो  राशि  गृह  राज्य  के  पास  रहेगी।

 Traffic  accidents  in  Delhi

 3884.  SHRI  SHIV  SAMPATI  RAM
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government  are  con-
 cerned  vith  the  increasing  number  of
 traffic  accidents  jin  Delhi;

 (9)  tue  particular  reasons  for  in-
 crease  in  the  number  of  traffic  acci-
 dents  in  Delhi:

 (९)  whether  there  is  any  proposal
 under  consideration  of  the  Govern-
 :rent  to  prepare  an  effective  scheme
 ar.d  implement  it  to  reduce  the  num-
 ber  of  traffic  accidents;

 (d)  what  other  measures  are  pro-
 posed  to  be  taken  in  this  regard;  and

 ie)  steps  government  propose  tu
 take  to  prevent  drunken  driving?

 THE  MINISTRY  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 and  (b):  The  Government  are  anxious
 to  reduce  the  number  of  traffic  acci.
 dents.  The  main  reasons  for  the  acci-
 gents  are:

 (i)  Increase  in  the  number  of
 motor  vehicles  and  slow  moving
 vehicles.

 (ii)  Rapid  growth  of  population
 industrial,  business  and  residential
 colonies.

 (iii)  Heterogenous  nature  cf  the
 traffic.

 (6)  to  (e):  Traffic  police  is  carrying
 out  surprise  checks  for  over-speeding,
 over-loading  and  negligent  driving.
 Road  Salety  Education  drive  has  been
 launched  and  audio-visual  aids  are
 also  being  used  for  this  purpose.  Res-
 trictions  have  been  imposed  on  plyinz
 of  Heavy  Transport  Vehicles  and  cer-
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 tain  roads  have  been  made  one  wv.
 The  Delhi  Motor  Vehicles  Rules,  .940
 has  been  amended  to  provide  for  om.
 pulsory  wearing  of  helmets  by  drivers
 of  two  wheeler  vehicles.  Roads  cnd
 road  inter-sections  have  also  been  im-
 proved.  Checking  squads  have  been
 set  up  by  D.T.C.  to  check  hazardous
 driving  by  their  drivers.  Action
 against  drunken  drivers  has  been  in-
 tensifled  and  they  are  being  subjected
 to  breathalyser  test  and  me-tical
 examination.  The  Working  group  set
 up  at  the  instance  of  the  Planning
 Commission  has  identified  a  short  range
 programme  in  the  development  of  In-
 tegrated  Public  Mass  Transport  sys-
 tem  which  envisages  development  and
 operation  of  inter-Urban  Railway  er.
 vices  along  the  ring  railway  corridor,
 optimization  of  the  bus  system  aad
 development  of  supplementary  road
 system  to  facilitate  the  public  trans-
 port  system.

 वाजिज्यिक  प्रसारण  सवा

 3885.  श्री  राम  प्रसाद  देशमुख  :

 क्या  खूचना  झौर  प्रसारण  मन्ती  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  आकाशवाणी  के  वाणिज्यिक  प्रसारण

 सेवा  केन्द्रों  तथा  बम्बई  की  सेल्प  यूनिट  द्वारा

 वाणिज्यिक  विज्ञापनों  के  प्रसारण  में  विज्ञापन

 दाताओं  का  प्राथमिरता  देन  के  सम्बन्ध  में

 कपा  नियम  हैं;  शौर

 (ख  )  दिल्‍ली  वाणिज्यिक  प्रसारण  सेवा

 केन्द्र  द्वारा  विज्ञापन  दानाशों  को  ममय  का

 आाबंटन  करने  के  बारे  में  कया  कसौटी  भ्पनायी

 जाती  है  तथा  प्र/थमिशझता  देने  सम्बन्धी  नियम

 क्या  हैं?

 सूचना  झोर  प्रसारण  मंत्री  (शो  लाल

 कृष्ण  प्रडबाणों)  :  (क)  पभ्राकाशवार्ण।  के

 वाणिज्यिक  केन्द्रों  और  केन्द्रीय  विक्रय  यनिट
 द्वारा  वाणिज्यिक  विज्ञापनों  को  बुक  करने
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 फे  लिए  प्राथमिकता  का  निम्नलिखित  क्रम

 भिर्धारित  किया  गया  है  a

 qa)  खाद्य  और  खाद्य  उत्पादन,  जिसमें  कृषि

 यन्त्र,  कृषि  उपकरण,  कृषि  उत्पादन,

 फल,  स्जियां,  ग्रादि  शामिल  हैं।

 (2)  कपड़े  1

 (3)  श्राश्रय,  जिसमें  घर,  ग्रावासीय  वस्तुएं,
 श्ादि  शामिल  हैं।

 (4)  वे  चीज  जो  उत्पादन  बढाने  से  सम्बन्धित

 हैं  जसे  परिवहन,  उपकरण,  विजली

 ६: ता  सामान,  उपभोज्य  मशीनें  ग्रादि  ।

 (5)  रसायन  |

 (6)  मि"ठान,  पोषणिक  पेय,  झ्रादि  ।

 तथापि,  जुलाई,  975  से  लगशग  समी

 वाणिज्यिक  केन्द्रों  में  समय  झा  श्रधो-

 विक्रप  है।  इसलिए  सभी  केन्द्रों  (दिल्ली

 कन्द्र  सहित )  द्वारा  बुकिंग  ऊपर  बताई

 गई  प्राथमिकताओों  के  अनुसार,  “पहले

 जावे  सो  पहले  पावे"  के  आधार  थर

 को  जा  रहो  है।

 (ख)  दिल्ली  वाणिज्यिक  केन्द्र  द्वारा

 विज्ञापफों  को  समय  का  आबंटन  करने  में

 अपनाया  गया  मापदण्ड  और  प्राथमिकता

 देने  के  नियम  वहीं  है  जो  ऊपर  (क)  में  दिए

 गए  हैं।

 Welfare  facilities  of  CSF  in  Food
 Depots

 3886.  SHRI  S.  R.  REDDY:  Will  the
 Minister  of  HOME  AFFAIRS  be  vleas-
 ed  to  state  the  welfare  facilities  7070
 vided  to  the  Central  Security  Force
 personnel  in  Food  Depots?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  fhe
 managements  of  the  Depots  of  the  Food
 Corporation  of  India  are  providing
 newspapers  and  other  reading  material,

 indoor  games  equipment,  outdoor
 sports  gear  and  radio  sets  to  the  CISF
 personnel.  Government  funds  at  the
 rate  of  Rs.  3  per  head  per  year  for
 provision  of  amenities  are  also  avail-
 able.

 कोका  कोला  का  उत्पादन  बन्द  करने  का  निर्णय

 3887.  श्री  उप्रसेन  :  क्‍या  उद्योग  मंत्री

 वह  बतान  की  कृपा  करेंगे  कि  देश  में  कोका

 कोला  का  उप्पादन  बन्द  करने  का  निर्णय  कब

 लिया  गया  थ्रा  और  इसके  परिणामस्वरूप

 कितनी  विदेशी  मुद्रा  की  बचत  हुई  ?

 उद्योग  मंत्रालय  में  राज्य  संत्रो  (कुमारी
 झ्रासा  सयतो)  :  रिजर्व  बेक  श्राफ  इण्डिया  ने

 29  अप्रैल,  977  को  झ्रादेश  जारी  किये

 थे  जिनके  अ्रन्तर्गत  कोदग  कोला  एक्सपोर्ट

 कारपारेशन  से  यह  कहा  गया  था  कि  यह

 कम्पनो  में  श्रादेश  मिलने  की  तारीख  अर्थात्‌

 5  मई,  978  से  एक  वर्ष  के  भीतर  अपने

 आपको  60  प्रतिशत  से  अनधिक  गै२-आवासीय

 हितों  की  एक  भारतीय  कम्पनी  के  रूप  में

 बदल  ले।  कम्पनी  यह  आदेश  मानने  के

 लिये  सहमत  हो  गई  थी  बशतें  कि  अमरीकी

 कोका  कोला  कम्पनी  को  कोका  कोला

 सान्द्रण  बनाने  पर  नियन्त्रण  रखने  के  लिये

 भारत  में  एक  किस्म  नियन्त्रण  एवं  सम्पर्क

 कार्यालय  खोलने  की  श्नमति  दे  दी  जाती  है।

 आवेदन  पर  विचार  करने  के  बाद  रिजर्व  बैंक

 झ्राफ  ईा.डया  ने  5  अ्रगस्त,  977  का  प्रस्ताव

 रह  करने  के  झादेश  जारी  कर  दिये  थे।  इसके

 पश्चात्‌  कोका  कोला  एक्सपोर्ट  कारपोरेशन  ने

 रिजवं  भक  शफ  इण्डिया  को  दूसरा  भ्रभ्यावेदन

 यह  कहते  हुए  दिया  था  कि  च्कि  भ्मरीकी

 कम्पनी  का  किस्म  नियन्त्रण  कार्यालय  स्थापित

 करने  का  उनका  प्रस्ताव  रह  कर  दिया  गया

 है  इसलिये  वे  कोका  कोला  तथा  फैण्टा  के
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 साक्रण  महीं  बना  सकेंगे  तथा  उन्होंने  यह
 भी  पूछा  कि  क्‍या  60  प्रतिशत  की  विदेशी

 इक्वीटी  वाली  भारतीय  कम्पनी  को,  कोंका

 कोला  तथा  फैण्टा  से  भिलर  नये  पेय  बनाने

 की  झनमति  दी  जायेगी।  यह  प्रस्ताव  भी

 रिजव  बैंक  श्राफ  इल्डिया  द्वारा  8  नवम्बर,

 977  को  रह  कर  दिया  गया  है।  कोका

 कोला  0एक्सपरोर्ट  कारपोरेशन  ने  समय  सीमा

 के  भीतर  ही  भारत  में  अपना  कार्यकलाप

 बन्द  करने  के  निश्चय  की  घोषणा  कर  दो

 है।  बन्द  किये  जाने  की  तारीख  के  बाद  से

 विदेश  को  भेज  जाने  के  लिये  शौर  कोई  लाभ

 तथा  प्रभार  नहीं  होंगे  ।

 Blocking  the  border  roads  by  Snow
 in  Winter

 3888.  SHRI  ए.  K.  KODIYAN:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  some  of  the  border
 roads  in  the  northern  and  north  wes-
 tern,  areas  are  often  blocked  dua  to

 heavy  snowfall  in  winter;  and

 (b)  if  so.  what  are  the  steps  taken
 by  Government  to  keep  the  affected
 roads  open  for  traffic  throughout  the
 year?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  Yes,

 Sir.  Certain  stretches  of  some  of  tho
 roads  entrusted  to  the  Border  Roads
 Development  Board  remain  closed  for
 some  periods  during  the  year  due  to
 heavy  snow-fall.

 (b)  Efforts  are  made  to  keep  these
 roads  open  for  maximum  pertod  possi-
 ble.  However.  certain  stretches  of
 some  of  the  roads  which  lie  in  close
 proximity  of  high  passes  are  not  kept
 open  becituse  of  excessive  accumula-
 tion  of  snow.  and  danger  to  the  safety
 of  traffic  due  to  avalanches  and  the
 formatior  of  icing  on  the  road  surface.
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 चिसोय  संस्थाओं  हारा  समाचार  पत्रों  को

 ऋण

 3889.  शी  असुर्भुज  :  कया  सूचता  शोर

 प्रसारण  मन्त्री  पह  दताने  की  कृपा  करेंगे

 कि  :

 (क)  वथा  वित्ताय  संस्थाओं  =  द्वारा

 समाचार  पत्रों  को  ऋण  देने  के  जारे  में  कोई

 सिद्धान्त  अथवा  नीति  बनाई  ई  है;
 ओर

 (ख)  यदि  हां,  दा  तत्मस्वन्धी  ब्यौरा

 क्या  है)

 सूचना  शझौर  प्रसारण  मंत्रो  (थी  साल

 कृष्ण  झडवाणो) :  (१)  जोर  (ख).  यह
 समझा  जाता  है  कि  इस  प्रकार  धन  देने  का

 कार्य  उन  सावजनिश  विनय  संस्थानों  पर

 जोड  दिव्वा  जाना  चाहिए  जा  क्षेत्र  *  पहले

 हो  विद्यमान  ay  इस  एन  पर  कि  क्या  इस

 प्रय"जन  के  लिए  कोर्ट  मार्गदर्शी  सिद्धान्त  fast-

 रितर  किए  जाते  चाहिएं  विचार  क्या  जा  रहा
 > 7

 Appointment  of  Expert  Group  to
 Study  problem  of  Unemployment
 among  women  and  allied  matters

 $890.  SHRI  DARUR  PULLAIAH:
 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 (a;  whether  Government  propose
 to  appoint  an  expert  group  to  study
 the  problem  of  unemployment  among
 women  and  allied  matters;

 (b)  the  steps  taken  by  Govern-
 ment  to  strengthen  the  productive  role
 of  women  in  economic  development
 activities  initiated  in  the  fields  of
 agriculture,  animal  husbandry  and
 small  and  large  scale  industry;  and



 137  7७8  Answers  AGRAHAYANA  23,  899  (SAKA)  Written  Answers  =  38

 (c)  whether  Government  propose
 to  form  separate  women’s  co-opera-
 tives  and  credit  societies  for  the
 purpose?

 THE  ,  PRIME  MINISTER  (SHRI

 MORARJI  DESAI):  (a)  The  Govern-

 ment  have  constituted  a

 Working  Group  on  Employment  of

 Women  to  examine  various  issues  re-

 recently

 lating  to  employment  of  women  in  the

 context  of  the  formulation  of  the  next

 Plan.

 (b)  While  formulating  the  next  Plan

 the  question  of  providing  employment

 opportunities  to  women  will  be  given

 specific  attention.

 (c)  Issues  relating  to  women's  co-

 operatives  and  credit  societies  ure,

 among  others.  to  be  considered  by
 this  Working  Group.

 BSF  men  arrested  on  charge  of
 Dacoity  and  murder  in  Mektliganj

 Sub-Division  of  Cooch-Behar

 3891.  SHRI  AMAR  RAY  PRADHAN:
 Will  the  Minister  of  HOME  AFFAIRS
 he  pleased  to  state:

 (a)  whether  it  is  ag  fact  that  a  fcw

 BS.F,  men  have  been  arrested  ०५
 the  West  Bengal  police  on  8  charge
 of  dacoity  and  murder  in  the  Mekti-

 fan)  sub-division  of  Cooch-Behar

 District;  and

 (b)  if  so,  the  steps  taken  to  stop
 Such  activities  of  B.S.F.  men?

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  HOME  AFFAIRS

 (SHRI  DHANIK  LAL  MANDAL):  ‘a)
 and  (b),  Information  is  being  collected
 and  would  be  laid  on  the  Table  of  the

 House  as  soon  as  it  is  received.

 Cost  of  dredging  at  the  Auckland  Bar
 for  letter  draft  for  Haldia

 3892.  SHRI  SUSHIL  KUMAR
 DHARA:  Will  the  Minister  of  SHIP-
 PING  AND  TRANSPORT  be  pleased
 to  state:

 (a)  whether  the  cost  of  dredging
 at  the  Auckland  Bar  for  better  draft
 for  Haldia  has  gone  up  considerably  in
 the  last  three  years;

 (b)  whether  no  cost-benefit  analy-
 sis  was  made  by  CPT  and  no  proper
 appraisal  was  made  by  the  Ministry
 before  the  finalisation  of  the  contract;
 and

 (c)  whether  the  contract  is  a  time
 rated  cc...ract  without  any  relevance
 to  ach'2ving  proper  draft  and  if  so,
 whether  the  Government  will  instj-
 tute  an  inquiry  in  this  matter?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  to  (c).  The  esti-
 mate  for  the  dredging  of  the  Haldia
 Channel  was  sanctioned  after  cost
 benefit  analysis  of  the  scheme  wuas
 carried  out  by  the  Calcutta  Port  Trusi.
 The  sanctioned  estimate  provided  ‘ur
 dr:dging  by  the  76775  own  dredgers,
 the  dredgers  belonging  to  the  Ministrv
 of  Shipping  and  Transport  and  by
 contract  dredging.  Requisite  draft
 was  achieved  in  the  Outer  Estuary  by
 April,  1975.  Contract  dredging  was
 stopped  in  the  Outer  Estuary  in  April,
 1975  and  in  Inner  Estuary  in  Decem-

 ber,  1975.  Dredging  by  the  Port's  dred-
 gers  and  dredgers  belonging  to  tae
 Ministry  (now  owned  by  Dredging
 Corporation  of  India,  a  public  sector
 undertaking)  is  still  continuing.  Due
 to  peculiar  hydraulic  conditions  of  the
 river  Hooghly,  the  contract  had  to  be
 time  rated  with  provision  for  constant
 review  for  performance.  The  Ministry
 of  Shipping  and  Transport’s  dredgers
 are  also  employed  on  the  same  basis.
 The  depth  in  the  Inner  Estuary  which
 also  covers  the  Auckland  Bar  could
 not,  however,  be  achieved  because  of
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 heavy  reshoaling.  The  question  of

 any  inquiry  in  these  circumstances
 does  not  arise.

 Territorial  Army  Personnel

 3893.  SHRI  M.  RAM  GOPAL  RED.
 DY:  Will  the  Minister  of  DEFENCE
 be  pleased  to  state:

 (a)  the  number  of  serving  Territo-
 rial  Army  Personnel  rank  -wise;  offi-

 cers,  JCOs  ang  OR  who  have  put  in
 more  than  18  years  of  ful)  paid  ser-

 vice;

 (b)  whether  Government  propose
 to  rotate  them;  and

 (c)  whether  there  js  a  proposal  to

 grant  them  pensions  in  old  ege?

 THE  MINISTER  OF  DEFENCE

 (SHRI  JAGJIVAN  RAM):  (a)  Theii

 number  is  as  under: —

 Officers:  }

 Junior  Commissioned  Officers  }

 Other  Rank:  L

 (b)  Yes.

 (c)  A  proposal  to  grant  pension  to

 those  Territorial  Army  personnel  no

 have  put  in  a  specified  number  of  vears

 of  continuous  embodied  service  is  te-

 ing  examined.

 उत्तर  प्रदेश-हरियाणा  दौर  उत्तर  प्रदेश-बिहार
 सोमा-विवाद

 3894.  1... ह  राम  नरेश  कुशवाहा  :  क्‍या

 हु  मन्त्री  यह  बताने  की  कृपा  करेंगें  कि  :

 (क)  वर्ष  962  से  967  के  दौरान

 नंग  बरार  प्रोर  गंगा  शिकस्त  के  कारण

 उत्तर  प्रदेश  का  कितना  भमिदेत्र  विहार  और

 हरियाणा  प्रो  चला  गया  था;
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 (@)  क्या  उत्तर  प्रदेश  झौर  हरियाणा

 झौर  उत्तर  प्रदेश  शौर  बिहार  सीमा  विधाद

 हल  हो  गये  हैं  :  बौर

 (ग)  क्या  सरकार  को  इस  बात  की

 जानकारी  है  कि  बिहार  के  लोग  शझ्भी  भी

 बलिया  जिले  में  जाते  हैं  शौर  फसल  काट  लेते

 हैं  पौर  इस  सम्बन्ध  में  प्राय.  झगड़े  होते  रहते

 हैं?

 गह  मंत्रालय  में  राज्य  भतरी  1611  पनिक

 लाल  मण्डल)  :  (क)  उत्तर  प्रदेश  सरकार

 से  प्रव॒  तक  काप्त  सूचना  के  मनुसार  बब  2962

 से  967  तक  के  दौरान  नदी  फश्या  के  कारण

 उप  राज्य  कों  28160  एकड  भमि  विहार

 राज्य  में  और  मेरठ,  जिले  की  4825  एकड

 भमि  हरियाणा  राज्य  में  चद्दी  गई  थी।

 (दि)  बिहार  ग्रौर  उत्तर  धदेश  (संमाझ्रों
 का  प्रत्थावतेन)  अ्रधिनियम,  1968  के  ग्रधि-

 निधम  के  खाद  इत  राज्यों  के  छोच  कोर्ट  सीमा

 विवाद  नहों  है  t  उत्तर  प्रदेश  हरियाणा  के  दी  च

 सोमा  विवाद  ा  भी  सिद्धान्त  रूप  में  हल  हो

 गया  है,  हातांदि  उत्तर  प्रदेश  के  प्रलीगढ  शौर

 बलन्दशहर  जिनों  #र  टरियाश  के  गड़गांव
 जिले  के  बोच  ब्स्तररज्यि  सोना  पर  क्

 भूमि  के  वारे  में  व्यक्तिगत  किसानों  के

 ग्रध्िझारों  से  सम्पन्धित  कुछ  विवाद  हैं।

 (ग)  विहार  और  उतर  प्रदेश  के  कुछ
 मीमावर्ती  प्रार्मों  के  कृषकों  के  थ्ीच  कुछ
 जमीनों  के  दावे  तथा  कब्ज  से  सम्बन्धित

 मकदमे  विभिम्न  न्यायालयों  में  श्रनिणित  पड़े

 हैं।  पिछले  दिनों  वलपृर्वक  फसल  काटने  के  बारे

 में  कुछ  मापली  विवाद  झीर  झगटे  हो  गए  थे

 जिनका  निपटान  स्थातीय  प्रशासन  द्वारा  कर

 दिया  गया  दा,  परन्तु  उनर  प्रदेश  सरकार  के

 अनुसार  इस  वर्ष  शब  तक  एसे  कोई  विवाद

 सूचित  नहीं  किये  गये  हैं  1
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 Request  ¢o  Prime  Minister  by  former
 Punjat  Chief  Minister  to  intervene  in

 campaign  against  him

 3895.  SHRI  C.  K.  JAFFER  SHARIEF:

 |  SHRI  0.  B.  CHANDRA  GOW-
 DA:

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 ‘a)  whether  it  is  a  fact  that  a  re-
 quest  by  the  former  Punjab  Chief
 Minister  was  made  to  the  Prime  Min-
 ister  to  intervene  in  what  he  called
 calculated  campaign  of  victimisation
 of  political  opponents,  especia!ly  Con-
 gressmen  by  the  present  regime;

 (b)  whether  he  has  also  urged  the
 rrime  Minister  to  put  an  end  to  high-
 handed  and  undemacratic  methods  be-
 ing  employed  by  the  State  Govern-
 ment  in  instituting  false  cases  against
 his  supporters  and  sympathisers  mere_
 ly  to  extract  evidence  for  use  against
 him:  and

 (c}  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  8  D.  PATIL):  (a)  to  (०).
 Shri  Zail  Singh,  former  Chief  Min-
 ister  of  Punjab  had  recently  adres-
 sel  letters  to  the  Prime  Minister
 alleging  persecution  of  his  relatives
 and  political  sympathisers  by  the  Pun-
 jab  Government.  These  letters  were
 forwarded  by  the  Prime  Minister  tu
 the  Chief  Minister  of  Punjab.

 The  State  Government  has  reported
 that  there  is  no  basis  for  the  allegations
 vontained  in  Shri  Zail  Singh's  letters
 to  PM  and  that  there  is  no  victimiza.
 tion  of  political  opponents,  nor  have
 any  false  cases  been  instituted.

 Intention  ¢o  develop  Small  Scale
 Industries

 3896.  SHRI  KUSUMA  KRISHNA
 MURTHY:  Will  the  Minister  of  IN-
 DUSTRY  be  pleased  to  state  what  kind
 of  incentives  are  extended  to  persons

 from  the  weaker  sections  who  want  to

 set  up  industria]  units  in  rural  sector?

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  INDUSTRY  (KUMARI

 ABHA  MAITI):  Incentives  for  setting

 up  small  scale  industries  in  rural  cud

 backward  areas  are  given  under  three

 programmes  i.e.,  (a)  backward  area

 development,  (b)  rural  industries  rro-

 ject  and  (c)  rural  artisan  project.  Per-

 sons  from  weaker  _  sections  are  also

 eligible  for  incentives  given  under

 these  programmes  but  these  pro-

 grammes  are  not  specific  for  weaker

 sections.  Differential  interest  rate

 scheme  operated  by  various  banks

 adopts  the  criteria  of  low  income  for

 getting  the  benefit  of  the  scheme.

 ज०  सी०  वो०  प्रेस  का  कार्यकरण

 3°97.  tt  wat  लाल  :  क्‍या  ररक्ा

 मंत्री  यट  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  जे०  सी०  बी०  का  डैटर  प्रंस

 भारत  सरकार  के  प्रैस  की  भांति  स्वतन्त  रूप

 में  काय  कर  रहा  है  ;

 (ख़)  यदि  हां,  तो  जेण्सी०ढी०  का

 फोटो  लीथो  प्रैस  भी  इस  पद्धति  पर  स्थापित

 किया  गया  है  ध्रथवा  स्थाण्ति  किया  जा  रहा

 है;

 (ग)  क्‍या  भारत  सरकार  के  प्रेस  की

 भांति  इन  दो  प्र्णों  को  प्रशासनिक  ओर

 तकनीकी  द्ष्टि  से  कुशलता  से  चलाने  के  उद्देश्य

 से  सरकार  का  विचार  इनमें  भी  जनरल  मैनेजर

 की  नियक्ति  करने  का  है;  झौर

 (घ)  यदि  हां,  तो  उक्त  नियुक्ति  कब  तक

 की  जायेगी  !
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 रखा  जंत्री  (ली  खनजीयन राम) राम)  :  (क)

 इस  समय  जे०पी०बी०  का  लैटर  प्रैस  ताम

 से  कोई  ष्र्स  नहीं  है,  परन्तु  Todiodto  के

 गुप्त  दस्तावेज  इस  समय  भारत  सरकार

 मुद्रणालय  के  जेण्सी०डो>  विंग  में  लागत

 समायोजन  झाधार  पर  छापे  जाते  है।

 (ख)  भारत  सरकार  मृद्रणालय  की

 तरह  जे  ०सी  YO  का  कोई  फोटो  लियो  प्रेस

 नहीं  है,  परन्तु  Fodloato  में
 झपेक्षित  मशीन

 औझौर  कर्मचारिणें  पहित  एक  फोटो  लियो  अ्रन-
 भाग  स्थापित  किया  जा  रहा  है।  इसी  प्रकार

 ज०्सी०्जी०  के  परिसर  में  जूंण्सोण्त्री

 के  लिए  एक  लेटर  रिट  झनभाग  खोले

 जाने  का  ग्रस्तगथ  भी  है।

 (ग)  और  (घ).  इन  दो  अनुभागों  के

 प्रधान  झंकारो  उए  प्रवन्धक  होंगे  जो

 निदेशक,  TowteFo  के  अधीन  होंगे।

 इन  अनभागों  में  अपेक्षित  कर्मवारी  भो

 नियुक्त  किए  जाएंगे।  फोटो  नथा  अनुमत  में

 इस  समय  नियक्तियाँ  की  जा  रहते  हैं।  लैटर

 प्रिटिंग  झनभाग  स्थ.पित  हो  न्नने  पर  वहा

 नियुक्तियां  ऋ'  दी  जाएगी  i  |

 Profit  earned  by  Britannm  Biscuits

 Company  and  Qualification  laid  down
 for  Director

 3898.  SHRI  DILIP  CHAKRAVARTY:
 Will  the  Minister  of  INDUSTRY  ie
 pleased  to  state:

 (a)  whether  the  Chairman  of  the
 Britannia  Biscuits  declared  at  the  An-
 nual  General  Meeting  of  the  share-

 holders  for  the  fiscal  year  1976-77
 that  the  company  benefited  a  lot  after
 the  emergency  was  imposed;

 (b)  the  profit  earned  by  the  com-
 pany  during  the  last  three  years;

 (c)  the  total  investments  made  and
 the  remittances  made  upto  date;

 (a)  whether  the  company  hag  re-
 mitted  90  times  more  than  the  initial
 investment  in  the  span  of  about  &
 years;

 (e)  whether  the  company  5  violat-
 ing  the  restrictions  imposed  by  J.  &
 R.A.  regarding  the  foreign  sharehold-
 ings;

 (f)  whether  there  are  any  minimum
 qualifications  laid  for  Directors;  what
 are  the  qualifications;  and

 (g)  whether  the  Minister  is  aware
 that  these  qualificationg  are  being
 violated?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITI):  (a)  The  Statement  of
 the  Chairman  of  the  Britannia  Bi3:uit
 Company  Limited  reproduced  in  the
 Annuai  Report  of  the  Company  for  the
 year  1975-76  contain  the  followin,
 statement  on  the  emergency.

 “If  the  emergency  had  not  res-
 tored  stability  to  the  economic  and
 social  systems,  the  situation  for  the
 corporate  sector  would  have  been
 precarious.  It  is  because  the  right
 conditions  were  created  that  we  have
 been  able  to  carry  out  our  commer.
 cial  operations  successfully.  Ths
 serves  to  highlight  how  dependent
 commercial  activity  is  on  the  en-
 vironment  created  by  political  stabi-
 lity,  labour,  discipline,  sound  policics
 and  effective  Government.”

 (b)  and  (c).  Two  statements  show-
 ing  the  profits  earned  by  the  company

 before  tax  and  after  tax  and  the  valu>
 of  its  total  assets  during  the  last  three
 years  and  the  remittances  made  during
 the  last  six  years  are  attached.

 (d)  No,  Sir.

 (e)  In  their  letter  dated  llth  Mav.
 1976,  the  Reserve  Bank  of  India  have
 advised  the  Britannia  Biscuits  Com-
 pany  Limited,  Calcutta,  that  the  non-
 resident  interest  in  the  equity  cavital
 of  the  company  should  be  reduced  to
 a  level  not  exceeding  40  per  cent  with-
 in  a  period  of  two  years  from  the
 date  of  receipt  of  that  letter.  The
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 Company  hag  agreed  to  comply  with

 this  Order  within  the  prescribed  tume

 limit.

 (f)  Ai  per  Article  No.  96  of  the

 Articles  of  Association  of  the  company,

 it  appears  the  share  qualifications  for
 a  Director  is  holding  of  100  shares  in
 the  capital  of  the  company,  in  his  own
 Name  or  jointly  with  any  other  person,
 whether  beneficially  or  as  a  trustee.

 (g)  No,  Sir.

 Statement  I

 (b)  and  (c).  Statement  showing  the  profits  and  assets  during  the  3  years  1974-755  1975-76  and
 1976-77.

 1974-75  975-76  1976-77

 t.  Profit  before  Tax

 2.  Profit  after  Tax

 3  Total  ass~ts

 (Rupees  in  lakhs)

 2hgri7 7  347°77  4547  52

 TI2°47  47°77  370°  42

 I279°I2  T4gi°  35  3740°7!

 Statement—lIl

 (b)  and  (c).
 Statement  showing  the  remittances
 made  by  M/s.  Britannia  Biscuit  Co.
 for  the  years  1970-71  to  1975-76.

 Year  Amount  in
 Rupees

 AQTOTL  .  न  I2,02  653

 TVQ772  .  >  14.28,118

 I972-73  ०  '  .  16,909,512

 TOT  =F 4  rT  .  न  440.388

 W475  17,88,796

 7975276  हे  Py  न  :  20,309,758

 ToraL  :  85,81,225

 राष्ट्रीय  राजपथ

 3899.  थी  लक्ष्मोतारायण  नायक:

 क्या  नौजहन  झोर  परिवहन  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि:

 (क)  देश  में  कुल  कितने  राष्ट्रीय

 राजपथ  हैं;

 (ख)  क्‍या  नये  राष्ट्रीय  राजपथों  के

 निर्माण  के  बारे  में  कोई  योजना  भारत  सरकार

 के  विचाराधीन  है,  यदि  हां,  तो  प्रस्तावित

 राष्ट्रीय  राजपथों  का  ब्यौरा  क्या  है;  और

 (ग)  क्‍या  भारत  सरकार  इस  तथ्य

 को  ध्यान  में  रखते  हुए  कि  खजुराहों  एक

 अन्तर्राष्ट्रीय  पर्यटन  केन्द्र  है  तथा  दिल्ली  से

 ग्वालियर  तक  की  सड़क  पहले  ही  राष्ट्रीय

 राजपथ  है,  दिल्‍ली  और  खजुराहो  के  बीच  की

 सड़क  को  राष्ट्रीय  राजपथ  घोषित  करेगी,

 झौर  यदि  हां,  तो  कब  तक

 नौयहन  झोर  परिवहन  मंत्रालय  में  प्रभारी

 राज्य  मंत्री  (भी  चांद  राम)  :  (क)

 छप्पन।

 (ख)  और  (ग).  सरकार  के  पास  ऐसा

 कोई  प्रस्ताव  नहीं  है।
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 Previding  of  Technical  Know-how  and
 Investment  in  W.  Bengal  by  the

 Soviet  Union

 3900.  SHRI  ८.  K.  CHANDRAPPAN:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  the  Soviet  Union  has
 expressed  its  desire  to  provide  techni-
 cal  know-how  and  for  much  assistance
 in  a  big  way  for  the  ship  of  industries
 in  West  Bengal;  and

 (b)  if  so,  the  details  anq  Govern-
 ment’s  reaction  thereto?

 THE  MINISTER  OF
 THE  MINISTRY  OF  INDUSTRY
 (KUMARI  ABHA  MAITI):  (a)  No,
 Sir.  Any  proposal  for  assistance  by  a

 foreign  government  for  projects  in

 any  of  the  States  would  require  the

 clearance  of  the  concerned  Ministries
 of  the  Government  of  India.  In  ac-

 cordance  with  this  established  pro-
 cedure,  no  proposal  from  the  Soviet
 Union  to  provide  technical  know-

 how  and  much  §asssistance  in  a  big

 way  for  setting  up  industries  in  West
 Bengal  has  been  received.

 STATE  IN

 (b)  Does  not  arise  in  view  of  the

 answer  to  (a)  above.

 Financial  Assistance  to  Mbharashtra
 for  National  Highways

 3901.  SHRI  ANNASAHEB  GOT-

 KHINDE:  Will  the  Minister  of  SHIP-
 PING  AND  TRANSPORT  be  pleased
 to  state:

 (a)  whether  Government  of  Maha-

 rashtra  have  requested  the  Govern-

 ment  to  increase  the  financial  assist-

 ance  to  them  for  the  construction  and

 raainienance  of  National  Highways  for

 the  current  year  so  as  to  keep  satis-

 fectory  progress  of  the  continuing

 works;  and

 (b)  if  so,  the  details  of  the  request

 and  the  reaction  of  the  Government

 thereto?
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 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  Yes,  Sir.

 (b)  Maharashtra  Government  have
 requested  for  increasing  allocation  for
 National  Highway  (Original)  works
 from  Rs.  6.30  crores  to.  Rs.  .08
 crores.  Due  to  financial  limitations  it
 has  not  been  possible  to  increase  the
 allocation  for  National  Highway  (Ori-
 ginal)  Works  in  the  case  of  any  State
 including  Maharashtra.  For  main-
 tenance  of  National  Highways,  Maha-
 rashtra  Government  have  indicated
 their  requirement  as  Rs.  4.00  crores.
 Against  this  requirement  the  esti-
 mates  sent  by  the  State  Government
 amount  to  Rs.  254  lakhs  only.  Against
 this  accorfing  to  restricted  availability
 of  funds  a  sum  of  Rs.  198.43  lakhs  has
 been  released.

 Selling  of  Two  Ships  by  Tamil  Nadu
 Government

 3902.  SHR]  R.  ्  SWAMINATHAN:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  Tamil  Nadu  Govern-
 ment  propose  to  sell  two  ships  acquir-
 ed  by  them  in  1975;

 (b)  if  so,  what  are  the  main  reasons
 for  the  same;

 (c)  whether  the  Union  Government
 have  allowed  them;  ang

 (d)  whether  they  have  also  asked
 the  Union  Government  to  go  in  for
 bigger  ships?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  The  Poompuhar
 Shipping  Corporation  Limited,  Mad-
 Tas  acquired  two  vessels  in  1974/75.
 Proposal,  if  any,  fo  rtheir  sale  would
 ordinarily  be  made  by  the  said  Cor-
 poration.  The  Corporation  has  not
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 submitted  any  concrete  proposal  for
 the  sale  of  the  ships.

 (b)  and  (c).  Do  not  arise.

 (a)  No  such  propogel  hag  been  re-
 ceived  so  for.

 सरगुजा  जिले  के  विभामपुर  कोयला  खातों  में

 ठेका  प्रजालो

 3904.  शी  सुभाष  झाहूजा  :  क्या  ऊर्जा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्या  मध्य  प्रदेश  के  सरगुृजा  जिले

 में  विश्रामपुर  कोयला  खान  में  ठेका  प्रणाली

 प्रभो  भी  चल  रही  है;

 (ख)  यदि  हां,  तो  इसके  क्या  कारण

 हैं;  प्र

 (ग)  क्‍या  सरकार  कोयला  खानों  में

 ठेका  प्रणाली  समाप्त  करते  के  बारे  में  विचार

 करेगी  ?

 ऊर्जा  मंत्री  (श्री  पो०  रामचखन)  :

 (क)  विश्रामपुर  कोलियरी  में  ठेका  श्रमिकों

 को  जिन  कामों  पर  लगाया  जाता  है  वे  इस

 प्रकार  हैं  :--रोशनदान  बनाना,  सड़कों  का

 निर्माण  और  मरम्मत,  भवनों  का  विद्युतीकरण,

 लकड़ी  के  शहतीरों  की  चिराई  ग्रादि  |

 (ख)  शौर  (ग).  कानून  द्वारा  निषिद्ध

 कामों  के  लिए  ठेका  प्रणाली  पहले  ही  बन्द

 कर  दी  गई  है।  इसके  श्रलावा,  ठेकेदारों  को

 ऐसे  काम  दिये  जाते  हैं  जो  रुक  रुक  कर  होते

 है  अ्रथवा  आ्रावश्यकतावश  अचानक  करने

 पड़ते  हैं  ।

 लद॒दाख  में  पनविजलो  घर  को  स्थापना

 3905.  श्रीमती  पारवतों  देवी  :  क्‍या

 ऊर्जा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  लहाख  के  सूरू  क्षेत्र  में

 पन  बिजली  घर  बनाने  का  प्रस्ताव  सरकार

 के  विचाराधीन  2;  और

 (ल)  यदि  हां,  तो  इस  परियोजना  का

 कार्य  कब  तक  प्रारम्भ  हो  जाने  की  संभावना

 है?

 ऊर्जा  मंत्रो  (भी  पो०  रामचन्द्रत)

 (क)  जी,  नहीं।

 (ख)  प्रश्न.  नहीं  उठता ।

 Spending  of  Two  Lakhs  Rupees  by
 Bhel  to  inaugurate  the  Transformer

 Factory,  Jhansi

 3906.  SHRI  M.  M.  HASHIM:  Will
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state:

 (a)  whether  BHEL,  Jhansi  spent
 about  Rs.  2  lakhs  in  preparation  to  in-
 augurate  the  Transformer  Factory,
 Jhansi  on  360  March,  977  by  Ex-
 Prime  Minister,  Shrimati  Gandhi
 which  could  not  take  place;

 (b)  the  necessity  to  inaugurate  the
 Transformer  Factory,  Jhansi  when
 management  has  already  done  _  the
 production  of  Rs.  52.59  lakhs  in  1976-
 77;

 (९)  on  what  account  Rs.  2  lakhs  was
 spent;  and  a  complete  list  of  items
 of  materials  purchased;  and

 (d)  whether  there  was  any  Bro-
 chure  published  in  anticipation  of  In-
 auguration  which  advertised  20-Point
 Economic  Programme  and  praise  for
 Indira  Gandhi;  if  so,  whether  a  copy
 of  Brochure  will  be  laid  on  the  Table
 of  the  House?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (KUMARI  ABHA  MAITI):  (a)  No,
 Sir.

 (b)  It  is  not  uncustomary  to  have

 major  plant  inaugurated  by  eminent
 leaders.  However,  in  this  case  the

 question  does  not  arise  as  no  inaugu-
 ration  has  taken  place.  The  produc-
 tion  of  Rs.  52.59  lakhs  was  a  small

 production  of  only  one  of  the  pro-
 ducts.
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 (c)  Rs.  9,360/-  inclusive  of  taxes
 was  spent  for  purchasing  key  chains.
 Sample  2  Nos.  have  been  obtained.

 (d)  No,  Sir.

 जे०  के०  मिल्स,  कानपुर  का  बन्द  होना

 3907.  भी  सतोहर  लाल  :  क्या

 'उच्चोग  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  कानपुर
 स्थित  जे०  के ०  मिल  (कैलाश  मिल)  गत

 डो  वर्षों  से  बन्द  पड़ी  है  ग्लौर  इसके  परिणाम-

 स्वरूप  लगभग  Sooo  श्रमिक  बेरोजगार

 हो  गये  हैं;

 (ख)  यदि  हां,  तो  सरकार  इस  मिल

 को  दुबारा  चालू  करते  के  लिए  क्या  कार्यवाही

 कर  रही  है;  श्रौर

 (ग)  इसके  बन्द  होने  के  क्या  कारण

 हैं?

 उद्योग  मंत्रालय  में  राज्य  मंत्रो  (कुमारो

 झासा  यतो )  :  (क)  से  (ग).  दि  जर  के

 काटन  मेन्यफंक्चरिंग  कं०्,  कानपुर  ]  अक्तूबर,
 976  से  बन्द  पड़ी  है  जिससे  लगभग  2276

 कर्मचारी  बेरोजगार  हो  गये  हैं।  बन्द  टोने

 का  कारण  वित्तीय  कटिनाइयां  बताया  गया

 है।  चकि  राष्ट्रीय  कपड़ा  निगम  305

 कपड़ा  मिलों  के  प्रबन्ध  का  प्रत्यधिक  भार

 पहले  से  ही  संभाल  रहा  है,  इसलिए  सरकार

 अर  अभ्रधिक  मिलों  का  प्रबन्ध  निगम  द्वारा

 हाथ  में  लिये  जाने  के  पक्ष  में  नहीं  है।  फिर

 भी,  यदि  राज्य  सरकार  निगम  के  अधीन

 मिल  के  प्रबन्ध  को  हाथ  में  लेने  के  प्रर्थक्षम

 प्रस्ताव  को  लेकर  झाती  तो  सरकार  उस  पर

 तत्परता  से  शीघ्रता  से  विचार  करेगी।

 इस  मिल  के  बारे  में  टेक्सटाइल  कमिश्नर  के

 कार्यालय  के  अधिकारियों  द्वारा  तैयार  की  गई

 सर्वेक्षण  रिपोर्ट  की  एक  प्रतिलिपि  राज्य

 सरकार  को  भेजी  जा  चकी  है!
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 Setting  Up  of  Thermal  Power  Station
 in  Kaynataka

 3908.  SHRI  RAJSHEKHAR  KOLUR:
 Will  the  Minister  of  ENERGY  be
 pleaseg  to  state:

 (a)  whether  a  Thermal  Power
 Station  is  going  to  be  established  in
 Raichur  District  on  river  Krishna  in
 the  State  of  Karnataka;  and

 (b)  if  so,  the  main  features  there-
 of?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 and  (b).  Mvsore  Power  Corporation
 have  submitted  a  Feasibility  Report
 to  the  Central  Electricity  Authority
 on  29th  November,  977  for  setting  up

 a  therma]  power  station  at  Raichur.
 The  Feasibility  Report  is  under  exa-
 mination  in  tic  Central  Electricity
 Authority.

 Licence  to  Industries  in  M.P.

 3909.  SHRI  SHARD  YADAV:  Wil!
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state:

 (a)  the  number  of  Industries  ‘or
 which  licences  were  issued  in  Madhya
 Pradesh  from  7972  to  1976;

 (b)  the  number  of  Industries  out
 of  them  which  have  started  produc-
 tion;  and

 (c)  the  number  of  industrialists
 which  have  not  started  work  after
 getting  the  licences?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITI):  (a)  2]  industrial
 licences  were  issued  in  Madhya  Pra-
 desh  from  972  to  1976,

 (b)  45  of  these  licensed  firms  have
 commenceg  production,

 (c)  3  of  the  licences  have  been  re-

 voked,  and  effective  steps  have  been
 taken  in  the  case  of  4  licences.  The

 remaining  59  licences  are  in  varying
 stages  of  implementation.
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 Setting  up  Industrial  Projects  in
 Andaman  and  Nicobar  Islands

 a
 SHRI  MANORANJAN  BHAK-

 TA:  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  Government  are  plan-
 ning  any  projects  to  be  set  up  in  the
 Union  territory  of  Andaman  and
 Nicobar  islands  during  the  year  1978-
 79  to  remove  the  industrial  back-
 wareness  of  this  region;  and

 (७)  whether  any  special  inccntives
 are  being  provided  to  the  entrepre-
 neurs  who  put  up  industries  there
 and  if  so,  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITI):  (a)  No,  Sir.  At  pre-
 sent  there  is  no  Specific  proposal  under
 considcratie;  of  the  Ministry  of  In-

 dustry  for  setting  up  of  Public  Sector
 inJustrial  projects  in  the  Andaman
 and  Nicobar  Islands.

 (b)  The  entire  area  of  Andaman
 2nd  Nicobar  Islands  has  been  declared
 industrially  backward  and  is  eligible
 for  investment  subsidy,  transport  sub-
 vidy.  ccreessional  finance  _  facilities
 from  term  lending  inctitutions,  special
 facilituzes  for  importing  machinery,
 raw  materials  and  components  aad
 oher  incentives  available  for  industries
 established  in  backward  =  districts/
 areas.

 my  प्रदेश  के  ब्रन्देन  वण्ड  क्षेत्र  में  डाक

 39l].  श्री  नर्पशा  प्रपाद  राय  :  क्‍या

 गृह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  पता  है  कि

 मध्य  प्रदेश  के  ब॒न्देलखण्ड  क्षेत्र  में  डकतों  के

 नये  गिरोह  सक्रिय  हो  गये  हैं,  जो  लोगों  का

 ग्रपहरण  कर  लेते  हैं  श्रौर  फिरौतो  की  मांग

 करते  हैं;

 (ख)  क्या  मध्य  प्रदेश  का  पुलिस  विभाग

 डकैठों  के  नये  गिरोहों  को  समाप्त  करने,

 प्रपहरण  की  धटनाशों  को  रोकने  और  भ्रपहत
 लोगों  को  मुक्त  कराने  में  प्रसफल  रहा  है;

 (ग)  क्‍या  26  ग्रक्तूबर,  977  को
 बांदा  क्षेत्र  मे ंपुलिस  की  लापरवाही  के  कारण

 हरिसिह  डकैतों  का  गिरोह  श्रपहरण  करके
 झौर  भाग  जाने  में  सफल  हो  गया  था  और

 याद  हां,  तो  उक्त  मामले  में  मध्य  प्रदेश
 सरकार  ने  क्‍या  कार्यवाही  की  है;  और

 (घ)  क्या  केन्द्रीय  सरकार  का  मध्य

 प्रदश  सरकार  और  उत्तर  प्रदेश  सरकार  के

 सहयोग  से  बुन्देलखण्ड  क्षेत्र  में  डकैतों  के

 गरोहों  को  समाप्त  करते  के  लिए  द्वुत  कार्यवाही
 करने  का  विचार  है?

 73  मंत्रालय  में  राज्य  मंत्रो  (श्री  धनिक

 ल.ल  मण्डल)  :  (क)  से  (घ).  श्रपेक्षित

 सूचना  मध्य  प्रदेश  सरकार  से  एकत्र  की

 जा  रही  है  और  यह  प्राप्त  होते  ही  सभा  के.

 पटल  पर  रख  दी  जायेगी।

 Privy  Purses

 392  SHRI  VINODBHAI  B.  SHETH:
 Will  tne  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 ‘a:  how  many  former  princes  are
 entitleq  to  lumpsum  privy  purse;

 (b)  what  was  the  amount  of  any
 lumpsum  paid  to  the  former  prin-
 ces:

 (c)  whether  Government  propose
 to  start  or  review  the  privy  purses
 at  some  reduced  scale;

 (d)  whether  it  is  true  that  some
 of  the  former  princes  were  given
 lumpsum  payment  while  in  the  case
 of  others  it  was  unduly  delayed  and
 denied;  and

 (e)  if  so,  how  much  amount  is  due
 to  be  paid  and  when  it  will  be  paid?
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 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  HOME  AFFAIRS

 (SHRI  DHANIK  LAL  MANDAL):

 (a)  ang  (b).  Article  363A  of  the

 Coustitution  inserted  by  the  Cons-

 titution  (26th  Amendment)  Act,  1971,

 which  came  into  force  on  28th  Decem-

 ber,  97l,  abolished  privy  purse  and

 extinguished  all  rights,  liabilities  and

 obligations  in  respect  thereof.  How-

 ever,  in  order  to  enable  the  former

 Tulers  to  adjust  themselves  to  the

 changed  circumstances  and  to  mitigate

 hardship,  Government  of  India  decid-

 ध्  to  make  ex-gratia  lumpsum  cash

 Payme:ts  to  them.  Under  the  scheme

 formulated  by  Government  for  this

 purpose,  in  the  event  of  death  of  a

 former  ruler,  the  ex-gratia  grant  is

 to  be  paid  to  widow(s),  son(s),  un-

 married  daughter(s)  and  widow  of  a

 pre-deceaseg  son.  There  were  276

 former  rulers  who  were  eligible  for

 such  @x-gratia  grants.  Out  of  them.

 one  died  a  bachelor  and  x0  grant

 coulg  be  paid  in  his  case.  E£.c-grctia

 grants  amounting  to  Rs.  9  78.83,076

 have  been  s#ctioned  in  respect  of  266

 former  rulers  in  accordance  with  the

 approved  scheme.

 (c)  No,  Sir.

 (d)  and  (e).  Ex-gratia  grants  re-

 ‘main  to  be  Paid  only  in  the  case  of

 nine  former  rulers  involving  an  am-

 -ount  of  about  Rs.  68  lakhs.  Besides,

 in  the  case  of  two  former  States,

 namely  Vasavad  ang  Dhurwai,  a  few

 of  the  large  number  of  claimants  are

 also  to  receive  payment  of  the  ex-

 gratia  amount  fixed  for  them.  These

 paymets  will  be  made  as  soon  as  the

 ‘concerned  persons  comply  with  the

 requireq  formalities  in  accordance
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 with  the  scheme  formulated  for  this

 purpose,

 Production  of  Hand  Spun  and  Hand

 Woven  Khadi  from  Polyster  and

 Synthetic  Fibre

 3913.  SHRI  R.  VENKATARAMAN:

 Wil]  the  Minister  of  INDUSTRY  be

 pleased  to  state:

 (a)  whether  Hand  spun  and  Hand

 woven  Khadi  has  been  produced  from

 Polyster  and  synthetic  fibre;

 (०)  whether  it  is  commerciaily

 marketed;  and

 (c)  if  not,  the  reasons  for  the  same’)

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITI):  (a)  to  (c).  The

 scheme  regarding  production  of  Khadi

 with  mixture  of  man-made  fibres  like

 polyster  is  still  at  the  experimental
 stage  and  its  economics  have  not  been
 worked  out.

 Allotment  of  Lands  to  the  Ex-
 Service  Personnel

 3914.  SHRI  GOVINDA  MUNDA:
 Will  tie  Minister  of  DEFENCE  be

 pleaseq  to  state:

 (a)  whether  Government  have  re-
 cently  reviewed  its  policy  regarding
 the  allotment  of  lands  to  the  Ex-ser-
 vice  personnel:

 (b)  if  so,  the  details  thereof;  and

 (c)  the  number  of  ex-servicemen
 who  have  been  allotted  lands  in  the
 State  of  Orissa  during  last  two  years,
 district-wise,  alongwith  the  pending
 cases?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  and
 (b).  Allotment  of  land  to  =  ex-
 servicemen  is  done  by  the  State  Gov-
 ernments,

 (c)  The  requisite  details  in  respect
 of  Orissa  are  not  available.  The  Stste
 Government  hag  been  requesteq  to
 furnish  the  same.
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 झखिल  मारतिव  स्वास्थ्य  संचा

 3915.
 भ्री  यमुना  प्रसाद  झास्त्री  :

 शो  क०  लकप्पा  :

 क्या  गृह  मंत्री  यह  बताने  की  कृपा

 करंगे  कि:

 (क)  क्‍या  सरकार  ने  गत  तीन  वर्ष  पूर्व

 ग्राई>ए  ०एस  ०,  आई  ०पी  >एस  ०  तथा  भारतीय

 वबन  सेवा  की  पद्धति  के  ग्राधार  पर  भ्रखिल

 भारतीय  स्वास्थ्य  सेवा  बनाने  का  कोई

 निर्णय  किया  था  और  यदि  हां,  तो ध्से  ग्रब

 तक  कार्यान्वित  न  करने  के  क्‍या  कारण  हैं;
 और

 (ख)  यदि  नहीं,  तो  क्‍या  सरकार

 स्वास्थ्य  सेवाओ्नों  तथा  राष्ट्रीय  एकता  में

 उच्च  स्तर  को  बनाये  रखते  की  दृष्टि  से

 अखिल  भारतीय  स्वास्थ्य  सेवा  के  गठन

 पर  विचार  कर  रही  है?

 गृह  मंत्रालय  में  राज्य  मंत्रो  (शो एम  होत

 पाटिल) :  (क)  शौर  (ख).  एक  विवरण

 सदन  के  पटल  पर  रखा  जाता  है  q

 विषरण

 अखिल  भारतोय  सेवा  अधिनियम,  1951

 को  सितम्बर,  963  में  सशोधत  किया  गया

 था,  जिससे  कि  अन्य  सेवाओं  के  साथ-साथ

 भारतीय  चिकित्सा  तथा  स्वास्थ्य  सेवा  के

 सृजन  की  व्यवस्था  की  जा  सके  t

 2.  भारतीय  चिकित्सा  तथा  स्वास्थ्य
 सेवा  को  ]  फरवरी,  969  से  गठित  करने
 से  सम्बन्धित  औपचारिक  प्रादेश  श्रखिल

 भारतीय  सेवाए  भ्रधिनियम,  795  की  धारा
 2क  के  अधीन  जारी  किये  गये  थे  |  भर्ती  i

 सवरग  प्रबन्ध  के  संबन्ध  में  नियमों  को  राज्य

 सरकारों  तथा  संघ  लोक  सेवा  आयोग  के

 परामर्श  से  भ्रन्तिम  रूप  दे  दिया  गया  था  झभ्ौर

 उन्हें  भारत  के  राजपत्र  में  भश्रधिसूचित  किया

 गया  था।  किन्तु  न  तो  सेवा  के  राज  संवर्गों

 को  गठित  करने  झथवा  न  ही  उनमें  प्रारम्भिक

 भर्ती  करने  की  कोई  कार्रवाई  की  जा  सकी,

 क्योंकि  सात  राज्य  सरकारों  ने  =  (श्रसम,

 जम्मू  व  कश्मीर,  कर्नाटक,  महाराष्ट्र,  पंजाब,

 तमिलनाडु  और  पश्चिम  बंगाल)  जिन्होंतगे

 पहले  इस  सेवा  में  सम्मिलित  होना  मान

 लिया  था,  या  तो  अपनी  सहमाते  वापिस  ले

 ली  श्रथवा  इस  सेवा  के  निर्माण  की  आवश्यकता

 के  सम्बन्ध  में  प्रपनी  शर्ते  रखीं।  झ्रागे  पत्राचार

 किये  जाने  के  परिणामस्वरूप  भ्रसम,  कर्नाटक,

 पंजाब  तथा  पश्चिम  बंगाल  की  मरकारों  ने

 सेवा  की  योजना  में  भाग  लेने  के  लिए  पुनः
 अपनी  सहमति  दें  दी।  किन्तु  महाराष्ट्र,

 जम्मू  व  कश्मीर  और  तमिलनाडु  की  सरकारों

 ने  पुनविचार  करने  पर  भी  सेवा  की  योजना  में

 शामिल  न  होने  के  अपने  पहले  के  विचार  को

 फिर  से  दोहराया  |

 3.  इस  सम्बन्ध  में  कोई  ऑ्रन्तिम  निर्णय

 नहीं  लिया  गया  है  कि  क्या  भारतीय  चिकित्सा

 तथा  स्वास्थ्य  सवा  का  गठन  किया  जाये

 ग्रथवा  नहीं।

 Retirement  of  IPS  Officers  in  Punjab
 during  Emergency

 3916.  DR.  BALDEV  PRAKASH:
 Wil  the  Minister  of  HOME  AFFAIRS
 be  pleaseg  to  state:

 (a)  the  number  of  Police  officers
 of  I.P.S.  ranks  whose  services  were
 terminated  or  who  were  prematurely
 retired  from  Punjab  Police  during
 emergency;

 (b)  whether  Government  have  re-
 viewed  their  cases:  and

 (e)  if  so,  the  result  thereof?

 THE  MINISTER  OF  HOME
 AFFAIRS  (SHRI  CHARAN  SINGH):
 (a)  Taree  IPS  officers  of  the  Punjab
 State  Cadre  were  prematurely  retired
 from  service  during  the  emergency.



 759  Written  Answers

 (b)  and  (c).  Yes,  Sir.  The  decision
 to  prematurely  retire  two  of  the
 above-mentioned  three  officers  has
 been  up-held  on  review.  The  case  of
 the  third  officer  is,  however,  still  under
 consideration.

 Traffic  on  Pankha  Road,  New  Delhi

 3917.  SHRI  KAILASH  PRAKASH:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  the  traffic  on  the
 Pankha  Road,  New  Delhi  has  subs-
 tantially  increased  and  the  present
 single  lane  is  inadequate’  to  cope
 with  it;

 (b)  if  so,  what  steps  are  being  taken
 to  widen  the  road  and  to  provide  a
 double  lane  for  the  traffic  (including
 for  the  portion  that  falls  in  the
 Cantonment  area);

 (c)  whether  there  is  a  proposa]  to
 construct  an  over-bridge  or  8  sub-

 way  at  the  railway  crossing  on  the
 said  road  in  order  to  remove  a  serious
 traffic  bottleneck  in  the  area;  and

 (a)  if  so,  the  nature  thereof  and
 when  it  would  be  taken  up  for
 construction?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  Yes,  Sir.

 (b)  The  exist#:g  single  lane  (I2  ft.)
 Pankha  road  has  already  been  widen-
 ed  to  2  lanes  (24  ft.)  from  Najafearh
 Toad  crossing  to  railway  crossing.
 Further  programme  already  going  on
 provides  for  widenitig  to  4  lane  divid-
 ed  carriageway  (24  ft.  each)  from
 Najafgarh  roag  crossing  to  Mayapuri
 crossing  and  a  3-lane  carriageway
 (36  ft.)  from  Mayapuri  crossing  to
 Tailway  crossing.  The  Cantonment
 authorities  have  been  requested  ६0
 take  necessary  action  for  widening
 the  portion  in  their  area.

 (c)  No,  Sir.

 (d)  Does  not  arise.
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 Coal  Mining  by  Solig  Blasttng  Methods.

 3918.  DR.  8.  N.  SINGH:  Will  the
 Minister  of  ENERGY  be  pleased  to
 state:

 (a)  whether  mining  of  coa)  by  solid

 blasting  methods  through  explosives
 which  was  prohibited  by  the  Director,
 Council  of  Mines  Safety  before  na-
 tionalisation  has  now  been  allowed;
 and

 (b)  if  so,  since  when  it  has  been
 allowed  and  what  are  the  reasons?

 THE  MINISTER  OF  ENERGY
 (SHRI  ए  RAMACHANDRAN):  (9)
 and  (b).  There  is  no  rule  restricting
 the  use  of  solid  blasting  method  for
 coal  extraction,  except  in  the  case  of

 gassy  mes.  In  fact,  the  permissicn
 for  solid  blasting  was  first  granted  by
 the  Chief  Inspector  of  Mines  (Director
 General,  Mines  Safety),  in  1968.

 Tc  use  of  solid  blasting  method
 obbviates  the  use  of  coal  cutting  mach-
 ines  and  their  electrica]  accessories.  It
 improves  the  operational  efficiency  by
 dispensing  with  the  rigid  cycle  of
 Operation  involved  in  the  use  of  the
 coal  cutt*sig  machines.  Solid  blasting
 method  is  safe  and  economical.

 भारतोय  र्क्ई  निगम  से  वितोद  मिल्प  कम्पनो

 लिमिटेड,  उज्मंग  द्वारा  रूर्ई  को  गांठ  को

 खरीद

 39I9.  1. |  रामश्वर  पाटोदार  :  क्‍या

 उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 झरतीय  रई  निगम  से  जनवरी-दिमम्बर,

 976  के  दौरान  विनोद  मिल्स  कम्पनी

 लिमिटेड,  उज्जेन  (मध्य  प्रदेश)  द्वारा  रूई

 की  कितनी  गांठें  खरीदी  गई  ?

 उद्योग  मंत्रालय  में  राज्य  मंत्री  कुमारी
 दाना  सयतो)  :  विनोद  भिल्स  कं०  लिमिटेड,

 उज्जैन  ने  976  (जनवरी  से  दिगम्बर)

 में  भारतीय  कपास  निगम  से  कपास  की

 335  गांठें  खरीदी  थीं।
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 लीबिया  में  भारत  हैबी  इलेक्ट्रिकल्स  को

 ठेका

 3920!  शी  भागू  कुमार  शास्त्री  :  क्‍या

 जोय  मंत्री  यह  बताते  की  कृपा  करेंगे  कि  :

 (क)  लीबिया  में  भारत  हैवी  इलेक्ट्र-
 क्ह्स  को  कितने  करोड़  रुपये  का  ढेका  मिला

 श्रौर  इस  ठेके  पर  लागू  होने  वाली  मुख्य  शर्तें

 क्या  हैं;  भौर

 (ख)  यह  कार्य  कब  तक  पूरा  हो
 जायेगा  ?

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (कुमारो
 झाभा  मयती)  :  (क)  लीबिया  में  भारत

 हुँवी  इलेविट्रकल्स  लिमिटेड  को  32393157

 एलडी  भूल्य  का  ठेका  मिला,  जो  |  एलडी-
 30  रुपये  की  विनिमय  दरे  पर  लगभग

 46.88  करोड़  रुपये  श्ाता  है।  ठेके  की

 मख्य  शर्तों  को  बताने  बाला  एक  विवरण

 सलग्न  है।

 (ख)  ठेके  के  प्रन्त्गंत  दो  यूनिटों  के

 नाल  होने  की  तिथियां  निम्नलिखित  हैं  :--

 यूनिट  ]  29  जून,  979  तक

 यूनिट  JI  29  दिसम्बर,  979  तक

 53%  की  शर्तों  के  प्रनुसार  बी०एच०ई०एल०  ने
 दा  वर्षों  की  श्वधि  तक  विद्युत  केन्द्र  का

 मंचालन  श्रौर  रख-रखाव  भी  करना  है  जिसमें
 ग्राहम  को  और  दो  वर्षों  के  लिए  इसे  बढ़ाने
 वा  विकन्‍्प  प्राप्त  है

 विवररत

 मस्य  ण् :

 (7)  लीबिया  के  कसी  बन्दरगाह  तक

 प्रायातित  संयंत्र  की  लागत  तथा  भाड़ा  मूल्य

 तो भुगतान  निम्नलिखित  तरीके  से  किया
 जाईगा  —

 (1)  ठेके  पर  हस्ताक्षर  होने  के  45  दिनों  के

 प्रन्दर  20  प्रतिशत,  जिसका  भुगतान
 300  Lg—g,

 झमरीकी  डालरों  में  अत्यक्ष  स्थान्तरण

 द्वारा  नई  दिल्‍ली  में  ठेकेदार  के  बैंक  को

 किया  जायेगा  |  यह  राशि  निम्नलिखित

 शर्तों  पर  रिलोज  को  जायेगी  -_—

 (%)  ठेके  पर  हस्ताक्षर  होने  5  दिन

 के  प्रन्दर  ठेके  का  पंजीकरण  और

 उसी  मुद्रा  में  किसी  लीबियाई  बैंक  से

 गारन्टी-पत्र  प्रस्तुत  करना

 (a)  ठेकेदार  द्वारा  स्थल  का  उत्तरदायित्व

 लेना  और  इंजीनियर  द्वारा  मास्टर

 प्रोग्राम  क्लाज  6.06  की  प्राप्ति  ॥

 प्रत्येक  पोत-लदान  के  मूल्य  के  20

 प्रतिशत  तक  गारंटी-पत॒  स्वत:  कम

 कर  दिया  जायेगा।

 (2)  नौवहन  दस्तावेज  प्रस्तुत  करने  पर

 प्रत्येक  पोत-लदान  पर  50  प्रतिशत

 (प्र्थात्‌  70  प्रतिशत  तक  प्रग्रिम

 भुगतान  सहित)  भंडारण  शौर  बीमे  का

 सारा  व्यम  ठेकेदार  द्वारा  वहन  किया

 जायेगा।

 मालिक  प्रमरीको  डालरों  में  एक  अपरि-

 बर्तनीय  विभाज्य  और  प्रमाणीकृत  साख-पत्र

 खोलेगा  जिसमें  लागत  और  भाड़ा  मूल्य  के

 50  प्रतिशत  भूल्य  के  उपर्युक्त  भुगतान
 सम्मिलित  होंगे।  यह  साख-पत्र  मालिक

 द्वारा  निम्नलिखित  की  प्राप्ति  के  तीन  महीने
 के भ्न्दर  खोला  जाएगा  —

 (क)  साख-पत्र  का  मसौदा।

 (ख)  लीबिया  की  बीमा  कम्पनी  से  समुद्री
 बीमे  के  लिए  पालिसी  1

 (ग)  ठेकेदार  से  इस  बात  का  बचन  कि  पहला

 पोत-लदान  तीन  महीने  के  अन्दर

 किया  जायेगा।

 साख-पत्र  तीन  चरणों  में  होगा।  प्रत्येक  चरण

 का  मूल्य  ऋण  के  कुल  मूल्य  के  एक-तिहाई  के

 बराबर  होगा  1  प्रथम  चरण  साख-पत्र  खोलने

 की  तिथि  को  उपलब्ध  होगा।  साख-पत्र  में
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 यह  झधियाक्त  होगा  कि  जब  बाकी  ऋण  का

 मूल्य  20  लाख  झमरोकी  डालर  से  नोचे  तक

 कम  हो  आयेगा  तो  दूसरे  भौर  तीसरे  चरणों

 4  स्वत:  वृद्धि  हो  जाएगी।

 साख-पठ  खोलने  भोर  इसका  मूल्य

 बढ़ाने  का  ब्बय  मास्स्कि  हारा  बहन  किया

 जावेगा  |  ला-पत  की  पुष्टि  के  लिए  व्यय

 डेफेदार  क्षश  वहन  किया  जायेगा  में  निर्माण

 कार्य  का  भंतिम  रूप  से  ग्रधिकार  लेने  का

 प्रमाण-पत्र  के  पश्चात्‌  साख-पत्र  28  दिनों

 तक  वेध  रहेगा।  साख-पत्र  इस  प्रकार  लिखा

 जायेगा  कि  नौबहन  दस्ताबेजों  में  एक  प्रमाण-

 पत्र  शामिल  हो  कि  योत-लदान  विपोलो

 बंदरगाह  पर  पहुंच  गये  हैं  ।

 (3)  20  प्रतिशत  (अर्थात्‌  90  प्रतिशत  तक,

 अग्रिम  भुगतान  सहित),  उन  संयंत्रों,

 जिनको  कीमत  ठेका  दस्ताबेजों  और

 मूल्य  अ्नुसूचियों  में  स्पष्ट  रूप  से

 बताई  गई  है,  स्वत:  पूर्ण  प्रमुख  हिस्सों

 और  खंडों  का  निर्माण  कार्य  पूरा  होने

 पर  अ्रंतरिम  प्रमाण-पत्रों  के  जारी  होने
 के  28  दिनों  के  अझन्दर,  लेकिन  उस  काम

 के  लिये  नहीं  जो  कार्यक्रम  से  पहले

 हो  रहा  है।

 (4)  5  प्रतिशत  (मर्थात  95  प्रतिशत  तक,

 अग्रिम  भुगतान  सहित),  अधिकार  में

 सने  के  अंतरिम  प्रमाण  पत्रों  के  जारी

 होने  के  2$  दिनों  के  ग्रन्दर  ।

 (5)  ठेंके  के  मूल्य  के  लागत  और  भाड़ा  श्रंश

 की  बकाया  राशि  रख-रखाव  की  अ्रवधि

 की  समाप्ति  तक  वैध  उसी  राशि  मं

 किसी  लीजियाई  बैक  से  गारंटी  पत्र  के

 बदले  अधिकार  में  लेने  के  प्रमाण  पत्रों  के

 जारी  होने  के  28  दिनों  के  भ्रन्दर  ।

 उपर्युक्त  (क)  (3),  (क)  (4)  झौर

 (क)  (5)  के  अंतत  भुगतान  ब्रमरीकी

 डालरों  में  प्रत्यक्ष  हस्तांतरण  द्वारा  नई  दिल्ली

 में  ठेकेदार  के  बैंक  को  किया  जायेगा।
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 (ख)  ठेके  के  मूल्य  को  बकाया  राशि

 जिसके  प्न्तगेत  लोबिया  में  परिवहन,  स्थल  का

 निर्माण,  सिविल  इंजोनियरी  कार्य,  संचालन

 भ्रौर  रख-रखाव  क्रमेचारी  थगे  जर  बोमा

 झाता  है,  का  भगतान  लीबियाई  दीनारों  से

 किया  जायेगा।  लीवियाई  दीआर  हिस्से  का

 भुक्तान  तिपोली  में  ठेकेदार  के  स्थाम्ीय  बैग

 को  निम्नलिखित  तरीके  से  किया  ऋयेगा  —

 (1)  20  प्रतिशत  ठेके  पर  हस्ताक्षर  होने  के

 45  दिनों  के  भ्रन्दर  1  यह  भुगतान
 निम्नलिखित  शर्तों  पर  किया  जायेगा  le

 (क)  ठेके  पर  हस्ताक्षर  होगे  के  5  दिनों

 के  अन्दर  ठेके  का  पंजोकरण  झौर

 किसी  लोबियाई  बैंक  से  उसी  मुद्रा  में

 एक  गारंटी-पत्र  प्रस्तुत  करने  पर  |

 (ख)  ठेकेदार  द्वारा  स्थल  को  प्रपने  अधिकार

 में  जैसे  शौर  इंजीनियर  द्वारा  मास्टर

 प्रोग्राम  क्लाज  6.  06  की  प्राप्ति

 गारंटी-पत्र  प्रत्येक  प्रंतरिम  प्रमाण-पत्र

 के  मूल्य  के  20  प्रतिशत  तक  स्वत:  कम

 कर  दिया  जायेगा।

 (2)  प्रमाणित  कार्य  के  मूल्य  का  70  प्रतिशत

 (अर्थात्‌  90  प्रतिशत  तक,  अग्रिम

 भुगतान  सहित)  का  सासिक  ग्राधार

 पर  अंतरिम  प्रमाण  पत्रों  के  जारी  होते
 के  28  दिनों  के  ग्रन्दर  |

 (3)  अधिकार  में  बैने  पर  प्रंतरिम  प्रमाण-

 पत्रों  के  जारी  होने  के  28  दिनों  के

 प्रन्दर  5  प्रतिशत  (प्रात  95  प्रतिशत

 तक  प्रग्रिम  भुगतान  सहित)  ।

 (4)  संचालन  और  रख-रखाव  कर्मचारी  वर्ग

 को  छोड़कर  ठेके  के  मृल्य  के  लीवियाई

 दोनार  की  बकाया  राशि  रक्ष-रखाव  की

 ग्रवधि  की  समाप्ति  तक  वैध  उसी  राशि

 मं  किसी  लोबियाई  बैक  से  गारंटी-पत्र

 के  बदले  प्रधिकार  में  लेने  के  प्रमाण-पत्रों

 के  जारी  होते  के  28  दिनों  के  ध्यन्दर  |
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 (5)  संचालन  झौर  रख-रछाव  कमेंचारी

 वर्ग  की  सेवाझों  के  मूल्य  का  80  प्रतिशत

 (अर्थात्‌  ioc  प्रतिशत  तक,  प्रग्रिम

 भुगतान  सहित)  मासिक  बीजकों  के

 'पस्तुत  होने  के  28  दिनों  के  प्रन्दर  |

 हिर्दुस्तान  कागज  निगस  का  गठन

 3921.  जो  रामब्रति
 :  क्‍या  उद्योग

 अंतो  यह  बताने  की  कृपा  करेंगे  कि  :

 (=)  हिन्दुस्तान  कागज़  निगम  का

 गठन  कब  हुआ  था  झौर  इस  पर  झब  तक

 कुल  कितनी  राशि  खर्च  हुई  है;

 (@)  क्‍या  इस  निगम  का  कोई  यूनिट

 चालू  हो  गया  है,  यदि  नहीं,  तो  उसके  क्‍या

 कारण  हैं;  श्र

 (ग)  इस  निगम  के  अप्रध्यक्ष  द्वारा

 किन-किन  देशों  का  दौरा  किया  गया  था.

 डुन  दौरों  की  संख्या  तथा  उनका  उद्देश्य  क्‍या  है
 और  प्रत्यक  दौरे  पर  कितनी  राशि  खर्च

 हुई  है  ?

 उद्योग  मंत्रालय  में  राज्य  बंब  (कुमारो
 चाला  मयती )  7  (क)  हिन्दुस्तान  कागज

 नियम  29  मई,  1970  में  निगमित  किया

 गया  था।  निगम  को  विभिन्न  परियोजनाश्ों
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 जुलाई,  1972  में  स्वीकृति  वी  ई  थी।

 परियोजना  पर  अमल  हो  रहा  है  भौर  बाशा

 की  जाती  है  कि  978  के  झंत  तक  यह  चालू

 हो  जायेगा।

 हिस्वुस्तात  कामज़  मिगम  हारा  80,000

 मी०  टन  वार्षिक  क्षमता  वाली  भखबारी

 कागज  परियोजना  की  केरल  राज्य  ज़िला

 कोट्टायम  में  स्थापना  करने  की  विभियोजन

 की  दृष्टि  से  स्वीकृति  अगस्त,  974  में दे

 दी  गयी  थी।  काग्रन्वियन  की  दिशा  में  ठोस

 प्रयति  हुई  है  शौर  970  के  मध्य  तक

 परियोजना  के  चालू  हो  जाने  की  प्राशा  है

 सरकार  ने  मार्च,  977  से  आसाम  के

 नौगांव  तथा  कछछार  जिलों  में  प्रत्येक  में

 i,00,000  मीट्रिक  टन  वाधिक  क्षमता  की

 ही  एकीकृत  लुमदी  तथा  कागज  मिलों  की

 स्थापना  करने  हेतु  स्वीकृति  दी  थी।  इस  £ . ह

 देरी  से  मिल्लने  वालौ  वस्तुओं  यथा,  विद्युत्‌

 बायसरों  शझाधि  के  लिये  ्रयादेश  दे  दिये  गये

 हैं।  नौगांव  संयंत्र  के  i980  के  अंत  तक

 कछछार  संयंत्र  के  98  के  झंत  तक  चाल

 हो  जाने  की  झाशा  है।

 (ग)  सभा  पटल  पर  रखे  गये  विवरण  में

 ब्यौरा  दिया  गया  है।  प्िस्मालय  में  रखा  मजा

 देखिये  संख्या  एलटी-359/77]  |

 Installation  of  a  Plant  to  Manufacture
 Fibre  Glass  in  Bharat  Opthalmée

 Glass  Limited,  Durgapur

 पर  नवम्बर,  977  तक  कुल  मिलाकर

 6798  लाख  रुपये  खच  हमा  था।

 (ख)  इस  समय  केवल  एक  हो  यूनिट
 यथा  मंगड़या  नेशनल  पेपर  मिल्स  चालू  है  जो

 जनवरी,  974  को  हिन्दुस्तान  कागज़

 निगम  द्वारा  एक  र्ग्ण  मिल  के  रूप  में  हाथ  में

 ली  गई  थी।

 3922  SHRI  KRISHNA  CHANDRA

 HALDER:  Will  the  Minister  of  IN-

 DUSTRY  be  pleased  to  state:

 (a)  whether  Government  have  de-

 cided  to  insta]  a  plant  to  manufacture

 fibre  glass  in  Bharat  Opthalmic  Glass

 नागालैंड  में  33,000  मीट्रिक  टन  की  Limited,  Durgapur:  and

 वाधिक  क्षमता  वाले  एक  एकीकृत  लुगदी  तथा

 कागज़  मिल  की  स्थापना  करने  के  लिये
 (b)  if  so,  when  the  Plant  will  be

 commissioned?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITI):  (a)  and  (b).  M/s.
 Bharat  Ophthalmic  Glass  Limited,
 Durgapur  (BOGL)  was  granted  a
 Letter  of  Intent  on  l8th  June  1977  for
 the  manufacture  of  Fibre  Glass  for
 an  annual  capacity  of  400  tonnes.  The
 Feasibility  Report  submitteqd  by  the
 Bharat  Ophthalmic  Glass  Limite  is
 under  consideration  of  the  Govern-
 meat.  It  is  too  early  to  indicate  when
 the  proposeg  plant  will  be  commis-
 sioned.

 Appointment  of  a  Reader  in  the
 Indian  Institute  of  Mass

 Communications

 3923.  SHRI  PRADYUMNA  BAL:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  please-]  to
 state:

 fa)  whether  it  is  a  fact  that  a
 Reader  had  been  appointed  in  the
 faculty  of  the  Indian  Institute  of
 Mass  Communications,  New  Delhi
 during  the  dark  days  of  the  Emer-
 gency;

 (b)  if  so,  has  the  Gentleman  —  got
 necessary  requisite  qualification  and

 experience  for  the  post  advertised
 for;

 (c)  is  it  a  fact  that  the  Director
 appointed  a  Professor  of  the  same
 Institute  to  look  into  the  affairs  of
 the  concerned  Gentleman  who  has
 given  the  wrong  certificate  from
 United  Kingdom  without  attending
 the  course  there;  and

 (d)  if  there  is  any  discrepancy,
 what  action  has  been  taken  30  far  and
 the  details  thereof?

 THE  MINISTER  OF  INFORMAA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  Yes,  Sir.  The
 person  concerned  was  selected  for  the
 post  prior  to  the  declaration  of  Emer-
 gency.

 (b)  The  educational  qualifications
 prescribed  for  the  post  viz.  Master's
 Degree  or  equivalent  were  relaxable
 im  special  cases.  The  incumbent,  a
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 B.Sc.  (Hons.),  was  selected  by  a
 Selection  Committee  on  the  basis  of
 his  calibre.

 (c)  No,  Sir.

 (a)  Does  not  arise.

 Discrimination  between  Indians  and

 Foreign  Scholars  in  the  Indian  Insti-
 tute  of  Mass  Communications

 3924.  SHRI  SRIBATCHA  DIGAL:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to

 state:

 (a)  whether  there  is  any  discrimi.
 nation  between  Indian  ang  foreign
 schclars  in  the  Indian  Institute  of
 Mass  Commumicatfons  so  far  as  field
 visits.  study  tours,  scholarships  and
 other  things  are  concerned;  and

 (0)  if  so,  what  action  has  been

 taken  by  the  Institute  for  removal  of

 the  same  and  the  details  thereof?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  and  (b).  There
 is  no  discrimination  between  Indian
 and  Foreign  scholars  for  field  visits,

 study  tours  and  others  academic  and

 professional  matters.  However,  the

 sponsored  foreign  scholars  get  addi-
 tional  benefits  like  stipends  and  oth«r
 allowances  under  the  Colombo  Plan,

 Special  Commonwealth  African  Assis-
 tance  Programme,  International  Tech-
 nical  ang  Economic  Cooperation  Pro-

 gramme  and  bilateral  cultural  agree-
 ments  between  India  and  other  coun-
 tries  which  are  not  availablo  to  Indian
 scholars.

 Identification  of  Resources

 3925  SHRI  RAJKESHAR  SINGH:
 Wil!  the  Minister  of  INDUSTRY  be

 pleased  to  state:

 (a)  whether  Government  identifi-
 cation  of  resources  that  would  be  re-

 quired  and  that  are  available  with-

 in  the  country  side  is  necessary  with
 a  view  to  enable  industrial  units  to

 prepare  for  purposeful  and  productive
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 activities  for  an  integrated  rural

 development;

 (b)  whether  efforts  have  been  made

 in  this  direction;  and

 (c)  if  not,  the  details  thereof;  and

 if  not,  whether  Government  propose

 to  integrate  efforts  in  this  direction?

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  INDUSTRY  (KUMARI

 ABHA  MAITI):  (a)  to  (ec).  Inte-

 vrateq  rural  development  is  possible

 through  enlargement  of  non-farm

 ceimployment  opportunities  in  the  rural

 areas.  Enlargement  of  non-farm  em-

 ployment  opportunities  would  be

 possible  only  on  the  basis  of  identi-

 fication  of  resources  that  would  be

 required  and  are  available.  Surveys

 for  identifying  loca]  resources  are

 conducted  from  time  to  time  with  a

 view  to  chalking  out  suitable  pro-

 vvyemmes  based  on  the  availability  of

 resources.  The  Rural  Industries  Pro-

 ject  Programme  seeks  to  contribute  to

 integrated  rural  development  by  pro-

 viding  non-farm  employment  oppor-

 tunities.  Agencies  such  as  the  Khadi

 “nq  Village  Industries  Commission,
 the  All  India  Handicrafts  Board  and

 ine  All  India  Handloom  Board  also

 help  in  achieving  integrated  crural

 development  by  promoting  non-farm

 employment  opportunities  on  the  basis
 of  loca]  resources.  Government  takes
 such  measures  as  it  deems  appropriate
 for  coordinating  the  work  of  these

 agencies  from  time  to  time  to  achieve
 the  goal  of  integrateq  rural  develop-
 ment.  Government  is  also  aware  that

 simultaneous  programmes  have  to  be

 taken  up  with  regard  to  social  wel-

 fare.  communications  ete.  for  achiev-

 ing  integrated  rural  development.
 These  programmes  form  an_  integral
 part  of  our  Five  Year  Plans.

 Revenue  lost  due  tg  Stoppage  of  Pre-
 duction  of  21  Coca  Cola  Bottling  Plants

 3926.  SHRI  MALLIKARJUN:  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  whether  Government  propose  to
 do  with  regard  to  the  revenue  ‘hat
 has  been  Jost  on  account  of  stoppage
 of  production  of  2l  Coca  Cola  Bottl-
 ing  Plants  in  the  country  from  July
 this  year;  and

 (b)  what  was  the  revenue  earned
 by  Government  by  way  of  Excise
 Duty,  Sales  Tax  and  Octroi  etc.  from
 the  operation  of  these  2]  Coca  Cola
 Bottling  Plants  in  1976?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITI):  (a)  and  (b).  After
 the  stoppage  of  production  of  Coca
 Cola  several  new  Indian  beverages
 have  cOme  into  the  market.  Varia-
 tions,  if  any,  in  revenue  on  account  of
 the  stoppage  of  production  of  Coca
 Cola  would  be  known  only  after  the
 end  of  the  financial  year.  The  total
 revenue  on  account  of  Excise  Duty
 from  sale  of  aerated  waters,  in-
 cluding  Coca  Cola,  during  the  finan-
 cial  year  1976-77  was  Rs.  3.07  crores.
 Break-up  of  the  figures  for  individual
 units  js  not  available.  As  Sales  Tax
 and  Octroi  are  State  subjects,  Govern-
 ment  of  India  has  no  information  en
 the  amount  of  revenue  earneg  through
 them  by  the  States  from  the  operation
 of  the  Coca  Cola  Bottling  Plants.

 Interest  Charged  from  New  Industries
 to  be  Established  in  Backward  Areas

 3927.  PROF.  R.  K.  AMIN:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  whether  although  Government
 proposed  to  charge  lower  rate  of  9
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 per  cent  us  interest  from  new  indus-

 tries  to  be  established  in  ba:kward

 areas,  the  banks  ang  financial  insti-

 tutions  have  been  charging  high  rates;

 (b)  what  are  the  rates  of  interest

 charged  by  banks  and  financia!  insti.

 tutions  for  allotment  of  lands,  sheds

 and  other  thing;,  how  would  Govern-

 ment  like  to  restrict  them  from  charg-

 ing  high  rate  of  interest;  and

 (c)  details  of  interests  charged  on

 capita]  loans  of  different  types  in

 various  States,  separately?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITI):  (a)  to  (c).  The  sche-
 me  of  Concessional  Finance  operated
 by  the  Industrial  Development  Sank
 of  India  (IDBI)  provides  for  grant  of

 loans  on  a  lower  rate  of  interest  of
 9.5  per  cent  in  selected  backward
 areas  by  eligible  banks  and  financial
 institutions  availing  of  the  refinance
 from  IDBI  at  a  concessional  rate  of
 6  per  cent.

 Till  now,  generally,  only  the  State
 Financial  Corporations  have  taken  ad-
 vantage  of  this  IDBI  facility  and  the
 banks  have  taken  very  little  advantage
 of  this  refinance  scheme.  In  a  recent

 meeting  of  the  Chief  Executiv>s  of
 Public  Sector  Banks  held  under  the

 Chairmanship  of  Union  Finance  Min-
 ister  it  was  agreed  that  commercial
 barks  should  try  and  avail  of  ‘DBI
 refinance  facility  and  the  bottlenecks
 that  might  he  coming  in  their  way
 should  be  removed  in  consultation
 with  the  IDBI  jin  order  to  step  up  the

 development  of  backward  areas.

 The  rates  of  interest  charged  on

 capital  low:s  of  different  types  vary

 from  State  to  State  and  scheme  to

 scheme.  generally  ranging  from  9.5

 per  cent  to  about  24  per  cent  ap-

 proximatety.
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 Factories  Manufacturing  Cameras

 3928.  SHRI  RAJE  VISHVESHVAR
 RAO:  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state:

 (a)  the  number  of  factories  in  our
 country  that  manufacture  camei.:,

 (b)  what  are  the  names  of  those
 factories;

 (९)  whether  those  cameras  are:
 worth  competing  with  the  ones  those
 are  manufactured  in  other  countries,
 and

 (d)  if  not,  what  is  the  Governnent
 6  ६  India  proposing  to  do  tv  come  at.
 par  with  the  other  countries?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITI):  (a)  and  (b).  There
 are  two  until  in  the  organised  Sector
 manufacturing  cameras.  These  are:

 (i)  National  Instruments  Limited,
 Calcutta.  (A  Government  of  India
 Undertaking),

 (ii)  New  India  Industries,  Baroda.

 The  following  units  are  in  the  small
 scale  sector:

 (i)  Camera  Works  Private  Limit-
 ed,  Bombay.

 (ii)  Standard  Workshop,  Madras.

 (iii)  The  Standard  Machinery,
 Madras.

 (iv)  K.  B.  Industry,  Lucknow.

 (c)  ang  (d).  The  cameras  being
 manufactured  in  the  country  are

 mostly  Box-type,  Folding  and  Process
 Cameras.  M/s.  New  India  Industries
 ure,  however,  manufacturing  35  m.m.
 Pocket  Cameras  exclusively  for  export.

 Keeping  in  view  the  need  for  manu-
 facturing  quality  cameras  both  for
 amateurs  and  professionals  as  also  for
 various  agencies  like  the  Defence,
 Police,  Research  Laboratories  etc.,  the
 Government  of  India  have  approved
 the  scheme  of  M/s.  National  Instru-
 ments  Ltd.  Calcutta,  for  manufacture-
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 of  35  m.m.  Lens-Shutter  Cameras  and

 Single-Lens-Reflex  Cameras.  Colla-
 boration  has  also  been  approved  with
 M/s.  Regulla  Werke  K.G.,  West
 Germany.  Production  has  started  re-
 cently,  Qualitywise,  these  camers
 should  compare  well  with  those  manu-
 factured  in  other  countries.

 Construction  ०४  g  Bridge  on  Brahma-
 putra  between  Silghat  and  Tezpur

 3929.  SHRI  PURNA  SINHA:  Will
 the  Minister  of  HOME  AFFAIRS  he
 pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  a  demand  from  the  Nortb
 Eastern  Council  for  grant  of  mouey
 for  construction  of  a  second  bridge
 over  the  Brahmaputra  between  Silghat
 and  Tezpur;

 (b}  if  so,  whether  Government  pro-
 pose  to  provide  the  money  in  order
 to  construct  the  bridge  in  view  of  its
 necessity  for  the  people  of  Asasm  and
 Arunacha]  living  on  either  bank  of
 the  Brahmaputra  river;  and

 (2)  when  the  construction;  of  the
 bridge  will  be  completed?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  In  the  Draft  Annual  Plan  for
 1978-79,  the  North  Eastern  Council
 have  proposed  that  this  project  be
 taken  up  as  a  Central  scheme  or
 special  allocation  be  made  for  its
 construction  aS  a  regional  project.

 (b)  The  Draft  Annua]  Plan  is  under
 discussion  in  the  Planning  Commission.
 No  decision  regarding  funding  of  the
 project  has  been  taken  so  far.

 (९)  Does  not  arise.

 Pension  to  the  Service  Personnel

 3930.  SHRI  BALDEV  SINGH  JAS-
 ROTIA:  Will  the  Minister  of  DEF-
 ENCE  be  pleased  to  state:

 (a)  whether  Government  are  re-
 viewing  the  condition  of  holding  a

 rank  for  2  years  to  qualify  for  pen-
 sion  of  the  service  personnel  to  bring
 it  in  line  with  Central  Government
 Civilian  employees  whose  peiv3ion  is
 now  being  assessed  on  the  last  40
 months  pay  drawn  as  against  3  years
 previously;

 th)  whether  service  personnel  who
 hold  substantive  rank  even  for  ]  day
 are  entitleqg  to  draw  pension  of  that
 rank  who  though  otherwise  qualify
 for  pension  ८०९  to  leagth  of  service:

 (c)  whether  there  is  disparity  bet-
 ween  those  who  are  granted  Commis-
 sion  from  the  ranks  due  to  their  ex-
 perience  as.  S.  L.  officers  and  other
 G.D.  officers  for  grant  of  acting  and
 substantive  ranks;  and

 (d)  if  so,  whether  Government  are
 considering  to  remove  this  dispaxity?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  and
 (hb).  There  is  a  fundamental  differ-
 ence  between  the  Military  Pension
 Code  and  the  Civil.  Pension  Code.
 While  under  the  civil  rules,  pen-
 sion  is  calculated.  on  average
 emoluments  drawn  auring  the
 last  0  months,  military  pension  is
 fixeqd  for  each  rank  based  on  the
 maximum  pay  of  the  rank.  Service
 personnel  are,  however,  required  to
 serve  for  gq  minimum  periog  of  2  years
 in  a  particular  rank  to  be  eligible  for
 the  pension  of  that  rank  irrespective:
 of  whether  the  rank  is  held  in  subs-
 tantive  or  paid  acting  capacity.  As  a
 sequel  to  the  Government  orders
 effective  from  Ist  March,  1976,  reduc-
 ing  the  period  from  36  months  to  10°
 months  for  calculation  of  average
 emoluments  for  the  purpose  of  civil
 pension,  the  question  whether  any
 liberalisation  is  called  for  in  respect
 of  Service  personnel  is  under  consi-
 deration.

 (c)  Yes,  Sir.  The  Special  List  offi-
 cers  ang  the  corresponding  officers  of
 the  Navy  and  the  Air  Force,  being
 altogether  separate  cadres,  their  rules
 of  promotion  are  also  different  as
 compared  to  those  applicable  to  the:
 regular  commissioned  officers.
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 (0)  No  such  propos@l  is  under  con-
 sideration  of  the  Government.

 The  number  of  Foreigners  Overstay-
 ing  in  Pondicherry

 393l.  SHRI  C.  VENUGOPAL:  Will
 the  Minister  of  HOME  AFFAIRS  be
 Pleased  to  state:

 (a)  the  number  of  foreigners  wi.o
 were  given  visas  to  stay  at  Auroville
 in  Pondicherry/Tamil  Nadu  under
 the  aegis  of  Aurobindo  Society.

 (b)  whether  it  is  a  fact  that  these
 persons  continue  to  stay  in  India  cdes-
 Pite  the  expiry  of  visa  period.  if  so,
 the  reasons  therefor:  and

 (c)  whether  it  is  a  fact  that  the
 immigrant;  are  contravening  the  laws
 of  the  land  and  indulging  in  indcvent
 behaviour  and  the  sponsorers  of  the
 invitees  have  withdrawn  their  guar-
 antee  for  good  behaviour  of  the
 foreigners?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 Foreigners  have  been  coming  to  Auro-
 ville  during  the  past  several  vears
 under  the  sponsorship  of  Aurobindo
 Society.  Since  the  period  for  which
 information  is  required  has  not  been
 specified  it  is  not  possible  to  indicate
 the  precise  number.

 (b)  No,  Sir.

 (c)  Due  to  disputes  te‘ween  two
 groups  in  Auroville,  there  have  been
 some  incidents  of  contravention  of  the
 law.  Some  criminal  cases  have  been
 registered.

 सीमेंट  को कमो  के  कारन  उद्योग  एवं  कृषि
 के  विकास  शौर  मकानों  के  निर्माण  कार्य

 में  "बाधा

 3932.  श्री  गंगा  भक्त  सिह  :  क्‍या

 उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  देश  में  सीमेंट  की  भारी

 कमी  के  कारण  उद्योग  एवं  कृषि के  क्षेत्रों  में
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 विकास  सम्बन्धी  गतिविधियों  और  मकानों

 के  निर्माण  काय  में  बाधा  पहुंची  है  झभौर  इस
 तमय  सीमेंट  की  अनुमानित  मांग  कितनी  है;

 (ख)  चालू  वर्ष  के  दौरान  सीमेंट  का

 प्रनुमानत:  कितना  उत्पादन  हुधा  है  और

 पिछले  वर्ष  इसका  कितना  उत्पादन  हुभा  था;

 बौर  |

 (ग)  देश  में  इसके  उत्पादन  में  वृद्धि
 करने  के  लिए  क्‍या  कार्यवाही  की  जा  रही  है  ?

 wg  3  योग  मंत्रालय  में  राज्य  मंतो  (कुमारो
 झ्राभा  मयतो)  :  (क)  पौर  (ख).  सीमेंट

 का  वर्ष  i977  का  प्रनुमानित  उत्पादन

 90  लाख  मी  ०  टन  है,  जबकि  वर्ष  9760

 यह  i86.)  लाख  मी ०  टन  हुथ्ा  था।

 उत्पादन  अधिक  होने  के  बावजूद  सरकारी

 विभागों  झौर  उद्योगों,  कृषि  तथा  भवन  निर्माण

 के  लिए  सीमेंट  की  खपत  अ्रधिक  होने  से  मांग

 बहुत  बढ़  जाने  के  कारण  कमी  हो  गई  है

 इन  मांगों  की  यथासम्भव  पूति  की  जा  रही  है  ।

 सीमेंट  की  कमी  के  कारण  विकास  कार्यों  मे

 बड़ी  रुकावट  शाने  की  कोई  सूचना  नहीं  मिली

 है  t

 (ग)  सरकार  विद्यमान  एककों  द्वारा

 सीमेंट  का  उत्पादन  बढ़ाने,  प्रतिरिक्त  #मता

 गधिष्ठापित  करने  और  सीमेंट  की  बचत  झ्ौर

 बेहतर  उपयोग  करने  के  लिए  अनेक  उपाय

 कर  रही  है  इन  प्रमुख  उपायों  में  प्रीकार्ल्सी-

 नेटरों  का  लगाया  जाना  और  स्लैग  का  अधिक

 उपयोग  करना,  फ्लाई  ऐश  और  श्न्य  पोजला-

 निक  सामग्री,  स्थानीय  स्लेंग  भौर  चने  के  पत्थर

 का  उपयोग  करने  के  लिए  इस्पात  संयंत्रों  के

 पास  नये  सीमेंट  संयंत्र  स्थापित  करना,  चने
 के  पत्थरों  के  छोटे  भण्डारों  का  उपयोग  करने

 के  लिए  छोटे  (मिनी)  सीमेंट  संयंत्र  स्थापित

 करना  तथा  नये  एककों  के  निर्माण  झौर

 विस्तार  कार्यक्रमों  को  शीघ्र  पूरा  करना

 शामिल  है।
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 Losg  due  to  Expansion  of  Under-
 ground  Mine  of  Quarry  Mining  area

 D.V.C.  of  Mines

 3933.  SHRI  RAM  DAS  SINGH:  Will

 the  Minister  of  ENERGY  be  pleased  to

 state:

 (a)  the  reasons  for  which  th2  urtders

 given  by  him  to  the  Coal  India  Limit-

 ed  ana  Central  Coalfiled  Ltd.  in  res

 pect  of  expansion  of  underground
 mine  of  quarry  mining  area  nave  not

 been  implemented;

 (b)  the  loss  suffered  by  the  D.VC
 as  qa  result  thereof;

 (c)  whether  loss  being  suffered  by
 D.V.C.  and  the  workers  due  40  non-

 implementation  of  his  orders  will  be

 compensated;  and

 (d)  whether  any  date  has  been  fix-

 eq  for  implementing  the  said  orders?

 THE  MINISTER  OF  ENERGY

 (SHRI  P.  RAMACHANDRAN):  (a)

 to  (ad).  No  order  has  been  given  to

 Coal  India  Ltd.  and  Central  Coalfields

 Ltd.  in  respect  of  expansion  of  DVC's

 Bermo  mine.  Hence  a  reply  to  parts

 (b),  (c)  and  (d)  does  not  arise.  How-

 ever,  the  DVC  has  approached  Coal

 India  Ltd.  for  transfer  of  some  coal

 bearing  area  adjacent  to  their  Bermo

 Mine  to  tide  over  the  difficulties  in

 working  the  underground  mine.  After

 negotiations  between,  Coal  India  Ltd.

 Central  Coalfields  Ltd.  and  Damodar

 Valley  Corporation,  the  Coal  India  Ltd.

 have  agreed  to  transfer  00  acres  from

 the  lease  hold  area  of  the  Kargali  col-

 licry  in  order  to  enable  the  Damodar

 Valley  Corporation  to  utilise  its  exist-

 ing  manpowei.  The  draft  agreement
 for  the  transfer  has  been  prepared  by

 Coal  India  Ltd.  and  has  been  sent

 to  Damodar  Valley  Corporation  for

 their  examination  and  concurrence.

 समाचार  को  सहायता  करने  के  लिए  समाचार

 एजेंसियों  को  बाध्य  किया  जाना

 3934.  श्री  रास  सागर  :  क्‍या  सूचना
 झौर  प्रसारण  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  उन  समाचार  एजेंसियों  के  नाम

 क्या  हैं,  जिन्होंने  सरकार  को  लिखा  है  कि

 उन्हें  समाचार!  के  सहयोग  देने  पर  बाध्य

 किया  गया  था;  और

 (ख)  ऐसी  प्रत्येक  एजेंसी  के  पत्रों  का

 ब्यौरा  कया  है  ?

 सूचना  शौर  प्रसारण  मंत्रों  (श्रो  लाल

 कृष्ण  श्राडबाणी)  :  (क)  और  (ख).  यह
 बताया  गया  है  कि  दास  समिति  की  इस

 सम्बन्ध  में  समाचार  भारती  के  भूतपूर्व

 महाप्रबन्धक,  श्री  डी०  वी०  गांधी  और

 यू०एन०ग्राई०  के  भूतपूर्व  महाप्रवन्धक  श्री

 जी०  जी०  मीरचन्दानी  से  कुछ  शिकायतें

 प्राप्त  हुई  है।

 Medical  Re-imbursement  Claims  ef
 507  Army  Base  Workshop,  Kankinara

 3935.  SHRI  SURENDRA  JHA

 ‘SUMAN’:  Will  the  Minister  of

 DEFENCE  be  pleased  to  state  whether

 medical  reimbursement  claims  of  507

 Army  Base  Workshop,  Kankinara  for

 approximately  700  civilians  are  ap-

 proximately  Rs.  0  to  2  lakhs  ५  year
 for  the  last  5  years  against  the  claims
 of  ESD(M)  which  is  approximately  3

 lakhs  rupees  a  year  for  approximately
 000  civilians  though  both  the  units  are

 located  at  the  same  place  in  the  same

 campus  under  the  same  hygenic  condi-

 tion?

 THE  MINISTER  OF  DEFENCE

 (SHRI  JAGJIVAN  RAM):  The  _  infor-

 mation  is  being  collected  and  will  be

 laid  on  the  table  of  the  House.
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 Advertisements  issued  to  Surva
 India  and  Surya  Intemational

 3936.  SHRI  MUKHTAR  SINGH
 MALIK:  Will  the  Minister  of  INFOR-
 MATION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  the  details  of  the  advertise-
 ments  issued  to  Magazines,  Surya
 India  and  Surya  International  by
 the  Directorate  of  Advertising  and
 Visual  Publicity  and  other  Govern-
 ment  agencies  during  1975-76  and

 1976-77;  and

 (b)  whether  any  Criteria  was  fol-

 lowed  for  issue  of  these  advertise-

 _ments  and  if  so,  what?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K.

 ADVANI):  (a)  The  Directorate  of

 Advertising  and  Visual  Publicity  re
 leased  two  advertisenenis  to  “Surya
 India”  in  1976-77,  No  aivertisement
 was  issued  by  DA.V.P.  to  “Surya
 International”.  Advertisements  worth

 about  Rs.  60.420  were  released  by
 Public  Sector  Undertakings  to  “Surya

 India”  upto  March,  1977.

 (b)  The  statement  outlining  the

 criteria  is  laid  on  the  Table  of  the

 Sabha.  [Placed  in  Library.  See

 No.  LT-36/77].  Thes  ehave  since

 been  replaced  by  new  arlvertising

 policy  of  the  Government.  Even  un-

 der  the  earlier  criteria,  the  advertise-
 ment  rate  allowed  to  Surya  India  was

 not  warranted  The  rate  admissible

 according  to  the  rate  structure  then  in

 vogue  was  Rs.  686.40  per  pase,  but

 the  magazine  was  allowe’  Rs.  4,600  fer

 page.

 झावासीय  कल्याण  समितियां

 3937.  श्री  टी०  एस०  नेगी  :  क्या  गृह

 मंत्री  यह  बताने  की  क्रपा  करेंगे  कि  :

 (क)  क्या  सरकार  ने  आपात  स्थिति

 के  दौरान  'रेजीडेंट्स  बेल्फेयर  सोसाइटियों”

 के  लिए  एक  आदर्श  मंकिघन  तैयार  किया

 था  और  उन्हें  केन्द्रीय  कर्मचारी  आवासीय

 कल्याण  समिति  नाम  दिया  था  ;
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 (ल)  बदि  हां,  तो  क्या  इन  समितियों

 को  केन्द्रीय  कर्मचारी  भ्रावासीय  कल्याण

 समिति  नाम  देकर  इसके  पझन॒दानों  का  वहां

 रह  रहे  सभी  सरकारों  कम  चारियों  के  कस्याण

 के  लिए  उपयोग  किया  जा  रहा  है;  भौर

 (7)  यदि  नहीं,  तो  इसके  बया  कारण

 हैं?

 गृह  मंत्रो  [है | इ  चरण  सिह):  (क)
 सरकार  स  सहायक  प्रनुदान  प्राप्त  करने

 बाली  कल्याण  एसोसिएशनों  द्वारा  उपनियमों

 के  बनाए  जाने  में  कुछ  एकरूपता  लाए  जाने

 को  ध्यान  में  रखते  हुए,  अप्रैल,  976  में  कामिक
 विभाग  &रा  एक  आदर्श  संविधान  सभी

 सम्बन्धितों  को  उपयुवत  रूप  से  स्वीकार  किए
 जाने  के  लिए.  प्रचालित  क्या  गया  था।

 ऐसोसिएशनों  के  नामकरण  के  प्रश्न  पर

 यह  सुझाव  दिया  गया  था  कि  उनका  नाम

 “केन्द्रीय  सरकारी  कर्मचारी  निवासी  क्त्याण

 संघ  (सेंट्रल  मबनंमंट  एम्पलाईज़  रेजीइंटस

 वेल्फेयर  एसोसिएशन  )  रखा  जाना  उपयुक्त

 होगा,  जिसके  बाद  कालोनी  झादि  का  नाम

 जोड़ा  जाएगा।

 एक  आदर्श  संविधान  बनाए  जाने  का

 श्रापात  स्थिति  को  घोषणा  के  साथ  किसी  प्रकार

 का  सम्बन्ध  नहीं  था  और  वास्तव  में,  ग्रादर्श

 संविधान  बनाए  जाने  के  सम्बन्ध  में  प्रारम्भिक

 कार्य  आपात  स्थिति  की  घोषणा  किए  जाने

 से  पहले  ही  आरम्भ  हो  चुका  था  |

 (ख)  यह  श्ाशा  की  जाती  है  कि सरकार

 द्वारा  मान्यता  प्राप्त  कल्याण  एसोसिएशनों

 को  दिए  गए  ग्रनदानों  का  उपयोग  उनके

 द्वारा  विशेषर्प  से  उनके  सदस्यों  के

 सभी  वैध  कल्याणकारी  कार्यकलापों  के

 लिए,  श्रौर  सामान्य  रूप  से  उस  क्षेत्र

 में  रहने  वाले  सभी  सरकारी  कर्मचारियों  के

 लिए,  किया  जाएगा  सरकार  को  दिए  जाने

 बाले  प्रन॒दानों  के  उचित  प्रयोग  के  बारे  में

 सन्देह  करने  का  कोई  काश्ण  नहीं  है  t

 (ग)  प्रश्न  नहीं  उठता 1
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 Advertisements  by  D.A.V,P.  to  Daily/
 Daily  Evening,  Newspapers

 3938.  SHRI  C.  R.  MAHATA:  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  what  are  the  requisite  qualifi-
 cations/essential  requirements  for
 Government  advertisements  fo;  a

 Daily,  Daily  Evening  Newspapers;

 (b)  the  names  of  Daily  /Daily  Even-
 ing  Newspapers  to  whom  the  D.A.V  P.
 has  so  far  not  issued  Government  ad.
 vertisements:  and

 (c)  if  so.  the  details  and  the  rea-
 sons  therefor?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K.
 ADVANI):  (a).  The  criteria  for  release
 of  Government  advertisements  are
 contained  in  the  Advertising  Policy  of
 the  Government,  a  copy  of  which  is
 laid  on  the  Table  of  the  House.  [Placed
 im  Library.  See  No.  LT-36/77].

 (b)  There  ig  no  daily/daily  evening
 newspapers  which  has  been  approved
 for  Government  advertisements  in  ac-
 cordance  with  the  advertising  policy
 requirements  and  has  not  been  given
 advertisement.

 (c)  Does  not  arise.

 Mazagon  Dock  Employees

 3939.  DR.  BAPU  KALDATY:  Will  the
 Minister  of  DEFENCE  be  pleased  to
 state:

 (a)  whether  the  Maharashtra  Re-
 cognition  and  Trade  Unions  and  Pre-
 vention  of  Unfair  Labour  Practice
 Act,  97l  has  been  made  applicable
 to  Mazagon  Dock  Employees;

 (b)  if  so,  whether  Government  have
 recognised  only  one  Union  for  the
 purposes  of  negotiations;  and

 (c)  whether  Government  have
 opened  negotiations  with  unrecognis-
 ed  Union?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  PROF.
 SHER  SINGH):  (a).  Yes,  Sir.

 (b)  and  (c).  The  question  of  recog-
 nition  of  the  two  competing  Unions,
 namely  the  Dockyard  Labour  Unicn
 and  the  Mazagon  Dock  Employees
 Union,  igs  pending  before  the  Industrial
 Court  under  Section  ill  of  the  Act
 mentioned.

 Meanwhile,  the  Mazagon  Dock

 Management  do  holg  consultation
 from  time  to  time  with  both  the  Unions
 matters  raised  by  them.

 Yearwise  Expenditure  on  indigenous
 Development  of  Nava!  Equipment

 3940,  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of  DEFENCE
 be  pleased  to  state  year-wise  expendi-
 ture  on  indigenous  development  of
 Naval  Equipment  during  the  last  three
 years?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (PROF.
 SHER  SINGH):  On  a  broad  estimate
 the  expenditure  incurred  by  various
 Government  Organisations  on  the  indi-

 genous  development  of  Naval  equip-
 ment  during  the  last  three  yeurs  is  as
 follows:—

 1974-75  Rs.  269  lakhs

 l975-76  Rs.  488  lakhs

 1976-77  Rs.  769  lakhs

 Directives  for  Recognition  of
 Trade  Unions

 3941.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  whether  his  Ministry  hag  issued

 any  directive  for  recognition  of  the

 Trade  Unions  in  the  Public  Sector
 Industries  under  hig  Ministry;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITD:  (a).  No,  Sir.

 (b)  The  question  does  not  arise.
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 No  Progress  by  Newsprint  Projects

 3942.  SHRI  5.  R.  DAMANI.-  Will  the
 Minister  of  INDUSTRY  be  pleasec  to

 ‘state:

 (a)  whether  many  approved  new:-
 print  projects  have  made  little  or  no
 Progress  at  all  and,  if  so,  the  full  de-
 ‘tails  in  respect  of  each  project;  and

 (b)  what  action  has  been  taken  to
 remove  the  bottlenecks  and  complete
 the  approved  projects  as  quickly  as
 possible?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITI:  (a)  The  position  with
 regard  to  Industrial  Licences  issueg  for
 newsprint  projects  is  as  follows:-—

 l.  Expansion  scheme  of  National
 Newsprint  &  Paper  Mills:—-The
 National  Newsprint  &  Paper  Milis,
 Nepanagar  is  undertaking  cxpa-
 sion  of  its  capacity  from  30,000  tonnes
 to  75,000  tonnes  per  annum.  The  ex-
 pansion  scheme  ig  nearing  completion
 and  in  the  current  year  the  production
 may  attain  a  level  of  60,000  tonnes.

 “The  expansion  scheme  wag  delayed  due
 to  defective  design  of  the  equipment
 installed  which  has  since  been  rectifi-

 -ed,  and  is  expected  to  be  completed  by
 ‘next  year.
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 2Kerala  Newsprint  Project:-—The
 Hindustan  Paper  Corporation  has  made
 substantial  progress  in  setting  up  a

 newsprint  mill  with  a  capacity  ef

 80.000  tonnes  per  annum  at  Velloor  in

 Kerala  State.  Land  has  been  acquired

 and  site  levelling  in  the  plant  area

 has  been  completed.  The  factory  &

 township  construction  are  ky  progress

 and  development  of  infractructural

 facilities  is  being  completed.  Pace-

 ment  of  orders  for  most  of  the  plant

 aid  equipment  has  been

 ani  some  of  the  equipment  js  bcing

 compicted

 received  ai  the  sit.  Thig  project  wil

 commence  production  in  1979.

 3.  Newsprint  Project  of  Mysore

 Paper  Mills:—Mysore  Paper  Mills

 have  been  granted  an  Industrial

 Licence  for  undertaking  substantial

 expansion  for  the  manufacture  ef

 75,000  tones  newsprint  per  annum.

 The  firm  is  arrangeing  for  the  neces-

 sary  financial  resources.

 Letters  of  intent  have  also  been

 granted  to  the  following  parties  for  set-

 ting  up  of  new  units:—

 Name  of  the  Unit  Location
 anne

 year)

 t.  M/s.  Hargolal  &  Sons]  Punjab}  30,000

 2.  M/s.  Ramganga  Paper  Mills  UP.  30,000

 3.  M/s.  West  Bengal  Industrial  Development  Corp.  West  Bengal  60,000

 4  MjJs.  Century  Pulp  U.P.  20,000

 M/s.  Tndia  Paper  Pulp  Mills  LA  West  Bengal  5,000

 ‘6.  Shri  8,  D.  Somani  UP.  §0,000
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 No  appreciable  progress  has  been  re-
 ported  by  any  of  the  above  units.

 (b)  Government  have  permitted  the
 import  of  equipment  for  newsprint  pro-
 jects  and  an  internationally  reputed
 firm  of  consultants  have  been  engaged
 to  assist  in  the  implementation  of  the
 Kerala  Newsprint  Project.  The  major
 problem  in  implementation  of  news-
 print  projects  is  the  high  capital  cost
 &  raw  material  availability.

 Demand  for  Transformers  from  States

 3943.  SHRIMATI  MRINAL  GORE:
 Will  the  Minister  of  ENERGY  be  pleas-
 ed  to  state:

 (a)  whether  there  are  many  de-
 mands  from  several  states  for  the
 high  MW  Transformers;

 (b)  if  so,  the  names  of  the  States
 and  their  demands;

 (c)  whether  sanction  has  been  given
 in  respect  of  their  demand;  and

 (d)  if  not,  the  reasons  thereof?

 THE  MINISTER  OF  ENERGY  (SHRI
 P.  RAMACHANDRAN):  (a)  to  (d).  The
 orders  for  Transformers  are  placed
 directly  on  the  manufacturers  by  the
 State  Electricity  Boards,  Public  Electric
 Utilities,  and  other  power  project
 authorities.

 Details  on  the  basis  of  information
 available,  are  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-362/77].

 Electronic  Desk  Calculator  developed
 by  CSIO

 3944.  SHRI  DINEN  BHATTA-
 CHARYA:  Will  the  Minister  of  PLAN-
 NING  be  pleased  to  state:

 (a)  whether  Central  Scientific  Ins-
 truments  Organisation,  Chandigarh
 has  developed  electronic  desk  calcu-
 lator;

 I86>

 (b)  if  so,  whether  it  has  been  suc-
 cessfully  commercialised  by  the
 firm;  and

 (ev  if  not,  the  reasons  thereof?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a).  Yes,  Sir,  ua-
 der  a  sponsored  programme  of  a  private. firm.

 (b)  and  (c).  No.  Sir,  because  by  the
 time  the  Letter  of  Intent  was  granted to  the  firm  the  model  had  become  out. of  date.

 Reports  from  Janata  Party  and  Cong-
 ress  Party  on  Law  ana  Order  in

 West  Bengal

 3945.  SHRI  K.  B.  CHETTRI:  Will  tbe.
 Minister  of  HOME  AFFAIRS  be  pleas-.
 ed  to  state:

 (a)  whether  Government  have  re-
 ceived  any  report  from  the  Janata
 Party  and  the  Congress  Party  regard-
 ing  the  deterioration  in  law  and  order
 situation  in  the  State  of  West  Bengal;

 (b)  whether  his  attention  hag  also
 been  drawn  to  the  fact  that  the  poli-
 tical  murders  and  _  intimidation  are
 taking  place  in  the  State  of  West.
 Bengal;

 (९)  if  so,  the  reaction  of  Govern--
 ment  thereto;  and

 (d)  total  number  of  murders  com-.
 mitted  in  that  State  from  July,  977
 to  this  date?

 THE  MINISTER  OF  STATE  IN  THE’
 MINISTRY  OF  HOME  AFFAIRS.
 (SHRI  DHANIK  LAL  MANDAL):  (a)..
 Government  have  receiveg  a  resolution:
 passed  in  a  meeting  of  the  West  Bengal
 State  Janata  Party  Committee  held  on
 27-10-77,  expressing  grave  concern  at
 the  rapid  deterioration  of  the  law  and
 order  situation  in  the  State.

 (b)  to  (d).  The  facts  are  being  ascer--
 tained.
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 Inferior  quality  of  Cotten  pnperted
 from  USA.

 3946.  SHRI  M.  N.  GOVINDAN  NAIR:
 Will  the  Minister  of  INDUSTRY  be

 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  sub-
 stantial  part  of  the  cotton  imported
 from  United  States  is  found  to  be  of
 inferior  quality;

 (b)  if  go,  the  details  thereof;

 (c)  whethe,  the  textile  mills  in
 -India  have  sought  for  compensation;
 -and

 (d)  whether  the  Cotton  Corporation
 of  India  had  any  talks  with  the  ex-

 _porters  in  U.S.A.  on  this  complaint
 against  the  quality  of  goods;  and

 (e)  if  so,  the  details  and  outcome
 thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITIT):  (a)  to  (c).  Out  of  2.7
 lakh  bales  of  American  cotton  contract-
 eq  by  Cotton  Corporation  of  India,
 dispute  about  the  quality  had  arisen  in
 respect  of  58.285  bales  only.

 (d)  Yes,  Sir.

 (e)  Six  claims  covering  9,972  bales
 were  amicably  settled.  Other  claims
 have  been  referred  for  arbitration  in
 accordance  with  the  terms  of  contract.

 ~The  arbitration  proceedings  are  in  pro-
 gress.

 Requirement  of  Salt  for  Human  Con-
 samptien  and  Industrial  Purposes  and
 Excess  Movement  of  Salt  into  any

 particular  State

 3947.  SHRI  K.  T.  KOSALRAM:  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  the  requirements  of  salt  for
 human  consumption  anq_  industrial
 purposes  of  each  of  the  States  and
 @nion  Territories  of  India;
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 (०)  whether  the  requirements  could
 not  be  met  by  preduction  within  the
 State/Union  Territory.

 (c)  if  so,  how  are  they  met;

 (d)  whether  any  instance  of  move-
 ment  of  salt  into  any  particular  State
 in  excess  of  its  requirements  has  been
 brought  to  the  notice  of  Government;
 and

 (e)  the  action  taken  by  Government
 to  remedy  such  excess  arrivals  in  any
 particuler  State  and  its  being  smug-
 gied  into  the  neighbouring  countries
 by  illicit  channels?

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  INDUSTRY  (KUMARI

 ABHA  MAITI):  (a)  Information  —  is

 given  in  attached  statement.

 (b)  Not  all  the  State/Union  Terri-

 tories  produce  enough  salt  to  meet

 their  own  requirements  fully.

 (०)  The  supply  of  salt  to  the  States
 ang  Union  Territor  is  ensured  through
 the  zonal  scheme  which  has  been  drawn
 up  in  consultation  with  the  State  Gov-
 ernments  concerned,  salt  manufacturers
 ang  the  Railway  Board.  Apart  from
 the  distribution  under  the  zonal  scheme,
 some  quantity  of  salt  no  sponsored  by
 the  Salt  Commissioner  is  also  allowed
 to  be  moved  through  nomra)  trade
 channels.

 (b)  and  (e).  It  has  been  noticed  that
 the  movement  of  salt  to  the  States  ef
 Orissa  and  Bihar  has  been  propor-
 tionately  more  than  their  propor-
 tionate  requirements  in  the  current
 year.  After  noticing  this  trend,  tMe
 Central  Government  has  advised  the
 State  Governments  of  Orissa  and  Bihar
 to  impose  ban  on  the  movement  of  salt
 from  their  respective  areas  to  West
 Bengal.  The  State  Governments  of
 West  Bengal,  Assam  and  Tripura  have
 been  requested  to  take  measures  te

 guard  against  smuggling  of  salt  inte
 neighbouring  countries.
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 Seaterment

 Statement  showing  rapeirements  of  salt  for  Fuman  rensumption  end  -Frdustrial  purposes,

 i
 osu

 oe  See  te
 quirements  dustries  Cau
 for  human  stic  Soda  &
 consumption  Soda  Ash

 a  AndhraPradesh  ww  es  3,00,000  58,600,  3,53;600

 @  Arunachal  Pradesh  9७50०  az  $,500

 3  Assam.  है  हे  हे  ड़  1,25,000  au  1,25,000

 4  Bier  .  wh,  3.96000  8800  04,800

 §  Bhutan  न  4,600  4,600

 6  Chandigarh  मे  नि  हे  .  नि  2,100  ००  2,i00

 9  Delhi  मु  ७  .  ।  .  29,200  36,000  65,200

 &  Gearat  .  मु  ७  ७  .  मु  नि  1,84,000  11,56,200  19540,800

 Haryana  वि  .  नि  वि  .  .  70,000  19,400,  83,400

 20  Himachal  Pradesh  .  .  .  डे  24,000  24,000

 £ ह ह  Jammu  &  Kashmir  -  नि  मु  .  32,000  32,000

 92  Karnataka  .  .  .  5  नि  2,02,000  42,800  2,44,800

 43  Kerala  न  .  नि  .  I  ‘47,000  57,800  2,04,B00

 s4  Manipur  .  .  .  8,100  ee  8,100

 35  Madhya  Pradesh  .  2,91,000  1,40,800  4,33,B00

 76  Maharashtra  -  +  न  3.48,000  2,nr  +3400  5959400

 77  Meghalaya’  .  .  7,600  7,600

 78°  Mizoram  .  नि  .  द  2,500  2,500

 39.  Nagaland  «  =  है  है  नि  .  3,900,  3,900

 20  Orissa  वि  .  -  7  t,52,000  1,200,  I,93,200

 2!  Punjab.  .  .  .  हे  94,000  94,000

 22  Rajasthan  :  .  .  +  t  80,000  63,800  2,43,800

 23  Sikkim.  ड़  डे  1,900  ,g00

 24  Tamil  Nadu.  हि  ‘  =  A  2,84,000  149,600  4:33,600

 25  Tripura  है  ढ  हे  11,700:  न  I,700°

 २6  Uttar  Pradesh  न  6,14,600  79,500  6,94,100

 27  West  Bengal.  है  3.07,000  40,600  3,47,600

 28  Goa,  Daman  &  Diu.

 29  Pondicherry  न  .  ।  -  is  i

 38,25,700  =  20,95,500  =  1)9,21,208-
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 Payment  of  an  Escalation  in  price  to  a
 Yogoslay  Dredging  Contractor

 3948.  SHRI  SUSHIL  KUMAR
 DHARA:  Will  the  Minister  of  SHIP-
 PING  AND  TRANSPORT  be  pleased
 to  estate:

 (9)  whether  PIM.  (a  Yugoslav
 Dredging  Contractor)  wag  paid  an  es-
 calation  in  price  to  the  extent  of
 Rs.  75  lakhs  and  wag  paid  even  for
 idle  time  when  their  dredger  was  out
 ef  commission  and  CPT  had  to  incur
 extra  expenditure  to  the  extent  of
 Rs,  30  lakhs  for  an  extra  entry  and
 exit  in  the  Dock  baSin  due  to  release
 ef  the  foreign  contractor's  dredger
 before  it  completed  its  dredging  work
 at  Haldia  Dock  basin  at  Vizag.

 (b)  if  so,  whether  any  inquiry  has
 been  made  in  this  affair  and  proper
 action  taken?

 THE  MINISTER  OF  STATE  IN
 €HARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHANDRAM):  (a)  The  work  of
 @redging  of  Haldia  Dock  Basin  and
 approaches  to  Lock  Entrance  was
 awarded  to  M/s.  Ivan  Milutinovic  PIM
 in  1966,  After  completing  about  half
 the  dredging  work,  further  dredging
 Operations  had  to  be  suspended  in
 March  968  as  construction  of  berths
 had  not  progressed  sufficiently  to
 permit  dredging  to  be  continued.  Con-
 tractors  were  allowed  to  take  away
 the  dredger  for  executing  an  order
 of  Defence  Ministry  at  Vishakha-
 patnam.  When  time  came  for  restart-
 ing  the  work,  contractors  indicated
 that  it  was  not  possible  to  carry  out
 the  work  at  the  old  rate  due  to  abnor-
 mal  change  in  price  structure  and
 sought  for  a  revision  of  the  contract
 rates,  After  considering  the  various
 alternatives,  negotiations  were  held
 with  the  firm  and  a  new  rate  of
 Rs.  4.85  per  cubic  metre  in  place  of
 the  original  Rs.  3.00  per  cubic  metre
 was  agreed.  The  quantity  of  approxi-
 mately  52.97  lakhs  cubic  metres  was
 dredged  at  this  rate.

 Calcutta  Port  Trust  hag  to  incur
 extra  expenditure  for  an  extra  entry
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 and  exit  of  the  contractor's  dredger
 into  and  from  the  Dock  Basin  by
 release  of  dredger  before  completion
 of  its  work  at  Haldia  Dock  Basin  as
 it  was  technically  not  possible  to
 continue  the  work  till  there  was.
 sufficient  progress  of  work  in  the
 construction  of  berths.

 (b)  No  inquiry  has  been  considered
 necessary.

 Rise  in  Price  of  Stainless  Steel
 Utensils

 3949.  SHRI  G.  Y,  KRISHNAN:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 has  been  rise  in  the  price  of  stainless
 steel  utensils  during  the  last  few
 months;  and

 (b)  if  so,  to  what  extent,  and  the
 reasons  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (KUMARI  ABHA  MAITI):  (a)  No,
 Sir.  The  prices  during  September,
 October  ang  November,  977  had  been
 steady  with  a  slight  decreasing  trend
 at  the  end  of  November,  1977.

 (9)  The  question  does  not  arise.

 Cooperation  Between  India  ang  China
 in  Mining

 3950.  SHRI  MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  PLANNING
 be  pleased  to  state:

 (a)  whether  cooperation  in  the  field
 of  mining  between  India  and  China
 was  discussed  in  the  World  Mining
 Congress,  recently  held  in  Delhi;  and

 (b)  jf  so,  the  outcome  thereof?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  No,  Sir.

 (b)  Does  not  arise.
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 Indeo-Polish  Jeint  Commission.

 3051.  SHRI  S.  G.  MURUGAIYAN:
 Will  the  Minister  of  ENERGY  be

 pleased  to  state:

 (a)  whether  a  Protocol  has  been
 signed  by  India  and  Poland  at  the
 end  of  the  fifth  Session  of  the  Indo-
 Polish  Joint  Commission  held  at  War-
 saw  recently;  and

 (b)  if  go,  the  details  thereof?

 THE  MINISTER  OF
 (SHRI
 Yes,  Sir.

 @e
 (b)  The  V  Session  of  the  Indo-

 Polish  Joint  Commission  was  held  at

 Warsaw,  Poland  from  4th  to  8th
 October,  1977.  After  the  conclusion
 of  the  session,  a  protocol  was  signed
 between  the  two  countries.  The  ses-
 sion  reviewed  and  noteg  with  satis-
 faction  the  progress  achieved  in  the

 cooperation  between  the  two  countries,
 in  the  economic,  trade  scientific  and
 technical  fields.  The  conclusions
 reached  are  briefly  described  below:

 ENERGY
 P.  RAMACHANRAN):  =  (a)

 [  Trade  exchanges.

 In  order  to  eliminate  the  deficit  in
 the  balance  of  payments,  the  Indian
 side  suggested  that  Poland  could  offer
 to  India  additional  quantities  of  urea
 und  DAP  fertilizers,  rapeseed  oil,
 toiled  steel  products,  zinc  and  capro-
 lactum  etc.  The  Polish  side  offered  to

 supply  capital  goods  like  ships,  min-
 ing  machinery  and  equipment,  textile

 machinery,  machine  tools  and  cons-
 truction  ang  building  machinery.

 Both  sides  agreed  to  consider  the

 possibility  of  joint  marketing  of
 Indian  hard  coal]  in  the  third  countries.

 It  was  agreed  to  hold  discussions
 soon  regarding  the  extension  of  the

 validity  of  the  existing  trade  and  pay-
 ments  Agreement.

 Il.  Shipping  and  Ship-building  In-
 dustry.

 Discussions  on  a  draft  of  new  ship-
 Ping  agreement  were  held  but  due  to

 shortage  of  time  no  agreement  could
 be  arrived  at.  It  was  decided  to
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 resumed  the  discussions  in  Delhi  in
 Janauary,  1978.

 Both  sides  noted  that  the  negotia-
 tions  for  the  purchase  of  some  refer
 vessels  are  in  progress  between  Ship-
 ping  Corporation  of  India  and  Cen-
 tromor.  The  Polish  side  also  offered
 to  supply  any  number  of  ships  and
 types  which  may  be  required  by  India.

 Both  sides  noted  that  discussions
 were  in  progress  between  the  Indian
 and  Polish  organisations  for  collabo-
 ration  for  evolving  a  joint  design  for
 a  family  of  vessels  to  suit  the  require~
 ments  of  Indian  shipowners.

 It  was  decided  that  an  Indian  dele-
 gations  would  visit  Poland  to  explore
 the  possible  avenues  of  industrial  co-
 operation  in  the  field  of  shipbuilding.

 III.  Mining  and  Mining  Machinery
 Both  sides  expressel  their  satis-

 faction  at  the  progress  jin  the  field  of
 collaboration  in  coal  mining.  It  was
 decided  that  Polish  experts  would
 visit  India  for  discussion  and  _finali-
 sation  of  the  feasibility  report  on  Re-
 construction  of  Jharia  Coalfield,
 designing  the  re-organisation  of
 Jharia  coalfielg  and  for  Sudamdih/
 Monidih  collieries  and  for  resolving
 specific  problems  connected  with  the
 development  of  Jharia  coalfields.  Both
 sides  noted  the  progress  in  technical
 discussions  concerning  the  sinking  of
 two  shafts  in  the  Eastern  Coalfields.
 The  problems  concerning  the  cong-
 truction  of  coal  preparation  plants  at
 Sudamdih  were  discused,

 Issues  concerning  a  Rescue  Organi-
 sation  in  Coa]  Industry  were  discussed
 and  the  range  of  future  collaboration
 outlined,  The  Polish  side  also  made
 a  proposal  for  a  long  term  agreement
 for  supply  and  manufacture  in  India
 of  mining  machinery  based  on  Polish
 technology  as  also  training  of  Indian
 specialists  in  mining  machinery  in
 Poland.

 IV.  Industrial  Cooperation,  Electro-
 nics,  Science  and  Technology.

 Both  parties  felt  that  there  was
 scope  for  further  cooperation,  parti-
 cularly  in  sectors  like  agro-based
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 ‘industries,  machine  tools  and  textile
 machinery  and  electronics.

 Both  sides  welcomeq  the  Sgree-
 ments  for  production,  cooperation  and
 joint  deliveries  to  third  country  mar-
 kets  of  machinery  like  chemical  plants,
 beet  and  cane  sugar  plant  as  well  as
 dye  stuffs  and  dye  intexmediates  and

 greed  to  intensify  effective  and  prac-
 tical  implementation  of  these  agree-
 ments.  The  Polish  side  offered  to
 supply  ‘o  India  and  jointly  with  India
 to  third  countries  as  well  as  to  enter
 into  industrial  cooperation  in  respect
 of  construction  equipment,  helicopters,
 agro-aviation  services.  food  process-
 ing  machinery,  diesel  engine  and  diese]
 generating  sets.

 Both  sides  welcomed  the  agree-
 ment  on  scientific  cooperation  between
 the  Polish  academy  of  Sciences  and
 the  Council  of  Scientific  and  Industria]
 Research.

 V.  Fisheries.

 Both  sides  noted  with  satisfaction
 the  progress  made  towards  the  estab-
 lishmen  of  a  joint  venture  between
 Kelvinator  of  India  and  Foreign  Trade
 enterprises  Rybex  of  Poland  which
 will  be  decided  shortly.

 Training  in  fisheries.  Polish  side

 agreeq  to  provide  training  facilities
 to  Indian  personnel  in  the  field  of
 fisheries.  It  was  agreed  that  India
 would  depute  to  Poland,  Indian  per-
 sonnel]  for  training  for  fleet  manage-
 ment  on  board  survey  of  fish  resources,
 mid-water  trawling  technique  and
 connected  expertise,  to  study  che
 planning  organisation  ang  develop-
 ment  of  fisheries,  and  also  fish  pro-
 ‘cessing,  transport  storage  etc.

 Poland  will  send  2  experts  on  mid-
 ‘water  trawling  technique  who  will  be
 attached  to  training  institutes  in
 India.

 Purchase  of  fishing  vessels.  Polish
 side  indicated  their  interest  in  ihe
 supply  of  fishing  vessels  and  offered
 cooperation  in  modernisation  and  ex-
 pansion/designing  of  fishing  boat
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 yards  and  htrbours  in  India,  It  was,
 however,  explained  that  India  had
 built  up  considerable  capacity  in  these
 areas  but  would  keep  the  Polish  ecap-
 abilities  in  view.

 VI.  Agriculture

 The  Polish  side  agreed  to  consider
 the  Indian  request  for  deputation  of
 a

 team  of  Indian  experts  to  study  the
 Polish  technique  of  fodder  cultivation
 and  manufacture  of  compound  cattle
 feed,  obtaining  sugar  beet-germ-plasm
 along  with  seeds  of  commercial  varie-
 hes

 for  trial  purpose  and  certain
 Varieties  of  rapeseed  oil,  mustard
 seeds  and  spices  like  coriander
 staivum.

 VII.  Filed  of  Health  Television  and
 Radio.

 Both  sides  expressed  the  hope  that
 Indo-Polish  agreement  for  collabora-
 tion  in  sphere  of  health,  medica!  care,
 radio  and  television  would  be  conclud.
 ed  early.

 विस  मंत्रालय  के  अधिकारों  को  'समाचार'  के
 कार्यकारों  निदेशक  के  रूप  में

 नियकश्ति

 3952.  थमी  mare  सिह  लोहान :  क्‍या

 सूचना  भौर  प्रसारण  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  चालू  वर्ष  के  आरम्भ  में
 उनके  मंत्रालय  या  उससे  सम्बद्ध  विभागों
 में  से  किसी  एक  के  अधिकारी  को  'समाचार'
 के  कार्यकारी  निदेशक  के  रूप  में  नियुक्त  किया
 गया  था  ;

 (चि)  यदि  हां,  तो  किस  श्राघार  पर

 नियुक्ति  की  गई  थी  झौर  सम्बन्धित  प्रधिकारी
 की  क्‍या  विशेष  श्रहंताये  हैं;

 (ग)  क्‍या  उपरोक्त  प्रधिकारी  प्रभी

 तक  वहीं  कार्य  कर  रहा  है  या  उसे  वापस  बुला
 जिया  गया  है  ;
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 (च)  यदि  वापस  बुला  लिया  गया  है

 तो  उसके  क्‍या  कारण  है;

 (#)  क्‍या  सम्बन्धित  भ्रधिकारी  प्रपने

 राजनीतिक  सम्बन्धों  क ेकारण  नियुक्त  किया

 गया  था;  झौर

 (च)  यदि  हां,  तो  इस  सम्बन्ध  में

 सरकार  द्वारा  क्‍या  कार्यवाही  की  जा  रही
 है? eo:

 सूचना  झोर  प्रसारण  मंत्रो  (थो  लाल

 कृष्ण  ग्रडबाणी)  :  (क)  ब्यूरो  श्राप  पब्लिक

 एन्टरप्राईजिज  में  कार्यरत  इंडियन  इकोनोमिक

 सविस  के  एक  श्रधिकारा  को  q-i-77

 (प्रपराह्मय)  को  'समाचार'  में  कार्यकारी

 सदस्य  के  रूप  में  नियुक्ति  के  लिए  प्रतिनियुक्त

 किया  गया  था।

 (ख)  इस  नियुक्ति  के  लिए  अ्रधिकारी

 का  चयन  'समाचार'  द्वारा  किया  गया  था  और

 यह  चयन  किस  श्राघार  पर  किया  गया  था

 उसके  बारे  में  सरकार  को  जानकारी  नहीं  है  ।

 वे  लन्‍्दन  स्कूल  ग्राफ  इकोनोमिक्स  से  प्र्थ-

 जास्त्र  के  पी०  एच०  डी०  थे  !  उनको  ब्यूरो
 आफ  पब्लिक  एन्टरप्राईजिज  की  “लोक

 उद्योग  पत्रिका  का  सम्पादक  रह  चुकने  के

 कारण  पत्रकारिता  का  भी  कुछ  श्रतुभव  था

 (ग)  उस  प्रधिकारी  की  सेवाएं

 L-4-77  को  ब्यूरो  श्राफ,  पब्लिक  एंटर-

 रर्श जज  को  वापिस  सौंप  दी  गई  थी

 (घ)  उस  अधिकारी  को  वापिस  लेने

 का  निर्णय  लिया  गया  था,  क्योंकि  कार्यकारी

 निदेशक  के  रूप  में  प्रधिकारी  की  नियुक्ति
 गि  सरकौर  द्वारा  उपयुक्त  नहीं  समझा  गया

 ा  |

 (=)  सरकार  को  जानकारी  नहीं  है  t

 माचार'  ने  उक्त  ग्रधिकारी  की  सेवाएं  मांगी

 पी।

 (3)  प्रश्न  नहीं  उठता
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 झाधियासी  क्षेत्रों  के  विकास  के  लिए  मध्य

 प्रदेश  को  दिया  गया  झनुदाय  /ऋण

 3953  ओ श्यामलाल  qe:  क्‍या  गृह
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  केन्द्रीय  सरकार  ने  गत  तीन

 वर्षों  में  मध्य  प्रदेश  सरकार  को  राज्य

 में  आदिवासी  क्षेत्रों  के  विकास  के  लिए

 कितना  प्ननुदान  श्रौर  ऋण  दिया  है  ;

 (ख)  क्या  सरकार  ने  इस  बात  की  जांच

 की  है  कि  इस  राशि  को  किस  प्रकार  खत  किया

 गया  ;  शौर

 (ग)  यदि  हां,  तो  राज्य  सरकार  ने

 इस  राशि  में  स ेकितनी  राशि  खर्च  की  है  ?

 गृह  मंत्रासय  में  राज्य  मंत्री  (श्री  धनिक

 लाल  मष्डल)  :  (क)  आदिवासी  उप-योजना

 क्षेत्रों  क ेलिए  विशेष  केन्द्रीय  सहायता  के  रूप

 में  मध्य  प्रदेश  सरकार  को  दिए  गए  श्रनुदान

 इस  प्रकार  हैं  --

 (रुपए  लाखों  में  )

 1974-75  57.00

 1975-76  §06.  00

 1976-77  097.00

 (a)  जो  हां,  श्रीमन्‌ ।

 (7)  गत  तीन  वर्षों  में  प्रनुमानित  व्यय

 इस  प्रकार  है  :--

 (रुपए  लाखों  में  )

 1974-75  2.0

 975-—76  244.87

 976—77  3.60
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 Prosecution  of  ‘Indian  Observer’

 ‘3954.  SHRI  JYOTIRMOY  ‘BOSU:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  the  number  of  times  during  the
 last  0  years  the  ‘INDIAN  OBSER-
 VER’  an  English  Weekly  published
 from  New  Delhi,  and  its  owners  and
 editor  were  prosecuted;

 (b)  on  what  specific  charges  they
 were  prosecuted  on  each  occasion;

 (c)  how  many  charges  were  with-
 drawn  against  them  during  the  same
 period;  and

 (d)  the  reasons  for  withdrawal  of
 each  charge  with  date?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  Eighteen.

 (b)  Eight  prosecutions  were  under
 section  292-IPC  and  ten  under  section
 6-A  of  the  Press  and  Registration  of
 Books  Act,  1867.

 (c)  None.

 (d)  Does  not  arise.

 Congress  Workers  arresteq  following
 the  arrest  of  Former  Prime  Minister

 3955,  SHRI  K,  LAKKAPPA:

 DR.  HENRY  AUSTIN:

 SHRI  O.  V.  ALAGESAN:

 SHRI  B.  RACHAIAH:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Union  Home  Ministry
 has  asked  the  State  Governments  the

 report  on  the  total  number  of  Cong-
 ress  workers  who  have  been  arrested

 in  the  month  of  October,  977  follow-

 ing  the  arrest  of  the  former  Prime

 Minister  of  India;
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 (b)  if  so,  total  arrests  made  in  the

 country;

 (>  whether  it  is  also  a  fact  that
 some  of  the  Congress  workers  in  var-
 ious  States  died  in  the  jails;

 (d)  if  so,  how  many  such  deaths
 have  been  reported  and  what  were

 their  causes;  and

 (e)  whether  these  workers  were

 treated  very  badly  in  jails  by  the

 authorities  concerned?

 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  HOME  AFFAIRS

 (SHRI  DHANIK  LAL  MANDAL):

 (a)  to  (e),  According  to  information

 received  from  State  Governments,

 8,464  Congress  workers  were  arrested

 in  connection  with  the  agitation  fol-

 lowing  the  arrest  of  the  former  Prime

 Minister.  Of  these  8,343  persons

 were  subsequently  released.  One

 Congress  worker  aged  85  years  died

 Moradabad  on

 The  postmortem  exami-
 in  district  jail
 22-10-1977.

 nation  has  revealegq  the  cause  of  death

 as  cerebral  The  State

 Government  have  reported  that  these

 workers  were  not  treated  badly  in

 jails.  However,  there  was  an  incident

 thrombosis.

 of  indiscipline  and  violation  of  law

 and  order  by  Congress  agitators

 in  district  jail  Meerut  on  1210-1977
 in  which  24  jail  officials  and  I6  agi-

 tators  were  injured.  A  magisterial

 enquiry  is  being  conducted  into  this

 incident,

 The  information  relating  to  the.

 States  of  Bihar,  Kerala,  Madhya

 Pradesh,  Maharashtra  and  Tamil  Nadu

 is  not  yet  available.
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 Attacks  on  Janata  Party  Offices  and
 Leaders

 3956.  SHRI  KANWAR  LAL
 GUPTA:

 SHRI  SUKHENDRA  SINGH:

 SHRI  8.  5.  SOMANI:

 SHRI  BAPUSAHEB  PARU-
 LEKAR:

 SHRI  LAXMAN  RAO
 MANKAR:;

 SHRI  ISHWAR  CHAUDHRY:

 SHRI  YASHWANT  SBOROLE:

 SHRI  RAMJI  LAL  SUMAN:

 SHRI  KESHAVRAO
 DHONDGE:

 SHRI  OM  PRAKASH  TYAGI:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  is  it  a  fact  that  there  were  acts
 of  pre-planned  violence  and  attacks
 on  Janata  Offices  and  its  leaders  by
 anti-social  elements  in  some  parts  of
 the  country;

 (b) Te 3£  so,  the  details  thereof;

 (c)  are  Government  aware  of  the
 details  of  the  report  submitted  by
 some  Members  of  Parliament  in  this
 connection;

 (9)  if  so,  the  details  thereof  and
 the  action  taken  by  Government

 thereon;

 (e)  if  the  Government  asked  the
 State  Governments  where  such  _  inci-

 «  dents  occurred  and  which  did  not  take
 any  action  against  this  element;  and

 (f)  if  so,  what  is  the  reply  of  those
 State  Governments?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  and  (b).  Government  have
 Teceived  allegations  of  attacks  on
 Janata  Party  offices  and  shops  and
 houses  of  Janata  Party  workers  in

 ,  80me  towns  of  Maharashtra  following
 the  arrest  of  the  former  Prime  Minis-
 ter  on  October  3,  1977.  A  few  similer

 Lf  {néidents  have  also  been  reported  frem
 Tamil  Nadu  and  Karnataka.

 (०)  to  (f).  ‘Government  have
 received  a  report  in  regard  to  inci-
 dents  in  Maharashtra.  It  is  alleged
 therein  that  riotous  mobs  indulged
 in  hooliganism,  destruction  of  proper-
 ty  and  attacks  on  political  opponents
 and  that  the  police  failed  to  take
 appropriate  preventive  and  remedial
 measures.  These  allegations  have
 been  brought  to  the  notice  of  the
 Government  of  Maharashtra.  The
 State  Government  have  also  been
 advised  to  have  a  proper  inquiry  con-
 ducted  into  al]  these  allegations  and
 take  suitable  action.

 Disturbances  during  Former
 Minister’s  visit  to  States

 Prime

 3957.  SHRI  PRASANNBHAI
 MEHTA:

 SHRI  C.  छू,  JAFFER
 SHARIEF:

 SHRI  K.  MALLANNA:
 SHRI  VIJAY  KUMAR

 MALHOTRA;

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  for-
 mer  Prime  Minister’s  visit  to  the
 States  had  created  disturbance,  and
 violences  in  those  States  during  the
 month  of  August,  September,  Octo-
 ber,  and  November,  1977;

 (b)  if  so,  whether  her  visit  has
 forced  in  these  States  to  open  the  fire
 on  violent  mobs  and  many  deaths
 have  occurred  due  to  this;

 (c)  whether  it  is  also  a  fact  that
 in  U.P.  the  communal  riots  also  start-
 ed;

 (d)  ig  so,  whether  Government
 have  examined  her  speeches  in  which
 she  has  preached  violence;  and

 (e)  if  so,  whether  Government  are
 banning  her  to  visit  the  States  in
 view  of  the  violence?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
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 (SHRI  DHANIK  LAL  MANDAL):
 (a)  According  te  information  avail-
 able  there  were  severtl  acts  of  vio-
 lence  in  some  of  the  States  during  the
 visits  of  the  former  Prime  Minister.

 (b)  Firing  took  place  at  Saidapet
 (Madras)  on  October  30,  as  a  result
 of  which  three  persons  died.

 (c)  During  the  last  four  months  two
 incidents  of  sectional  violence  involv-
 ing  Shias  and  Sunis  at  Lucknow  and
 Kanpur  and  one  serious  incident  of
 commual  violence  jnvolving  Hindus
 ang  Muslims  at  Varanasi  were  report-
 ed.  Government  have  no  information
 to  show  that  the  former  Prime  Minis-
 ter's  visit  to  U.P.  had  anything  to
 do  with  these  incidents.

 (d)  and  (e).  Government  are  not

 considering  banning  her  visits  to  the
 States  on  the  basis  of  her  speeches.

 wage  tat  dat  &  fees  फाइलों  का

 गम  होना

 १958.  शी  हुकम  श्म्द  Sea  :  क्‍या

 गृह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  भूतपूर्व  रक्षा  मंत्री  श्री  बंसी

 लाल  के  विरुद्ध  जांच  सम्बन्धी  कुछ  फाइल  गुम

 हो  गई  हैं;  और

 (ख)  यदि  हां,  तो  क्या  सरकार  का

 विचार  इस  बारे  में  जांच  करने  का  है  ?

 गह  मंतरालप में  राज्य  मंत्री  (धी  एस०डो०

 पाटिल):  (क)  और  (ख).  भूतपूर्व  रक्षा  मंत्री

 श्री  बंसी  लाल  के  विरुद्ध  आरोपों  की  रेड्डी
 श्रायोग  द्वारा  जांच  से  सम्बन्धित  मामलों  के

 सम्बन्ध  में  केन्द्रीय  सरकार  को  सभी  फाइलें

 सुरक्षित  अ्रभिरक्षा  में  हैं।

 हरियाणा  सरकार  से  मिली  सूचना  के

 अनुसार  कुछ  फाइलें|प्रलेख  जिनकी  रेड्डी
 अयोग  द्वारा  जांच  की  विषय  सामग्री  से
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 सम्बद्धता  हो  सकती  है,  गुम  हैं  और  उन्हें  तलाश
 करने  के  प्रयत्न  किए  जः  रहे  हैं  ।

 Talks  with  Rebel  Heads  of  Mizoram

 3959.  SHRI  YADVENDRA  DUTT:

 SHRI  OM  PRAKASH  TYAGI:

 Will  the  Minister  of  HOME
 AFFAIRS  be  pleaseq  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 207  on  the  23rd  November,  1977,
 and  state;

 (a)  on  whose  initiative  the  talks
 were  started;

 (b)  when  peace  had  been  restored
 in  Mizoram  and  an  elected  Govern-
 ment  is  functioning  normally,  in
 Mizoram,  what  wag  the  reason  that
 led  to  the  talks;  and

 (c)  what  was  the  framework  in
 which  the  talkg  took  place  and  briefly
 State  the  decision  taken  and  imple-
 mented  and  the  achievement?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  The  talks  were  started  at  Shri
 Laldenga’s  request.

 (b)  It  was  only  after  the  process
 of  talks  with  Laldenga  had  started
 that  the  MNF  undertook  to  abjure
 violence  and  the  Government  agreed
 to  suspend  Security  Forces  operations.
 The  elected  Government  in  Mizoram
 at  that  time  were  in  favour  of  talks
 with  the  MNF  underground,

 (c)  The  Government  of  India’s
 position  has  been  very  clear  in  this
 regard,  i.e,  Mizoram  is  an  integral
 part  of  the  country  and  any  talks  will
 have  to  be  within  the  framework  of
 the  Constitution.  This  position  was
 accepted  by  Laldenga  and  on  that
 basis  an  understanding  was  reached
 with  him  on  Ist  July,  1976.  Talks  for
 implementation  of  that  understanding
 are  continuing  satisfactorily.
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 Statement  by  Heme  Minister
 regarding  dealing  with  Violence

 ‘3960,  SHRI  K.  A.  RAJAN:  Will  the
 Minister  of  HOME  AFFAIRS  be
 Pleased  to  state:

 (a)  whether  he  said  in  a  meet  the
 press  programme  in  Neemuch  that
 the  Government  would  like  to  act
 in  the  way  the  Congress  did  in  Kerala
 (against  Communist  Government)
 when  he  was  asked  about  some  viol-
 ent  incidents  in  some  of  the  States;

 (b)  if  so,  whether  Government  is
 of  the  opinion  that  what  the  Con-
 gress  Government  had  done  against
 the  Government  of  Kerala  at  that
 time  was  correct;

 (c)  which  are  the  States  where
 violent  incidents  have  been  reported
 to  have  taken  place;  and

 (d)  what  are  the  nature  of  these
 incidents?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  At  a  “Meet  the  Press”  programme
 in  Neemuch  on  2nd  November,  1977,
 when  asked  about  incidents  in  Tamil
 Nadu  and  recent  disturbances  in
 Congress-ruled  States,  what  the  Home
 Minister  said  was  that  the  Centre
 would  not  like  to  act  against  Congress
 Governments.  But  if  things  went
 beyond  limit,  it  woulg  act  the  way  the
 Congress  did  in  Kerala.

 (b)  The  President  had  issued  a
 Proclamation  under  article  356  of  the
 Constitution  in  rel@tion  to  the  State
 of  Kerala  on  358  July,  959  after
 considering  a  report  from  the  Gover-
 nor  of  the  State  of  Kerala  and  other
 information  on  the  subject.  That
 Proclamation  was  approved  by  the
 then  Parliament,  The  reaction  of
 various  political  parties  in  Parliament
 would  be  available  in  the  proceedings
 of  the  respective  Houses,

 (९)  and  (d),  Government  have
 received  allegations  of  attacks  on  party
 Offices,  shop  and  houses  of  Janata

 Party  workers  in  some  towns  of  Maha-
 rashtra  following  the  arrest  of  former
 Prime  Minister  on  October  8,  1977.
 Similar  incidents  were  also  reported  in
 Karnataka  and  Tamil  Nadu.  Some
 attempts  et  disturbing  public  peace
 were  also  reported  from  Kerala,  West
 Bengal,  Bihar  and  Uttar  Pradesh.

 Samachar  version  of  R.S.S.  Chief's
 Letters  to  the  Former  Prime  Minister

 3961.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  furnish  exact  Samachar  ver-
 sion  of  the  RSS  Chief’s  letters  to  the
 former  Prime  Minister  during  em-
 ergency  from  Yeravada  Jail  which
 had  been  placed  recently  jn  the  Maha-
 rashtra  Assembly  and  also  the  copy
 of  the  letters;

 (b)  whether  it  is  a  fact  that
 Samachar  had  neatly  cut-out  all  the
 unsavoury  portion  and  the  reasons
 therefor;

 (c)  whether  Government  have  re-
 ceived  any  complaints  in  this  regard
 and  details  thereof;  and

 (d)  what  action  is  taken/proposed
 in  the  matter?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K,  ADVANI):  (a)  Copies  of  the
 letters  dateg  22/25-8-75  and  16-79-76
 from  R.S.S.  Chief  to  the  former  Prime
 Minister  which  have.  been  obtained
 from  the  Government  of  M®harashtra
 as  also  the  Samachar  version  thereof
 are  laid  on  the  Table  of  the  Sabha.
 [Placed  in  Library.  See  No.  LT-363/
 77).

 (b)  Samachar  is  an  independent
 body  and  the  Government  has  no  say
 in  the  editorial  policy  that  it  follows.

 (c)  No,  Sir.

 (d)  Does  not  arise.
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 Coverage  of  Speeches  of  M.Ps  by

 Regional
 News  Stations  of  A.LE.

 3962.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  proper  coverage  by
 A.IR.  is  not  given  to  the  speeches
 of  some  Members  of  Parliament  in
 the  Parliament  in  States  like  Himach-
 al  Pradesh  where  the  circulation  of
 newspapers  is  very  limited;

 (b)  whether  in  the  absence  of  AIR
 coverage  of  Parliamentary  proceed-
 ings  of  such  Members,  the  electorates
 do  not  know  about  the  performance
 of  their  representatives  jn  Parliament;

 (c)  whether  Government  are  con-
 templating  any  scheme  under  which
 the  proceedings  of  Parliament  get  due
 place  and  publicity  in  the  regional
 news  stations  situated  in  the  regions
 of  constituencies  of  such  Members;

 (d)  whether  it  is  proposed  to  ap-
 point  persons  foy  3-4  neighbouring
 States  for  sending  despatches  to  re-
 gional  stations  covering  the  speeches
 of  Members  of  Parliament  of  that  re-
 gion;  i  if

 (e)  whether  jt  is  also  proposed  to
 depute  staff  reporters  of  AIR  from
 the  regional  stations  to  Delhi  during
 Parliament  Session  for  such  coverage:
 and

 (f)  if  so,  what  steps  Government
 have  taken  in  this  regard  and  with
 what  results?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  to  (०).  Re-
 gional  news  bulletins  broadcast  from
 the  Regional  Stations  of  All  India
 Radio  are  meant  mainly  to  give  news
 about  the  region  concerned  and  news
 of  interest  to  the  region.  However,
 AIR  has  recently  introduced  a  system
 under  which  news  items  on  questions
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 of  purely  regional  interest  answered
 in  Parlisment  are  transmitted  to  the
 regional  centres  concerned  for  broad-
 cast  in  the  regional  bulletins.  This
 is  done  on  news  value  and  taking  nto
 account  the  facilities  available.

 (da)  and  (e).  No  such  proposal  is
 under  Government’s  consideration.

 (f)  Does  not  arise.

 शाह  श्रायोग  में  कार्य  कर  रहे  कर्मंचारो

 3963  श्री  हुकम  चन्द  कछवाय  :

 श्री  चित्त  बसु  :

 श्री  अप्णासाहिबव  पो०  हिन्द:

 क्या  गृह  मंत्री  यह  बताने  की  कृपा  करेंगे

 के  |

 (=)  इस  समय  शाह  अायोग  में  कितने

 कर्मचारी  काम  कर  रहे  हैं  ;

 (ख)  यह  श्रायोग  अपना  कार्य  कब  तक

 पूरा  कर  लेगा  ;  और

 (ग)  इस  पर  अनुमानतः:  कितना  खर्च

 होगा  ?

 गह  मंत्रालय  में  राज्य  मंत्री  (श्री  धनिक

 लाल  मण्डल)  :  (क)  322)

 (ख)  आयोग  के  3¢-6-3978  तक,

 जिस  तारीख  तक  उसका  समय  बढ़ाया  जा

 रहा  है,  अभ्रपना  कार्य  पूरा  करने  की  झाशा

 है

 (ग)  योग  पर  31-12-1977  हक

 होने  वाला  अनुमानित  खर्च  32.78  लाख

 रुपए  है।  श्रायोग  ढारा  अपना  कार्य  पूरा  करने

 में  लिए  जाने  वाले  समय  के  भ्रनुसार  इस  पभ्रनुमान
 में  संशोधन  किया  जाएगा
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 Mobilisation  of  Forces
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 by  Former
 Prime  Minister
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 3964.  SHRI  JYOTIRMOY  BOSU:

 Will,  the  Minister  of  DEFENCE  be
 Pleased  to  state:

 (a)  whether  Chiefs  of  Staff  were
 ordereq  by  Mrs.  Indira  Gandhi,  ex-

 Prime  Minister  to  deploy  their  forc-
 @s  in  certain  constituencies  during
 Lok  Sabha  Genera]  Elections  held  in
 March,  977  on  the  ground  that  pub-
 lic  order  required  the  presence  of
 armed  forces;

 (b)  if  so,  names  of  such  consti-

 ‘tuencies;

 (c)  whether  the  relevance  of  such
 deployment  wag  ever  questioned  by
 tthe  Army  Chief  or/and  others;  and

 (d)  if  so,  reasons  therefor?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  and
 (b).  No  such  order  was  issued  by  the
 former  Prime  Minister  to  the  Chiefs  of
 Staff.  After  a  review  of  the  law  and
 order  situation  by  the  concerned
 authorities  in  February  977  and  on  the
 Home  Ministry’s  request,  troops  were
 positioned  at  Gorakhpur  in  U.P.  and
 Darbhanga  and  Bhagalpur  in  Bihar,
 to  supplement  the  civil  forces  in  these
 areas,  purely  as  a  precautionary  mea-
 sure.  These  troops  were  not  called
 ut  on  any  task  in  aid  of  civil  autho-
 Trities.

 (c)  and  (d).  Do  not  arise.

 ‘Employees  in  5.8.  Mills,  Akola

 3965.  DR.  BAPU  KALDATY:  Will
 ‘the  Minister  of  INDUSTRY  be  pleas-
 ‘ed  to  state:

 (a)  whether  S.R.  Mills,  Akola
 (Vidharbha)  hag  on  its  roll  a  num-

 ber  of  persons  who  are  almost  in-
 valid  and  above  60  years  of  age;  and

 (b)  if  so,  the  reasong  of  their  con-
 tinuing  in  the  employment?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY  (KU-
 MARI  ABHA  MAITI):  (a)  There  are
 60  employees  in  the  Sawatram  Ram-
 prasad  Mill,  Akola,  who  are  above  the
 age  of  60  years.  Besides,  there  are  5
 workmen,  who  are  actually  not  invali-
 dated  but  orthopaedically  handi-
 capped,  and  are  below  the  age  of  60
 years.

 (b)  The  mill  had  gone  into  liquiaa-
 tion  and  winding  up  order  was  passed
 on  13th  June,  1967.  This  mill  was
 taken  over  by  Government  of  Maha-
 rashtra  under  leave  and  licence  basis
 from  the  official  Liquidator  with  effect
 from  5th  August,  968.  This  unit  was
 subsequently  taken  over  by  the  Cen-
 tral  Government  under  Sick  Textile
 Undertakings  (Taking  Over  of  Man-
 agement)  Act,  972  pending  national-
 isation.  Legally  therefore,  the  servi-
 ces  rendered  by  the  employees  prior
 to  5th  August,  968  are  not  reckon-
 ed  for  payment  of  gratuity.  The  NTC
 has  approached  the  Government  that
 even  when  these  workers  are  legally
 not  entitled  for  the  counting  of  ser-
 vice  prior  to  1968,  this  demand  of  the
 workers  needs  to  be  considered  sym-
 pathetically.  This  matter  is  under
 consideration  of  the  Government.  Till
 this  matter  in  finalised.  the  manage-
 ment  of  the  NTC  feels  that  the  servi-
 ces  of  these  workers  may  continue  un-
 less  they  choose  to  voluntarily  leave.

 fare  सशोन  कम्पनों  द्वारा  स्वेटर  बनते  को

 मसशोन  'सोमक'  के  मूल्य  में  बढ़ि
 किया  जाना

 3966.  श्री  हुकम  चन्द  कछवाय

 श्री  भारत  भूषण  :

 क्या  उद्योग  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्या  सरकार  को  पता  है  कि  सिगर

 मशीन  कम्पनी  ने  जिसका  म्‌ख्यालय  बम्बई

 में  और  शाखा  कार्यालय  कनाट  प्लेस,  नई

 दिल्‍ली  में  है,  अब  स्वेटर  बुनने  की  हाथ  से

 चलाई  जाने  वाली  'सीमक'  नामक  मशीन
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 का  मुल्य  बढाकर  850  रुपए  कर  दिया  है

 जो  पांच  वर्ष  पूर्व  700  रुपए  की  थी  ;

 (ख  )  क्‍या  यह  कम्पनी  अपने  एजेंटों

 से  कहती  है  कि  वे  मशीन  बुक  करने  के  लिए

 अपने  ग्राहकों  से  भ्रग्रिम  राशि  के  रूप  में  200

 रुपए  लें,  श्रौर  यदि  हां,  तो  इसके  क्या  कारण

 है;

 (ग)  क्‍या  सरकार  को  इस  बात  की

 भी  जानकारी  है  कि  कम्पनी  का  विचार  इस

 मशोत  का  मूल्य  i850  रुपए  से  बढ़ाकर

 2500  रुपए  कर  देने  का  है  और  क्या  ऐसी

 मशीनें  देश  में  नहीं  बनाई  जा  सकती  ताकि  देश

 के  लोगों को  कम  [मूल्य पर  ये  मशीनें  मिल  सके  ;

 और

 (घ)  इस  समय  कम्पनी  के  पास  कितनी

 मशोने  हैं  भोर  एजेंटों  के, नगरवार,  नाम  क्या

 हैं  जिनको  मे  मशीनें  बेचन  के  लिए  दी  जायेंगी

 और  ये  मशीनें  किन  तारीखों  को  उन्हें  दी

 जायेंगी  ?  ]

 उदयोग  मंत्रालय  में  राज्य  संत्रो  (कुमारो

 झाभा  सयतो  )  :  (क)  जैसा  कि  मै०  सिंगर

 सिलाई  मशीन  कम्पनी  ने  बताया  है,  पिछले

 पांच  वर्षों मे ंसीमक  झ्रार्टं  निटरडी  एक्स  2000

 के  बिक्री  मुल्य  निम्न  प्रकार  है  :--
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 972  835  रुपए

 973  00  रुपए

 974  400  रुपए

 975  550  रुपए

 976  725  रुपए

 (ख)  कम्पनी  ने  बताया  है  कि  उनके

 पास  कोई  एजेंट,तथा  वितरक  नहीं  है  किन्तु

 उनके  उत्पादों  को  बेचने  के  लिए  केवल  अधिकृत

 विक्रेता  ही  हैं।  कम्पनी  ने  आगे  यह  भी  बताया

 है  कि  उन्होंने  ग्राहकों  से किसी  भी  प्रकार  का
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 पेशनी  धन  लेने  के  लिए  अपने  विक्रेताशों  को

 न  तो  कोई  हिदायत  दी  हैं पौर  न  ही  कोई

 सलाह  दी  2

 (ग)  और  (घ).  कम्पनी  ने  बताया  है
 कि  झ्ायातित  पुर्जों  के  मूल्य  बढ़  जाने,  स्थानीय

 उत्पादन  लागत  में  वृद्धि  हो  जाने  तथा  सस्ता

 मूल्य  तय  किय,  जाना  जिससे  कि  स्थानीय

 निर्माताओं  को  बकों  रो  वित्तीय  सहायता  मिल

 सके  को  ध्यान  में  रखते  हुए  बिक्री  मूल्य
 संशोधित  करके  2,775  रुपए  प्रति  मशीन

 रखा  गया  है।  प्रायातित  पुर्जों  के  प्राधार  पर

 मशीन  पहले  से  ही  देश  म  बनाई  जा  रही  है
 कम्पनी  के  पास  141  मशीनें  स्टाक  में  हैं,
 इनमें  से  श्रधिकांश  में  सुधार  करने  की  जरूरत

 है  और  इस  प्रकार  ये  बाजार  में  बेचने  योग्य

 नहीं  हैं।  जैसे  ही  निर्माताझों  से  मशीनें  मिल

 जाएंगी,  सारे  देश  में  वियुक्त  भ्रधि कृत  विक्रेताओं

 के  माध्यम  से  उनकी  सप्लाई  की  जाएगी।
 सरकार  के  पास  अधिकृत  विक्रेताशों  की  सूची
 के  सम्बन्ध  में  सूचना  उपलब्ध  नहीं  है।  फिर

 भी,  यह  देखा  गया  है  कि  प्रभो  भी  सप्लाई  की

 जानी  है

 ‘Distribution  of  Ferguson  Tractors.

 3967.  SHRI  P.  RAJAGOPAL  NAI-
 DU:  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  there  are  restrictions.
 on  the  distribution  of  Ferguson  tractorg
 manufactured  by  Tafe,  Madras;  and

 (b)  if  so,  the  reasons  therefor?

 wa
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITI):  (a)  and  (b).  In  the
 interest  of  equitable  distribution  and-
 availability  of  preferred  models  of
 tractors,  the  following  makes  are  co-
 vered  by  the  Tractors  (Distribution
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 and  Sale)  Control  Order,  97l:—  ब्योरा  एकल  करना  ।  चूंकि  इससे  इस  क्षेक्षी  '

 सर्वांगीण  विकास  सम्भावनाशों  को  समझने

 में  उपयुक्त  सहायता  प्राप्त  हो  सकेगी
 Make  Manufactursd  by

 ny

 qe  Massey  Ferguson  |  Messrs  Tractors  &
 (MF—  3035)  पर

 Farm  Equipment

 TAF
 :  Ltd.,  Madras

 2.  TAFE  504  J  दिल्‍ली  परिवहन  निगम  द्वारा  पास  जारी  करने

 9.  Ford-3600  Messrs  Escorts  Trac-  के  लिए  जमानत  की  राशि
 tors  Ltd.,  Faridabad

 3969.  श्री  दया  रास  शाक्य  :  क्‍या

 पुबं  ब्रह्मपुत्र  घाटी  का  सर्वेक्षण  नौवहन  श्रौर  परिवहन  मंत्नी  यह  बताने  की

 3968.  श्री  नटवरलाल  बो०  परमार  :

 क्या  योजना  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि  :

 (=)  क्‍या  राष्ट्रीय  भूभोतिको  प्रनु-
 संधान  संस्थान  तेल  तथा  प्राकृतिक  गँस  की

 खोज  करने  के  लिए  पूर्व  ब्रह्मपृत्र  घाटी  का  सर्वे-

 क्षण  कर  रहा  हैं;  श्रौर

 (ख)  यदि  हां,  तो  तत्सम्बन्धो  ब्यौरा क्या
 हैं?॥

 प्रधान  मंत्री  (ओ  सोरारजों  देसाई  )  :

 (क)  और  (ख).  श्रोइल  इंडिया  लिमिटेड

 ने  राष्ट्रीय  भुभौतिकी  अनुसंधान  संस्थान,

 हैदराबाद  को  अपर  असाम  और  अ्ररणाचल

 प्रदेश  )  के  एक  भाग  में  पूर्वी  ब्रह्मपुत  घाटी  के

 8900  वर्ग  किलो  मीटर  क्षेत्र  के  उपर  बायु-

 च्‌ म्वकीय  सर्वेक्षण  प्रायोजित  करने  का  कार्य

 सौंपा  है।  सर्वक्षण  कार्य  की  लागत  करीब

 5.32  लाख  रुपए  श्रांकी  गई  है।  8900

 वर्ग  क्लिों  मोटर  नें  से  नीन्गू  (भ्ररुणाचल

 प्रदेश)  और  झ्ासाम  घाटी  में  अधिक  विस्तृत
 संरचना  सम्बन्धी  जानकारी  प्राप्त  कर  ने  के

 लिए  3400  वर्ग  किलो  मीटर  क्षेत्र  की  दो

 ऊचइंयां  पर  उड़ाने  भरी  जायेंगी।  इस  शीत

 ऋतु  में  सर्वेक्षण  कार्य  प्रायोजित  कर  नें  की  श्ाशा

 की  जाती  है।

 इस  सर्वेक्षण  का  उद्देश्य  है  इस  क्षेत्र

 की  गहराईयां  में  छिपे  पदार्थों  का  अभ्तिरिवत

 कृपा  करेंगे  कि  :

 (क)  क्‍या  दिल्‍ली  परिवहन  निग्रम  के

 पास  लेने  के  लिए  यात्रियों  को  जमानत  की

 राशि  जमा  करवानी  पड़ती  है  ;

 (ख)  क्या  पासों  के  नवोकरण  के  लिए
 दोबारा  फार्म  भरने  पड़ते  हैं  ;  और

 (ग)  यदि  हां,  तो  जमानत  की  राशि

 जमा  कराने  और  पार्सा  के नवीकरण  के  लिए

 दोबारा  फार्म  भरने  की  प्रक्रिया  समाप्त  करने

 के  लिए  सरकार  क्‍या  कार्यवाही  कर  रही

 है?

 नौवहन  शौर  परिवहन  मंत्रालय  में  प्रभारों

 राज्य  मंत्री  (ओचांद  राम):  (क)  और

 (ख):  जी  हां।

 (7)  इस  समय  दिल्‍ली  परिवहन  निगम

 विचा  राधीन  ऐसा  कोई  प्रस्ताव  नहीं  है  ।

 साउथ  एवेन्यू  से  बिड़ला  मंदिर  तक  दिल्ली

 परिवहन  मिगस  की  बस  सं  वा

 3970.  श्री  दया  राम  शाक्य  :  क्‍या

 नौवहन  और  परिवहन  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्‍या  साउथ  एवेन्यू  से  बिडला,

 मन्दिर  और  पहाड़  गंज  जाने  के  लिए  दिल्ली
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 News  item  “Indira  Plot  to  Nab  Babuji
 for  Murder”

 ‘  3973.  CHAUDHARY  BALBIR
 SINGH:

 SHRI  CHANDRA  SHEKHAR
 SINGH:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state  whether
 his  Ministry’s  investigating  agency
 has  made  some  positive  enquiries  per-
 taining  to  certain  serious  allegations
 Made  by  the  Weekly  “Current”  in  its
 issue  dated  the  l0th  September,  977
 under  the  Heading  “Indira  Plot  to  Nab
 Babuji  for  Murder’?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 Presumably  the  newspaper  report  re-
 fers  to  investigations  in  case  FIR.
 No.  356  u/s  25/54/59  Indian  Arms  Act
 read  with  sections  36/43  of  the  D.I.R.
 and  20-B  IPC  registered  at  Police
 Station  Vinay  Nagar,  New  Delhi.
 The  case  is  still  under  investigation.

 Infiow  of  Foreign  Money

 3974.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government  have  detec-
 ted  any  case  of  foreign  money  which
 was  received  in  India  by  any  indivi-
 dual,  firm  or  company  in  the  last  9
 years  and  which  is  covered  under  the
 control  of  Foreign  Money  Act  passed
 recently;

 (
 (b)  if  30,  their  names  along  with  the

 amounts  and  the  action  taken  by  Gov-
 ernment  against  the  defaulters;

 (c)  whether  Government  are  aware
 of  the  fact  that  many  leading  politi-
 cians,  political  parties,  trade  unions
 and  others  received  foreign  money,  as
 stated  by  Mr.  Y.  B.  Chavan,  the  then
 Home  Affairs  Minister,  in  the  4th  Lok
 Sabha;

 (d)  if  so,  the  details  thereof;  atid:

 (e)  the  names  and  addresses  of  the:
 individuals,  trade  unions  and  other
 associations  including  politica]  parties,
 which  received  foreign  money  in  the
 last  3  years  with  the  consent  of  the
 Government?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 Since  the  coming  into  force  of  the  For-
 eign  Contribution  (Regulation)  Act,
 1976,  no  individua]  coming  within  its
 perview  has  received  foreign  money.
 Firms  or  companies  are  not  prohibited
 from  accepting  foreign  contribution.
 under  thig  Act.

 (b)  The  question  does  not  arise:

 (c)  and  (d).  Yes,  Sir.  But,  as  was
 stated  by  the  then  Home  Minister  also,
 it  will  not  be  in  the  public  interest  to
 disclose  the  details  gathered  through.
 intelligence  agencies.

 (e)  Only  organisations  of  a  political
 nature,  not  being  a  political  party,
 which  are  notified  under  section  5(i)
 of  FCRA  can  accept  foreign  contribu-
 tion  with  prior  permission  of  the  Cen-
 tral  Government.  Other  individuals,
 parties  or  associations  are  either  to-
 tally  prohibited  or  do  not  require  per-
 mission.  Samajwadi  Mahila  Sabha,
 Poona  was  permitted  to  receive  for--
 eign  contribution  after  the  enforce--
 ment  of  the  FC(R)A,  1976.

 Report  of  Committee  on  Safety  in  Coal’
 Mines

 3975.  SHRI  A.  K.  ROY:  Will  the
 Minister  of  ENERGY  be  pleased  to
 state:

 (a)  whether  the  report  of  the  fourth
 meeting  of  the  Committee  on  Safety
 in  Coa]  Mines  held  at  Calcutta  on  9th:
 September,  1976,  has  been  received;

 (b)  if  so,  the  specific  recommenda-
 tions  of  the  Committee  to  improve  the
 safety  standard  in  coal  mines  to  eradi-
 cate  accidents  and  also  to  provide
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 परिवहन  निगम  को  कोई  बस  सेवा  उपलब्ध

 नहीं  हैं  जसके  परिणामस्वरूप  इस  क्षेत्र  में

 रहने  वाले  संसद  सदस्य,  श्रन्य  व्यक्तियों

 और  वों  को  इस  स्थान  से  जाने  और  वापस

 'आने  में  बहुत  कठिनाईयों  का  सामना  करना

 'पड़ता  है;  और

 (ख)  यदि  हां,  तो  क्या  दिल्‍ली  परिवहन

 “निगम  केन्द्रीय  सचिवालय  से  चलने  वाली

 “बस  रूट  संख्या  0,  88  और  90  को  साउथ

 एवेन्यू  की  ओर  चलाने  की  व्यवस्था  करेगा

 'झीर  यदि  नहीं,  तो  इसके  क्या  कारण  हैं  ?

 ~
 नौवहन  झोर  परिवहन  मंद्रालय  में

 अभारी  राज्य  मंत्री  (भरी  चांद  राम  ):  (क)

 साउथ  ऐवेन्यू  स ेबिरला  मन्दिर  और  पहाड़

 गंज  जाने  शाने  के  लिए  केन्द्रीय  सचिवालय

 के  निकट  केन्द्रीय  बस  टमिनल  पर  बसे  बदलने

 की  सुचि  गयें  उपलब्ध  हैं।

 (ख)  उपरोक्त  (क)  के  उत्तर  में

 “बताई  गई  स्थिति  को  ध्यान  में  रखते  हुए

 दिल्‍ली  परिवहन  निगम  बस  रूट  0,  88  और

 90  का  केन्द्रीय  सचिवालय  से  साउथ  ऐवेन्यू

 तक  विस्तार  करना  आवश्यक  नहीं  समझता

 निगम  की  मांग  निश्चित  करने  की  पद्धति

 वैज्ञानिक  आधार  पर  पुन:  बनाई  गई  है  और

 गन्तव्य  स्थान  प्रधान  न  बनाकर  दिशा  प्रधान

 बनाई  गई  है  यात्रियां  की  सुविधा  के  लिए

 नगर  में  कई  बदल  स्थान  बनाए  गए  हैं  और

 केन्द्रीय.  सचिवालय  के  निकट  केन्द्रीय  बस

 टॉमनल  से  अन्य  बदल  स्थानों  की  ऐसी  बस

 सेवायें  उपलब्ध  हैं  जिनकी  बारम्बारता  अधिक

 है  ।  इस  प  ट्रति  के  अधीन  नगर  के  सभी  स्थानों

 को  सीधी  सेवाप्रों  से  जोड़ना  सम्भव  नहीं
 x»
 ्हू।

 DECEMBER  14, 1977  सकना  "“Anstdé7?"  Zia

 Selection  of  the  post  of  Lt.  Col.
 in  Army

 3971.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  according  to  rule  66
 of  Defence  Services  Regulations  for
 Army,  1962,  substantive  promotion  to
 the  Rank  of  Lt,  Col.  and  above  takes
 place  by  selection  by  the  Selection
 Board  and  is  subject  to  the  medical
 fitness  of  the  officer  concerned  for
 active  service;  and

 (b)  if  so,  whether  the  said  rule  66
 has  been  rigidly  adhered  to  during  the
 period  of  jnternal  emergency?  न

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  Selec-

 tion  Boards  select  officers  for  acting
 promotions  to  selection  ranks  of  Lt.
 Col.  and  above  [Colonel  and  above  in
 the  case  of  Army  Medical  Corps
 (Tech.)  and  Army  Dental  Corps  offi-
 cers].  Promotions  to  the  corespond-
 ing  substantive  ranks  is  determined  by
 the  Government  on  the  basis  of  their
 performance,  medica]  standard  and
 other  prescribed  conditions.

 (b)  Yes,  Sir.  This  rule  has  been
 rigidly  adhered  to  during  the  period
 of  internal  emergency.

 Development  of  Sundarbans  areas  of
 West  Bengal

 3972.  SHRI  CHITTA  BASU:  Will
 the  Minister  of  PLANNING  be  pleas-
 ed  to  state:

 (a)  whether  Government  have  any
 Central  Project  for  the  comprehensive
 development  of  the  Sundarbangs  areas
 of  West  Bengal:  and

 (b)  whether  the  State  Government
 of  West  Bengal  have  sought  for  any
 financial  assistance  for  the  develop-
 ment  of  Sundarbans?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  No,  Sir.

 (b)  No,  Sir.
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 amenities  for  the  welfare  of  miners;
 and

 (c)  the  action  taken  by  Government
 to  implement  the  recommendations?

 THE  MINISTER  OF  ENERGY
 {SHRI  P.  RAMACHANDRAN):  (७)
 to  (c).  After  the  meeting  of  the  Com-
 mittee  on  Safety  in  coal  mines  held
 on  9th  September,  1976,  three  interim
 reports  dealing  with  the  following
 were  submitted  to  the  Government:—

 (a)  Cases  of  water-logged/fire  areas
 in  22  coal  mines  under  BCCL,

 WCL  and  SCCL.

 (b)  Amendment  of  the  Mines  Act.

 (c)  Recommesndations  of  the  three
 conferences  on  Safety  in  Mines.

 The  report  mentioned  at  (a)  above
 hhas  been  accepted  by  the  Government
 and  the  Companies  are  taking  action
 to  implement  the  recommendations.
 The  report  mentioned  at  (b)  above
 has  been  considered  by  the  Ministry
 of  Energy  and  its  suggestions  sent  to
 the  Ministry  of  Labour  to  consider  at
 the  time  of  amending  the  Mines  Act.
 As  regards  the  report  mentioned  at
 (c)  above,  certain  aspects  of  this  mat-
 ter  are  being  further  examined  by  the
 Committee.

 Allegation  against  Satyajug

 ‘3976.  DR.  SUBRAMANIAM  SWA-
 MY:  Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  _  be

 Pleased  to  state:

 (a).  whether  he  is  aware  of  a  report
 published  in  ‘New  Age’  on  October
 30,  97  an  investigation  carried
 out  in  975  against  ‘Satyajug’,  by  the

 Registrar  of  Newspapers  of  India;
 yt

 (b)  the  truth  of  this  report:  and

 (९)  if  so,  the  action  taken  against
 “Satyajug’?
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 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  Yes,  Sir.

 *

 (b)  and  (c).  The  charges  published
 in  “New  Age”  had  been  looked  into
 by  the  Government  earlier  also.  These
 investigations  have  not,  however,
 clearly  borne  out  the  charges  levelled
 against  “Satyajug”.

 रानीगंज  कोयला  खानों  के  लिए  कोयला  से

 जाया  जाना

 3977.  श्र  रामानन्द  तिवारी:  क्‍या

 ऊर्जा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कोयला  खानों  के  राष्ट्रीयकरण
 के  बाद  रानीगंज  में  प्रय्येक  कोयला  खान  से
 किततों  मात्रा  में  कोयला  निकाला  गया  तथा

 इनसे  बाहर  ले  जाया  गया  और  कोयला  खान

 डिपो  में  कितनी  मात्रा  में  कोयला  है;

 (ख)  क्या  कोयला  खान  डपों  में  पड़े

 कोयला  को  मांत्रा  रजिस्टर  में  दर्ज  की  गई  मात्रा

 के  अनुसार  है  ;  श्रौर

 (ग)  यदि  नहीं  तो  रजिस्टर  में  दर्ज

 कोगई  मात्रा  और  डिपो  में  पडी  कोयले  की

 मात्रा  में  प्रन्तर  होने  के  क्‍या  कारण  हैं  पर  इसके

 लिए  जिम्मेवार  व्यक्तियों  के  विरुद्ध  क्या  कार्य-

 वाही  की  गई  है  ?

 ऊर्जा  मंत्री  प्श्री  पी०  रामचल  )  :

 (क)  से  (ग).  सूचना  एकत्न  की  जा  रही  है
 पैर  स  पटल  पर  रख  दी  जाएगी।

 Manufacturing  of  Soft  Drink  ‘IMFLS’
 by  Mohan  Meakins  Brewery  Ltd.

 3978.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  the  erstwhile  Govern-
 ment  had  allowed  Mohan  Meakins
 Brewery  Ltd.  and  other  associated
 breweries  under  SHRI  Kapil  Mohan
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 “Director  to  manufacture  and  market

 a  soft  drink  known  ag  IMFLS;

 (9)  if  so,  whether  it  has  been  alleg-
 eq  that  the  above  soft  drink  contains

 rectified  spirit  and  has  harmful  effect
 on  health;

 (c)  if  so,  what  are  the

 thereof;
 details

 (da)  if  any  investigation  was  made
 into  the  allegations;  and

 (e)  if  so,  the  findings  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITI):  (a)  M/s.  Mohan
 Meakins  Breweries  Ltd.  are  holding
 a  licence  under  the  Fruit  Products
 Order  955  for  the  manufacture  of  dif-
 ferent  types  of  fruit  products,  includ-
 ing  fruit  juices,  aerated  waters  and
 Other  beverages.  Government  are  not
 aware  of  the  manufacture  or  market-
 ing  by  this  firm  of  a  soft  drink  known
 as  ‘IMFLS’.

 (b)  to  (e).  Do  not  arise.

 पटसन  सजदूरों  के  मजदूर  संघों  को  मान्यता

 3979.  श्री  दवाराम  शाक्य  :  क्‍या

 उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  पट्सन  मजदूरों].  के

 मजदूर  संघो  को  अप्रभी  तक

 राज्य  सरकारों  तथा  केन्द्रीय  सरकार

 ट्रा  मान्यता  नहीं  दी  गई  है  और  क्या  श्रापात

 काल  के  दौरान  80,000  पटसन  मजदूरों
 दि  बौकरियों  से  निकाल  दिया  [गया  था  ;

 और

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में  सरकार

 द्वारा  क्या  कार्यवाही  की  जा  रही  है?

 उद्योग  मंत्रालय  में  राज्य  संत्री  (कुमारी  श्राभा

 मपती ) :  (क)भौर  (ख).  वाणिज्य  मंत्री  द्वारा

 3  जुलाई, 1977  को  कलकत्ता  में  लो  गई  बैठक

 में  बराणिज्य  मंत्री  ने  ट्रेड  यूनियनों  की

 स्वीकृति  देने  हेतु  जोध  कार्यवाही

 करने  के  लिए  पटसन  उद्योग  से  भनुरोध
 किया  था  तथा  सु  81. द  दिया  था  कि  पश्चिम
 बंगाल  सरकार  द्वारा  भी  इस  मामले  पर  विचार

 किया  जाना  चाहिए।  मामले  पर  सम्बन्धित

 राज्य  सरकार  द्वारा  विचार  किया  गया  है  और

 झनुवर्ती  कार्यवाही  की  जा  रही  है।

 तालाबन्दी।हड़ताल|कामबन्दी  झ्ादि  के

 कारण  पटसन  मिलें  बन्द  पैने के  फलस्वरूप

 भिन्‍न  भिन्न  समय  तक  कमंचारियों  को  भारी

 संख्या  प्रभावित  रही  है।  फिर  भी  ;  जीव्य

 समझी  भई  बन्द  पटसन  मिलों  को  फिर  से

 « तलने  के  लिए  अभ्यपाय  किए  गए  हँ।

 प्रयोध्या  टेक्सटटाइल्स  मिल्स,  दिल्‍ली

 के  विरुद्ध  केन्द्रीय  जांच  ब्यूरो  द्वारा  जांच

 3980.  श्री  दयाराम  शाक्य :  क्‍या

 उद्योग  मल्ली  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  यह  पता  लगाने

 के  लिये  केन्द्रीय  जांच  ब्यूरो  से  जांच  कराने

 के  लिये  कोई  व्यवस्था  की  है  कि  वच  971

 से  श्रयोध्या  टैक्सटाइल  मिल्स,  दिल्ली  को

 प्रति  वर्ष  डेढ़  करोड़  पये  की  हानि  होने  के

 क्या  कारण  हैं  ;

 (ख)  क्‍या  सरकार  को  कपड़ा  मजदूर

 एकता  यूनियन'  से  श्रनियमितताशों  की  कोई
 शिकायतें  प्राप्त  हुई  हैं  ;  श्रौर

 (ग)  यदि  हां,  तो  इस  सम्बन्ध  में

 सरकार  ने  कया  कार्यवाही  की  है  ?

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (कुमारी
 झाभा  मयतो  )  :  (क)  जी,  नहीं  |  अयोध्या

 टैक्सटाइल  मिल,  जो  राष्ट्रीय  वस्त  निगम

 (दिल्ली,  पंजाब  शौर  राजस्थान)  लि०,

 नई  दिल्ली  के  प्रबन्ध  के  श्रन्तर्गत  राष्ट्रीय
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 wen  निगम  लि०  की  एक  सहायक  कम्पनी  है
 का  भौद्योगिक  विकास  (विनियमन  )  भ्रधिनियम

 के  प्रधीन  जून,  971  भें  श्रधिग्रहण  किया

 गया  था  तथा  जिसका  बाद  में  i-4-74  से

 राष्ट्रीकरण  कर  दिया  गया  था  ।  चूंकि

 यह  एक  रुग्ण  एकक  था  तथा  इसमें  पहले  से

 चली  आ  रही  कुछ  अ्समथेताश्ों  के  कारण

 इसे  बराबर  हानि  उठानी  पड़ी  है  ।  इन  में

 से  कुछ  कारण  पुरानी  और  टूटी  मशीनों  का

 होना  ब्याज  का  भारी  बोझ  होना,  श्रमिकों  का

 झनुपात  अधिक  होना  और  श्रमिकों  में  चली

 झा  रहो  प्रनुशासन  हीनता  हूं  जिस  के  फलस्वरूप

 उत्पादकता  में  कमी  हुई  है  ;  इस  एकक  में  वर्ष

 1976-77  में  94.58  लाख  रुपये  की

 हानि  हुई  है  -  इन  हानियों  को  रोकने  के  लिये

 राष्ट्रीय  वस्त्र  निगम  द्वारा  ग्ननेक  अभ्युपाय
 किये  जा  रहे  है  ।  इनमें  ग्राधुनिकीकरण
 कार्यक्रम  कार्यान्वित  करना,  लाभकर  किसस्‍्मों

 का  धीरे-धीरे  लागू  किया  जाना,  कच्ची

 सामग्री  का  परीक्षण  करने  के  लिए  एक
 प्रयोगशाला  स्थापित  करने  का  प्रस्ताव,

 लागत  लेखा  नियंत्रण  लागू  करना  अदि

 सम्मिलित  हैं  ।  इसे  एक  जीव्य  एकक  बनाने

 के  लिए  अर्थोपाय  सुधारने  के  लिए  हाल ही  में

 मिल  का  तकनीकी-श्रा्थिक  सर्वेक्षण  भी  किया

 गया  है  ।  सर्वेक्षण  दल  की  सिफारिशों  का

 राष्ट्रीय  वस्त्र  निगम  द्वारा  अध्ययन  किया

 जा  रहा  है  1

 (ख)  शरर  (ग).  कपड़ा  मजदूर  एकता  यूनियन
 से  भंडार  खरीद  सम्बन्धी  कुछ  कमियों  और

 महाप्रबन्धक  की  नीतियों  के  विरुद्ध  कुछ  शिका-

 यतें  प्राप्त  हुई  थीं  इन  शिकायतों  की  श्रभी  जांच

 की  जा  रही  है  ।  जांच  प्री  हो  जाने  पर

 उपयुकत  कार्यवाही  की  जाएगी  |

 '
 झारतोय  सीमेंट  निगस  हारा  बस्तर  जिले  सें

 एक  सीमेंट  कारखाने  की  स्थापना

 398i.  श्री  गोविन्दराम  भिरी  :  क्‍या

 उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 भारतीय  सीमेंट  निगम  बस्तर  जिले  में  एक
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 सीमेंट  कारखाने  की  स्थापना  कब  करेगी

 श्रौर  उसमें  कब  से  उत्पादन  प्रारम्भ  हो

 जायेगा  ?

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (कुमारी
 झाभा  सपती  )  :  भारतीय  सीमेंट  निगम  का

 मध्य  प्रदेश  के  बस्तर  जिले  में  सीमेंट  संयंत्र  लगाने

 का  फिलहाल  कोई  विचार  नहीं  है  ।

 कोपला  खानों  पर  राजस्व  को  बकाया

 राशि

 3982.  श्री  गोविन्दराम  भिरी:  क्‍या

 उर्जा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  खानों  के  राष्ट्रीयररण  के

 परिणामस्वरूप  गैर-कोकिंग  कोयला  खानों

 के  भूतपूर्व  मालिकों  और  केन्द्रीय  सरकार  के

 बीच  खनिज  सम्बन्धी  सरकारी  राजस्व

 की  बड़ी  राशि  विवादग्रस्त  है  श्रौर  क्या  यह

 ग्रभी  भी  उन  पर  बकाया  है  ;  और

 (ख)  मुआवजा  निपटान  ओआयुक्‍त,
 कोयला  खान,  कलकत्ता  के  न्यायालय  में  इस

 समय  लम्बित  मामलों  में  क्‍या  प्रगति  हो

 रही  है  !

 ऊर्जा  मंत्री  (श्री  पो०  रामचन्द्रत  )  :

 (क)  राज्य  सरकारों  ने  राष्ट्रीयररण  की

 तारीख  को  पिछले  कोयला  खान  मालिकों

 से  प्राप्य  रायल्टी  की  बकाया  राशि  के  लिए

 भुगतान  झायुक्त  के  पास  दावे  दाखिल  किए  हैं

 परन्तु  पिछले  मालिकों  और  केन्द्रीय  सरकार  के

 बीच  कोई  विवाद  नहीं  है

 (ख)  भुगतान  झायुक्त,  कलकत्ता

 के  पास  दाखिल  किए  गए  कुल  47,631
 दावों  में  से  नवम्बर,  977  तक  15,202

 दावे  अस्वीकार  /  श्रन्ततः  विचारार्थ  स्वीकार

 कर  लिये  गये  हैं  ।  शन्प  मामले  विचार  की

 विभिन्न  अ्रवस्थाप्रों  में  हैं  ।
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 Thein  Dam  Agreement

 3983.  SHRI  DURGA  CHAND:  Will

 the!  Minister  of  ENERGY  be  pleased

 to  state:

 (a)  the  details  of  the  agreement

 concluded  on  Thein  Dam;  and

 (b)  the  quantity  of  power  Himachal

 Pradesh  is  likely  to  get  as  a  result  of

 agreement?

 THE  MINISTER  OF  ENERGY

 (SHRI  P.  RAMACHANDRAN):  (a)

 It  has  been  agreed  that  the  construc-

 tion  work  on  the  Thein  Dam  should

 start  immediately.  The  Project  is  to

 be  executed  by  the  Punjab  Govern-

 ment.  An  inter-State  control  Board

 will  be  set  up  to  deal  with  all  matters

 of  policy,  and  give  suitable  directions

 during  the  construction  stage,  as  well

 as  during  operation.

 (b)  Himachal  Pradesh  would  get  4.6
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 Alienation  of  Land  from  Tribals

 3994,  SHRI  K.  PRADHANI:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  extent  of  the  land  of  the  tribal
 peasants  grabbed  by  the  non-tribals  in
 the  tribal  last  six

 months:  particularly  in  the  States  of
 Bihar  and  Orissa;

 areas  during

 (b)  if  so,  the  number  of  such  com.

 Plaint,  received:  ang

 (c)  whether  Government  have

 given  any  directives  to  the  State  Gov-
 ernments  or  taking  suitable  action  in

 regard  to  alienation  of  jand  from  tri-

 balg  to  non-tribals?

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  HOME  AFFAIRS

 (SHRI  DHANIK  LAL  MANDAL):  (a)
 and  (b).  No  statistical  data  is  available

 about  the  tribal  lands  grabbed  by  the

 non-tribals  in  the  tribal  areas  during

 the  last  six  months.  The  Government

 per  cent  of  the  power  generated  free  of  Bihar  and  Orissa  have  furnished

 of  cost.  the  following  information:

 Name  of  State  No.  of  Area  of  No.  of  Area  of
 cases  land  cases  land

 registered  involved  '  decided  restored

 :  2  3  4  5

 tL  Bihar  (July  io  Sept.  1977)  239  3539  689  769°52
 acres  acres

 2.  Orissa  (May  to  October,  977)  265  7458°  48  593°22
 acres  acres

 (c)  The  States  having  tribal  sub-
 plans  have  been  asked  to  review  their
 existing  legislations  on  land  with  a
 view  to  safeguarding  the  interest  of
 the  tribals.  Most  of  the  States  have

 300  LS—8.

 completed  this  exercise.  The  project

 Administrators  are  to  give  first  prio-

 rity  to  problem  of  land  alienation

 and  land  restoration.
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 महिलाझों  के  महत्व  शर  उनके  झधिकारों

 के  बार  में  जागरूक  करने  के  लिए  जन-

 संचार  साधन

 3985.  श्री  नटवरलाल  बो०  परमार  :

 क्या  सूचना  दलोर  प्रसारण  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  लोगों  को  महिलाओं  के

 महत्व  और  उनके  शअ्रधिकारों  के  बारे  में

 जागरूक  करने  तथा  जन  संचार  साधनों  के

 माध्यम  से  राष्ट्रीय  स्तर  पर  प्रचार  करने

 के  लिए  भ्रभियान  आयोजित  करने  के  लिए

 क्या  कार्यक्रम  तैयार  किये  गये  हैं  ?

 सूचना  और  प्रसारण  मंत्री  (श्री  लहल

 कृष्ण  ग्रडवारणो  )  :  महिलाश्रों  के  महत्व  प्रौर

 उनके  अधिकारों  के  बारे  में  जनता  में  जागरूकता

 पैदा  करना  इस  मंत्रालय  के  विभिन्न  प्रचार

 माध्यमों  के  प्रचार  की  सतत  प्रक्रिया  है  {

 प्रचार  की  प्रमुख  विशेषताएं  इस  प्रकार

 हैं

 (a)  महिलाओं  के  लिए  कार्यक्रम

 ग्राकाशवाणी  के  सभी  केन्द्रों

 से  उनकी  सम्बन्धित

 प्रादेशिक  भाषाओं  में  सप्ताह
 में  दो  से  तीन  बार  प्रसारित

 किए  जाते  हैं  ।  महिलाओं  के

 लिए  कार्यक्रमों  के  संगठित

 श्रवण  की  व्यवस्था  महिलाओं
 के  लिए  श्रवण  क्लबें  बनाकर

 की  जाती  है  जिसकी  संख्या

 4,860  है  |

 (2)  समाज  में  महिलाओं  की

 भूमिका  के  विभिन्न  पक्षों  को

 बताने  वाले  कायेक्रमों  को

 दूरदर्शन  केन्द्रों  द्वारा  टेलीकास्ट

 किया  जा  रहा  है ।

 (3)  भारत  में  महिलाओं  के  स्थान

 सम्बन्धी  समिति  की  रिपोर्ट
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 का  प्रचार  करने  के  श्रलावा,  पत्र

 सूचना  कार्यालय  समाचार-

 पत्नों/पत्रिकाश्रों,  को  फीचर/
 लेख  जारी  करता  है  |

 (4)  फिल्‍म  प्रभाग  द्वारा  “वुमैन
 रोल  इन  रूरल  डेवेलपमेंट"

 नामक  एक  डाकुमेंट्री  फिल्म

 और  सात  न्यूजरीलें  बनाई  गई

 हैं  ।॥  तीन  और  डाकुमेंटरी
 फिल्‍म  निर्माणाधीन  हैं  ।

 Cs  a.)
 (5)  प्रकाशन  विभाग  ने  “वुमन

 इन  इण्डिया  और  “इण्डियन

 वुमैन”  नामक  दो  पुस्तकें
 प्रकाशित  की  हैं,  “योजना”,

 “झ्राजजल”  और  “कुरुक्षेत्र
 जैसी  विभिन्न  पत्रिकाओं  में  भी

 एतद्विषयक  लेख  प्रकाशित

 होते  हैं  t

 (6)  गीत  और  नाटक  प्रभाग  और

 क्षेत्रीय  प्रचार  निदेशालय  की

 क्षेत्रीय  यूनिट  जनसाधारण  को

 सजीव  मनोरंजन,  फिल्म  शो

 शर  चित्र  प्रदशेनियों  के

 माध्यम  से  महिलाओं  के

 महत्व  और  अ्रधिकारों  के  बारे

 में  शिक्षित  और  सूचित  करते

 हैं

 Retrenched  workers  from  C.S.LR.
 Organisations

 3986.  SHRI  K.  RAMAMURTHY:  Will
 the  Minister  of  PLANNING  be  pleased
 to  state  from  the  year  969  till  date
 how  many  workers  have  been  retrench-
 ed  from  C.S.I.R,  organisations  including
 the  caily  wage  workers  laboratory-
 ‘wise?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  The  information  is
 being  collected  and  will  be  communi-
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 cated  to  the  Hon'ble  Member  when  it
 is  complete.

 Legislation  on  declaration  of  Assets
 ang  Liabilities  by  M.Ps.

 2987.  SHRI  MADHAVRAO  =  SCIN-
 DIA:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  propose  to
 bring  forward  a  legislator  for  declara-
 tion  by  the  Members  of  Parliament
 about  their  aSsets  and  liabilities  every
 year;

 (b)  if  so,  details  thereof;  and

 (c)  the  expected  period  by  which  it
 is  to  be  brought  forward?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 Yes  Sir.

 (b)  and  (ce).  The  Bill  will  be  brought
 forward  before  the  Parliament  as  soon
 ag  the  modalities,  which  are  being
 worked  out,  are  finalised.

 निर्धनता  के  स्तर  से  नीचे  रहने  वाले  व्यक्तियों

 को  रोजगार  देने  की  योजना

 3988.  श्री  हुकम  चन्द  कछवाय  :  क्‍या

 योचना  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्या  निर्धनता  के  स्तर  से  नीचे

 रहने  वाले  व्यक्तियों  को  रोजगार  उपलब्ध
 करने  की  कोई  योजना  सरकार  के  विचा  राधीन
 है;

 (ख)  यदि  हां,  तो  उसकी  मुख्य  बातें
 क्या  हैं-;  और

 (ग)  यदि  नहीं,  तो  क्या  सरकार  का

 हा
 इस  संबंध  में  कोई  नीति  बनाने  का

 प्रधान  मंत्री  (श्री  सोरारजीं  वेसाई  )  :

 (क)  से  (ग).  गरीबी  के  स्तर  से  नीचे  रह

 रहे  लोगों  को  रोज़गार  देने  के  लिए  कोई

 विशिष्टि  स्कीम  सरकार  के  विचाराधीन  नहीं

 है  ।  तथापि,  श्रगली  पंचवर्षीय  योजना  के

 प्रमुख  उद्देश्यों  में  से एक  उद्देश्य  होगा  रोज्ञगार

 के  अवसरों  को  बढ़ा  कर  के  इस  वर्ग  के  लोगों

 के  जीवन-स्तर  में  पर्याप्त  सुधार  करना  ।

 संबंधित  नीतियों  और  निवेश  कार्यक्रमों  को

 1978-83  की  योजना  में  विस्तार  से

 दिया  जाएगा  |

 Pak  Infiltration  in  Jammu  and
 Kashmir

 3989.  SHRI  YADVENDRA  DUTT:

 SHRI  PRASANNBHAI
 MEHTA:

 SHRI  BALDEV  SINGH
 JASROTIA:

 SHRI  JASHWANT  BOROLE:

 SHRI  SAMAR  GUHA:

 SHRI  M.  RAM  GOPAL
 REDDY  :

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  his  atteniion  has  been
 directed  to  the  Statement  of  Shri  D.  N.
 Kaul  IG.  of  Police  of  J.  &  K.  State
 stating  that  heavy  infiltration  of  Pak-
 istano  agents’  is  taking  place  in  Kashs
 mir  State;  and

 (b)  if  so,  the  steps  Government  are
 taking  to  check  it  and  protect  our
 territory?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 Government  have  seen  Press  reports
 about  the  statement  said  to  have  been
 made  by  the  I.G.  of  Police  of  Jammu
 and  Kashmir.

 (b)  Government  are  vigilant.

 Request  for  Centra]  Aid  for  Cotton
 Cultivation  in  Punjab,  Haryana

 and  Rajasthan

 2990.  SHRI  RAMANAND  TIWARY:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  Punjab,  Haryana  and
 Raiathan  Governments  have  appealed
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 to  the  Centre  to  pay  Rs.  425.00  a
 quintal  for  cotton  to  increase  cotton
 production  and  avoid  dependence  on
 imports;  and

 (b)  if  so,  the  reaction  of  the  Gov-
 ernment  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITI):  (a)  and  (b).  Repre-
 sentations  have  been  received  from  the
 Government  of  Punjab  etc.  to  the
 effect  that  the  prevailing  market  price
 of  coiton  during  1977-78  was  very
 much  less  than  the  price  which  pre-
 vailed  during  the  last  cotton  season
 viz.4976-77.  They  desired  that  the
 Cotton  Corporation  of  India  should
 enter  into  the  market  in  a  big  way  and
 help  in  ensuring  that  the  cotton  gro-
 wers  get  a  remunerative  price  which
 would  be  comparable  to  the  price  of
 1976-77  season  (Rs.  425  per  quinta])  It
 will  be  unrealistic  to  compare  the
 present  price  level  with  the  price  level
 of  the  last  season,  in  as  much  as  the
 prices  of  cotton  during  the  previous
 cotton  season  had  risen  to  unprece-
 dented  level  due  to  unsatisfactory  crop
 which  fell  short  of  expectation  of  68-70)
 lakh  bales  by  2  Jakh  bales,  But  if  the
 price  level  of  the  current  cotton  year

 _is  compared  to  the  price  level  which
 prevailed  during  1974-75  and  1975-76
 when  the  production  was  normal,  the
 present  price  level  is  higher  »y  about
 Rs.  80—25  per  quintal.  The  current
 Price  of  cotton  are  as  shown  below:

 (Rs.  per  quintal)

 Variety  Punjah  Haryana

 J-34  375-396  =  385-440

 320-F  387-433  450-485

 Desi.  340-350  360-400

 There  is  free  trade  in  cotton  and  the
 prices  are  determined  with  reference
 to  the  laws  of  demand  and  supply.  The
 Cotton  Corporation  of  India  operates  in
 all  important  markets  in  all  States  and

 participates  in  open  auctions  and  en-

 DECEMBER  14,  977  Written  Answers  232

 sures  that  the  farmers  get  a  fair  price
 for  their  produce.  The  CCI  has  6
 centres  jn  Punjab,  8  centres  in  Rajas-
 than  and  il  centres  in  Haryana.  It  is
 the  avowed  objective  of  the  Govern-
 ment  to  ensure  that  the  interest  of  the
 farmers  are  taken  full  care  of.  It  can  .
 be  seen  from  the  trend  of  prices  indi-
 cateq  above  that  the  price  of  cotton
 during  current  season  is  in  fact  reach-
 ing  more  or  less  the  price  level  re-

 presented  by  Punjab.

 Expenditure  on  Tours  by  the  Chair-
 man  of  Shipping  Corporation  of  India

 3991.  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state:

 (a)  whether  Admiral]  Nanda,  the
 Chairman  and  Managing  Director  of

 Shipping  Corporation  of  India  is  con-

 stantly  on  tour  in  India  and  foreign
 countries;

 (b)  for  how  many  days  has  _  the
 Chairman  and  Managing  Director  been
 out  of  India  between  April,  975  to

 September  977  and  how  much  expen-
 diture  has  been  incurred  on  this  ac-
 count  separately;  and

 (c)  whether  persona!  secretary  to

 the  Chairman  Capt.  Mohinder  has  in-
 curred  expenditure  on  entertainment
 for  the  last  two  years  and  if  so,  the
 amount  spent  in  this  regard?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  Admiral  5.  M.

 Nanda,  former  Chairman  and  Manag-
 ing  Director  of  SCI  had  undertaken
 tours  in  India  and  abroad  whenever

 required  in  the  interest  of  Company’s
 business  and  in  cases  where  high  level
 discussions  and  negotiations  were  in-

 volved  or  were  desirable.

 (b)  (i)  278  days;

 (ii)  Rs.  6.85  lakhs.

 (c)  Yes  Sir.  Rs.  3.74  thousands.
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 Withdrawal  of  cases  against  erstwhile
 Jan  Sangh  Leaders

 3992.  SHRI  VASANT  SATHE:  will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 >
 (a)  whether  Government  have  taken

 a  decision  to  withdraw  the  cases
 against  erstwhile  Jan  Sangh  leaders;
 and

 (b)  if  so,  the  details  of  the  cases
 withdrawn/proposed  to  be  withdrawn
 and  the  justification  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 No,  Sir.

 .
 (b)  Does  not  arise.

 Fallow  and  Cultivable  Land  owned
 by  Union  Ministers

 3993.  DR.  V.  A.  SEYID  MUHAM-
 MAD:  Will  the  PRIME  MINISTER  he
 pleased  to  state:

 (a)  the  names  of  Union  Ministers
 who  owned  fallow  and  cultivable  land;
 and

 (b)  the  area  of  land  owned  by  each
 of  them?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  and  (b).  De-

 ¢tails  of  landed  property,  if  any,  owned
 by  Union  Ministers  would  be  contained
 in  the  disclosures  made  by  the  Minise
 ters  to  the  Prime  Minister,  as  required

 *by  the  ‘Code  of  Conduct'  for  Ministers.
 Such  disclosures  are  confidential.  I
 am  having  the  information  extracted
 and  will  communicate  the  same  to  the
 Hon'ble  Member  as  soon  as  it  becomes
 available.

 Destruction  of  a  Pamphlet  Praising
 *  the  Emergency

 3994.  SHRI  YADVENDRA  DUTT:
 SHRI  BRIJ  BHUSHAN

 TIWARY:

 SHRI  G.  M.  BANATWALLA:

 SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  S.  S.  DAS:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  news-item  published  in
 the  Indian  Express  on  7-l-97,  say-
 ing  that  an  ex-Director  General  of
 CRP  has  ordered  the  destruction  of
 the  pamphlet  published  and  _  written
 by  him,  praising  the  emergency  and
 a  guide  book,  which  he  had  prepared
 and  was  sold  to  all  new  recruits  and
 made  a  compulsory  special  study  in
 which  he  had  detailed  steps  to  be
 taken  against  the  opponents  of  the
 emergency;

 (b)  whether  it  is  a  fact  that  the
 same  officer  has  been  appointed  the
 Secretary  member  of  the  Police  Com-
 mission  as  announced  by  the  Govern-
 ment  of  India;  and

 (c)  whether  it  is  a  fact  that  this
 destruciio:  of  evidence  by  him  is  in
 the  knowledge  of  the  Home  Ministry
 or  the  Home  Minister?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  CHARAN  SINGH):
 ta)  Yes,  Sir.  Neither  the  pamphlet  nor
 the  relevant  chapter  of  the  recruits
 guide  contains  any  instructions  as_  to
 how  to  deal  with  opponents  of  the
 emergency.  Instead,  they  purport  to
 be  a  historical  narrative  of  the  law
 and  order  situation  in  the  country
 preceding  the  proclamation  of  emer-
 gency,  based  on  the  official  version  of
 the  Government  of  the  day  about  the
 circumstances  leading  to  the  emer-
 gency.  In  the  changed  context,  these
 became  irrelevant  and  hence  copies
 of  the  pamphlet  in  possession  of  the
 subordinate  officers  were  ordered  to
 be  destroyed  and  the  particular
 chapter  from  the  guide  book  was
 ordered  to  be  removed,  by  the  then
 DG  CRPF.
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 (b)  and  (c).  The  same  officer  has

 been  appointed  as  3  Member  of  the
 National  Police  Commission.  Copies

 of  the  publication  are  still  available

 with  the  Government  and  the  destruc-

 tion  or  modification  of  copies,  which

 was  reported  to  Government,  did  not

 amount  to  destruction  of  evidence.

 Payment  of  Scholarships  to  S.C,  and

 S.T.

 3995.  SHRI  R.  L.  KUREEL:  Will

 the  Minister  of  HOME  AFFAIRS  be

 pleased  to  state:

 (a)  whether  the  scholarships  money

 given  to  Scheduled  Castes  and

 Scheduled  Tribes  is  paid  every-month

 regularly  throughout  the  country;

 (b)  if  not,  the  reasons  therefor;

 and

 (c)  whether  it  is  not  possible  to

 make  payment  every  month  as  the

 payment  of  salary  to  other  employees

 ‘s  done?

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):

 (a)  to  (c).  According  to  a_  recent

 survey  conducted  by  the  Central  Gov-

 ernment,  the  scholarship  money  has

 not  been  disbursed  every  month

 regularly.  According  to  the  analysis

 made,  the  main  reasons  for  delay  in

 disbursing  the  scholarships  are  as

 follows:—

 (i)  The  scheme  has  not  been  de-

 centralised  in  a  number  of  States;

 (ii)  students  do  not  submit  appli-
 cation  forms  in  time;

 (iii)  application  forms  are  not

 filled  up  properly  requiring  clari-
 fications  from  students  from  time

 to  time.  Sometimes  a  vital  certi-

 ficate  like  Caste  certificate  is  not

 furnished;

 (iv)  Procedural  formalities  in

 giving  sanction  and  encashing  of
 bills.
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 State  Governments  have  been  ac-

 cordingly  given  fresh  suggestions  in
 the  matter  in  October,  977  and  have
 been  advised  to  try  out  the  suggestions
 of  Government  of  India  coupled  with
 their  own  experience  to  see  how  best
 scholarships  can  be  disbursed  every
 month.

 ग्ररुणाचल  प्रदेश  में  उपद्रव  कराने

 का  प्रयास

 3996.  श्री यादवेन्द्र  दत्त:  क्‍या  गृह
 मंत्री  यह  बताने  की  कृपा  करगे  कि

 (क)  क्या  उनका  ध्यान  7  सितम्बर,

 1977%  स्टेट्समेन  में  प्रकाशित  इस  ग्राशय

 के  समाचार  की  ओर  दिलाया  गया  है  कि  विदेशी

 धन  की  सहायता  से  अरूणाचल  प्रदेश  में  उपद्र व
 कराने  का  प्रयास  किया  जा  रहा  है  जैसा  कि

 ग्रूणाचल  प्रदेश  के  मुख्य  मंत्री  ने  उक्त

 समाचार  पत्न  के  संवाददाता  के  साथ  बात-चीत

 के  समय  आरोप  लगाया  था  ;  और

 (ख)  यदि  हां,  तो  सरकार  ने  विदेशी

 धन  की  सहायता  से  उपद्रव  कराने  वाले

 व्यक्तियों  के  विरुद्ध  क्या  कायंवाही  की

 है  ?

 गृह  मंत्रालय  में  राज्य  मंत्री  (श्री  धनिक

 लाल  मण्डल  )  :  (4)  जी  हां,  श्रीमान्‌  I

 (ख)  इस  संबंध  में  उचित  सतकंता

 बरती  जा  रही  है  ।

 Correction  of  Answer  to  Unstarred
 Question  No.  445  dated  16.11.1977  reg:

 Persons  detained  without  Trial

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  In
 reply  to  Unstarreq  Question  No,  445  in
 the  Lok  Sabha  on  the  6th  November,
 1977,  a  statement  was  laid  on  the  Table
 of  the  House  giving  information  about
 the  number  of  persons  under  detention
 without  trial  in  different  States.  In
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 respéct  of  Manipur  it  was  stated  that
 472  persons  were  under  detention  with-
 out  trial  clarified  that  these  persons
 are  detained  under  Section  67  Cr.P.C.

 pending  investigation  and  net  under
 any  preventive  Jaws.  Two  persons  are
 under  detention  under  MISA  ag  insur-

 gents.  One  of  theSe  two  persons  is  on

 parole  on  medical  grounds  from  1.9.77
 to  30.11.77.  One  more  persons  is  under
 detention  under  COFEPOSA.  The
 error  in  the  information  furnished
 earlier  to  the  House  is  regretted.

 2  hrs.  ay

 PAPERS  LAID  ON  THE  TABLE

 ANNUAL  REPORT,  ETC,  OF  NATIONAL
 RESEARCH  DEVELOPMENT  (CORPORATION

 OF  INDIA  FOR  1976-77

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  I  beg  to  lay  on
 the  Table  a  copy  each  of  the  follow-
 ing  papers  (Hindi  and  English  ver-
 Sions)  under  sub-section  (l)  of  sec-
 tion  6I9A  of  the  Companies  Act,
 956:—

 (i)  Annual  Report  of  the  National
 Research  Development  Corporation
 of  India,  New  Delhi,  for  the  year
 1976-77  along  with  the  Audited  Ac-
 counts  and  the  comments  of  the
 Comptroller  ang  Auditor  General
 thereon.

 (ii)  A  statement  explaining  that
 Government  are  in  agreement  with
 the  above  Report  and  therefore  no
 separate  Review  on  the  working  of
 the  Corporation  is  being  laid.
 [Placed  in  Library.  See  No.  LT-
 1346/77}.

 NOTIFICATIONS  ETC,  UNDER  Navy  ACT

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (PROF.
 SHER  SINGH):  On  behalf  of  Shri
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 Jagjivan.Ram,  I  beg  to  lay  on  the
 Table:

 (I)  A  copy  each  of  the  following
 Notifications  (Hindi  anq  English
 versions)  under  section  85  of  the

 Navy  Act,  957:—

 (i)  The  Naval  Ceremonial,
 Conditions  of  Service  and  Miscel-
 laneous  (Amendment)  Regula-
 tions,  1977,  published  i  Notifica-
 tion  No.  S.R.O.  234  in  Gazette  of
 India  dated  the  25th  June,  1977.

 (ii)  SR.O.  253  published  in
 Gazette  of  India  dated  the  l6th
 July,  977  making  certain  amend-
 ments  to  Notification  No.  S.R.O.
 3l  dated  the  l6th  January,  1975.

 (2)  Two  statements  (Hindi  and
 English  versions)  showing  reasons
 for  delay  in  laying  the  above  Noti-
 fications.  [Placeq  in  Library.  See
 No.  LT-347/77}.

 REVIEW  ON  FILM  FINANCE  CORPORA-
 TION,  LTD.,  BOMBAY  FOR  1975-76  AND  A

 STATEMENT

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 7.  K.  ADVANI):  I  beg  to  lay  on  the
 Table:

 (l)  A  copy  of  the  Review  (Hindi
 and  English  versions)  by  the  Gov-
 ernment  on  the  working  of  the
 *Film  Finance  Corporation  Limited,
 Bombay,  for  the  year  1975-76,  under
 sub-section  (l)  of  section  97985  of
 the  Companies  Act,  1956.

 (2)  A  statement  (Hindi  and  Eng-
 lish  versions)  explainiag  reasons  for
 not  laying  the  ‘Review’  along  with
 the  Annual  Report  of  the  Film
 Finance  Corporatio.  Limited,  Bom-
 bay,  for  the  year  1975-76,  [Placed
 inLibrary.  See  No.  LT-348/77].

 NOTIFICATION  AND  ANNUAL  REPORT  OF
 CONTROLLER  GENERAL  OF  PATENTS,  DE-
 SIGNS  AND  TRADE  MARKs  FOR  1976-77
 AND  NOTIFICATIONS  UNDER  JNDUSTRIES

 “The  Annual  Report  of  the  Film  Finance  Corporation  Limited,  Bombay,
 ‘or  the  ycar  1975-76  was  laid  on  thy  Table  on  the  3370  July,  1977.
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 (DEVELO  ‘MENT  AND  REGULATION)  ACT.

 THE  }4INISTER  OF  INDUSTRY
 (SHRI  '(;EORGE  FERNANDES):  I
 beg  to  -8y  on  the  Table: —

 (l)  A  copy  of  the  Patents
 (Ameidment)  Rules,  397  (Hindi
 ang  E  iglish  versicus)  published  in
 Notific  ition  No.  5.0,  3598  in  Gazette
 of  India  dated  the  26th  November,
 977  under  section  60  of  the  Pa-
 tents  Act,  1970.  [Placed  in  Library.
 See  No,  LT-349/77].

 (2)  A  copy  of  the  Annual  Report
 (Hindi  and  Exglish  versions)  of  the
 Controller  General  of  Patents,  De-
 signs  and  Trade  Marks  for  the  year
 1976-77  under  section  55  of  the
 Patents  Act,  1970.  [Placed  in  Lib-
 rary.  See  No.  LT-350/77}.

 (3)  A  copy  each  of  the  following
 Notifications  (Hindj  anq  English
 versions)  under  sub-section  (2)  of
 section  8A  of  the  Industries  (Deve-
 lopment  and  Regulation)  Act,
 95:—

 (i)  5.0.  638(E)  published  in
 Gazette  of  India  dated  the  26th
 August,  977  regarding  the  conti-
 nuance  of  control  over  the
 management  of  Messrg_  Indian
 Rubber  Manufacturers  Limited,
 Calcutta.

 (ii)  8.0.  742(E)  published  in
 Gazette  of  India  dateq  the  Ist
 November,  977  regarding  the
 continuance  of  control  over  the
 management  of  Messrs  Ganesh
 Flour  Mills  Company  Limited,
 Delhi.  [Placed  in  Library.  See  No.
 LT-35/77].

 ANNUAL  ADMINISTRATION  REPORT  OF
 THE  DELHI  TRANSPORT  CORPORATION  FOR

 1976-77

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  I  beg  to  lay  on  the
 Table  a  copy  of  the  Annual  Adminis-
 tratic,  Report  (Hindi  and  English
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 versions)  Of  the  Delhi  Transport  Cor-
 poration,  New  Delhi,  for  the  year
 i976-77  under  sub-section  (3)  of  sec-
 tion  35  of  the  Roaq  Transport  Cor-
 Porations  Act,  1950.  [Placed  in  Lib-
 rary.  See  No.  LT-352/77].

 ANNUAL  REPORT  OF  CENTRAL  SILK
 Boarp  BOMBAY  For  1976-77

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITI):  I  beg  to  lay  cn  the
 Table  a  copy  of  the  Annual  Report
 (Hindi  and  English  versions)  of  the
 Centra]  Silk  Board,  Bombay,  for  the
 year  1976-77,  under  section  2A  of  the
 Cantral  Silk  Board  Act,  1948,  ([Plec-
 ed  in  Library.  See  No.  LT-353$77].

 NOTIFICATIONS  UNDER  ALL-INDIA  SER-
 VICES  ACT  AND  REPORT  ON  RECRUITMENT
 POLICY  ETC,  FOR  APPOINTMENT  TO  ALL-

 INDIA  AND  CENTRAL  SERVICES

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  S.  D,  PATIL):  I  beg  to  lay

 on  the  Table: —

 qd)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  sub-secticri  3  of  the
 All-India  Services  Act,  95l:—

 (i)  The  All  India  Services
 (Death-cum-Retirement  Benefits)
 Thirg  Amendment  Rules,  1977,
 published  in  Notificaticn  No.
 GS.R.  598  in  Gazette  of  this
 dateq  the  26th  November,  1977,

 (ii)  The  Indian  Police  Service
 (Pay)  Seventh  Amendment  Rules,
 1977,  published  in  Notification  Ne.
 G.S.R.  635  in  Gazette  of  India
 dateqd  the  3rd  December,  1977.
 [Placed  in  Library.  See  No.  LT-
 1354/77].

 (2)  A  copy  of  the  Report  (Hindi
 ang  English  versions)  on  Recruit-
 ment  Policy  and  Selection  Methods
 for  appointment  to  the  All  India
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 and  Central  Services  (Kothari  Com-

 mittee  Report).  [Placed  in  Library.

 See  No.  LT-355/77]).,

 PHOTOSTAT
 Copy  or  TELEPRINTER

 MESSAGE  FROM  KERALA  CHIEF  MINISTER

 TO  PRIME  MINISTER,  ETC.  re,  DAMAGE

 FROM  CYCLONIC  STORM

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  I  beg  to  iay  on  the

 Table,  in  pursuance  of  the  direction
 given  by  the  Speaker  on  the  7th  De-
 cember,  1977,  a  photostat  copy  of  the
 endorsement  addressed  to  the  Minis-

 try  of  Irrigation  of  Teleprinter  Mes-
 sage  dated  the  23rq  November,  977
 from  the  Chief  Minister  of  Kerala  to
 the  Prime  Minister  of  India  regarding
 damage  due  to  cyclonic  storm.  [Placed
 in  Library.  See  No.  LT-356/77}.

 12.04  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 REPORTED  ARMEp  RAID  ON  A  RESIDENTIAL
 BUNGALOW  IN  NEW  DELHI

 श्री  विजय  कुमार  महहोत्रा  (दक्षिण-दिल्ली)  :

 अध्यक्ष  महोदय,  मैं  ग्विलम्बनीय  लोक  महत्व
 के  निम्नलिखित  वियय  की  श्रोर  माननीय

 गृह  मंत्री  जी  का  ध्यान  दिलाता  हूं  और

 प्राथना  करता  हूं  कि  वह  इस  बारे  में

 एक  वक्तव्य  दें:--

 “नई  दिल्‍ली  के  बीचोंबीच  एक

 रिहायशी  बंगले  पर  सशस्त्र

 हमले  के  समाचार  जिसके

 परिणामस्वरूप  दो  व्यक्ति  मारे

 गये  और  भविष्य  में  ऐसी

 घटनाओं  को  रोकने  के  लिये

 सरकार  द्वारा  की  गयी

 कार्यवाही  ।”

 in  New  Dethi  (CA)
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  HOME  AFFAIRS’
 (SHRI  DHANIK  LAL  MANDAL):
 Sir,  It  is  a  matter  of  regret  that  a
 heinous  crime  was  committeq  at  No.
 l,  Southend  Road,  New  Delhi,  in
 which  two  persons  were  killeq  and
 Cue  received  serious  injuries.  Ac-
 cording  to  the  Delhi  Police  some  uni-
 dentified  persons  intruded  into  the
 house  of  one  Shri  Puran  Chand  Saw-
 hney  at  Southend  Road  on  the  night
 between  11/12-12-77  and  attack-
 ed  with  some  blunt  object  his  chow-
 kidar,  Roop  Singh,  maid  servant,  Am-
 aro  Devi  and  wife  Smt.  Mohini  Sawh-
 ney.  As  a  result  of  the  injuries  the
 chowkidar,  Roop  Singh  dieg  on  the
 spot,  the  maid  servant  Amaro  Jevi
 later  succumbed  to  injuries  in  Willing-
 don  Hospital  while  Smt.  Sawhney  is
 still  admitted  in  All-India  Institute  of
 Medical  Sciences  with  head  injuries.
 Preliminary  iivestigations  have  re-
 vealeq  that  the  intruders  entered  the
 house  after  breaking  open  the  glass
 pane  of  the  drawing  room  and  weut
 to  the  dining  room  where  the  maid
 servant  was  sleeping  and  attacked  her
 after  pursuing  her  to  the  pantry
 where  she  fell  unconscious.  They
 ransacked  the  rooms  of  the  house.
 Smt.  Sawhney  was  found  lying  un-
 conscious  ii  the  dining  room  where
 she  had  apparently  switched  on  the
 siren  which  blew  for  a  few  seconds
 before  it  was  switched  off  by  the
 culprits.  On  hearing  the  siren  some
 servants  from  the  adjoining  servant
 quarters  came  in  but  in  the  meantime,
 the  culprits  seem  to  have  escaped.
 The  servants  informed  the  police  and
 the  son  of  Shri  Sawhney  on  telephone.
 SHO  Tughlak  Road  accompanied  by
 his  staff  immediately  reached  the  spot

 ang  started  the  investigation.  Soon

 after  the  DIG,  S.  P.  and  Addl.  S.  P.

 also  reached  the  spot.  The  Dog

 Squad  and  the  C.F.S.L.  Experts  were

 also  summoned.  The  investigation  of
 the  case  have  been  entrusted  to  a

 Special  Squaq  of  the  Crime  Branch.

 So  far  no  arrests  have  been  made.
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 2.  Following  measures  have  been

 taken  to  prevent  occurrence  of  such

 incidents:

 (i)  Patrolling  has  been  intensi-

 fied  particularly  in  the  crime  affec-

 ted  areas.

 (ii)  General  Gasht  is  being  done

 in  various  districts  with  an  element

 of  surprise  for  criminals  by  chang-

 ing  its  timings  and  dates.

 (iii)  Pickets  are  being  detaileq  at

 vulerable  points  as  a  preventive

 measure.

 (iv)  Externment  proceedings  are

 being  stepped  up  against  known
 criminals  and  District  S.S.P.  are  pay-

 ing  persona]  attention  to  this.

 (v)  Drive  against  goondas,
 ruffians  and  other  anti-social  ele-

 ments  are  being  carried  out  from

 time  to  time.

 att  विजय  कुमार  मल्होत्रा  :  अध्यक्ष

 महोदय,  पहले  तो  मैं  यह  अनुरोध  करना

 चाहता  हूं  कि  जब  हिन्दी  में  सवाल  पूछा  जाए

 तो  उसका  उत्तर  भी  हिन्दी  में  आना  चाहिए  t

 यहां  पर  जो  वक्तव्य  दिया  गया  वह  अंग्रेजी

 में  पढ़ा  गया,  उसका  हिन्दी  उत्तर  हमें  नहीं

 मिला  |  मैं  आशा  करता  हूं  कि  आगे  से

 वह  इसका  उत्तर  हिन्दी  में  देंगे  तो  श्रधिक

 अ्रच्छा  होगा  1

 अध्यक्ष  महोदय,  दिल्‍ली  के  अन्दर  यह

 जो  ह॒त्याकाण्ड  हुआ  है  इसका  कुछ  विशेष

 प्रभाव  है  और  इसका  कुछ  विशेष  आधार

 है।  दिल्‍ली  के  अन्दर  प्रति  मास  श्राज  कल

 L6-7  हत्याएं  होती  हैं  परन्तु  जिस  इलाके

 में  यह  हत्या  हुई  है  उसभें  पिछलि  15-20

 महीने  में  कोई  हत्या  देखने  में  नहीं  शाई  है  !

 यह  वही  इलाका  है  जहां  हमारे  मंत्रीगण

 झौर  संसद  रादस्य  रहते  हैं।  दूसरे  भी  महत्वपूर्ण
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 लोग  रहते  हैं  ;  इस  इलाके  में  पिछले  कुछ

 महीनों  के  बाद  यह  पहली  बार  क्राइम  हुधा
 है  श्रौर  भ्रध्यक्ष  महोदय,  जिस  जगह  पर  यह

 हुआ  है  वहां  दस,  साढ़े  दस  बजे  रात  तक  तो

 ट्रैफिक  चलता  रहा  है  और  इतना  ट्रैफिक
 चलता  है  कि  सड़क  पार  करना  मुश्किल

 होता  है  ।

 जिस  मकान  में  यह  हत्या  हुई  है,  वहां
 लाइट  जल  रही  थी,  चौकीदार  बैठा  हुआ  था  ।

 वहां  शीशा  तोड़  कर  हत्यारे  अन्दर  घुस  गये  |

 जिस  हथियार  का  उन्होंने  उपयोग  किया,
 वैसा  हथियार  भी  कभी  पहले  की  हत्याओं  में

 इस्तेमाल  नहीं  किया  गया  ।  लोहे  की  छड़
 जो झाम  बजारों  में  बनती  है,  उससे  ये  हत्याएं
 की  गयीं  ।  इससे  लोगों  में  आतंक  फल  गया

 है  और  वे  कहने  लगे  हैं  कि  जब  ऐसी  जगह
 पर  ये  हत्याएं  हो  सकती  हैं  तो  दूसरी  जगहों
 पर  सुरक्षा  कैसे  होगी  ।  इसलिए  इस  आतंक

 के  बारे  में  विचार  करने  की  जरूरत  है  ।

 ग्रध्यक्ष  महोदय,  जिस  वक्‍त  उस  मकान  में

 अलाम  बजा  तो  उस  घर  के  नौकर  और

 पुलिस  के  सिपाही  भी  अन्दर  थे  लेकिन  कोई

 आदमी  उस  कमरे  के  अन्दर  नहीं  गया  ।

 अलाम  बजने  के  एक  घंटे  या  पौन  घंटे  बाद

 वे  लोग  श्रन्दर  गये  ।  शझ्ौर  इस  बात  का

 इंतजार  करते  रहे  कि  रिवाल्वरों  वाले  पुलिस
 के  सिपाही  आ  जाएं  फिर  अन्दर  जाएं  ।

 मैं  समझता  हूं  कि  कोई  बेहतर  इंतजाम  करने

 की  जरूरत  है  ।

 यह  भी  मंत्री  जी  ने  बताया  हैं  कि  कुछ

 गुंडों  को  दिल्‍ली  से  बाहर  निकालने  की

 कारंवाई  की  जा  रही  है  |  तब  आप  देखें  कि

 दिल्ली  की  आबादी  हर  साल  दो

 लाख  4  हिसाव  से  बढ़ती  जाती  है

 दो  लाख  आदमी  हर  साल  बाहर  से  दिल्‍ली  में

 श्र  जाते  हैं।  उनका  कोई  वेरिफिकेशन  नहीं

 होता  है  उसका  कोई  इंतजाम  नहीं  है  ।  इस
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 वास्ते  पता  ही  नहीं  पगला  पाता  है  कि  किस

 तरह  के  लोग  दिल्ली  में  श्रा  रहे  है  ।  इससे  भी

 लग  एंड  श्राडर  की  सिचुएशन  पैदा  हो  जाती

 है।.  दिल्ली  में  खास  तौर  पर  घरेलू  कर्मचारियों

 की  वजह  से  बहुत  से  कांड  हुए  हैं  ।  शब

 उत्तर  प्रदेश  सरकार  ने  वेरिफिकेशन  करने  से

 इनकार  कर  दिया  है  और  वह  इस  काम  के  लिए
 पैसे  मांगती  है  जब  कि  दिल्ली  के  लोग  पैसे

 दे  नहीं  सकते  हैं।  नेपाल  गबर्न मेंट  के साथ  भी

 कोई  समझौता  इसके  बारे  में  नहीं  है  जिससे

 वेरिफिकेशन  हो  सके  ।  इस  तरह  के  जो  लोग

 आते  हैं  ओर  जिनका  वेरिफिकेशन  होना

 चाहिये,  मालूम  होना  चाहिये,  पता  होना

 चाहिये  कि  किस  तरह  के  लोग वे  हैं,  उसके

 बारे  में  श्राप  क्या  कर  रहे  हैं  आर  क्या  आप

 इसको  देखेंगे  कि  उनका  वेरिफिकेशन  हो  ?

 दिल्ली  की  झाबादी  लगातार  बढ़ती
 जा  रही  है।  उस  पर  क्‍या  आपका  किसी

 तरह  का  कोई  चक  लगाने  का  खयाल  है  ?

 यह  ठीक  है  कि  दिल्‍ली  भारत  की  राजधानी

 है  और  कांस्टीटयूशन  के  मुताबिक  भारतवर्ष

 के  किसी  भी  भाग  से  कोई  भी  अ्रादमी  दिल्ली

 अने  के  लिए  फ्री  है।  दिल्‍ली  में  लोग  सविस

 करने  के  लिए  आएं,  नौकरी  करने  के  लिए

 आएं,  व्यापार  करने  के  लिए  आएं  इस  में

 किसी  को  कोई  ऐतराज़  नहीं  हो  सकता  है  ।

 लेकिन  श्मा  करके  कहीं  भी  झुग्गी  डाल  कर  बेठ

 जाएं  तो  यह  तो  ठीक  नहीं  है  ।  वहीं  से  सब

 क्राइम  हो  रहे  हैं  ।  कई  लाख  आदमी  इस

 तरह  से  श्र  कर  फ्टपाथ  पर  बेठ  जाते  हैं
 शौर  क्राइम  करके  चले  जाते  हैं  ।  इस  चीज
 को  भी  आपको  देखना  चाहिये  ।

 क्या  एडमिनिस्ट्रेशन  इस  पर  विचार

 कर  रहा  है  कि  इस  तरह  के  लोग  जो  यहां
 पर  श्रा  जाते  हैं  उन  पर  किसी  तरह  का  ्ाने

 से  पहले  चैक  हो,  नौकरी  या  कोई  दूसरी

 चीज  हो  तो  वे  आएं  लेकिन  क्राइम  करने

 वाले  लोग  दिल्ली  में  आकर  क्राइम  करते

 चले  जाएं  उस  पर  तो  कोई  रोकथाम  लगनी
 चाहिये  ।  इसके  बारे  में  श्राप  क्या  कर  रहें

 हैं  ?
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 माडरनाइजेशन  का  सवाल  भी  इससे

 जुड़ा  हुआ  हैं,  क्राइम्ज  को  डिटेक्ट  करने  का

 सवाल  भी  इससे  जुड़ा  हुआ  हैं  ।  कोई

 वाकी  टाकी  नाम  की  चीज़  हमारे  पुलिस
 के  श्रादमियों  बे  पास  नहीं  है  और  इसके  न

 होने  की  वजह  से  जो  लोग  जाते  हैं  उनको

 इनफार्म  नहीं  किया  जा  सकता  है,  उसके

 पीछे  जाना  पड़ता  है,  गाड़ी  ले  जानी  पड़ती

 है  ।  इससे  क्राइम  की  तफतीश  में  बहुत  देर  लग

 जाती  है।  इसी  तरह  से  फोरेंज़िक  लेबोरेटरी  का

 मामला  भी  है,  लेटेस्ट  इक्विपमेंट  का  मामला

 भी  है।  ये  सब  चीजें  होनी  चाहिये  जो  श्राज

 उसके  पास  नहीं  है  t  क्‍या  श्राप  इसकी  तरफ

 भी  ध्यान  दे  रहे  हैं  ?

 यह  ठीक  है  कि  क्राइम  सिचुएशन  में

 कुछ  फर्क  हुआ  है  ।  977  में  32

 मर्डर  हुए  थे  जिनमें  से  86  सार्ट  श्राउट  हो  चुके

 हैं  65  परसेंट  का  पता  लगाया  जा  चुका  है
 लेकिन  35  परसेंट  का  पता  ही  नहीं  लगा  है,
 वे  मर्डर  केसिस  साल्व  ही  नहीं  हुए  हैं।  क्‍या

 उसकी  वजह  से  भी  सिचुएशन  खराब  नहीं

 होती  है

 होम  मिनिस्टर  ने  एश्योर  किया  था

 हाउस  को  कि  पुलिस  कमिश्नर  की  नियुक्ति

 होगी  ।  कमिश्नर  का  जो  सैट  ञ्प  होना  था

 वह  काफी  लेट  हो  गया  हैं  ।  दो  अक्तूबर
 को  वह  होना  था,  भी  तक  नहीं  हा  है  ।

 इसके  बारे  में  आप  क्या  कर  रहे  हैं  ?॥

 आपने  यह  भी  कहा  था  कि  पुलिस  फोर्स

 को  इनक्रीज़  किया  जाएगा  ।  इसके  बारे  में

 भी  आपने  स्टेटमेंट  दिया  था  ।  वह  भी  अभी

 नहीं  हुआ  हैं  ।  मैं  जानना  चाहता  हूं  कि  इसके

 बार  में  आप  क्‍या  कर  रहे  हैं  ?

 आपने  यह  भी  कहा  हूँ  कि  बहुत  से  लोगों

 को  बाहर  भेजा  है  ।  साथ  ही  डी०एस  ०पी०  के

 लेबल  के  लोगों  के  ट्रांसफर  किए  गए  हैं।  लेकित

 श्र्भी  भी  मैं  समझता  हूं  कि  दिल्‍ली  की  पुलिस
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 फोस  को  ठीक  करने  की  जरूरत  है  ।  इसके
 बारे  में  आप  क्‍या  कर  रहे  हैं  ?

 हाई  कोर्टस  को  भी  कहने  की  जरूरत

 है  कि  नीचे  की  कोटंस  में  जो  ला  एंड  प्रार्डर

 के  केसिस  हैं  वे  बहुत  ज्यादा  बढ़ते  जा  रहे  हैं,
 पैंडिग  पड़े  हुए  हैं,  उनको  कैसे  निपटाया  जा

 सकता  हैं  ।

 जो  मडर  हुआ  है  इससे  दिल्ली  में  आतंक

 छागया  है  t  मैं  समझता  हूं  कि  इसके  बारे  में

 पब्लिक  को  सांत्वना  देने  की  जरूरत  है।  इसके
 बारे  में  होम  मिनिस्टर  क्‍या  कारंवाई  कर  रहे

 हैं,  यह  मैं  जानना  चाहता  हूं  ?

 गृह  मंत्री  (थ्री  चरण  सिह)  :  मर्डर  कहीं
 भी  होगा  तो  लोगों  को  परेशानी  होगी  ।

 मडंर  होते  रहेंगे,  रुकेंगे  नहीं  ।  हर  घर  पर

 पुलिस  मुकरंर  नहीं  की  जासकती  है  ।

 सिर्फ  यह  है  कि  ग्राम  तौर  पर  क्राइम्ज  न

 बढ़ें ।  उसके  लिए  गवर्नमेंट  क्या  कर  रही  है  ?

 थोड़ा  सा  पहले  बयान  इसका  कर  भी  दिया

 गया  है  ।  आपने  कुछ  कमिश्नर  की  तरफ

 इशारा  किया  है  ।  यह  एलान  हो  गया  था

 कि  दो  अक्तूबर  से  पुलिस  कमिशनर  की

 नियुक्ति  हो  जाएगी  ।  मेरा  खयाल  यह  था

 कि  यह  काम  एक  आईिनेंस  जारी  करने  से

 हो  जाएगा  ।  लेकिन  बाद  में  ला  डिपार्टमेंट

 की  यह  राय  हुई  कि  इसमें  डेढ़  सो  क्लाजज़  का

 बिल  लाना  पड़ेगा  |  तो  इतना  लम्बा  आई्डिनेंस

 लाना  मुनासिब  नहीं  होगा  -  अब  वह
 बिल  तैयार  हो  रहा  है  श्रौर  ला  डिपार्टमेंट

 में  गया  हुआ  है  वहां  सेसा  गया  होगा  तो

 सेक्रेटेरियट  लेविल  पर  होगा  ।  मुझे  बताया

 गया  कि  अभी  आाया  नहीं  है।  डेढ़  सौ  क्लाजेज

 का  बिल  मामूली  चीज़  नहीं  है  ।  हमारी
 ज़्रफ  से  कोई  कमी  नहीं  हैं,  किन  लीगल

 रिक्वायरमेंट्स  पूरी  करने  में  समय  लगेगा  ।

 माननीय  सदस्य  ने  कहा  कि  वह  जगह

 हेसी  थी  जहां  भ्राज  तक  क्राइम  नहीं  हुआ  |
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 यह  तो  मुझे  नहीं  मालूम  कितने  क्राइम

 हुए,  लेकिन  वह  एक  निज्जेत  स्थान  है  इस  माने
 में  कि  वहां  बंगले  ही  बंगले  हैं  ।  तो  वहां  पर

 कंजेस्टेंड  पौपुलेशन  नहीं  है  ।  सबसे  कम

 लोग  वहां  चलते  हुए  मिलेंगे  इस  इलाके  में

 भौर  तुगलक  रोड  पर।  फिर  किस  वक्‍त  जुर्म
 हम्ना  मुझे  ऐग्जेक्ली  मालूम  नहीं  है  ।

 लेकिन  !  या  डेढ़  बजे  पुलिस  पहुंच  गई,
 नेशनल  फोरेन्सिक  लेबोरेटरी  के  ऐक्सपट

 पहुंच  गये  श्रौर  डौग  स्क्वायड  पहुंच  गया  |

 इसलिये  यह  नहीं  कहा  जा  सकता  कि  पुलिस
 की  तरफ  से  कोई  कोताही  थी  ।  माननीय

 सदस्य  ने  बाकी  टाकी  का  जिक्र  किया,  यह
 लफ्ज  मैंने  पहली  बार  सुना  है,  श्र्ब  अगर  यह

 मुमकिन  है  श्रौर  सरकार  के  पास  फंड्स  है  शरीर

 पालियामेंट  फंड  प्रोवाइड  कर  सकती  है  तो

 बाकी  टाकी  ही  नहीं  बल्कि  और  भी  जो

 ऐक्विपमेंट  हो  सकते  हैं  वह  करने  में  दिक्कत

 नहीं  होगी  ।

 रही  पुलिस  की  तादाद  बढ़ाने  की  बात

 तो  हमको  मालूम  हुआ  है  कि  पौपुलेशन  के

 लिहाज़  से  बम्बई  में  पुलिस  कम  है  बमुकाबले
 दिल्‍ली  के  ।  लेकिन  फिर  भी  हम  उसके  बढ़ाने
 पर  विचार  कर  हे  हैं।  लेकिन  वित्त  विभाग

 की  तरफ  से  अगर  यह  एतराक़  हुआ  कि  बम्बई

 में  इतनी  पुलिस  नहीं  है  जितनी  ाप  दिल्‍ली  के

 लिये  चाहते  हैं  तो  हमको  जवाब  देना  पड़ेगा  ।

 श्री  विजय  कुमार  मल्होत्रा  :  दिल्‍ली  में

 बी०  आई०  पी०  बहुत  श्राते  हैं  |

 श्री  चरण  सिह  :  बम्बई  में  रुपये  वाले

 बी०  ग्राई०  पी०  बहुत  हैं  t

 आपने  बाहर  से  ्ाने  वाले  लोगों  के  बारे  में

 कहा  तो  दिल्‍ली  में  हर  साल  लाखों  आदमी

 झाते  होंगे,  हर  साल  2  लाख  श्राबादी

 बढ़  रही  है  ।  मुझे  नहीं  मालूम  कि  इसमें

 नेचुरल  ग्रोथ  कितनी  है  ?  50,000  तो

 जरूर  हर  साल  बढ़  रही  होगी  |  फिर  भी

 डेढ़  लाख  श्रादमी  दिल्ली  में  बाहर  से  ग्राते  हैं।
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 a  दतनी  बड़ी  तादाद  का  वेरिफिकेशन  कराने

 के  लिये  कितना  बड़ा  दफ्तर  कायम  करना

 होगा  ?  मैं  नहीं  समझता  कि  वह  चीज़

 मुमकिन  है  ।  झौर  अ्रगर  मुमकिन  होगा
 तो  सरकार  श्राई०  जी०  और  एल०  जी०  से

 मिल  कर  मश्विरा  करेगी  श्रौर  प्रगर  मुमकिन

 हुआ  तो  करेंगे  ।

 एक  बात  और  कहना  चाहता  हुं,  जो

 माननीय  मित्र  ने  कुछ  माना  है  श्र  कुछ  नहीं
 माना  है,  और  वह  यंह  है  कि  श्राम  तौर  पर  यह

 इम्प्रैशन  है  कि  दिल्ली  में  क्राइम  बहुत  बढ़

 रहा  है  और  जनता  सरकार  और  होम  मिनिस्टर

 फेल  हो  गये  |  ऐसी  मैंने  बहुत  चर्चा  सुनी  है  ।

 ग्रगर  शाप  इजाज़ज  दें  तो  मैं  मित्रों  से  कहंगा
 कि  एक,  दो  मडंर  पर  काल  ग्रटेशन  ग्रगर

 किया  तो  काम  चलेगा  ?  दो  मर  हो  गये

 देहली  में  तो  आप  उसको  कंडेम  कीजिये,  यह
 आ्रापको  हक  है  |  लेकिन  मुझे  शिकायत  है  ।

 अध्यक्ष  महोदय,  970  में  सरकार  ने  यह
 श्राडेर  जारी  किये  कि  बजाय  जुर्म  छुपाने  के,

 इस  ख्याल  से  कि  पुलिस  को  परेशानी  होगी  या

 इतनी  पुलिस  नहीं  है,  तो  बेहतर  यह  है  कि

 हर  जुर्म  रेकार्ड  किया  जाये  ;  वह  बहुत  अच्छा

 था  शर  हमने  यू  पी०  में  भी  यही  किया

 था।  तो  इसके  बाद  यह  हुआ  7,000  जुर्मों
 की  तादाद  दिखायी  जाती  थी  i967  से  ले

 कर  969  तक,  3i,000  970  में

 29,000,  97  में  32,000,  972

 में  34,000,  973  में  और  फिर  बही

 34,000  के  करीब  974  में  तो  974

 के  वेस  ईयर  लेकर  मैं  चलता  हूं  ।  उसके  बाद

 1975-76  में  कितने  जुर्म  हुए,  कितने  नहीं

 हुए,  दर्ज  करने  का  कोई  सवाल  ही  नहीं  है  ।

 श्रगर  974  से  कम्पेयर  करें  तो  डैकेती  में,

 रायट्स  में,  हर्टस  में,  बर्गलरी  में,  यानी  डकैती,

 बलवा  और  चौट  वगैरह  लगने  में  और  नकद-

 जनी  में  इसमें  क्राइम  कम  हुए  हैं,  मसलन

 डरती  974  में  25  पड़ी  और  अबकी  बार

 4  पड़ी  हैं ।  बलवें  260  हुए  थे उस  समय

 गैर अब  ]  0  महीने  में  iisgr  si  तब
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 502  लोगों  को  चोट  भाई  थी  शीर  श्रबन
 322  को  झाई  है।बर्गलरी  2300  थीं,  भव
 200  @  |  मर्डर  46  थे  शब  i45  हैं,

 ज्यों  के  त्यों  हें  t  भ्रटैम्प्ट  टू मडेंर  तब  225
 थे  श्रौर  ब  i7.  हैं।  राबरी  206  थीं
 अर  भ्रब  277  हैं।  जो  कि  बढ़ी  हैं।  स्नैचिंग
 श्राफ  चेन,  जेबर  छीनने  की  घटनाएं  हो  रही

 हैं।  मैंने श्राई  जी०  से  [छा  कि  का  मामला

 है,  क्‍यों  रनंचिंग  बढ़  रही  है।  तो  मालूम
 हुभ्रा  कि  सोन  की  कोमत  बढ़  रहूँ  है,  बदमाश
 लोगों  को  ज्यादा  इस्से  लालच  हो  गया  है  t

 चोरी  भी  बढ़  रहो  हैं।  मडेर  का  34  या
 36  परसेंट  ही  ea  शा उद  हुभी  है  ।  मेरे

 दोस्त  का  यह  कहना  कि  65  पश्सेंट  वर्क  आउट

 हुआ  है  तो  यह  बड़ी  खुशी  की  बात  है,  दिल्ली

 वाले  बड़े  खुशकिस्मत  है  1  सारे  हिन्दुस्तान  का

 जो  मुझे  मालूम  हश्र  है,  26  परसेंट  मर्डर  वर्क-

 श्राउट  हुआ  है।  श््ब  रही  मुंडों  को  बाहर
 भेजने  की  बात।  जो  गलत  लोग  हैं,  उनमें  से

 400  केसेज़  मजिस्ट्रेट  के  यहां  पैंडिग  हैं,
 उनको  नोटिस  जारी  करना  पड़ता  है  ।

 लेकिन  00  में  एक्शन  कम्पलीट  हो  चुका  है
 श्रीर  उनको  बाहर  भेजा  जा  चुका  है  |

 जो  ग्रादमी  गलती  करता  है,  बेईमानी

 या  स्नेचिंग  करता  है  तो  वह  दोस्तों  से  मशव'श

 करके  करता  है  ।  जिस  लोकैलिटी  में  कश्ता

 है,  जेवर  छीनता  है,  उसकी  सशांंउडिंग्ज

 को  जानता  है  ।  जो  आदमी  यहां  नया

 श्राता  है,  वह  2,  4  साल  तक  कुछ  कर  ही  वहीं
 सकता  है।  अभी  हमने  उनसे  यह  कहा  है  कि

 300  पैंडिंग  केसेज  मजिस्ट्रेसी  के  पास  हैं  शौर

 ग्रौर  भी  कुछ  केसेज  राई ०  जी०  का  भेजन  का

 का  इरादा  है  कि  जिन  लोगों  को  एक्सटैंड  किया

 जाये।  हो  सकता  है  कि  उसके  किये  मजिस्ट्रेटस
 की  तादाद  बढ़ानी  हो  ।  यही  मुझे  जवाब  में

 श््जे  करना  है  ।

 SHRI  SAUGATA  ROY  §  (Barrack-
 pore):  I  strongly  differ  from  the

 Home  Minister  when  he  says  that  on
 the  question  of  two  murders  the  {ov-
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 ernment  should  not  be  put  on  the

 dock.  It  is  just  because  two  murders
 have  hapened  in  an  important  area

 gad  persons  concerneg  are  important

 ang  the  newspapers  have  given  them

 a  lot  of  publicity  that  this  call  atten-

 tion  had  been  admitted.  In  Greater

 Kailash  a  journalist  called  Duggal  was

 hackeq  to  death  and  the  people  are

 uuhappy  that  no  police  picket  had

 been  posted  there.  It  is  not  a  ques-
 tion  of  two  murders,  it  is  a  question
 of  breakdown  of  general  law  and
 order  which  is  symptomatic  of  the

 janata  rule  in  this  cowutry.  From

 April  to  October  this  year  in  Delhi

 where  you  are  living,  we  are  all

 Living,  there  had  been  12,000  thefts,  6

 dacoities,  550  burglaries  and  22  mur-

 ders  ang  the  Home  Minister  himself

 admitted,  a  number  of  cases  of  snatch-

 ing  of  chains  since  the  price  of  gold
 had  gone  up.  The  law  and_  order
 situation  is  slowly  deteriorating,  first
 it  was  Bihar  and  then  Belchi  and

 Barhya  ang  then  it  was  U-P.,  riots  in

 Banaras,  Kanpur  ang  Lucknow  and
 now  things  have  come  to  Delhi  which
 is  under  the  direct  control  of  the
 Home  Minister  aag  the  law  and  order
 situation  is  deteriorating  like  any-
 thing.  What  is  the  main  reason?  Why
 inspite  of  all  the  police,  all  the  VIP

 includiig  the  Home  Minister  staying
 in  Dethi,  thefts  and  murders  cold
 not  be  stopped?  It  is  because  in
 Delhi  most  of  the  policemen  are  post-
 ed  for  VIP  quties.  In  May  the  Prime
 Minister  promised  that  police  bando-
 bust  to  VIPs,  lining  of  routes,  guard-
 ing-their  houses,  standing  at  their  en-
 trances  woOulq  be  stopped.  It  had
 not  been  done.  I  want  to  ask  the
 Home  Minister  whether  any  number
 of  policemen  had  been  shifted  from
 VIP  duties  to  guarding  the  ordinarv
 citizens  and  if  so  how  many?  Has
 the  government  any  proposal  to  shift
 policemen  from  VIP  duties  to  guard-
 ing  ordinary  citizens?

 श्री  चरण  सिह  :  ग्रध्यक्ष  महोदय,  मैं

 मानता  हूं  कि  माननीय  मित्र  ने  यह  जो  कहा  हैं
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 fe  कुछ  पुलिसमैन  और  श्राफ़िसर्ज  को

 बी०  ध्राई०  पी०  की  डबूटीज़  में  अपना  समय

 लगाना  पड़ता  है,  वह  ठीक  है।  लेकिन  वह
 भी  एक  ज़रूरी  चीज़  है  ।  मैं  कोई  सीक्रेट

 नहीं  खोल  रहा  हूं--कोई  भेद  की  बात  नहीं

 कह  पर्हा  हूं  कि  पुलिस  आफिसज  का  मश्वरा

 यह  है  कि  सिकक्‍युरिटी  का  जितना  तकाज़ा

 है,  उसके  लिए  जितनी  जरूरत  है,  मेरे  साथी

 उतने  पुलिस  पर्तनेल  लेने  के  लिए  तैयार  नहीं

 हैं।  हम  लोगों  ने  इस  बारे  में  श्रापस  में

 मश्वरा  किया  ।  मेरे  साथी  ज्यादा  पुलिस
 पर्सनेल  लेने  के  लिए  तैयार  नहीं  हैं,  बल्कि

 उनके  पास जो  कुछ  है,  वे  उसे  कम  करना  चाहते

 हैं।  उधर  पुलिस  एथारिटीज़  का  इसरार,

 श्राध्रह  और  दबाब  यह  है--अगर  वे  मिनिस्टर

 पर  दबाव  डाल  सकते  हैं--कि  इस  में  मिनिस्टर

 शौर  प्राइम  मिनिस्टर  को  दखल  नहीं
 देना  चाहिए,  यह  हमारी  जिम्मेदारी

 है  ।  लिहाजा  उन्होंने  इस  बारे  में  फिर

 लिखा  है  ।  मैंने  अपने  साथियों  को  एक

 पर्सनल  लेटर  लिखा  है  कि  जब  वे  बाहर  जायें,
 तो  वे  अपने  साथ  ज़रूरी  पुलिस  को  लेकर

 जायें  |  उस  लैटर  के  एग्जेक्ट  लफ्ज  तो  मुझे
 याद  नहीं  हैं,  लेकिकव  उसका  मंशा  यह  है  कि

 सिक्‍यूरिटी  के  लिए  उनके  पास  जितनी  पुलिस
 है,  और  जितनी  होनी  चाहिए--जिससे  वे

 इन्कार  कर  रहे  हैं--इस  पर  वे  पुनविचा  र  करें

 यहां  यह  अ,इडिया  कनवें  करने  की  कोशिश

 की  गई  है  कि  मिनिस्टर्ज  की  सिक्‍यूरिटी  के

 लिए  हम  यहुत  ज्यादा  पुलिस  अ्रफसरों  को

 लगाये  हुए  हैं  ।  (व्यवधान)

 पिछले  सवाल  के  जवाब  में  मैं  एक  बात

 को  कहना  भूल  गया  ।  जो  'फिगजे  मैंने  दिये

 वे 1974 के है ।  आज  आबादी  उस  समय

 से  छः:  लाख  ज्यादा  हो  गई  है  ।  इस  वक्‍त
 °

 कुछ  जम  कम  हुए  हैं  और  कुछ  जुर्मों  की

 तादाद  उतनी  है,  जितनी  कि  पहले  थी।  अगर

 छ:  लाख  भ्राबादी  बढ़ने  का  एलाउंस  दें,  तो

 सभी  जुर्म  बहुत  घट  गये  हैं।  जहां  तक  जुमों
 का  सम्बन्ध  है,  वे  तो  होते  हैं,  श्रौर  होते  रहेंगे  ।

 से

 &
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 मैं  तो  चाहता  हूं  कि एक  भी  जुमे  न  हो,  लेकिन

 मेरे  चाहने  से  तो  यह  नहीं  होगा  t  जो  दुनिया  में

 कहीं  भी  ऐसी  सिचुएशन  नहीं  भ्राई  है  कि  जुर्म

 होने  बन्द  हो  गये  हों  ।  सुनते  हैं  कि  चन्द्रग॒ुप्त
 मौय  के  जमाने  में  वे  कम  श्रे  ।

 MR.  SPEAKER:  There  will  be  no
 lunch  hour  today  and  hereafter.

 श्री  कंबर  साल  गप्त  (दिल्ली  सदर)  :

 ग्रध्यक्ष  महोदय,  यह  जो  घटना  हुईं  है,  बह
 काफी  गम्भीर  है  मंत्री  महोदय  ने  कुछ
 झ्ांकड़े  दिये  हैं,  जिन  के  द्वारा  यह  बताने  की

 कोशिश  की  गई  हैं  कि  जुर्म  पहले  से  कम  हो
 गये  हैं।  मैं  आंकड़ों  में  नहीं  जाता,  क्योंकि

 ज्यादातर  श्रांकड़े  बनाए  जाते  हैं  |  लेकिन  मैं

 इस  बात  को  स्त्रीकार  करता  हूं  कि  मंत्री  महोदय
 द्वारा  व्यक्तिगत  रुचि  लेने  के  कारण  ला  एंड
 आर्डर  सिचुएशन  में  पहले  से  कुछ  इम्पश्वमेंट

 हुई  है  ।  यह  बात  मैं  आंकड़ों  के  आ्राधार  पर

 नहीं  कहता  हूं,  परन्तु  जो  लोग  मिलते  हैं,  उन
 का  कहना  है  कि  पहले  के  मुकाबले  में  एक  सेन्स
 ग्राफ़  सिक्युरिटी  पैदा  हो  गई  है  ।  लेकिन
 मैं  यह  जरूश  कहुँगा  कि  इस  बारे  में  मापदंड

 एक  ही  है  कि  जब  तक  श्राप  लोगों  में  पूरी
 सेंस  आफ  सिक्‍युरिटी  न  आ  जाये,  तब  तक  हमें
 यह  नहीं  समझना  चाहिए  कि  हमारी  ला  एंड
 ग्राइर  सिव॒ुरशन  ठीक  है  ।  उस  दृष्टि  से
 श्रमी  बहुत  कुछ  करना  बाकी  है  ।

 गह  मंत्री  ने  सितम्बर  में  कहा  था  कि
 दिल्‍ली  में  पुलिस  की  संख्या  छ:  हजार  और
 बढ़ाई  जायेगी  और  200  घुड़सवा  र  हो  जायेंगे  |

 उन्होंने  और  भी  बातें  कही  थीं  ।  खोसजा
 कमीशन  की  रिपोर्ट  दस  साल  पहले  आई  थी  T
 उस  को  रीकमेंडेशन्ज़  में  एक  मापदंड  बनाया
 गया  था  कि  यहां  पर  कितने  पुलिस  के  भ्रादमी

 चाहिएं।  उस  के  हिसाब  से  बहुत  होने  चाहिएं
 लैकिन  आप  ने  उस  में  से  क्रम  कर  के  हमारी
 मीटिंग  में  6  हजार  कहा  मगर  श्रमी  तक  उस
 पर  भी  कोई  कार्यवाहो  नहीं  हुई।  दिल्‍ली
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 4%  करीब  0  लाख  आबादी  ऐसी  है  जिस  को

 पुलिस  कंटर  ही  नहीं  कश्ती।  एक  थाना

 हैं  शहादरे  के  ग्रन्दर  गांधी  नगर  का  उस  के

 नीचे  5  लाख  की  आबादी  है।  किग्सवे  कंम्प

 थाने  के  अन्दर  ढाई  लाख  की  श्राबादी  है  t

 मैं झ्राप  से  पूछना  चाहता  हूं  किस  तरह  से  वे

 कंटर  कर  सकते  हैं  ।  हयूमनली  पासिबल  नहीं

 है।  तो  पहली  बात  तो  मैं  यह  कहना  चाहता.
 कि  माननीय  मंत्री  जी  ने  जो  कहा  था  उस  को

 वह  अपना  व्यक्तिगत  दबाव  डालकर  पूरा
 करें  ।

 दूसरी  बात-न्यहां  पर  बहुत  सारे

 डोमेस्टिक  सर्वेट्स  हैं  -  लाख  के  करीब  ।

 पुलिस  को  कहा  गया  वेरीफाइ  करने  के  लिए,

 वह  कर  भी  देते  है,  लेकिन  उस  की  वजह  से

 काफी  जुर्म  होते  हैं  -  मेरा  सवाल  यह  है|  कि  क्‍या

 ग्राप  ऐसा  इंतजाम  करेंगे  कि  ये  लोग  नौकर

 रखते  हैं  उन  के  लिए  कम्पल्सरी  होगा  कि  वे

 लोग  जो  डोमेस्टिक  नौकर  रखें  उस  को  पहले

 पुलिस  में  रेकार्ड  कराएं,  अगर  नहीं  कराएं

 तो  उन  को  सना  दी  जाये  क्यों  कि  उस  के

 कारण  से  काफी  जुम  होते  हैं  ।

 तीसरी  चीज  यह  है  कि  यहां  पर  बहुत
 सारे  गेस्ट  हाउसेज  हैं  जैसे  धीरेन्द्र  ब्रह्माचारी  जी

 का  है,  साठ  जी  को  मालूम  है,  वहां  पर  बहुत
 सारे  इम्मारल  छेक्टस  होते  हैं।  मैं  यह  चाहूंगा
 कि  इन  सब  गेस्ट  हाउसेज़  के  ऊपर  पुलिस  ठोक

 तरह  से  निगरानी  रखे  और  उन  को  कंट्रोल

 करने  के  लिए  आप  कोई  कानून  बनाएं  t

 एक  चीज  मैं  यह  कहना  चाहता  हूं  कि

 इन्वेस्टिगेशन  और  ला  ऐंड  ग्रार्डर  की  मशीनरी

 दोनों  भ्रलग-ग्रलग  होनी  च्ञाहिए,  इस  के  बारे

 में  आप  क्‍या  व्यवस्था  कर  रहे  हैं  ?

 दूसरी  चीज  यह  हैं  कि  पंजाब  पुलिस
 स्ल्प  यहां  दिल्ली  में  लागू  हैं  श्रौर  वह  स्ल्स

 1872  में  बने  थे  ।

 Sir,  these  rules  were  framed  in  872
 and  they  are  in  force  even  now.  You
 will  be  surprise  to  know  that  on  of
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 [at  कंवर  लाल  गुप्त]
 the  rules  says  that  if  you  seize  any
 arms  in  Delhi,  it  should  be  deposited
 in  Lahore.  It  is  there  in  the  rule  even
 uow,  even  though  it  looks  funny.  It
 is  mentioned  in  the  Punjab  Police
 Rules,  because  they  are  the  old  rules
 which  have  not  been  changed  so  far.
 Then,  if  you  catch  holg  of  a  cobra,
 kill  it  and  hand  it  over  to  the  police
 station,  you  will  be  given  8  prize  of
 four  annas.  Will  the  Minister  consi-
 der  changing  these  rules,  which  are
 out-dated  and  out-moded,  and  have
 new  rules  for  the  Delhi  Police?

 श्री  चरण  सिह  :  अध्यक्ष  महोदय,  मैं

 श्राप  के  जरिए  माननोय  मंत्री  से  जानना  चाहूंगा
 कि  सांप  पकड़ने  पर  इनाम  रहना  चाहिए  या

 नहीं  रहना  चाहिए  ?  बिल्कुल  हटा  देना

 चाहिए  या  रहे  तो  दो  रुपया,  रहे  ढाई  रुपया

 रहे,  कितना  रहना  चाहिए?  मुझे  मालूम  नहीं

 है  कि  पंजाब  पुलिस  स्ल्स  यहां  नाफिज  हैं,

 यह  भुझे  झ्ाज  इत्तिला  मिली  है,  मैं  इस  को

 डिस्कस  करूंगा  और  अगर,  नये  रूल्स  की

 झ्रावश्यकता  होगी  तो  उस  के  बारे  में  या  पुराने
 स्ल्स  किसो  कानून  की  मजबूरी  की  बजह  से

 रहते  हैं  तो  उन  में  कोई  संशोधन  वगेरह  करने

 की  आवश्यकता  होगी  तो  उस  को  डिस्क्स

 कहूंगा  |

 आ्राप  ने  कहा  कि  इल्वेस्टिगेणन  और  ला

 ऐंड  शाईर  की  एजेंसी  अलग-भ्ललग  रहनी

 चाहिए  तो  हम  ने  पुलिस  कमीशन  बैठा  ही
 दिया  है,  उस  की  रेकमंंडेशन  जो  होगी  वह
 सारे  देश  के  लिए  होगी,  उस  के  आने  पर  उस

 पर  विचार  करेंगे  t

 आप  ने  कहा  कि  खोसला  कमीशन  की

 रेकमें डेशन  बहुत  पहले  की  है,  तो  वह  पुलिस
 कमीशनर  एप्वाइंट  करने  की  थी,  आप  को

 मालूम  हैं  कि  उस  का  डसीशन  हम  ले  चुके  हैं
 उस  के  एथ्वाइंटमेंट  का,  उस  के  लिए  ब्रिल

 तैयार  हो  रहा  है  ।

 एक  छोटी  सी  बात  मैं ग्रौर  कहता  चाहता

 हूं  ।  एक  प्राबलम  दिल्ली  की  यह  है  कि  दिल्ली

 DECEMBER  14,  977  residential  bungalow  256
 in  New  Delhi  (CA)

 का  एक  कौडर  है  झौर  पुलिस  प्रफसर  का

 ट्रांसफर  दिल्‍लो  से  दिल्ली  में  ही  होता  हैं  t

 झब  हरयामे  का  हो  तो  रोहतक  से  चंडीगढ़  हो
 जायेगा,  ऑम्बाले  से  सोनीपत  हो  जायेगा  ।

 यहां  दिल्ली  में  जो  ट्रांसफर  होगा  अफसर  का  वह
 दिल्‍ली  से  दिल्‍ली  में  हो  होगा  ।  सब-इंस्पेक्टर

 या  डी  एस  पी--सभी  का  यही  हाल  है  ot

 3  hrs.

 जो  घरो  ब्रह्म  प्रकाश  (बाह्य  दिल्‍ली  )  :

 दिल्ली  को  बड़ा  बनाइये  ।

 क्रो  चरण  सिह  :  दिल्ली  को  बड़ा  बनाने

 के  लिए  आप  तंधार  नहीं  होंगे  क्योंकि  ऑझ्ापको

 शान  घट  जायेगी  |  आपको  यू  ०पी०  से  मिलना

 चाहिए  या  हरियाणा  से  ।  दिल्‍ली  वाले  चाहते

 है  कि  दिल्‍ली  राजधानी  है  लेकिन  उसी  तरह

 का  सूबा  बने  जिस  तरह  से  और  सूबे  हैं  ।

 तो  मैं  कह  रहा  था  कि  यह  भी  विचार

 करना  हैं  कि  यहां  ग्राफिसस  का  जो  कैडर

 है  कया  वह  दिल्‍ली  तक  सीमित  रहेगा  I  श्रच्छा

 एडमिनिस्ट्रेनन  करने  का  एक  साधन  यह  होता

 हैं  कि  जब  कभी  गवर्नमेन्ट  महसूस  करती  है

 कि  किसी  अ्रफसर  की  गलती  है,  वह  गाफिल

 रहा  है,  वह  एफीशिएन्ट  नहीं  है  या  उस

 जगह  के  लिए  जितना  तजुर्बा  होना  चाहिए

 वह  उसके  पास  नहीं  है  तो  ऐसे  मामलों  में

 अक्सर  ट्रांसफर  होते  हैं  ।  यहां  दिल्‍ली  में

 ट्रॉसफर  एक  थाने  से  दूसरे  थाने  मे  कर  दीजिए

 लेकिन  वे  एक  दूसरे  से  कनेक्टेड  हैं  ;  तो  यहां

 पर  यह  प्राब्लम  है  ।  एक  बात  मझे  और

 मालूम  हुई  है जोकि  पहले  मालूम  नहीं  थी  कि

 यहां  पर  22  आई  पी  एस  झ्ाफिसर्स  हैं  जिनमें

 7  यहीं  के  रहने  वाले  हैं  ।  वे  यहां  पर

 ब्रह्म  प्रकाश  जी  और  कंवरलाल  जी,  सभी

 की  जानते  होंगे,  जानने  में  कोई  हज  नहीं  है

 लेकिन  उनके  जानते  का  जो  असर  है  वह  सभी

 लोगों  पर  पड़ता  हैं,  और  फिर  उनके  ताल्‍लकात

 है,  जान-पहचान  है,  रिश्तेदारियां  हँ--मैं  किसी

 को  दोष  नहीं  देता  क्योंकि  सभी  जगह  यह  हैं  ।

 आप  देखें  यू०पी०  का  मेरा  जिला  सबसे  बड़!
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 fret  WT,  वहां  2500  गांव  हँ  जिनको  झ्राजादी

 36  लाख  है,  वहां  के  किसी  गांव  के  लड़के
 ।  उस  जिले  मे  श्राई  पी  एस  नहीं  रह  सकते  जबकि

 उस  जिले  का  40  मील  का  डिस्टेंस  है  शौर  यहां
 दिल्‍ली  में  5  मील  का  डिस्टेंस  है  और  7

 शाई  पी  एम  आफिसर  यहां  के  रहने  वाले  हैं

 तो  यह  प्राब्लम  है  जिसका  क्या  हल  किया

 जाए ॥  अगर  गयर्नमेन्ट  इस  थाने  से  उस

 थाने  का  डर  दे  दे  तो  वे  श्रास्तीन  में  मुंह
 देकर  हंसते  होंगे  कि  इसस  क्‍या  होगा  ।  तो

 यह  प्राइलम  है  जिसको  हल  करने  की  कोशिश

 की  जा  रही  है  I

 श्री  कंबरलाल  गुप्त  :  मैंने  पूछा  था  कि

 गेस्ट  हाउस  और  डोमेस्टिक  सर्वेट्स  के  लिए

 कानून  बनाया  जाये  जिससे  कि  इन्वेस्टिगेशन

 हो  सके  |

 श्री  चरण  सिह  :  यहां  पर  जो  गेस्ट

 हाउस  हैं  उपमें  केरल  हाउस  है,  यू  पी  हाउस  है,
 पंजाब  हाउस  है,  हरियाणा  हाउस  है--अ्रगर

 वहां  पर  पुलिस  रहेगी  तो  श्राप  देखें  कि  क्‍या

 शिकायतें  ग्राती  है  I

 श्री  कंवरलाल  गुप्त  :  मेरा  सवाल  था  कि

 जो  प्राइवेट  गेस्ट  हाउस  है  जैसे  धीरेन्द्र  ब्रह्म  चारी
 का  पहाड़गंज  में  है  जहां  पर  इम्मारल  ऐक्ट्स

 हो  रहे  हैं  उसके  बारे  में  कुछ  कानूनी  व्यवस्था

 करेंगे  और  दूसरे.  डोमेस्टिक  स्वेन्ट्स  की

 वजह  से  बहुत  क्राइम्स  होते  है  तो  उसके  लिए  कोई

 कानून  बनायेंगे  ?

 श्री  चरण  सिह  :  काबून  बनान  की  जरूरत

 नहीं  है  ।  एग्जिस्टिंग  ऐक्ट  में  ही  पुलिस
 वेरिफिकेशन  कर  सकती  है,  ऐसा  मेरा  छ्याल

 है  ।  दूसरी  जगहों  पर  शायद  होता  रहा  है  ।

 मैंने  कहा  कि  मैं  ग्राफिसर्स  से  बातचीत  करूंगा
 कि  एक  लाख  आदमी  जो  बाहर  से  झा  रहे  हैं
 उनका  वेरिफिकेशन  कर  सकते  हैं  या  वहीं  ।

 मंत्री

 1... |  लखन  लाल  कपूर  (पुणियां)  :  मैं

 मंत्री  जी  से  सहमत  हूं  कि  श्राज  की  व्यवस्था
 300  LS—9,
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 में  भारत  का  जो  जनमोनस  हैं  उसमें  कोई  भी

 सरकार  डकती  या  हत्या  को  वैनिश  नहीं  कर

 सकती  है  लेकिन  मैं  यह  कहना  चाहता  हूं  कि

 यह  हत्या  जो  दिलती  शहर  के  बीच  में  हुई
 उसका  महत्व  इसलिए  बढ़  जाता  है  कि  उस

 क्षेत्र  में  मैं  समझटा  हूं  बीट  सिस्टम  है,  रोड

 पर  पुलिस  पहरा  देती  है,  साइकिल  और

 मोटर  पर  पट्रोलिंग  करती  है  {  मंत्री  जी

 त  कहा  कि  यह  घटना  रात  को  एक  बज  हुई।
 लेकिन  मुझे  उस  घटना  के  स्थान  पर  जाने  का

 मौका  मिला  है,  वहां  के  नौकरान  और  उन  के

 रिश्ेदारों  से  भो  बात  करन  का  मौका  मिला

 है।  उन  का  कहना  है  कि  साढ़ें-दस  ऑर  पौने-

 ग्यारह  बजे  रात  म  यह  घटना  हुई  है।  साउथ-

 एण्ड  रोज  के  जिस  बंगले  में  यह  घटना  हुई  है,
 उस  के  सामन  स्पेनिश  दूतावास  है.  उस  के

 बाई  तरफ  जमेन  जनवादी  दूतावास  है...

 MR.  SPEAKER:  Don’t  go  on  des-
 cribing  the  topography.  Please  come  to
 the  question.

 श्री  लखन  लाल  कपूर  :  मेरे  कहने  का

 तात्पय  यही  है  कि  दिल्ली  जैसे  शहर  में

 जहां  श्रास  पास  मत्रियों  की  कोठियां  भी  हैं,

 पुलिस  की  भी  घनी  व्यवस्था  है--उस  क्षेत्र  में

 इस  तरह  से  घर  में  घुस  कर  हत्या  कर  दी

 जाये  और  ह॒त्या  के  बाद  श्राज  तीन  दिन

 गुजर  रहे  हैं,  तीत  दिन  में  एक  श्रादमी  भी

 गिरफ्तार  नहीं  किया  जा  सका  है--यह  बड़े

 श्राश्चर्य  की  बात  है  !

 जहां  तक  ला  एण्ड  ऑर्डर  का  प्रश्त  है--

 जैसा  मंत्री  महोदय  थे  बतलाया  कि  यह  कहने

 से  काम  नहीं  चलेग[  कि  जब  से  जनता  सरकार

 बनी  है  तब  से  ऐसा  हो  रहा  है  |  णह  ठीक  है

 कि  इस  के  पहले  भी  क्राइम्ब्  होते थे,  लेकिव

 पिछले  आठ-नौ  महीनों  में  क्या  पोजीशन  रही

 है--जहां  तक  मेरा  ख्याल  है,  क्राइम्ज  की

 संख्या  घटी  नहीं  है  ।  आप  देख  लीजिये--

 श्रप्रैल  से  लेकर  अ्क्तुबर  तक  i200  चोरियां:
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 हुई  है--क्या  यह  चिन्ता  का  विषय  नहीं

 है  किसी  भी  समय  सरकार  के  लिये

 यह  लज्जा  का  विषय  है  कि  इतनी  बड़ी  व्यवस्था

 के  होते  हुए  भी  आप  उसको  रोक  नहीं  पाते

 हैं  ।  इसलिये  मैं  मंत्री  महोदय  से  कहना
 चाहता  हू  .....

 MR.  SPEAKER:  You  are  making  a
 speech;  you  come  to  the  question.  You
 are  also  imitating  others.  You  are  not
 the  only  person  doing  it.  Please  core
 to  the  question.

 श्री  लखन  लाल  कपूर  :  WaT  महोदय,

 मुझे  इस  बात  का  आ्राश्चर्य  है  कि  कोई-कोई

 सदस्य  तो  नियम  के  खिलाफ़  श्राधा  घंटा  बोलते

 रहते  हैं  और  मैंने  अभी  दो  मिनट  भी  नहीं
 लिया  कि  आप  मुझे  रोकना  चाहते  हैं  ।  मैं  प्रश्न

 ही  पछना  चाहता  3  l  यह  घटना  तुगलक  रोड़

 थाने  के  एरिया  में  हुई  है  या  जिस  थाने  के

 एरिया  में  ऐसी  घटना  होती  है,  बावजूद  इतनी

 व्यवस्था  के,  क्या  मंत्री  महोदय  वहां  के  सम्बन्धित

 झधिकारो  को  मोग्रत्तित  करके  कार्यवाही
 करेंगे  ?  भ्रविष्य  में  दिल्ली  में  इस  तरह  की

 घटनायें  न  हों,  क्या  इसके  लिये  जितने  गुष्डें
 और  हत्यारे  लोग  यहां  रहते  हैं,  जिनके  नाम

 आप  कौ  लिस्ट  में  हैं,  उनकी  स्क्रीनिंग  करके,

 उनको  यहां  से  बाहर  निकालने  की  कृपा  करंगे  ?

 श्री  चरण  सिह  :  जब  तक  तहकीकात  के

 बाद  किसी  अफसर  का  दोष  साबित  नहीं  हो

 जायेगा,  तब  तक  गवनेमंट  का  इरादा  उस  को

 मुभ्नतिल  करने  का  नहीं  है,  क्योंकि  इस  तरह
 से  एडमिनिस्ट्रेश  नहीं  चला  करता  है  t

 उस  जगह  के  इधर  मकान  है,  उधर  मकान  है,

 वहां  पर  चौकीदार  मौजूद  था,  फिर  भी  वह
 झन्दर  गुस  गया  और  यह  हत्या  हुई  ।  वहां  पर

 पुलिस  वाले  तैनात  किये  जायें,  यह  कैसे

 हो  सकता  है,  हर  मकान  पर  पुलिस  या  फौज

 के  आदमी  लगा  दिये  जायें,  यह  मुमकिन  नहीं

 है  ।  उसके  बावजूद  भी  मर्डर  होते  रहेंगे

 are  दुनिया  में  जो  मुल्क  बहुत  एडवांस्ड  हैं,
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 जिनके  यहां  सब  तरह  के  इक्विपमेंट्स  हैं,
 पढ़ें  लिखें  लोग  भी  हैं,  फिर  भी  वहां  क्राइम-

 रेट्स  बनिस्बत  हिन्दुस्तान  के  कहीं  ज्यादा

 हैं।

 कुछ  लोगों  का  ख्याल  है  कि  गरीबी  के

 कारण  क्राइम्ज  बढ़ते  हैं,  कुछ  का  ख्याल  है
 कि  इलिट्रेंसी  के  कारण  क्राइम्ज  होते  है  ।

 मैं  समझता  २--ये  बातें  गलत  हैं  किस

 कारण  से  होते  हैं--यह  एक  गअलग

 सवाल  है  ।  जो  मुल्क  सब  से  ज्यादा  मालदार

 हैं,  जिनके  यहां  यूनीवर्सल  लिट्रेसी  है,  उनके

 यहां  क्राइम्ज  ज्यादा  होते  हैं  ।  अ्रमरीका

 और  दुसरे  मुल्कों  की  यही  हालत  है,  सिवाये

 जापान  के,  जहां  क्राइम्ज  बढ़ते  जा  रहे  है  t

 मैं  उसकी  तफसील  में  नहीं  जाना  चाहता  हूं  ।

 जहां  तक  क्रिटिसिज्म  का  तालुक  है,  क्रिटिसिज्म

 होना  चाहिये,  बिना  क्रिटिसिज्म  के  गवर्नमेंट

 नहीं  चलेगी  ।  लेकिन  मुश्किल  यह  रही  है
 कि  पिछले  तीस  सालों  में  केवल  एक  ही  पार्टी

 का  राज  रहा  अगर  ग्रन्यपार्टियों  का  राज  भी

 होता  तो  श्राप  में  से कई  लोग  डिप्टी  मिनिस्टर

 होते,  मिनिस्टर  होते  श्रौर  इतना  क्रिटिसिज्म

 नहीं  हो  पाता  ।  मुझे  माफ  किया  जाए,

 यह  जो  6  हजार  पुलिस  कमंचारियों  का

 सवाल  उठाया  गया,  उसक  बारे  में  यह  तो

 नहीं  हो  सकता  कि  चरण  सिह  ने  कह  दिया

 झौर  वह  हो  गया  ।  वह  फाइनेंस  मिनिस्ट्री  में

 जाएगा,  हो  सकता  है  गया  हो,  या  हो  सकता  है
 कि  होम  मिनिस्ट्री  तक  यह  मामला  हो  ।

 इसलिए  मैं  श्र्ज  करूगा  कि  माननीय  सदस्य

 इस  कठिताई  को  भी  देखें  ।  माननीय  सदस्य

 ने  सीधे-सादे  तौर  पर  कह  दिया  कि  वहां  के

 पुलिस  अधिकारियों  के  खिलाफ  कार्यवाही
 की  जाए  ।  मैं  पूछता  हूं  कि  उनका  क्‍या

 कसूर  है  ?  श्रगर  आपको  वहां  का  डी०  झ्ाई  ०

 जी०  बिना  दिया  जाए  फिर  देखा  जाए  कि

 वहां  जुर्म  होता  है  या  नहीं  ।

 श्री  झोम  प्रकाश  त्यागी  (बहराइच)  :

 मैं  चौधरी  साहब  को  जो  उन्होंने  सु  रक्षा



 छा

 व्यवस्था  की  है,  उसके  लिए  धन्यवाद  देता

 हूं  श्रौर  कहता  हूं  कि  यह  बहुत  भ्रच्छी  बात  है  ।

 लेकिन  इसके  श्ागें  मैं  जानकारी  चाहूंगा  कि

 दिल्ली  की  जो  जनसख्या  बढ़ी  हुई  है  श्रौर

 बढ़  रही  है  जिसके  कारण  दिल्‍ली  का  बहुत
 विस्तार  हुमा  है,  क्म्बई  में  तो  थोड़ें  से  दायरे

 में  इतनी  बड़ी  जनसंख्या  बसी  हुई  है,  क्या

 सरकार  यह  समझती  हैं  कि  यहां  की  जनसंख्या

 और  दायरे  के  हिसाथ  से  थानों  की  संख्या

 पर्याप्त  है  या  वह  कम  है  ?  इसका  सरकार  ने

 कोई  अनुमान  लगाया  है  और  लगाया  है  तो

 क्या  दिल्‍ली  में  और  थानों  की  आवश्यकता

 है?

 दूसरी  बात  यह  है  कि  चार  मई  को  दिल्ली

 के  उपराज्यपाल  ने  कहा  था  कि  दिल्‍ली  में

 शुण्डाग्दी  को  रोकने  के  लिए  श्न्प  राज्यों

 को  तरह  कानून  यहां  पर  भी  लागू  करगे  ।

 जैसे  कानून  दूसरे  राज्यों  में  इस  सम्न्बध  में

 बने  है,  क्या  उस  तरह  का  कानून  यहां  भी

 लागू  करने  के  लिये  बन  गया  है  या  नहीं  ?

 क्या  उसे  अभी  भी  बनाने  का  विचार  है  या  नहीं,
 या  उसे  छोड़  दिया  गया  है  ?  अगर  छोड़
 दिया  गया  है  तो  क्‍या  आप  इस  पर  पुनः
 विचार  करेंगे  ?

 मैं  जानता  हूं  कि  पुलिस  की  सांठगांठ  से
 भी  अपराध  होते  है  ।  क्या  श्राप  इस  बात  पर
 भी  विचार  करेंगे  कि  जिस  थाने  के  क्षेत्र  में

 बहुत  ज्यादा  अपराध  होते  हैं,  उस  थाने  के
 इचार्ज  पर  या  इस्पेक्टर  पर  कार्यवाही  करने
 के  कुछ  नियम  बनाए  जायें  जिससे  उनको

 यह  महसूस  हो  कि  श्रगर  उनके  इलाके  में
 क्राइम्स  बढ़ते  हैं  तो  आयन्दा  उनके  खिलाफ
 भी  कार्यवाही  हो  सकती  है  ?  यह  कात
 सही  है  कि  एक  ही  जगह  पर  बीस-बीस  साल
 तक  पुलिस  झ्राफिसर  पड़े  रहते  हैं  औौर  उनकी
 गुण्डों  से  सांठगांठ  हो  जाती  है  ।  क्‍या  आप
 दूसरे  प्रान्तों

 से  लेकर  ऐसी  व्यवस्था  बनायेंगे

 जिससे  पुलिस  अ्रधिकारियों  के  उनके  दूसरे
 ध्रान्तों  में  भी  तबादले  हो  सके  शौर  दूसरे
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 प्रान्तों  की  पुलिस  और  दिल्ली  की  पुलिस  का

 झापस  में  भी  सहयोग  हो  ?

 श्रो  खरण  सिह :  बाद  के  सवाल  का

 जवाब  तो  जो  मेने  कहा  था  उसको  आपने

 दोहरा  दिया  है  ।  एरिया  बढ़ेगा  तभी  हो
 सकेगा  वरना  दो  गवनेमेंटस  का  एक  बोर्ड

 बने  उत्तर  प्रदेश  या  बिहार  या  राजस्थान

 का  और  एक  दूसरे  के  यहां  ट्रांसफर  लें  और

 बदले  में  दें  वह  नामुमकिन  है।  कोई  कहेगा
 कि  आपने  यहां  खराब  अफसर  भेजा  है
 और  आप  अच्छा  अफसर  ले  रहे  हैं।  पोलिटिकल

 यूनिट  एक  हो  तो  उसके  अन्दर  ट्रांसफर  हो
 सकते  हैं  -  दो  पोलिटिकल  यूनिटस  होने  से

 उसमें  सौ  तरह  की  कठिनाइयां  झाएंगी  |

 वह  हो  नहीं  सकता  है  ।

 एंटी  सोशल  एलीमेंटस  को  कंट्रोल  करने

 के  बारे  में  आपने  कानून  की  बात  कही  है

 में  कह  चुका  हूं  कि  बम्बई  पुलिस  एक्ट  यहां

 पहले  से  ही  नाफिज्ञ  है  ।  गवर्नेमेंट  को  यह
 अधिकार  है,  ला  पहले  से  ऐसा  है  कि  किसी  भी

 दूसरी  स्टेट  के  एक्ट  को  यहां  एप्लाई  किया

 जा  सकता  है,  एमेंडमेंट  के साथ  अगर  जरूरी

 हो  तो  एप्लाई  किया  जा  सकता  है  |  बम्बई

 पुलिस  एक्ट  यहां  नाफ़िज़  है  t  हमने  दो

 अफसरों  को,  एक  पुलिस  के  अफसर  को

 शौर  एक  मैजिस्ट्रेट  को  बम्बई  भेजा  था  ।

 बम्बई  में  बहुत  अच्छी  तरह  से  उस  पर  अमल

 हो  रहा  है  और  उसके  वहां  बहुत  अच्छे  नतीजे

 निकले  हैं  |  वे  लोग  स्टडी  करने  गए  थे  ।

 तीन  चार  दिन  रहे  हैं।  उसी  एक्ट  के

 मासहत  ब  यह  कारंवाई  हो  रही  है  जिसमें

 मैंने  कहा  है  कि  सौ  का  एक्सटर्नमेंट  हो  चुका

 है  और  करीब  तीन  सौ  केसिस  मैजिस्ट्रेट
 के  सामने  पेंडिग  हैं,  उनको  नोटिस  वगैरह

 दिए  जा  रहे  हैं।  मैजिस्ट्रेट्स  बढ़ाने  की

 कोशिश  हम  करेंगे  ।

 जिसके  हलके  में  जुमे  बढ़ते  हैं  उनको

 जरूर  सज़ा  मिले  ऐसा  नहीं  हो  सकता  है  t
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 श्री  चरण  सिह]

 कोई  एरिया  ऐसा  हो  सकता  है  जहां  जुर्म

 बढ़ेंगे  ही  ।  वहां  भेजा  ही  उसको  इसलिए

 जाता  है  कि  वह  कंट्रोल  करे।  बहुत  काबिल,

 ईम  नतदार  और  सजग  अफसर  होते  हुए
 भी  जुर्म  बढ़  सकते  हैं  ।  इस  वास्ते  यह  रूल

 नहीं  हो  सकता  है  कि  क्‍योंकि  जुर्म  बढ़  गये  हैं

 इसलिए  उनको  सजा  दे  दी  जाए।  बहुत  सी

 चीजों  को  देखना  पड़ता  है  |  करेक्टर  रोल  की

 एंटरीज़  में  सब  बातों  का  लिहाज़  रखना
 *  पड़ता  है।  जिसके  इलाके  में  जुर्म  बढ़  जाएं

 उसको  जरूर  सज़ा  दें  यह  प्रैक्टिकल  बात  नहीं

 है।]

 13.18  hrs.

 PUBLIC  ACCOUNTS  COMMITTEE

 FORTY-FourRTH  REPORT

 SHR]  GAURI  SHANKAR  _  RAI
 (Ghazipur):  I  beg  to  present  the
 Forty-fourth  Report  of  the  Public
 Accounts  Committee  on  paragraph  29
 and  52  of  the  Report  of  the  Comptrol-
 ler  and  Auditor  General  of  India  for
 the  year  1974-75  Union  Government
 (Civil)  relating  to  Ministry  of  Ex-
 ternal  Affairs.

 COMMITTEE  ON  SUBORDINATE
 LEGISLATION

 THIRD  REPORT

 SHRI  SOMNATH  CHATTERJEE
 (Jadavpur):  I  beg  to  present  the
 Third  Report  of  the  Committee  on
 Subordinate  Legislation

 BUSINESS  ADVISORY  COMMIT-
 TEE

 TENTH  Report

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  I
 beg  to  move:

 “That  this  House  do  agree  with
 the  Tenth  Report  of  the  Business
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 Advisory  Committee  presented  to
 the  House  on  the  li8th  December.
 1977."

 MR.  SPEAKER:  The  question  is:

 “That  this  House  do  agree  with
 the  Tenth  Report  of  the  Business
 Advisory  Commitee  presented  to
 the  House  on  the  13th  December,
 1977."

 The  motion  was  adopted,

 33.20  hrs.

 INDIAN  ELECTRICITY  (AMEND-
 MENT)  BILL*

 THE  MINISTER  OF  ENERGY
 SHRI  P.  RAMACHANDRAN:  I

 beg  to  move  for  leave  to  introduce  a
 Bill  further  to  amend  the  Indian
 Electricity  Act,  1910.

 MR.  SPEAKER:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Indian  Electricity  Act,  1910.”

 The  motion  was  adopted.

 SHRI  P.  RAMACHANDRAN.  I  in-
 troduce  the  Bill.

 3.2  hrs,

 MATTER  UNDER  RULE  377
 (i)  FUNCTIONING  OF  COFFEE  Boarp  IN

 KARNATAKA

 MR.  SPEAKER:  Now  ve  go  to
 matters  under  Rule  377....

 SHRI  JYOTIRMOY  8080  (Dia-
 mong  Harbour):  Sir,  under  Ryle
 377  I  have  raised  the  matter  of  IENS
 Members  getting  out  of  the  Wage
 Board....

 MR.  SPEAKER,  Mr.  Bosu_  there
 are  methods  of  doing  it.

 Now,  Mr.  Lakkappa,

 “Published  in  Gazette  of  India  Ex-traordinary  Part  II,  Section  2,  dated.
 j4th  December,  1977,
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 SHRI  K.  LAKKAPPA  (Tumkur):
 Under  Rule  377  I  would  like  to  draw
 the  attehtion  of  the  government
 through  you  to  one  very  serious  mat-
 ter.  I  am  sorry,  Sir,  that  even  the
 Minister  is  not  present  and  it  looks
 they  are  not  very  serious  about  run-
 ning  the  administration  of  this  coun-
 try.  Where  is  the  Minister  for  For-
 eign  Trade?

 43.22  hrs.

 [Mr.  Depury-SPEAKER  in  the  Chair}.

 In  Karnataka  the  way  the  Coffee
 Board  is  functioning  is  simply  amaz-
 ing.  It  is  situated  in  the  capital  city
 of  Bangalore.  Sir,  this  is  the  first
 time  I  am  bringing  before  you  cer-
 tain  scandals  of  a  shady  character
 and  its  modus  operandi  of  swindling
 to  a  tune  of  more  than  rupee’  one
 <crore  worth  of  coffee  which  has  been
 siphoned  off  and  no  action  has  been
 taken.  This  has  been  brewing  for
 a  long  time  and  it  has  appeared  in
 the  Press  like  the  Deccan  Herald  and
 other  Karnataka  papers  and  js  also
 ‘widely  reported  in  the  latest  Blitz.
 T  would  like  to  draw  the  attention
 ‘of  the  hon.  Minister,  whoever  it  may
 be,  to  this  important  aspect.  He
 should  go  into  this  question  as  to
 how  this  scandal  could  take  place.
 It  was  found  that  700  tonnes  of  coffee
 was  missing  there.  That  was  the
 difference  between  the  income  and
 the  output  and  this  is  a  serious
 matter.  This  has  been  brought  to
 the  notice  of  Audit.  It  was  discov-
 ered  that  there  was  a  shortage  of  Rs.
 1  crore.  Audit  refused  to  certify  the
 balance-sheet.  This  is  one  scandal.

 Another  scandal  is  this.  There
 are  a  number  of  coffee  depots.  There
 Is  one  at  Malleswaram,  Bangalore.
 00  tonnes  worth  of  coffee  has  been
 swindleg  by  this  Malleswaram  depot.
 That  depot  is  run  by  the  cooperativ-
 es,  Even  in  spite  of  investigations
 nothing  has  come  out.  Officials  at-

 tached
 to  it  are  keeping  mum.  On'v

 an  inference  can  be  grawn  by  us
 These  officers  are  in  contact  and
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 collusion  with  some  others.  to  siphon
 off  such  things  to  the  extent  of  Rs.
 crore.  As  you  know  coffee  is  sold
 abroad  at  exorbitant  prices.  Prices
 in  the  world  market,  especially  in
 Europe,  are  quite  high,  The  Coffee
 Board’s  Marketing  Division,  Propa-
 ganda  Division  and  Administrative
 Division  are  going  from  bad  to
 worse.  Regarding  their  recruitment
 system  and  promotion  system,  nothing
 has  been  investigateg  so  far.  These
 are  serious  mattr  s.  These  coffee
 dealings  are  operated  through  some
 big  houses.  Their  exporters  and  im-
 porters  have  links  abroad.  They  do
 it  in  collusion  with  officers  of  the
 Coffee  Board.  This  swindling  must
 s:op  once  for  all.  I  want  a  clean
 administration  of  the  Coffee  Board.
 I  would  like  the  Minister  to  appoint
 an  expert  committee  tp  examine  all
 the  aspects  including  this  scandel.
 An  impartial  enquiry  should  be  made
 to  investigate  the  doings  of  these
 shady  characters,  and  the  report
 rust  be  submitted  to  the  House.  The
 hon.  Minister  Shri  Arif  Seg  is  here.
 I  hope  that  he  will  investigate  im-
 partially  these  things  ang  submit  a
 report  to  the  House;  he  must  =  see
 that  necessary  punishment  is  award-
 ed  to  the  culprits  so  far  as  these
 matters  are  concerned.  I  would  like
 to  plea  this  ‘news  item  appearing  in
 the  Blitz  on  the  table  of  the  Lok
 Sabha

 (ii)  APPOINTMENT  By  INDZAN  RED  CROSS
 SocIETY  OF  OFFICIALS  TO  COMMITTEE

 TO  DISTRIBUTE  RELEIEF  MATERIALS  TO
 CYCLONE  VICTIMS.

 श्रोम  तो  मुणाल  गोर  (बम्बई  उत्तर)
 उपाध्यक्ष  महोदय,  मैंने  24  जून,  977

 को  इंडियन  रेड  क्रौस  सोसाइटी  क  बारे  में

 सदन  में  अल्यसूचना  प्रश्न  दिया  था,  और

 ग्रच्छा  होता  इस  वक्‍त  कि,  जो  मैने  अ्ल्यसूचना
 प्रश्न  दिये  थे,  काल  एटेंशन  दिया  था,  वह
 अगर  श्रापकी  तरफ  से  ऐडमिट  हो  जाता

 तो  सरकार  की  तरफ़  से  कुछ  जवाब  मिल  जाता  |

 बरत  दुख  के  साथ  कहना  पड़ंता  है  कि  377  में
 जवाब  य॑  जिसने  से  वह  जी  ह्म  चाहते  हैं  कि
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 [लोसति  मजाल  गोर]
 सरकार  दखल  ले,  वह  लेती  है  कि  नहीं

 इसकी  हमें  कोई  सूचना  नहीं  मिलती  है  ।

 मैं  इस  सवाल  को  फिर  उठाना  चाहती

 हूं  कि  97  में  बंगला  देश  के  रिफ्यूजीज़
 को  देने  के  लिए  जो  करोड़ों  रुपये  का  माल

 इसी  इंडियन  रेड  क्रोस
 सोसाइटी

 के  पास

 आया  था,  उसमें  बहुत  घपला  हुआ,  गोलमाल

 हुआ  जो  कि  बड़ा  मशहूर  स्कैंडल  हो  गया

 अर  अखबारों  में  खूब  चर्चा  चली  ।  उस

 समय  माननीय  स्वास्थ्य  मंत्री  ने  यह  कहा  था

 कि  मैं  इसकी  जरूर  जांच  कराऊंगा  ।  उसकी

 जांच  हुई  या  नहीं,  इसका  ष््री  तरह  पता

 नहीं  चला  ।  लेकिन  आज  फिर  ्ान्ध्र  प्रदेश

 के साइक्लोन  को  लेकर  इसी  रेड  क्रौस  सोसाइटी

 के  पास  करोड़ों  रुपये  का  माल  अ येगा,

 बांटने  के  लिये  पैसा  आयेगा।  लोगों

 के  मन  में  उनके  बारे  में  शक  है,  जिन  पर  कि

 आरोप  लगाये  गये  हैं,  वे  लोग  आज  भी

 झापकी  रिलीफ  कमेटी  में  बैठे  हुए  हैं।  हमारे

 जैसे  कई  लोगों  को  इसकी  आशंका  हो  रही  है
 कि  अब  फिर  उसी  प्रकार  से  मामला  चलेगा

 जिस  प्रकार  से  बंगला  देश  के  रिफ्यूजीज्ञ
 की  मदद  को  लेकर  चला  ।  उसी  प्रकार  का

 गोलमाल  श्राज  भी  हो  सकता  है  |

 मैं  यह  कहना  चाहूंगी  कि  श्री  आर०  एन०

 कौल  जो  राजस्थान  की  ब्रांच  के  संक्रेटरी  थ,

 जो  973  से  977  तक  इंडियन  रेड  क्रौस

 सोसाइटी  की  केन्द्रीय  कमेटी  में  रहे,  उन  पर

 श्राज  राजस्थान  सरकार  ने  मुकदमा  चलाया

 है,  आरोप  लगाया  है,  सस्पेंड  किया  है,  लेकिन

 उनके  ही  जो  साथी  दिल्‍ली  में  बैठे

 हुए  हैं,  उन  पर  आज  तक  सरकार  की  तरफ  से

 कोई  कारंवाई  नहीं  हुई  है।  उन  थिर

 पार्टनस  पर  कोई  कायंवाही  नहीं  हुई
 हे

 यह  दुख  के  साथ  कहना  पड़ता  है  ।

 इंडियन  रेड  क्रौस  सोसाइटी  के  पास

 करीबन  50  इम्पोर्टेड  कारें  हैं  जो  कि  एम्बूलेस  के

 रूप  में  ली  गई  थीं  t  इन्हें  इम्पोर्ट  करने
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 के  समय  कस्टम  ड्यूटी  से  माफ  कर  दिया
 गया  था,  यह  समझ  कर  किये  एम्बुलैंस  कारें

 हैं।  लेकिन  आज  मैं  कह  सकती  हुं  किकम-से-

 कम  iN  कारें  सैंटर  के  पास  हैड-क्वार्टर
 में  हैं।  मैं  तीन  कारों  के  नम्बर  बताती  हूं।  एक

 है  डी०एच०ई  8658  जो  कि  इटैलियन  फियट'

 है  ।  दूसरी  है  डी०एच जबी ०614  श्रौर  तीसरी

 है  डी०एच सी  ०-8295  ।  थे  दोनों  बाक्स

 बैगन  हैं।  इन  कारों  पर  से  इंडियन  रेड  क्रोस

 सोसाइटी  का  नाम  तथा  एम्बलम  मिटा

 दिया  गया  है  ।  ये  कारें  आज  स्टाफ  दे!  दूसरे
 काम  के  लिये  उपयोग  हो  रही  हैं  ।  एम्बूलेंस
 के  लिये  लाई  गई  कारों  का  उपयोग  दूसरे
 काम  क  लिये  हो  रहा  है  ।  पैट्रोल  का  खच

 कितना  बढ़  गया  है,  यह  भी  देखने  की  जरूरत

 है  ।  इन  सब  मामलों  के  बारे  में  तुरन्त  जांच

 करने  की  बहुत  आवश्यकता  है  ।

 बसे  ही  जो  स्टेट  बैंक  आफ  इंडिया  की

 पालियामेट  स्ट्रीट  को  ब्रांच  है  उसम  8  चेक

 लीफ-लैटस  और  52  हजार  रुपया  विदड़ा

 हो  गया  था  उसकी  भी  जांच  करनी  थी  ॥

 लेकिन  ग्रभी  तक  भी  उसकी  जांच  नहीं  की

 गई  है  ।

 रेलवे  की  तरफ  से  भी  इंडियन  रेड  क्रौस

 सोसाइटी  को  खास  सहूलियत  मिलती  है,

 पैसेंजर  ट्रेन  से  विदाउट  फ्रेट  गुड्स  ले  जा

 सकते  हैं।  उस  कंसेशन  का  भी  गलत

 उपयोग  कर  लिया  गया,  यह  रेलवे  बोर्ड  का

 भी  कहना  है  1  यह  बहुत  ही  गम्भीर  आरोप  है  1

 मैं  जानना  चाहूंगी  कि  आज  तक  सरकारने

 क्या  कार्यवाही  की  है?  हमें  कहा  गया  था  कि

 सी०वी०आई०  से  जांच  करायेंगे,  पा  लिया मैं  टरी
 कमेटी  वनायेंगे  |  मंत्री  महोदय  ने  कहा  था

 कि  अगर  कोई  जांच  नहीं  करेगा  तो  मै  खुद  ही

 जांच  कराऊंगा  |  मैं  जानना  चाहती  हूं  कि

 श्व  तक  क्‍या  हुआ  है  ?  अगर  कुछ  जांच

 हुई  है  तो  उसके  क्‍या  नतीजे  हैं  ?
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 झान्प्रप्रदेश  के  साइक्लोन  के  सम्बन्ध  में

 जो  रिज्लीफ  कमेटी  बनाई  गई  है,  उसमें  भी

 वही  लोग  हैं  ।  जनरल  सैक्रेटरी  हैं  उसके

 'मेजर  जनरल  मंत्रा,  ज्वाहंट  सैक्रेटरी  भौमिक,

 जिसके  बारे  में  आरोप  हैं  शौर  ये  ही  लोग

 श्राज  भी  रिलीफ  कमेटी  में  हैं  करोड़ों

 रुपये  का  माल  श्ाज  भी  ये  वितरण  कर  रहे

 हैं  ।  इसलिये  मैं  सरकार  से  मांग  कर  रहीं  हूं
 कि  वह  बताये  कि  जांच  की  गई  है  या  नहीं  ?

 क्या  हु्ा  इस  बारे  मे  हमें  हाउस  में  इसकी

 मालूमात  करायें  |

 (iii)  REPORTED  MISUSE  OF  GoOVERN-
 MENT  MACHINERY  IN  U.P,  BIHAR  AND
 PUNJAB  IN  THE  COMING  BYE-ELECTIONS,

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  Sir,  under  Rule  377  may  =  I
 draw  the  attention  of  the  House  and
 the  Government  to  an  important
 matter  of  public  importance  and  im-
 mediate  action  by  the  Government.

 Within  coming  few  days  8  few
 Constituencies  in  the  different  States
 like  U.P.,  Bihar  and  Punjab  will  go
 in  for  bye-election.  These  bye-elec-
 tions  are  very  important  ang  _  signi-
 ficant  and  the  major  contestants  are
 the  Chief  Minister  of  U.P.  and  Bihar
 respectively.  The  U.P.  Chief  Minis-
 ter  is  contesting  from  Nidhauli  Kalan
 Constituency  in  U.P.  and  the  Chief
 Minister  of  Bihar  is  contesting  from
 Phulparas  Constituency.  There  are
 two  other  constituencies  Barhara  and
 Nirsa  which  are  also  going  in  for
 bye-elections.  It  is  reported  that
 Government  Machinery  is  being  mis-
 used  in  favour  of  the  ruling  party.
 The  entire  Government  Machinery  are
 being  put  into  gear  for  an  all  out
 effort  to  secure  victory  for  the  two
 Chicf  Ministers.  A  large  number  of
 vehicles  including  the  .  Government
 vehicles  are  being  ywsed  and  lakhs  of
 rupees  are  being  poured  in  by  the
 ruling  party  for  the  sake  of  winning
 the  seats  by  these  two  Chief  Minis-
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 ters.  This  is  a  complete  ang  blatant
 abuse  and  misuse  of  authority  and
 violation  of  election  laws  and  norms.
 It  is  also  feared  that  ruling  party  has
 planned  for  the  large  scale  riging
 of  the  election  with  the  help  of  police
 and  anti-social  elements,

 Moreover,  a  large  contingent  of
 anti-social  elements  are  being
 brought  in  by  the  ruling  party  to  in-
 timidate  the  Congress  workers  and
 other  opposition  party  workers.  Po-
 lice  are  being  kept  as  silent  specta-
 tors.  Law  has  been  taken  in  their
 own  hands  by  these  elements  for  the
 benefit  of  the  ruling  party.  Congress
 leaders  including  the  P.C.C.  Presi-
 dent  of  U.P.  and  Bihar  complained
 to  the  Election  Commission  and
 sought  their  immediate  intervention.
 But  it  is  surprising  that  the  Election
 Commission  is  preeending  to  be
 unware  and  has  closeg  their  eyes  to-
 wards  this  large  scale  corrupt  prac-
 tices  by  the  ruling  party.

 It  may  be  70९8  that  during  the
 bye-election  in  Kerala  where  the
 Chief  Minister  of  Kerala  was  con-
 testing  the  Election  Commission  was  so
 eager  to  send  an  observer  there.  The
 observer  was  completely  looking
 after  the  election  and  giving  state-
 ments  to  please  the  Janata  Party,  But
 here  in  these  bye-elections  where  the
 two  Chief  Minister  are  contesting
 the  Election  Commission  is  adopting.
 a  different  atittude.

 The  Election  Commission  igs  Cons-
 fitutional  authority  to  protect  the
 interest  of  the  citizens  and  _  con-
 duct  a  free  and  fair  election.  If  they
 fall  in  the  duty,  it  will  be  a  sad  day
 for  Indian  Democracy.

 Unfortunately,  the  Election  Com-
 mission  is  turning  a  deaf  ear  to  all
 these  complaints  and  allowing  situa-
 tion  to  worse  everyday.  This  igs  only
 to  help  the  ruling  party  to  abuse  and
 misuse  the  authority  to  intimidate  and
 coerce  and  threaten  the  voters  to-
 win  the  seats.



 अतः  D.S.  (General),

 YShri  Vayalar  Ravi}
 In  view  of  the  above  facts  I  de-

 mand  immediate  intervention  of  the
 Election  Commission  to  ensure  a  free
 and  fair  election  in  those  constituen-
 cies  ang  put  an  end  to  the  miuse  of
 Government  machinery,

 33.34  hrs.

 SUPPLEMENTARY  DEMANDS  FOR
 GRANTS  (GENERAL)  977-78—

 Contd.

 MR.  CEPUTY-SPEAKER:  We
 shall  now  take  up  further  discussion
 of  tne  supplementary  demands  for
 grants  (General).  Shri  Alagesan
 may  continue  his  speech.

 SHR]  0.  V.  ALAGESAN  (Arko-
 mam):  I  want  to  speak  on  demand
 No.  40.  I  am.  grateful  for  the  oppor-
 tunity  to  voice  the  pain  and  anguish
 and  the  sorrow  of  the  people  of
 Tamil  Nadu  and  Andhra  Pradesh  who
 had  lost  everything,  their  huts,  little
 possessions  their  kith  and  kin  and
 their  cattle,  in  fact  everything  they
 had.  The  tragedy  enacted  by  the
 elements,  wind,  waves  and  waters  in
 Tamil  Nadu  and  Andhra  Pradesh  on
 the  fateful  days  between  2  and  9
 November  is  790  grim  and  ghastly  for
 words.  In  the  face  of  such  tragedy
 I  fee]  that  all  boundaries  of  State  and
 Central  jurisdiction  should  vanish  and
 the  government  must  act  as  one
 authority  ang  agency  for  relief  and
 rehabilitation.  The  unseemly  quar-
 rel  and  the  mudslinging  that  was
 witnessed  in  Andhra  Pradesh  bet-
 weer  the  Central  and  the  State
 authorities  has  not  added  to  the  re-
 putation  of  those  who  participated  in
 it,  This  is  not  the  first  time  that  our
 country  faces  problems  of  relief  and
 rehabilitation  caused  by  either  man’s
 folly  or  nature’s  fury.  I  think  all  of
 us  shoulg  put  our  shoulders  to  the
 wheel  and  left  our  people  from  the
 slough  of  depondency  into  which  they
 have  fallen,  The  steps  which  the
 hon.  Finance  Minister  proposes  are
 too  meagre  to  meet  the  requirements
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 of  the  situation  there.  He  has  come
 out  with  a  demand  for  Nb.  t28  cro-
 res  which  will  be  released  ag  advance
 plan  asdistance  to  the  cyclone  affected
 States  of  Tamil  Nadu,  Andhra  Pra-
 desh  and  Kerala,  This  is  clubbed
 with  another  demand  for  an  extra
 Rs.  250  crores  as  additional  plan  as-
 sitance.  The  way  the  two  demands
 have  been  clubbed  shows  that  they
 treat  the  normal  demands  of  the
 States  for  developmental  assistance
 ang  the  special  demands  of  the  States
 very  badly  affected  by  cyclones  in
 the  same  manner.  They  don’t  make
 any  distinction  between  the  two.  In
 answer  to  a  question  put  on  2nd  De-
 cember  1977,  various  amounts  were
 given  under  “Requests  from  State
 Governments  for  special  central  as-
 sistance”  and  when  the  amounts  are
 added,  it  comes  to  as  much  as  Rs.
 982.70  crores.  I  do  not  know  how
 far  the  Central  Government  is  going
 to  meet  these  demands.  They  have
 only  provided  Rs.  250  crores.  In
 this  statement  you  find  that  Andhra
 Pradesh  has  asked  for  an  assistance
 of  Rs.  30  crores  exclusive  of  cyclone
 relief  assistance.  Tamil  Nadu  has  ask-
 ed  for  Rs.  4.5  crores  exclusive  of
 cyclone  relief  assistance.  Kerala  has
 askeq  for  Rs.  2l  crores  exclusive  of
 cyclone  relief  assistance.  Even  these
 add  to  a  big  figure.  But  the  Finance
 Minister  coolly  comes  here  and  says,
 he  will  give  only  Rs,  25  crores  for
 all  these  3  States.  Under  Supple-
 mentary  Demand  No,  2  8  similar
 situation  has  arisen.  Here  it  is  about
 Assam  and  West  Bengal  which  have
 been  badlly  affected  by  floods  and  the
 centre  proposes  to  release  foodgrains
 from  the  stocks  with  FCI.  80,000
 tonnes  of  wheat  are  being  released
 over  and  above  the  requirements  of
 the  public  distribution  system  of
 these  two  States.  The  cost  of  this
 80,000  tonnes  of  wheat  hag  been  cal-
 culated  at  Rs.  0  crores.  The  centre
 proposes  to  give  this  amount  of  Rs.
 0  crores  to  the  FCI  ang  treat  it  as
 grant  in  aid.  So,  under  Demand  No.
 2  the  words  used  are  ‘grant  in  aid’.
 But  in  the  demand  relating  to  the  3
 southeth  States,  the  words  used  are
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 ‘advance,  plan  assistance’.  The  dis-
 tress  is  the  same.  I  Assam  ang  West
 Bengal  require  even  more,  the  Centre
 ghould  give  it.  But  is  not  fair  and  just
 that  the  southern  States  should  be
 treated  in  the  same  manner  as  Assam
 and  'West  Bengal?  Should  they  not
 also  treat  the  amount  ‘they  are

 going  (०  give  or  have  given  to  the
 southern  States  also  as  grant  in  aid
 and  not  treat  it  as  advance  plan  as-
 sistance?  The  total  demand  that
 has  been  made  by  Tamil  Nadu  for
 relief  and  rehabilitation,  I  under-

 stand,  is  Rs.  37  crores.  Yesterday,
 my  hon,  friend,  Shri  Surayanarayan,
 voiced  the  demand  of  Andhra  Pra-
 desh  and  put  it  at  Rs.  260  crores.  I
 think  Kerala  has  demanded  a  sum  of
 Rs.  0  crores.  This  js  the  magnitude
 of  the  problem.

 I  take  it  that  this  amount  of  Rs.
 25  crores  was  decided  by  the  Cen-
 tral  Government,  by  the  Finance
 Minister,  before  the  central  team
 went  into  the  question  of  the  cyclone
 and  tidal  wave  devastated  areas  in
 the  south  for  estimating  relief  that
 would  be  required  in  those  areas.  I
 think  this  supplementary  budget  was
 prepared  earlier.  I  would  like  to
 know  what  exactly  is  the  réecommen-
 dation  of  the  Central  team

 yoith
 re-

 ference  to  these  demands.

 On  behalf  of  the  Tamil  Nadu  Gov-
 ernment,  I  may  say  that  it  has  never
 been  in  the  habit  of  exaggerating
 things.  I  do  not  say  that  the  other
 State  Governments  do  it,  but  I  know
 it  as  a  matter  of  fact  that  the  Tamil
 Nadu  Government  has  not  been  in
 the  habit  of  exaggerating  things.

 :  Whatever  might  have  been  said  in
 |  the  context  of  the  Andhra  Pradesh
 {  tragedy,  the  Ministers  and  Central

 officers  who  went  into  the  question
 of  cyclone  relief,  so  far  as  Tamil

 adu  is  concerned  have  unanimously
 Praiseg  the  efforts  of  the  Government

 |  and  the  officials  in  the  matter  of  re-

 |  lief  work  and  given  them  a  good
 |
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 chit.  Not  thet  they  needed  a  gad
 chit,  but  they  have  been  unanimous-
 ly  praised.  Having  given  that  praise, is  it  only  lip  sympathy  that  they
 are  going  to  offer?  I  do  not  say  they
 have  not  come  out  with  any  mone-
 tary  aid.  They  have  advanced  about
 Rs.  34  crores  to  Tamil  Nadu  and  Rs. 75  crores  to  Andhra  Pradesh,  but
 that  is  given  as  advance  Plan  assis-
 tance.

 Therefore,  if  you  take  into  account
 the  condition  of  these  two  States, not  only  they  are  at  the  moment
 affected  by  the  unprecedented  cala-
 mity  in  the  shape  of  tidal  wave,  cyc-~
 lone  and  floods,  al}  sorts  of  natural
 calamities,  which  is  a  big  wound  in-
 flicteqg  on  the  body  of  these  States,
 but,  on  top  of  that,  the  assistance
 that  is  advanced  to  the  States  is
 taken  as  advance  Pian  assistance.  So, the  future  developmental  effort  in
 the  States  would  be  badly  affec-
 ted.  In  other  words,  they  suffer
 twice.  At  present  they  are  affected
 by  natural  calamities  and  as  the  fu-
 ture  development  is  affected,  because
 that  is  set  off  against  the  cost  of  pre-
 sent  relief  work.

 MR.  DEPUTY-SPEAKER:  Only
 one  hour  has  been  allotted  for  this
 discussion  and  we  have  already  ex-
 ceeded  that  time.  Further,  there  are
 so  many  other  speakers,

 SHRI  O.  V.  ALAGESAN:  This  is  an
 important  matter,  which  cannot  be
 brushed  aside  in  one  hour.

 This  inhibition  has  come  to  the
 Finane:  Minister  because  of  the  re-
 commendation  made  by  the  Sixth  Fi-
 nance  Commission.  They  were  a
 little  alarmed  at  the  Plan  assistance
 that  was  extended  under  relief  te
 States  in  1972-73.  The  total  expen-
 diture  was  Rs.  3l8  crores,  of  which
 the  Centre  had  to  shell  out  Rs.  26.67
 crores.  So,  with  this  example  before
 them.  they  decided  that  the  allocation
 that  would  be  made  should  be  limited,
 it  should  be  only  about  Rs.  50  crores,
 And  of  this  Rs.  60  crores,  the  amount
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 that  they  allotted  to  Andhra  Pradesh
 is  Rs.  43l  crores,  to  Tamil  Nadu
 Rs.  .52  crores  and  to  Kerala  a  mere
 Rs,  30  lakhs.  That  was  the  calculation
 of  the  Sixth  Finance  Commission  at
 a  time  when  they  were  not  seized  of
 the  matter  or  were  too  alarmed  at  the
 outgo  from  the  Central  Treasury  in
 the  shape  of  relief  asistance  which  in
 some  cases  even  exceeded  the  Plan
 assistance.  So,  they  laid  down  that
 whatever  assistance  is  given  for  re-
 lief  and  rehabilitation,  tor  floods,  cyc-
 lones  etc.,  should  be  in  the  form  of
 advance  Plan  assistance.

 We  have  it  on  record  that  the
 former  Chairman  of  that  very  same
 Sixt:  Finance  Commission,  Shri
 Branmananda  Reddy,  has  come  out
 with  the  view  that  that  report  should
 not  be  applied  in  this  crse,  as  this  is
 an  extraordinary  case.  No  less  a

 person  than  the  former  F{  .ance  Mi-

 nister,  Shri  C.  Subramaniam,  has
 voiced  the  same  view,  He  has  stated
 that  the  original  recommendations  of
 the  Sixth  Finance  Commission  should
 not  be  made  to  apply  in  this  case.  I
 would  submit  that  c¥clones  and
 floods  are  not  something  abnormal
 in  this  country.  We  were  living  with
 them  before,  we  are  living  with
 them  now,  and  we  will  continue  to
 live  with  them.  So,  I  entirely  agree
 with  the  Sixth  Finance  Commission
 when  it  says  that  the  approach  should
 not  be  one  of  ad  hocism.  That  is

 granted,  but  having  said  that,  I  should

 say  that  the  provision  that  they  have
 made  or  indicated  is  very  meagre.

 During  the  Third  Plan,  the  annual
 average  expenditure  on  this  item
 came  to  Rs.  3.4]  crores  and  quri‘‘
 the  three  years  following,  when  we
 had  only  annual  plans  ang  not  a  con-
 solidated  Five  Year  Plan,  the  ex-
 penditure—came  to  Rs.  8.0]  crores.
 In  1969-70  it  was  Rs.  5.8l  crores.
 “So,  I  would  like  to  know  what
 amount  was  spent  in  each  of  these
 four  years—because  we  had  cut  one
 year  from  the  Fifth  Plan—under  this

 DECEMBER  14,  977  1977-78  276

 head.  That  will  give  us  a  measure
 of  what  the  Centra]  Government  has:
 been  doing  in  thig  particular  w.atter.

 So,  I  would  urge  upon  the  Finance
 Minister  to  forget  or  by-pass  the  re-
 commendations  of  the  Sixth  Finance
 Commission.  He  should  not  feel
 bound  by  their  recommendations  and
 he  should  come  out  with  8  bold
 statement  that  he  is  going  to  give  a
 special  grant-in-aid  assistance  to  the
 extent  needed  by  these  States  in
 order  to  provide  relief  and  rehabi-
 litation  in  the  Southern  States  of
 Tamil  Nadu  and  Andhra  Pradesh  as
 also  Kerala  which  has  badly  affect-
 ed.

 श्री  कंबर  लाल  गुप्त  (दिल्ली  सदर  ):
 ग्रध्यक्ष  जी,  जो  प्रस्ताव  हमारे  वित्त  मत्री

 जी  ने  सदन  के  सामने  रखा  है,  उसका  समर्थन

 करने  के  लिए  मैं  खड़ा  हुआ  हूं।  मुझे  दो-तीन

 बातें  कहनी  हैं।  एक  तो  यह  कि  एंग्रीकल्चरल

 इनपुटस  के  लिए  जो  75  करोड़  रुपया  गवर्नमेंट

 दे  रही  है,  मैं  उसका  समर्थन  करता  हूं  लेकिन

 यह  चाहता  हूं  कि  इसके  सम्बन्ध  म  स्पेसिफिक

 लाज  बनाये  जाए  जिससे  लोन  छोटे-छोटे

 फार्मस  को  मिल  सके  ताकि  पर  एकड़  ईल्ड

 हमारे  देश  की  बढ़े।

 दूसरे,  केशनल  टेक्सटाइल  कारपोरेशन  में

 पहले  जो  18  करोड  रुपये  का  घाटा  होता  था

 ६: 3  वे  करीब-करीब  34  करोड़  रुपये  का

 घाटा  बता  रहे  हैं।  वहां  का  इंतजाम  ठीक

 नहीं  है  और  मैं  चाहता  हूं  कि इसको  रेगुलराइज
 और  सिस्टेमेटाइज  किया  जाये।  वहां  जितनी

 करप्शन  है,  उसको  भी  देखा  जाये  ताकि  वहां
 घाटा  कम  हो।

 तीसरे  जो  आपने  दो  कमोड़  रुपये

 की  एडीशंनत  अ्सिसटंस  विदेश  मंत्रातय

 को  दी  हे,  उसके  लिये  मैं  श्रापको

 धन्यवाद  देता  हुँ  ।  क्‍योंकि  विदेश

 मंत्राय  जिस  शानदार  ढंग  से
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 काम  कर  रहा  है,  शायद  हिन्दुस्तान  के

 इतिहास  में  इतते  सुन्दर  ढंग  से  काम  श्राज

 तक  नहीं  हुआ  ।  शायद  हिन्दुस्तान  के  इतिहास

 में।  ऐसा  विदेश  मंत्री  भी  पैदा  नहीं  हुआ  जैसा

 कि  श्राज  हमें  मिला  ह्झ्ा  है।

 श्राप  475  करोड़  रुपये  की  एक्स्ट्रा  ग्रांट

 दे  रहे  हैं,  श्रसिसटेंस  दे  रहे  हैं।  लेकिन  सवाल

 यह  उठता  हैं  कि  यह  सब  रुपया  आयेगा  कहां
 से?  आपने  जो  कहा  था  कि  82  कराड़

 रपये  का  डेफिसिट  फायमनेंसिंग  होगा,  अब

 मुझे  ऐसा  लगता  है  कि  इस  तरह  से  रुपया

 निकलते  निकलते  डेफिसिट  फायनेंसिंग  बढ़ता

 जायेगा।  जैसे  जैसे  डेफिसिट  फायनेंसिग  बढ़ता
 जायेगा  वैसे  वैसे  चीज़ों  के  दाम  भी  बढ़ते

 जायेंगे।  इसको  रोकने  के  लिए  मैं  माननीय

 वित्त  मत्री  जी  को  सलाह  देना  चाहूंगा  कि

 श्राप  अपने  रेवेन्यू  की  वसूली  को  टाइट

 कीजिये  ।  जितने  भी  डायरेक्ट  टेक्सिज  हैं,

 इंकम  टैक्स  हैं,  कस्टम्स  हैं,  इनकी  वसूली  के

 काम  को  सख्त  किया  जाये।  विता  इसके  काम

 बनने  वाला  नहीं  है।  मैं  इस  सम्बन्ध  में

 ग्रापको  एक  चिट्ठी  से  पढ़  कर  सुनाना  चाहता

 ह।  यह  चिट्ठी  टिप्टी  डायरेक्टर  (इंटेलि-

 जेंस )  ने  डायरेक्टर  श्राफ  इंसपेक्शन  को  लिखी

 है।  35  इसकी  कापी  स्पीकर  साहब  को

 दी  है।  इसका  नम्बर है  डी  डी  आई  /  (आई

 एन  टी)  डी  आई  एच/  7  3-7  4/डी  डी  आाई।
 706  है  जो  कि  उन्होंने  1  जुलाई,  973

 को  लिखी  थी।  इसमें  तफसील  दी  गयी  है
 कि  किस  तरह  से  कराई  पया  खाया  जाता  है

 बनाया  जाता  है।  किस  तरह  से  इंकम  टैक्स

 डिपाटंमेंट  की  लापरवाही  को  वजह  से  फ्राड

 होते  2  ।  इस  रिपोर्ट  के  बारे  में  कोई  कार्यवाही

 नहीं  की  गयी  यह  रिपार्ट  श्री  यशपाल  कपूर
 के  बारे  में  है।  सभावति  जो  उन्होंने  एक
 प्रापर्टी  श्रीमती  कैलाण  कपूर  के  नाम  से

 32  गोल्फ  लि;  में  चार  लाख  रुपये  में  खरीदी

 जब  कि  उस  समय  उसकी  प्राइस  5  लाख

 रपये  थी।  उनके  बराबर  में  जो  प्रापर्टी

 25  गोल्फ  लिक  है  बहू  i969-70  में

 दस  लाख  रुपये  की  खरीदी  गयी  थी।  यह
 5  लाख  रुपया  उस  प्रापर्टी  क ेमालिक  को

 कैसे  दिया  गया,  उस  सब  की  तफसील  इस

 रिपोर्ट  में  दी  गयी  है।  इसके  बारे  में  मैं  थोड़ा.
 सा  पढ़ना  चाहता  हू।

 “There  does  however,  appear  to:
 be  a  prima  facie  case  of  substantial.
 under-statement  of  the  purchase
 price  of  property  No.  32.”

 यह  जो  चार  लाख  रुपया  है  यह  कहां  से

 प्राया  है  इसके  बारे  में  भी  यहां  पर  लिखा

 हुआ  है  :

 Loan  from  Narang  Bank  of  India,
 1,50,000,  ou.
 From  Smt.  Murthi  Devi  1,00,000.
 From  Shri  Sudhir  Sareen  1,00,000. .

 बीस  हजार  की  मोटर  बेची  है।  फादर  से

 तीस  हजार  लिया  है  |  इस  तरह  से  चार  लाख

 बताया  है।  रिपोर्ट  में  यह  भी  कहा  गया  है  कि

 श्री  यशपाल  कपूर  एक  आडिनरी  कल  था

 उसम  गोल्फ  लिक  में  पद्रह  लाख  की  प्रापर्टी

 खरीदने  की  हैसियत  कैसे  पैदा  हो  गई  ?

 यह  सवाल  भी  किया  गया  है  रिपोर्ट  में

 यह  भी  कहा  गया  है  कि  बैंक  डेढ़  लाख  देगा

 लोन  t  श्ब  इसकी  कोई  सिक्‍योरिटी  नहीं  है  ।

 यह  भी  कहा  गया  है  कि  सुधोर  सरीन  से  जो

 एक  लाख  लेने  की  बात  है  वह  बेनामी  है।

 वह  सुधीर  सरीन  वही  है  जो  यशपाल  कपूर
 के  साथ  एरेस्ट  हुआ  था।  इसके  अलावा  यह
 भी  कहा  गया  है  कि  जो  बल्क  था  उसके  पास

 मोटर  कहां  से  ञ्  सकती  है  !

 “In  addition  to  the  transaction  in

 immovab’'e  property,  the  following
 points  made  out  by  the  informant  also
 deserve  consideration :—

 (a)  It  is  stated  that  Shri  Yash  Pal
 received  recently  overriding  com-
 mission  of  Rs.  40,000  on  the  ‘adver-
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 .  sement  account’  given  by  the  Mo-

 dern  Bakeries  to  M/s.  Newfields  Ad-
 vertising  Private  Ltd.  or  3/44,  Asaf
 Ali  Road,  New  Delhi—l.

 (b)  Shri  Yash  Pal  has  five  child-
 _ren.  The  children  are  being  educat-
 -ed  in  costly  Public  Schools.  How

 could  Shri  Yash  pal  meet  with  the
 education  expenses  from  his  known
 sources  of  income?

 (c)  Shri  Yash  pal  met  with  ma-
 jor  portion  of  the  expenses  on  the
 marriages  of  his  sisters.  From  what
 sources  were  such  expenses  met
 with  by  him?

 (d)  Shri  Yash  Pal  has  the  control
 over  the  substantial  finances  of  Shri
 Feroze  Gandhi  Memorial  Trust  of
 U.  P.  Are  the  financial  affairs  of
 the  Trust  properly  managed?

 (e)  The  First  Information  Report
 about  the  theft  at  Pandara  Road
 was  filed  with  the  Police  authorities
 by  Smt.  Murthi  Devi.  It  is  the  in-
 formant’s  contention  that  the  cash
 actually  stolen  was  very  many
 times  more  than  the  cash  mentioned
 in  the  F.I.R.  and  for  obvious  rea-
 sons  the  actual!  cash  stolen  was  not
 mentioned  in  the  report.

 (f)  The  informant  has  also  stated
 that  ‘market  enquiries’  were  there
 for  the  sale  of  the  property  at  32,
 Golf  Link  for  qa  few  months  even
 before  the  above-noted  transactions
 took  place  and  that  as  per  the  mar-
 ket  enquiries,  the  owner  was.  de-
 manding  the  payment  of  60  per  cent
 of  the  purchase  price  in  ‘Black’  and
 the  balance  of  40  per  cent  in  ‘White’.
 Such  market  report  cannot  he  pro-
 ved  by  any  evidence.  At  the  same
 time  it  is  worth  noting  that  in  his

 report,  the  Income-tax  Inspector  has
 estimated  the  market  value  of  the
 property  at  Rs.  0  lacs.  The  esti-
 mate  (Rs.  0  lacs)  gives  an  indica-
 tion  of  the  possibility  of  the  above-
 noted  market  reports  being  cor-
 rect—for,  the  official  price  paid  for

 4h  propirty  was  Rs.  4  lacs  which

 ray.  DS.  (General),  |  DECEMBER  wm  O77  ‘  YOVT98  280-

 is  40  per  cent  of  the  market  value
 as  per  the  inspector’s  report.  ,

 (g)  The  informant  has  also  stated
 that  M/s.  Philips  (India)  Ltd.  whose
 regional  manager  occupies  one  floor
 of  the  property—were  willing  to
 purchase  the  property  at  a  price
 exceeding  Rs.  0  lacs,  the  whole
 purchase  price  to  be  paid  in  ‘white’.

 (h)  There  is  also  a  local  report
 that  the  Kapoors  own  a  property
 at  Anand  Niketan  Housing  Colony.

 The  Director  is  aware  of  the  very
 successful  enquiries  carried  out  by
 the  Intelligence  Wing  in  the  cases  of
 two  ‘contact  men’—S/Shri_  Sarjo
 Prasad  and  8.  D.  Mehra—which  en-
 quiries  resulted  in  the  detection  of
 substantial  concealments  of  income.
 From  details  available  and  on  consi-
 deration  of  all  circumstances,  I  feel
 that  Shri  Yash  Pal’s  is  also  a  similar
 case,  that  Shri  Yash  Pal  is  a  ‘sophisti-
 cated  contact  man’  endowed  with
 great  political  pull  and  position  and
 that  he  has  utilised  his  power  and
 Position  to  amass  wealth  as  well  as
 leag  a  very  comfortable  life”.

 मैं  अ्रापकी  ग्राज्ञा  स ेइसको  सदन  पटल

 पर  रखता  हूं।

 [Placed  in  Library.  See  No.  LT-
 1392/77.)

 MR.  DEPUTY-SPEAKER:  You

 May  give.  We  will  examine  it.

 SHRI  KANWAR  LAL  GUPTA:  Sir,
 IJ  have  given  a  copy  of  the  Speaker,
 I  have  given  a  copy  to  the  Minister
 also.  I  have  fulfilled  the  require-
 ments  of  rules.

 SHRI  P.  K.  DEO:  (Kalahandi):  It
 should  be  authenticated.

 SHRI  KANWAR  LAL  GUPTA:  I
 have  authenticated.

 MR.  DEPUTY-SPEAKER:  We  will
 examine.
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 ॥  hes.

 श्री  कंबर  लाल  युप्त :  मैं  यह  मांग

 करूंगां  कि  इसके  बहरे  म  मंत्री  म  गेदय  पूरी

 जांच  करें।  चूंकि  इसमें  फ्राड  है,  इनकम  टैक्स

 एक्ट  के  अन्दर  जो  गलत  काम  करता  है

 उसका  सीक्यूट  किया  जाता  है,  तो  बया

 श्राप  ध्सकों  प्र।सीपयूट  करेंगे,  पूरी  जांच  करेंगे,

 यह  श्राध्वासन  सदन  को  दें  और  इसको

 सीव्बी  ०झ्राई«  को  भी  रेफ़र  करें  सारे  केस  को  |

 शाप  ढढ  रहे  हैं  कि  इन्दिरा  जी  के  पास  जो

 पैसा  था  वह  कहां  गया,  कपूर  के  पास  जो  था

 वह  कहां  गया।  जब  तक  इनकम  टैक्स

 डिपार्टमेंट  ऐक्टिव  नहीं  होगा  तब  तक  यह

 पैसा  नहीं  मिल  सकता  हैं  ।  आज  इन्दिरा  जी

 3,000  रु०  की  कोठी  में  रहती  हैं,  उनका

 ग्रपना  मकान  हैं,  कोठी  है,  गाड़ियां  हैं,  हवाई

 जहाज  में  सफर  करती  हूँ,  संजय  गांधी  ने  एक
 केस  में  72,  2  बकीलों  को  ऐनगेज  कर

 रखा  है।  यह  पैसा  कहां  से  श्राता  है?  तो

 केवल  यशपाल  कपूर  को  नहीं,  इन्दिरा  गांधी,

 संजय  गांधी,  और  मारुती  लिमिटेड  के  जितने

 भी  डायरेक्टर्स  हैं  उन  सब  के  बारे  में  जांच

 करनी  चाहिये,  इसके  लिए  एक  सेल  बनाना

 चाहिए।  और  मारुति  में  जिन्होंने  लोन,

 शेयर्स  दिखाये  हुए  हैं  वह  सब  बोगस  हैं।
 जब  तक  इन  सब  बातों  की  जांच  नहीं  करेंगे

 तब  तक  रुपया  कहां  है  यह  पता  नहीं  लगेगा  |

 णेलिटिकल  लेविल  पर  हमारा  ऐस्टीमेट

 है  कि  करीब  200  करोड़  रुपया  पड़ा  हा  ।

 उस  पर  अगर  आप  टैक्स  लेंगे  और  पैनाल्टी

 लगायेंगे  तो  अपको  काफ़ी  पैसा  मिल  सकता  है
 श्रौर  उससे  भ्रापकी  डेफ़िसिट  फ़ाइनेंसिग  को

 पूरा  करने  में  भी  मदद  मिलेगी,  और  स्टेट्स
 को  आप  अ्रसिस्टेंस  दे  सकते  हैं  और  उससे  दाम

 नहीं  बढ़ेंगे।

 मैं  मंत्री  महोदय  से  ग्राशा  करता  हूं  कि

 वह  इसके  बारे  में  जांच  जरूर  करायेंगे  |

 MR.  DEPUTY-SPEAKER:  Mr.  Va-
 yalar  Ravi,

 1997-78  28275

 SHRI  VASANT  SATHE
 My  name  is  also  there.

 (Akola):

 MR.  DEPUTY-SPEAKER:  But  I.
 have  already  said  that  we  have  ex-
 ceeded  the  time  allotted  by  the  Busi-
 ness  Advisory  Committee  and  there  is
 another  speaker,  Mr.  Chirendranath
 Basu.

 Mr.  Ravi.

 4.02  hrs,

 [SHrr  M.  SATYANARAYAN  Rao  in  the’
 Chair.]

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  The  Supplementary  Demands
 have  come  in  the  midst  of  the  demand
 from  different  States  for  a  very  liberal
 assistance  inside  the  Plan  and  outside
 the  Plan.  We  and  other  colleagues.
 have  participated  in  the  debate  high-
 lighting  the  most  important  task  be-
 fore  this  government  as  well  as  the
 State  governments  and  the  people  of
 the  country.  It  is  to  serve  the  poor
 people  who  have  been  affected  and
 who  have  been  completely  uprooted
 from  their  hearths  and  homes  and  de-
 prived  of  their  livelihood  and  who
 have  lost  their  lives—the  people  of
 Andhra  Pradesh  as  well  as  Kerala:
 and  Tamil  Nadu.

 I  do  not  want  to  go  into  the  details
 of  the  devastation  and  destruction
 that  has  been  inflicted  on  these  areas
 by  Nature.  But  the  point  I  want  ६0
 make  is  the  attitude  of  the  govern--
 ment  of  India  or  shall  I  say,  the  po-~
 licy  that  you  adopt  towards  the  States
 and  the  people  who  have  been  affected
 by  natural  calamities.  I  would  say  that
 if  the  present  rules  do  not  permit  or
 if  the  present  policy  does  not  permit,
 I  would  appeal  to  the  Finance  Minis--
 ter  to  kindly  see  that  the  policy  is
 changed.  I  know,  no  human-being  and
 no  political  party  would  like  to  ex-.
 ploit  the  situaiton  that  has  arisen
 out  of  a  natural  calamity  which  is:
 beyond  human  control.  But  it  is  im
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 our  control  to  alleviate  the  misery

 -and  renaer  assistance  to  the  people
 -affected.

 Here  I  would  call  your  attention  to
 the  provision  made.  The  calamity  that
 has  overtaken  Andhra  Pradesh  is
 quite  unprecedented.  Only  this  morn-
 ing  the  Minister  of  Commerce  was

 ‘telling  us  in  a  meeting  that  out  of
 65,000  hectares  under  tobacco  cultiva-
 tion  about  45,000  hectares  is  coniple-
 tely  gone.  You  can  calculate  the
 total  amount  of  loss  to  the  nation.
 Likewise  you  can  joint  out  one  by
 one.  No  hut,  no  house  and  nothing
 is  there.  How  to  rehabilitate  the
 survivors?  How  to  give  them  food?
 How  to  give  them  employment?  You
 have  to  reclaim  the  whole  land  now.

 Here  it  is  stated  that  you  have
 given  a  ‘Plan  Assistance’  of  Rs.  250
 crores.  Another  item  states  ‘Assist-

 -ance  for  meeting  expenditure  on  na-
 tura]  calamities’  and  the  amount  given
 is  Rs,  25  crores.  It  looks  as  if  the
 Government  of  India  have  given  gene-
 rously  an  amount  of  Rs.  25  crores,
 Rs.  2  crores  to  Kerala,  Rs.  5  crores  to
 Andhra,  Rs.  5  crores  to  Tamil  Nadu
 and  so  on  and  Rs.  75  crores  to  the  cy-
 clone-hit  areas.  It  is  nice  looking,  but
 veally,  it  is  only  a  book  adjustment.

 ‘There  is  nothing  which  has  gone  from
 here,  not  even  a  single  pie!

 The  Chief  Minister  of  Kerala  Mr.
 Anthony  has  said,  we  don’t  want  this
 book  adjustment:  please  give  us  mo-
 ney  outside  the  plan.  Do  you  know
 what  is  the  maximum  amount  which
 ‘Was  given?  Rs.  ]  lakh.  That  is  all.

 ‘The  Government  of  Kerala  itself
 spent  Rs.  3.5  crores  for  free  ration
 alone.  I  can  understand  shylock-
 outlook,  but  it  should  not  be  at  the
 cost  of  poor  people  who  are  suffering.
 the  people  of  these  States  need  your
 help.  Do  you  propose  to  do  anything?

 My  hon.  friends  Mr,  Suryantrayana
 sand  Mr.  Alagesan  from  Andhra  and
 ‘Tamil  Nadu  have  spoken.  It  is  not  book
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 adjustmeng  which  is  going  to‘help
 these  States  and  you  should  give  out
 all  the  aid  and  grant  outside  the  plan.
 What  is  the  use  of  Rs.  25  crores?
 They  can  only  spend  it  on  specified
 heads  like  ‘road  construction’  and  so
 on  and  so  forth.  It  cannot  be  enlarged
 for  the  whole  combat  operation.  You
 can  only  spend  under  certain  prescrib-
 ed  heads,  That  is  all.  They  cannot  ope-
 rate  in  a  wide  spectrum.  Even  plan
 money  cannot  be  diverted  to  someth-
 ing  else;  they  cannot  spend  it
 as  they  wish.  If  you  want  to  change
 the  policy,  p'ease  change  t,  if  it  cun
 bring  benefit  to  the  people.  Don't

 carry  on  with  any  hypocritical  act
 ang  gimmicks  on  the  people.  This
 is  very  wrong.

 Item  7  states  about  grants  to  flood-
 affected  States  to  cover  distribution
 of  wheat.  For  work  and  relief  mez-
 sures  you  have  given  Rs.  40  crores  out
 of  the  ple  Which  are  the  States?
 Haryana  is  there.  Well,  I  don’t  ob-
 ject  to  that.  I  am  happy.  People  of
 Delhi,  Punjab,  Haryana  etc.  got  it.
 That  is  good.  Bu.  what  about  the
 people  of  Andhra,  Tamil  Nadu  ana
 Kerala?  Is  it  because  the  Congress
 and  ADMK  are  there  that  this  is  not
 given  there?  Why  do  you  adopt  these
 double  standards?  Mr.  Barnala_  visi-
 ted  my  State).  He  was  taken  round
 various  places,  There  was  one  CARE
 aid  for  wheat.  As  soon  as  he  came
 back  from  this  tour,  he  had  cut  down
 the  quota  to  50  per  cent.  That  is
 what  he  had  done.  That  is  why  we
 have  written,  don’t  take  this  Minister
 for  showing  round  places.  That  thing
 happened  in  my  State.  Mr.  Barnala
 told  us,  you  will  have  to  pay  the  price.
 The  people  of  Tamil  Nadu  demanded
 rice.  The  Minister  asked  them  to
 remit  Rs.  7.5  crores  as  advance.  Here
 is  a  State  which  hag  been  very  badly
 affected  and  damaged  by  cyclone  and
 yet  they  want  them  to  give  money
 to  the  extent  of  Rs.  7.5  crores  in  ad-
 vance  to  get  their  rice.  Is  this  the
 way?  Why  for  these  floodaffected
 areas,  this  discrimination  hag  been
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 shown  by  the  Government  of  India  on
 -a  political  67  party  basis?  I  strongly
 object  to  this  kind  of  attitude  shown
 by  the  Government  of  India.

 May  I  now  draw  the  attention  to
 the  public  sectors?  I  wish  the
 Finance  Minister  takes  a  very  cons-
 tructive  apporach  towards  the  rublic
 sectors  and  I  also  wish  that  he  conti-
 nues  to  show  that.  There  is  an  ap-
 prehension  in  the  minds  of  the  people
 that  the  thinking  of  the  present
 Government  or  the  policy  of  this
 Government  only  may  harm  the  inter-
 ests  of  the  pubic  sectors.  They  have
 taken  away  the  preference  shown  to
 the  public  sectors  by  telling  them
 that  they  must  manage  their  affairs  in
 such  a  way  that  they  are  able  to  com-
 pete  with  the  private  sectors  and  are
 able  to  survive  thereby.

 Sir,  the  Commerce  Minister  has
 changed  the  import  policy  and  given
 licences  to  import  more  and  more  of
 capital  goods.  By  that,  you  will  have
 to  incur  more  and  more  by  way  of
 foreign  exchange  in  the  matter  of
 importing  the  capital  equipments.  It
 is  definitely  going  to  affect  our  public
 Sectors  very  much.  Kindly  take  note
 of  this.

 In  this  connection,  I  may  also  bring
 to  your  notice  that  there  is  a  public
 sector  enterprise  in  Kerala  which  is
 a  profitable  conncern.  The  name  of
 that  enterprise  it  Titanium  Products.
 The  Chief  Minister  of  Kerala  Govern-
 ment  had  a_  discussion  with  the
 Government  of  India.  We  want
 money  out  of  the  Plan  itself  for  the
 expansion  of  this  vital  sector  of  in-
 dustry—Titanium  Products.  There  is
 4  pressing  demand  for  that  in  this
 country.  We  want  money  within  the
 plan  limits.  But,  the  Government  of
 India  have  told  the  Kerala  Govern-

 Ment  to  find  resources  from  their  own.
 This  is  not  a  correct  approach  to  ad-
 Opt  towards  the  public  sector.  You
 have  to  adopt  a  constructive  appro-
 ach  towards  them.  Government  of
 Kerala  only  asks  for  the  money  from
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 out  of  its  plan  allocation.  Govern-
 ment  should  give  proper  attention  to
 this.  Titanium  product  is  a  highly-
 demanded  item  which  Kerala  State
 alone  can  produce.

 I  also  draw  your  attention  to  an-
 other  important  matter.  That  is  regard-
 ing  Indians  living  abroad.  The  Fin-
 ance  Minister  should  take  a_  serious
 not-  of  this.  I  hope  he  will  agree  with
 me  considering  theiactthat  he  is  in

 2  hapny  past  09  to-day  because  the
 Indiuns  working  abroad—thousa.ds
 ang  thousands  of  them—are  sending
 home  money  and  it  has  now  gone  up
 to  Rs.  2,000  crores  to-day  as  compared
 to  Rs.  800  crores  last  year.  This
 year  the  figure  is  touching  Rs.  2,000
 crores.  This  is  a  foreign  exchange
 coming  from  the  people  living  ab-
 road  to  Government  of  India.  Still
 they  are  calling  them  as  smugglers  and
 they  are  suspecting  them  always.  I
 want  the  Finance  Minister  to  consider
 this  and  look  into  the  rules  that  have
 been  framed  by  the  Reserve  Bank  of
 India.  Your  ministry  should  treat
 the  Indian  people  living  abroad  sym-
 pathetically  and  you  should  liberalise
 the  rules  Customs  Baggage  Rules.
 They  have  been  treated  very  shabbily
 by  the  Customs  people  at  the  air  port.
 I  raised  a  question  on  the  floor  of  this
 House  about  this.  I  am  sorry  to  state
 that  Government  has  not  taken  any
 action  so  far  to  change  the  baggage
 rules.  At  the  airport  their  guests,
 their  own  brothers  and  sisters  who  are
 bringing  revenue  in  the  form  of
 fopéign  exchange  to  Government  are
 treated  shabbily.  When  you  are  get-
 ting  foreign  exchange  worth  of  Rs.
 2000  crores  from  them  can't  you  treat
 them  better?  You  are  giving  conces-
 sions  after  concessions  to  the  expor-
 ters  under  their  import  licence  quota.
 The  exporter  makes  a  lot  of  money  in
 the  form  of  foreign  exchange  for  im-
 porting  the  machinery.  This  comes
 to  55  per  cent  of  their  total  exports.
 They  get  concessions  from  the  Govern-
 ment  of  India.  I  want  the  Finance
 Minister  not  to  treat  our  people  work-
 ing  abroad  as  criminals  or  smugglers
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 and  let  the  Customs  people  treat  them
 better  at  the  airports.  Customs  people
 at  the  airports  steal  many  things  or
 thev  charge  them  heavily  and
 they  delay  the  clearance  of  goods  for
 24  to  28  hours.

 The  Minister  is  witnessing  ail  these
 things  uelplessly.  I  will  now  come  to
 my  last  point.

 Lastly,  I  have  seen  reports  that  the
 State  governments  are  demanding
 about  000  crores.  It  shows  the  finan-
 cial  position  of  the  States.  I  do  not
 know  what  you  are  going  to  do  with
 it.  You  cannot  close  eyes  and  sit
 here  in  Delhi  saving:  I  do  not  know
 anything  let  the  state  manage  them-
 selves.  It  is  your  duty  to  regulate
 the  econom’  of  the  whole  country
 and  also  toa  sist  the  states.  The  States
 always  follow  the  policy  of  the  cen-
 tral  government  in  monetary  matters,
 such  as  wages,  expenditure,  etc.  The
 states  cannot  adopt  an  _  independent
 policy  and  monetary  matters  are  dealt
 with  in  accordance  with  the  guidelines
 and  directions  of  the  Government  of
 India  and  you  are  expected  to  protect
 them  from  financial  bankruptcy.  So,
 this  is  a  serious  matter  and  the  Minis-
 ter  cannot  close  his  eyes  towards  this
 problem;  he  must  take  a  serious  view
 of  the  matter  and  extend  all  possible
 help  to  the  states  which  are  in  diffi-
 culties.  Without  that  help  nobody
 can  survive.  With  this  appeal  I  con-
 clude  my  remarks.

 की  दुर्गाचन्द  (कांगड़ा)  :  सभापति  जी,

 यह  डिमाण्ड्स  फार  ग्रान्ट्स  जिस  पर  डिस्कशन
 चल  रहा  है  इसमें  इस  सदन  से  942.  38

 करोड़  रुपये  की  मांग  की  गई  है।  इसमें

 रेवेन्यू  एकाउन्ट्स  पर  225.  36  करोड़  और

 कंपिटल  आउट-ले  पर  37.98  करोड  है।

 इसमें  चर्चा  जो  है  वह  रिकवरीज़  और  सेविग्ज

 में  कुछ  कवर  हो  जाहमा  लेकिन  कंसालिडेटेड

 फंड  पर  जो  बोझ  पड़ेगा  वह  688.  89  करोड़

 पड़ेगा।  बड़ी  खुशी  की  बात  है  इसमें  बहुत
 सारी  मदें  ऐसी  हैं  जिन  पर  पैसा  खर्चे  करने

 जा  रहे  हैं  जितसे  एम्प्लायमेन्ट  एवेन्यूज़  जेनरेट
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 होंगी।  लेकिन  मैं  माननीणश  वित्त  मंत्री  जी  से

 कहुंगा  कि  इस  बजट  में  कुछ  ऐसी  मदों  का  भी

 प्राविजन  होना  चाहिए  था  जैसे  कि  माइनर

 इरीगेशन  है  या  रूरल  रोड  कांस्ट्रक्शन  है।
 आज  देश  में  ग्रनएम्प्लायमेन्ट  का  इतना  बड़ा
 मसला  है  और  यहां  लिखा  हुआ  है  कि  बैकवर्ड

 एन्यिज  और  रूरल  एरियाज़  के  लिए  सब

 कुछ  किया  जाना  है,  जब  हमारी  सरकार  यह

 चाहती  है  फिर  भी  बैकवर्ड  एरियाज़  के  लिए

 इसमें  एक  ही  प्रोग्राम  है  जिस  पर  पैसा  खर्च

 किया  जायेगा।  खादी  ऐंड  विलेज  इंडस्ट्रीज
 कमीशन  जो  है  उसके  लिए  4.  50  करोड़
 रुपये  की  मांग  की  गई  है  जिससे  कि  एम्पलाय-
 मेन्ट  एवेन्यूज़  जेनरेट  होंगी।  इण्डस्ट्रीज़  का

 काफो  एक्सपैंशन  रूरल  एरियाज़  में  और

 बेकवई  एरियाज़  में  किया  जायेगा  लेकिन

 मैं  मंत्री  जी  से  कहना  चाहता  हूं  कि  2

 दिसम्बर  को  मेरा  एक  क्वैश्वन  था  उसके

 जवाब  में  बताया  गया  कि  शाटं-टर्म  लोन्स

 जो  स्टेट्स  को  दिये  गये  उसमें  75  करोड़
 दिये  जाने  थे  पहले  और  अब  भी  कुछ  मांग

 की  गई  है  लेकिन  उसमें  हिप्राचल  प्रदेश  जैसी

 जो  बैकवर्ड  स्टेट  है  उसके  लिए  कोई  पैसा  नहीं
 था  फटिलाइज़र  और  दूसरी  मदों  के  लिए
 पैसा  आप  मांग  रहे  हैं,  फटिलाइज़र  और  दूसरी

 इनथुट्स  जो  हैं  वह  फार्मसें  को  देने  के  लिए

 सरकार  ने  27  करोड़  रुपये  की  मांग  की  है  तो

 मैं  मंत्री  जी  से  निवेदन  करना  चाहता  हूं  कि

 जो  बैकवर्ड  और  हिली  एरिगाज़  हैं  उनके  लिए
 भी  स्पेशल  कन्सिड्रेशन  होना  चाहिए  |  क्योंकि

 मैदानी  इलाके  में  रेलगाड़ियां  और  कम्यूनिकेशनः
 का  सिस्टम  ठीक  है,  वहां  तो  चीज़ें  फिर  भी

 सस्ते  दामों  पर  मिल  जाती  हैं,  लेकिन  बेकदर

 और  हिली  एरियाज़  में  ज्यादा  पैसा  लगता  हँ,
 इसलिये  चीजें  महंग्री  मिलती  हैं।  जमींवारों

 को  फटिलाइज़र  को  ज्यादा  पैसा  देना  पड़ता

 है।  इस  लिये  मैं  मंत्री  महोदय  से  निवेदन,

 करूंगा  कि  इस  किस्म  का  प्राबीजन  होना:

 चाहिए  कि  बैकवर्ड  शौर,  हिली  एरियाज  को;

 ज्यादा  ग्रे.  ज्यक्दा  पैसा  जाब:  ॥
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 दूसरी  बात  मैं  यह  निवेदन  करना  चाहता

 हुं--हमारी  सरकार  यह  चाहती  है  कि  खेतों

 को  ज्यादा  से  ज्यादा  पानी  पहुंचाने  का  इन्तज़ाम

 किया  जाय  श्रौर  इसमें  भी  कोई  शक  नहीं  है

 कि  मेजर-इरिग्रेशन  स्कीम्ज  के  लिये  पैसा

 मिल  जाता  है,  पांचवीं  पंच  वर्षीय  योजना  में

 भी  इसके  लिये  काफ़ी  बड़ी  रकम  रखी  गई  थी,

 मीडियम  स्कीम्ज़  के  लिये  भी  पैसा  रखा

 जाता  है,  लेकिन  हिली  एरियाज़्  श्रौर  बैकवर्ड

 एरियाज़्  भें  जो  माइनर  इरिगेशन  स्कीभ्ज  हैं,

 उनके  लिये  पैसा  नहीं  दिया  जाता  है।  इसको

 स्टेट  के  एग्रीकल्चर  डिपार्टमेन्ट  के  अधीन

 कर  दिया  जाता  है।  स्टेट  का  जितना  बजट

 एलाकेशन  इस  काम  के  लिये  होता  है,  उतना

 ही  मिलता  है,  भारत  सरकार  की  ओर  से

 पैसा  नहीं  मिलता  है।  अगर  आप  इम्बंलेंसज्ञ

 को  दूर  करना  चाहते  हैं,  स्टेट-प्रौर-स्टेट  के

 दरमियान  जो  अन्तर  है,  उसको  दूर  करना

 चाहते  हैं  तो  जो  स्टेट्स  बैकबर्ड  हैं,  जो  हिली

 एरियाज  हैं,  जहां  कम्यूनिकेशन  का  सिस्टम

 खाब  है,  जहां  भेजर  स्कीम्ज  नहीं  चल  सकती
 है,

 जहां  रेलगाड़ी  नहीं  जा  सकती,  वहां  के

 लोगों  का  जीवन  बहुत  पीछे  है,  उनके  अन्दर

 ग्रगर  आप  बैलेंस  लाना  चाहते  हैं  तो  आपको

 उन  पर  कुछ  विशेष  खर्च  करना  पड़ेगा।
 उसमें  कोई  सन्देह  नहीं--हमारे  पहाड़ी  क्षेत्रों

 में  बड़े-बड़े  दरिया  बहते  हैं,  गहरे  खड्डे  हैं,

 लेकिन  उनसे  जरा  भी  फायदा  नहीं  उठाया

 जाता  है,  क्योंकि  हमारे  यहां  ज़मीन  उपर  है
 और  दरिया,  नाले  या  खड्ड  नीचे  हैं।  माइनर

 इरिगेशन  करे  सिवाय  श्रौर  कोई  तरीका  नहीं  है  t

 इस  लिये  अगर  आप  इन  क्षेत्रों  की  माइनर

 इरिगेशन  स्कीम्ज्ञ  के  लिये  पैसा  दें,  तब  मैं

 =
 हूं  उन  क्षेत्रों  की तरक्की  हो  सकती

 |

 सभापति  जी,  हिमाचल  में  एक  “बरास्याल

 हाइडल  प्रोजेक्ट  की  स्कीम  चल  रही

 है,  उसके  लिये  भी  इसमें  मांग  की  गई  है।
 झाप  इस  प्रोजेक्ट  को  हाइडल  इलेक्ट्रिक  पावर

 0l0  LS—to,
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 कारपोरेशन  के  सुप्रदें  करने  जा  रहे  हैं।  मैं

 झ्राप  से  एक  बात  जानना  चाहता  हूं--आ्राप
 इस  तरह  से  पैसा  तो  देते  चले  जायेंगे,  लेकिन

 क्या  कभी  श्राप  ने  यह  विचार  किया  है  कि

 इस  प्रोजेक्ट  पर  इनीशियल  स्टेज  पर  कितना

 पैसा  खच  किया  जाना  था  ?  श्राज  इस  प्राजेक्ट

 पर  80  करोड़  रुपये  से  ज्यादा  खर्च  हो  चुका

 है  भौर  जहां  तक  मैंने  देखा  है--यह  प्रोजेक्ट

 है  भी  बहुत  श्रच्छा,  लेकिन  इस  प्रोजेक्ट  की

 प्रगति  को  देखने  वाला  कोई  नहीं  है।  यही

 वजह  है  कि  30  करोड़  से  80  करोड़  पर

 पहुंच  गया  है,  आपके  खज़ाने  से  पैसा  जा  रहा

 है,  लेकिन  इसका  कोई  कन्ट्रोल  होना  चाहिए
 श्र  कोई  टाइम-बाउण्ड  स्कीम  होनी  चाहिए  t

 जिस  प्रोजेक्ट  को  973-74  में  कमीशन

 होना  था,  977  निकल  रहा  है  और  शायद

 980  तक  पूरा  हो  पायेगा  |  वहां  ठेकेदार

 पैसा  खा  जाते  हैं  और  काम  उतनी  रफ्तार

 से  नहीं  हो  रहा  है,  जिस  रफ्तार  से  होना

 चाहिए  |  मैं  चाहता  हूं  कि  आप  हाइडल
 पावर  जैनरेशन  के  लिये  ज्यादा  से  ज्यादा

 पैसा  दें,  इसमें  देश  का  भला  है,  पैदावार

 बढ़ेगी,  इण्ड्स्ट्रीज़  बढ़ेंगी,  पीने  क ेपानी  की  स्कीम

 चलेगी--लेकिन  यह  सब॑तभी  हो  सकता  हैं
 जब  कि  हमारे  यहां  पावर  की  पैदावार  ज्यादा

 हो  |  आज  शिकायतें  होती  हैं  कि  पावर-कट

 की  वजह  से  फंक्ट्रीज़  नहीं  चल  पा  रही  हैं,

 उनकी  पैदावार  गिर  गई  है।  झ्राज  हालत  यह

 हो  गई  है  कि  अगर  बिजली  पैदा  नहीं  होगी

 तो  देश  की  खुशहाली  नहीं  बढ़  सकती,  पैदावार

 नहीं  बढ़  सकती  है,  इम्बैलेंस  दूर  नहीं  हो

 सकता  है--इस  लिये  भ्राप  इस  तरफ़  ज्यादा

 से  ज्यादा  पैसा  दीजिये।  मैं  श्राप  को  बताना

 चाहता  हुं  हमारे  यहां  6  हजार  मैगावाट

 बिजली  के  लिये  इस  वक्‍त  इन्फ्रास्ट्रव्चर  है,

 रोड्स  है.  जहां  पर  नेशनल  हाइ-बेज्  हैं,  स्टेट-

 हाइ-वेज़  हैं,  श्राप  वहां  पर  इन  प्रोजेक्ट्स  को

 लगा  सकी  हैं।  झ्रगर  द्याप  को  इस  काम  के

 लिये  एफ  हजार  करोड़  रुपया  भी  खर्च  करता

 पड़े  तो  श्राप  को  खर्च  करना  चाहिए,  क्योंकि
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 इससे  देश  की  खुशहाली  बढ़ेगी,  मुल्क  की

 तरक्की  होगी  |

 मैं  इन  सप्लीमेन्ट्री  डिमाण्ड्स  का  स्वागत

 करता  हूं,  लेकिन  आप  से  यह  निवेदन  करना

 चाहता  हूं  कि  श्राप  ऐसी  मांगें  सदन  के  सामने

 लाइये,  जिनसे  लोगों  को  रोज़गार  मिले,

 मुल्क  की  पैदांवार  बढ़े  और  जनता  पार्टी  ने

 जो  वायदा  किया  हुआ  है,  वह  पूरा  हो  सके  ।

 जिनके  ज़रिये  देश  का  इरिगेंशन  पोटेन्शल  बढ़

 सके,  बैकवर्ड  एरियाज़  में  माइनर  इरिगेशन

 को  तरक्की  के  लिये  प्रोग्राम  बनारे  जा  सकें  |

 SHRIMATI  PARVATHI  KRISH-
 NAN  (Coimbatore):  Sir,  I  thank  you
 verymuch  for  giving  me  this  oppor-
 tunity  to  participate  in  this  very  im-
 portant  debate.  I  say  it  is  important,
 because  once  again  this  is  an  occasion
 when  we  are  able  to  reflect  the  voice
 of  the  distressed  in  the  south,  an  area
 which  has  been  so  badly  hit  by  un-
 heard  of  cyclone  storms.

 With  regard  to  the  inadequacy  of
 the  relief  amount  that  the  Government
 have  advanced,  several  hon.  Members
 have  spoken  before  me.  I  would  like
 to  stress  once  again  the  fact  that  this
 money  is  being  givin  to  them  out  of
 plan  assistance  is  only  rubbing  salt  in-
 to  the  wounds  that  are  already  there.
 Because,  once  you  give  it  to  the
 Governmeint  and  say:  “here  is  your
 plan  assistance  in  advance,  take  it

 and  use  it  for  relief’,  then  what  hap-
 pens  to  the  plan,  what  happens  to  the
 development  of  that  area?

 Whole  villages  have  been  wiped
 out  in  Andhra  and  Tamil  Nadu  and
 industries  have  been  razed  to  the

 ground.  The  Government  is
 never  tired  of  speaking  about  the
 small-scale  industry;  particularly  the
 Minister  of  Industries  cannot  go  to
 sleep,  unless  he  says  “small-scale  in-
 dustries”  at  least  once  a  day.  And

 yet  there  are  small-scale  industries
 today,  which  provide  employment  to
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 the  poorest  and  weaker  sections  of
 the  people,  which  need  re-building
 and  will  not  be  given  any  encourge-
 ment.

 Shri  Patel  on  the  one  hand.  the
 Minister  of  Industries  on  the  other,
 aud  the  Government  as  a  whoie,  say
 that  the  assistance  given  for  relief
 will  be  treated  as  advance  plan  aasis-
 tance.  If  the  plan  assistance  goes  in-
 to  the  corpus  of  the  State  treasury
 now  to  be  spent  for  immediate  cyc-
 Icne  relief,  than  what  happens  to  the
 other  developmenial  projects  thut  are
 necessary,  which  have  to  come  uv?

 As  far  as  small-scale  industries  are
 cuncerned,  the  hon.  Minister  has  been

 very  stiff,  very  cold,  very  immovable.
 Take  for  instance,  the  question  of  de-
 creasing  the  excise  duty  on  one  of  the
 small-scale  industries,  the  hosicry  in-
 dustry.  More  than  a  hundred  Mem-
 bers  of  Parliament  gave  him  a  petition
 urging  him  to  decrease  the  general
 excise  duty  from  2  per  cent  to  ]  ver
 cent,  because  these  small  industries
 list  have  to  pay  the  general  excise
 duty  of  2  per  cent  and,  at  the  same
 time,  pay  sales  tax.  Who  suffers  in
 the  end?  It  is  exactly  the  weaker
 sections  for  whom  you  shed  croco-
 dile  tears,  because  the  men  who  use
 the  hosiery  goods  is  certainly  not  those
 hon.  Members  who  sit  on  the  Treasury
 Benches  or  here,  but  the  ordinary
 peasant  the  agricultural  or  indus-
 trial  worker,  who  is  asked  to  pay  a
 higher  price  for  the  hosiery  goods  he
 buys.  Therefore,  on  the  one  hand,
 you  are  not  giving  adequate  relief  in
 the  form  of  money  for  the  cycione-
 affected  areas  for  rehabilitation  and,
 on  the  other,  your  stated  policy  of
 helping  the  small-scale  industries  has
 not  been  translated  into  practice.

 Similarly,  there  is  another  small-
 scale  industry,  as  far  as  steel  furniture
 manufacturers  are  concerned.  They
 are  being  asked  to  pay  the  same  duty
 which  the  big  concerns  like  Kirlos-
 kar  and  Godrej  pay.  There  are  manv
 enterprising  small-scale  industrialists
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 who  want  to  enter  the  market,  who
 are  producing  steel  furniture,  steel
 cupboards  etc.  They  have  to  compete
 with  the  big  monopoly  houses  in  or-
 der  to  see  that  they  have  an  assured

 market.  They  are  over-burdened  by
 taxation.  Yet,  their  appeals  for  relief
 seem  to  have  fallen  on  deaf  ears.
 Whenever  they  go  to  both  the  Minis-
 ters,  especially  Shri  George  Fernandes
 says  “It  will  be  looked  into:  but  we
 had  30  years  of  Congress  misrulé;
 what  can  we  do?”  Well.  30  years  of
 Congress  misrule  may  have  been  there.
 but  today  certainly  the  Government
 ‘can  give  them  relief,-if  they  want  to
 ‘do  so.  But  they  are  not  choosing  to
 do  so.  They  are  only  playing  to  the
 ‘gallery,  while  really  neglecting  the
 small-scale  industry.

 Again,  the  Ministers  are  so  busy
 ‘that  they  are  not  even  able  to  meet
 these  people  for  whom  they  claim  to
 care  so  much.  When.  they  came  _  to
 Delhi  they  could  not  get  even  .an  in-
 terview  with  the  Ministers.  This  is
 what  they  tell  me.

 We  had  also  requested  the  Finance
 Minister  that  CDS  might  be  returned
 to  the  workers  in  full  who  hove  come
 forward  with  the  offer  that  they  will
 also  contribute.  to  cyclone  relief  out
 of  the  amount,.  They  are  not.  being
 as  miserly  or  unimaginative  as  the
 Government.  They  are  preparéd  to
 give  that  money.  It  is  their  money
 and  they  have  a  right  to  get  it.  Why
 do  you  stand  in  the  way?  Why  cannot
 you  give  that  money  to  them  so  that
 they  can  contribute  it?

 A  large  amount  of  money  is  being
 contributed  by  many  voluntary  orga-
 nisations  and  individuals.  It  should
 certainly  be  supervised  and  seen  how
 this  money  is  to  be  spent,  where  it  is
 to  be  spent,  whether  ‘it  is  being  done
 in  a  planned  manner,  That.  is  why  we
 suggested  that  he  should  set  up  an
 all-party  machinery  at  the  centre  to
 supervise  the  relief  expenditure.  Al-
 ready  we  have  seen  more  than  once
 in  the  press  that  there  is  a  suspicion
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 that  the  money  is  going  into  the  wrong
 pockets,  not  to  those  who  need  it.  I
 am  not  going  into  that,  but  I  would
 request  the  Government  to  set  up  an
 all-party  machinery  which  will  be  in
 a  position  to  guarantee  that  the  mo-
 ney  goes  where  it  should,  and  not
 into  wrong  channels.

 The  Food  Corporation  is  a  very  im-
 portant  organisation  under  the  Gov-
 ernment.  Its  employees  have  been
 neglected  for  a  very  long  time.  It  is
 all  right  for  you  to  throw  up  your
 hands,  but  after  all  you  are  part  of
 the  Government.  Therefore,  I  re-
 quest  that  you  look  into  the  case  of
 the  Food  Corporation  employees  who
 are  being  very  badly  treated.  They
 have  been  waiting  for  years  for  the
 regularisation  of  the  staff  who  have
 been  appointed  on  an  ad  hoc  basis.  for
 the  re-fixation  of  the  seniority  of  ad
 hoc  work-charged  staff.  Every  time
 we  raise  any  issue.  Mr.  Patel  quotes
 rules  and  regulations.  A  person  who
 is  so  wedded  to  rules  and  regulations
 should  certainly  not  condone  workers
 being  endlessly  kept  on  an  ad  hoc
 basis.  Where,  then,  are  your  rules
 and  regulations?  You  have  been  an
 administrator  in  the  past,  and  you
 should  understand  that  if  the  workers
 are  to  put  in  their  bat,  they  certain-
 ly  should  have  their  demands”  dealt
 with  in  the  shortest  possible  time.

 In  this  country,  for  a  long  time
 there  has  been  indiscriminate  cutting
 down  of  forests.  Government  should
 set  up  a  committee  to  go  into  this
 seriously  because  when  forests  are
 cut  down  on  the  hill  sides  as  in  Hi-
 machal  Pradesh  or  other  areas  through.
 which  rivers  flow,  it  inevitably  re-:
 sults  in  floods  for  the  simple  reason
 that  forests  prevent  soil  erosion.  The
 charge  given  to  them  by  nature  is  to
 allow  water  to  seep  bit  by  bit,  so
 that  it  does  not  go  down  in  one  big
 tush.  If  the  forests  are  neglected  or
 cut  down  ‘inevitably  year  after  year
 you  find  natural  calamities  repeating
 themselves.  Therefore,  the  question  of
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 forest  preservation  and  developing  the
 forest  regions  is  extremely  important
 for  the  country  as  a  whole.

 Lastly,  I  would  once  again  empha-
 size  that  the  cyclone  relief  should
 be  an  outright  grant-in-aid  and
 should  not  be  out  of  the  Plan  assis-
 tance  because,  while  on  the  one  hand
 you  have  got  flood-prone  areas  in
 Tamil  Nadu  and  in  parts  of  Andhra

 Pradesh,  you  have  also  got  drought-
 prone  areas.  For  a  long  time,  we
 have  been  taking  up  the  question  of
 major  irrigation  projects  in  those
 areas,  and  every  time,  we  are  told
 that  there  are  insufficient  funds.  For

 instance,  there  is  the  Punnapuzha
 Pandiar  scheme  which  has  been
 under  consideration  and  discussion
 between  the  State  Governments  of
 Tarril  Nadu  and  Kerala.  The  Cen-
 tral  Government  is  also  involved.
 That  scheme  is  still  in  the  doldrums.
 If  that  scheme  is  not  taken  up  with
 as  much  haste  and  speed  as  possible,
 the  Coimbatore  district  as  a  whole  wil!
 be  very  severly  affected,  particular-
 ly  the  industrialised  area.  Coimba-
 tore  is  known  as  the  Manchester  of
 south  [India.  If  this  scheme  is  neg-
 lected  and,  tomorrow,  if  the  State
 Government  tells  us  that  the  Plan
 monev  is  gone  because  of  the  cyclone
 then  you  will  have  a  desert  coming
 up  where  you  have  todav  industries
 such  as  textile,  hosiery,  cement.  ma-
 chine  tools,  textile  machinery  and  so
 on.

 With  these  words,  therefore,  I
 would  again  emphasize  and  agree
 with  the  hon.  Members  who  prece-
 ded  me  that  the  cyclone  relief  aid
 should  be  outside  the  Plan  assistance
 because  only  then  it  will  really  be
 beneficial  to  the  States  concerned  and
 only  then  the  future  of  the  cyclone-
 affected  areas  wijll  not  be  seriously
 affected.

 sit  लक्मी  नारायण  नायक  (खजुराहो)  :

 सभापति  महोदय,  वित्त  मंत्री  ने  जो  श्रनुदानों
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 की  प्रनूपूरक  मांगें  प्रस्तुत  की  हैं  ;  मैं  उन  का

 समर्थन  करना  चाहता  हूं  ।

 जैसा  कि  कई  माननीय  सदस्यों  ने  कहा  है,
 दक्षिण  में  तूफ़ान  ग्रस्त  क्षेत्रों  की  सहायता
 के  लिए  जो  रकम  दी  गई  है,  यह  बहुत  ही  कम

 है  |  हम  सब  जानते  हैं  कि  वहां  तूफ़ान  से

 बड़ा  भारी  विताश  हुआ  है  ।  वहां  के  लोगों

 को  फिर  से  बसाना  है,  उन  की  रोज़ी-रोटी

 के  लिए  साधन  उपलब्ध  करना  है  और  उन

 के  लिए  आवश्यक  सामग्री  जुटाना  है  |  इस

 लिए  यह  झ्रावश्यक  था  कि  इतने  बड़े  कार्य  के

 लिए  योजना  के  अन्तर्गत  पैसा  न  देकर  एक
 विशेष  रकम  दी  जाती,  ताकि  वहां  के  लोग

 पहले  की  भांति  अपना  जीवन-यापन  कर  सकते  b

 उस  क्षेत्र  में  जो  काम  हो  रहे  हैं,  उन  का

 निरीक्षण  ज़रूर  होना  चाहिए  पिछली  दफ़ा

 यह  देखा  गया  कि  निरीक्षण  न  होने  के  कारण

 पैसा  ज्यादा  खच  हुआ  लेकिन  लोगों  को  वाजिबी

 मदद  उपलब्ध  न  हो  सकी  ।

 मैं  यह  भी  निवेदन  करना  चाहता  हूं
 कि  ऐसे  विनाशकारी  तूफ़ानों  और  बाढ़ों  से

 लोगों  की  रक्षा  करने  के  लिए  कई  मंजिलों

 के  पुख्ता  मकान  बनाये  जायें,  ताकि  ऐसी

 प्राकृतिक  विपत्तियों  के  समय  लोग  ऊपर  की

 मंज़िलों  में  रह  कर  अपने  जीवन  को  बचा  सकें

 शौर  अपने  ज़रूरी  सामान  को  भी  वहां  रख

 सकें  |

 पश्चिमी  बंगाल  के  बारे  कहा  गया  है  कि

 वहां  बाढ़  आई  थी।  लेकिन  कुछ  स्थानों

 को  छोड़  दिया  गया  है  ।  मध्य  प्रदेश  में  भी

 भिंड  और  मुरैना  के  इलाके  में  बड़ी  विनाशकारी

 बाढ़  ग्राई  थी,  लेकिन  उस  का  कोई  ज़िक्र

 नहीं  किया  गया  है  1  मेरा  झ्राग्रह  है  कि  जिन

 क्षेत्रों  में  इस  प्रकार  की  प्राकृतिक  विपत्तियां

 झातो  हैं,  उन  सब  को  सहायता  के  रुप  में

 पैसा  देना  चाहिए  ।

 देश  में  जो  तालाब  बहुत  पुराने  हो  गयें

 हैं,  उन  में  सिल्ट  जमा  हो  गई  है  भौर  इस  लिए
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 बरसात  का  पानी  उन  में  न  रुक  कर  बह  जाता

 है।  तालाबों  में  पानी  पूरा  नहीं  भरता

 है  इसलिए  सिंचाई  के  लिए  पानी  नहीं  मिलता  ।

 दूसरी  बात  यह  कि  जब  पूरा  पानी  एक

 साथ  निकलता  है  तो  बाढ़ें  श्राती  हैं।  इसलिए

 यह  आवश्यक  है  कि  तालाबों  का  सिल्ट

 बुलडोज़रों  से  निकाला  जाये  ।  यदि  तालाबों

 की  काली  मिट्टी  निकाल  दी  जाये  तो  तालाब

 गहरे  हो  जायेंगे  और  किसानों  को  सिंचाई

 के  लिए  पानी  मिल  सकेगा  ।  मैं  चाहता

 हूं  कि  ब्रागे  जब  वित्त  मंत्री  बजट  पेश  करें  तो

 उसमें  इस  बात  का  समाधन  जरूर  होना  चाहिए  |

 इस  बात  के  लिए  वे  बजट  में  पैसा  रखें  ।  किसी

 भी  खास  प्रदेश  या  जिले  की  बात  मैं  नहीं  कहता

 लेकिन  मैं  बताना  चाहता  हूं  कि  मध्य  प्रदेश

 के  टीकमगढ़  जिले  में  750  तालाब  हैं  जोकि

 पूरे  भर  चुके  हैं  और  प्‌  राने  हैं  ।  किसी  भी  प्रदेश

 या  जिले  में  इस  काम  को  किया  जाये  और

 वहां  पर  तालाबों  से  काली  मिट॒टी  निकाली

 जाये  ताकि  उनमें  ज्यादा  पानी  जमा  हो  सके  I

 मेरा  विश्वास  है  कि  अगर  सारे  देश  में  इस

 स्कीम  को  लाग  किया  गया  तो  नदियों  में  जो

 बाढ़ें  आरती  हैं  उनमें  रुकावट  आयेगी  |

 इसरी  वात  यह  है  कि  सिचाई  के  मामले

 में  बड़ा  भेद-भाव  किया  जा  रहा  है|  भी

 राजबाट  बांध  योजना  तैयार  हो  रही  है  और

 बेतवा  मण्डल  भी  बनता  है  |  टीकमगढ़  जिले

 के  लिए  सर्वे  हो  गया,  वहां  पानी  जायेगा

 नेकिन  मुझे  इत्तला  मिली  है  कि  उसको  काट

 दिया  गया  है।  कौन  सी  ऐसी  बात  है  कि  नया

 बांध  बन  नहीं  सकता  है  ?  जब  राजघाट
 वांध  से  टीकमगढ़  जिले  को  पानी  जाना  है
 शौर  उसका  सर्वेक्षण  हो  चूका  हैं  फिर  क्यों
 काट  दिया  गयः  ?  मैं  चाहता  हूं  इस  प्रकार  का
 पक्षपात  नहीं  होना  चाहिए  t  इसी  प्रकार
 से  दूसरे  मामले  हैं।  नर्मदा  नव  बांध  के  बारे
 में  कई  महीने  तय  नहीं  हो  पाया  जबकि  उसके
 तहत  छोटी  छोटी  योजनायें  बनाने  के  लिए
 बोर्ड  ने  तय  कर  दिया  लेकिन  फिर  भी  योजना

 नहीं  बन  रही  है।  कौन  सी  बात  है,  किसका

 दबाव  है  श्रौर  किसने  प्रभाव  डाल  दिया  है  ?

 इसलिए  मेरा  निवेदन  है  कि  सिचाई  योजनाशों

 को  तत्काल  लागू  किया  जाये  t

 ara  इस  सदन  में  दिल्ली  का  मामला

 उठाया  गया  |  मैं  समझता  हूं  कि  सुरक्षा  का

 सवाल  बड़ा  महत्वपूर्ण  है  ।  आज  मध्य  प्रदेश

 के  बुंदेलखंड  इलाके  में,  सीकर,  टीकमगढ़

 में  और  उत्तर  प्रदेश  के  झांसी,  जालौन,  बांदा

 जिलों  में  सुरता  की  कोई  गांरंटी  नहीं  है  1

 त्ाये  दिन  डकतियां  पड  रही  हैं,  चोरियां  हो

 ही  हैं  और  कत्ल  हो  रहे  हैं  ।  मैं  समझता

 हूं  सूम-बुझ  के  साथ  सुरागरसी  होनी  चाहिए  |

 आज  जनता  शिकायतें  करती  है  लेकिन  कुछ

 नहीं  होता  है  -  हम  जनता  के  लिए  जो  साधन

 उपलब्ध  करते  हैं  उसमें  सुरक्षा  सबसे  पहले
 आवश्यक  है  I  मैं  वित्त  मंत्री  जी  से  कहूंगा  कि

 सुरक्षा  के  लिए  ज्यादा  से  ज्यादा  उपाय  किये

 जायें  |

 एक  वाल  और  कही  गई  है  कि  जहां  पर

 बाढ़  आई  है  वहां  पर  निर्माण  कार्यो  पर  पैसा

 खर्च  किया  जायेगा  और  उसमें  कुछ  पैसा

 अनुदान  के  रूप  में  भी  दिया  जायेगा  |  यह  बहुत
 अच्छी  बात  है  ।  मैं  चाहता  हूं  आ्रादिवासी

 क्षेत्रों  में तथा  देश  के  जो  पिछड़े  इलाके  हैं
 उनकी  ओर  विशेष  ध्यान  दिया  जाये  t

 उन  क्षेत्रों  को  उठाने  के  लिए  वहां  पर  सड़कों
 तथा  अब्य  कार्यों  के  निर्माण  कार्य  किये  जायें

 ताकि  वहां  के  लोगों  को  काम  भी  मिल  सके  ।

 इसके  साथ  ही  मुझे  यह  भी  निवेदन  करना  है
 कि  जहां  पर  राहत  कार्य  खोले  जाते  हैं  वहां  पर

 मजदूरी  बहुत  कम  दी  जाती  है  ।  मजदूरी
 को  बढ़ाया  जाना  चाहिए  |  हम  समाजवाद

 की  बातें  करते  हैं  लेकिन  एक  मजदूर  को  हम
 केवल  एक  दिन  के  भोजन  के  लिए  ही  पैसे

 दें  यह  उचित  नहीं  है।  पी  डब्लू  डी और  सिंचाई

 विभाग  में  जो  आज  मजदूरी  है  वह  बहुत  ही
 कम  है।  वहां  पर  मजदूरी  बढ़ाई  जानी  चाहिए
 ताकि  लोगों  का  स्टैंड  बढ़  सके  ।  लोगों  का
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 जीवनस्तर  ऊंचा  करने  के  लिए  हम  वचनवद्ध

 हैं  ।  हमने  कहा  है  कि  हम  तभी  लोगों  का

 जीवनस्तर  उठायेंगे।  लेकिन  ब  यह  भेदभाव

 नहीं  |  बातें  बहुत  सुनीं  30  वर्ष  तक  |  अब  हम

 अपने  सुख  से  जो  बात  कहें  उसको  लागू  करना

 चाहिये  ।

 अन्त  में  महंगाई  के  बारे  में  और  कहना

 चाहता  हूं श्नाज  चारों  ओर  इसकी  चर्चा  है  t

 लेकिन  क्‍या  चीजों  की  कमी  है  ।  मैं  कहना

 चाहला  हूं  कि  हमारे  देश  में  चीज़ों
 की

 कमी

 नहीं,  केवल  व्यवस्था  की  कमी  है।  श्रगर  सख्ती

 से,  ईमानदारी  और  निष्पक्षता  से  चोर  बाजारी

 और  होडिन्ग  को  रोका  जाय  तो  समस्या  पर

 काब  पाया  जा  सकता  है।  मैं  जानना  चाहता

 हं  कि  जब  से  जनता  सरकार  बनी  कया  कोई

 भी  ब्लक  मारकेटियर  और  होडेर  को  बन्द

 क्रिया  है  ?  न्याय  के  लिये  हमें  ागे  जाना

 चाहिये  ।  गरीब  आदनी  परेशान  होते  हैं

 उसकी  बात  नहीं  सुनी  जाती  है,  और  जो  देश

 को  जमाखोर  लूट  रहे  हैं  उन  पर  मुकदम

 चला  कर  उनको  जेल  में  भेजा  जाय  और

 जो  चीज़ें  रखी  हुई  हैं  उनके  पास  उनको  निकाल

 कर  जनता  में  वितरित  किया  जाय  तो  लोगों

 में  डर  होगा  और  समस्प्रा  पर  काबू  पाया  जा

 सकता  है  |  झ्राज  महंगाई  के  मारे  छोटे

 कमेंचारी  और  मजदूर  परेशान  हैं  -  आप

 देहातों  में  जाइये,  शहर  की  गलियों  में  जाइयें

 बहनें  और  लोग  क्‍या  कहते  हैं  उस  आवाज़

 को  भी  सुनें  ।  इसलिये  मरा  निवेदन  है  कि
 शासन

 को  इस  ओर  ध्यान  देता  चाहियें  |

 जो  खाद्य  निगम  का  गल्‍ला  रखा  हुमा

 है  उसकी  कीमत  कितनी  है  ?  हम  कहते  हैं

 कि  गल्ले  के  बड़े  व्यापारी  लुटेरे  हैं  -  लेकिन

 शासन  क्‍या  करता  है  ?  05  रु०  क्विटल

 के  हिसाब  से  गेहूं  खरीद  कर  40  Fo  में

 बेच  रहा  है  -  एक  को  लुटेरा  कहें  और  अपने

 को  देखें  नहीं,  यह  ठीक  नहीं  है  ।  इसलिये

 गेह  की कीमत  कम  होती  चाहिये  ताकि  गरीब

 मजदूर  उसको  खरीद  सकें  t
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 SHRI  A.  BALA  PAJANOR  (Pon-
 dicherry):  I  thank  you  for  giving
 me  this  opportunity  to  participate  in
 the  debate  on  the  Supplmenetary
 Demands  for  Grants.

 As  the  Finance  Minister  is  aware
 of  the  fact,  Supplementary  Demands
 for  Grants  are  made  only  when  it
 cannot  be  contemplated  in  the  main
 demands.  Here,  this  is  due  to  the
 contingency  that  has  arisen  in  the
 country  because  of  the  natural  cala-
 mity.  I  feel  this  year  is  a  sad  year
 especially  in  the  south  because  of
 the  cyclone  and  the  floods.  I  thought
 that  a  major  portion  of  the  Rs.  942
 crores  he  is  demanding  would  ke
 aHotted  to  these  States  which  have
 been  affected  so  badly.  But  I.  can
 understand  the  position  of  the  Fi--
 nance  Minister  being  in  a  very  tight
 corner  because  his  purse  is  not  that
 big.  But  there  are  certain  occasions
 in  which  he  can  rise  upto  the  occa-
 sion  as  it  is  said.  But  व  am  sorry
 to  say  that  as  far  as  the  States  in
 the  South  are  concerned,  he  has  not
 risen  to  the  occasion  and  the  excuse:
 that  may  be  given,  viz.,  that  his
 purse  is  not  that  big  cdffnot  be  accep-
 teq  bv  us  in  the  South.  There  is  al-
 ready  a  feeling  that  India  is  beyond
 the  Vindhyas.  But  I  00  not  subs-
 cribe  to  that  idea  because  India  is
 India  from  Kanyakumari  to  Kash-
 mir.  I  do  not  also  agree  to  the  idea
 that  India  is  not  beyond  the  Vin-
 dhyas.  But  from  the  way  it  has
 been  granted  here,  as  Mr.  Vayalar
 Ravi  has  clearly  exposed  and  also
 Mr.  Alagesan  and  Shrimati  Parvathi
 Krishnan  have  categorically  stated,
 when  vou  give  ceretain  things  under
 the  plan  allocations,  it  can  never  be
 an  aid  to  a  State  faced  with  so  many
 problems.  Especially  I  want  to  tell
 you.  J  was  very  happy  to  see  Bahu-
 gunaji.  Babuji  and  other  Central
 Ministers  visiting  our  State  and  hav-
 ing  an  aerlal  survey  of  the  devasta-
 tion  that  has  taken  place  there.  I
 was  also  on  one  occasion  with  Bahu-
 gunaji.  It  was  so  painful  to  see  that.
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 But  I  can  tell  you  that  I  was  one
 amongst  those  who  were  hard-hit.
 That  is  the  reason  why  I  was  not
 able  tp  be  here  in  the  last  2-3  weeks.

 But  you  must  also  remember  that
 whenever  you  come  forwarg  with  a
 certain  assistance,  responsible  State
 goverments  like  the  Tamil  Nadu,
 Anunra  Pradesh,  my  own  smal]  State
 of  Pondicherry  and  Kerala  have
 come  Out  With  specific  plans.  If  you
 taxe  up  the  case  of  Tamil  Nadu,  they
 have  asked  for  Rs.  30  crores.  This
 Rs.  3380  crores  is  not  an  imaginative
 figure.  There  we  have  the  Finance
 Department  with  all  the  experts  who
 had  gone  to  the  spot  and  the  cyclone-
 affected  areas  and  gathered  mate-
 rials  and  like  this  Finance  Minister  our
 Finance  Minister  is  also  very  strin-
 gent.  Our  demands  are  restricted  to
 a  limited  one.  Actuaily  our  demand
 was  about  Rs.  200  crores  but,  under-
 standing  the  position  of  the  Centre,
 we  thought  we  could  not  claim  more
 than  Rs,  39  crores  and  that  will  be
 a  substantial  assistance.  But  J  feel
 disappointed  from  the  wavy  it  has
 been  granted.  You  have  given  only
 Rs.  33.9  crores  as  against  our  demand
 for  Rs.  30  crores.  For  a  demand
 of  Rs,  227  crores  of  Andhra  Pradesh
 they  have  given  Rs.  74  crores,  For
 a  demand  of  Rs.  .9  crores  of  Pondi-
 cherry  I  am  yet  to  see  the  figure
 but  some  people  say,  it  is  Rs.  40
 hekis.  There  is  a  saying  in  Tamil-
 nadu  that  when  people  visit  Tiru-
 Pathi,  they  have  a  Tirupathi  cut.  It
 is  something  like  this.  Here  is  a
 Case  Of  a  very  big  natural  calamity
 and  I  could  have  appreciated  your
 cut  in  the  previous  year,  but  I  can
 never  imagine  any  cut  in  this  year,
 because,  this  year  we  have  had  a
 national  calamity  which  is  unprece-
 dented.  The  State  Government  can-
 not  do  the  relief  work  without  suffi-
 cits:  aid  from  the  Centre.  Sir,  Tamil
 Nadu  is  a  State  which  is  bent  upon
 implementing  prohibition  very  vigo-
 Tously.  The  Prime  Minister  and
 other  Ministers  was  eloquent  about
 the  need  for  prohibition  and  enforc-
 ing  it  vigorously.  Here  in  Tamil-
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 nadu,  they  are  put  to  a  losg  of  Rs.
 50  crores  on  this  account.  But  the
 Centre  has  announced  that  they  will
 come  furward  with  a  grant  of  Rs.  33
 crores.  What  a  big  sum!  It  is  real-

 ly  strange.  That  is  why,  as  I  said
 earlier,  there  is  a  feeling  in  the
 minds  of  some  people  that  ‘India  is
 not  beyond  the  Vindhyas!’

 We  have  séen  that  you  have  made
 a  provision  of  Rs.  0  crores  of  non-
 plan  expenditure  in  regard  to  allo-
 cation  of  sippy  u.  wheat  to  Har-
 yana.  I  have  nothing  against  that  at:
 all.  But  why  not  give  the  same
 treatment  to  Tairil  Nadu  and  Andhr?
 Pradesh.  You  want  Rs.  T1/2  crores
 as  ‘Advance  Money’  for  sending  rice
 to  Tamil  Nadu.  Is  it  justified?  Where
 can  they  go  for  funds?  So,  I  request
 the  hon.  Finance  Minister  to  recon-
 sider  this  decision.

 This  is  a  calamity  which  has  been
 unprecedented.  Between  Chidamba.
 ram  and  Sirkali  49  villages  were
 washed  away.  The  people  at  least
 could  have  escaped  under  some  shel-
 ter  but  not  the  crops  and  properties.
 Between  Vedachandur  and  Karur
 there  is  a  big  sheet  of  water  and
 many  villages  have  perished.  There
 was  a  huge  loss  of  human  lives  and
 cattle.  In  this  situation  why  should
 you  bring  in  politics?  The  Health
 Ministet  advised  the  Chief  Minister
 during  the  visit  of  Mrs.  Gandhi  and
 he  was  very  vociferous  then  but  he
 is  very  silent  at  the  time  of  this  -cala-
 rity  when  the  people  are  suffering
 very  much  ang  require  all  his  help,
 as  the  Health  Minister  of  this  coun-
 try.  Unfortunately  not  a  single
 voice  has  come  from  that  side.  The
 Minister  is  not  at  all  available  for
 such  a  kind  of  discussion.  In  Banga-
 lore,  the  Industries  Minister  was  dis-
 tressed  to  see  the  Chief  Minister
 of  Tamil  Nadu  meeting  with  ex-
 Prime  Minister  at  the  Airport.  He
 called  a  big  press  conference  and
 said  about  it.  But  he  did  not  dis-
 tressed  when  people  are  in  real  dis-
 tress  when  they  undergo  untold  suf-
 fering.  Crores  of  people  have  to
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 jive  without  shelter,  without  food
 and  without  drinking  water.  The
 Health  Minister  has  a  special  res-

 ponsibility.  This  is  not  the  way  to
 unify  the  country  and  win  the  confi-
 dence  of  the  people.  So,  let  us  not
 bring  any  politics  in  this  matter.
 Fortunately,  we  have  had  very  good
 relations  with  the  Centre.

 But,  it  is  thought  that  this  comes
 once  in  a  generation.  And  this  was  the
 occasion  when  you  should  have  risen
 to  the  occasion.  The  sum  of  Rs.  34
 crores  which  you  are  giving  does  not
 come  from  the  private  purse.  It
 comes  from  the  nation’s  money.  This
 is  a  national  calamity  and  you  must
 take  this  as  a  national  issue  and  of
 course  we  appreciate  that  Govern-
 ment  could  find  Rs.  30  crores  and
 another  Rs.  94  crores  or  so  for  Pon-
 dicherry  and  another  Rs.  227  crores
 for  Andhra  Pradesh.  I  wish  Mem-
 bers  of  Parliament  or,  at  least  those
 who  are  present  here,  visit  our  area
 and  see  for  themselves  the  devasta-
 tion  caused  by  the  cyclone.  This  is
 an  unprecedented  calamity  which
 has  overtaken  the  South.  Histo-
 rians  say  that  in  864  such  a  calamity
 took  place  there.  Nobody  is  here  to
 recollect  what  happened  then.  At
 least  you  must  be  prepared  for  such
 a  calamity  and  you  could  have  done
 something  to  avert  it.

 It  is  not  a  question  of  South  or
 North  that  I  am  talking  here.  This
 is  a  life  ang  death  question  for  the
 people.  You  allot  money  from  the
 plan  for  this  purpose.  I  think  even
 the  economists  will  agree  with  me
 that  you  are  only  taking  overdraft
 and  you  have  to  pay  for  it.  You  are
 here  talking  about  the  rolling  plan
 and  I  do  not  know  where  the  rolling
 plan  is  going  to  end.  You  have  to
 give  a  very  serious  thought  to  it  and
 do  something  for  the  South.  This  is
 a  question  of  life  and  death  of  the
 people  in  that  corner  of  India.  I  am
 in  full  agreement  with  those  Mem-
 bers  whuv  spoke  from  the  States
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 affected  ang  who  spoke  in  the  cause
 of  the  Southern  States  which  had
 been  hit.  very  badly  by  this  cyclone.
 Sir,  the  Defence  Minister  when  he
 visited  the  South  said  that  his  sym-
 pathies  were  the  people  of  the  South.
 A  lot  of  things  was  saiq  about  the
 small  scale  industries  and  a  lot  was
 said  about  the  health  plan.  But,  in
 the  South,  what  is  the  industry  that
 you  find?

 In  the  South  there  are  backward  areag
 and  it  is  these  areas  which  were  affec-
 ted  most  gue  to  cyclone.  Last  year
 these  areas  were  considered  as  drought
 relief  areas.  Now  they  are  considered
 as  flood  relief  areas.  Therefore,  what-
 ever  small  industries  that  you  have
 put  in  these  areas  have  been  wash-
 ed  way  by  floods.  What  is  your
 contribution  going  to  be  from  here?
 What  is  your  plan  for  these  areas?
 We  only  discuss  for  hours  together
 and  express  our  syrpathies  for  these
 people  who  were  affected  by  floods.
 By  mere  passing  of  a  resolution  here
 expressing  sympathies  will  not  wipe
 the  tears  of  the  millions  of  peo-
 ple  affected  in  the  extreme  South
 India.  You  must  come  forward
 with  concrete  proposals  for  these
 people  and  execute  them.  It  is  only
 a  question  of  giving  Rs.  200  to  300

 crores;  this  won’t  be  a_  big  thing
 considering  the  budget  of  the  Ce  tre
 running  to  Rs.  10,000  and  odd  cro-
 res.  Even  if  Rs.  947  crores  is  taken
 away  by  the  Supplementary  Grants,
 one-third  of  this  will  do.  But,  you
 are  giving  us  only  a  paltry  sum  of
 Rs.  90  crores.  You  are  not  able  to
 understand  them  or  you  refuse  to
 understand  them.  J  appeal  to  the
 Finance  Minister  through  you  to  con-
 sider  this  demand  sympathetically.
 The  Prime  Minister  is  also  very  sym-
 pathetic.  I  am  happy  to  say  that
 you  all  visited  our  State.  I  want
 the  Finance  Minister  also  to  core  to
 South  and  see  for  himself  the  devas-
 tation  caused  by  the  cyclone.  When
 I  was  travelling  with  the  Agricul-
 ture  Minister,  Shri  Barnala  he  was
 very  sympathetic  and  expressed  his
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 sympathy  to  the  affected  people  due

 to  the  calamity  which  had  overtaken

 them.  And  he  said  that  we  must  do

 -sqmething.  But  I  am  sorry  that  after

 going  back  to  Delhi,  he  found  the

 purse  empty.  I  think  you  should

 visit  the  South  and  make  an  assess-

 ment  of  the  situation.  Shri  Ravi  was

 speaking  about  help.  He  said  that

 the  Defence  Minister  gave  Rs.  0

 lakhs  and  another  Rs,  0  lakhs  from

 Shri  Bahuguna.  I  am  happy  about

 it,  But  Rs.  1,70,000  was  given  to

 Pondicherry.  I  am  happy  to  note

 that  our  Minister  is  very  sympathetic
 towards  the  people  of  Pondicherry.
 So  far,  he  has  not  said  what  is  the

 amount  that  he  is  going  to  give  to

 ‘Pondicherry.

 One  other  thing  is  that  fortuna-

 tely  or  unfortunately,  Pondicherry  is

 now  directly  under  the  Central  Rule.

 Naturally  we  can  hope  to  get  some-

 thing  from  the  budget  allocation.
 There  is  no  problem  at  all.  Sir,  in
 Karaikkal  the  fields  are  washed

 away.  For  reclamation  for  my  field,

 j  need  Rs.  95,000.  I  am  not  getting
 it  from  the  State.  If  a  person  like
 me  it  is  a  question  of  Rs.  95,000  only,
 how  can  you  expect  the  poor  farmer
 io  get  Rs.  15,000  for  reclaiming  his
 field?  There  is  no  financial  institu-
 tion  which  comes  forward  with  their

 help  there.  Our  Chief  Minister  had
 given  help.  It  may  look  a  small

 thing  for  you.  Thousands  of  people
 are  homeless  in  the  sense  that  they
 do  not  even  find  a  place  to  sleep
 and  also  not  a  place  to  cook  their
 daily  food.  In  that  case  he  granted
 Rs.  00  to  each  family.  This  alone
 will  cost  Rs.  l  crore  in  one  taluk.
 When  you  come  to  Tiruchi  it  will
 cost  another  Rs.  50  lakhs.  If  you  are
 not  able  to  help  the  poor  in  this  criti-
 cal  Lour  then  how  will  this  Govern-
 ment  help?  I  am  not  going  into  the
 technicalities  whether  you  have  giv-
 €n  more  for  fertiliser,  irrigation,  etc.,
 but  I  appeal  to  you  that  this  is  an
 cccasion  for  you  to  rise  and  consider
 sympathetically,
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 Sir,  we  were  blaming  the  thirty
 years’  of  Congress  rule.  This  is  the
 time  for  you  to  act.  Now  janata  is
 suffering.  If  Janata  Government  is
 mot  going  to  help  Janata,  ]  can  tell
 you,  this  country  cannot  come  up.
 With  these  words  I  once  again  appeal
 through  you  to  the  Finance  Minis-
 ter  to  help  the  State  in  this  critical
 hour  to  come  out  of  this  difficulty
 so  that  this  country  can  progress
 together.

 Sto  रामजी  सिंह  (भागलपुर)  ४

 सभापति  महोदय,  मैं  अनुदानों  की  अनुपूरक
 मांगों  का  समर्थन  करते  हुए  वित्त  मंत्री  की

 सेवा  में  कुछ  सुझाव  रखना  चाहता  हूं

 दक्षिण  में  जो  खंड-प्रलय  हुआ  है,  उस  के

 लिए  सभी  के  हृदय  में  करुणा  है,  और  इस

 सम्बन्ध  में  जितनी  भी  मदद  दी  जायेगी,

 वह  थोड़ी  ही  होगी  ।  मुझे  तो  लगता  है  कि

 अपना  देश  कोई  देश  नहीं  है,  बल्कि  एक

 महादेश  है  ।  कभी  दक्षिण  में  खंड-प्रलय

 होती  है  और  कभी  उत्तर  में  महाप्रलय

 होती  है।  देश  के  किसी  न  किसी

 कोने  में  ऐसी  प्राह्नतिक  विपत्तियां  आती

 ही  रहती  हैं।  इस  लिए  जब  तक  उन

 से  निपटने  के  लिए  एक  स्वतंत्र  मंत्रालय  की

 स्थापना  नहीं  होगी,  तव  तक  केवल  पूरक
 बजट  यहां  बाते  रहेंगे  और  हम  लोग  इस

 सदन  में  बोलते  रहेंगे  लेकिन  इन  समस्याझ्रों

 का  उचित  समाधान  नहीं  हो  पायेगा  ।  इस

 लिए  मैं  चाहूंगा  कि  वित्त  मंत्री  इस  बारे  में

 सोचें  और  प्रधान  मंत्री  से  वार्ता  कर  के  एक
 स्वतंत्र  मंत्रालय  की  स्थापना  करें,  जिसे  चाहे
 जो  नाम  दिया  जा  सकता  है  ।

 केवल  झान,  केरल  और  तामिलनाडु

 ही  इस  बार  प्राकृतिक  विपत्तियों  से  पीड़ित

 नहीं  हैं  ।  ऑ्रासाम  के  प्रतिनिधि  अभी  आप  को

 बतायेंगे  कि  वहां  भी  इस  बार  बाढ़  की  विनाश-

 लीला  में  75  व्यक्तियों  के  प्राण  गये,  20.  5

 लाख  हेक्टेयर  ज़मीन  पर  खेती  बर्बाद  हुई,
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 37  लाख  बिल्डिगों  का  नुकसान  हुआ  झौर

 सब  मिला  कर  20  करोड़  रुपये  की  क्षति

 हुई  |  हमारे  देश  में  कन्या  कुमारी  से  लेकर

 काश्मीर  तक  और  श्रटक  से  लेकर  कटक  तक

 कहीं  म  कहीं  इस  प्रकार  की  प्राकृतिक  विपत्ति

 झाती  रहती  है  ।  अगर  इस  के  लिए  एक  स्वतंत्र

 मंत्रालय  की  स्थापना  नहीं  की  जायेगी,

 तो  हम  इस  प्रकार  पीसमील  ढंग  से  काम

 करते  रहेंगे  और  कहीं  न  कहीं  कटोती  होती

 रहेगी  ।

 जनता  पार्टी  ने  खादी  ग्रामोद्योग  और

 ग्रामीण  उद्योगों  के  प्रति  बड़ी  सहानभूति
 दिखाई  है  a  इस  पूरक  बजट  में  इस  के  लिए

 कुल  4.  50  करोड़  रुपये  की  मांग  की  गई  है  t

 सरकार  ने  इन  उद्योगों  के  प्रति  जितनी

 सहानुभति  प्रदर्शित  की  है,  उस  के  झनुपात
 में  इस  के  लिए  जो  रकम  मांगी  गई  है,  उसे

 देखते  हुए  ऐसा  लगता  है  कि  इस  विषय  में

 सरकार  का  हृदय  छोटा  है  |  आज  भारत  में

 बेकारी  का  साम्राज्य  है  -  सरकार  इस  बेकारी

 को  केवल  भारी  उद्योगों  को  विकसित  करके

 दूर  नहीं  करना  चाहती  है  7  मगर  हम  देखते

 हैं  कि  खादी  और  ग्रामोद्योगों  के लिए  केवल

 35  करोड  रुपये  दिये  गये  हैं,  जिस  में  से  कुछ
 तो  लोन  हैं श्ौर  कुछ  ग्रांट  है  ।  इसमें  आप

 देखेंगे  कि करीब  बीस  लाख  लोगों  को  रोज़गार

 मिल  सकेगा  ।  मैं  निवेदन  करुंगा  कि  भारतीय

 अर्थ-शास्त्र  का  यह  प्रथम  सूत्र  होगा,  यदि  हम
 देश  से  बेकारी  और  अर्धवेकारी  टूर  करना

 चाहते  है,  तो  ग्रामीण  उद्योगों  का  विकास

 किया  जाये  ।  मुझे  ऐसा  लगता  है  कि  ग्रामीण

 उद्योगों  के  विकास  के  लिए  जितनी  दूर  तक

 हमें  जाना  चाहिए  उतनी  दूर  तक  हम  नहीं  जा

 पाये  हैं  ।  यही  कारण  है  कि  जनता  सरकार

 के  श्राठ  महीने  के  शासन  के  बाद  भी  हम  बेकारी

 के  राक्षस  का  एक  बाल  भी  बांका  नहीं  कर

 पाये  हैं  ।  फलस्वरूप  श्राज  नौजवानों  में

 असंतोष  शौर  विक्षोभ  उमड़  रहा  है  |  इसलिये

 मैं  माननीय  वित्त  मंत्री  जी  से  निवेदन  करूंगा

 कि  झागे  आने  वाले  महीनों  में  यदि  ग्रामीण
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 लघु  उद्योगों  पर  जोर  नहीं  दिया  गया  तो  हम
 बेकारी  को  दूर  नहीं  कर  सकेंगे  ।

 मैं  एक  शिक्षक  के  नाते  से  कहना  चाहता  6ूं
 कि  इस  पूरक  बजट  में  सभी  के  लिए  कुछ
 है  लेकिन  शिक्षा  के  लिए  इसमें  कुछ  नहीं
 है  ।  लगता  है  शिक्षा  उपेक्षित  है  ।  यही  कारण

 है  कि  भारतवर्ष  के  लिए  कहा  जाता  है  :

 एतहश  प्रसृतस्थ  सकाशदग्न  जन्मन:
 स्वं  स्व  चरित्र  शिक्षरेण  पृथिका  सर्वमानवा:

 -मनुस्मृति

 लेकिन  आज  इस  जगदगुरु  के  देश  में  तीस  वर्षों

 की  झ्राजादी  के  बाद  भी  70  प्रतिणत  निरक्षरता

 है  ।  प्राकृतिक  विपत्तियों  पर  हमारे  हृदय
 में  करुणा  की  रसधारा  बहती  है  तो  निरश्षरता

 के  निवारण  के  लिए  भी  हम  में  साहस  और

 पौरुष  होना  चाहिए  ।  मैं  आपके  माध्यम  से

 माननीय  वित्त  मंत्री  का  ध्यान  इस  ओर  भी

 प्राकषित  करना  चाहता  हूं  t

 जब  हम  ग्रामोद्योगों  की  बात  करते  हैं
 तो  एक  बात  और  भी  है  ।  चीनी  मिलों  को

 80  करोड़  की  छूट  दी  गई  है  और  तक  यह  है
 कि  चीनी  मिलों  को  घाटा  होता  है  ।  यदि

 80  करोड़  चीनी  मिलों  को  नहीं  दिये  जायेंगे

 तो  चीनी  महंगी  हो  जायेगी  ।  बहुत  अच्छी

 बात  है  लेकिन  आप  देखें  कि  गुड़  बनाने  वालों  को

 झ्रौर  खाण्डसारी  बनाने  वालों  को  क्‍या  दिया

 गया  ?  कुछ  नहीं  दिया  गया  ।  यही  है  भारी

 उद्योगों  के  प्रति  आपका  पक्षतात  शर  लघु
 उद्योगों  के  प्रति  विश्वासघात  t  इसलिए  मैं

 माननोय  वित्त  मंत्री  जी  से  कहना  चाहता

 हूं  कि  अब  जनता  जाग  चुकी  है,  आपको  एक

 एक  चीज़  को  हम  अच्छी  तरह  से  जानते  हैं  ।

 यदि  आपने  चीनी  मिलों  को  80  करोड़  दिया

 है  तो  खाण्डसारी  उद्योग  और  लघु  तथा  ग्राम

 उद्योगों  को  भी  उसी  अनुपात  में  देना  चाहिए  ।

 यदि  चीनी  मिलें  इस  प्रकार  से  घाटे  में  चलती

 हैं,  अगर  घाटा  ही  सहना  है  तो  इस  प्रकार  से
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 घाटे  में  चलने  वाली  व्यवस्था  को  समाप्त

 करें  श्रौर  सरकार  उनको  अपने  हाथ  में  ले  ले  t

 एक  चीज  श्र  है  -  हमने  रोलिंग  प्लान

 की  चर्चा  की  है  लेकिन  रोलिंग  प्लान  पर  देश

 भर  में  जो  चर्चा  हुई  है,  ऐसा  लगता  है  कि

 वह  भी  रोलर  के  नीचे  दब  गई  |  हम  वास्तव

 में  इस  सिद्धांत  के  खिलाफ  नहीं  हैं  लेकिन

 पांच  वर्ष  में  श्राप  कब  योजना  बनायेंगे  ।  एक

 वर्ष  में  श्राप  कितनी  बेकारी  कम  करते  हैं  और

 महंगाई  कितनी  कम  करते  हैं  यह  देखना  हो  गा  !

 यदि  रोलिंग  प्लान  का  मतलब  यह  है  कि  प्रति

 वर्ष  आप  लक्ष्यांक  के  अ्रनुसार  विकास  पूरे
 करते  जायेंगे  तो  मैं  जानना  चाहता  हूं  कि

 इस  वर्ष  में  रोलिंग  प्लान  में  ग्रापके  वया  लक्ष्यांक

 हैं,  क्‍या  टागेंट  हैं  ?

 एक  चीज  आपके  समक्ष  में  और  रखना

 चाहता  हूं  ।  डिपार्टमेंट  आफ  एडमिनिसट्रेटिव
 रिफास्स  के  सम्बन्ध  में  मैं  ने  देखा  1६21  के

 मुख्य  मंत्री  तथा  ञ्न्य  मंत्रियों  की  जांच  के

 लिए  3.  7  लाख  रुपए  खर्च  किये  गये  ।  रेड्डी
 कमीशन  पर  जोकि  बंसीलाल  के  लिए  है,
 5.  25  लाख  रुपए  ख  किये  गए  ।  यही  नहीं,
 शौर  भी  कमीशन  हैं  जैसे  शाह  कमीशन  पर

 32.  68  लाख  रुपए  खचें  किये  गए  और  मारुति

 कमीशन  पर  32.  8  लाख  खर्च  किये  गए  |

 इन  कमीशन्ज़  पर  जो  खर्च  हो  रहा  है,  मैं
 उस  के  खिलाफ़  नहीं  हुं  ।  भ्रष्टाचार  जहां  भी

 होता  है,  उस  की  जांच  होनी  चाहिये  t

 लेकिन  जनता  का  इतना  पैसा  खर्च  हो  जाय

 श्रौर  उस  के  बाद  कमीशन्ज़  की  रिपोर्ट्स  पर  पर्दा

 पड़  जाय--तब  वह  जनता  के  अच्छे  पैसे  का

 दृरुपयोग  होगा,  ऐसा  नहीं  होना  चाहिये  ।
 इस  के  लिये  सरकार  में  साहस  होना  चाहिये

 कि  जनता  का  जो  पैसा  कमीशनन्‍्ज़  पर  खर्चे

 है।  रहा  है,  जब  उस  की  रिपोर्ट  आये,  तो  चाहे

 हिल्दुस्तान  का  कोई  बड़ें-से-बड़ा  आदमी  भी

 क्यों
 न  हो,  सरकार  को  साहस  के  साथ  भ्रष्टाचार

 के  निवारण  के  लिये  पूरा  प्रयत्न  करना  चाहिये।
 सरकार  की  हिचकिचाहट  और  संकोच  को
 देख  कर  मैंने  ये  शब्द  कहे  है  ।
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 इन  शब्दों  के  साथ  मैं  वित्त  मंत्री  जी  को

 पुरक  मांगों  को  समर्थन  देते  हुए,  उन  से

 उम्मीद  करता  हुं  कि  मेरे  द्वारा  जो  थोड़ी  सी

 रचनात्मक  आलोचना  हुई  है,  इस  के  झ्रालोक  में

 वे  आइन्दा  अपने  बजठ  का  निर्धारण  करेंगे  |

 SHRI  DHIRENDRANATH  BASU
 (Katwa):  Sir,  there  are  demands  for
 additional  plan  assistance  but  the
 projects  of  West  Bengal  have  not
 been  included.  They  have  been
 totally  ignored.  In  the  past,  West
 Bengal  got  step-motherly  treatment
 from  the  previous  government,  From
 this  government  too  it  is  getting
 step-mothefly  treatment.  So  many
 projects  have  been  forwarded  by
 the  West  Bengal  Government  and
 the  Chief  Minister,  Shri  Jyoti  Basu,
 has  written  several  letters  to  us  to
 pursue  them.  But  unfortunately,
 none  of  the  projects  including  the

 Durgapur  project,  the  Haldia  Pro-

 ject,  the  paper  manufacturing  pro-
 ject,  etc.,  are  found  in  these  supple-
 mentary  demands.  It  is  unfortunate
 that  West  Bengal’s  case  has  always
 been  ignored.  The  development  6:
 Haldia  port,  which  is  a  subsidiary  of
 Calcutta  Port,  is  very  essential,  but  0
 money  has  been  provided.  The

 super  thermal  power  plant  at  Farak-
 ka  has  been  hanging  fire  for  so

 many  years.  The  experts  gave  the
 opinion  that  this  should  be  taken  up,
 but  it  has  not  been  taken  up  and  no

 money  has  been  provided  for  in  these
 demands.  The  Finance  Minister
 was  gooq  enough  to  assure  the  House
 during  the  last  budget  session  that
 some  amount  would  be  provided  and
 the  work  will  be  started,  but  there
 is  no  indication  of  provision  of  funds
 in  these  supplementary  derrands.  I

 request  the  Finance  Minister  through
 you,  Sir,  to  use  his  good  offices  to
 include  some  of  the  most  important
 projects  of  West  Bengal  which  are
 pending  and  to  provide  funds  for

 implementation of  those  projects.

 About  grants  for  flood  affected
 people  jin  various  areas,  a  sum  of  Rs.
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 Ig  crores  has  been  provided.  This
 ds  a  national  calamity  and  should  be
 tackled  on  a  national  level.  I  request
 the  Finance  Minister to  provide  at
 least  further  Rs.  00  crores  for  the
 relief  of  the  cyclone-affecteg  people
 of  Andhra  Pradesh,  Tamilnadu,  Ke-
 rala,  Laccadive  and  Pondicherry.
 This  should  be  given  the  top-most
 consideration.  This  is  a  national
 calamity  and  the  State  Governments
 cannot  tackle  it  properly  for  want
 of  funds.  Let  the  Central  Govern-
 ment  come  forward  to  tackle  it
 properly.  Food  ang  cloth  for  the
 affected  people  should  be  distributed.
 There  should  be  construction  of
 houses  and  huts  for  the  rehabilitation
 of  the  affected  people.  There  should
 be  provision  for  education  of  child-
 ren  and  even  adults  free  of  charge.
 There  should  also  be  provision  for
 employment  for  people  in  the  affec-
 ted  area.  All  these  things  can  be
 done  only  by  the  Central  Govern~

 ‘Trent.

 In  the  last  budget  the  Finance  Mi-
 nister  spoke  very  nicely  about  indus-
 trial  units  in  backward  districts.  But
 the  amount  provided  for  this  pur-
 pose  for  the  whole  of  India  is  only
 Rs.  6  crores.  It  looks  nice  to  speak
 of  development  of  backward  districts
 but  then  money  must  be  _  provided
 for  the  implementation  of  those  pro-
 jects,  Rural  industries  should  be  de-

 veloped,  especially  agriculture  and
 labour-oriented  industries,  in  the
 backward  districts.  For  that  ade-
 quate  provision  should  be  made
 by  the  Government  of  India,
 not  Rs.  6  crores  but  Rs.  60  crores.  I
 am  sure  the  Finance  Minister  ap-
 preciates  that  unless  the  back-
 ward  areas  are  developed,  the
 development  of  the  whole  country
 or  nation  js  not  possible.  So,  I  would
 appeal  to  him  to  provide  sufficient
 funds  for  the  development  of  back-
 ward  districts  and  for  the  improve-
 ment  of  the  condition  of  the  Sche-
 duled  Castes  and  Scheduled  Tribes
 4nstead  of  simply  making  eloquent
 ‘speeches,
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 SHRI  PURNA  SINHA  “‘(Tezpur):
 Sir,  J  compliment  the  hon.  Finance
 Minister  for  presenting  the  Supple-
 mentary  Demands  for  Grants.  But
 I  am  sorry  that  these  proposals  turn
 a  blind  eye  to  the  area  I  come  from.
 For  instance,  though  the  National
 Hydro-electric  Power  Corporation  is
 being  established  with  a  capital  of
 Rs,  200  crores,  no  project  is  being
 given  to  Assam,  which  is  very  unfor-
 tunate,  even  though  the  people  of
 Assam  suffered  a  calamity  last  sum-
 mer.  There  is  no  mention  of  any
 development  project,  or  even  any  re-
 lief  measure,  for  the  people  of  my
 State.  A>  least  there  should  have
 been  sOme  gesture  by  the  Finance
 Minister  towards  the  people  of  that
 area.

 I  mav  aso  adde  that  the  people
 of  Andhra  Pradesh,  and  south  gene-
 rally,  have  suffereq  a  lot  on  account
 of  the  calamities.  We  have  perso-
 nally  seen  the  sufferings  of  the  peo-
 ple.  Instead  of  making  provision  out
 of  the  Plan  for  relief,  there  should
 be  non-Plan  provision  for  relief  and
 rehabilitation  of  the  people.  Per-
 manent  rehabilitation  measures
 should  be  adopted  by  the  Govern-
 ment  so  that  in  future  at  least  thou-
 sands  of  people  do  not  die  when
 calamities  occur  in  the  cyclone-rava-
 ged  area.  I  feel  that  the  Finance
 Ministry  should  have  taken  some
 steps  to  provide  more  funds  for  this
 as  sugeested  by  Dr.  Ramji  Singh  as
 natural  calamities  are  occurring
 somewhere  or  other  in  the  country
 throughout  the  year.  There  should
 be  a  separate  Ministry  to  look  into
 these  problems,  to  see  that  sufficient
 expertise  is  available,  with  the  as-
 sistance  of  foreign  countries  if  neces-
 sary.  We  know  that  a  Cyclone  Miti-
 gation  Scheme  for  the  southern  Sta-
 tes  was  prepared  in  970  and  given
 to  them,  but  for  want  of  funds  they
 could  not  implement  it.  So,  there
 should  be  a  new  Ministry  to  deal  with
 these  calamities  from  time  to  time
 or  to  prevent  them  if  possible,

 I  support  the  Demands,  but  I  feel
 it  should  have  been  more  socialist-
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 oriented.  We  have  had  three  Bud-
 gets  so  far—the  interim  Budget,  the
 regular  Budget  and  the  Suppiemen-
 tary  Demands.  We  feel  that  they
 have  fallen  far  short  of  the  expecta-
 tion  of  the  people.

 SHRI  VASANT  SATHE  (Akola):
 ‘Demand  No.  56  has  provided  for
 Rs.  40.63  lakhs  as  expenditure  on  two

 gommissions  of  inquiry,  out  of  which
 Rs  32.8  lakhs  is  going  to  be  spent  in
 one  year  On  the  Shah  Commission
 alone.**

 श्री  कंवर  लाल  गुप्त  :  आन  ए  प्वाइन्ट
 झ्ाफ  ऑ्राडर  |  जहां  तक  खर्च  का  सवाल  हैं
 कितना  खर्च  होता  है,  ठीक  होता  है  या  नहीं  होता
 है,  ग्राय  कह  सकते  हैं,  उसमें  कोई  एतयुज  नहीं

 है  |  जब  तक  माननीय  सदस्य  ने  यह  कहा
 मैं  नहों  उठा  लेकिन  जहां  तक  शाह  कमीशन  के

 फकशनिंग  की  बात  आती  है,  व  इस  सदन  में

 ढोस्कस  हीं  कर  सकते  है  ।  इस  मामलें  में

 शल  क्लयर,  है  कि  स्टेट्झरी  ट्रेबुनल  या

 स्टेट्ग्ररी  अथारिटी  जो  कि  जुडिशियल  या

 समी  जुडिशियल  फंक्शन  कर  रही  हो,  उसके

 बारे  में  सदस्य  यहां  कुछ  नहों  कह  सकते  हैं  ।

 SHRI  VASANT  SATHE:  I  was  not
 talking  of  the  functioning  of  the  Com-
 mission  on  merits.  I  was  only  re-
 ferring  to  the  procedure  which  is  con-
 trary  even  to  the  Commissions  of  In-
 quiry  Act.

 MR.  CHAIRMAN:  Confine  yourself
 to  the  Demands.

 SHRI  VASANT  SATHE:  These  are
 general  Demands  for  Grants  and
 therefore  I  have  every  right  to  say
 why  should  not  provide  anything  for
 the  Shah  Commission.  I  am  not  going
 into  the  merits  of  the  enquiry.  I  am
 not  going  to  say  anything  which
 relates  to  the  actual  merits  of  the  caSe
 or  that  would  prejudice  the  case.**

 SHRI  KANWAR  LAL  GUPTA:  I
 rise  on  a  point  of  order.  I  strongly
 Object  to  this.  His  remarks  should.
 be  expunged.

 SHRI  VASANT  SATHE:  I  have:
 every  right  to  say  that  there  is  a.
 person,**

 SHRI  KANWAR  LAL  GUPTA:
 Rule  88  says:

 “No  motion  which  seeks  to  raise:
 discussion  on  a  matter  pending  be--
 fore  any  statutory  tribunal  or  statu-
 tory  authority  performing  any  judi-
 cial  or  quasi-judicial  functions  or
 any  commission  or  court  of  enquiry
 appointed  to  enquire  into,  or  in--
 vestigate,  any  matter  shall  ordinari-
 ly  be  permitted  to  be  moved.”

 मेरा  कहना  यह  है  कि  माननीय  सदस्य  ने

 जस्टिस  शाह  के  बारे  में  जो  'रिमाक्से  किये  है,
 ग्राप  उन्हें  एक्सपंज  करा  दीजिए  |

 सभापति  महीदय  :  रिकार्ड  को  देखने

 के  बाद  मैं  देखूंगा  कि  क्या  करना  है

 SHRI  KANWAR  LAL  GUPTA:**

 SHRI  VASANT  SATHE:  I  must  be-
 allowed  to  speak.

 MR.  CHAIRMAN:  I  would  like  to-
 draw  your  attention  to  rule  26  re--
 garding  the  scope  of  debate  on  sup-
 plementary  grants.

 Tt  says:

 “The  debate  on  the  supplemen--
 tary  grants  shall  be  confined  to  the
 items  constituting  the  same  and  no
 discussion  may  be  raised  on  the
 original  grants  nor  policy  underly--
 ing  them  save  in  so  far  as  it  may  be
 necessary  to  explain  or  illustrate
 the  particular  items  under  dis-
 cussion.”

 This  is  very  clear.  I  would  request
 Mr.  Sathe  to  confine  himself  only  to
 the  supplementary  grants.
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 SHRI  H.  L.  PATWARY  (Mangal-
 -doi):  I  want  to  know  whether  Mr.
 Sathe  is  speaking  on  his  behalf  or  he
 is  speaking  as  an  agent  of  somebody.
 (Interruptions)

 सभापति  महोरयः  मैं  ने  उन्हें  रूल  पढ़  कर

 सुनाया  है  |

 SHRI  VASANT  SATHE:  I  say  that

 I  oppose  this  demand  for  Rs.  1000/-
 or  whatever  it  is  or  even  for  Rupee
 l/-  for  the  Shah  Commission.

 “Why?**  कं

 Am  I  not  entitled  to  say  that?

 MR.  CHAIRMAN:  Don’t  say  it

 vagain  and  again.  (Interruptions)

 श्री  कंबर  लाल  गुप्त  pee

 सभापति  महोदय  :  श्री  साठे  सप्लोमेंटरी

 ग्रांट्स  के  बारे  में  बोलें  |  वह  इस  तरह  नामों

 को  मेन्शन  न  करे  I

 SHRI  VASANT  SATHE:  I  am
 within  the  scope  of  the  supplemen-

 ‘tary  demands  for  grants.  I  say,  they
 are  not  entitled  to  this  money.  I  am

 opposing  this  grant;  I  am  opposing  the
 ‘Government  in  having  this  grant.**

 SHRI  VASANT  SATHE:  **'

 AN.  HON.  MEMBER:  You  should
 not  allow  him,  Sir.

 SHRI  VASANT  SATHE:  **

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  प्र.  M.  PATEL):  On  a  point

 ‘of  order.  Mr  Chairman,  may  I  invite
 your  attention  to  page  161,  rule  334A?
 ‘It  reads:

 “A  notice  shall  not  be  given  pub-
 licity  by  any  member  or  other  per-
 son  until  it  has  been  admitted  by
 the  Speaker  and_  circulated’  to
 member...”

 “Has  it  been  done?
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 “Provided  that  a  notice  of  a
 question  shall  not  be  given  any
 publicity  until  the  day  on  which  the
 question  is  answered  in  the  House.”

 SHRI  VASANT  SATHE:  Titis  was
 admitted.  It  was  printed  and  cir-
 culated.  The  whole  world  knew
 about  it.  I  am  not  reading  out  any
 new  thing.  This  is  a  notice  which
 was  already  admitted.

 SHRI  H.  M.  PATEL:  Mr.  Chair-

 man,  I  want  your  ruling  on  this.  He
 cannot  be  allowed.

 MR.  CHAIRMAN:  Mr.  Sathe.  he
 had  read  out  rule  384A.  It  is  very
 clear  that  ‘a  notice  shall  not  be  given
 publicity  by  any  member  or  other
 person  unti]  it  has  been  admitted  by
 the  Speaker  and_  circulated  to
 Members”,

 SHRI  VASANT  SATHE:  This
 notice  was  admitted.  This  was  in
 1969.  This  was  admitted  by  the
 Speaker.  The  only  point  was,  time
 could  not  be  found  because  of  dis-
 solution  of  Lok  Sabha...  (Intcrrup-
 tions)

 MR.  CHAIRMAN:  Unless  you  give
 the  year,  date,  etc.,  you  will  not  be
 permitted.

 SHRI  VASANT  SATHE:  *  *

 SHRI  KANWAR  LAL  GUPTA:  On
 a  point  of  order.  Please  see  rules  25
 and  216.

 This  is  a  debate  on  the  Supplemeze
 tary  Demands.  Rule  2]6  says:

 “The  debate  on  the  supplemen-
 tary  grants  shall  be  confined  to  the
 items  constituting  the  same  and  no
 discussion  may  be  raised  on  ithe
 original  grants  nor  policy  under-
 lying  them  save  in  so  far  as  it  may
 be  necessary  to  explain  or  illustrate
 the  particular  items  under  dis-
 cussion.”

 That  is  No.  1.

 -**Expunged  as  ordered  by  the  Chair.
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 About  Rule  88  I  have  already  made
 the  ‘submission.

 मेरा  कहना  यह  है  कि  जो  कोटेशन  श्री  ग्
 >

 रहे  हैं--हमार  यहां  संविधान  में  प्रावधान

 है  कि  अगर  किसी  जज  को  हटाना

 हैं  तो  उस  के  लिये  एक  संप्रेट  धोशन  देना

 पड़ेगा,  खन के  बाद  हाउस  चाहे  तो  जज  को

 त्टा  सकता  हे  और  न  चाहे  तो  नहीं  हटा  सकता

 हैं  ।  अगर  साठे  साहब  जस्टिस  शाह  को

 डिस्कस  करना  चाहते  हैं  तो  एक  साब्सटेन्टिव

 मोशन  दे  और  वह  हाउस  के  सामने  झाये  ।

 लेकिन  सप्नीमेन्टी  ग्रान्ट्स  पर  बहस  के “क्त

 इम  तरह  की  बाव  नहीं  हो  सकती  हैं  ।  इस

 लिये  मेरा  प्रस्ताव  है  $  जस्टिस  शाह  के  बारे  मे

 जो  कुछ  कहा  गया  हू,  वह  हाउस  की  कार्यवाही

 में  से  एक्सपंज  किया  जाय  |

 MR.  CHAIRMAN:  After  examina-
 tion,  if  necessary  I  will  expunge  it.

 SHRI  KANWAR  LAL  GUPTA:
 No  question  of  consideration.  This
 is  a  very  serious  matter.  It  will  have
 very  wide  repercussions  and  I  must
 say  this  with  due  regard  to  my  friend,
 Mr.  Sathe.

 He  is  unnecessarily...

 SHRI  VASANT  Under
 what  rule?

 SHRI  KANWAR  LAL  GUPTA:  I
 have  quoted  the  rule.

 SATHE;:

 MR.  CHAIRMAN:  I  have  told  you
 that  after  examining  the  debates,  I
 will  see  what  should  be  done.

 SHRI  NARENDRA  P.  NATHWANI
 Gunagadh):  I  am_  referring  to
 Rule  353  which  says:

 “No  allegation  of  a  defamatory
 Or  jncriminatory  nature  shall  be
 made  by  a  member  against  any
 Person  unless  the  member  has  given
 Previous  intimation  to  the  Speaker

 AGRAHAYANA  23,  899  (SAKA)

 -

 1977-78  378

 and  also  to  the  Minister  concerned
 so  that  the  Minister  may  be  able  to
 make  an  investigation  into  the  mat-
 ter  for  the  purpose  of  a  reply:...”

 Even  an  allegation  defamatory  in
 nature  cannot  be  made  and  this  is  the
 worst  type  of  defamatory  allegation
 that  has  been  made.

 SHRI  VASANT  SATHE:**.

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN):.  Apart  from
 that,  Rule  352,  clause  (v)  says:

 “A  member  while  speaking  shall
 not—reflect  upon  the  conduct  of
 persons  in  high  authority  unless  the
 discussion  is  based  on  a  substantive
 motion  drawn  in  proper  terms;”

 Then  the  explanation  says:

 “The  words  ‘persons  in  high
 authority’  mean  persons  whose  con-
 duct  can  only  be  discussed  gn  a  sub-
 stantive  motion  drawn  in  proper
 terms  under  the  Constitution  or
 such  other  persons  whose  conduct,
 mm  the  opinion  of  the  Speaker,
 should  be  discussed  on  a  substantive
 motion  drawn  up  in  terms  to  be
 approved  by  him;”

 Then  according  to  Rule  353  no  allega-
 tion  of  a  defamatory  or  incriminatory
 nature.  no  aspersions  and  no  defama-
 tory  statement  can  be  allowed  to  be
 made  by  any  member  in  the  House
 without  his  first  giving  previous  inti-
 mation  to  the  Speaker.

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  Everything
 should  be  expunged.

 MR.  CHAIRMAN:  That  will  be
 done  after  I  have  examined  the
 debates.

 SHRI  VASANT  SATHE:  Mr.  Patel
 Saheb,  it  cannot  be  expung-d  accord-

 "*Expunged  as  ordered  by  the  Chair.



 3I9  D.S.  (General),

 {Shri  Vasant  Sathe]

 ing  to  your  wishes.  Expunction  is
 governed  by  Rule  380.

 MR.  CHAIRMAN:  Please  conclude.

 SHRI  VASANT  SATHE:  There-

 fore,  Sir,  through  this  demand  for
 erant  of  Rs.  45  lakhs  this  government
 wants  to  carry  on  only  a  malacious,
 false  propaganda  of  prosecution
 through  media  and  persecution
 through  the  Press  and  what  is  called
 in  the  American  parlance,***.

 Therefore,  I  oppose  this  demand
 asked  for  in  the  Supplementary  De-
 mands  for  Grants.

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 Why  don’t  you  convince  Mr.  Mohsin?

 5.40  hrs.

 [Mr.  Deputy  SPEAKER  in  the  Chair]

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  |  Sir,

 the  time  allotte@  by  the  BAC  for
 this  item  is  one  hour.  Discussion  is
 stil]  going  on.  Government  business
 is  getting  locked  up  in  this  fashion.  I
 would  request  you  to  sce  that  this
 item  is  disposed  of  within  the  time
 prescribed  by  the  B.AC.

 श्री  मनोहर  लाल  (कानपु?):  मान्यवर

 वित्त  मंत्री  जी  ने  जो  सप्लीमेंटरी  बजट  रखा

 है  उसका  मैं  समर्थन  करता  हूं  ।  अभी  मानदीय

 साठे  साहब  कह  रहे  थे  तो  नन्हें  बताना

 चाहता  हूं  कि जिस  समय  इमरजेंसी  खत्म  हुई  थी

 झौर  जनता  पार्टी  का  चुनाव  अभियान  चल

 रहा  था  तो  उस  समय  जब  हम  श्रपने  क्षेत्रों  में

 जाते  थे  तो  जनता  हमसे  एक  ही  बात  पूछती
 थी  कि  चुनाव  जीतने  के  बाद  और  जनता

 पार्टी  की  सरकार  बनने  के  बाद  क्या

 हम  लोग  इन्दिरा  गांधी,  संजय  गांधी,
 बंसी  लाल  आ्रादि  के  खिलाफ  या  कांग्रेस

 के  उन  लोगों  के  खिलाफ  जिन्होंने  देश  के  साथ
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 इमरजेंसी  में  प्रन्याय*किया  है  कुछ  कार्यवाही

 करेंगे,  उनको  सज़ा  देंगे  ।  शौर  हमने  उस  समय

 वायदा  किया  था  कि  जनता  पार्टी  की  सरकार

 बन  जाने  के  बाद  तुरन्त  कार्यवाही  की  जक  |

 मैं  समझता  हूं"  कि  जनता  पार्टी  की  सरकार  ने

 भूल  की  कि  8,  9  महीने  हो  जाने  के  बाद  भी

 शाह  कमीशन  के  ज़रिये  से  या  दूसरी  इन-

 क्वायरीज़  के  ज़रिये  से  जो  जांच  फरवायी  जा

 रही  है  यह  जांच  नहीं  होनी  चाहिये  थी

 (व्यवधान)  जिस  तरह  से  हम  लोगों

 को  इमरजेंसी  के  दौरान  जेलों  नें  डाला  गया

 था  उसी  तरह  श्री  सादे  को,  श्रीमती  इन्दिरा

 गांधी  को,  संजय  गांधी  को  जेल  में  डाल  देना

 चाहिये  था  ।  अगर  इन  लोगों  को  जेल  में

 डाल  दिया  जाता  तो  जो  सवाल  आज  पैदा  हो

 रहे  है  यह  पैदा  ही  नहीं  होते।  यह  जनता

 पार्टी  ने  सबसे  बड़ी  भूल  की  है  जो  हमने  इन

 लोगों  को  जेल  में  नहीं  डाला  श्राज  देश  के

 अन्दर  जो  श्रशान्ति  फैली  हुई  है,  जो  सैंबोटेज

 हो  हे  हैं,  यह  कुछ  नहीं  होता  श्रगर  यह  लोग

 जेल  में  बन्द  कर  दिये  गये  होते  ।  इसलिये  मैं

 मांग  करता  हूं  कि  इनको  जेल  में  डाला

 जाय  |

 हमारे  वित्त  मंत्री  जी  बैठे हुए  हैं,वह  रिटायर्ड

 आई०  सी०  एस०  है  इसलिये  उनको  पब्लिक  के

 लोगों  से  हमदर्दी  नहीं  है,  इनको  पूरी  जानकारी

 नहीं  हैं  ।  हम  चाहते  हैं  कि  वित्त  मंत्रालय  के

 माध्यम  से  जो  देश  की  जनता  उम्मीद  करती  है

 उसकी  ऑ्राशा्यों  और  भावनाओं  को  पूरा
 करने  के  लिये  ध्यान  दिया  जायगा  ।  उदाहरण

 के  तौर  पर  अभी  जैसे  कि  साइक्लोन  आया  है
 उसके  बारे  में  जनता  सरकार  काफी  कुछ
 क  रही  है,  ठीक  है  होना  चाहिये,  हमारा  तो

 बहना  है  कि  जो  कुछ  भी  न 1  है  कम  हुआ  है,

 श्रौर  ज्यादा  होना  चाहिये  था  बिना  किसी

 पार्टी  पोलिटिक्स  के  तो  जो  कुछ  भी  क्रिया  जा

 रहा  हैं  वह  बहुत  कम  हैं  ।

 ***Expunged  as  ordered  by  the  Chair.
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 दूसरी  बात  मैं  वित्त  मंत्री  जी  से  यह  कहना

 चाहता  हूं  कि  सी०  डी०  एस  *  की  स्कीम  खत्म

 कर  दी  गई  लेकिम  वापसी  के  लिये  कन्डीशन्स

 लगा  दी  गई  हैं,  उनको  खत्म  करना  चाहिये

 एलिल  आझाई०  सी०  के  लोगों  का  कांग्रेस  सपकार

 से  i974  में  एग्रोमेंट  हुमा  था  जिसको  इमरजेंसी

 में  खत्म  कर  दिया  गया  था।  हम  चाहते  है
 fr  उस  ऐग्रोमेंट  को  रेस्टोर  किया  जाय  और

 फिर  से  लाग  किया  जाय  ताकि  उनको  ब्रोनस

 ब्रादि  दिया  जा  सक्र  ।

 साठे  साहब  कह रहे  थे  कि  शाह  कमीशन

 पर  बटुत  पैसा  खर्च  किया  जा  रहा
 है

 हम

 तो  कहते  हैं  कि  जितना  खच  हो  रहा  है  वह

 कम  हैं,  अर  खच  किया  जाना  चाहिये  ।

 लेकित  जो  कुछ  इन  लोगों  ने  किया  है  वह
 सार  का  सारा  पब्लिक  के  सामन  आना  चाहिये

 शाह  कमीशन  के  जरिये  से  जिन  बातों  का

 पता  लग  रहा  है  वह  प्री  बातें  सामने  नहीं  ञ््रा

 रही  है।  सारी  बातों  की  जांच  होनी  चाहिये  ।

 मेरी  मांग  है  कि  इन  लोगों  के  खिलाफ  फौरन

 कार्यवाही  होनी  चाहिये  ।

 हम  अत  में  इन  मांगों  का  समथन  करते

 है  और  यह  निवेदन  करते  हैं  कि  ग्रव  की  बार  जो

 बजट  यहां  पर  लाथा  जाये  उसमें  जनता

 पार्टी  की  झनक  होनो  चाहिये  अर  बह  जनता

 को  ग्रकांक्षाओं  के  मुतादिक  होना  चाहिये,
 यो  मेरा  निवेदन  है  ।

 MR.  DEPUTY-SPEAKER:  The
 Minister  will  now  reply.

 SHRI  H.  M.  PATEL:  Mr.  Deputy-
 Speaker,  Sir,  the  discussion  on  the

 Supplementary  Demands  for  Grants
 has  almost  become  a  budget  debate.
 This  has  been  a  prolonged  debate  on
 issues,  some  of  which  are  not  strictly
 relevant.  Nevertheless,  I  shall  en-
 deavour  to  reply  to  88  many  points
 raised  by  Members  as  possible.

 The  matter  that  seems  to  worry
 Many  hon.  Members  of  this  House  is
 the  cyclone  and  the  disaster  that  it
 has  caused  in  various  parts  of  South
 India.  There  is  no  doubt  that  in  the
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 South  the  havoc  that  was  wrought  by
 the  cyclone  was  tremendous.  A  great
 deal  of  suffering  resulted  from  it,  and
 it  will  take  a  great  deal  of  effort  to
 redress  and  rehabilitate  the  people  of
 the  entire  area  which  has  been
 affected.

 It  is  said  that  the  Centre  has  not
 risen  to  the  occasion  by  making  avail-
 able  resources  that  may  be  necessary
 to  face  this  disaster.  Whatever  be
 the  magnitude  of  the  disaster,  we.
 must  necessarily  proceed  to  deal  with
 it  according  to  some  rules  and  comply
 with  some  procedures.  One  hon.
 Member  said  that  too  much  emphasis
 should  not  be  put  on  the  rules  and
 regulations.  I  am  afraid  jf  Govern-
 ment  is  to  be  run,  rules  and  regula-
 tions  have  to  find  a  certain  place.
 (Interruptions)  It  is  obvious  that  so
 many  human  beings  are’  involved.
 How  assistance  hag  to  be  given  is
 the  point.  The  Centre  proceeds  on
 the  basis  of  principles  laid  down  by
 the  Sixth  Finance  Commission  Report.
 Accordingly,  a  Committee  visited  the
 areas  affected  by  cyclone  and  having
 visited,  it  submitted  its  recommendze
 tions  on  the  basis  of  which,  the  Go-
 vernment  has  made  the  _  allocations.
 That  part,  I  think,  is  admitted.
 Therefore,  on  that  basis  allocations
 are  made.  They  are  made  as  plans
 advance.  Naturally,  the  question
 arises  that  when  Such  a  large  amount
 is  taken  as  a  Plan  advance,  what  will
 happen  when  the  plan  comes  to  be
 formulated?  Undoubtedly,  that  has  to
 be  taken  into  account.  The  very  fact
 that  the  magnitude  of  the  disaster  is

 great  and  the  money  that  has  to  be
 given  as  plan  advance  is  correspond-
 ingly  large  even  though  it  may  not
 come  up  to  whatever  the  hon.  Mem-

 bers  may  have  expected,  nevertheless,
 the  amount  is  huge.  The  Government
 will  have  to  find  ways  and  means  of
 ensuring  that  the  plan  schemes  and

 proposals  are  not  eroded;  that  the
 development  goes  forward  ag  we
 would  like  it  to  go  forward.  There-
 fore,  we  will  have  to  find  ways  by
 which  this  could  be  achieved.  That
 has  to  be  done  and  it  will
 be  done.  With  this  assurance  that
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 there  will  be  790  question  of
 allowing  the  development  plans  of
 the  States  to  be  affected.  |  hope
 the  hon.  Members  will  be  content.
 Undoubtedly.  the  assessment  of  che
 damage  that  has  been  done  and  the
 assessment  of  the  moneys  that  would
 be  required  in  order  to  rehabilitate
 people,  industry.  farms  and  so  on  is
 large  but  it  has  not  all  to  be  met

 in  one  day  or  one  month  or  two
 months.  What  is  immediately  required
 is  the  first  thing  that  must  come  -nto
 question.  Let  me  say  that  even  ihe

 Andhra  Government  has  sanctioned  ६०
 far  Rs.  i0  crores.  It  is  not  easy  just
 to  spend  money.  Moneys  will  be
 made  available  as  they  come  fo  be
 needed.  The  Prime  Minister  has
 said  categorically  that  money  will  not
 come  jn  the  way  of  tackling  any  pro-
 lem  that  arises  from  this  major  dis-
 aster  which  has  befallen  these  areas.
 That  assurance  should  have  satisfied
 the  hon’ble  Members.  I  repeat  that
 assurance  here  and  as  I  have  ‘uid
 although  the  money  just  now  given
 is  as  Plan  advance  yet  we  shall  try
 and  see  how  inspite  of  that  ithe
 development  is  not  affected.

 SHRI  0.  V.  ALAGESAN  (Arko-
 nam):  I  would  like  to  know  the
 actual  recommendations  made  by  the
 Central  team.

 SHRI  H.  M.  PATEL:  We  have  rot
 deducted  a  single  paise  out  of  what
 they  recommended.  There  has  been
 no  cut  imposed  at  all  by  the  Central
 Government,

 SHRI  0.  V.  ALAGESAN:  Are  we
 to  understand  that  no  further  monev
 will  be  released  by  the  Central  Finance
 Ministry?

 SHRI  H.  M.  PATEL:  I  think  this  :s
 an  unnecessary  question  and  interrup-
 tion  because  ag  problems  are  brought
 and  requests  come  along  to  the  Finance
 Ministry  they  are  going  to  be  consi-
 dered.  For  instance,  tobacco  is  one  of
 the  major  crops  of  Andhra  Pradesh.
 A  proposal  came  about  it  and  about
 Rs.  44  crores  have  been  ‘advanced
 and  the  banks  have  been  asked  to  make
 it  available  to  the  Tobacco  Board  in
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 accordance  with  the  recommendations
 of  that  Board.  Similarly.  instructions
 have  been  given  to  the  nationalised
 banks  that  they  should  advance  loans
 lo  agricusturists  as  quickly  as  possi-
 ble.  The  insurance  companies  agve
 been  told  that  they  must  dispose  of
 the  claims  as  speedily  as  posstiie.
 Government  is  ready  to  see  that  this
 particular  disaster—which  is  a  natio-
 ng]  disaster—-where  human  beings  are
 affected  there  is  no  question  of  ‘leal-
 ing  with  it  in  any  otner  way  xcert
 in  the  way  that  ensures  that  the  suff-

 ering  of  those  who  have  suffered  is
 minimised  by  whatever  we  do  wtte.
 the  suffering  has  come  upon  them.

 SHRI  VAYALAR  RAVI:  Sir,  whest
 to  the  tune  of  Rs.  0  crores  has  ween
 released  to  the  flood  affected  arecs
 under  the  scheme  ‘Food  for  Work’.
 Will  the  Minister  release  wheat  under
 this  scheme  for  the  cyclone  affected
 areas?

 SHRI  H.™M.  PATEL:  So  far  as
 foodgrains  are  concerned  we  have

 given  the  State  Governments  the

 quantitics  that  they  asked  for.  Apart
 from  the  ‘Food  for  Work’  we  have

 given  about  45.000  tonnes  of  wheat
 and  rice—thirty  thousand  tonnes  to
 one  State  and  about  twenty  thousand
 tonnes  to  another  State.  They  have
 been  given  adequate  quantities  for
 free  distribution.  As  demands  ‘came,

 appropriate  quantities  have  gone  to
 other  areas  also  which  had  been  illec-

 ted.  For  insiance.  Kerala.  J  do  not
 think  that  Pondicherry  will  be  left  un-
 assisted  because  Pondicherry  avact
 from  anything  else  is  the  direct  res

 ponsibility  of  the  Central  Government.

 Shri  Kanwar  I.al  Gupta  referred  to

 a  statement  which  had  been  laid  on

 the  Table  of  the  House  by  fim  «.ic

 zlthough  he  has  brought  the  matter  in

 skilfully  within  the  mischief  of  TO

 plementary  demands  saying  that  we

 should  tighten  up  our  machinery  “or

 collecting  revenue,  I  may  say  that  he

 has  given  a  copy  a  couple  of  days  ago
 and  I  am  having  it  examined  by  the

 Central  Board  of  Revenue  and  ofter

 that  study  is  over  if  necessary  other
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 steps  will  be  taken  as  such  referring  it
 to  the  CBI  if  that  is  necessary.

 SHRI  KANWAR  LAL  GUPTA:  Not
 only  about  this  particular  instance.
 There  are  other  cases  also  about  Mrs.
 Indira  Gandhi  and  the  directors  of
 Maruti.  You  should  create  a  ceil.
 That  was  my  demand.

 SHRI  मल.  M.  PATEL:  Whatever  mat.
 ters  come  to  our  nofce,  we  shall  pur-
 sue  them.  What  the  hon.  Member
 has  pointed  out  will  be  borne  in  mind
 and  whatever  further  action  is  cal-
 led  for,  will  be  taken.

 SHRI  KANWAR  LAL  GUPTA:  ‘The
 general  feeling  is  that  the  Finance
 Ministry  is  soft  with  those  people.  Do
 you  not  know  what  has  been  going
 on  in  this  country?  Why  do  you  not
 create  a  cell?  Why  do  you  ask  for
 further  information?

 SHRI  H.  M.  PATEL:  I  do  not  ask
 for  any  more  information.  Informa-
 tion  that  you  have  given  as  well  as
 such  information  as  is  already  with
 us,  will  be  gone  into.  On  that  action
 wil  be  taken.  I  hope  he  will  agree
 with  me  that  we  should  not  act  until
 we  have  full  and  satisfactory  gata  to
 proceed  further.  He  seems  to  be  so
 dissatisfieq  with  the  Finance  Minister;
 several  other  members  also  appear  to
 be  dissatisfied  with  the  Finance  Minis-
 ter.  I  think  that  the  finance  minister’s
 is  070  position  which  ig  bound  to  dis-
 please  people  more  often  than  please
 them....  (Interruptions)

 Hon.  Member  Shri  P.  K.  Deo  reter-
 Ted  to  various  matters.  He  said  for-
 ests  should  not  be  cut  down  and
 that  they  should  be  looked  after.  Ano-

 ther  Member  also  mentioned  that.  I

 entirely  agree  with  him  because  I
 am

 in  8  position  to  know  what  disas-

 con  a  can  really  bring.  We  are  fully

 itis
 of  that  and  we  are  doing

 i  vn
 Ing  that  we  can,  to  see  they  are

 afforestatin
 to  be  further  denuded  and

 hand  m
 ion  activities  are  taken  in

 certain  ore  and  more.  He  referred  to

 sure  hi  ‘TTigation  projects,  I  ean  ASS
 im  that  itrigation  is  being  given
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 the  highest  priority  by  this  govern-
 ment  and  whatever  projects  are  ac-
 cepted  will  be  implemented  with  the
 utmost  expedition.

 In  so  far  as  Indiravati  scheme  is
 concerned,  a  fresh  survey  is  being
 carried  out  because  the  earlier  survey
 was  not  considered  to  be  sufficient.

 SHRI  P.  K.  DEO  (Kalahandi):  7६
 has  been  completed;  it  has  been  clear-
 red.

 SHRI  H.  M.  PATEL:  Then.  on  that
 basis  further  action  will  be  faken.

 Mrs.  Parvathi  Krishnan  referred  to
 a  number  of  matters,  most  of  them
 not  really  strictly  relevant  to  the

 supplementary  demands  for  grants.  I
 have  no  doubt  that  her  intention  was
 only  to  ensure  that  on  those  particular
 inatters....

 6.00  hrs.

 SHRIMATI  PARVATH]  KRISH-
 NAN:  Reference  to  afforestation
 made  by  another  hon.  member  is
 relevant,  but  only  what  I  said  is  irre-
 levant!  He  has  replied  to  so  many

 points  raised  by  other  hon.  members.
 If  it  is  convenient,  it  is  relevant;
 otherwise  not.  This  js  most  unseemly.

 SHRI  H.  M.  PATEL:  I  do  not
 know  what  the  unseemliness  is.  Per-

 haps  she  did  not  hear  what  I  said.  I

 said,  the  hon.  member  Shri  P.  K.  Deo
 and  other  hon.  members  spoke  about
 afforestation.  I  will  now  say,  the
 hon.  member,  Shri  P.  K.  Deo  and  the
 hon.  member,  Mrs.  Parvathj  Krish-

 spoke  about  afforestation.  (In-
 terruptions).  There  was  a  reference
 to  hosiery  industry  by  Mrs.  Parvathi
 Krishnan...

 SHRIMATI  PARVATHI  KRISHe
 NAN:  If  my  points  were  irrelevant,
 your  reply  is  equally  irrelevant.

 SHRI  H.  M.  PATEL:  Since  already
 she  has  decided  that  my  reply  will  be
 irrelevant,  I  see  no  point  in  taking
 any  time  over  it.



 327  D.S.  (General),

 (Shri  H.  M.  Patel)

 I  declare  it  as  relevant  and  than  pro-
 ceed  to  explain.  I  am  glad  that  her
 anger  has  disappeared  now.  She  is
 perhaps  aware  that  as  part  of  this
 Year’s  budget  proposals,  the  small-
 scale  manufacturers  have  been  ex-
 empted  from  payment  of  excise  duty
 on  their  first  clearance  upto  Rs.  30
 lakhs  in  a  financial  year  provided  that
 the  clearance  of  all  excisable  goods  in
 the  preceding  financial  year  did  not
 exceed  Rs.  30  lakhs.  This  really
 covers  her  point  about  hoisery
 industry.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  They  wanted  you  to  raise  the
 exemption  limit  on  permissible  in-
 vestment  beyond  Rs.  0  lakhs  because
 the  cost  of  machinery  has  gone  up.

 SHRI  H.  M.  PATEL:  I  was  refere
 Ting  to  Rs.  30  lakhs  of  production.  In
 fact,  they  cOme  under  the  mischief  of
 that  all-embracing  thing  that  on
 whateVer  there  is  no  excise  duty,  they
 will  pay  2  per  cent  excise  duty.  It  is
 neither  small-scale  nor  large-scale
 but  it  is  the  residuary  item  under
 which  they  come.

 श्री  महीलाल  (विजनोर)  :

 एग्रीकल्वरल  इम्प्लोमंटस,  के  बारे  में

 माननोय  वित्त  मंत्री  जो  की  क्या  राय  हैं,
 उनको  क्‍या  छूट  देना  चाहते  हैं ।  मैँ

 पीड़ित  क्षेत्रों  के  लिये  पूछ  रहा  हू  ।

 SHRI  H.  M.  PATEL:  This  is  not  a
 budget  debate.  I  have  only  come  with
 supplementary  demands  for  grants  on
 the  original  budget.  I  have  not  come
 with  only  new  budget  proposals.

 श्री  महो  लाल  (बिजनोर)  :  पीड़ित

 क्षेत्र के  लिये  पूछ  रहा  हूं,  सबके  लिये

 नहों  पूछ  एहा  हूं  ।

 SHRI  H.  M.  PATEL:  In  fact,  in
 answer  to  a  question  which  was  ralsec
 the  other  day  in  the  House,  it  was
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 stated  that  agricultural  implements
 are  being  given  exemption.  That  was
 mentioned  the  other  day.

 As  far  as  I  know,  no  other  relevant
 issue  was  raised.  Of  course,  a  sugges-
 tion  was  made  for  the  creation  of  a
 new  Ministry  to  take  care  of  such
 disasters.  A  reference  was  made  to:
 khadi  and  also  sugar  industry.  But
 these  really  do  not  arise  from  the

 Supplementary  Grants  that  I  am  ask-
 ing  for.  The  suggestion  will  be  exa-
 mined.  So  far  aS  industrial  units  in
 backward  areas  are  concerned,  the
 correct  position  is  that  originally  in
 the  budget  we  had  provided  Rs.  30
 crores.  Now  we  are  asking  for  an-
 other  Rs,  5  crores.  So,  we  are  trying
 to  do  more  for  the  backward  areas,
 and  not  less.  I  think  I  have  covered
 all  the  essential  points  that  were  raised
 during  this  discussion,  and  I  should
 not  take  more  time  of  the  House.

 MR.  DEPUTY-SPEAKER:  I  shall
 now  put  all  the  cut  motions  to  the
 vote  of  the  House,  unless  any  parti-
 cular  member  desires  any  particular
 eut  motion  to  be  put  separately.

 All  the  cut  motions  were  put  and  cut
 motion  to  be  put  separately  negatived.

 MR  DEPUTY-SPEAKER:  The
 question  is:

 “That  the  respective  Supplemen-
 tary  sums  not  exceeding  the  amounts
 on  Revenue  Account  and  Capital
 Account  shown  in  the  third  column
 of  the  Order  Paper  be  granted  to
 the  President  out  of  the  Consolidated
 Fund  of  India  to  defray  the  charges
 that  will  come  in  course  of  payment
 during  the  year  ending  the  8lst  day
 of  March  978  in  respect  of  the
 following  demands  entered  in  the
 second  column  thereof—

 Demands  Nos.  2,  5,  7,  12,  16,  82,

 34,  40,  49,  53,  56,  63,  64,  82,  84,

 86,  89,  00  and  105.”

 The  motion  was  adopted.
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 for  Grants  (General)  for  1977-78  voted

 No.  of
 Demand

 Name  of  Demand  Amount  of  Demand  for  Grant
 voted  by  the  House

 MINISTRY  OF  AGRICULTURE  AND  IRRIGATION

 2  Agriculture

 Forest uw

 3  Department  of  Rural  Development

 MINISTRY  OF  CHEMICALS  AND  FERTILIZERS

 42  Chemicals  and  Fertilizers  Industries

 MINISTRY  OF  COMMERCE

 46  Foreign  Trade  and  Export  Production

 MINISTRY  OF  ENERGY

 32  Power  Development

 MINISTRY  OF  EXTERNAL  AFFAIRS

 34  Ministry  of  External  Affairs

 MINISTRY  OF  FINANCE

 40  Transfers  to  State  and  Union  Territory  Governments

 MINISTRY  OF  HEALTH  AND  FAMILY  WELFARE

 49  Medical  and  Public  Health

 MINISTRY  OF  HOME  AFFAIRS

 53  Department  of  Personnel  and  Administrative  Reforms

 50  Other  expenditure  of  the  Ministry  of  Home  Affairs

 MINISTRY  OF  INDUSTRY

 63  Industries

 64

 MINISTRY  OF  SHIPPING  AND  TRANSPORT

 Village  and  Smali  Industries.

 82  Ports,  Lighthouses  and  Shipping
 ——

 Revenue

 Rs.

 10,00,00,000

 '1,00,000

 20,00,00,000

 25,01,86,000

 29,00,00,000

 6,2,0I,000

 121,95,00,000

 4,29,30,000

 10,92,000

 2,000

 5,00,00,000

 Capital

 3,01,89,000

 139,87,00,000

 117,80,00,000

 5,38,00,000

 87,76,000

 20,00,000

 4,50,00,000

 20,  55,00,;000,
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 Revenue  Capital

 Rs.  Rs.
 MINISTRY  OF  STEEL  ANI)  MINES

 84  Department  of  Steel  I,000

 86  Mines  and  Minerals  12,20,79,000

 MINISTRY  OF  SUPPLY  AND  REHABILITATION

 89  Department  of  Rehabilitation

 DEPARTMENT  OF  ATOMIC  ENERGY

 3,86,00,000

 r00  Atomic  Energy  Research,  Development  and  Industrial

 Projects

 DEPARTMENT  OF  SPACE

 i05  ,  Department  of  Space

 §,00,00,000

 56,00,000

 36.6  brs.

 APPROPRIATION  (NO.  4)  BILL,
 1977*

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING

 (SHRI  H.  M.  PATEL):  I  beg  to  move
 for  leave  to  introduce  a  Bill  to  au-
 thorise  payment  and  appropriation  of
 certain  further  sums  from  and  out  of
 the  Consolidated  Fund  of  India  for  the
 services  of  the  financial  year  1977-78.

 MR.  DEPUTY-SPEAKER:  The  que:-
 tion  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  authorise  payment
 and  appropriation  of  certain  further
 sums  from  and  out  of  the  Consolid-
 ated  Fund  of  India  for  the  services
 of  the  financial  year  1977-78”.

 The  motion  was  adopted.

 SHRI  H.  M.  PATEL:  I  introducet
 the  Bill.

 I  beg  to  move?:

 “That  the  Bill  to  autohrise  pay-
 ment  and  appropriation  of  certain

 further  sums  from  and  out  of  the

 Consolidated  Fund  of  India  for  the
 services  of  the  financial  year  1977-

 78,  be  taken  into  consideration.”

 MR.  DEPUTY-SPEAKER:  The  ~ues-
 tion  is:

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  India  for  the
 services  of  the  financial  year  1977-
 78,  be  taken  into  consideration.”

 The  motion  was  adopted.

 MR.  DEPUTY-SPEAKER:  We  shall
 now  take  up  clause-by-clause  consi-

 deration.  The  question  is:

 “That  clauses  2  and  3  and  the
 Schedule  stand  part  of  the  Bill’.

 The  motion  was  adopted.

 Clauses  2  and  3  and  the  Schedule

 were  added  to  the  Bill.

 Clause  l  the  enacting  Formula  and
 the  Title  were  added  to  the  Bill.

 SHRI  H.  M.  PATEL:  I  beg  to  move:
 “That  the  Bill  be  passed.”

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “That  the  Bill  be  passed”,

 The  motion  was  adopted.

 *Published  in  Gazette  of  India  Extra  ordinary,  Part  II,
 14-12-77.

 section  2,  dated

 zIntroduced/Moved  with  the  recom  mendation  of  the  President.
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 6.0  hrs.

 MOTION  RE.  DEVELOPMENT  OF
 SUNDERBANS

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  I  beg  to  move:

 “That  this  House  notes  with  con-
 cern  the  poverty  and  backwardness
 of  Sunderbans  in  West  Bengal  and
 recommends  that  a  Parliamentary
 team  should  extensively  tour  the
 area  4977  and  at  the  same  time
 the  Central  Government  should—

 (a)  save  the  people  and  their  ‘and
 there  from  invasion  of  saline  water
 coming  from  sea;  and

 (b)  take  steps  tc—

 (i)  irrigate  the  area.

 (ii)  rescue  the  area  from  se-
 vere  backwardness  that  it  suffers
 from’’.

 Sunderbans  is  the  outcome  of  tne
 indomitable  courage  and  tenacity  of
 the  people.  Dire  poverty  and  land
 famine  have  pushed  people  to  live  in
 that  particular  area  where  living  is
 indeed  very  difficult  today.

 Today  it  is  a  very  sensitive  area
 because  it  is  bordering  on  Bangla
 Desh  and  facing  the  Sea  which  has
 direct  access  to  Diego  Garcia,  the
 American  base  in  the  Indian  Ocean.
 Security  can  be  ensured  only  through
 material  growth,  growth  in  respect  of
 communications,  rail  transport,  road
 transport,  water  transport  etc.  They
 are  the  poorest  people,  the  greatest
 sufferers  today.

 This  area  sufters  from  the  worst
 regional  imbalances  and  you  will  ve
 surprised  to  know  that  the  other  245
 when  I  was.in  Sunderbans  I  came  to
 a  place  called  Pather  Pratima  where
 I  was  told  you  can  get  a  day  labour:zs
 for  your  chapatis  a  day,  working  eight
 to  ten  hours  a  day,

 On  the  one  side  is  a  part  of  Delta
 face  and  then  between  the  Hooghly
 and  Padma-Meghna_  estuaries  there
 is  a  span  of  about  400  km.  or  270  miles
 covering  about  28,:000  sq.  miles.

 Sundarbans  (Mot.)
 The  colonisation  of  the  area  star-

 ted  trom  about  1830.  In  1963,  5,000
 acres  were  used  for  the  resettlement
 of  the  erstwhile  East  Pakistan  dis-
 placed  persons.

 In  recent  years  the  fertility  status
 of  this  area  has  gone  down  and  it  is
 mostly  a  single  crop  area.  Even  what-
 ever  little  crop  they  are  able  to  grow
 remains  in  perennial  danger  and  that
 is  due  mainly  due  to  the  invasion  of
 saline  water  coming  from  the  sea.

 This  should  be  treated  as  a  national
 problem.  This  is  the  first  time,  I  re-
 ckon,  that  we  are  talking  about  Sun-
 derbans  at  the  national  level.  There
 are  miles  and  miles  of  mud  embank-
 ments  there,  but  they  are  not  good
 enough,  they  cannot  stand  the  invasion
 of  the  saline  water  coming  from  the
 sea,  and  they  often  collapse.  Therefore,
 the  basic  development  constraint  in
 Sunderbans,  namely  invasion  of  sal-
 ine  water  from  the  sea,  has  to  be  stop-
 ped  permanently.  Otherwise,  the
 prroblem  would  go  on  mounting.  Even
 today  it  is  colossal.

 Only  ‘the  national  exchequer  of  this
 great  country  can  meet  such  a  chall-
 enge  from  nature,  because  the  State
 Government,  with  their  meagre  re-
 sources,  are  neither  equipped  nor
 should  be  expected  to  meet  the  chal-
 lenge  of  the  sea  water.

 ——

 The  problem  is  how  to  save  7737,
 967  acres  of  ‘cultivable  land,  i.e.  about
 1,000  square  miles,  inhabited  by  about
 2,02,200  people  according  to  the  97l
 census.  It  has  gone  up  considerably
 now.  Out.of  the  total  population,  the
 Scheduled  Castes  and  Scheduled  Tri-
 bes’  population  comes  to  about  43.3
 per  cent  according  to  97l  Census.  The
 present  figures  are  not  in  my  hand.

 The  marginal  embankments  to  pro-
 tect  this  area.  the  land  and  the  people,
 their  property  and  living.  cover  an
 area  of  3,500°-km.  They  are  mostly  of
 a  very  weaknature  and  very  tempo-
 rary.  In  September,  976,°  when
 nature  became  very  aggressive  in  that
 region,  at  least  2,907  breaches  were
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 found  and  noticed.  Embankments
 covering  an  area  of  466  km.  were
 washed  away.  About  4560  km.  em-
 bankments  were  damaged.  Only  264
 km.  embankments  has  so  far  been
 strengthened  with  the  assistance  of
 rural  production  programme  and
 world  tood  programme.  This  year,
 between  April  and  June,  further  ex-
 tensive  damaged  have  taken  place
 ana  a  big  length  of  embankments
 stands  vulnerable.

 I  have  already  stated  that  the  State
 Government  has  very  limited  re-
 sources.  The  Congress  Government
 left  the  State  Exchequer  bankrupt.
 Even  the  works  done  in  976  have  not
 been  paid  for  and  the  contractors  have
 refused  to  take  more  in  hand  because
 the  bills  have  remained  unpaid.  If
 we  want  to  save  the  life  and  living
 of  the  people  and  the  valuable  national
 asset,  namely,  the  land,  from  the  fury
 of  the  invasion  of  saline  water  from
 the  sea,  we  must  have  pucca,  if  pos-
 sible,  brick-built  embankments.  The
 embankments  have  to  be  heavily  ar-
 moured  because  in  specially  vulner-
 able  portions,  the  thrust  is  very  severe.
 The  embankments  requiring  heavy
 protection  will  cover  an  area  of  250
 miles.  If  we  take  into  account  Rs.  7
 lakhs  per  mile  the  estimated  cost  will
 be  Rs.  7.5  crores.  The  embankments
 requiring  light  protection  cover  an
 area  of  about  400  miles.  At  the  rate
 of  Rs.  2.5  lakhs  per  miles  the  esti-
 mated  cost  will  come  to  about  Rs.  0
 crores.  The  total  minimum  require-
 ment  today  is  Rs.  27.5  crores.  Besides
 closure  bunds  which  could  be  created
 to  protect  the  land,  the  phase  I  pro-
 gramme  is  expected  to  protect  50,000
 hectares  of  cultivable  land.  I  quote:

 “Sunderbans  Delta  Project,  phase
 I:  Under  the  project  three  major
 closure  dams  had  been  proposed  to
 be  built....

 These  closure  dams  would  create
 reservoir  area  of  3,850  hectares  with

 a@  capacity  of  02  million  cubic
 meters.
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 The  project  includes  construction
 of  five  master  sluices  to  take  care
 of  surface  drainage  from  the  re-
 claimed  area  as  well  as  from  the
 areas  lying  further  north  draining
 so  far  into  the  Saptamukhi  river
 system.  Besides  it  the  Phase  |  of  the
 Project  includes  construction  of  75
 km.  of  marginal  dykes.  The  total
 length  of  dykes  would  be  20  km.
 (75  km,  marginal  embankment  and

 45  km.  for  ciusure  bunds).  It  is
 pianned  to  have  20  km.  of  road
 throughout  the  length  of  the  em-
 bankmenis  with  two  lanes.

 The  total  area  of  the  enclosed
 Jand  will  be  .25  lakh  acres....The
 area  of  the  proposed  reservoir  would
 be  6.250  acres.  Thus  the  total  area
 under  water  after  completion  of
 the  project  is  expected  to  be  10.694
 acres.  The  net  available  land  for
 cultivation  excluding  the  water
 bodies  and  estimated  requirement  of
 residential  use  will  be  =  ar-
 ound  one  jakh_=  acres.  There-
 fore,  about  20.000  acres  of  ad-
 ditional  land  would  be  available  for
 cultivation.  The  other  projected
 gains,  in  addition  to  flood  protection
 (125,000  acres)  are  facilities  for  jr-
 rigaton  and  development  of  fish-
 eries.  Nearly  17,000  acres

 “could  be  brought  under  _irriga-
 tion  and  10,700  acres  of  fresh  water
 area  would  be  available  for  culture
 of  fish.  The  sweet  water  resources
 could  also  be  used  for  industria)
 and  other  purposes.  The  another
 substantial  benefit  would  be  redite-
 tion  (8l  per  cent)  in  length  of  pro-
 tecting  dykes  to  be  maintained.”

 This  is  a  very  important  piece  af
 document.

 The  total  cost  estimated  by  the
 Dutch  experts  of  NEDECO  on  the
 wage  price  level  of  96i-62  was  Rs.
 6.5  crores  and  of  1972-73  was  Rs.  9i.32
 crores.

 The  amount  would  not  be  required
 all  at  a  time.  It  will  take  at  least  nine
 years  to  construct  the  whole  _  thing.
 Therefore,  the  amount  could  be  spread
 over  a  period  of  nine  years.  The  Irri-
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 gation  and  Waterways  Department  of
 the  West  Bengal  Government  had
 drawn  up  another  project  for  the  en-
 tire  region  excluding  the  comand  area
 of  delta  project,  Phase  I,  about  which

 I  have  just  now  mentioned.  That
 works  out  to  Rs.  11,26,92,000.  That
 would  include  sluices  costing  Rs.
 62.52  lakhs,  the  remaining  embank-
 ments  Rs.  275.26  lakhs,  revetment
 works  at  vulnerable  zones  Rs.  155.41
 lakhs,  retired  and  ring  bunds  Rs.  35.73
 Jakhs  and  overland  crossbunds  Rs.  498
 lakhs.

 We  are  very  happy  to  see  that  ihe
 Central  Government  had  come  to  vres-
 cue  to  a  situation  of  this  nature,  un-
 der  somewhat  similar  circumstances,
 in  Kerala  to  save  the  people  and  land
 from  the  invasion  of  sea.  In  reply  to

 ra  question  of  20th  March,  1973,  which
 was  replied  to  by  the  Minister  for  ir-
 rigation  and  Power,  it  had  been  said:

 “Taking  into  account  the  magni-
 tude  of  the  problem  and  the  ned
 for  speedy  implementation  of  anti-
 erosion  measures  in  Kerala,  tbe
 Government  of  India  have  agreed

 _to  provide  special  financial  assist-
 ance  during  the  last  two  years  of
 the  Fourth  Plan  to  enable  fhe  State
 Government  to  implement  a  yprog-
 ramme  of  Rs.  4  crores  a  year.  This
 assistance  should  be  released  to
 meet  the  expenditure  over  and
 above  the  provisions  made  in  the
 State  Plan  of  Rs.  .3  crores  in  [972-
 WB.  ete,  et.

 Again  on  l7th  March,  1975,  in  rep'v
 to  Unstarred  Question  No.  367  it  was
 stated:

 “A  length  of  about  l3  kilometres
 have  been  protected  upto  the  end
 of  the  Fourth  Plan  with  an  outlay
 of  Rs.  7.50  crores  of  which  the
 Centre  has  provided  special  loan  as-
 sistance  of  Rs.  4.59  crores.  These
 measures  are  being  continued  in
 the  Fifth  Plan  also  for  which  an

 outlay  of  Rs.  20  crores  has  been
 tentatively  proposed.”

 J  am  very  glad  to  find  that  this  has
 been  done.
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 Recently.  a  repiy  has  been  given  to
 Unstarred  Question  No.  26  dated  14-
 l-977.  The  Minister  had  visited  the
 areas  affected  by  sea  erosion  in  Ke-
 rala.  In  that  reply  it  has  been  state:

 “However,  taking  into  account
 the  need  for  speedy  implementation
 of  anti-sea  erosion  measures  in  the
 State,  the  Centre  has  provided  spe-
 cial  loan  assistance  to  the  State
 Government  for  accelerating  the  ap-
 proved  anti  sea  erosion  schemes  in-
 cluded  in  the  State  Plan.  The
 amount  made  _  available  during
 the  first  three  years  of  the  Fifth
 Plan  has  been  Rs.  3.75  crores,  Dur-
 ing  the  current  year,  an  amount  of
 Rs.  l  crore  has  been  released  so
 far  for  this  purpose.”

 Therefore,  this  is  the  position.  Tler:
 is  a  case  which  could  be  used  as  aq
 parallel  instance.  It  is  a  case  where
 the  people  are  suffering  because  of
 invasion  by  saline  water  coming  from
 sea,  and  it  has  to  be  treated  as  a  ne-
 tional  problem.  We  would  earnestly
 make  this  request  to  the  Central  Tov-
 ernment  through  you,  Sir.——The  kon.
 Prime  Minister  has  taken  the  trouble
 of  coming  and  listening  to  us—to  be
 generous  and  save  these  20  lakhs  «cf
 people  from  perpetual  misery,  poverty
 and  destruction,  The  State  Governmet
 resources  are  very  meagre;  ifitis  left
 in  their  hands,  I  do  not  think,  in  our
 life  time,  people  will  have  any  relief.
 The  poverty  there  is  something  un-
 believable.  Prof.  Madhu  Dandavate
 should  go  there;  we  expect  that  he
 will  inaugurate  the  railway  line  after
 the  final  location  survey  is  done.  He
 is  keeping  mum.  That  is  the  trouble.

 There  should  be  a  massive  roz-
 ramme  for  multiple  cropping  and  crop
 diversification.  Production  of  com-
 mercial  and  cash  crops  is  also  neces-
 sary.  It  is  predominantly  an  agrarisn
 area  with  88.53  per  cent  of  people  in
 agriculture.

 There  is  a  deep  pauperisation
 and

 the  percentage  of  owner-cultivation  to
 the  total  agricultural  worker  is:  in



 339  Development  of

 [Shri  Joytirmoy  Bosu]}
 96]  it  was  65.86  per  cent  and  im  1971
 it  was  49.84  per  cent.  You  realise  how
 much  it  has  come  down.  The  percen-
 tage  of  landless  workers  to  the  total
 agricultural  workerg  is:  96l—34.4
 per  cent  and  97l  it  was  50.6  per
 cent  and  the  productivity  of  the  land
 also  is  steadily  declining  and  the  scope
 of  employment  is  fast  shrinking  and
 the  participation  ratio  is  steadily
 declining.  In  96]  jt  was  30.27  per
 cent  and  in  97l  it  was  only  26.44
 per  cent,  The  majoriy  of  the  landless
 agricultura}]  labour  is  chronically
 under-employed.

 The  Sunderbans  has  the  lowest  per
 capita  income.  The  income  of  a  fami-
 ly  of  5  members  is  Rs.  85  per  month
 whic;  works  out  to  Rs.  37  per  month
 per  head.  The  outstanding  loan  per
 family  comes  to  Rs.  172,

 There  should  be  a  ground  water
 survey  which  is  very  essential  «and
 there  should  also  be  a  geological  sur-
 vey  to  find  out  petroleum  and  other
 things  that  are  likely  to  be  found
 there.  A  Government  of  India  team
 atid  ICAR  visiteq  the  area  in  April
 973  and  they  have  pointed  out  very
 clearly  that  the  possibilities  of  pro-
 duction  of  cotton,  oil-seeds,  pulses,
 sugar  beet  are  very  immense.  The
 possibilities  are  great.  They  have
 said:

 “It  may  be  mentioned  in  passing
 here  that  the  British  were  the  first
 to  attempt  at  cotton  cultivation  in
 the  Sunderbans  in  the  year  1835.
 Their  findings  from  the  published
 literature  of  the  time  revealed  that
 quality  cottons  can  be  grown  in  this
 area...”

 Agronomically  it  has  been  stated  by
 experts  that  cotton  appears  to  fit  well
 into  a  paddy-cotton  rotation  in  this
 area.  It  is  also  reported  that  paddy
 yields  following  cotton  are  also  higher
 than  paddy  after  being  fallow,  This
 friding  jis  also  an  important  one  while
 introducing  a  second  crop  in  this  area.

 The:  next  in  importance  js  ‘the  pro-
 blem  of:  drainage.  As  I  mentioned
 earlier,  this  shoulg  be  given  first  prio-
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 rity  to  make  the  cotton  programme  a
 successful  venture  since  the  ill-drain-
 ed  area  delays  the  preparation  of  the
 land  and  also  comes  in  the  way  of
 timely  planting.

 The  other  points  worth  recording
 here  are:

 Farmers  should  be  advised  to  switch
 over  to  high-yielding  varieties  of
 paddy  like  Jaya,  Retna  IR  8  in  the
 place  of  the  long-duraticn  traditional
 varieties.

 The  area  is  so  suitable  that  the
 cost  of  cultivation  for  sun  flower  is:
 per  acre  Rs.  289,  yield  per  acre—400
 kg.  and  the  gross  value  of  the  pro-
 duce—Rs.  600.  Similarly,  for  cotton—
 cost  of  production—Rs,  445,  yield  per
 acre—600  kg.  kapas.  and  the  &7055
 value  of  the  produce  per  acre—Rs.
 1500.  Similar  is  the  case  with  moong
 dhal.  Sun  flower  is  the  latest  eitrant
 into  the  Sunderbans  area.  There  are
 great  possibilities  of  growing  sun
 flower.  It  is  saiq  that  growin:  sun
 flower  in  the  Sunderbans  does  fave
 certain  advantages.  Sun  flower  is  a
 Plant  which  can  hold  its  own  with  a
 little  moisture  and  nedes  the  minimum
 after-cultivation  care.

 Similarly  there  are  many  recom-
 mendations.  I  woulg  like  the  hen.
 Prime  Minister  ang  the  Minister  for
 Planning  to  constitute  a  cell  for  Sun-
 derbans  and  go  into  the  details  of  the
 recommendations  and  the  findings
 that  have  been  placed  on  record  so
 far.  That  will  Zive  a  lot  of  guidance
 to  the  government.

 Besides  multiple  cropping,  there
 should  be  intense  utilisation  of  the
 natural  advantages  ang  the  resourevs.
 I  have  already  talkeq  about  gome  in
 in  a  big  way  with  drilling  for  petro-
 leum  because  it  has  been  opined  hy
 many  that  that  particular  area—to
 quote  the  language  of  the  experts—-
 is  floating  on  oil.  So  this  has  to  be
 borne  in  mind.  We  do  not  want  our
 projects  to  he  sabotaged  by  people  in
 the  country  ang  outside  the  country
 which  will  be  a  great  economic  stake
 for  us.
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 There  are  other  things  also.  Forests

 and  fisheries  aad  agro-based  and  cot-

 tage  industries  Production  of  salt

 js  another.  These  are  the  important
 things  they  should  look  into.  Con-+
 struction  of  a  communication  and
 transportation  system,  Rural  electri-
 fication—there  is  almost  no  electrifi-
 cation  in  the  Sunderbans,  almost
 nothsig.  Then,  I  can  talk  about  Edu-
 cation,  Health  and  Welfare  measures.
 Then  there  are  subjects  like  Animal

 Husbandry  and  Poultry  Farms,  Paul-
 try  Multiplication  Centres,  Hatchiug-
 cum-Food-mixing  Units  and  Mobile
 Veterinary  Dispensaries  with  perma-
 nent  bases.  Ther,  you  come  to  Co-
 conut  plantations.  Plantation  can  be
 done  i,  barren  areas  which  are  about
 2  per  cent  of  forest  area,  and  there
 can  be  plantation  in  sparsely  covered.
 areas.  Under  Industries,  you  have
 composite  ginnery  with  cotton-seed
 cil  extraction  plant.  Then  there  are
 boat-building  and  servicing  industries.
 You  have  powered  crafts  and  tradi-
 tional  boats.  Thea  you  have  Food-
 processing,  Paper  ang  Pulp,  Engineer.
 ing,  Honey  Refinery,  Ice-Plant,  Fish-
 meal  aid  Building  Materials  Indust-
 ries)  Then  you  have  Land  Reclama-
 tion  work  ang  the  development  of
 transport  linkages.  Under  Road  Link-
 ages  you  have  the  following  works: —

 Construction  of  Amjhara-Basanti-
 Majibdari  road.

 Basant-Herobhanga  Resettlement
 Colony  Road.

 Kakdwip-Pathar
 Gangadharpur  Road.

 Frasergunge-Bakkhalj  Road.

 Herobhanga-Golabari  Road.

 Hingalganj  Hemnagar  Road.

 Bhangarkhali  Duldulj  via  Fakir-
 takia  Road,

 Pratima  via

 These  are  the  things,  Sir.  Road  Bri-
 १९५  landing  facilities,  rai]  links  are
 those  things  which  are  needed  there
 Mr.  Madhu  Dandavate  knows  that  the
 Budge~-Budge  Diamon  Harbour  kak-
 dwip  Namkhana  railway  line  has
 been  found  to  be  more  than  viable
 Tam  mot  grudging  that  you  have
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 brought  that  Jammu  line  which  is  not,
 viable,  I  am  not  grudging
 about  Trivatidrum-Kanyakumari-Tri-
 unelveli  line.  Regarding  return  on.
 capital  invested,  the  Public  Accounts
 Committee,  which  is  &  Committee  of
 both  Houses  of  Parliament,  has  stated
 in  very  clear  language  that  railway
 should  not  go  by  return  only  as  far
 as  backward  afreas  are  concerned.
 Because  of  regional  imbalances  there
 have  been  great  sufferiigs  on  the  part
 of  the  people  and  they  should  not  use
 the  formula  of  return.  However,  the
 return  is  ten  per  cent  in  this  area  and
 it  would  meet  With  his  requirements.
 Railway  line  is  only  a  small  part  of  it.
 Because  I  have  been  trying  for  it,
 Mrs.  Gandhi  has  given  an  order  saying
 nothing  to  do  with  Jyotirmoy  Bosu’s
 rail  project.  He  might  see  somthing
 in  the  documents  also.  I  therefore  re-
 quest  the  hon,  Railway  Minister  to
 give  orders  for  ‘Fitia]  Location  Sur-
 vey’  for  all  the  railway  lines  and  not
 only  for  Budge-Budge,  Diamond  Har-
 bour,  Namkhana  line.  It  is  a  small
 thing.  There  are  three  Railwav
 lines  which  should  be  take,  up.  There
 are  Other  lines  like:

 Lakshmikantapur-Kakdwip.

 Hasnabad-Pratapadityanagar,
 Canning-Golabari.

 Kindly  go  to  that  area  amd  see  that.

 The  hon.  Prime  Minister  has  to  come

 and  visit  that  area.

 They  want  hospitals,  they  want  edu-
 cational]  facilities  etc.  They  want  in-
 dustrial  training  justitutes.  They
 want  degree  colleges,  they  want
 junior  technical  schools,  they  want
 facilities  for  basic  education,  they
 want  handicrafts  training  centres,
 they  want  primary  schools,  They  also
 have  an  Urban  Area  Development
 Plan.  AlJl  these  things  are  being  neg-
 lected  due  to  reasons  best  known  to
 the  authorities  themselves.  [I  cannot
 blame  the  present  government  because
 they  have  come  and  taken  the  power
 hardly  eight  months  ago.  I  apveal
 to  them  that  they  should  look  into  the
 matter  of  Sunderbans  and  save  these
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 people  from  the  perpetual  misery  aud

 suffering  which  they  have  been  un-

 dergoing  since  time  immemorial.

 Then,  so  far  as  Education  is  concern-

 ed,  the  positicr  is  this.  You  have  got

 only  0.8  schools  per  thousand  popula-
 tion.  The  length  of  pucca  road  _  is

 very  little.  It  is  only  0.23  km.

 per  thousand  persons.  We  want  a

 metwork  of  link  roads.  The  total

 length  of  railway  line  in  this  vast  re-

 gion  jis  28  miles  only.

 So  far  as  Inland  Water  Transport  is

 concermed,  it  is  the  main  mode  of

 transport.  As  you  Know,  this  is  a  very
 sensitive  area.  There  was  an  Inland
 Water  Transport  Committee  in  those
 days  ang  this  humble  self  has  also
 been  a  Member  of  that  Committee.

 We  had  made  specific  recommenda-
 tions.  It  is  not  my  handwritten  thing
 although  I  was  in  it.  I  quote:

 “It  is  essential  to  exploit  the  agri-
 cultural  hmter  lang  of  the  Sunder-
 bans  for  the  economic  prosperity  of
 this  area.  A  provision  of  Rs,  6.84
 lakhs  may  be  includeq  for  this
 scheme  in  the  Fourth  Five-Year
 Plan.

 “An  efficient  passenger-cum-goods
 service  connecting  important  towns
 and  villages  in  the  Sunderbans  is
 a  distinct  necessity.  It  is  also  esen-
 tial  that  suitable  landing  facilities
 are  provided  at  various  pots  sug-
 gested  by  the  State  Government.

 ‘The  more  important  among  these  are
 Raidighi,  Port  Canning  and  Nam-
 ‘-khana.  Namkhana  is  the  terminal
 point  for  roag  transport  ang  hand-
 les  pilgrim  traffic  of  the  order  of
 several  hundred  thousands  at  the
 time  of  Ganga  Sagar  mela  in  Janu-
 ary  each  year.  Provision  of  these
 facilities  should  be  included  in  the
 Fourth  Five  Year  Plan.”

 ‘But,  Mr.  Deputy-Speaker,  Sir  if  you
 visit  this  area,  you  will  see  that  these
 are  only  paper  exercises  and  nothing
 has  been  done.  I  am  glad  that  Shri
 ‘Dandavate  has  given  an  assurance—I
 take  it  like  that—that  the  railway  line
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 from  Budge  Budge—Diamond  Harbour
 —Namkhana  railwayline’s  final  loca-

 tion  survey,  is  shortly  going  to  be
 done.  I  take  it  like  that.  There  are
 other  things  also.  For  agriculture,
 what  is  needed  is  the  #iputs  like  seeds,
 fertiliser,  irrigation  water.  This  is
 an  area  where  windmills  coulg  be
 trieq  very  successfully,  One  wind-
 mil]  can  do  a  lot.  We  have  been

 writing  aud  I  have  also  been  writing
 since  967  ag  to  whether,  in  Sunder-
 bans,  the  windmills  could  be  freely
 constructed  so  the  power  covid
 be  made  uSe  of  for  doing  lift  irriga-
 tion  aig  other  works.  Besides  culti-
 vation  of  sweet  potato,  sugar  beet,
 chilly  and  melon  can  also  be  done.
 What  is  wanted  is  processing  facility.
 Otherwise,  the  growers  are  not  gett-
 ing  the  remunerative  price  for  these.
 These  are  sometimes  thrown  away.
 We  want  the  Planning  Minister  to  tell
 us  as  to  how  he  can  help  us  in  re-
 placing  the  traditioial  amman  paddy
 cultivation  by  the  early  maturing
 variety  or  high  yield  variety.  The
 high  yielding  variety  can  give  us  40
 maunds  ang  we  can  release  the  land
 by  October  for  cultivating  something
 else  in  that  Jand.  If  the  State  Gov-
 ernment  is  in  a  position  to  do  that,
 why  should  I  come  to  you  with  a

 begging  bowl]  in  my  hands?  This  is
 a  major  area  where  pissiculture  can
 be  developed.  Estuarine  areas,  fish
 farms,  brackish  water  especially  in
 Henry’s  Island  are  the  areas  where  We
 can  develop  controlled  tank  for  the
 purpose  of  development  of  fishery
 from  prawn  and  other  precious  va-
 rieties.  It  98  found  by  scientists  that
 in  brakish  water,  it  is  possible  to
 produce  2.4  tonnes  per  hectare  per
 year  of  mullet  ang  600  to  700  kgs  of
 prawn  per  year.  We  would  like  the
 Government  to  take  the  initiative  in
 the  matter  and  go  for  this  productive
 exercise.  There  jis  a  great  scope  for
 the  composite  fish  culture  also,  There
 are  many  other  possibilities.  At  the
 same  time  I  am  sorry  to  say  that  the
 present  Government  although  has
 taken  the  work  in  hand  40  Sunder-
 bans,  there  are  still  some  big  land
 owners  and  so  lang  reforms  are  very
 necessary.
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 I  only  want  to  conclude  by  saying
 that  ]  am  bringing  this  on  the  floor  of

 this  august  House,  in  this  highest  na-

 tional  forum,  with  an  expectation  that

 the  Central  Government  will  come

 forwarg  and  treat  this  area  as  a  spe-
 cia]  area  and  give  us  the  maximum
 that  they  can  spare  for  removing  the

 sufferings  and  difficulties  that  Sunder-
 bans  is  having  specially  from  the  sea
 water  which  is  invading  that  year
 after  year.

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  this  House  notes  with  con-
 cern  the  poverty  and  backwardness
 of  Sunderbans  in  West  Bengal  and
 recommends  that  a  Parliamentary
 team:  should  extensively  tour  the
 area  in  977  ang  at  the  same  time
 the  Central  Government  should—

 (a)  save  the  people  and  their
 land  there  from  invasion  of  sa-
 line  water  coming  from  sea:  and

 (b)  take  steps  to—

 (i)  irrigate  the  area.

 (ii)  rescue  the  area  from  se-
 vere  backwardness  that  it  suf-
 fers  from.”

 SHR]  S.  K.  SARKAR  (Joynagar):
 Mr,  Deputy-Spéaker,  Sir,  at  the  out-
 set  I  would  like  to  congratulate  Mr.
 Jyotirmoy  Bosu  to  bring  forward
 this  motion  before  this  august  House.
 Iam  happy  to  see  that  our  Prime
 Minister  as  well  as  the  Planning  Mi-
 luster  sitting  here.

 The  discussion  on  Sundarbans  is
 Vital  not  only  for  us  but  it  is  also
 Vial  for  the  whole  nation.  Sundar-
 bans  ig  one  of  the  largest  backward
 areas  and  a  most  accessible  areas
 In  the  country.  You  imagine  how
 tt  is  inaccessible.  Even  a_  police
 station  comprising  of  several  thou-
 Sand  sq.  miles  Gosaba  is  still  with-
 “ut  an  inch  of  metalled  road.  No-

 Cdy  can  see  an  inch  of  metalled
 oad  in  that  area.  This  is  the  most
 accessible  part  though  Sundarbans
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 starts  3  miles  down  from  the  city
 of  Calcutta.  It  is  a  blakish  spot  of
 West  Bengal  and  the  backwardness:
 cannot  be  measured.  It  is  so  high
 that  you  cannot  imagine.  It  is  a
 mono  chrop  area.  The  area  js  pro-
 tected  by  2200  miles  embankments

 by  which  you  can  imagine  how  far
 it  is  inaccessable.  The  total  reclaim-
 ed  area  is  9.4  lakh  acres.  Out  of  this
 6.4  lakh  acres  are  under  cultivation.
 Though  Sunderbans_  is  not  properly
 demarcated  yet  in  the  British  period
 a  demarcation  line  was  Made  and  ac-
 cording  to  that  line  south  portion  of
 24  Parganas  is  demarcated  as
 Sunderbang  area.  There  is  no  natu-
 ral  demarcation.  The  population  of
 this  area  at  present  is  near  about  23
 lakh  and  the  area  under  cultivation  is
 only  6.4  lakh  acres  which  means  less
 than  0.3  acre  land  per  man.  So,  you
 can  easily  imagine  that  by  mere  land
 distribution  the  economy  of  the  area
 cannot  be  improved.  Some  other
 method  should  be  adopted  to  remove
 this  backwardness,  On  that  basis.  I
 would  request  the  Planning  Minister
 to  give  due  importance  to  our  sub-
 missions.

 This  is  an  area  which  nas  only  one
 crop  and  after  that  crop  people  have
 nothing  to  do  for  their  avocation  of
 life.  It  is  a  shameful  matter  for  us
 to  know  that  people  after  the  paddy
 harvesting  is  over  come  to  the  cities
 with  begging  bowls.  Most  of  them
 dwell  on  the  footpaths  of  Calcutta.
 You  will  be  surprise  to  know  that
 60  per  cent  of  the  footpath  dwellers
 in  Calcutta  come  from  Sunderbans
 area.  [  would  like  to  see  that  some
 concrete,  viable  planning  is  made  for
 them.  The  State  Government  on  ac-
 count  of  its  many  constraints  and
 limitations  is  not  in  a  position  to
 take  up  any  scheme  for  the  develop-
 ment  of  this  area.  Though  Sunder-
 bans  Development  Board  has  been
 constituted  yet  it  has  not  been  given
 any  statutory  support.  The  Centre
 should  come  forward  not  only  for
 the  development  of  Sunderbans  area
 but  also  for  all  the  backward  areas
 of  India.
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 Sir,  as  regards  the  solution,  I]  do

 not  fully  agree  with  the  views  ex-

 pressed  by  Shri  Jyotirmoy  Bosu.  It

 has  its  own  natural  gift.  If  we  can

 exploit  ang  utilise  this  girt  it  can  be

 taken  us  a  boon  to  the  people  of  this

 area.  it  cannot  be  taken  85  a  curse.
 Mr.  Bosu  wants  to  prevent  the  in-

 gress  of  the  saline  water.  I  am  not

 in  support  of  this  view  because  I

 know  the  ingress  of  the  saline  water

 brings  worth  crores  of  rupees  fish.

 If  we  take  one  acre  of  watery  land

 it  gives  200  kg.  fish.  Out  of  these

 200  kg  50  kg,  would  be  prawns
 ‘which  would  fetch  a  price  of  Rs.  40

 per  kg.  It  comes  to  Rs.  6000.  It  means
 one  acre  of  fishery  on  land  can_  give
 upto  Rs.  7000,  There  is  no  parallel  in-

 ‘dustry  to  the  fishery.  West  Bengal
 needs  development  of  fisheries.  I
 am  just  giving  you  one  example.  In
 967  we  haq  assessed  the  fish  re-

 quirement  of  Calcutta  city  alone.

 ‘Granting  that  30  per  cent  are  vege-
 tarians,  the  demand  of  Calcutta
 came  to  about  Rs.  72  crores  of  fish

 per  year;  that  is  the  consumption
 capacity  of  Calcutta  city  alone.  The

 supply  figure  is  Rs.  22  crores.  Out
 of  that  Rs.  22  crores,  West  Bengal’s
 contribution  is  Rs.  5-6  crores,  which
 means  that  Rs.  5  crores  worth  of
 fish  comes  from  outside,  that  is,  from

 Bihar,  Orissa,  U.P.  or  even  Haryana.
 We  are  drawing  our  money  in  this
 way.  Planning  should  be  done  in
 such  a  wav  that  schemes  can  be  im-

 plemented  in  West  Bengal  itself  and
 it  is  easily  possible;  there  are  natural
 gifts.  I  want  to  draw  the  atten-
 tion  of  the  Planning  Minister  to  this
 matter.  If  we  extend  the  radiation
 of  Calcutta  economy  to  Sunderbans,
 it  would  automaticaly  develop;  that
 ig  the  proper  approach  to  planning.
 There  is  the  great  Calcutta  market
 and  its  capacity  is  rated  so  high.  Take
 for  instance,  coconut  oil  ang  poor
 Calcutta  had  to  get  it  from  out-
 side.  Calcutta  js  not  self-sufficient
 in  any  of  the  things  that  it  needs.
 It  needs  400  crores  worth  of  coconut
 oil  and  in  about  39  years  we
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 sent  out  about  3000  crores.  The  an-
 nual  demand  for  mustard  oil  is  to
 the  tune  of  400  crores;  in  thirty
 years  about  2009  crores  would  have
 gone  out.  So  is  the  position  about

 wheat,  rice.  Even  salt  we  import
 from  Gujarat  and  other  places.  We
 do  not  produce  anything  except  some
 part  of  chillies.  Even  if  we  could
 produce  only  the  fish  that  is  need-
 ed,  it  will  generate  a  growth  in
 our  economy  in  such  a_  tremendous
 way  that  Sunderbans  will  develop
 automatically.  There  is  no  need  to
 make  a  very  great  scheme.

 My  hon.  friend  is  asking  for  a  se-
 cond  crop  of  cotton.  Cotton  would
 be  total  failure;  I  can  give  my  ver-
 dict.  Soil  may  be  suitable  but  cii-
 mate  and  atmosphere  are  hos-
 tile.  When  cultivation  of  cotton
 starts  here,  in  other  regions  there
 would  be  harvest  of  cotton.  Nature
 is  against  us.  North-Western  and
 other  cyclonic  factors  would  cause  da-
 mage.  Government  of  India  made  a
 trial:  it  was  a  falure.  It  is  not  a
 scientific  solution.  Scientific  solution
 lies  in  the  other  way.  He  asked  for
 ground  water.  We  require  it.  But
 I  doubt  whether  ground  water  is
 available  for  the  second  crop.  My
 friend  is  referring  about  scientists’
 opinion.  Perhaps  he  is  not  aware  that
 Iam  a  member  of  the  scientific
 committee  of  ICAR.  Out  of  29  ex-
 perts,  I  am  one  in  the  scientific  com-
 mittee  of  the  ICAR  which  is  called
 operational  research  project,  Second
 cron  is  certainly  required.  It  must
 not  be  in  the  pattern  of  stereotvpe
 rice  or  wheat  crop.  It  must  be  dry-
 land  farming.  Residuary  moisture
 can  be  helpful  and  there  is  enough
 scope  for  that.  The  residuary  mois-
 ture  can  give  commercial  crops
 like  sunflower,  safflower,  till  etc.,  by
 which  Sunderbans  can  be  benefited.
 So,  the  Planning  Minister  should
 evolve  such  a  scheme  as  to  make  dry
 farming  a_  success.

 There  is  enough  scope  for  horti-
 culture.  Coconut,  on  which  we  are
 draining  many  hundreq  crores  of
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 yupees  annually  can  be  abundantly

 grow.’  Nature  is  very  helpful  for

 that.  Areca  nut  and  some  spices  can

 be  grown.  Bamboo  cultivation  can

 be  developed.  It  may  seem  ridicu-
 lous  but  it  would  give  a  good  gene-
 ration  of  economy.  Bamboo  is  used
 not  only  for  domestic  but  for  indus-
 trial  purposes.  The  paper  industry
 is  suffering  for  want  of  paper  pulp.
 Bamboo  is  a  good  constituent  for
 pulp  making.  Man-made  fibres  like
 terylene  can  be  made  from  bamboo.
 Sv,  I  suggest  that  bamboo  cultiva-
 tion  may  be  tuken  up.

 T  support  what  Mr.  Bosu  said  about
 the  scope  for  industries  in  that  area.
 One  such  industry  is  based  on  ani-
 mal  husbandry.  The  Calcutta  mar-
 ket’s  monthly  demand  for  baby  food
 is  550  tonnes,  ie.,  6000  tonnes  an-
 rually.  These  are  importeq  from
 other  States  such  as  Gujarat.  Har-
 yana  and  U.P.  If  we  can  develop
 animal  husbandry  in  Sunderbans.  we
 tan  snatch  away  a  portion  of  that
 money  and  develop  that  area.

 SHRI  JYOTIRMOY  BOSU:  We
 live  in  one  country.  Why  are  you
 grudging  it?  You  are  talking  as  if
 You  are  importing  from  Britain  or
 Germany.

 SHRI  S.  K.  SARKAR:  Don’t  argue
 about  the  word  ‘importing’.  I  am
 not  saying  it  in  that  sense.  I  am  only
 talking  of  self  reliance.

 There  is  big  scope  for  tourism.
 Sunderbans  js  a  very  beautiful  place
 and  there  is  no  parallel  to  its  beauty
 enywhere  in  India.  If  we  develop
 tourism,  we  can  earn  foreign  ex-
 change.

 t  want  to  lay  empHasis  on  commu-
 Reation.  Jt  is  completely  inaccessi-
 ble.  There  are  no  railheads  and  no
 Toads.  Only  the  fringe  of  the  area
 hag  been  touched  by  railhead.  Be-
 fore  independence  there  were  no
 *oads,  Now  roads  have  come  into
 *xistence,  but  still  a  big  portion  is
 Without  any  road.  Gosava  compris-
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 es  of  7  islands  but  there  is  no  com-
 munication.  The  only  communication
 is  by  country  boats.  Some  motor

 launches  are  there  owned  by  private
 parties.  I  suggest  that  public  motor
 jaunches  should  be  introduced  in  the
 nationalised  sector.  There  were  four

 proposals  for  railheads.  It  was  sur-
 veyed  but  the  report  was,  it  is  not
 viable.  Tf  you  really  want  to  deve-
 lop  backwar@  “areas,  railhead  is
 essential.

 This  area  should  be  declared  aa
 backward  area.  24  Parganas  district
 is  perhaps  the  biggest  district  of
 India.  Because  the  population  figure
 is  85  lakhs.  You  can  easily  unaer-
 stand  that  it  is  administratively  non-
 viable.  There  is  only  one  District
 Magistrate  and  one  District  Judge.
 So,  it  would  be  better  if  the  whole
 of  24  Parganas  is  divided  into  two,
 one  in  the  north  and  another  in  the
 south.  The  southern  portion  wiil
 contain  the  Sunderbans.  This  prv-
 posal  was  discussed  earlier  in  this
 House.  I  would  request  the  State
 Government  to  approach  the  Centre
 in  the  matter.  Unless  you  divide  the
 district  into  two  parts,  there  is  ao
 hope  of  developing  that  area,

 I  congratulate  Shri  Jyotirmoy
 Bosu  for  bringing  up  thts  motion  and
 thank  the  Prime  Minister  for  patien-
 tly  hearing  our  submissions.

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  Sir,  this  House  has  now  taken
 up  this  debate  on  the  development
 of  Sunderbans.  Not  onty  this,  ear-
 lier  this  House  has  qebated  on  the
 backwardness  of  Eastern  UP.  It  is
 a  very  happy  sign  that  problems  of
 regional  imbalance  and  the  problems
 of  regional  development  are  being
 discussed  in  this  House,  and  the
 Prime  Minister  is  gracious  enough
 not  only  to  lend  his  ears,  but  also  to
 share  his  feelings  on  the  problem  of
 regional  imbalance.

 If  I  may  say  so,  India  is  a  large
 desert  of  poverty-stricken  areas,  with
 pockets  of  prosperity,  and  unless
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 this  desert  can  be  turneq  into  a
 uniform  area  of  prosperity,  all  the
 pockets  of  prosperity  will  soon  be
 overcome  by  this  desert.  It  is  in  this
 context  that  I  raise  thig  debate  this
 tire  on  the  Sunderbans  and  discuss
 this  situation,  because  I  cannot  ex-
 pect  friends  from  all  over  the  coun-
 try  to  be  interested  in  the  develop-

 “ment  of  Sunderbars.  as  we  from
 West  Bengal  would  be.  But  if  you
 view  it  from  a  national  perspective
 of  development  of  backward  areas,
 the  need  for  developing  backward
 areas  and  the  advantages  of  develop-
 ing  the  backward  areas,  I  think  that
 the  perspective  would  be  totally
 clear.

 Shri  Jyotirmoy  Bosu,  while  moving
 the  motion,  has  spelt  out  most  of
 tne  measures  that  are  necessary  for
 the  development  of  Sunderbans.  I
 will  put  it  from  the  point  of  view
 of  the  econcmy  of  West  Bengal.
 What  we  have  now  in  the  name  of
 West  Bengal!  is  a  truncated  State,  Ori-
 ginally,  the  composite  Bengal  was
 one  in  which  the  eastern  part  pro-
 duced  agricultural  goods  and  Cal-
 cutta  and  its  suburbs  produced  in-
 dustrial  goods.  After  partition,  most
 of  the  agricultural  goods  producing
 areas  have  gone  over  to  East  Pakis-
 tan,  now  Bang.adesh.  So,  Bengal  is
 a  large  desert  of  poverty  today,  of

 backwardness,  with  a  srrall  area  of
 prosperity  around  Calcutta  and  the
 Asansol-Durgapvr  area.  In  the  rest
 of  Bengal,  agriculture  is  backward,
 industry  has  not  percolated  and  most
 of  the  people  live  below  the  poverty
 line.

 It  is  in  this  context  that  we  have
 to  view  the  problem  of  the  Sunder-
 tans,  because  todey  what  had  hap-
 pened  is  that  West  Bengal,  which  had
 gn  irdustrial  base,  is  getting  weak-
 er  economically,  because  the  indus-
 trial  base  we  had  was  a  colonial  in-
 dustrial  base,  which  used  to  serve
 the  needs  of  the  colonialists,  and
 with  their  departure  and  with  the
 slow  demise  of  the  Calcutta  port,
 the  economy  of  West  Bengal  is  going

 down.
 “ets
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 If  West  Bengal  has  to  survive
 today,  it  has  to  be  agriculturally
 strong  ‘and  agriculturally  viable.
 West  Bengal  is  a  rice-eating  State.
 Most  of  the  peopie  are  consuming  only
 rice.  But  West  Bengal  is  not  seilf-
 sufficient  in  rice.  It  has  to  bring  rice
 either  from  Orissa  or  from  Andhra
 Pradesh.  I  will  tell  you  the  picture
 this  year.  After  the  cyclone,  most  of
 the  harvest  in  Andhra  has  been  wash-
 ed  away  and  Orissa  will  be  able  to  feed
 us  only  for  two  months.  I  predict
 today  in  this  House  with  all  respon-
 sibility  that  jn  the  month  of  February-
 March,  the  price  of  rice  will  go  up  to
 Rs.  0  per  kilo  in  West  Bengal,  because
 in  West  Bengal  we  have  no  buffer
 stocks.  In  West  Bengal,  because  of  the
 Central  policy  of  abolishing  zones,  no
 buffer  stock  is  being  built,  nothing  is
 being  procured.  Andhra  Pradesh
 which  provides  us  rice  has  _  been
 ravaged  by  cyclone.  So,  we  have  to
 view  the  development  of  Sunderbans
 keeping  in  view  this  year’s  perspec-
 tive.

 7.00  hrs.

 Sunderbans,  if  properly  developed,
 can  become  the  grannary  of  West
 Bengal.  It  can  supply  rice  for  the
 whole  of  the  State  ang  make  it  se:f-
 sufficient  in  rice,  in  which  case  most
 of  the  tension  that  occurs  in  West
 Bengal  in  June,  July  and  August,
 when  agricultural  Jabourers  leave
 their  impoverished  areas  and  go  to
 the  city  of  Calcutta,  wil]  disappear.

 The  Sunderbans  that  we  have  today
 in  West  Bengal  is  not  the  Sunderbans
 as  it  existed.  The  Sunderbans,  as  it
 existed  had  an  area  of  8,000  square
 miles,  was  a  part  of  the  Gangetic  delta,
 of  the  Bay  of  Bengal  delta.  Most  of
 it  has  gone  over  to  Bangla  Desh  in
 the  qistricts  of  Jessore  and  Khulna.
 What  we  have  now  is  an  area  of

 approximately  4,000  square  miles  with
 a  population  of  nearly  two  mi!lion.

 Here,  man  has  faced  nature  and
 created  his  own  destiny.  The  re-

 fugees  who  were  settled  here  have

 struggled  against  nature,  forests  and
 natural  calamities  to  build  their  homes.
 But  what  hapens  today?  If  there  is



 353  Development  of  AGRAHAYANA  23,  899  (SAKA)

 a  cyclone  or  a  national  calamity,  tne

 bunds  get  broken  and  the  area  is  over-

 run  by  salt  water  and  they  get  no

 crop.  That  is  the  main  problem.

 As  Shri  Jyotirmoy  Bosu  has  also

 correctly  pointed  out,  unless  we  make

 some  effort  to  save  the  crops  of  these

 people  from  sea  erosion  and  salinity
 this  area  cannot  survive,  and  if  this
 area  cannot  become  economically
 viable,  West  Bengal  ultimately  cannot
 become  economically  viable  because  it

 will  continue  to  be  a  rice-eating  State.

 As  has  been  mentioned  earlier,  the

 development  of  Sunderbans  cannot  be
 taken  up  by  any  State  Government,
 however  strong  or  powerful,  When
 the  Congress  was  in  power  jn  West

 Bengal,  they  set  up  the  Sunderbans
 Development  Board.  It  had  started  a
 nucleus  and  built  some  roads,  but
 unless  massive  aid  comes  from  the
 Centre,  nothing  can  be  done,

 In  this  regard,  Shri  Bosu  also

 teferreqg  to  the  report  of  the  Dutch
 experiment.  If  Holland  can  survive
 under  the  sea,  there  is  no  reason  why
 an  area  like  the  Sunderbans  cannot
 survive  and  become  economicaily
 viable.  It  is  a  question  which  is  ton-
 fronting  the  people  of  Bengal,  a
 challenge  to  the  planners  and  econo-
 mists  of  India.

 There  are  two  aspects  of  this  matter
 —developmental  and  distributive,  The
 developmental  aspect  consists  of  the
 development  of  bunds  for  saving  the
 land  from  sea  erosion,  and  the
 development  of  ground  water  roads,
 inland  transport  etc.  It  consists  of
 far-flung  areas.  I  have  been  to  most  of
 these  islands.  It  takes  20  hours  by
 launch  to  go  from  one  place  to  another,
 and  the  launches  are  not  frequent.
 The  poor  people  cannot  bring  their
 Produce  from  the  internal  islands,  they
 cannot  take  them  to  the  main  markets.
 They  are  left  to  the  vagaries  of  nature,
 So,  what  is  neessary  is  firstly  massive
 Investment  by  the  Centre  to  subserve
 the  developmental  needs  of  the  area.

 In  this  House,  let  me  emphasize  once
 gain,  for  the  last  8  months,  somehow
 or  other,  We  are  finding  that  the  ques-
 300  LS—}  2.
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 tion  of  land  reforms  is  not  being  given
 sufficient  importance.  Sunderbans  is
 an  area  where  lang  hunger  exists  in
 the  crudest  form.  If  such  predatory
 form  of  exploitation,  as  it  exists  in
 Sunderbans  contiues,  this  area  can
 never  develop.  I  know  of  a  High
 Court  judge  in  Sunderbans  who  has
 got  2000  acres  of  land,  all  under  diffe-
 rent  names.  I  know  of  another  per:on
 in  Sunderbans  who  has  got  5000  acres
 ef  land.  All  the  land  ceiling  laws  have
 not  been  anything  for  them.  During
 this  part  of  the  year,  the  poverty-
 stricken  people  are  slightly  better  of
 But  in  July/August,  they  have  to  eat
 the  roots  of  the  grasses  that  are  grown
 there  and  the  snails  that  they  pick
 up  there.  It  is  all  because  of  the
 predatory  system  of  exploitation,  a
 few  peop'e  having  all  the  land  and
 most  of  the  people  not  having  any  land
 at  all,

 SHRI  8.  K.  SARKAR:  What  is  the
 per  capita  land  available  there?

 SHRI  SAUGATA  ROY:  We  know
 all  their  inclinations.  Let  not  the
 members  from  West  Bengal  fight  in
 this  House  o  nsuch  issues.  I  know
 Mr.  Sarkar  has  very  strong  views  on
 this  matter  which  are  quite  opposed  to
 land  reforms,

 While  you  talk  of  developing  back-
 ward  areas  we  have  to  keep  in  mind
 the  predatory  nature  of  exploitation  by
 the  landJords  and  the  jotedars.  Besides
 keeping  the  developmental  aspect  in
 mind,  we  have  also  to  keep  the  dis-
 tributive  aspect  in  mind.  Land  re-
 forms  alone  will  not  solve  the  problem
 because  unless  the  farmers  are  pro-
 vided  with  their  basic  needs,  their
 credit  needs,  they  cannot  survive.  So,
 the  cooperativisation  is  also  necessary.
 The  peasants  must  be  persuaded  and,
 if  necessary,  forced  to  go  in  for  co-
 operatives.  Only  then  the  Sunderbans
 farmer  can  survive.

 The  State  Bank  of  India  has  pre-
 pared  a  project  report  on  the  credit
 needs  of  Sunderbans.  It  is  lying  with
 the  Central  Government  and  with  the
 head-office  of  the  State  Bank  of  Indi®.
 Nothing  has  been  done  to  implement
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 that  though  the  State  Bank  has
 opened  a  few  branches  at  Gosaba  and
 Nimpith  ang  ofher  interior  places.

 In  conclusion,  I  have  only  two
 small  points  to  make.  It  is  with
 regard  to  the  security  aspect  of
 Sunderbans.  Mr.  Jyotirmoy  Bosu,  a
 habitual  detector,  has  many  times
 pointed  out  the  danger  that  Sunder-
 bans  faces  from  outside  influences,  I
 entirely  agree  with  him  that  foreign
 influences  are  operating  in  that  area.
 In  the  project  “Tiger”  that  is  being
 set  up  in  Sunderbans,  there  is  foreign
 infiltration  in  the  name  of  crocodile
 farm.  American  people  are  going
 there.  Nobody  knows  about  their  in-
 tentions.  Then,  Mr.  Jyotirmoy  Bosu
 mentioned  about  sun-flower  and
 cotton  cultivation,  You  will  be
 surprised  to  know  that  in  such  a  smal
 project  in  Sunderbans,  the  Union  Car-
 bide  has  taken  a  lot  of  interest.  They
 had  pressurised  the  State  Government
 in  accepting  their  insecticide.  Un-
 fortunately,  the  State  Government
 could  not  resist  the  Union  Carbide  at
 that  time.  One  should  be  very  careful
 about  these  things.  Whenever  the
 prospect  of  developing  a  backward
 area  opens  up,  the  multinationals  jm-
 mediately  jump  in,  the  Americans  also
 immediately  jump  in.  One  has  to  be

 very  careful  about  the  infiltration  of

 multinationals,  particularly  about  the
 Union  Carbide  and  such  other  com-
 panies  in  this  grea.

 Lastly,  I  would  request  the  Prime
 Minister,  since  he  has  taken  so  much
 interest  in  the  development  of  back-
 ward  areas,  and  the  Central  Gov-
 ernment  to  take  up  Sunderbans  de-
 velopment  as  a_  pilot  project  and
 jet  the  planners  in  this  country  face
 the  challenge  of  developing  8  back-
 ward  area,  an  impoverished  area,  in-
 to  a  granary  of  a  deficit  State.

 SHRI  CHITTA  BASU  (Barasat):
 Sir,  before  we  can  understand  the
 real  problems  of  the  Sunderbans
 area,  let  us  be  conversent  with  the
 actual  profile  of  Sunderbans.  My
 hon.  friend,  Shri  Jyotirmoy  Bosu,  has
 in  his  usual  way,  introduced  the  pro-
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 file  of  Sunderbans.  I  would  only
 supplement  certain  facts,  so  that  the
 entire  House  can  know  what  Sunder-
 bans  jis  and  what  the  Government
 should  do.

 As  you  know,  44.3  per  cent  of  the
 total  area  of  Sunderbans  has  been
 declared  as  reserve  forests,  and  this
 decalartion  was  made  as  far  back  ag
 9ll.  The  entire  economy  of  the
 region  is  dependent  on  agriculture,
 and  that  too  practically  on  one
 crop,  namely,  aman  paddy.  From
 the  techno-economic  survey  conduc-
 ted  by  the  Sunderban  Development
 Board  in  1973,  it  has  been  found  that
 94.6]  per  cent  of  the  total  families
 are  dependent  upon  agriculture;  only
 539  per  cent  of  the  total  families  in
 the  Sunderban  area  have  got  other
 occupations—occupations  other  than
 agriculture,

 Again,  you  would  be  surprised  to
 know  ‘that,  cf  the  total  agricultural
 families  of  the  area,  54  per  cent  of
 the  agricultural  families  are  landless;
 they  have  got  no  land.  And  in  re-
 gard  to  those  who  have  got  land,
 Jet  us  understand  what  they  are,
 what  the  problem,  is.  Of  the  total
 land—owning  families,  85.72  per  cent
 belong  to  marginal  and  poor  agricul-
 tural  families—who  have  got  onlv
 two  acres  of  land  as  their  own.  Na-
 turally,  you  can  understand  what  the
 economy  Is.

 More  than  50  per  cent  of  the  Sun-
 derban  population  are  indebted,  and
 the  outstanding  loan  of  the  indebted
 families  on  an  average,  is  Rs.  787.48
 per  family.  25.27  per  cent  of  the
 {otal  population  is  literate  while  the
 State  average  is  about  42  per  cent.
 This  is  in  regard  to  male  literacy.
 In  regard  to  female  literacy,  it  is  only
 8  per  cent  while  the  State  average
 is  about  22  per  cent.

 Regarding  transport,  my  friend
 Mr.  Jyotirmoy  Bosu,  would  agree
 with  me  when  T  say  that  only  42

 kilometres  have  got  railways
 throughout  Sunderbans;  in  respect
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 of  road  it  is  only  253  kms.;  water-

 ways!  289  kms.  I  do  not  want  to  give
 more  facts.

 Now,  the  profile  is  complete.  And
 what  is  the  profile?  The  profile  ts
 one  of  appalling  poverty,  age-old
 agony  and  very  low  level  of  develop-
 mental  programme  in  respect  of  basic
 needs  of  life,  namely,  food,  health
 and  education.  Having  this  profile
 o?  Sunderbans  in  view,  the  entire
 House  should  address  itself  to  find  out
 the  ways,  I  would  not  take  much
 time  of  the  House.  THe  gevelopmen-
 tal  programme  of  this  area  should
 have  a  concrete  strategy,  and  the
 developmental  strategy  should  be
 keeping  these  particular  factors  in
 view,

 (l)  Removal  of  all  developmental
 constructions  in  the  area,  viz.,  the  flood
 hazard  and  the  hazard  caused  due  to
 the  intrusion  of  the  saline  water.  My
 good  friend,  Shri  Saugata  Roy  spoke
 something  about  the  saline  water
 invasion.  It  is  practical  physical  in-
 vasion  by  the  private  Jland-owners,
 private  fishery-owners  who  in  a  very
 ciever  way  inundates  vast  areas  of
 paddy  land  for  creating  artffcial
 fisheries,  He  has  mentioned  some
 Jotdars’  names  who  possesseq_  ille-
 nally  vast  areas  of  land.  I  do  nol.
 like  to  add  to  it  because  that  is  not
 the  question.  My  point  is  that  one
 uspect  of  the  developmental  strategy
 should  be  the  removal  of  these  deve-
 ‘opmental  constraints,  namely,  flood
 hazarg  and  hazard  caused  by  the  in-
 trusion  of  saline  water.

 (2)  A  massive  programme—-this  js
 the  key—of  land  reforms.  As  I  hav-=
 already  said,  quite  a  large  number  of
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 (3)  There  should  be  a  massive  pyo-
 gramme  in  the  area  of  technical  pro.
 duction  and  productivity  and  it  should
 be  followed  by  crop  diversification  as
 mentioned  by  Comrade  Jyotirmoy
 Bosu,  regarding  cotton  cultivation,  cul-
 tivation  of  sun  flower  and  cultivation
 of  other  commercial  crops

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  Most
 of  them  are  State  subjects.
 7.7  hrs.

 [SHRI  DIRENDRANATH  Basu  in  the
 Chair]

 SHRI  CHITTA  BASU:  Our  hon.
 Railway  Minister  feels  that  they  are
 State  subjects.  There  is  no  doubt  it.
 But  I  will  come  to  the  point  raised  by
 him.

 (4)  A  more  an  efficient  and  planned
 utilisation  of  the  natural  resources  of
 the  Sunderbans,  namely,  the  fisheries
 and  the  forests,  the  scenic  beauty  o7
 the  Sunderbans  and  the  sanctuary.
 The  developmental  projects  should  le
 on  these  lines.  a

 (5)  Adequate  infra-structures  aie
 to  be  built  to  support  the  development-
 tal  programme,  namely  the  construc-
 tion  of  the  arterial  transportation
 linkages  and  supply  of  power.

 (6)  The  supply  of  the  basic  utili-
 ties  of  life,  namely,  health  and  educa-
 tion,  etc.

 Finally,  a  suitable
 implementing  the
 development.

 Here  I  come  to  the  Railway  Minis-
 ter.  When  he  says  that  the  matter  is
 exclusively  within  the  purview  of  the
 State  Government,  I  think  any  Gov-
 ernment  and  this  government  also
 accepts  the  continuity  of  the  govern-
 ment.  I  think  we  do  accept  the  theory
 of  continuity  of  government.  In  the
 year  1972,  of  course,  your  party  was
 not  in  power  and  the  Planning  Com-
 mission  had  some  programme.  I  read
 here  a  particular  answer  given  by
 the  then  Planning  Minister,  Shri
 Mohan  Dharia.  He  accepted  the  need
 for  having  a  special  programme  for
 the  development  of  the  Sunderbans
 region.  He  said  this  in  his  capacity  as

 instrument  tor
 programme  of
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 the  Planning  Minister  of  the  Govern-
 ment  of  India.  He  said:

 “A  scheme  called  Sunderbans
 Delta  Project  has  been  prepared  by
 the  Government  of  West  Bengal  for
 the  development  of  the  Sunderbaus
 area  of  West  Bengal.  The  project
 is  proposed  to  be  compieted  in  three
 phases  which  would  take  between  3
 to  0  years.”

 In  conclusion  he  said:

 “As  originally  estimated,  the  pro-
 ject  will  cost  approximately  Rs.  200
 crores.”

 The  West  Bengal  Government  is
 quite  conscious  of  the  problem.  They
 have  also  developed  a  pilot  project.
 Mr.  Saugata  Roy  made  a  mention  of  it.
 That  will  cost  Rs.  86  crores.  Govern-
 ment  of  India,  Planning  Commission
 says,  the  project  would  cost  Rs.  200
 crores.  The  Sunderbans  Development
 Board  has  evolved  a  project  which  is
 dikely  to  cost  Rs.  86  crores.  So  far  no
 funds  have  been  made  available  to  the
 State  Government.  Sir,  I  do  not  want  to
 take  up  old  issues.  The  Government
 of  West  Bengal  has  agreed  to  allocaie
 Rs.  l  crore  for  the  development  of
 Sunderbans  area  despite  so  many
 financial  constraints  on  their  part.  My
 information  is  that  the  Sunderbans
 Development  Corporation  has  also  en-
 listed  the  sympathy  of  CARE  organi-
 sation.  They  have  made  a  donation
 of  Rs.  i.20  crores.  Thus  in  1977-78
 this  would  come  to’  Rs.  2.40  crores.
 That  project  must  be  implemented.
 The  Centre  should  come  to  the  aid
 of  West  Bengal  Government.  They
 should  supply  them  with  the  financ:al
 resources  in  this  regard.

 Then  there  was  the  Netherlands
 Expert  Committee’s  project  costing
 Rs.  9  crores.  The  cost  might  have  in.
 creased  to  Rs.  20  or  Rs.  25  crores.  It
 has  not  been  cleared  by  the  Govern-
 ment  of  India.  This  hag  been  referred
 to  Central  Water  and  Power  Comrniz-
 sion,  Poona,  and  they  are  sitting  over
 it.  What  stands  in  the  way  to  give
 it  clearance?  The  Netherlands  ex-
 perts  have  already  worked  out  this
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 project  in  1968.  My  —  second  point  is
 this.  Mr.  Bosu  might  have  referred  to
 the  proposed  construction  of  Budge
 Budge  Nankhana  railwayline.  The
 hon.  Minister  for  Railways  is  here.
 He  is  eloquent  in  saying  in  this
 House  that  the  problems  of  the  back-
 ward  areas  will  be  properly  taken  into
 account.

 This  is  a  plan  project  of  Rs.  ll
 crores.  Since  he  is  present  in  the
 House,  I  tell  him  that  the  railway
 link  between  Budge  Budge  and  Nan-
 khana  is  not  a  separate’  railwayline.
 There  is  network  of  railwayline  and
 throughout  the  Sunderbans,  infrastruc-
 tural  development  is  must.  Therefore,
 as  I  mentioned  earlier,  it  is  highiy
 necessary  to  develop  the  infrastruc-
 ture.  The  Railway  Ministry  shoulc
 therefore  give  its  clearance  to  that
 project  so  that  infrastructure  can  be
 built  up  for  development  of  Sunder-
 bans.

 My  third  simple  point  is  this.  There
 is  dearth  of  power.  And  West  Bengal
 is  suffering  from  power  shortage.  The
 State  Electricity  Board  have  proposer
 that  if  there  is  proper  harnessing  of
 the  quick  flowing  rivers  in  Sunder-
 bans,  there  can  be  hydel  power.  At
 least  you  can  harness  the  hydel  power
 in  Sunderbans  and,  at  least  that  power
 should  be  made  available  there.  Then

 you  can  really  industrialise  and  bring
 about  a  social  change  in  Sunderbans.

 If  these  are  made  available,  I  am

 sure,  we  shall  have  a  good  profile  for
 Sunderbans.  I  am  not  talking  of  the

 profile  of  the  agony  or  proverty.  But,
 Sunderbans  will  really  be  a  place  of
 lust  and  a  beautiful  profile  of  prosperi-
 ty  and  happiness.  Besides  it  would  be
 a  very  beautiful  place  which  Govern-
 ment  of  West  Bengal  can  offer  to  the
 nation.

 श्री  उप्रसेन  (देवरिया)  :  माननीय

 सभापति  जी,  जब  मैं  बोलने  खड़ा  हुआ  तो

 मेरे  एक  मित्र  ने  यह  कहा  कि  उम्रसैन को को

 सुन्दरबन  से  क्या  मतलब,  उनको  सुन्दरबन  के

 बारे  में  क्या  कहना  है  ?
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 इसका  जवाब  मैं  इसलिये  देना  चाहता

 हूं  चूंकि  मैं  भी  दुखिया  हूं,  पिछड़ा  हुभा हूं  श्र

 मजबूर  हूं,  जहां  से  चुनकर  आराया  हूं  ।

 घायल  की  गति  घायल  जाने,  और  न

 जाने  कोई  ।

 जो  द्द  श्री  ज्योतिमेय  बसु  श्र  च्तत्ता

 बसु  को  है,  उससे  कम  दर्द  मेरा  नहीं  है।
 माननीय  सभापति  महोदय,  श्राप  भी  वहीं  से

 श्राते  हैं।  में  तो  अंग्रेजी  नहीं  पढ़ा  हूं,  लेकिन

 जब  यह  हमारे  दोनों  साथी  अंग्रेजी  में  सुन्दरवन
 की  गरीबी  का  वर्णन  कर  रहे  थे  तो  सें  सोच  रहा
 था  कि  काश  !  वह  अपनी  मातृभाषा  बंगला  में

 इस  बात  को  रखते,  तो  हम  लोग  भी  अच्छी

 तरह  से  समझते  ।

 मैं  जानता  हूं,  मैंने  जो  कुछ  रिपोर्ट  में  पढ़ा

 है  ।  श्रभी  इत  लोगों  ने  कहा  तो  जरूर  है
 लेकिन  उसकी  सुनवाई  उस  स  रकार  ने  नहीं  की  ।

 मुझे  बंगला  देश  की  एक  महान  आत्मा  की

 उक्ति  याद  आ  गई,  मेरे  गुरू  लोहिया  उसे

 कहा  करते  थे--

 यदि  तोमार  डाक,  केशो  ना  सुने  झासे,
 तबी  तू  ई  एकला  चलो,  एकला  चलो  रे  |

 अगर  कोई  तुम्हारी  आवाज  नहीं  सुनता  है  तो

 कोई  परवाह  तहीं,  कोई  बात  नहीं,  श्रोले
 चलों ।  मैं श्रपने  मित्र  से  कहना  चाहता  हूं  कि
 यह  पिछड़ेपन  की  लड़ाई  ग्राज  की  लड़ाई  नहीं  है
 मर  पास  भी  वह  रिपोर्ट  है।  835  में  कपास  की

 ती  ्रग्रजा  +  शरू  की,  मगर  वहां  पर
 अमी  तक  कपास  की  खेती  नहीं  हुई  है  t
 टक्सटाइल  की  4i  मिलें  अंग्रेजों  ने  बनाई
 उनमे  से  5  बीमार  हो  गई।  जब  गुजरात
 मे  उनक  लिये  रूई  जायेगी,  तो  मिल  तो  बीमार

 टी  जायेगी,  उनके  लिये  कच्चा  माल  चाहिये  ।
 आई०  एस०  आर०  ब्राई०  की  जो  रिपोर्ट  है
 उसनें  लिखा  है  कि  काटन  की  उपज  के  लिये  सबसे

 च्छी  जगह  सुन्दरबन  है  प्रगर  सुन्दरबन मे  रूई  का  उत्पादन  बढ़ा  दिया  जाये,  उसकी
 जमीन  में  थोड़ा  वैज्ञानिक  तरीके  से  खेती  की

 ये  और  उसके  लिये  वहां  के  किसानों  को
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 जाये  और  कीड़े  मारने  की  दवाएं  दी  जायें  तो

 कोई  वजह  नहीं  है  कि  जो  रूई  गुजरात  में

 पैदा  करते  हैं,  वही  वहां  न  पैदा  कर  सकें  t

 वहां  22,  23  लाख  की  श्राबादी  है
 मैंने  हिसाब  लगाया  है,  0  लाख  एकड़  के

 करीब  वहां  पर  जमीन  है  और  उसका  भी

 54  फीसदी  जंगल  है  ।  वहां  श््भी  तक

 लकड़ी  के  व्यापार  का  भी  सिलसिला  नहीं

 हुआ  जिससे  जंगल  काटकर  खेती  क  लिये  जगह
 बन  सके  ।  वहां  झ्राधी  से  ज्यादा  जमीन  पर

 जंगल  है  ।  जब  समुद्र  का  खारा  पानी  वहां
 आता  है,  तो  वह  उस  जमीन  को  खारा  बना

 देता  है  ।  वहां  बड़े  जमींदार  जरूर  हैं,
 लेकिन  जमीन  की  विषमता  इतनी  है  कि

 एक  आदमी  के  पास  0.  03  एकड़  जमीन  है  ।

 उत्तर  प्रदेश  का  पूर्वांचल  भी  पिछड़ा  ड्प्ना  है,
 मगर  वहां  पर  एक  आदमी  के  पास  0,  5  एकड़
 सेलेकर  0.  7  एकड़  जमीन  दे  |  सुन्दरबन
 में  90  फीसदी  लोग  जमीन  के  भरोसे  हैं
 लोग  बाहर  नहीं  जाते  हैं,  क्योंकि  इस  का  कोई

 उपाय  वहीं  है  जब  जमीन  इतनी  कम  हो
 और  खेती  पर  इतने  ज्याद  लोग  निर्भर  हों,
 तो  परिणाम  भुखमरी  के  अलावा  और  गछ

 नहीं  हो  सकता  है  t

 एक  माननीय  सदस्य  ने  कहा  है  कि

 पिछड़े  इलाकों  की  पूरी  आ्राबादी  को  सामूहिक
 रूप  से  बढ़िया  इलाकों  में  भेज  दिया  जाये  ।

 लेकिन  कोई  भी  व्यक्ति  भ्रपना  घर  नहीं  छोड़ना

 चाहता  है  ।  हमारे  वहां  के  लोग  नौकरी  के

 लिए  कलकत्ता  जाते  हैं,  और  वहां  बाबू

 साहब  कहलाते  हैं,  लेकिन  दशहरा  तथा  होली
 के  अवसर  पर  भाग  कर  घर  चले  आते  हैं  t

 इस  लिए  उस  क्षेत्र  के  लोगों  को  कहीं  दूसरी

 जगह  नहीं  भेजा  जा  सकता  है  1

 श्रगर  वहां  पर  घरेलू  उद्योग  के  श्राघार  पर

 छोटे  मोटे  कारखाने  लगा  दिये  जायें,  तो  उन्हें
 काम  भी  मिल  सकता  है  श्रौर  उन  की  प्रति-

 व्यक्ति  श्रामदनी  भी  बढ़  सकती  है  1

 ऐसे  पिछड़े  इलाके  में,  जहां  बारिश  होती

 है,  गन  की  भी  खेती  हो  सकती  है  ।  मैं  सुझाव
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 देना  चाहता  हूं  कि  श्राई०  सी०  To  झ्रार०  के

 बड़े  बड़े  वैज्ञानिक  इस  बात  की  जांच  करें  कि

 जब  हमारे  पिछड़े  हुए  इलाके  में  गन्ना  पैदा

 होता  हूँ,  तो  क्या  सू  न्दरबन  के  वायु-मडल  में

 गन्ना  पैदा  नहों  किया  जा  सकृता  हैँ  इसक

 झलावा  वहां  टयूबर  क्राप्स  उगाई  जा

 सकती  हैं  ।  प्रगर  वहां  चुकन्दर  पैदा  किया

 जाये,  तो  खंडसारी  के  लिए  सल्फर  प्लांट

 लगाये  जा  सकते  हैं  ।

 श्री  कित्ता  बसु  ने  कहा  है  कि  इस  सम्बन्ध

 में  प्लानिंग  कमीशन  की  योजना  है,  जिस  के

 झनन्‍्तगंत  200  करोड़  रुपप्रा  खर्च  किया  जायेगा,

 ओर  पश्चिमी  बंगाल  सश्कार  की  भी  योजना

 हैं  ।  योजनायें  तो  हमारे  पास  बहुत  हैं,

 लेकिन  उन्हें  कार्यान्वित  नहीं  किया  जाता  है,

 श्रौर  हमारी  प्रगति  के  मार्ग  में  यही  एक  बड़ी

 बाधा  है  ।  मैंने  अपने  देश  की  योजनाग्रों

 और  दुनिया  के  दूसरे  देशों  की  योजनाओं  का

 अध्ययन  किया  है  ।  मैं  प्रधान  मंत्री  से  कहूँगा
 कि  एक  समय-बद्ध  योजना  बनाई  जाये--

 यह  निश्चित  कर  दिया  जाये  कि  ग्रमुक  ग्रवधि

 के  अन्दर  इस  काम  को  पूरा  करना  है  ।

 चाइना  में  यह  निश्चित  कर  दिया  जाता  है  कि

 किसी  योजना  को  इतने  समय  के  अन्दर

 पूरा  कश्ना  हू  जहां  तक  रूस  का  सम्बन्ध

 है,  अगर  कृषि  विभाग  तीन  साल  की  योजना

 को  दो  साल  और  दस  महीने  में  पूरा  कश

 देता  है,  भ्रौर  दो  महीने  का  समय  बचा  लेता  है,

 तो  सम्बन्धित  लोगों  को  स्टेकनावाइटस  कहा

 जाता  है,  उन्हें  विशेष  प्रनुदान  मिलता  है  श्रौर

 ज्न्हों  तरक्की  दी  जाती  है  1

 सुन्दरबत  एक  क्रान्तिकारी  भूमि  है।  बच-

 पन  में  हम  पढ़ा  करते  थे  कि  वहां  जंगलों  में

 क्रान्तिकारी  रहते  हैं,  जिन्होंने  आज़ादी  की

 लड़ाई  में  प्रमूब  भूमिका  श्दा  कीथी  ।  ऐसा  कोई

 हिन्दुस्तानी  नहीं  हैं,  जो  सुन्दशबन  से  परिचित

 नहों ।  7  हिन्दुस्तान  का  इंतिहास  इस  बात

 का  साक्षी  @  कि  जिन  लोगों  ने  श्राज़ादी  के
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 सिए  जितनी  ज्यादा  कुर्बानियां  दी  हैं,  श्राज
 वे  उतने  हो  ज्यादा  भू  हैं।  हम  लोग  857
 में  लड़े,  942  में  लड़े,  श्रौर  श्राज  हम  सब  से

 पिछड़े  हुए  हैं।  और  जिन  लोगों  बे  पग्रेजों
 का  साथ  दिया--सुरजमल  नागरमल,  सिंहा-
 निया,  बजाज  शौर  रुगटा  श्रादि--,ग्राज  वे

 सब  से  आगे  हैं।  शादी  ब्याह  पर  उन  की

 तरफ  से  इतने  बढ़िया  कार्ड  राते हैं  |  हम  लोग
 भी  कभी  कभी  उन  के  यहां  जा  कश  चाय  पी
 लेते  हैं  |  सुन्दरबन  में  रहते  बाले  लोगों  के

 बाप-दादाओं  ने  आजादी  की  लड़ाई  लड़ी
 श्रौर  इस  का  फल  वे  लोग  आज  भी  भोग  रहे
 हैं।  857  की  आजादी  की  लड़ाई  में  भाग

 लेने  के  लिए  उत्तर  प्रदेश  के  पूर्वांचल  के  लोगों

 को  पहले  अंप्रेजों  ने  दंडित  किया,  और  फिर

 कांग्रेसियों  ने--भी  सौगत  राय  ने--दंडित

 किया  ।  अब  जनता  पार्टी  की  सरकार  आई

 है  ।  उस  से  हमारी  बड़ी  अपेक्षायें  हैं  ।

 जैसा  कि  मराठी  में  कहते  हैं--श्रामची  पक्‍की

 खातिरी  आय--हमें  बिश्वास  है  कि  सरकार

 समयबद्ध  योजना  बनायेगी  और  उसको  लाग्‌
 करेगी  ।  जैसा  कि  हमारे  घोषणा-पत्र  में

 लिखा  हुआ  है  ब्रौर  हमारे  प्रधान  मंत्री  जी  ने

 कहा  है  कि  जो  पिछड़े  हुए  हैं  उनको  ऊपर

 उठायेंगे,  उनके  लिए  विशेष  ग्रवसर  प्रदान

 करेंगे  ।  जो  पहले  से  एक  नम्बर  मल  पर  या

 राजधानी  एक्सप्रेस  पर  सवार  हैं  उनको

 बेलगाड़ी  की  क्‍या  जरूरत  है  ?  बैलगाड़ी
 वालों  को  ही  फास्ट  गाड़ो  चाहिए  ।  महात्मा

 बुद्धने  जैसा  कहा  है  कि  जो  श्रशक्त  हैं  उन्हीं  को

 वैशाखी  दी  जाये।  मैं बौद  दर्शन  का  कायल

 हुं ।  सुन्दरवन  के  लोग,  आंध्र  के  लोग,

 तेलंगाना  क ेलोग  और  प्रसम  के  लोग  और

 ग्रापके  क्षेत्र  में  भी  मैं  जानता  हूं  लोग  पिछड़े

 हुए  हैं।  मैं  बचपन  में  कलकत्ता  बहुत  जाता

 था  इसलिए  मैं  जानता  हूं  7  इसलिए  वहां  के

 लोगों  को  विशेष  श्रवसर  मिलने  चाहिए  t

 समय-बद्ध  योजना  बनायी  जाये  और  सुन्द  रबन

 के  इलाके  में  छोटे  छोटे  उद्योग  स्थापित  किए

 जाएं।  कपास  की  खेती  का  भी  प्रबन्ध  किया

 जाय।  जैसा  कि  बसु  जी  ने  कहा  है  कि  इस  की
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 खेती  वहां  पर  हो  सकती  है  ।  समुद्र  के

 पानी  से  जो  भूमि  खारी  हो  जाती  है  उस  को

 बैज्ञानिक  ढंग  से  कि  किया  जाय  |  मैं  आशा

 कता  हूं  जनता  पार्टी  की  सरकार  इस  प्रकारसे

 वहां  के  लोगों  को  इंसानियत  की  जिन्दगी  बस

 करने  का  अवसर  देगी।  लेकिन  इस  काम  में

 ज्यादा  समय  नहीं  लगना  चाहिए  क्योंकि:

 समय  निकलता  जा  “हा  है  t

 इस  देश  काबंटवाश  तो  हुमा,  दुख
 दर्द  का  बंटवारान  हुमा ।  उत्तर  प्रदेश  को

 गरीबों  बौर  सुन्दरबन  की  गर्रीवी  में  कोई  फर्क

 नहीं  है  ।  मैं  चाहता  हूं  कि  सुन्दरबन  जैस

 अनेक  काले  धब्बे  इस  देश  पर  लगे  हुए

 हैं  उनको  जितनी  जल्दी  हो  सके  ह  किया

 जाय  और  उन  इलाकों  को  श्रागे  बढ़ाया
 जाय  ।  तब  तक  और  जगहों  की  तरक्की  को

 रोक  दिया  जाय  और  इन  इलाकों  को  आगे

 बढ़ाया  जाय  ।  इन  शब्दों  के  साथ  मैं  चाहता

 हैं  कि  रोज  यहां  पर  लोग  पिछड़े  इलाकों  की

 बात[उठाएं  ताकि  सशकार  इसपर  कुछ  विचार
 परे  और  उसको  मिटाने  के  लिए  काम  करे  ।

 |

 दे  SHRI  VAYALAR  RAVI  (Chiray-
 inkil):  I  join  myself  with  the  senti-
 ments  expressed  by  the  hon.  Members
 of  this  House  regarding  the  develop-
 ment  of  Sunderbans,  a  backward  area
 in  the  24  Parganas  district.  In  this
 connection,  Shri  Bosu.  made  a  very
 important  point  about  sea  erosion,  a
 natural  calamity.  In  Kerala  our  people
 are  the  worst  sufferers  of  this  natuczl
 calamity  and  every  year  when  the
 Monsoon  starts,  part  of  our  land  is
 lost.  I  suggest  that  you  should  take
 it  up  on  a  war  footing  and  use  all
 measures  that  are  available,  including
 foreign  technology  and  know-how.

 a  said  e  With  what  Mr.  Sarkar  said,
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 into  two  so  that  more  attention  can  be
 given  to  this  area.  It  would  certainly
 be  more  advantageous.  Mr.  Saugata  Roy
 spoke  about  the  land  and  the  people.
 It  is  not  only  land  that  is  being
 eroded,  Education  facilities  are  poor;
 people  are  ignorant  of  their  rights.
 They  have  been’  exploited  by  land
 owners;  there  is  no  proper  implemen-
 tation  of  land  legislation.  I  want  to
 bring  to  the  attention  of  the  hon.
 Prime  Minister  one  phenomenon.  New
 mobile  courts  have  been  started.  they
 summon  people,  especially  middl.-
 class  people;  it  is  reported  in  the
 Anand  Bazar’  Patrika  by  no  less  a
 person  than  a  member  of  the  executive
 ef  the  Janata  Party,  Mr.  Asok  Das
 Gupta:
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 “It  is  charecteristic  that  Samajra
 function  as  a  sort  of  mobile  cultura)
 court  indulging  in  summary  trial  of
 cases  arising  out  of  agrarian  dis-
 putes  in  the  interior  of  24  Parganas.”

 SHRI  SOMNATH  CHATTERJEE
 (Jadavpur):  All  these  tendentious  re-

 ports  are  being  quoted  here.  It  is  aot
 relevant  at  all.  He  is  helping  neither
 Sunderbans  nor  Kerala  by  this.

 SHRI  JYOTIRMOY  BOSU:  Sir,  when
 you  occupy  the  Chair,  you  are  no
 longer  a  Congressman.  What  he  is
 saying  is  not  relevant  to  the  debate.
 He  must  be  corrected.

 SHRI  CHITTA  BASU:  If  you  are
 so  much  interested  to  know  the  facts,
 you  should  go  there  and  see  for  your-
 self  instead  of  relying  on  such  reports.

 SHRI  VAYALAR  RAVI:  If  the  area
 and  the  people  are  backward,  it  should
 not  be  exploited  by  anybody,  neither
 by  the  jotedars  nor  by  a  group  of
 political  people.  The  rule  of  law
 should  be  applied  to  everybody.  No
 less  a  person  than  a  Janata  leader  has
 said  it.  The  difficulty  is,  my  CPM
 friends  cannot  tolerate  criticism.  (In-
 terruptinns).

 I  shall  repeat  the  three  points  I
 made  so  that  the  Prime  Minister  may
 answer  them.  Firstly,  sea  erosion  is
 a  natural  calamity.  Secondly,  the  24
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 Parganas  district  should  be  diviced
 into  two  districts.  Thirdly,  nobody
 should  be  allowed  to  take  the  law  inte
 their  own  hands  and  summon  the  neo-
 pie,  try  them  and  award  punishment.

 With  these  words,  I
 Jyotirmoy  Bosu's  motion.

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  Sir,  I  feel  a  little
 unhappy  that  even  in  the  consideration
 of  a  matter  which  is  non-controversial
 some  heat  of  excitement  should  be
 generated.  There  are  some  honour-
 able  friends  of  mine  who  cannot  live
 without  it.  That  is  my  difficulty.
 Why  bring  into  this  matter  the  rule  ef
 law?  The  rule  of  law  is  difficult  te
 maintain  here.  Even  rules  are  not
 Observed  here.  You  must  realise  what
 a  gigantic  task  I  am  facing.  Therefore,
 we  have  got  to  be  patient  with  other
 people,  more  than  we  are  with  our-
 selves.  If  we  do  not  do  that,  we  will
 not  be  able  to  achieve  what  we  want  to
 achieve.  Sunderbans  development  is
 a  subject  where  there  is  no  question
 of  controversy.  I  do  not  dispute  the
 facts  which  are’  given.  They  are  ali
 there.  They  have  been  cited  and  I
 need  not  cite  them  again.  But  this  is
 not  the  only  area  which  is  like  this.
 There  are  many  areas  like  this  in  this
 country  and  we  have  got  to  see  the}
 all  these  areas  are  developed.  Orn
 that  score  I  have  no  doubt.  It  is  there-
 fore  that  I  am  saying  that  we  must
 pay  more  attention  to  these  things.
 than  paying  attention  to  other  things
 which  will  come  in  the  way  of  develop-
 ing  these  areas.  We  cannot  look  to
 only  one  side  or  to  the  other  side.

 support  Shri

 Then  the  question  of  resources
 arises.  Our  resources  are  limiter.
 When  we  try  to  mobilise  more  resour-
 ces,  then  the  demand  comes  “drop  this
 tax”  “drop  that  tax”,  but  no  alterna-
 tive  is  shown  as  to  how  to  raise  the
 money  for  the  projects.  When  the
 question  of  expenditure  comes,  people
 say  “spend  here’  or  “spend  there”.
 These  are  the  things  which  provide  an
 exercise  for  our  brains  as  to  how  to
 reconcile  them,  and  find  some  solution

 DECEMBER  14,  977  Sundarbans  (Mot.)  368

 for  them.  I  do  not  mean  to  say  that
 we  must  not  find  a  solution.

 ‘The  Sunderban  area  is  not  all  in  our
 country.  Out  of  8,000  sq.  miles  of
 Sunderbans,  which  is  the  delta  between
 three  rivers,  3,000  square  miles  are
 with  us  and  5,000  rquare’  miles  with
 Bangladesh.  Therefore,  we  have  to  be
 careful  to  see  that  we  do  not  take  up
 any  development  work,  which  brings
 us  into  trouble  with  them.  Then  an-
 other  problem  would  be  raised,  There-
 fore,  we  have  to  examineit  very  care-
 fully.  Thset  does  not  mean  that  we
 should  not  do  it.  We  should  do  it,  but
 it  takes  a  little  time,

 There  is  a  scheme  prepared  by  the
 Ganga  Flood  Control  Commission,  by
 the  waterways  people,  costing  a‘out
 Rs.  6.5  crores,  and  that  has  been  ap-
 proved  by  the  Planning  Commission.
 It  has  also  been  referred  now  to  the
 expert  agency  which  we  have  in  Poona,
 which  considers  all  the  hydrological
 problems.  This  must  not  have  a
 reaction  in  another  place.  I  have  found
 it  from  experience  that  when  we  raise
 the  embankment  in  one  place,  the  other
 place  gets  inundated.  That  wil  be
 transferring  the  misery  from  one  place
 to  another.  That  does  not  mean  that
 we  cannot  find  a  solution  for  doing  it
 in  such  a  manner  that  the  other  place
 is  not  inundated.  That  requires  careful
 examination  of  ail  the  factors.  We
 will  do  it  not  dnly  in  this  place  but
 also  in  other  areas.

 The  other  day  we  talked  about  the
 eastern  part  of  UP.  I  do  not  know
 which  is  more  miserable  and  which  is
 less  misarable.  There  are  very  back-
 ward  pockets  in  every  State.  I  have
 no  doubt  on  that  score.  Every  State
 practically  has  such  parts.

 If  it  is  said  that  it  is  the  business  of
 only  the  Centre  to  do  it,  then,  should
 the  Centre  assume  power  to  run  all
 these  things?  That  would  be  danger-
 ous.  The  States  want  more  powers,
 more  finances.  But  when  it  comes  to
 producing  money,  then  they  say  “you
 produce  the  money”.  We  have  to  give
 more  money  to  some  areas  which  are
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 less  deyeloped  in  comparision  with
 areas  which  are  more  developed.  The
 Centre  has  got  to  see  such  things  and
 the  Centre  must  help  in  all  these  pro-
 jects.  I  do  not  say  that  the  States  alone
 should  do  it.  It  is  not  possible  for  the
 States  to  do  such  things.  But  the
 State  has  to  do  its  maximum  for  these
 people,  for  these  areas,  and  that  we  are
 going  to  do.  We  are  not  at  all  unsym-
 pathetic  to  these  problems.  We  are
 more  than  sympathetic,  if  I  may  say
 so.  The  main  problem  is  that  ways
 and  means  have  to  be  found  and  the
 agencies  have  to  take  jt  up  and  work
 properly.

 There  is  another  scheme  costing
 Rs.  8  crores  for  other  matters  con-
 nected  with  these  areas.  All  these
 are  being  very  carefully  examined,
 not  at  leisure  but  as  expeditiously  as
 possible,  and  I  am  sure  that  steps  will
 be  taken  to  see  that  these  works  are
 taken  in  hand  as  soon  as  it  is  possible
 to  fulfil  the  conditions  for  implemen-
 tation  without  danger  to  other  places
 or  areas.  For  example,  there  is  a
 railway  scheme  also.  It  has  not  yet
 been  approved,  it  is  being  considered.

 SHRI  JYOTIRMOY
 very  small  line.

 BOSU:  It  is  a

 SHRI  MORARJI  DESAI:  The  -ail-
 way  line  will  have  an  impact  on  these
 emlankments.  You  have  to  examine
 all  these  things  together.  Otherwise,
 it  will  create  other  disturbances.

 Why  did  this  happen?  Before  920
 Sucderbans  was  a  forest.  There  was
 no  0pulation  whatsoever  there.  Then
 they  began  to  colonise  or  populate
 and  cultivate  the  area.  There  was  no
 thought  of  the  future.  Therefore  ell
 these  evils  also  have  arisen.  If  it  was
 hecessary  for  them  to  go  there.  I  do  not
 ask  why  they  went  there.  The  area
 Was  there,  and  many  people  wanted  to
 have  occupation,  livelihood  etc.  So,
 they  went  there,  but  in  those  days  all
 these  other  things  were  not  considered.
 We  have  now  to  consider  and  find  a
 Tememdy  for  the  evils  of  salinity  that

 ave  arisen.  Even  fertility  has  become
 less  in  thig  area  because  of  salinity.
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 All  these  things  are  being  taken  into
 consideration.

 We  can  develop  more  fisheries  there,
 we  can  also  have  forests  properly
 developed  so  that  they  give  occupation
 and  income  to  people,  we  can  have
 handicrafts  and  small  industries  also
 and  every  part  has  got  to  be  treated  as
 suits  that  part.  That  is  how  we  are
 tackling  this  problem.  The  Planning
 Commission  is  taking  it  up  and.
 examining  it.  I  can  only  assure  my
 hon.  friends  that  we  will  do  whatever
 is  possible  for  us  to  do  and  without
 any  avoidable  delay.  That  is  all  treat
 I  can  say.

 SHRI  JYOTIRMOY  BOSU:  I  will
 not  take  much  time,  I  will  only  say
 a  few  things.

 The  hon.  Prime  Minister  in  his  wis-
 dom  has  said  that  there  are  many  more
 backward  areas.  It  is  very  true,  and
 we  are  fully  aware  of  the  fact  that
 there  are  many  more  backward  areas
 in  the  country  which  require  imme-
 diate  attention  and  immediate  develop-
 mental  programmes,  but  here  what  I
 have  tried  to  emphasize  or  highlight
 is  that  the  invasion  of  saline  water
 coming  from  the  sea  be  specially  ‘aken
 up  88  a  national  responsibility  and
 funds  be  found  as  best  as  the  nation
 can  find.  I  am  not  saying  you  must
 have  Rs.  0  crores  tomorrow.  We  are
 saying  that  the  job  will  be  spread  over
 a  period  of  nine  of  ten  years  minimum.
 The  total  outlay  is  only  Rs.  3  crores.
 The  annual  allotment  may  not  be
 more  than  Rs.  .25  crores.  Therefore,
 my  humble  appeal  to  the  Prime  Minis-
 ter  and  the  Planning  Minister  is  tat
 this  aspect  be  treated  as  a  national
 responsibility  and  funds  be  found  for
 it,  jointly  with  the  State  Government.
 I  have  not  come  with  the  object  of
 extracting  money  through  some  dema-
 goguy.  I  am  trying  to  place  fac's
 before  you.  I  say  the  Sfate  Govern.
 ment  have  to  do  to  the  best  of  their
 might.  Therefore,  I  would  request  the
 hon.  Prime  Minister  to  give  us  som?
 sort  of  assurance  with  which  we  can
 go  back  to  Sunderbans.  I  may  be
 there  in  the  next  ten  days.
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 About  Budge  Budge,  I  suppose  I  am

 right  if  I  say  that  the  entire  stretch
 of  railway  line  rests  on  the  mainland,
 not  on  the  embankment.  It  has  Leen
 found  to  be  very  viable.  It  has  Veen
 cleared  by  the  Railway  Board,  and  the
 Railway  Board  has  requested  the  Plan-
 ning  Commission  to  clear  it  as  early
 as  possible,  but  it  has  not  been  cleared.
 Therefore,  my  appeal  to  the  hon.  Prime
 Miniser  is  that  he  should  ask  the  Plan-

 ning  Commission  to  clear  the  project
 as  early  as  possible.

 Thirdly,  my  request  is  that  a  special
 cell—I  have  repeatedly  mentioned  :t—
 be  constituted  in  the  Planning  Com-
 mission  for  all  the  backward  areas
 and  for  Sunderbans.  because  here  in-
 vasion  of  the  sea  comes,  and  let  tet
 cell  be  saddled  with  the  job  of  making
 advancements  in  these  areas.

 That  is  all  I  want  to  say.  I  do  not
 want  to  say  much  because’  I  have
 known  the  Prime  Minister  not  today
 but  from  967  and  he  speaks  less  and
 he  also  likes  to  hear  less.  I  sincerely
 expect  that  we  will  get  something  for
 these  poor  people  who  are  living  in

 perpetual  misery.

 About  my  hon.  friend,  Mr.  Sarkar.
 he  has  talked  about  something.  He

 perhaps  did  not  realise  that  what  I  was

 quoting  was  all,  without  exception.
 extracts  from  the  reports  given  by  the
 scientists  of  eminence

 SHRI  5.  K.  SARKAR:  I  have  also

 got  extracts  from  different  eminent
 persons.

 SHRI  JYOTIRMOY  BOSU:  I  only

 say  that  whatever  I  have  placed  before
 this  House  is  all,  without  exception,

 guotations  and  extracts  from  the  re-

 ports  of  scientists.  I  do  not  a  te
 understand  whether  by  allowing  sa'ine
 water  to  come  and  inundate  the  paddy
 fields  and  cultivating  fish  there,  thut
 land  will  be  rendered  totally  useless
 for  decades  for  cultivation

 SHRI  S.  K.  SARKAR:  That  is  not  a

 place  of  habitation
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 SHRI  JYOTIRMOY  BOSU:  I  only
 want  to  say  that  Mr.  Sarkar  should
 not  sound  like  a  fish  monger.  We  do
 not  want  to  create  another  thousands
 and  thousands  of  displaced  persons
 and  hand  over  the  land

 SHRI  S.  K.  SARKAR:  I  am  not  ssy-
 ing  so.

 SHRI  JYOTIRMOY  BOSU:  I  do  not
 want  to  say  anything  more.

 I  would  only  appeal  to  the  hon.
 Prime  Minister  that  I  have  made  out
 three  points  and  let  those  points  re-
 ceive  consideration.  I  have  moved  my
 motion  which  is  a  very  innocent  one.
 It  does  not  censure  anybody;  it  does
 not  point  out  any  lapse.  The  motion
 is,  more  or  less,  an  appeal  to  the
 Central  Government.  I  request  that  it
 may  be  adopted  by  the  House.

 MR.  CHAIRMAN:  Shall  I  put  the
 motion  to  the  vote  of  the  House  or
 does  the  hon.  Member  want  to  with-
 draw  it?

 SHRI  JYOTIRMOY  BOSU:  There  is
 nothing  in  it.  It  is  an  innocent  one.

 SHRI  MORARJI  DESAI:  He  wanted
 an  assurance.  I  have  given  it  before
 he  asked  for  it.

 MR.  CHAIRMAN:  The  Prime  Minis-
 ter  has  given  an  assurance,

 SHRI  JYOTIRMOY  BOSU:  The
 motion  reads:

 “That  this  House  notes  with  con-
 cern  the  poverty  ang  backwardness
 of  Sunderbans  in  West  Bengal  and
 recommends  that  a  Parliamentary
 team  should  extensively  tour  the
 area....”

 There  is  no  dispute  about  the  pover-
 ty  and  the  backwardness  of  Sunderbans.
 It  asks  for  a  Parliamentary  team  to
 visit  that  area.  That  is  the  oaly
 motion.  There  is  nothing  pernicious
 in  it.

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  The
 Prime  Minister  has  already  given  an
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 assurance.  So,  there  is  no  need  of  a
 Committee  going  there.  Accepting  the
 spirit  of  what  the  Prime  Minister  has
 said,  the  hon.  Member,  Shri  Jyotirmoy
 Bosu  should  withdraw  his  motion.

 SHRI  JYOTIRMOY  BOSU:  If  that
 is  the  pleasure  of  the  House,  I  gladly
 withdraw  my  motion.  I  seek  leave
 for  doing  so.

 MR.  CHAIRMAN:  Is  it  the  pleasure
 of  the  House  to  allow  him  to  withdraw
 the  motion?

 HON.  MEMBERS,  Yes.

 The  motion  was  by  leave,  withdrawn.

 7.57  rs.

 HALF-AN-HOUR  DISCUSSION

 FIXATION  OP  SUGARCANE  PRICE

 MR.  CHATRMAN:  Dr.  Laxmina
 rayan  Pandeya.

 डा०  लक्ष्मी  नारायण  पांडेय  (मंदसौर)  :

 सभापति  जी,  दिनांक  74  नवम्बर  को  गन्ने

 की  कीमतों  के  निर्धारण  के  मामले  के  लेकर

 सदन  में  एक  प्रश्न  उपस्थित  किया  गया  था,

 जिसके  उत्तर  में  माननीय  मंत्री  जी  ने  बताया

 था  कि  जो  कीमतें  निर्धाश्वि  की  गई  हैं,
 उनको  देखते  हुए  किसानों  में  किसी  प्रकार  का

 श्रसन्तोष  नहीं  है।  लेकिन  उनका  इस  प्रक्रार

 का  वक्‍तव्य  सवेथा  तथ्यों  से  किपरीत  है।
 वास्तव  में  किसानों  में  प्रसन्‍तोष  है।  किसान

 चाहते  हैं  कि  उनके  गन्ने  की  कीमत  बढ़ाई

 जाए।  गन्ना  उत्पादक  लोग  कई  वर्षों  से  इस
 वात  की  भांग  करते  झा  रहे  हैं  कि  गन्ना  नीति

 इस  प्रकार  की  तय  की  जाए  कि  जिसके  कारण

 किसानों  को  उनके  उत्पादन  का  -सही-सही

 मूल्य  मिल  सके

 मुझे  बड़ा  ऑ्राइचर्य  है  कि  प्रायः  सभी

 ्ौद्योगिक  संस्थान,  या  उद्योग  पति,  उद्योगों
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 से  जो  चीजें  तैयार  की  जाती  हैं,  उनका

 उत्पादन  मूल्य  स्वयं  तय  करते  हैं  या  उनका

 मूल्य  उसी  प्रकार  तय  किया  जाता  है  जैसा

 वह  चाहते  हैं।  लेकिन  किसान  श्रपनी  उत्पा-

 दित  वस्तुओं  का  मूल्य  स्वयं  तय  नहीं  कर  पाता

 है।  या  तो  सरकार  उसे  तय  करती  है,  या

 बाजार  में  व्यापारी  तय  करते  हैं।  सरकार  को

 इस  बात  का  ध्यान  रखना  चाहिए  कि  किसान

 अपनी  उत्पादित  वस्तुओं  का  जो  उचित  मूल्य.
 मांगे  वह  उसको  दिया  जा  सके  या  दिलधाया

 जा  सके।  आज  किसान  के  मन  में  यह  बात

 है  कि  सरकार  उसके  उत्पादन  का  मूल्य  तय

 करती  है  किन्तु  श्रौद्योगिक  उत्पादेन  का  नहीं  ?

 शर्त:  सरकार  इसे  ठीक  करे।  अन्यथा  कभी

 भी  पारस्परिक  विरोध  समाप्त  नहीं  हो  सकता

 है।  उस  समय  जो  वक्तव्य  दिया  गया  था

 कि  किसानों  को  दिया  जाने  वाला  न्यूनतम

 मूल्य  साढ़े  अझाठ  रुपया  निर्धाश्ति  किया  गया

 है,  मैं  आप  का  ध्यान  इस  अओर  आकर्षित

 करना  चाहता  हूं  कि  बाजार  में  मिलने  वाली

 जलाऊ  लकड़ी  24  रुपया  प्रति  बिबंदल  है
 झ्रोर  पशुत्नों  को  खिलाने  वाला  चारा  भी

 i6  रुपया  प्रति  क्बिटंल  है  जबकि  गन्ना  में  से

 रस  निकलता  है,  चीनी  पैदा  की  जाती  हैं  बौर

 विदेशी  मुद्रा  भी  श्रजित  की  जाती  है,  उसका

 भाव  साढ़े  आठ  रुपए  क्विन्टल  है।  यह  बड़ा

 हो  हास्यास्पद  है  बौर  इस  पर  सरकार  भी

 विचार  करने  के  लिए  तैयार  नहीं  है।  यह

 म्रत्यन्त  दुख  की  बात  है।  श्राज  भी  किसानों

 का  गन्ने  की  कीमत  का  करोड़ों  रुपया  बकाया

 है।  i2  करोड़  तो  मूल  बकाया  है  पिछले

 वर्ष  में  गन्ने  का  मूल्य  बढ़ा  कश  एरियर  दिया

 जाने  वाला  रुपया  इसके  अतिरिक्त  है।  $ल

 ब्याज  समेत  मिला  कर  देखें  तो  कई  करोड़

 रुपया  बाकी  है  ।  मंत्री  जी  के  पास  आंकड़े

 होंगे,  वे  देखें  कि कुल  मिला  कर  किसानों  को

 कितना  देय  है।  गन्ने  के  मूल्य  के  रूप  में  भो

 जो  दिया  जाना  है  वह  भी  बहुत  अधिक  है।
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 इसके  ग्रतिरिक्त  मैं  नित्रदन  करता

 चाहता  हूं  कि  गन्ने  की  खेती  में  लगने  वाले  जो

 लोग  हैं  वे  काफी  हैं।  करोब  पांच  कगोइ  से

 सात  करोड़  तक  लोग  इस  में  काम  करे  हैं।

 गन्ने  की  फसल  में  लगभग  दस  बारह  महीने

 का  समय  लगता  हैं  श्रौह  तेरह  चौदह  बार

 पानी  देना  पड़ता  है।  गन्ने  की  खेती  में  लगने

 वाली  जो  चीजें  हैं  जैसे  खाद,  बीज,  बिजली,

 मजदूरी  उन  में  लगाता  र  वृद्धि  हुई  है  |  प्रावश्यक

 वस्तुओं  के  दामों  में  भी  पांच  परसेंट  से  25

 परसेंट  तक  वृद्धि  हो  चुकी  है।  झगर  वृद्धि

 नहीं  हुई  है  तो  केवल  गन्ने  के  मूल्य  में  वद्धि  नहीं

 हुई  है।  मंत्री  जी  कह  देंगे  कि  हम  ते  राज्य

 सरकारों  को  छूट  दे  दी  है  ब्रौर  वें  शुगरकेन

 कन्ट्रोल  ऑर के  तहत  ग्रलग  से  कीमतें  तय

 कर  सकते  हैं।  कर्नाटक  राज्य  में  गन्ने  का  दाम

 6  रुपए  प्रति  क्विटल  दिया  जाता  है।

 तमिलनाडु  में  7  रुपए  प्रति  क्विटल  दिया

 जाता  है  और  गुजरात  में  साढ़े  चौदह  या

 पन्द्रह  रुपए  दिया  जाता  है।  लेकिन  उत्तर

 प्रदेश,  बिहार,  मध्यप्ररेश  जो  पिछड़े  राज्य

 हैं  वहां  १९  गश्ने  का  दाम  आठ  दस  रुपए  प्रति

 क्विटल  है।  कभी  झधिक  दबाव  हुआ  तो

 बारह  या  तेरह  रुपये  क  दिया  गया  लेकिन  वह

 भी  समय  पर  नहीं  दिया  जाता  है।  खास

 तौर  से  उत्तर  प्रदेश  में  ऐमी  स्थिति  है।

 मध्य  प्रदेश  की  भी  यही  दशा  है।  यहां  पर

 करोड़ों  रुपए  बाकी  हैं।  बिहार  में  भी  कियानों

 का  करोड़ों  रुपया  बकाया  है।  सरकार  को

 किसानों  के  हितों  का  संरक्षण  करना  चाहिए  t

 ऐग्रीकल्च रल  प्राइसेंड  कमीशन  में  किसान
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 का  कोई  प्रतिनिधि  होना  चाहिए  वहां  पर

 बह  तय  किया  जाए  कि  गन्ने  पर  किसान  का

 लागत  मूल्य  क्‍या  है।  श्राज  तक  एग्रीकल्च रल

 प्राइमेज  कमीशन  में  किसानों  का  कोई  प्रति-

 निधि  नहीं  रहा।  भागंव  कमीशन  की  नियुक्ति

 की  गई।  उस  की  पोर्ट  भी  श्राई  लेकित

 उस  पर  कोई  कार्यवाही  नहीं  की  गई।  क्‍यों

 नहीं  की  गई  ?  उतर  पोर्ट  पर  भी  ग्रमल  किया

 जाना  आवश्यक  है।

 ग्रायने  गन्ने  की  खेती  के  लिए  रिसर्च

 सेंटर्स  कायम  किए  हैं।  सब  से  ज्यादा  गन्ने

 की  खेती  उत्तर  प्रदेश  में  होती  है  फिर  बिहार
 में  और  फिर  महाराष्ट्र  में  लेकिन.  'च्सिय

 सेंटर  कोयम्बट्र  में  है।  हमें  उस  पर  कोई
 आपत्ति  नहीं  है।  वहां  प<  दो  रिसव  सेंटर

 बनाए  जाये।  लेकिन  प्रत्येक  राज्य  में  जहां
 पर  गन्ने  की  खेती  होती  है  इम  प्रकार  के  'र्सिवे

 सेंटर  कायम  किए  जाने  चाहियें,  तभी  गे
 के  उत्पादन  में  वृद्धि  हो  सकती  है।  गन्ने  की  खेती
 को  उद्योग  मान  कर  उसे  उचित  ढंग  से  आगे

 बढ़ाया  जाना  चाहिए  ।  लेकिन  उस  के  बारे
 में  आज  तक  विचार  नहीं  किया  गया  है।
 रिकिवरी  के  आधार  पर  झ्राप  मूल्य  तय  करते

 हैं  तो  रिकवरी  भी  बढ़ायी  जा  सकती  है।
 क्या  कारण  है  कि  महाराष्ट्र  में  और  कर्नाटक
 में  शिकिवरी  का  परसेंटेज  उत्तर  प्रदेश,  बिहा'
 झौर  मध्य  प्रदेश  से  ज्यादा  है  ?  रिकवरी  के

 श्राघार  पर  वहां  ज्यादा  मूल्य  मिलते  हैं
 लेकिन  यहां  १२  क्‍या  स्थिति  है  जिसके  कारण

 रिकवरी  नहीं  बढ़ती  है  ?  क्या  मिल  मालिक  इसके
 कारग  हैं  जो  जानबूअ  कर  रिकवरी  को  कम
 बताते  हैं  ताकि  किसानों  को  कम  मूल्य  मिले  ?

 यहां  की  जो  मिले  हैं  उतकी  मशीनें  खराब  हैं।
 उन  का  आधुनिकीकरण  नहीं  हो  रहा  है।
 थे  सरकार  के  मत्थे  बिठाने  की  दृष्टि  से  ऐसा
 कर  रहे  हैं  ताकि  करोड़ों  रुपया  बे  श्रजित  कर

 सकें  |  इस  प्रकार  की  स्थिति  चल  रही  है।
 क्या  आप  इन  सब  बातों  को  देखेंगे।
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 मैं  माननीय  मंत्री  महोदय  का  ध्यान  इन

 सब  बातों  की  ग्रोर  पुनः  खींचना  चाहता  हूं
 और  निश्चित  रूप  से  निवेदन  करना  चाहता

 हूं  कि  श्राप  तय  कौजिए  कि  गन्ना  मिल-मालिक

 झ्पनी  मिलों  को  समय  से  चलायें।  अज

 क्या  हो  रहा  है-कोई  मिल-मालिक  20

 नवम्बर  से  चलाता  है,  कोई  3  दिसम्बर  से

 चलाता  है,  कोई  7  या  5  जनवरी  से  चलाता

 हैं।  श्राप  तय  कर  दीजिए  कि  i5  ततम्बर

 से  पहले  सब  मिलें  चलाई  जाएं।  अन्यथा

 इस  में  दो  तरह  से  शोषण  होता  है,  पहले  तो

 मिल-मालिक  समय  से  नहीं  चलाते  हैं,  उसके

 बाद  खाण्डसारी  वाले  सामने  झा  जाते  हैं  जो

 कई  ब।र  समय  का  लाभ  लेकर  गन्ना  कम

 दाम  पर  खरीदने  का  विचार  करते  हैं।

 यह  ठीक  है  कि  खाण्डसारी  उद्योग  भी

 प्राज  संकट  में  है,  उन  को  भी

 रियायत  देने  की  आवश्यकता  हैं  ।  श्राप  ने चीनी

 मालिकों  को  बहुत  बड़े  लाभ  दे  दिए  हैं-एक्साइज

 इयूटी  में  छूट  दे  कर  85  करोड़  रुपए  का  लाभ
 उन  को  पहुंचाया  है,  लेकिन  दूसरी  तश्फ

 खाण्डसारी  उद्योग  को  कई  लाभ  नहीं  मिला
 5 G.

 एक  माननीय  सदस्य  :  आप  खाण्डसारी
 को  बाहर  भिजवा  रहे  हैं  या  घर  में  हो
 सड़ायेंगे  ?

 श्री  महीलाल  (बिजनौर)  :  हमारा  गुड़
 ही  बाहर  भिजवा  दीजिये,  उसको  क्‍यों  रोका

 डा०  लक्ष्मी  मारायरप  पांडेय  मैं  मंत्री

 महोदय  से  निवेदन  कर  रहा  था  कि  आप
 दें  कि  .5  नवम्बर  से  तमाम  मिलें

 हक
 उत्पादन  शुरू  कर  दें।  श्राज  श्राप  की

 भा  भ्रनुपात  65:  35  हैं,  मैं  चाहता  हूं
 इसको  गढ़ा  कर  70:  30  किया  जायें,

 चल  सके
 वितरण  व्यवस्था  और  ठीक  से

 प्राज  श्राप  कहते  हैं  कि  हमारे  पास
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 सरप्लस  स्टाक  है--  2  लाख  टन  या  «5  लाख

 टन  अ्रतिरिक्‍त  हमारे  पास  है,  श्रगले  साल  में

 चीनी  का  स्टाक  और  बढ़  जायगा।  मैं

 श्राप  से  डी-कन्ट्रोल  या  पाशैल-कन्ट्रोल  की

 बात  नहीं  कहना  चाहता  हूं,  वह  अलग  विषय

 है  |  लेकिन  आज  गांवों  में  बहुत  ज्यादा  श्रसन्‍्तोष

 है,  श्राप  वहां  दी  जाने  वाली  मात्रा

 क्यों  नहीं  बढ़ाते  हैं।  ग्राप  शहरों  में  किलो

 या  डेढ़  किलो  देते  हैं,  जब  कि  गांवों  में  50

 ग्राम  देते  हैं।  जिस  नई  नीति  की  घोषणा

 के  बारे  में  सुन  रहा  हूं,  उसके  श्राघार  पर  भी

 दी  जाने  वाली  हक्कर  की  मात्रा  पर्याप्त  नहीं

 है,  मैं  चाहता  हुं  कि  इसको  बढ़ाया  जाय।

 यदि  श्राप  उनकी  मात्रा  को  बढ़ा  देंगे  तो  इससे
 चीनी  भ्रधिक  देना  होगी  शौर  श्रापका  कन्ज़म्प-

 शन  भी  बढ़ेगा  |  इस  तरह  से  जो  खपत  बढ़ेगी,
 उससे  जो  झ्रापका  सरप्लस  स्टाक  है,  जिसके

 लिये  आप  कह  रहे  हैं  कि  उठ  नहीं  रहा  है,

 इन्टरनेशनल  मार्केट  में  भी  चीनी  का  दाम

 कम  है---आप  अधिकतर  स्टाक  देश  के  भ्रन्दर

 खपा  सकेंगे।  श्राज  हमारे  देश  में  38-39

 लाख  टन  की  खपत  है,  जबकि  हमारा  उत्पादन

 ज्यादा  है,  लेकिन  इस  तरह  से  देश  की  खपत

 को  बढ़ाया  जा  सकता  है  और  देश  के  किसानों

 को,  गरीब  श्रादर्ियों  को  शक्कर  सस्ते  दामों

 पर  मुहैया  कर  सकते  हैं।  यदि  लेवी  को

 5  प्रतिशत  ही  बढ़ा  दिया  जाय,  तो  हमारे

 गांवों  को  सस्ते  दामों  पर  और  आसानी  से

 शक्कर  मिल  सकेगी।

 मैं  इस  सम्बन्ध  में  माननीय  मंत्री  जी  से

 यह  भी  निवेदन  करता  चाहता  हूं  कि  इस

 सम्बन्ध  में  श्रापदी  एक  निश्चित  नीति  होनी

 चाहिए।  आज  हम  देखते  हैं--कभी  गुड़  के

 दाम  गिर  रहे  हैं,  गुड़  वाले  परेशान  हैं,  उनका

 गुड़  बिक  नहीं  रहा  है।  दूसरी  तरफ़  खाण्ड-

 सारी  वाले  परेशान  हैं  और  कभी  मिल  वाने

 चिल्लाते  हैं।  यह  सब  इस  लिये  है  कि  आपकी

 कोई  निश्चित  नीति  नहीं  है।  आप  की  एक

 निश्चित  शुगर-पालिसी  होनी  चाहिए  जिसमें

 किसानों  का  शोषण  न  हो,  उनणों  भी  संरक्षण
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 मिले,  मिल-वालों  को  भो  संरक्षण  मिले,

 खाण्डसारी  वालों  को  भी  संरक्षण  मिले।

 ग्राज  खांडसारी  वालों  को  संरक्षण  की

 ग्रावश्यकता  है।

 मैं  माननीय  मंत्री  जी  का  ध्यात  शुगर-केन-

 एक्ट  की  तरफ़  भी  खींचना  चाहता  हूं।
 काफ़ी  पुराना  एक्ट  है  ।  सन्‌  934  का  है।

 इसमें  काफो  संशोधन  होने  चाहिये  या  नये

 सिरे  से  इसे  तैयार  किया  जाना  चाहिये।

 श्राप  ने  इसमें  प्रावधान  किया  ह्प्रा  है  कि  कोई

 मिल-मालिक  यदि  पेमेन्ट  नहीं  करता  है,  तो

 उसको  पीनलाइज़  किया  जा  सकता  है,

 उसको  सजा  दे  सकते  हैं,  लेकिन  इसका

 इम्प्लीमेन्टेगन  कैसे  होता  हैं?  उस  रकम

 को  रेवेन्यू-रिकवरी  के  तौर  पर  वसूल  किया

 जायगा,  कमिश्नर  या  कलेक्टर  सर्ठिफिकेट
 ~~

 ईशू  करेगा,  उसके  बाद  दावा  होगा--श्सम

 कहा  गया  है--

 “Whoever  in  any  controlled  area

 purchases  any  sugar  cane  intended
 for  use  in  a  factory  at  a  price  less
 than  the  minimum  price  fixed  there.
 of  by  notification  under  cub-section
 (2)  of  Section  3  or  in  contravention
 of  any  prohibition  made  under  sub-
 section  (3)  of  section  3  shall  be  pun-
 ishable  with  fine  which  may  extend
 to  two  thousand  rupees.”

 इसके  बारे  में  जो  प्रक्रिया  है,  वह  दोपपूण
 है,  कभी  भी  किसी  को  सजा  नहीं  होती  है,

 करोड़ों  साया  आज  भी  उनकी  तरफ़  बकाया

 है।  श्राप  इप  कानून  को  दस  प्रकार  से

 संशोधित  कीजिये  जिससे  यह  प्रभावी  हो  सके,
 उसको  दण्डित  किया  जा  सके,  श्र  किसान

 का  बकाया  बधुल  हो  ताकि  उसका  संकट  दूर
 हो  सके  |

 इसमें  जोन  बनाने  के  बारे  में  बताया

 गया  है--मेरा  निवेदन  है  कि  जोन  वाली  बात

 बहुत  पूरानी  हो  चुकी  है।  जिस  समय  शुगर-
 फ्रैक्ट्रीज  बन  रही  थीं  उस  समय  उनके  लिये
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 संरक्षित  एरिया  की  बात  सोची  गई  थी  ताकि

 उनकी  फैक्ट्री  में  उगने  वाला  गस  उनको

 निश्चित  रूप  से  प्राप्त  हो  सके  और  बे  गदन्ना-

 उत्तादकों  के  साथ  श्रनुबन्ध  करके  उसको  प्राप्त

 कर  सके  |  लेकिन  शभ्राज  तो  गश्ने  का  क्षेत्र  बहुत
 बढ़  चुका  है।  उन  फैक्ट्री  वालों  ने  रिसर्च

 के  नाम  से  करोड़ों  रुपया  इकट्ठा  किया  है,
 केन-डेवलपमेन्ट  के  नाम  पर  इकटठा  किया

 है,  लेकिन  किसी  प्रकार  का  भी  विकास  वहां

 नहीं  किया  है।  अपनी  फैक्ट्री  के  श्रास-पास

 का  एरिया  वैसे  ही  भ्रविकसित  रखा  जिसकी

 वजह  से  किसान  रक्षित  क्षेत्र  के नाम  पर  दूसरी

 फंक्ट्रीज  को  गन्ना  नहीं  दे  सकता।  स्वयं

 गन्ना  नहीं  पेर  सकता  और  खांडसारी  नहीं
 बनता  सकता  और  अपना  गन्ना  उसी  को  देने

 के  लिये  बाध्य  होता  है  जिसके  साथ  अनुबंध

 होता  है  और  यदि  मिल  मालिक  गना  नहीं
 लेता  है  तो  उसको  अपनी  खड़ी  फसल  जलानी

 होती  है,  या  जानवरों  को  खिलानी  होती  है।

 शर  अगर  क्लेम  लेने  जाता  है  तो  उसकी

 इतनी  लम्बी  प्रक्रिया  है  कि  वह  पैसा  मिल

 मालिक  से  नहीं  ले  पाता  है।  इसलिये  इस

 ऐक्ट  के  ग्रन्दर  इस  प्रकार  के  संशोधन  की

 ग्रावश्यकता  है  जिससे  किसान  के  हितों  की

 रक्षा  हो  सके  |  जो  जोन  सिस्टम  बना  हुआ  है

 उस  पर  आपको  विचार  करना  चाहिए।  आप

 कहेंगे  कि  इस  बारे  में  हमने  राज्य  सरकारों

 को  अ्रधिकार  दे  दिया  है।  लेकिन  राज्य

 सरकारें  केन्द्र  की  तरफ़  देखती  है  श्रौर  कहती

 हैं  कि  चीनी  उद्योग  के  मामले  में  जो  केन्द्रीय

 सरकार  नीति  निर्धारित  करती  है  हम  उस  पर

 चलेंगे,  अपनी  तरफ  से  इसके  अन्दर  दखल

 नहीं  देंपे  ।  तो  केन्द्रीय  सरकार  को  आगे  आा

 कर  के  राज्यों  को  एक  निश्चित  दिशा  देनी

 चाहिए।  किसानों  को  उनके  भाग्य  के  भरोसे

 नहीं  छोड़ा  जाना[चाहिए।

 चूंकि  मामला  गन्ने  के  बूल्य  को  ले

 कर  के  है,  तो  गन्ने  के  मूल्प  के  साथ-साथ

 गन्ने  की  रिसर्च  के  बारे  में,  गन्ना  उत्पादकों  के
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 ।  हितों  के  संरक्षण  के  बारे  में,  उन्हें  पैसा  समय

 पर  मिले,  यह  सब  पहलू  एक  दूसरे  से  संबंधित

 हैं,  इसलिये  गन्ने  का  मुल्य  ऐसा  निश्चित  करना

 चाहिये  जिससे  किसानों  को  नुकसान  न  हो  |

 मांग  है  कि  22,  24  रु०  श्रति  क्विटल  गन्ने

 का  दाम  होना  चाहिये।  मध्य  प्रदेश  में  कम  से

 कम  मूल्य  20  स०  क्विटल  की  मांग  की  गई  है

 और  ग्राम  तौर  पर  यह  धारणा  बनती  जा  रही

 है  कि  कम  से  कम  गा  उत्पादकों  को  15,

 I6  रु०  से  20  स०  प्रति  क्विटल  गन्ने  का

 दाम  मिलना  चाहिए।  यह  कभी  न  समझियेगा

 कि  गन्ने  के  इतने  दाम  होने  से  चीनी  मिल

 मालिक  सफ़र  करेगे।  वह  सफ़र  नहीं  करेगे।

 थोड़ी  ऐक्स।इज़  डयूटी  में  रिलीफ़
 देँसकते  है,

 लेकिन  5  रु०  20  रु०  के  मध्य  गन्ने  का  दाम

 देकर  आप  गन्ना  उत्पादकों  का  सरक्षण  कर

 सकते  हैं।  जो  कौस्ट  ऑफ  प्रोडक्शन  चीनी  मिल

 मालिक  बढ़ा  कर  बता  देते  हैं  उसको  आप

 चेक  करें  तो  बहत  सारे  घोटाले  दूर  हो  सकते  हैं.
 उनका  लाभांश  घटा  सकते  है  और  जो  आप

 245  रु०  लबी  का  मूल्य  देते  हो  उसी  में

 किसान  को  20  to  प्रति  क्त्रिटल  गन्ने  का

 मूल्य  दे  सकते  हैं।  यह  मैं  आपके  साथ  बैठ  कर

 वर्क  ्राउट  करके  बता  सकता  हूं  ।

 मैं  आशा  करता  हूं  कि  किसानों  के  अन्दर
 जो  व्याप्त  असंतोष  है  उसको  श्राप  दूर  करेंगे
 शर  एक  निश्चित  चीनी  नीति  निर्धास्त

 करेंगे
 जिससे  किसानों  के  साथ  हमारे  उप-

 भाक्ताओं  का  असंतोष  22  हो  और  किसानों
 वा  अपने  गन्ने  का  उचित  भूल्प्र  मिल  सके  |

 उन्हें  समय  पर  भूल्य  मिले।  उनकी  बकाया

 गणि  उन्हें  प्राप्त  हो।  इस  सम्बन्ध  में  मैंने

 जा  सुझाव  प्रस्तुत  किये  हैं  मेल  निवेदन
 है  कि  माननीय  मंत्री  जी  उन  पर  गंभीरता  से
 विचार  करें  ताकि  एक  ज्वलंत  समस्या  का
 जिससे  करोड़ों  किसान  संबंधित  हैं  योग्य
 हेल  निकल  सके  और वे  संतृष्ट  हों।

 SHRI  K.  LAKKAPPA  (Tumkur): Si  7,  My  hon.  friend.  Dr.  Laxminarayan
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 Pandeya  has  raised  a  very  important
 discussion.

 Sugarcane  growers,  especially  farm-

 ers  from  the  southern  States  have  been

 urging  for  a  remunerative  price.  Re-

 munerative  price  is  fixed  by  the  mill-

 owners,  Whether  this  price  is  remune-

 rative  or  not  is  another  matter.  There

 is  confrontation  between  the  farmers

 and  the  millowners.  You  have  these

 mill-owners,  mill  proprietors,  the

 khandsari  people.  These  are  the  class-

 es  who  are  exploiting  the  farmers.

 The  other  day  I  made  a  mention

 that  all  types  of  taxes  have  been

 levied  on  the  farmers.  Even  the  ne-

 cessary  inputs  like  insecticides  and

 pesticides  and  fertilizers  are  not  be-

 ing  made  available  to  the  farmers;

 and  even  if  they  are  available,  they

 are  available  only  at  exorbitant  rates.

 The  farmers  do  not  get  all  the  inputs.
 Besides,  they  are  not  getting  the  te-

 turn.  That  is  the  cry  of  the  sugar-
 cane  growers,  specially,  small  growers,

 registered  growers.  I  want  to  high-

 light  one  aspect  of  the  matter,

 Shri  Morarka  is  a  proprietor  of  one

 sugar  mill  in  Hospet  and,  in  the  Tun-

 gabhadra  Canal  area,  he  is  terrorising
 the  farmers  and  dictating  terms  by

 quoting  Rs.  l3  per  ton  of  sugarcane.
 As  a  result  thousands  of  acres  of  sugar-
 cane  are  dying  up.  The  State  Gov-
 ernment  cannot  fix  up  a  price  for
 the  sugarcane.  The  Central  Govern-
 ment  alone  should  come  to  the  rescue
 of  the  farmers.

 There  is  no  uniformity  of  price
 structure  for  the  sugarcane  growers.
 They  cry  in  wilderness.  The  attitude
 of  the  present  Government  is  aiso
 known.  They  are  following  the
 laisez  faire  policy.  Ultimately,  the
 sugarcane  growers  have  to  shift  their
 profession.  That  jis  the  situation  that
 is  prevailing,  specially,  in  the  Canal
 area—Tungabhadra  canal  area.  Of
 course  some  projects  are  coming  up
 there.  The  farmers  are  crying  that

 these  khandsari  millowners  are  exploit-
 ing  the  farmers  at  a  particular  time
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 in  the  harvesting  season.  They  are
 terrorising  them—the  small  cultivators
 of  sugarcane.  They  cannot  even  sell
 out  their  sugarcane,  The  price  offer-
 ed  to  them  is  not  at  all  remunerative.
 Farmers  are  losing  every  day.  There-
 fore,  this  is  the  forum  and  so,  if  you
 are  really  for  farmers,  you  will  give
 us  an  assurance  here  that  throughout
 the  country,  the  farmers  will  be  paid
 a  remunerative  price  for  the  sugar-
 cane,  They  should  not  yield  to  the
 pressures  of  the  millowners  or  propri-
 tors  or  khandsari  owners.  There  are
 several  types  of  them  who  are  operat-
 ing.  Something  was  said  about  the
 recovery  per  centage  in  Maharashtra
 State.  This  is  the  lowest.  You  should
 examine  all  these  things.  You  must  fix
 up  a  certain  remunerative  price  at
 least  for  the  sugarcane.  And  you  take
 the  parliament  into  confidence  while
 doing  that.  In  any  case,  we  want  to
 know  whether  you  would  give  an  assu-
 rance  today  that  you  are  going  to  pro-
 tect  the  farmers  from  this  kind  of  ex-
 Ploitation  and  fix  up  a  remunerative
 price  for  the  sugarcanes  produced  by
 the  farmers.  I  want  a  categorical
 reply  from  him.  I  also  want  to  assu-
 rance  on  the  floor  of  this  House  as
 this  will  satisfy  the  people,  the  poor
 farmers.  I  think  you  visited  my
 State  recently,  specially  my  district.
 This  is  a  backward  district.  Even  the
 small  cane  growers  have  to  lift  water
 from  a  hundred  feet  depth  of  a  pond.
 The  water  and  electricity  rate  is  too
 high  which  ruin  the  farmers.  The  pre- sent  Government  should  therefore  do
 something  in  the  matter.  I  hope  that
 at  least  you  would  give  us  the  assur-
 ance  to  please  the  farmers.  I  want
 a  categorical  answer.

 I  hope  the  Hon.  Minister  will  give an  assurance  on  that  so  that  the  farm-
 ers  may  feel  satisfied  that  they  will
 be  rescued  from  the  exploitation  of
 these  people.  At  least  you  should
 announced  certain  ad  hoc  remunera-
 tive  price  for  the  farmers,

 सभापति  महोदय  :  श्री  सूभात  भ्राहुजा  ।
 श्री  उप्रसेन  :  (देवरिया)  :  सभापति
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 महोदय,  में  व्यवस्था  का  प्रश्न  उठाना  चाहता

 हूं।  यह  0  करोड़  किसानों  और  करोड़ों
 उपभोक्ताओं  से  संबंधित  प्रश्न  है।  गन्ने  का

 दाम  श्रौर  चीनी  की  नीति'  इस  पर  यह  आधे
 घंटे  की  चर्चा  तो  है  ही,  मेरा  निवेदन  है  कि

 इस  पर  आ्राधा  घंटा  और  बढ़ा  दिया  जाये  t

 ara  तो  यह  समय  बढ़ा  सकते  हैं।

 एक  साननीय  सदस्य  :  मंत्री  जी  को

 इसभ  कोई  आपत्ति  नहीं  है।

 MR.  CHAIRMAN:  No,  no.  This  is
 an  half-an-hour  discussion.  Therefcre,
 discussion  will  have  to  be  completed.
 I  would  not  like  to  create  a  wrong
 precedent.

 श्री  सुभाष  झ्राहुडा  (बतूल)  :  सभापति

 महोदय,  भ॑  मंत्री  महोदय  से  कहना  चाहता  हूं
 कि  एक  तरफ़  तो  सरकार  किसानों  के  हितों
 की  रक्षा  करने  की  बात  कहती  है,  और  दूसरी
 तरफ  वह  किसानों  के  लिए  गन्ने  का  भाव--

 जिस  गस  से  शक्कर  पंदा  होती  है--ऐसा
 निश्चित  कर  रही  है,  जिससे  तीन  गुना  अधिक

 कीमत  पर  आज  बाज़ार  भ॑  लकड़ी  मिलती  है,

 जिससे  ज्यादा  कीमत  पर  घास  और  दूसरी
 चीजें  मिलती  हैं।  तो  फिर  गझे  का  भाव

 इतना  कम  क्‍यों  निश्चित  किया  जाता  है  ?

 ऐसे  समाचार  सुनने  को  मिल  रहे  हैं
 कि  सरकार  ने  गूड़  का  निर्यात  बन्द  करने  का

 निर्णय  ले  लिया  है।  भ॑  कहना  चाहता  हूं  कि

 यह  निर्णय  हमारे  किसानों  के  लिए  बड़ा

 दुर्भाग्यपूर्ण  होगा  और  इससे  किसानों  में  गहरे
 ग्रसंतोष  की  भावना  पंदा  होगी  |  यदि  सरकार

 ने  गुड़  का  निर्यात  बन्द  कर  दिया,  तो  उससे

 गुड़  के  भाव  और  कम  होंगे।  सरकार  ने  गन्ने

 का  भाव  साढ़े  झाठ  रुपये  तय  किया  है।
 यदि  गुड़  का  निर्यात  भी  बन्द  कर  दिया  गया,

 तो  गूड़  का  भाव  भी  कम  हो  जायेगा।

 जब  एक  किसान  बाज़ार  में  किसी

 सरकार  से  ऋण  लेता  है,  तो  उसे  कम  से  कम
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 20,  25  या  इससे  भी  अधिक  ब्याज  देना

 पड़ता  है।  मै  मंत्री  महोदय  से  यह  जानना

 चाहता  हूं  कि  मिल-मालिकों  पर  किसानों
 का  जो  पैसा  बकाया  है,  क्‍या  सरकार  उस

 का  ब्याज  भी  किसानों  को  दिलवायेगी।
 मैं  निवेदन  करूंगा  कि  सरकार  उन्हें  ब्याज

 दिलवाने  का  प्रयास  करे।

 श्री  गोरी  शंकर  राव  (गाजीपुर)  :

 सभापति  महोदय,  अभी  सरकार  ने  मिलों  में
 बनने  वाली  चीनी  की  एक्साइज़  ड्यूटी  को
 कम  किया  है  i  इस  सम्बंध  में  सरकार  से

 हमारे  दो  अपेक्षायें  थीं  ।  एक  श्रपेक्षा  तो

 यह  थी  कि  किसानों  को  गन्ने  का  उचित  दाम
 मिलेगा।  चौनी  की  एक्साइज़  ड्यूटी  को
 कम  करने  के  पीछे  राशनेल'  यह  था  कि  चीनी

 की  कास्ट  प्राइस  बहुत  ज्यादा  है।  मंत्री

 महोदय  स्वयं  किसान  है।  मैं  उनसे  यह
 जानना  चाहता  हुं  कि  गद्ने  की  कास्ट  प्राइस
 क्या  है।  माननीय  सदस्य,  डा०  पांडेय,  ने  ठीक

 कहा  है  कि  गन्ने  का  भाव  20  रुपये  होना
 चाहिए।  में  20  रुपये  की  मांग  तो  नहीं  करता

 हूं,  लेकिन  मंत्री  महोदय  इतना  तो  कर  सकते

 हैं  कि  पंजाब  में  गन्ने  का  जो  ,दाम  किसानों  को
 मिलता  —i5  रुपये,  वह  सारे  हिन्दुस्तान
 के  किसानों  को  दिलयायें।  आश्विर  गन्ना
 पैदा  करने  वाले  किसानों  ने  क्या  गुनाह  किया

 है?  मैं  मंत्री  महोदय  से  नम्नतापुर्वक  यह
 रीजनेबल'  बात  निवेदन  करना  चाहता  हूं  कि

 चीनी  की  एक्साइज़  ड्यूटी  को  माफ़  करने  के
 बाद  सरकार  आसानी  से  गन्ने  की  कीमत

 5  रुपये  दिला  सकती  है।

 याद  गुड़  का  एक्सपोर्ट  बच्दे  हो  गया,--
 मैं  सख्त  बात  कहने  का  आदी  नहीं  हूं,  लेकिन
 जब  फ़ौलिग्ज़  स्ट्रांग  होती  हैं,  तों सख्त  बात

 कहनी  पड़ती  है,---  तो  यह  बड़ा  भारी  किसान-

 द्रोही  और  किसान-विरोधी  कदम  होगा।
 मह  निश्चित  रूप  से  गन्ने  की  कीमत  को
 गराने  का  प्रयास  होगा।

 win  है  an
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 जब  सरकार  चीनी  मिल-मालिकों  को

 सबसिडाइज़  कर  सकती  है,  उन्हें  एक्साइज

 ड्यूटी  की  छूट  दे  सकती  है,  तो  वह  गन्ने  के

 मूल्य  के  सम्बन्ध  में  किसान  को  भी  सबसि-

 डाइज  करने  का  प्रयास  क्‍यों  नहीं  कर  सकती

 है  ?  उसने  क्‍या  गुनाह  किया  है?  अब  तक

 किसान  ऐसा  अभागा  रहा  है  कि  उसकी  कोई
 लाबी  नहीं  रही  है  और  इस।लए  वह  अपनी

 किसी  बात  के  लिए  दबाव  नहीं  डाल  सका  है।
 मैं  कोई  डर  या  धमकी  की  बात  नहीं  कहना

 चाहता  हूं,  क्योंकि  हम  लोग  सरकारी  दल  के

 सदस्य  हैं,  लेकिन  मैं  निवेदन  करना  चाहता

 हूं  कि  ब  किसान  के  बेटे  झ्रधिक  तादाद  में

 इस  सदन  मेंरा  गये  हैं।  वे  आवाज़  उठा  कर

 पूरी  कोशिश  करेंगे  कि  गुड़  #  एक्सपोर्ट  को
 जारी  रखा  जाये  और  गन्ने  का  दाम  बढ़ाया
 जाये  1

 सरकार  के  पास  कोई  तरक  होगा,  जिसके

 आधार  पर  उसने  चीनी  मिलों  को  एक्साइज

 ड्यूटी  क॑  सम्बन्ध  में  छूट  दी,  जिसके  बारे  में

 हिसाब  लगाया  जाता  हैं  कि  वह  80  करोड़
 या  85  करोड़  रु  ये  है।  हम  ढंढोरा  पीठते

 रहे  हैं  कि  हम  स्माल-स  हल  इंडस्ट्रीज  के  समर्थक

 हैं।  आज  खंडसारी  उद्योग  मर  रहा  है।

 उससे  केवल'  16  करोड़  रुपेशी  एक्साइज़

 ड्यूटी  प्राप्त  होती  है,  मगर  सरकार  ने  उसको

 माफ़  नहीं  किया  है।  इतना  ही  नहीं,  जिस

 अनुयात  से  उसने  चीनी  की  एक्साइज़  डयूटी  पर

 छट  दी  है,  उसने  खंडसा री  पर  उतनी  छूट  भी

 नहीं  दी  है।

 संरकार  को  ये  काम  करने  चाहिए:
 उसे  शीघ्र  गन्ने  का  दाम  i5  रुपये  घोषित

 करना  चाहिए  और  यह  घोषणा  करनी

 चाहिए  कि  गुड़  के  निर्यात  पर  रोक  नहीं  लगेगी।

 अगर  वह  गन्ने  का उचित  दाम  दिलाने  के  लिए
 तैंयार  नहीं  है,  तो  वह  गुड़  के  निर्यात  पर  रोक

 लगा  कर  गे  के  दाम  गिराने  का  प्रयास  क्‍यों

 कर  रही  है?  यदि  कनज्यूनर  को  कोई

 कंठिनाई  है,  तो जिस  तरह  सरकार  ये  चीनी
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 को  सबसिडाइज़  किया  है,  उसी  तरह  बह  इसे

 भी  सबसिडाइज़  करे।  लेकिन  किसान  की

 मेहनत  और  जान  को  कोमत  पर  यह  काम

 क्‍यों  किया  जा  रहा  है?  में  नमतापूर्वक,
 लेकिन  मज़बूती  के  साथ,  कहना  चाहता  हूं  कि

 गुड़  के  एक्सयोर्ट  को  बन्द  करने  से  किसानों

 का  बहुत  बड़ा  नुक्सान  होसा।

 इस  बात  का  कोई  औचित्य  नहीं  है  कि

 चोनी  मिलों  को  शकर  पर  तो  एक्साइज  डूयूटी
 कम  हो  जाये,  और  खडसारी  पर  न  हो।  यह

 छोटा  उद्योग  मर  रहा  है।  में  उत्तर  प्रदेश  के

 पश्चिमी  जिलों  की  बात  कहना  चाहता  हूं  |

 उत्तर  प्रदेश  में  शायद  ज्यादा  गन्ना  होता  है  t

 वहां  पर  खांडसारी  और  चीनी  मिल  मालिकों

 में  जब  गन्ने  की  प्रतियोगिता  होती  है  तभी

 किसान  को  ठीक  दाम  मिलता  है।  बहत  दिनों

 से  चोनो  मिल  मालिक  बह  प्रयास  करते  रहे  हैं

 कि  खांडसारी  का  गला  दबा  दो  क्योंकि  उसका

 गला  दबा  देने  के  बाद  क्रिसान  मजबूरी  का

 विक्रेता  होगा  और  मिल  मालिक  मोनोपली

 खरीदार  होगा।  किसान  को  मजबूरी  में  मिल

 मालिक  के  चरणों  में  जाना  होगा।  मिल

 मालिक  की  मोनोपलो  को  ढीला  करने  की

 उत्तर  प्रदेश  के  पश्चिमी  जिलों  में,  आन्ध्र  में

 ब्रौर  महाराष्ट्र  मे ंथोड़ी  शक्ति  थी।  इसलिए

 में  कहना  चाहता  हूं  कि  खांडसारी  पर  जो

 एक्साइज़  ड्यूटी  है  उसको  पूरी  तरह  से

 समाप्त  किया  जाय।  अगर  उसको  पूरी  तरह

 से  समाप्त  करने  में  पैसे  की  कठिनाई  है  तो  जैसे

 85  करोड़  आप  ने  उधर  दिया  है  इधर  सोलह

 करोड़  देने  में  क्या  कठिनाई  है  ?  अगर  श्राप

 सोलह  करोड़  भी  नहीं  देना  चाहते  तो  जिस

 प्रोपोर्शन  में  श्राप  ने  चोनी  को  छूट  दी  है  उसी

 प्रोपोर्शश  में  खांडसारी  को  छूट  देने  की

 घोषणा  करें,  अन्यथा  गन्ने  की  खेती  तबाह  हो

 जायगी।  यदि  समय  होता  तो  में  हिसाब

 बताता  कि  उत्तर  प्रदेश  जहां  से  मे  आता  हूं

 बह  ऐसा  बदकिस्मत  हिस्‍सा  है  जहां  पर

 सारे  देश  में  सब  से  ज्यादा  गधे  के  नीचे  जमीन
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 है  लेकिन  पैदाबार  बहुत  कम  है  क्‍योंकि  कुछ
 कारणों  से  पिछले  तीस  साल  की  सरकारें  शुगर
 मिल  मालिकों  के  इशारे  पर  चलने  वाली  थीं

 आर  उनकी  गुलाम  रही  हैं।  मैं  मंत्री  जी  से

 कहेना  चाहता  हूं  कि  वे  इस  गुलामी  से  इस

 सरकार  को  मुक्त  करायें  और  किसान  को

 राहत  दें।

 श्री  रामधारी  शास्त्री  (पदरौना )

 मान्यवर,  सारे  देश  में  253  चीनी  मिलें  है  और

 7  हजार  खांडसारी  यूतिटें  है  कुल  मिला  कर

 5  लाख  लोग  खांडसारी  में  है।  श्रमिक  और

 गाड़ी  बाले  और  करीब  ढाई  लाख  लोग  चीनी

 मिलों  में  लगे  हुए  है।  करीब  दस  बारह  करोड़
 किसान  सारे  देश  में  गन्ने  की  खेती  पर  झाधारित

 है  ।  लेकिन  सरकार  मिल  मालिकों  के  हितों
 की  रक्षा  के  लिए  गन्ने  का  दाम  बढ़ने  नहीं  दे

 रही  है  we  का  दाम  बढ़ाने  के  लिए  गृड़
 का  एक्सपोर्ट  हो  सकता  था  ।  हम  ने  सुना  भी

 कि  सरकार  गुड़  एक्सपोर्ट  करने  जा  रही  है  ।

 जैसे  ही  यह  खबर  फैली  मुजफ्फरनगर  को  मंडी

 में  वहां  को  खांडसारी  यूनिटों  ने  गन्ना  साढ़े
 ग्राठ  रुपये.  क्विटल  से  बढ़ाकर  साढ़े  दस  रुपये

 क्विटल  पर  खरीदना  शुरू  कर  दिया  |  लेकिन

 तभी  मिल  मालिकों  ने  प्रेशर  डाला  और  इस

 सरकार  ने  एक  शर्मनाक  फैसला  किया  ।

 में  समझता  हूं  अ्रगर  यह  फैसला  किया  गया  है  तो

 बड़ा  शर्मनाक  फैसला  होगा  कि  गुड़  का  एक्सपोर्ट
 xy

 रोक  दिया  जाय  क्योंकि  इस  से  किसानों  के

 गन्ने  का  दाम  नहीं  वढ़ेगा  ।

 दूसरा  सवाल  यह  है  जैसा  मंत्री  जी  स्वीकार

 करते  है  कि  चीनी  जरूरत  से  ज्यादा  है  तो  फिर

 चीनी  पर  कंट्रोल  की  क्या  जरूरत  है  ?  केवल

 15-20  प्रतिशत  लोग  जो  शहरों  में  रहते  हैं  वे

 राशन  कार्ड  के  द्वारा  दो  रुपये  पन्द्रह  पैसे  किलो

 चीनी  पाते  है।  लेकिन  बाकी  80  प्रतिशत.

 लोगों  को  साढ़े  चार  और  पांच  रुपये  किलो

 चीनी  खरीदते  पर  मजबूर  किया  जाता  है

 यह  बड़े  शर्म  की  बात  है  कि  केवल  20  प्रतिशल
 लोगों  के  लिए  सारे  देश  को  तबाह  किया  जाये
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 are  एक  झ्ाटिफिशियल  चोनी  की  नोति

 बनाई  जाय  ।  यह  बिलकु  ल  आटिफिशियल  है
 गौर  इसका  कोई  भी  प्रौचित्य  नहीं  है  t

 में  समझता  हूं  रिलीज़  के  माध्यम  से  सरकार

 कंट्रोल  कर  सकतो  है  ।  एक्साइज़  ड्यूटी
 में  जितनी  छूट  दी  है  उस  को  ध्यान  में  रखते

 हुए  यदि  श्राप  चीनी  को  मुक्त  कर  दें,  उस  पर

 से  नियंत्रण  हटा  दें  तो  बाजार  में  चीनी  3

 रुपये  किलो  में  बिकेगी  ।  तब  आप  का  रोना

 यह  है  कि  सरकार  के  पास  जो  चोनी  है  उस  को

 देश  में  खपत  नहीं  है  लेकिन  देश  में  खपत  कैसे

 होगी  जब  80  प्रतिशत  लोग  पांच  रुपये  किलो

 पर  खरीदने  के  लिए  मजबूर  किए  जाते  हैं  ?

 अप  नियंत्रण  हटा  दीजिए  तो  चीनी  की  खपत

 देश  में  दुगुनी  हो  जायगी  और  आप  के  सामने

 जो  रोना  है  वह  भो  नहीं  रहेगा  ।  किसानों

 को  गन्ने  का  दाम  20  रुपये  क्विटल  जसा  कि

 पांडेय  जी  ने  कहा  मिलना  चाहिए  a  गन्ने  की

 सब  से  कम  रिकवरी  9  प्रतिशत  पंजाब  में  है
 लेकिन  वहां  पर  सरकार  पन्द्रह  रुपये  क्विटल

 का  दाम  दे  रही  है।  यह  बड़े  शर्म  को  बात

 है  अपने  को  किसानों  का  हिताचितक  कहने  वाली

 सरकार  के  लिए  कि  सब  से  कम  रिकवरी

 पर  पंजाब  के  किसानों  को  पन्दरह  रुपये  क्विटल

 का  दाम  दिया  जा  रहा  हैं।  वह  भी  दाम  दूसरी

 जगहों  के  गन्ना  किसानों  को  न  दिलवा  सके

 ग्रोर  किसानों  को  लुटने  के  लिए  मजबूर
 करे  अप  के  माध्यम  से  मेरा  निवेदन  है
 सरकार  और  गन्ना  मंत्री  से  कि  उन्हें  अपनी

 गन्ना  नीति  स्पष्ट  करती  चाहिए  ।  5

 रुपये  से  कम  गन्ने  का  दाम  किसानों  को  देना

 प्रनुचित  है  ।

 खांडसारी  का  किस्सा  यह  है  कि  1974-75
 में  खांडसारी  पर  880  रुपया  एक्साइज

 ड्यूटी  थी  लेकिन  इस  एमर्जँसी  में  उस  को  पांच

 गुना  बढ़ा  कर  4400  रुपया  कर  दिया  गया  ।
 श्राप  ने  जो  सत्नह  परसंट  की  छूट  दी  है  उसी

 हिसाव  से  खांडसारी  को  भी  छूट  दीजिए  नहीं
 तो  ाप  को  यह  किसान-विरोधी  नौति  होगी  ।
 इस  से  छोटे  छोटे  उद्योग  टूटेंगे  भौर  बड़े-बड़े
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 मिल  मालिक  पनपेंगे  जिस  से  जनता  पार्टी

 की  नीतियों  का  विरोध  होगा  t

 मैं  श्रापके  माध्यम  से  कहना  चाहता  हूं
 कि  दस  बारह  करोड़  किसानों  के  प्रतिनिधि  यहां
 पर  हैं  ।  हमारी  मांग  है  कि  इस  पर  फुल  फ्लेज्ड

 डिस्कशन  की  इजाजत  दें,  हम  ने  उस  की

 मांग  की  है,  तभी  यह  मामला  हल  होगा  ।

 उस  के  बगैर  काम  नहीं  चलेगा  |

 इन  शब्दों  के  साथ  में  यही  निवेदन  करना

 चाहता  हूं  कि  जनता  सरकार  समय  रहते
 चेते  ।  गन्ना  किसानों  को  तबाह  कर  के,

 थोड़े  से  मिल-मालिकों  को  राहत  देकर  कोई

 सरकार  ज़िन्दा  नहीं  रह  सकती  है  और  न

 किसान  जिन्दा  रहने  देगा  ।  चोनी  पर  से

 कन्ट्रोल  हटा  दीजिये,  अपने  आप  सारी  समस्या

 का  समाधान  हो  जायगा  ।  खाण्डसारी  पर  से

 उसी  अनुपात  से  ड्यूटी  कम  कर  दीजिये,

 ताकि  वह  गन्ने  को  खरीद  सके  ओर  दोनों  का

 मुकाबला  हो  |  i967  में  उत्तर  प्रदेश  में

 गन्ने  का  दाम  था---  2.  73  रुपये  क्विटल  श्रौर

 पश्चिम  में  3.73  रुपये  क्विटल  था,  मगर

 खाण्डसारी  वालों  ने  उस  समय  साढ़े  सतरह
 रुपये  क्विटल  के  दाम  दिये  t  इस  लिये  गुड़
 का  निर्यात  करें  --तब  जा  कर  मुकाबला

 हो  जायगा  और  मुझे  विश्वास  है  कि  तब

 खाण्डसारी  वाले  मिलवालों  को  मज़बूर  करेंगे

 कि  वे  गन्ने  का  उचित  मुल्य  दें  |

 क्रो  डप्न  संत  :  सभापति  महोदय,  मैं

 सिर्फ  कुछ  सुझाव  देना  चाहता  हूं--भाषण

 नहीं  देना  चाहता  हूं  ।  मैं  वाहता  हुं  कि  मंत्री

 महोदय  सिर्फ  तीन  बातों  का  ऐलान  कर  दें  कि

 गन्ने  का  मूल्य  5  रूपये  क्विटल  होगा,  गुड़
 का  निर्यात  खोल  दिया  जायगा  और  खाण्डसारी

 पर  से  एक्साइज़  ड्यूटी  की  माफ़ो  कर  दी

 जायगी

 शौ  फिरंगी  प्रशाद  (बॉसभाथ)  :  मैं

 चो  गही  निषेदल  करना  नाहता  हूं  कि  &... द
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 [or  फिरंगी  प्रशाद]

 विषय  पर  सदन  में  पूरी  बहस  हो  जाय,  जिस  में

 सब  का  सन्‍्तोष  हो  जाय  ।

 क््षि  शौर  सिवाई  मंत्रालय  से

 राज्य  मत्रो  (श्री  भातु  प्रताप  सिह)  :  सभापति

 महोदव,  मैं  आप  के  माध्यम  से  अपने  माननीय

 सदस्यों  से,  जो  प्राय:  सभो  मेरे  पुराने  साथी

 और  मित्र  हैं  यह  निवंदन  करना  चाहत!  दं  कि

 जिस  तरह  से  शात्तिपूर्बक  मैंने  उन  को  सभी

 बातों  को  सुना  है,  उसी  बकार  कपा  कर

 थोड़ी  देर  मेरी  बात  भी  न  लें।  मरी  जो

 भावनाय  हैं,  वे  वास्तव  में  उन  के  साथ  हैं,
 लेकिन  जो  कठिनाइयां  है,  उन  को  भो  मैं  आप

 के  सामने  रख  देता  हूं  ।

 मूल्य  के  विषय  में  जो  आज  की  स्थिति

 2,  उस  को  यान  में  रखता  पड़ेगा  ।  स्थिति
 :

 ह  है  कि  जितनो  शुगर  की  ज़रूरा  है,  उससे

 ज्यादा  पैदावार  है  |  जितने  गुड़  की  ज़रूरत  है
 उससे  ज्यादा  मैदा  हो  रहा  हैं  ।  विदेशों  में  बिक

 नहीं  सकता  है  t  मैं  सिर्फ  यही  कहना  चाहता  हूं

 हमारी  चाहे  जितनी  भी  सहानुभूति  किसानों

 के  साथ  क्‍यों  न  हो,  परन्तु  हम  ऐसे  समय  में

 जब  कि  उन  के  माल  की  खपत  को  सम्भावना

 कम  दखाई  देती  है,  उन  के  माल  का  मूल्य

 बढ़ा  देंगे  तो  उस  का  परिणाम  केवल  यही  होगा
 कि  ग्रगले  वर्ष  श्र  ज्यादा  गन्ना  पैदा  होगा,
 ज्यादा  रकबे  में  बोया  जायगा  t  उन  का

 हितेषी  होने  का  दावा  मैं  भी  करता  हूं,  लेकित

 मैं  पूछता  चाहता  हुं  कि  क्या  यह  नीती  लम्बे

 श््सें  के  लिये  उत  के  हित  में  होगी  ?  झाज  हम
 5  रुपये  क्विटल  कीमत  कर  दें,  श्रगले  साल

 स्वाभाविक  है  कि  सवाया  गन्ना  पैदा  हो  जायगा,

 जब  कि  चीनी  कारखानों  में  25  लाख  टन

 चीनी  पहले  ही  पड़ी  हुई  है  शौर  पिछले  साल

 का  बना  हुमा  गुड़  भी  पड़ा  हम्ना  है-  -इस

 का  क्‍या  परिणाम  निकलेगा  आप  स्वयं  प्रनुमान
 लगा  सकते  हैं  |  इस  पि  इन  सासी  बातों

 को  बेखवार'  ही  कोई  निरचेर  होता  है  झाल

 DECEMBER  14,  977  sugarcane  392
 prices  (HAH  Dis.)

 कितानों  का  हित  इस  में  है  कि  उनको  मशविरा

 शिया  जाय  कि  गन्ने  की  खेती  कम  कर  कं,  दूसरी
 चीज़ों  की  बेती,  जो  कि  उतनी  ही  लाभप्रद

 हो  सकती  हैं,  उनको  सिखाई  जाय,  ताछि  वे

 उसको  करना  शस  करें  आज  जिस  चीज़

 की  मांग  न  देश  में  है  ब्रौर  न  विदेशों  में  है,
 उसका  मून्य  बढ़ा  कर  उनको  प्रोत्साहित  करना
 कि  वे  ज्यादा  रकने  में  खेती  करें,  वास्तव  में

 उन्हें  धोखा  देना  होगा,  यह  उनके  हित  के

 विरुद्ध  होगा  ।

 श्री  उप्रतन :  हम  इन्टन्सिव  खेती  की

 वात  करते  हैं,  'रकत्रा  बढ़ाने  की  बात  नहीं
 करते  हैं  t

 श्री  भातु  प्रताप  तिह  :  आप  थोड़ा
 शान्ति  रखिये,  मेरी  बात  सुन  लीजिये  '

 दूसरी  बात  मैं  यह  कहना  चाहता  हू
 कि  रा-मैर्टीरियल  की  कीमत  और  अन्तिम

 प्राडक्ट  की  कीमत  में  सम्बन्ध  होना  चाहिये  t

 आज  आप  लोग  बार  बार  कहते  हैं  कि  उद्योगपति

 के  बीच  और  किसान  के  बीच  कनफ्रन्टेशन

 है  ।  यह  सर्वथा  निराधार  है  द्राज  श्गर |
 कनफ्रन्टेशन  है  तो  गन्ना  उत्पादक  और  उन

 लोगों  क्‌  बोच  में  है  जो  सस्ती  चोनोी  खाते  के

 आदि  हो  चूक  हैं  ।

 क्री  उप्र तेन  :  यह  कंडीशन  आप  पैदा

 कर  *हें  हैं  ;  ऐसा  हिन्दुस्तान  में  नहीं  है  ।

 हमने  सारी  रिपोर्ट  पढ़ी  है  ।  इस  पर  विवाद

 हो  जाय  ।  गलत  बात  आप  कह  रहे  हैं  |

 SHRI  K.  LAKKAPPA  (Tumkur):

 The  hon.  Minister  has  said  that  there

 is  no  confrontation  between  the  mill-

 owners  and  the  cane~growers.

 SHRI  BHANU  PRATAP  SINGH:

 There  ig  confrontation  between  the

 consumer  and  the  grower.
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 अगर  2  रुपये  13  पैसे  पर  65  परतेंट
 शूगर  उनसे  ले  ली  जायेगी  और  3  रुपये

 90  पैसे  पर  बाकी  35  परसेंठ  चीनी  बिकने
 की  व्यवस्था  की  जायेगी  तो  गन्ने  की  कीमत
 नहीं  बढ़  सकती  है  ।

 श्री  उपसेन  :  ऐसा  हुआ  क्‍यों  ?

 SHRI  K.  LAKKAPPA:  Did  you  mo-
 dernise  the  sugar  mills  jn  UP  or  MP?
 Then,  how  can  the  production  in-
 crease.  You  say  there  is  confronta-
 tion  between  the  mill-owners  and
 the  consumers.  It  is  all  wrong.

 SHRI  RAM  DHARI  SHASTRI:  You
 make  the  price  of  sugar  Rs.  3.  People
 will  like  it.

 SHRI  BHANU  PRATAP  SINGH:  It
 is  a  question  of  judgment,

 जजमेंट  यह  है  7  लेकिन  2  रु०  25  4%
 पर  बजाने  के  जो  आदी  हैं  उनको  उतने  में
 मिलनी  चाहिये  ।

 एक  सानतीय  सदस्य  :  केवल  15  परसेंट
 लोग  पाते  हैं  ॥

 श्री  भानु  प्रताप  सिह:  मैं  कह  रहा  था
 आपकी  बात  सही  है  अगर  3  रु०  पर  चीनी
 बिकेगी  तो  गन्ने  की  कीमत  बढ़ाई  जा  सकती
 है  ।  लेकिन  2  रुपये  i5  पैसे  पर  अगर
 65  प्रतिशत  बिकती  है  तो  गन्ने  की  कीमत
 नहीं  बढ़ायी  जा  सकती  हैं.  |  (व्यवधान  )

 SHRI  K.  LAKKAPPA:  The  exploit-
 ing  sections  are  the  sugar  mill  own-
 ers,  and  they  have  confrontation  with
 the  sugarcane  growers,  not  the  consu-
 mers.  That  point  he  has  not  answer-
 ed.

 MR.  CHAIRMAN:  You  should  listen
 to  the  Minister  and  then,  if  neces-
 sary,  ask  for  another  discussion.

 att  महीलाख  :  78  की  उत्पादन  लागत
 क्या  झाती  है  जरा  बता  दें  ?

 AGRAHAYANA:  28,  1899-  (SAKA)  n
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 श्री  उग्नतेन  :  माननीय  सभापति  क्षी,
 '  खत्म  कोजिये  हम  लोग  चलें।  आधा  घंटे  की
 चर्चा थी  खत्म  हो  गई  चलिये  घर  ।

 '

 श्री  भानु  प्रताप  सिह  :  श्रीमनू,  अगर
 नहीं  सुनना  चाहते  तो  मुझे  सुनाने  का  शौक
 नहीं  है  3

 अ्रब  श्वांडसारी  की  और  बड़ी  मिलों  की
 चीनी  की  तुलना  की  गई  ।  श्रीमन्‌,  मैं  पहले
 कह  चुका  हूं  कि  पिछले  वर्ष  चीनी  मिलों  की
 कॉस्ट  आफ  प्रोडक्शन  पूरी  नहीं  हुई  ।  जो
 आशा  थी  कि  फ्री  शुगर  से  रियलाइज़ेशन
 होगा  उनको  वह  नहों  हुआ  t  उस  घाटे
 को  पूरा  करने  के  लिये,  वह  घाटा  चलता

 न  रहे,  पिछला  जो  घाटा  हुआ  उसको  छोडिये  ।
 इसी  सदन  में  एक  प्रश्न  आने  वाला  है  आपको
 उत्तर  मिलेगा  ।  वह  घाटा  अगले  वर्ष  भी

 न  चलता  रहे  इसके  लिये  एक्साइज  ड्यूटी  में
 ौईिलीफ  दिया  गया  ।  कोई  उन  को  एक  तोहफे
 के  रूप  में  नहीं  दिया  गया  है  ।  अगर  फैक्टरी
 चलनी  है  तो  कम-से-कम  उनका  कास्ट  आफ
 प्रोडक्शन  मिलनी  ही  चाहिये  1  वी०आई०
 सी०पी०  के  अनुसार  कास्ट  आफ  प्रोडक्शन
 जो  976—-77  4  है,  पूरे  देश  की ओवरआल
 पिक्चर  देखते  हुए  उनको  प्राप्त  नहीं  हुई  है  ।
 उस  कमी  को  पूरा  करने  के  लिए  एक्साइज़
 ड्यूटी  में  छूट  दी  गई  है  ।  (व्यवधान)

 SHRI  हू  LAKKAPPA:  Mr.  Chair-
 man,  please  guide  the  deliberations.
 The  subject  matter  is  sugarcane  price,
 but  he  is  explaining  the  millowners’
 difficulties.  Let  him  explain  how  he
 is  going  to  remove  the  difficulties  of
 the  farmers  and  give  them  a  remunera-
 tive  price.

 श्री  भानु  प्रताप  सिह  :  मैं  यह  निवेदन
 करना  चाहता  हूं  कि  अगर  उद्योग  को  उसकी
 कास्ट  आफ  प्रोडक्शन  नहीं  मिलेगी)  तो
 किसान  का  हित  बहुत  दिनों  तक  सुरक्षित
 नहीं  रखा  जा  सकता।  किसान  को  कम-से:रम
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 श्री  भानु  प्रताप  सिह]
 पिठले  वर्ष  का  मूल्य  मिलता  रहे.  इसके  लिये:
 एक्साइज़  ड्यूटी  में  रिलीफ  दी  गई  है'।
 (व्यवधान  )

 अब  यह  कहा  जाता  है  कि  चूंकि  बड़ी
 मभिलों  को  चीनी  पर  रिलीफे  दी  गई,  इसलिये'
 खंडसारी  पर  भी  दी  जाये  मेरा  यह
 कहना  है  कि  ज्ण्डसारी  की  कास्ट  आफ
 प्रोडक्शन  से  आज  भी  जुले  बाजार  में  खण्डसारी
 की  को  मत  यादा  है।  मैं  बारम्बार  आश्वासन
 भी  दे  चुका  हूं  कि  जिस  दिन  भी  उनकी  कास्ट
 आफ  प्रोडक्शन  से  खुले  बाजार  का  भाव
 कम  हो  जायेगा,  उती  दिन  उनको  संरक्षण
 देने  की  बात  सोची  जायेगी  ।  (व्यकषान)

 श्रो  चन्दन  सिह  (कराना)  :  मार्कठ  में
 कृम्पीटीशन  हो  जाये  शुगर  फैक्टरी  और
 खंडपतारी  का  तो  गन्ने  का  भाव  बढ़  जायेगा  ।
 हमारे  मुजक्फरनगर  में  सलफर  की  50
 और  नान-सल्फर  ऋशर  300  ौर  -6000
 गुड़  कोल्ह  बिजली  के  हैं  ।  तीन  दिन  के
 इस  आन्दोलन  से  0  रुपये  का  भाव  जनने  का
 हो  गपा  है  (ब्पबधान)  गुड़  बाहर  जाने  से
 यह  अपने  शाप  मसला  हल  हो  जायेगा

 SHRI  CHITTA  BASU  (Barasat):
 The  subject  is  specific,  namely.  remu-
 nerative  price  to  the  cane  growers.
 He  is  bringing  in  other  points.
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 SHRI  BHANU  PRATAP  SINGH:  It
 was  mentioned  by  the  hon.  Member.
 That  is  why  I  am  bringing  it.

 जहां  तक  गुड़  के  एक्सपोर्ट  का  प्रश्न  है,
 मैं  यह  कहना  चाहता  हूं  कि  यह  मेरे  मंत्रालय
 से  संबंधित  नहीं  है  ।  यह  कामर्स  मिनिस्ट्री
 का  है  ।  इसलिये  मैं  आपकी  भावनाओं  को
 समझ  कर  पुन:  प्रयत्न  करने  का  सोच  रहा
 हुं।

 श्री  उधलेन  :  बिना  एग्रीकल्चर  मंत्री
 की  सलाह  के  वह  नहीं  कार  सकते  हैं  Le

 श्री  भानु  प्रताप  सिह  :  मैं  सलाह  दूंगा  ।
 (व्यवणन)

 श्रीमन्‌,  एरियर्स  के  बारे  में  कहा  गया
 है,  सो  मैं  पिछले  4  वर्षों  में  एरियर्स  का  परसैन्टेज
 पढ़  देता  हूं  tv

 एक  सानतोय  सदस्य  :  किस  चीज
 का  ?  (व्यवथान)

 शौ  च्मातु  श्रताप  सिह  :  गन्  का  भाव
 बढ़  सकता  है,  यदि  आप  जनमत  तैयार  करें
 चीनी के  ऊंचे  मूल्य  के  लिये  ।

 8.46  hrs.
 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Thursday  Dec-
 ember  15,  977/Agrahayana  24  899

 (Saka)


